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RAJYA SABHA
Thursday, the 28th April, 2016/8th Vaisakha, 1938 (Saka)

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

MEMBER SWORN

SHRI NAVJOT SINGH SIDHU (Nominated)

————

PAPERS LAID ON THE TABLE

I. Report and Accounts (2014-15) of the NCW, New Delhi and related papers

II. Report and Accounts (2014-15) of NIPCCD, New Delhi and related papers

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): Sir, I lay on the Table:—

I. (1) A copy each (in English and Hindi) of the following papers, under 
Section 14 of the National Commission for Women Act, 1990:—

 (a) Annual Report and Accounts of the National Commission for Women 
(NCW), New Delhi, for the year 2014-15, together with the Auditor's 
Report on the Accounts.

 (b) Review by Government on the working of the above Commission.

(2) Statement (in English and Hindi) giving reasons for the delay in laying 
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 4570/16/16]

II. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the National Institute of Public 
Cooperation and Child Development (NIPCCD), New Delhi, for the year 
2014-15, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement by Government accepting the above Report.

(d) Statement giving reasons for the delay in laying the papers mentioned 
at (a) above. [Placed in Library. See No. L.T. 4571/16/16]



2 Papers laid on [RAJYA SABHA] the Table

(MR. DEPUTY CHAIRMAN in the Chair.)

Report (2014) on the Scheduled Castes and the Scheduled Tribes (Prevention of 
Atrocities) Act, 1989 and related papers

सामाजिक न्ा् और अजिकाजरता मं�ी (�ी थावर चन्द गहलोत): महोदय, मैं निमिनिनित 
प�ों की एक-एक �नत (अं�ेजी तथा नहनदी में) सभा पटि पर रिता हंू:—

(a) Annual Report on the Scheduled Castes and the Scheduled Tribes (Prevention 
of Atrocities) Act, 1989, for the year 2014, under sub-section (4) of Section 
21 of the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) 
Act, 1989.

(b) Statement giving reasons for the delay in laying the paper mentioned at (a) 
above.  [Placed in Library. See No. L.T. 4534/16/16]

Notifications of the Ministry of Skill Development and Entrepreneurship

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP AND THE MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Sir, I lay on the 
Table, under sub-section (3) of Section 37 of the Apprentices Act, 1961, a copy 
each (in English and Hindi) of the following Notifications of the Ministry of Skill 
Development and Entrepreneurship:—

(1) G.S.R. 130 (E), dated the 29th January, 2016, publishing the Apprenticeship 
(Amendment) Rules, 2016.  [Placed in Library. See No. L.T. 4446/16/16]

(2) G.S.R. 198 (E), dated the 26th February, 2016, publishing the Apprenticeship 
(Second Amendment) Rules, 2016. 

[Placed in Library. See No. L.T. 4549/16/16]

I. Report and Accounts (2014-15) of the North Eastern Handicrafts and 
Handlooms Development Corporation Limited (NEHHDC), Guwahati and 
related papers

II. Outcome Budget (2016-17) in respect of the Ministry of Development of 
North Eastern Region

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF 
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF 
STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER 
OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I 
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lay on the Table:—

I.  A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Thirty-eighth Annual Report and Accounts of the North Eastern Handicrafts 
and Handlooms Development Corporation Limited (NEHHDC), Guwahati, 
for the year 2014-15, together with the Auditor's Report on the Accounts 
and the comments of the Comptroller and Auditor General of India 
thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 4691/16/16]

II.  A copy (in English and Hindi) of the Outcome Budget for the year  
2016-17, in respect of the Ministry of Development of North Eastern Region.

[Placed in Library. See No. L.T. 4452/16/16]

Report and Accounts (2014-15) of various Companies and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): Sir, I lay on the Table:—

(1)  A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Annual Report and Accounts of the Hindustan Photo Films 
Manufacturing Company Limited (HPF), Udhagamandalam, Tamil 
Nadu, for the year 2014-15, together with the Auditor's Report on 
the Accounts and the comments of the Comptroller and Auditor 
General of India thereon.

 (b) Statement by the Government accepting the above Report.
[Placed in Library. See No. L.T. 4832/16/16]

(ii) (a) Annual Report and Accounts of the Bharat Bhari Udyog Nigam 
Limited (BBUNL), Kolkata and its subsidiary, the Braithwaite Burn 
and Jessop Construction Company Limited (BBJ), Kolkata, for the 
year 2014-15, together with the Auditor's Report on the Accounts 
and the comments of the Comptroller and Auditor General of India 
thereon.

 (b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 4540/16/16]
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(iii) (a) Sixty-Second Annual Report and Accounts of the HMT Limited, 
Bangalore, for the year 2014-15, together with the Auditor's Report 
on the Accounts and the comments of the Comptroller and Auditor 
General of India thereon.

 (b) Statement by the Government accepting the above Report.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above.

[Placed in Library. See No. L.T. 4543/16/16]

Report and Accounts (2013-14 and 2014-15) of SSA, Panchkula, Haryana and 
CTSA, Delhi and related papers

मानव संसािन जवकास मं�ाल् में राज् मं�ी (�ी उपें� कुशवाहा): महोदय, मैं निमिनिनि त 
प�ों की एक-एक �नत (अं�ेजी तथा नहनदी में) सभा पटि पर रिता हंू:—

(i) (a) Annual Report and Accounts of the Haryana School Shiksha Pariyojna 
Parishad, implementing the Sarva Shiksha Abhiyan (SSA) Panchkula, 
Haryana, for the year 2013-14, together with the Auditor's Report on 
the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (i) (a) above. [Placed in Library. See No. L.T. 4833/16/16]

(ii) (a) Annual Report of the Central Tibetan Schools Administration (CTSA), 
Delhi, for the year 2014-15.

(b) Annual Accounts of the Central Tibetan Schools Administration (CTSA), 
Delhi, for the year 2014-15, and the Audit Report thereon.

(c) Review by Government on the working of the above Organisation.

(d) Statement giving reasons for the delay in laying the papers mentioned 
at (ii) (a) and (b) above.

[Placed in Library. See No. L.T. 4609/16/16]

Report and Accounts (2014-15) of various institutes and related papers

सामाजिक न्ा् और अजिकाजरता मं�ाल् में राज् मं�ी (�ी कृष्ण पाल): महोदय, मैं 
निमिनिनि त प�ों की एक-एक �नत (अं�ेजी तथा नहनदी में) सभा पटि पर रिता हंू:

(i) (a) Annual Report and Accounts of the Pandit Deendayal Upadhyaya Institute 
for the Physically Handicapped, New Delhi, for the year 2014-15, together 
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
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(c) Statement giving reasons for the delay in laying the papers mentioned 
at (i) (a) above. [Placed in Library. See No. L.T. 4657/16/16]

(ii) (a) Annual Report and Accounts of the National Institute for the 
Orthopaedically Handicapped (NIOH), Kolkata, for the year 2014-15, 
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (ii) (a) above. [Placed in Library. See No. L.T. 4655/16/16]

I. Notifications of the Ministry of Human Resource Development

II. Report and Accounts (2014-15) of the School of Planning and Architecture 
(SPA), Vijayawada, Andhra Pradesh and School of Planning and Architecture 
(SPA), New Delhi and related papers

मानव संसािन जवकास मं�ाल् में राज् मं�ी [�ो. (डा.) राम शंकर कथेजर्ा]: महोदय, 
मैं निमिनिनि त प�  सभा पटि पर रिता हंू:—

I. (i) A copy each (in English and Hindi) of the following Notifications of 
the Ministry of Human Resource Development (Department of Higher 
Education), under sub-section (2) of Section 43 of the Central Universities 
Act, 2009, along with delay Statement:—

(1) No. 4, dated the 6th January 2014, regarding amendment of Statutes 
2(4), 11 and 13 of the Central Universities Act, 2009.

(2) No. 112, dated the 30th March, 2015, relating to repeal of Statute 
40 and making of Statute 41 of the Central University of Kerala.

 [Placed in Library. See No. L.T. 4834/16/16]

(ii)  A copy (in English and Hindi) of the Ministry of Human Resource 
Development (Department of Higher Education) Notification No. G.S.R. 
117 (E), dated the 28th January, 2016, publishing the School of Planning 
and Architecture (Procedure of Meeting of Council and Payment of 
Allowances to Members) Rules, 2015, under sub-section (3) of Section 
37 of the School of Planning and Architecture Act, 2014.

 [Placed in Library. See No. L.T. 4364/16/16]

(iii) A copy (in English and Hindi) of the Ministry of Human Resource 
Development (Department of Higher Education) Notification No. NU, 
EC CELL - 4/06, dated the 3rd March, 2016, regarding amendment of 
the Statute No. 2(4) of the Nagaland University Act, 1989, under sub-
section (2) of Section 47 of the Nagaland University Act, 1989.

 [Placed in Library. See No. L.T. 4613/16/16]
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II. A copy each (in English and Hindi) of the following papers:— 

(i) (a) Sixth Annual Report and Accounts of the School of Planning and 
Architecture (SPA), Vijayawada, Andhra Pradesh, for the year 2014-
15, together with the Auditor's Report on the Accounts.

 (b) Review by Government on the working of the above School.

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (i) (a) above. [Placed in Library. See No. L.T. 4355/16/16]

(ii) (a) Annual Report and Accounts of the School of Planning and 
Architecture (SPA), New Delhi, for the year 2014-15, together with 
the Auditor's Report on the Accounts.

 (b) Review by Government on the working of the above School.

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (ii) (a) above. [Placed in Library. See No. L.T. 4855/16/16]

Report and Accounts (2014-15) of the Central Electronics Limited (CEL), New 
Delhi, and related papers

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY; AND THE MINISTER OF STATE IN MINISTRY OF EARTH 
SCIENCES (SHRI Y. S. CHOWDARY): Sir, I lay on the Table:—

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Forty-first Annual Report and Accounts of the Central Electronics Limited 
(CEL), New Delhi, for the year 2014-15, together with the Auditor's 
Report on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above. [Placed in Library. See No. L.T. 4551/16/16]

I. Report (2014-15) on the Protection of Civil Rights Act, 1955 and related 
papers

II. Report and Accounts (2014-15) of the Dr. Ambedkar Foundation, New Delhi 
and related papers

�ी कृष्ण पाल: महोदय, मैं निमिनिनि त प�ों की एक-एक �नत (अं�ेजी तथा नहनदी में) सभा 
पटि पर रिता हंू:—
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(i) (a) Annual Report on the Protection of Civil Rights Act, 1955, for the year 
2014, under sub-section (4) of Section 15A of the Protection of Civil 
Rights Act, 1955.

 (b) Statement giving reasons for the delay in laying the paper mentioned 
at (i) (a) above.  [Placed in Library. See No. L.T. 4544/16/16]

(ii) (a) Annual Report and Accounts of the Dr. Ambedkar Foundation, New 
Delhi, for the year 2014-15, together with the Auditor’s Report on the 
Accounts.

 (b) Review by Government on the working of the above Foundation.

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (ii) (a) above. [Placed in Library. See No. L.T. 4545/16/16]

REPORT OF THE JOINT COMMITTEE ON THE INSOLVENCY  
AND BANKRUPTCY CODE, 2015

SHRI BHUPENDER YADAV (Rajasthan): Sir, I lay on the Table, a copy  
(in English and Hindi) of the Report of the Joint Committee on the Insolvency and 
Bankruptcy Code, 2015.

EVIDENCE TENDERED BEFORE THE JOINT COMMITTEE ON THE 
INSOLVENCY AND BANKRUPTCY CODE, 2015

SHRI BHUPENDER YADAV (Rajasthan): Sir, I lay on the Table, a copy of 
the Evidence tendered before the Joint Committee on the Insolvency and Bankruptcy 
Code, 2015.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY 
STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS

�ी नारा््ण लाल पंचाजर्ा (राजसथाि): महोदय, मैं निभाग-संबंनित रसायि और उि्वरक 
संबंिी संसदीय सथायी सनमनत (2015-16) के निमिनिनित �नतिदेिों की एक-एक �नत (अं�ेजी 
तथा नहनदी में) सभा पटि पर रिता हंू:

(i) Twentieth Report on the subject ''Functioning of Autonomous Institutions - 
Central Institute of Plastics Engineering Technology (CIPET) and Institute 
of Pesticide Formulation Technology (IPFT) of the Ministry of Chemicals 
and Fertilizers (Department of Chemicals and Petrochemicals);
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(ii) Twenty-first Report on 'Demands for Grants (2016-17)' of the Ministry of 
Chemicals and Fertilizers (Department of Fertilizers); and

(iii) Twenty-second Report on 'Demands for Grants (2016-17)' of the Ministry 
of Chemicals and Fertilizers (Department of Chemicals and Petrochemicals); 
and

(iv) Twenty-third Report on 'Demands for Grants (2016-17)' of the Ministry of 
Chemicals and Fertilizers (Department of Pharmaceuticals).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY 
STANDING COMMITTEE ON FINANCE

SHRI NARESH AGRAWAL (Uttar Pradesh): Sir, I lay on the Table, a copy 
each (in English and Hindi) of the following Reports of the Department-related 
Parliamentary Standing Committee on Finance (2015-16):—

(i) Twenty-eighth Report of the Committee on the subject 'The Benami 
Transactions (Prohibition) Amendment Bill, 2015' relating to the Ministry 
of Finance (Department of Revenue);

(ii) Twenty-ninth Report of the Committee on 'Demands for Grants (2016-17)' 
of the Ministry of Finance (Departments of Economic Affairs, Expenditure, 
Financial Services and Disinvestment);

(iii) Thirtieth Report of the Committee on 'Demands for Grants (2016-17)' of the 
Ministry of Finance (Department of Revenue);

(iv) Thirty-first Report of the Committee on 'Demands for Grants (2016-17)' of 
the Ministry of Planning;

(v) Thirty-second Report of the Committee on 'Demands for Grants (2016-17)' 
of the Ministry of Corporate Affairs; and

(vi) Thirty-third Report of the Committee on 'Demands for Grants (2016-17)' of 
the Ministry of Statistics and Programme Implementation.

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI SHANTARAM NAIK (Goa): Sir, I lay on the Table, a copy each (in English 
and Hindi) of the following Reports of the Public Accounts Committee (2015-16):—

(i) Forty-third Report on the subject “Indira Awaas Yojana” based on C&AG 
Report No. 37 of 2014;

(ii) Forty-fourth Report on the subject “Extra Avoidable Expenditure by ANURAG” 
based on para 5.1 of the C&AG's Report No. 30 of 2013;
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(iii) Forty-fifth Report on the subject “Performance of 100% Export Oriented 
Unit (EOU) Scheme" based on C&AG Report No. 9 of 2015;

(iv) Forty-sixth Report on the subject “Implementation of Public Private Partnership 
project at Chhatrapati Shivaji International Airport, Mumbai” based on C&AG 
Report No. 15 of 2014;

(v) Forty-seventh Report on the subject "Hydrocarbon Production Sharing 
Contracts” based on C&AG Report No. 19 of 2011-12 (Performance Audit) 
and Report No. 24 of 2014;

(vi) Forty-eighth Report on the subject “Avoidable Expenditure on Service Tax 
by Insurance Regulatory and Development Authority” based on Para 6.1 of 
the C&AG Report No. 18 of 2015;

(vii) Forty-ninth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Fourth Report (Sixteenth 
Lok Sabha) on "Rail Link to Kashmir”; and

(viii) Fiftieth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Twenty-Third Report 
(Sixteenth Lok Sabha) on "Indian Customs Electronic Data Interchange 
System (ICES 1.5)”.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY 
STANDING COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I lay on the Table, a copy 
each (in English and Hindi) of the following Reports of the Department related 
Parliamentary Standing Committee on Social Justice and Empowerment (2015-16):—

(i) Twenty-seventh Report on 'Demands for Grants (2016-17)' of the Ministry 
of Social Justice and Empowerment (Department of Social Justice and 
Empowerment);

(ii) Twenty-eighth Report on 'Demands for Grants (2016-17)' of the Ministry of 
Social Justice and Empowerment (Department of Empowerment of Persons 
with Disabilities); and

(iii) Twenty-ninth Report on 'Demands for Grants (2016-17)' of the Ministry of 
Tribal Affairs; and

(iv) Thirtieth Report on 'Demands for Grants (2016-17)' of the Ministry of 
Minority Affairs.

————
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LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: I have to inform Members that a letter has been 
received from Shri M. P. Veerendra Kumar stating that he is unable to attend the 
sittings of the House during the current session on health grounds. He has, therefore, 
requested for grant of Leave of Absence for the current (239th) Session of the 
Rajya Sabha.

Does he have the permission of the House for remaining absent from 26th April 
to 13th May, 2016 during the current (239th) Session of the Rajya Sabha?

(No hon. Member dissented.)

MR. DEPUTY CHAIRMAN : I hope the House agreed. Permission to remain 
absent is granted.

MOTION FOR EXTENSION OF TIME FOR PRESENTATION OF THE 
REPORT OF SELECT COMMITTEE OF RAJYA SABHA ON THE  

ENEMY PROPERTY (AMENDMENT AND VALIDATION)  
BILL, 2016

SHRI BHUPENDER YADAV (Rajasthan): Sir, I move the following motion:

 That the time appointed for presentation of the Report of the Select Committee 
of Rajya Sabha on Enemy Property (Amendment and Validation) Bill, 2016 
be extended up to 6th May, 2016.

The question was put and the motion was adopted.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Two Hundred 
and Fifty-fifth Report of the Department-related Parliamentary Standing 

Committee on Science and Technology, Environment and Forests

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF 
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF 
STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER OF 
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I make 
a statement regarding Status of implementation of recommendations contained in the 
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Two Hundred and Fifty-fifth Report of the Department-related Parliamentary Standing 
Committee on Science and Technology, Environment and Forests on Demands for 
Grants (2015-16) of the Department of Space.

RE. DEMAND TO RAISE A DISCUSSION UNDER RULE 167

MR. DEPUTY CHAIRMAN: Now, Zero Hour ...(Interruptions)... No. It is Zero 
Hour. ...(Interruptions)... Mr. Dilip Kumar Tirkey. ...(Interruptions)... Now, please, 
please. ...(Interruptions)... You all sit down. ...(Interruptions)... All of you resume 
your seats. ...(Interruptions)... You also resume seat. ...(Interruptions)... What is 
the problem.? ...(Interruptions)... If all of you stand up like this, what do I do? 
...(Interruptions)... What is your problem? ...(Interruptions)... You please take your 
seats. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY (Nomineted): Sir, I am not going to mention 
that name. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... Let me listen. 
...(Interruptions)... Now, please.....(Interruptions)... Mr. Ali Khan. ...(Interruptions)... 
Why do you do it without any provocation? ...(Interruptions)... Go back to your seats. 
...(Interruptions)... Mr. Mohd. Ali Khan, there is no provocation ...(Interruptions)... 
Go back to your seat. ...(Interruptions)... Now, please.....(Interruptions)... You 
sit down. ...(Interruptions)... Why do you do this? ...(Interruptions)... Please sit 
down. ...(Interruptions)... What are you doing? ...(Interruptions)... What happened 
to you? ...(Interruptions)... Nothing happened here so that you should be agitated. 
...(Interruptions)... Please sit down. Mr. Minister, please. ...(Interruptions)...

अलपसंख्क का ््य मं�ाल् में राज् मं�ी तथा संस्दी् का ््य मं�ाल् में राज् मं�ी (�ी मुखतार 

अब्ास नकवी): सर, नकसी भी ऑिरेबि मेमबर को अपिी बात बोििे से रोकिा ...(व्विान)...

MR. DEPUTY CHAIRMAN: Congress Members, please take your seats. 
...(Interruptions)... Nothing happened here. ...(Interruptions)...

�ी मुखतार अब्ास नकवी: नियमों के नि�द्ध है ...(व्विान)... और निश्चि त तौर से माििीय 

सदसय का जो अनिकार है, उस अनिकार पर हमिा है। ...(व्विान)... हम आपसे अिुरोि करेंगे 

नक आप माििीय सदसय के अनिकारों का संरक्षण करें, उसकी रक्षा करें। ...(व्विान)... जो िोग 

रोकिा चिाहते हैं ...(व्विान)... उिसे भी हमारा अिुरोि है नक उिकी बात सुिें। ...(व्विान)... 

यह कोई तरीका िहीं है नक उिके िडे होते ही आप निरोि करिे िगें ...(व्विान)... या 

disturb करें।
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MR. DEPUTY CHAIRMAN: This is Zero Hour time. ...(Interruptions)... I 
have called Mr. Dilip Kumar Tirkey. ...(Interruptions)... You please sit down. 
...(Interruptions)... This is Zero Hour time. ...(Interruptions)... I have called Dilip 
Kumar Tirkey ...(Interruptions)... Why are you unnecessarily agitated? ...(Interruptions)... 
You please sit down. ...(Interruptions)... I have called Mr. Dilip Kumar Tirkey. 
...(Interruptions)... All of you sit down. ...(Interruptions)... Mr. Dilip Kumar 
Tirkey. ...(Interruptions)... Please sit down. ...(Interruptions)... What are you doing? 
...(Interruptions)... You please sit down. ...(Interruptions)... This is time for Zero Hour. 
...(Interruptions)... I have called Shri Dilip Kumar Tirkey. ...(Interruptions)... All of 
you, please sit down. ...(Interruptions)... Dr. Subramanian Swamy, ...(Interruptions)... 
What are you doing? ...(Interruptions)... What are you doing? ...(Interruptions)... Dr. 
Subramanian Swamy, please listen to me. You are a very hon. Member. But, I may 
tell you that this is the time for Zero Hour. ...(Interruptions)... Please, what are you 
doing? ...(Interruptions)... You are a very hon. Member, but this is the time for Zero 
Hour. ...(Interruptions)... What are these people doing? ...(Interruptions)... Please allow 
me to say something. ...(Interruptions)... This is the time for Zero Hour and I have 
called hon. Member, Mr. Dilip Kumar Tirkey, to make his Zero Hour mention. You 
are standing. What is your problem? Have you given a notice? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, I have given a notice with regard to a 
report...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no, under which rule? ...(Interruptions)... This 
is the time for Zero Hour. ...(Interruptions)... What is your issue? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, it is a matter of public importance. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: That's right. But under which rule? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Under rule 167. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now, I understood. ...(Interruptions)... You 
have given a notice under rule 167. ...(Interruptions)... Please let me deal with this 
issue. ...(Interruptions)... Have you given a notice under rule 267 or 167?

DR. SUBRAMANIAN SWAMY: Sir, under rule 167. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Rule 167 is a rule for discussion in the 
House. ...(Interruptions)... If you have given a notice, there is a procedure for that. 
Your notice will be considered by the hon. Chairman. If the hon. Chairman, in his 
wisdom, accepts it, the House will be informed. You will also be informed when 
the discussion has been slated for. And, when it is slated, you can make your point. 
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If you still want any further information, you can contact the hon. Chairman. Now, 
please sit down. ...(Interruptions)... Mr. Dilip Kumar Tirkey. ...(Interruptions)... All 
of you, please sit down. ...(Interruptions)... You have given a notice. You are right. 
There is no problem. ...(Interruptions)... No, please. ...(Interruptions)... Shri Dilip 
Kumar Tirkey.

MATTERS RAISED WITH PERMISSION 

Technical defects during trials for Rio Olympics causing loss to  
Odisha athletes

�ी ज्दलीप कुमार जतककी (ओनिशा): उपसभापनत महोदय, मैं एक बहुत महतिपूण्व निषय 
की ओर सदि का धयाि नदिािा चिाहता हंू। नदलिी के जिाहरिाि िेहरू सटेनियम में Sunday 
को athletes के olympic qualifying event में जैसी िापरिाही देििे को नमिी है, िह बेहद 
दुिदायी है। इस event में ओनिशा के दो athletes, अनमय कुमार मशलि क और �ािणी िंदा िे 
भाग निया था। 100 मीटर men’s में olympic qualifying timing 10.16 सेकंि है, जबनक उसिे 
10.09 सेकंि में इसे complete नकया है और women’s में olympic qualifying timing 11.32 
सेकंि है, जबनक �ािणी िंदा िे 11.23 सेकंि में इसे complete नकया है। महोदय, दुि की बात 
यह है नक power failure के कारण उिका record manually दज्व नकया गया, जबनक अंतरराषट्ीय 
सतर पर नसर्व  electronic record को मानयता दी जाती है। इसनिए िेशिि नरकॉि्व बिािे के 
बािजूद इि athletes की सारी मेहित पर पािी नरर गया। सबसे हैरत की बात तो यह है नक 
सटेनियम में  power back-up की सुनििा होिे के बािजूद उसका इसतेमाि िहीं नकया गया। अब 
आगे इस event में इि athletes को मौका नमिेगा या िहीं, यह भी sure िहीं है। मौका नमििे 
के बाद भी यह गा ंरटी िहीं है नक ये athletes हमेशा best performance करेंगे। एक athlete 
की performance बहुत सी बातों, जैसे health, weather, इतयानद पर निभ्वर करती है। इसनिए 
यह जो lapse हुआ है, यह एक अपराि है। हर athlete का एक सपिा होता है नक िह देश को 
ओिंनपक में represent करे। नकतिे अरसोस की बात है नक ये दो athletes qualify करिे के बाद 
भी ओिंनपक के निए  qualify िहीं कर सके। इसमें उिकी कया गिती है? इससे पता चििता है 
नक हम िेिों को िेकर नकतिे गमभीर हैं। महोदय, यह घटिा ि नसर्व  उि नि िानि़यों का, बशलक  
पूरे िेि जगत का मिोबि तोडिे िािी और इताशा पैदा करिे िािी है। मैं संसद के माधयम 
से सरकार से यह मा ंग करता हंू नक इस मामिे में जा ंचि कराई जाए, इस चूिक की जिाबदेही 
तय की जाए और दोनषयों पर काय्विाही की जाए, तानक आगे ऐसी घटिा ि हो। थैंक यू सर।

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the 
issue raised by the hon. Member.

SHRI A. U. SINGH DEO (Odisha): Sir, I also associate myself with the issue 
raised by the hon. Member.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself 
with the issue raised by the hon. Member.
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SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised 
by the hon. Member.

KUMARI SELJA (Haryana): Sir, I also associate myself with the issue raised 
by the hon. Member.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I also associate myself with the 
issue raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself 
with the issue raised by the hon. Member.

SHRI HUSAIN DALWAI (Maharashtra): Sir, I also associate myself with the 
issue raised by the hon. Member.

SHRI BHUPINDER SINGH (Odisha): Sir, the whole House associates itself 
with this.

�ी आलोक जतवारी (उत्तर �देश): उपसभापनत जी, मैं सियं को इससे संबद्ध करता हंू।

�ी जवशम्भर �सा्द जनषा्द (उत्तर �देश): उपसभापनत जी, मैं सियं को इससे संबद्ध करता हंू।

मीर मोहमम्द फ़ै ्ाि (जममू और क्मीर): उपसभापनत जी, मैं सियं को इससे संबद्ध करता हंू।

MR. DEPUTY CHAIRMAN: All right. Now, Shri K. C. Tyagi.

Teaching Shaheed Bhagat Singh as terrorist in  
curriculum of Delhi University

�ी के. सी. त्ागी (नबहार): उपसभापनत जी, मैं राषट्ीय महति के एक �्ि की तरर 
आपका धयाि आकर्षत करािा चिाहता हंू नपछिे तीि नदि से शहीदे आज़म भगत ससह का पनरिार 
नदलिी में घर-घर जाकर भगत ससह को 'आतंकिादी' ि कहा जाए, ऐसा कह रहा है। जैसा 
नक मािि संसािि निकास मं�ािय, भारत सरकार के आर्थक सहयोग से �कानशत ''भारत का 
सितं�ता संघष्व'' िामक पुसतक में उलिेि है और गृह मं�ािय की सूचिी से भी अभी तक भगत 
ससह को 'आतंकिादी' के रूप में ही नििा जाता है, पढा जाता है और इसमें उसका उलिेि है। 
...(व्विान)... इस पुसतक की दस िाि से जयादा �नतया ं नबक चुिकी हैं। उपसभापनत जी, नपछिे 
साि सा ंसदों के एक �नतनिनि मंिि में मुझे िाहौर जािे का अिसर �ापत हुआ था। िाहौर के 
शदमि चिौक पर भगत ससह चिौक बिािे को िेकर िाहौर के कारी िौजिाि सन�य हैं, जबनक 
हमारे देश में यह शसथ नत बिी हुई है नक भगत ससह और चंि�शेिर आज़ाद आतंकिादी गनतनिनियों 
में संिगि थे। इसी के साथ-साथ बंगाि के जो मेरे इिर के और उिर के साथी बैठे हैं, ि े भी 

† Transliteration in Urdu script.

†
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appreciate करेंगे नक चिटगा ंि आम्वरी रेि के बाद ही भारत में सितं�ता सं�ाम का आंदोिि तेज 
हुआ था। इसके िायक सूय्वसेि को रा ंसी हुई थी और कलपिा दत्ता, जो मेरे नम� चिांद जोशी 
की मदर भी थीं, मेरे नदलिी के साथी जािते हैं नक उिकी मा ं को भी कािे पािी की िंबी सजा 
हुई थी। उपसभापनत जी, मेरा नििदेि है नक ऐसे �ांनतकारी, नजनहोंिे अपिा सि्वसि देश के निए 
बनिदाि कर नदया, उिके बारे में पाठ्य�म में इस तरह की चिीजें़ नििा जािा गित है। मेरा 
दूसरा नििदेि यह है नक मैंिे नपछिे स� में भी उसका नज� नकया था, िा. मिमोहि ससह जी 
उस समय �िाि मं�ी थे नक जहां से और जहा ं पर सरदार भगत ससह िे बम रें का था, उि 
सथािों को ऐनतहानसक िरोहर के रूप में सजाकर रििे का काम भी भारत सरकार को करिा 
चिानहए। यह इसनिए होिा चिानहए, कयोंनक यह इनतहास है, नजसको पढकर िई पीनि़या ं भारत देश 
पर और अपिे इनतहास पर गि्व करती हैं। यह मुद्ा दोिों निभागों से जुडा हुआ है। यह एचिआरिी 
और गृह मं�ािय से जुिा हुआ मुद्ा है, इसनिए मैं चिाहंूगा नक आप मं�ी महोदय को िंबर एक 
तो यह आदेश दें नक गृह मं�ािय की कािी सूचिी से भगत ससह का िाम निकािा जाए, िंबर 2 
नदलिी नि्िनिद्ािय के अंदर जो दस िाि नकताबें बेचिी गई हैं, पढाई गई हैं, उिमें भी संशोिि 
नकया जाए, िंबर 3 भगत ससह और उिके सानथयों िे नजस सथाि से केिि नदिािे के निए 
बम रें के थे, नकसी को मारिे के निए िहीं, उि सथािों को देश की िार्मक िरोहरों के साथ, 
ऐनतहानसक िरोहरों के साथ सं�ह करिे का काम भारत सरकार करे।

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the 
issue raised by the hon. Member.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I also associate myself 
with the issue raised by the hon. Member.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself 
with the issue raised by the hon. Member. ...(Interruptions)..

�ी अली अनवर अंसारी (उत्तर �देश): उपसभापनत जी, मैं सियं को इससे संबद्ध करता हंू। 

�ी आलोक जतवारी (उत्तर �देश): उपसभापनत जी, मैं सियं को इससे संबद्ध करता हंू।

�ी जवशम्भर �सा्द जनषा्द (उत्तर �देश): उपसभापनत जी, मैं सियं को इससे संबद्ध करता हंू।

MR. DEPUTY CHAIRMAN: Yes, the entire House is one with this. 
...(Interruptions)... The whole House agree.

अलपसंख्क का ््य मं�ाल् में राज् मं�ी तथा संस्दी् का ््य मं�ाल् में राज् मं�ी  
(�ी मुखतार अब्ास नक़वी): उपसभापनत जी, माििीय तयागी जी िे बहुत ही गमभीर और 
संिदेिशीि मुद्ा उठाया है। शहीदे आज़म सरदार भगत ससह हम सब के आदश्व हैं और उनहोंिे 
देश को आजाद करािे के निए जो कुबरािी दी है, निश्चि त तौर से हर भारतिासी ितमसतक होकर 
उिकी कुबरािी को, उिके जुिूि को, उिके जजबे को सिाम करता है। नजस मुदे् पर तयागी जी 
िे कहा नक कुछ पुसतकों में या कुछ अनय जगहों पर उिको आतंकिादी नदिाया गया है, हम 
उस बात से नबलकुि सहमत िहीं हैं, उिकी निनदा भी करते हैं और हम उस निभाग के मं�ी 
और निभाग से इस संबंि में आि्यक कदम उठािे के निए कहेंगे।
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�ी सत्�त चतुववे्दी (मधय �देश): हम जाििा चिाहेंगे नक यह नकस वयशकत  िे नििा है? 
...(व्विान)...

MR. DEPUTY CHAIRMAN: Yes, yes. Ensure that from such books it is removed 
and also inquire how it happened.

SHRI MUKHTAR ABBAS NAQVI: Sir, I will convey the feelings of the House 
to the concerned Minister. ...(Interruptions)..

�ी सत्�त चतुववे्दी: नजस वयशकत  िे यह नििा है उस आदमी के नि�द्ध काय्विाही होिी 
चिानहए ...(व्विान)... नजसिे शहीदों को 'आतंकिादी' बताया है ...(व्विान)... कया उस वयशकत  
के नि िार काय्विाही होगी? ...(व्विान)...

MR. DEPUTY CHAIRMAN: Okay. ..(Interruptions).. Now, please sit down. 
Chaudhary Munvvar Saleem.

Minority status of Aligarh Muslim University

चौिरी मुनववर सलीम (उत्तर �देश):

  ''चि्मे सैययद निगरां हैं नक नरर उटे् शायद
  कोई दीिािा अिीगढ के बयाबािों से।''

उपसभापनत महोदय, मैं एक ऐसे इदारे का दद्व िेकर िडा हुआ हंू, जो नहनदुसताि की 
तारीि भी है और नहनदुसताि की तरबीयत का एक बेहतरीि मरकज भी है। मेरी मुराद अिीगढ 
मुशसि म यूनििर्सटी से है।

उपसभापनत जी, अिीगढ मुशसि म यूनििर्सटी का खिाब मरहूम सर सैयद िे 1877 में देिा 
था, िेनकि उसको ि े पूरा िहीं कर सके। 1920 में अिीगढ मुशसि म यूनििर्सटी एक नबि के जनरए 
न �नटश पार्ियामेंट िे बिाई। उस िकत नहनदुसतािी मुसिमािों से 30 िाि रूपये और 5 एकड 
जमीि का मुतािबा था, जबनक नहनदुसतािी मुसिमािों िे इकट्ा करके 500 एकड जमीि और 
37 िाि रूपया नदया और उस इदारे को शुरू कर नदया गया। उस इदारे िे बहुत सारे िायाब 
हीरे पैदा नकए। कुछ िोगों िे उसे मजहब के आईिे में देिा।

उपसभापनत महोदय, मैं आपसे कहिा चिाहता हंू और आपके जनरए सरकार से कहिा चिाहता 
हंू नक अिीगढ मुशसि म यूनििर्सटी िह इदारा है, जहां अगर ईद के नदि कािी शेरिा नियों से 
अरासता सटुिेंट नदिाई देते हैं, तो ईद-ए-गुिाबी, यािी होिी के नदि रंग में सराबोर िोग भी 
नदिाई देते हैं। अिीगढ मुशसि म यूनििर्सटी िह इदारा है, जहा ं जो पहिे �ेजुएशि करिे िािे 
छा� थे, ि े राजा महें� ससह थे। अिीगढ मुशसि म यूनििर्सटी िह इदारा है, जहा ं आज भी 50 
रीसदी से जयादा मेनिकि कॉिेज में बहुसंखयक समाज के िोग पढते हैं, िेनकि अगर उसका 
अशकि यती नकरदार ितम करिे की कोनशश की जाए, तो यह दुभरागयशािी होगा। माििीय 
उपसभापनत जी, 1965 में एक दुभरागयशािी घटिा हुई थी, उसके बाद अिीगढ तहरीक के िाम 
से एक तहरीक चििी, नजसमें नहनदुसताि शानमि हुआ और उस तहरीक के सबसे मजबूत और 
कद्ािर िेता का िाम मोहममद अाज़म िाि था। उनहोंिे िमबी जेि काटी और उसके बाद जय 
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�काश जी के िेतृति में एक िये सूय्व का उदय हुआ और उस िकत के बहुत सारे िोग इस सदि 
में बैठे हैं। आदरणीय सु�मणयम सिामी जी जैसे िोग, नजनहोंिे अपिे घोषणा प� में यह िायदा 
नकया था नक हम अिीगढ मुशसि म यूनििर्सटी का अशकि यती नकरदार बहाि करेंगे, िेनकि 1981 
में �ीमती इंनदरा गांिी िे उसे बहाि नकया। उसमें एक िेकयुिा था, उस िेकयुिा में अिीगढ 
की तहरीक के सारे िोगों को एतराज रहा और िही कारण बिा नक उसके अंदर अदाित का 
हसतेक्षप हुआ। मैं इस सदि से मा ंग करता हंू नक अगर आप देश को नशनक्ष त करिा चिाहते हो, 
देश के अिपढ िोगों को पढािा चिाहते हो, अगर उि िोगों को पढािा चिाहते हो, नजिके निए 
जशसट स सचचिर िे कहा नक इिकी तािीमी हाित दनितों से भी बदतर है, तो अिीगढ मुशसि म 
यूनििर्सटी को अदािती नििादों से बाहर निकाि कर इस संसद के फिोर पर एक िई नजनदगी 
दो और उसके अशकि यती नकरदार की रक्षा करो। चंूिनक अिीगढ मुशसि म यूनििर्सटी का नहनदुसताि 
की जंगे आज़ादी में ऐसा तारीिी रोि रहा है, जब गांिी जी िे कहा नक अं�ेजी निबास जिाओ, 
तो अिीगढ के सटुिेंट़स िे अं�ेजी निबास का पहाड बिा नदया था और भारत की आजादी के 
आंदोिि में साथ नदया था। मैं दिगत नसयायत से ऊपर उठ करके आप सबसे करबद्ध अपीि 
करता हंू नक अिीगढ मुशसि म यूनििर्सटी के अशकि यती नकरदार को अदाित की जगह संसद 
के फिोर पर तय नकया जाए।

†

† Transliteration in Urdu script.
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† Transliteration in Urdu script.

जवपक्ष के नेता (�ी गुलाम न्ी आजा्द): सर, मैं माििीय सदसय के उलिेि से सियं को 
संबद्ध करता हंू।

�ी मोती लाल वोरा (छत्तीसगढ): सर, मैं माििीय सदसय के उलिेि से सियं को संबद्ध 
करता हंू।

�ी के. रहमान खान (आं� �देश): महोदय, मैं माििीय सदसय के उलिेि से सियं को 
संबद्ध करता हंू।

†
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�ी डी. रािा (तनमििािु): सर, मैं माििीय सदसय के उलिेि से सियं को संबद्ध करता हंू।

�ी के. सी. त्ागी (नबहार): सर, मैं माििीय सदसय के उलिेि से सियं को संबद्ध करता हंू।

�ी सतीश चं� जम�ा (उत्तर �देश): सर, मैं माििीय सदसय के उलिेि से सियं को संबद्ध 
करता हंू।

�ी नरेश अ�वाल (उत्तर �देश): सर, मैं माििीय सदसय के उलिेि से सियं को संबद्ध 
करता हंू।

�ी �मो्द जतवारी (उत्तर �देश): सर, मैं माििीय सदसय के उलिेि से सियं को संबद्ध 
करता हंू।

मीर मोहमम्द फ़ै ्ा्द (जममू और क्मीर): सर, मैं माििीय सदसय के उलिेि से सियं को 
संबद्ध करता हंू।

† Transliteration in Urdu script.

�ी अली अनवर अंसारी (नबहार): सर, मैं माििीय सदसय के उलिेि से सियं को संबद्ध 
करता हंू।

�ी पी. एल. पुजन्ा (उत्तर �देश): सर, मैं माििीय सदसय के उलिेि से सियं को संबद्ध 
करता हंू।

SOME HON. MEMBERS: Sir, we also associate ourselves with the Zero Hour 
Mention made by the hon. Member.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Yes, yes. ...(Interruptions)... 
The names of all those who associate themselves will be added. All right. Shri 
Ananda Bhaskar Rapolu. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY (Nominated): Sir, since I cannot stop him, so 
let me correct the record. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What happened?

DR. SUBRAMANIAN SWAMY: He mentioned my name.

MR. DEPUTY CHAIRMAN: Your name?

†

†
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DR. SUBRAMANIAN SWAMY: Yes.

MR. DEPUTY CHAIRMAN: Shri Munvvar Saleem, did you mention his name?

SHRI CHAUDHARY MUNVVAR SALEEM: Yes, Sir.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Mr. Deputy Chairman, Sir, I have no objection 
to a minority institution being in this country because ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One point. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: I am mentioning the correction to what he 
said. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Did he mention your name?

DR. SUBRAMANIAN SWAMY: He said all that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay.

DR. SUBRAMANIAN SWAMY: So, I am mentioning that I have no objection 
to a minority educational institution. That is the Constitutional right. However, Article 
27 and several other Articles prohibit the State from financing a minority institution. 
...(Interruptions)... Wait a minute. You don't know the Constitution. You know only 
the * . ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, it should be removed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Why do you provoke 
unnecessary? ...(Interruptions)... That is expunged. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: You don't know the Constitution. You know 
the ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is expunged. ...(Interruptions)... Why do you 
provoke? ...(Interruptions)... That is expunged. ...(Interruptions)... Why do you 
provoke? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: What did I say? ...(Interruptions).. Why are 
they interrupting? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You finish. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Why are they interrupting? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, you have made your point. ...(Interruptions)...

* Expunged as ordered by the Chair.
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DR. SUBRAMANIAN SWAMY: Sir, let me clarify. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now, you go back. ...(Interruptions)... One 
of you go back and say what you want to say. ...(Interruptions)... One of you go 
back and say what you want to say. ...(Interruptions)... You may go and say it from 
your seat. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, what about our Zero Hour 
mentions? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Go to your seat. ...(Interruptions)... One of you 
say what you want....(Interruptions)... You have made your point. ...(Interruptions)... 
You have already made your point. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, what point? ...(Interruptions)... Let them 
not interrupt me. ...(Interruptions)... They are making all kinds of allegations. I can 
also make allegations. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Go back to your seats. ...(Interruptions)... What 
is your problem? ...(Interruptions)... Go back to your seats and speak. Why do you 
do like this? ...(Interruptions)... Let me tell you, coming to the well and shouting 
is wrong. ...(Interruptions)... What do you want? ...(Interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, we are making a point and 
not shouting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Seelam, I will have to name you. Sit down. 
...(Interruptions)... I am only telling you, go back to your places and say what 
you want to say, so that I understand. You all shout and I don’t know why you 
are shouting! ...(Interruptions)... What is your point? ...(Interruptions)... I have 
only two ears. ...(Interruptions)... You are unnecessarily spoiling the Zero Hour. 
...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, it is Zero Hour now. The clock is ticking 
away. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I agree with you. ...(Interruptions)... Mr. Subramanian 
Swamy, you have made your point. I heard you. Now, sit down. ...(Interruptions)... 
Your point is over. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: No, Sir. I have to clarify. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have said what you wanted to say. Now you 
may take your seat. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: I am saying it now. I am only quoting the 
Indian Constitutional right. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, he should withdraw... ...(Interruptions)...
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SHRI JESUDASU SEELAM: Sir, he must withdraw his remarks. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is a deliberate attempt to subvert the Zero 
Hour. I am not in agreement with that. ...(Interruptions)... यह बात तो आप बोि 
चुिके हैं। ...(व्विान)... If there is any...(Interruptions)... Why are you doing this? 
...(Interruptions)... What is your complaint? I don’t understand that. ...(Interruptions)... 
Mr. Ghulam Nabi Azad, tell me what the problem is. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, 
the problem is this new gift of the BJP. ...(Interruptions)... The problem is the new 
gift of the BJP. ...(Interruptions)... The problem is not on this side. This new gift 
which the BJP has given will not allow the Parliament to function. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the objectionable thing? Tell me. 
...(Interruptions)...

अलपसंख्क का ््य मं�ाल् में राज् मं�ी तथा संस्दी् का ््य मं�ाल् में राज् मं�ी  
(�ी मुखतार अब्ास नक़वी): सर, �ॉबिम यह िहीं है। ...(व्विान)... �ॉबिम यह है नक आपको 
सिामी जी की बात ...(व्विान)... यह अिग बात है नक उिका चेिहरा मुझे िगता है नक 
...(व्विान)...

SHRI TAPAN KUMAR SEN: Sir, call the next name. He has already made his 
point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One of you please tell me what the objectionable 
thing is. I am ready to deal with that. ...(Interruptions)...

�ी मुखतार अब्ास नक़वी: जब, ि े िडे होते हैं तो ...(व्विान)... मुझे िगता है नक ि े कया 
कहिा चिाहते हैं, आप उसे पहिे शािीिता से सुि िीनजए। ...(व्विान)... आप भी िारे िगाते 
हैं, तो हमिे आपको कभी िहीं रोका। ...(व्विान)...

MR. DEPUTY CHAIRMAN: I am requesting all hon. Members, one of you tell 
me what the objectionable thing is. Tell me what it is. ...(Interruptions)...

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, let me tell you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let others sit. Others may sit ...(Interruptions)... 
What is the objectionable thing? ...(Interruptions)..

�ी मुखतार अब्ास नक़वी: आप ही की भाषा बोिते हैं। ...(व्विान)... उस भाषा का जिाब 
हम दे सकते हैं, िेनकि ...(व्विान)... नकसी को अपिी बात रििे से रोकिा ...(व्विान)... 
के नििार भी है और िैनतकता के भी नििार है। ...(व्विान)...

SHRI JAIRAM RAMESH: Sir, I will tell you. ...(Interruptions)... In the process 
of making a clarification, Dr. Swamy needlessly, provocatively has brought in a 
reference to the Constitution of a European country...(Interruptions)... This is needless. 
...(Interruptions)... Sir, this is deliberate. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I have expunged it already. ...(Interruptions)... I 
have expunged it already. ...(Interruptions)... Now, please sit down. I have expunged 
it already.....(Interruptions)... I expunged it then and there. ...(Interruptions)... Go 
back to your seats.

�ी नीरि शेखर (उत्तर �देश): सर, आप हमारी बात भी सुनिए। ...(व्विान)... 

MR. DEPUTY CHAIRMAN: Now, please sit down. Let me deal with the problem. 
...(Interruptions)... Mr. Jairam Ramesh ...(Interruptions)... Sit down. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, ask him to sit down. ...(Interruptions)... Ask him 
to sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You listen to me. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, ask him to sit down. ...(Interruptions)... You ask 
him to sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You listen to me. ...(Interruptions)...

KUMARI SELJA: He should sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, ask him to sit down. ...(Interruptions)... You ask 
him to sit down. ...(Interruptions)... You ask him to sit down. ...(Interruptions)...

KUMARI SELJA: He must sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Congress Members do not listen to me. 
...(Interruptions)... I am sorry. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, you ask him to sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You listen to me. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, you ask him to sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You listen to me. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, you ask him to sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You cannot direct me like that. ...(Interruptions)... 
You cannot direct me like that. ...(Interruptions)... See, you are shouting on nothing 
because I have expunged it then and there. ...(Interruptions)... Why are you shouting? 
...(Interruptions)... It is non-existent. ...(Interruptions)... I don't know. ...(Interruptions)... 
I have expunged it then and there. ...(Interruptions)... It is nowhere. ...(Interruptions)... 
It cannot be reported; it cannot come in the channel because I have expunged it 
then and there. ...(Interruptions)... Why are you shouting? ...(Interruptions)...
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SHRI JAIRAM RAMESH: Sir, you ask him to sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, you ask him. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I have a point of order. Please 
listen to me. ...(Interruptions)... Please listen to me. ...(Interruptions)... My point of 
order is, under the rules of this House, Members have a right to give notice for 
Zero Hour. ...(Interruptions)... On Zero Hour notices, permission to raise the matter 
is given by the hon. Chairman. This is the list.

MR. DEPUTY CHAIRMAN: You say I have got it.

SHRI ANAND SHARMA: Now, Sir, that is the right of the hon. Member to 
raise the issue if it has been allowed. Can any other Member then interfere or seek 
clarification? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If a Member mentions the name of another 
Member of the House or makes allegation or otherwise, that Member has the 
right. ...(Interruptions)... That is what happened. ...(Interruptions)... That is a 
point. ...(Interruptions)... He has a right. ...(Interruptions)... He has a right to 
explain. ...(Interruptions)... He has a right to explain because his name was taken. 
...(Interruptions)... Why did you do that?

SHRI GHULAM NABI AZAD: Sir, we had no objection. Since the hon. Member 
had taken his name, we had no objection to clear that particular point made by the 
hon. Member. But it was totally out of context what he has done. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That I have expunged. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, it is only his second day in Rajya Sabha. In 
two days, you have expunged twice. Since there are 365 days, how many times are 
you going to expunge his words? ...(Interruptions)... Though this man has aged, he 
doesn't know the difference between the street words and parliament words because 
he doesn't allow his hair to grey so that he could learn something. ...(Interruptions)...

SHRI ANAND SHARMA: He is vitiating the environment. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Zero Hour to continue; Shri Ananda Bhaskar 
Rapolu. ...(Interruptions)...

�ी मुखतार अब्ास नक़वी: सर, ऑिरेबि LOP िे जो बात कही है, मुझे िगता है नक िह 
ठीक िहीं है। आपिे नियमों के तहत उिको बोििे के निए अिाऊ नकया। ...(व्विान)... आपके 
अिाऊ करिे पर ि े बोििे के निए िडे हुए। उसके बाद उिको बोििे से रोका जा रहा है। 
...(व्विान)... सर, इस सदि में नकतिी बार �िाि मं�ी जी के नि िार िारेबाजी होती है।...
(व्विान)... अगर आप यह चिीज करेंगे, तो यह निश्चि त तौर से ठीक िहीं है। ...(व्विान)... 
आप नजस सकूि में पढिे गए हैं, हम िोग िहां के हेिमासटर रहे हैं। ...(व्विान)...

DR. K. P. RAMALINGAM: Sir, other parties are also here. ...(Interruptions)... 
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This House is not for BJP and Congress. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Subramanian Swamy, you explained 
and I understood. ...(Interruptions)... Your point is very clear; I understood it. 
...(Interruptions)... Now you sit down. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, I understand that* is unparliamentary. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don't say that. ...(Interruptions)... You cannot bring 
unnecessary things. ...(Interruptions)... Why do you do that? ...(Interruptions)... That is 
expunged. Nothing will go on record. Dr. Subramanian Swamy is unnecessarily provoking. 
Nothing will go on record. ...(Interruptions)... I will have to take action against you. 
Don't do that. ...(Interruptions)... Why do you mention another country? ...(Interruptions)... 
Dr. Subramanian Swamy is unnecessarily provoking. Don't do this. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: **

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)... You sit down 
now. You don't say anything more. You are provoking. Sit down. Dr. Subramanian 
Swamy is provoking. ...(Interruptions)... Sit down. What he says will not go on 
record. ...(Interruptions)... Nothing is going on record. ...(Interruptions)... I said that 
whatever he says will not go on record. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: **

MR. DEPUTY CHAIRMAN: Nothing is going on record. You sit down. 
...(Interruptions)... It is over. You mentioned; that is enough. Dr. Subramanian 
Swamy, sit down. ...(Interruptions)... That is not going on record. What do you want? 
...(Interruptions)... What Dr. Subramanian Swamy says will not go on record because 
he has already explained his position. The Chair has understood the position. Number 
two, whatever I expunged should not be reported by the media. ...(Interruptions)...

Now, Shri Ananda Bhaskar Rapolu to make his Zero Hour mention. 
...(Interruptions)...

Transport turmoil in the National Capital

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Deputy Chairman, 
Sir, I seek the attention of the House, the Union Government and the enlightened 
citizens of the nation on the prevalent transport turmoil in the National Capital. 
...(Interruptions)... National Capital is the place of representative population of the 
total population of the nation. The National Capital's transport turmoil reflects on the 
image of the country creating division between haves and have-nots. ...(Interruptions)... 

* Expunged as ordered by the Chair.
** Not recorded.
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That type of situation is now prevalent in New Delhi, the National Capital of India, 
which is creating division between wealthy and the poor, haves and have-nots. 
...(Interruptions)... This has resulted in exorbitant and huge number of registration 
of the vehicles of odd and even numbers in Delhi and surrounding Haryana and 
Uttar Pradesh. ...(Interruptions)... This type of situation is creating inequalities and 
may also raise the tensions within the society. ...(Interruptions)... This situation was 
experimented in Latin America and China. In Beijing, during Olympics, they tried to 
have the road rationing and the odd-even facility of road-rationing in Beijing, which 
has been reported to be a failure. ...(Interruptions)... All the international reports talk 
about the failure of the road rationing, road spacing and odd-even facility and have 
termed it as a failure. ...(Interruptions)... The Delhi Government, which is behaving 
just as the...(Interruptions)...emperor who is not bothered about the difficulties and 
the pathetic condition of the people of Delhi. ...(Interruptions)... They are treating 
all the people as wealthy and they have forgotten that...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Subramanian Swamy, I am requesting you to 
take your seat. ...(Interruptions)... Dr. Subramanian Swamy, what you are saying is 
not going on record. You sit down. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: ...the poorer and the middle-class 
population of the National Capital ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: *

MR. DEPUTY CHAIRMAN: Dr. Subramanian Swamy, what you are saying is 
not going on record. You sit down. It is not going on record. ...(Interruptions)... Now, 
it is not going on record. You can meet me. Now you sit down. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: There is need to evolve a national-level 
policy and guide all the other States...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Subramanian Swamy, you sit down. 
...(Interruptions)... Now, it is not going on record. ...(Interruptions)... Come and meet 
me in the Chamber. Now sit down. ...(Interruptions)... Sit down. ...(Interruptions)... 
Now, Shri Ananda Bhaskar Rapolu...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Mr. Deputy Chairman, in the din, in 
this pandemonium, in that situation of...(Interruptions)...

MR. DEPUTY CHAIRMAN: No need; I have already expunged all the unnecessary 
words. So, nothing will be reported. Media will also not report. ...(Interruptions)...

*Not recorded.

[Shri Ananda Bhaskar Rapolu]
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SHRI ANANDA BHASKAR RAPOLU: Stop this odd-even and road rationing, 
otherwise, this type of arrangement will damage the image of the nation. 
...(Interruptions)... They can take the guidance from the Union Government. Thank 
you very much.

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I associate myself with 
the issue raised by the hon. Member.

Plight of displaced families in Jharkhand due to industrialisation

�ी संिीव कुमार (झारिंि): महोदय, निसथापि झारिंि की बहुत बडी समसया है नजसके 
कारण झारिंि के संथाि आनदिासी एि ं मूििासी तबाह होिे के कगार पर है। कई दशकों से 
औद्ोनगकीरण, कोयिा एि ं िनि ज ििि, िैम बिािे, power plant िगािे इतयानद के िाम पर 
झारिंि में हजारों एकड जमीि का अनि�हण होता चििा आ रहा है एि ं रययतों को जमीि के 
बदिे िौकरी एि ं मुआिजे के िाम पर ठगी एि ं िोिािडी का नशकार  बिाया जा रहा है। रजजी 
िोगों को िौकरी एि ं मुआिजे का रायदा नदया गया है, जबनक रययत ठके जाते रहे हैं। जमीि 
अनि�हण कािूि का बराबर दु�पयोग होता रहा है। जहां जरूरत िहीं है या जरूरत से जयादा 
जमीि है, निन भन्न सरकारी कमपनियों द्ारा दशकों के रययतों की जमीि का अनि�हण नकए जािे 
का िेि कभी िहीं �का और झारिंि का जि, जंगि, जमीि तबाह होता रहा, िोग निसथानपत 
होते रहे। आज आिम यह है नक िािों िाि निसथानपत जो बीसीसीएि, सीसीएि, ईसीएि, 
एिटीपीसी, एमपीएि, िीबीसी आनद संसथाओं द्ारा ठगे गए हैं, उसके निरोि में पूरे झारिंि में 
आंदोिि जारी है। ििबाद के बनियापुर के सीमापाथर गांि में िीबीसी के नि िार निसथानपत 
िोग हजारों की संखया में करीब महीिे से आंदोिि कर रहे हैं, नजसके संबंि में मैं सदि को 
नपछिे स� में अिगत करा चुिका हंू। अब िहा ं सैकडों की संखया में िोग आतमदाह करिे की 
िमकी दे रहे हैं।

महोदय, मैं इस सदि में संज्ाि में यह बात िािा चिाहता हंू नक सरकार को झारिंि के 
सभी निसथानपतों की समसयाओं को समझकर उिका शी� समािाि करिा चिानहए, अनयथा िह 
नदि दूर िहीं नक झारिंि के सभी निसथानपत आंदोििकारी एक बैिर के तिे आकर सरकार 
के नििार मोचिरा िोििे और उ� होिे के निए मजबूर हो जाएंगे।

महोदय, दूसरी बात जो मैं सदि को बतािा चिाहता हंू िह यह है नक हाि ही में राजय 
सरकार िे नजस सथािीय िीनत की घोषणा की है, िह झारिंि में निसथानपत समसया को बढािा 
देगी और राजय के संथाि आनदिासी एि ं मूििासी तबाही के कगार पर पहंुचि जाएंगे, उिके बचचिों 
को राजय में छोटी सी िौकरी के निए भी महरूम होिा पिे़गा। इि िोगों का जि, जंगि, जमीि, 
जो औद्ोनगकीकरण के िाम पर बरबाद होता आया है, नबलकुि तबाह हो जाएगा। सरकार जाि- 
बूझकर इस िीनत को िागू कर रही है, तानक राजिीनतक रायदा उठाकर संथाि आनदिासी एि ं
मूििासी को िौकरी एि ं उिके अनय अनिकारों से िनंचित कर उनहें राजय से पाियि करिे को 
मजबूर नकया जा सके, कयोंनक इनहीं सब गित िीनतयों के कारण अब तक झारिंि से करीब 
एक-नतहाई नहससा दूसरे राजयों में जा चुिका है नजिकी हाित दूसरे राजयों में जाििर से बदतर है।

महोदय, मैं सरकार से मा ंग करता हंू नक कें � सरकार इसमें हसतके्षप करे और इस गित 
िीनत को िागू होिे से रोके, बहुत-बहुत िनयिाद।



28 Matters raised [RAJYA SABHA] with permission

�ी अालोक जतवारी (उत्तर �देश): महोदय, मैं माििीय सदसय के िकतवय से सियं को 
संबद्ध करता हंू।

�ीमती कहकशां परवीन (नबहार): महोदय, मैं माििीय सदसय के िकतवय से सियं को संबद्ध 
करती हंू।

�ी �ेम चन्द गुपता (झारिंि): महोदय, मैं माििीय सदसय के िकतवय से सियं को संबद्ध 
करता हंू।

�ी के. सी. त्ागी (नबहार): महोदय, मैं माििीय सदसय के िकतवय से सियं को संबद्ध करता हंू।

�ी ज्दलीप कुमार जतककी (अोनिशा): महोदय, मैं माििीय सदसय के िकतवय से सियं को 
संबद्ध करता हंू।

�ी रजव �काश वममा (उत्तर �देश): महोदय, मैं माििीय सदसय के िकतवय से सियं को 
संबद्ध करता हंू।

�ी हजरवंश (नबहार): महोदय, मैं माििीय सदसय के िकतवय से सियं को संबद्ध करता हंू।

�ी गुलाम रसूल ्जल्ावी (नबहार): महोदय, मैं माििीय सदसय के िकतवय से सियं को 
संबद्ध करता हंू।

† Transliteration in Urdu script.

†

�ी अली अनवर अंसारी (नबहार): महोदय, मैं माििीय सदसय के िकतवय से सियं को संबद्ध 
करता हंू।

�ी नीरि शेखर (उत्तर �देश): महोदय, मैं माििीय सदसय के िकतवय से सियं को संबद्ध 
करता हंू।

�ी रािाराम (उत्तर �देश): महोदय, मैं माििीय सदसय के िकतवय से सियं को संबद्ध करता हंू।

Unilateral decision of the Government in reducing interest rate on  
Employees Provident Fund

SHRI TAPAN KUMAR SEN (West Bengal): Thank you, Mr. Deputy Chairman, 
Sir. Finally, after three days, I got a chance to speak because of ongoing pandemonium. 
...(Interruptions)... There were more spoilsports than business transacted. That is the 
ultimate tragedy in this temple of Parliament. Anyway, Sir, I rise to draw the attention 
of the Government to the unilateral, undemocratic action by the Finance Ministry in 
unilaterally reducing the rate of interest on the Employees Provident Fund, completely 
ignoring the unanimous decision of the tripartite body of EPFO, of which no less 
than a person like the Union Labour Minister is the Chairman. That Committee 
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headed by the Union Labour Minister made an interim decision on the interest rate 
to be given at the rate of 8.8 per cent on EPF with clear indication that in view of 
the availability of more funds generated by the Employees Provident Fund, the rate 
of interest will be more, which will be finally reconciled by the end of the financial 
year. That is why, interim decision of 8.8 per cent was made. But, unfortunately, 
not to speak of further raising it, the Finance Ministry cut it down to 8.7 per cent. 
Here, the amount is not important. This money wholly belongs to the workers. Even 
the employers' contribution is a deferred wage to the workers to be paid through 
employers' contribution in the Provident Fund. That is the position. That Fund is run 
by a tripartite Committee representing workers, employers and the Government, and 
of which the Labour Minister is the Chairman. Their unanimous decision should not 
be tinkered with by sheer exercise of the Executive authority of the Government of 
India. That is a wrong and undemocratic position, and it led to huge loss to the four 
crore workers. That is their own money. There is no Government contribution in the 
Provident Fund. The money is wholly cut out of their salary and deposited as their 
social security accumulation. The Government must not have any business in tinkering 
on that democratic decision. And it is a part of the overall project of the Government of 
India to do away with the Provident Fund system altogether. As a part of their project 
-- yesterday also I raised it -- of ensuring ease of doing business, they are proposing 
to make EPF optional. They unreasonably taxed the EPF withdrawal and they had to 
roll it back ultimately in view of the angry protests made by the workers. ...(Time bell 
rings)... They again did it ..(Interruptions).. by imposing restrictions ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over. Now, Dr. Sanjay Sinh. 
...(Interruptions)...

SHRI TAPAN KUMAR SEN: The Government must reconcile its decision and 
review ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... You have made 
your point. ..(Interruptions).. That's enough. ...(Interruptions)... Now, Dr. Sanjay Sinh. 

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the issue raised by 
the hon. Member.

SHRI PRAFUL PATEL (Maharashtra): Sir, I also associate myself with the issue 
raised by the hon. Member.

SHRI ALI ANWAR ANSARI (Bihar): Sir, I also associate myself with the issue 
raised by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the issue 
raised by the hon. Member.
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Need to include Pal (Dhangar) community in the  
Scheduled Caste category

 डा. संि् ससह (असम): उपसभापनत महोदय, देश भर में पाि, कुरूबा, ििगर, गिेनरया, 
रबारी िाम से जािी जािे िािी भेडपािक जानत है। अिेक �माणों से और साक्यों के आिार पर 
गिेनरया, कुरबा, रबारी ये सभी कु�िशंी हैं। इस जानत की जागृनत एि ं निकास के निए राषट्ीय 
और उत्तर �देश सतर पर कई संगठि काय्वरत रहे, न जसका मुखय उदे््य संनििाि की अिुसूचिी 
में अिुसूनचित जानत �मा ंक 27िें पर इस जानत को दज्व नकया गया है, परनतु आज तक तमाम 
आनदोििों के बाद भी निशेषकर उत्तर �देश में अिुसूनचित जानत �माण प� जारी िहीं  नकया 
जाता है। 

एक सामानय पनरचिय के अिुसार जममू क्मीर, नहमाचिि �देश, पंजाब, हनरयाणा, नदलिी, 
उत्तरािंि, उत्तर �देश में इनहें बकरबाि, गद्ी, पाि, बघेि, गिनरया, ििगर, िीिर, चंिदेि, 
रोहतेिा, दुबेिा, पनरहार आनद िामों से जािा जाता है। आबादी के नहसाब से ििगर (गिनरया 
समुदाय) समपूण्व भारत में पूरब से पश्चि म, उत्तर से दनक्ष ण तक भारत की समपूण्व जिसंखया का 
13.6 पनतशत है। उत्तर �देश में यह �नतशत िगभग 8.5 �नतशत है।

15 अगसत, 1947 से पहिे जो जानतया ं सामानजक एि ं शैक्षनणक रूप से अनत नपछिी थीं, 
उनहें समाज की मुखय िारा में िािे के निए संनििाि के अिुचछेद 330, 332, 335 की िाराएं 
15(4), 16(4) के तहत अिुसूनचित जानत में िाया गया था। उसमें ििगर जानत कें �ीय गजट के 
�मा ंक 27 पर दज्व हैं।

भेड-बकरी पािक की सभी जानतयों को अं�ेजी में shepherd कहा जाता है। अं�ेजी के 
shepherd शबद का नहनदी अिुिाद गिनरया होता है। �खयात समाजशा�ी �ी जे. एचि. हू्टि की 
पुसतक ''कासट इि इंनिया'' में भारत में जानत �था पृषठ संखया 284 पर Dhangar a shepherd 
caste in western India का नहनदी अिुिाद ििगर भारत में गिनरयों की एक जानत नििा है। 
ििगर शबद जानत बोिक है, जबनक गिनरया शबद वयिसाय बोिक है। ििगर वयिसाय से गिनरया 
हो सकता है, िेनकि जानत से ििगर ही है।

समय-समय पर �देश सतर पर तथा नजिा सतर पर तमाम तरह के आंदोिि चििाए गए, 
परनतु ििगर समुदाय (पाि) को संनििाि के तहत नििरानरत अिुसूनचित जानत का �माण प� आज 
भी जारी िहीं नकया जाता है। पाि समाज को अिुसूनचित जानत में कािूिी तौर पर शानमि नकए 
जािे तथा अिुसूनचित जानत का �माण प� तहसीि सतर से जारी नकए जािे के संदभ्व में समय-
समय पर उत्तर �देश में कई आंदोिि चििाए गए, परनतु नकसी भी सरकार िे इसे गमभीरता 
से िहीं निया। इसी �म में नदिा ंक 4 नदसमबर, 2011 को �तापगढ में रैजाबाद और इिाहाबाद 
मंिि के सभी नजिों से पाि समाज के िोगों द्ारा एक बडा आंदोिि नकया गया था, नजसमें 
35,000 िोग एक� हुए थे।

भारत सरकार द्ारा गनठत नपछडािग्व आयोग की नरपोट्व सन् 1955 िंि 2 के पृषठ संखया- 
27, 51, 61, 66, 117 पर गिनरया ििगर का ट्ेनिशिि आकयूपेशि शेरि्व नििा है। इसमें पृषठ 
संखया 194 पर अिुसूनचित जानत की सूचिी में �मा ंक 27 पर ििगर नििा है।
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छत्तीसगढ राजय अिुसूनचित जिजानत आयोग द्ारा गिनरया ििगर जानत �नतिदेि जुिाई, 
2006 की नरपोट्व में आयोग के अधयक्ष �ी तारा ससह रानठया िे अधयाय 9 में ििगर एि ं गिनरया 
जानत में नकसी �कार का अंतर िहीं रिा है। ििगर की मूि जानत गिनरया ही है, इस बात 
की पुशषट  हो गयी है।

अत: मैं सदि के माधयम से सरकार से मा ंग करता हंू नक पाि समुदाय को अिुसूनचित जानत 

में शानमि करिे का सपषट आदेश जारी करिे का कषट करें।

MR. DEPUTY CHAIRMAN: Time over. Shri Naresh Agrawal. ...(Interruptions)... 
Yes. ...(Interruptions)... All the names may be added. ...(Interruptions)...

�ी सत्�त चतुववे्दी (मधय �देश): महोदय, माििीय सदसय िे जो निषय उठाया है, मैं अपिे 

को इससे समबद्ध करता हंू।

�ीमती रिनी पाजिल (महाराषट्): महोदय, माििीय सदसय िे जो निषय उठाया है, मैं अपिे 

को इससे समबद्ध करती हंू।

�ी राम कुमार कश्प (हनरयाणा): महोदय, माििीय सदसय िे जो निषय उठाया है, मैं 

अपिे को इससे समबद्ध करता हंू।

�ी हुस़ैन ्दलवई (महाराषट्): महोदय, माििीय सदसय िे जो निषय उठाया है, मैं अपिे को 

इससे समबद्ध करता हंू।

�ी नीरि शेखर (उत्तर �देश): महोदय, माििीय सदसय िे जो निषय उठाया है, मैं अपिे 

को इससे समबद्ध करता हंू।

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I also associate 
myself with the matter raised by the hon. Member.

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with the matter 
raised by the hon. Member.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I associate myself with the 
matter raised by the hon. Member.

Need to fix responsibility on brand ambassador for misleading  
advertisements of products

�ी नरेश अ�वाल (उत्तर �देश): उपसभापनत जी, brand ambassador बििे का एक िया 
रैशि चििा है। �ीमन्, मैं हर रोज टी.िी. पर और अिबारों में देिता हंू नक कुछ नरलमी हशसत यों 
के िाम पर, कुछ पिेयस्व के िाम पर और कुछ िोग िम्व के िाम पर आसथा रिते हैं और ि े
िोग brand ambassador बिकर तमाम एेसे products का निज्ापि करिे िगते हैं। Product 
तो छोड दीनजए, ये तमाम िोग real estate में चििे गए और celebrity हो गए। उनहोंिे निज्ापि 
देिा शुरू कर नदया और जिता उिके �म में रंस गई तथा उस product को िरीदिा शुरू 
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कर नदया। आज बडी निकट शसथ नत हो गई है। जो नरटायर हो गए हैं, मैं उिको देिता हंू। एक 
िॉकटर आॅथथो के हैं। ि े कहते हैं नक कैसा भी जोडों का दद्व हो, कैसा भी शरीर का दद्व हो, हम 
तुरंत ठीक कर देंगे। मेनिकि साइंस उसको सही िहीं मािता है, िेनकि निज्ापि और हमारे 
celebrities इसको सही मािते हैं। हम आपको बहुत से िाम बता देंगे। अब तो सरकार भी brand 
ambassador बिािे िगी है, गुजरात सरकार, भारत सरकार। मैं तो नसद्ध ू जी से कहंूगा नक ि े
इस हाउस में आए हैं, ि े भी कम से कम इस चिीज से थोडा बचेि रहेंगे। एक brand ambassador 
के िाम पर महें� ससह िोिी को जिता का नकतिा निरोि सहिा पडा। पूरे िोएिा में उिके 
नििार एक नरिोलट हो गया नक उनहोंिे तमाम नबलिस्व के मकाि नबकिा नदए, नजनहोंिे पैसा 
तो िे निया, िेनकि मकाि िहीं नदया। तमाम ऐसे निज्ापि मेनिकि की ऐसी दिाइयों के िाम 
पर बडे-बिे़ नरलमी हीरो, मैं यहा ं िाम िूंगा नक सिमाि िाि एक दिा बेचिते हैं नक नरिाइटि 
िे िो, शरीर के अंदर नकसी निटानमि की कमी िहीं रहेगी। ...(व्विान)...

�ीमती ि्ा ्चचन (उत्तर �देश): आप नरलमी मत बोनिए।

�ी नरेश अ�वाल: �ीमन्, मैं यह कह रहा था ...(व्विान)... उसमें पाि मसािा है। पूरे 
नि्ि में कािूि है नक अगर कोई fraud करता है, तो celebrity को भी उतिा ही दोषी मािा 
जाएगा। नहनदुसताि में ऐसा कािूि िहीं है। अभी एक पार्ियामेंटरी कमेटी थी, उस कमेटी िे एक 
नरपोट्व दी है। उस नरपोट्व में कहा है नक नजतिा दोषी �ोड्ूसर होगा, उतिा ही दोषी celebrity 
भी होगा। �ीमन्, यह नरपोट्व सरकार के सामिे आ गई है। देश की जिता यह चिाहती है नक 
एक सखत कािूि बिे, नजससे हम ठगे हुए महसूस ि हों। मैं चिाहता हंू नक सरकार को इस ओर 
धयाि देिा चिानहए और इस पर रोक िगािी चिानहए। मेरे पास बहुत से िाम हैं नक कौि-कौि 
celebrity नकस-नकस चिीज का निज्ापि कर रहे हैं। मैं यहां उिके िाम िहीं िेिा चिाहंूगा, िेनकि 
मैं आपके माधयम से सरकार से मा ंग करता हंू नक इस देश में जो हो रहा है, हर आदमी अपिी 
जगह सितं� है, जो चिाहे जो करे। अिबार में रोज निज्ापि, कहीं जापािी तेि...

MR. DEPUTY CHAIRMAN: Time over. ...(Interruptions)... Time over. 
...(Interruptions)... Time over. ...(Interruptions)...

SHRI K. T. S. TULSI (Nominated): Sir, I associate myself with the matter 
raised by the hon. Member.

�ी हुस़ैन ्दलवई (महाराषट्): महोदय, माििीय सदसय िे जो निषय उठाया है, मैं अपिे को 
इससे समबद्ध करता हंू।

�ीमती कहकशां परवीन (नबहार): महोदय, माििीय सदसय िे जो निषय उठाया है, मैं अपिे 
को इससे समबद्ध करती हंू।

SHRI K. PARASARAN (Nominated): Sir, I too associate myself with the matter 
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri Vijay Goel – not present. Shri Anil Desai.

[�ी िरेश अ�िाि]
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Incident of fire in National Museum of Natural History in Delhi

SHRI ANIL DESAI (Maharashtra): Thank you, Mr. Deputy Chairman, Sir. 
My submission to the House is regarding devastating fire in National Museum of 
Natural History in New Delhi. It is very unfortunate that a huge blaze gutted India’s 
Museum of Natural History in New Delhi this week. It destroyed not only six floors 
of the FICCI building but it also caused immense destruction of possibly countless 
collections of country’s flora and fauna. Whatever we lost cannot be retrieved, nor 
the loss can be quantified in rupees.

The Natural History Museum is a national treasure. It is not that we lost one 
of the natural museums but the fact is that the Museum is the first and only natural 
history Museum in India. In addition to the flora and fauna collections, it also 
displays several fossils; one of which is the femur bone of a dinosaur belonging to 
the Sauropod group. 

Sir, everywhere in the world, people treasure their museums and look after them 
with great care and make sure that there are adequate firefighting equipments on 
hand to deal with any contingency. So, when we see a news report that casually 
says that a Museum in the Delhi was gutted in fire, you have to wonder what kind 
of people we are. Why was there no foolproof fire safety arrangement? What is the 
responsibility of the Director of the Museum and the concerned Ministry that is 
finally responsible for the safety of the natural and historical valuables? 

And it is almost terrorising to imagine the gravity of loss had this incident 
happened during peak hours when hundreds of visitors, including school children, 
visit this museum as part of their subject. Nowadays it has become a common 
phenomenon that fire accidents take place in Government buildings, particularly during 
summer season, either due to short circuit or negligence of the people working in 
those buildings. If fire equipment is installed, in many cases it does not work. The 
same thing happened in the FICCI building. 

Therefore, I urge upon the Government to issue strict instructions to the CPWD 
and other agencies which are in charge of Government buildings and other owners 
of private buildings to put in place fire equipment and remove encroachments in and 
around the buildings to avoid such fire accidents. Thank you, Sir.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, I 
associate myself with the mention made by the hon. Member.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I associate myself 
with the mention made by the hon. Member.



34 Matters raised [RAJYA SABHA] with permission

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I associate myself with the 
mention made by the hon. Member.

KUMARI SELJA (Haryana): Sir, I associate myself with the mention made by 
the hon. Member.

�ी �मो्द जतवारी (उत्तर �देश): उपसभापनत जी, मैं सियं को इससे संबद्ध करता हंू।

�ी पी. एल. पुजन्ा (उत्तर �देश): उपसभापनत जी, मैं सियं को इससे संबद्ध करता हंू।

�ी अजनल मािव ्दवे (मधय �देश): उपसभापनत जी, मैं सियं को इससे संबद्ध करता हंू।

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I associate myself with 
the mention made by the hon. Member.

MR. DEPUTY CHAIRMAN: All of you have associated yourselves with it. 
Now, Shri Pavan Kumar Varma.

अलपसंख्क का ््य मं�ाल् में राज् मं�ी तथा संस्दी् का ््य मं�ाल् में राज् मं�ी  
(�ी मुखतार अब्ास नक़वी): उपसभापनत जी, जीरो ऑिर में िा. सु�मणयम सिामी का भी िाम 
है। ...(व्विान)...

MR. DEPUTY CHAIRMAN: That may be another one. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: No, no. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That may be another list. ...(Interruptions)...

�ी मुखतार अब्ास नकवी: िहीं सर, उिका इसमें िाम है। ...(व्विान)... जीरो ऑिर में 
...(व्विान)... कया बात कर रहे हैं? ...(व्विान)... चेियर की तरर से नयाय होिा चिानहए। 
...(व्विान)... इसमें िाम है। ...(व्विान)...। don't know why िासट मोमेंट पर िाम कैसे चिेंज 
हो जाएगा? ...(व्विान)... इसमें िाम नदया है। ...(व्विान)... िासट मोमेंट पर िाम कैसे चिेंज 
हो जाएगा? ...(व्विान)... His name is here. सर, इस तरह का भेदभाि कयों? ...(व्विान)...

�ी नीरि शेखर (उत्तर �देश): िक़िी जी, आप हमारे निए तो कभी भी ििे़ िहीं हुए। 
...(व्विान)...

SHRI MUKHTAR ABBAS NAQVI: His name is in the list. यह ...(व्विान)... 
Sir, his name is in the list. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is not the final list. ...(Interruptions)... That 
is not the final list. ...(Interruptions)... That is not the final list. ...(Interruptions)...

�ी मुखतार अब्ास नक़वी: सर, ...(व्विान)... हमें चेियर से यह उममीद िहीं है। ...(व्विान)... 
हमें उममीद है नक चेियर नयाय करेगी। ...(व्विान)...

MR. DEPUTY CHAIRMAN: That is not the final list. ...(Interruptions)...
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�ी मुखतार अब्ास नक़वी: ऑिरेबि मैमबर अपिी बात कहिा चिाहते हैं और उिको जीरो ऑिर 
एकसेपट हुआ है। ...(व्विान)... यह िहीं है नक जीरो ऑिर एकसेपट िहीं हुआ है। ...(व्विान)... 
उिका जीरो ऑिर एकसेपटेि है। ...(व्विान)... निसट में उिका िाम है। ...(व्विान)... आप निसट 
से कैसे नििीट कर रहे हैं? ...(व्विान)... मेमबर का अनिकार रोका जा रहा है। ...(व्विान)...

MR. DEPUTY CHAIRMAN: No, no. That is not the final list. ...(Interruptions)...

�ी मुखतार अब्ास नक़वी: उिकी मेिेि सपीचि है ...(व्विान)...

MR. DEPUTY CHAIRMAN: That is not the final list. ...(Interruptions)... A 
Minister should not make such complaints. ...(Interruptions)... Ministers should not 
make such complaints. ...(Interruptions)... They should find out the position and then 
...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, I am reminding you, I am requesting 
you that the factual position is that the name of Mr. Subramanian Swamy is in the 
list. ...(Interruptions)... कयों नबिा बताए निसट से हट गया? ...(व्विान)...

MR. DEPUTY CHAIRMAN: I know the factual position better than you. 
...(Interruptions)... Please sit down. ...(Interruptions)... I am standing...(Interruptions)... 
Please sit down. ...(Interruptions)... I will allow him. ...(Interruptions)... Mr. Minister, 
I know the factual position better than you. That is number one. Number two, a 
Minister should not stand up and raise it. ...(Interruptions)... You can approach the 
Chairman and get the latest position and then say that. That is the way. Now, in 
any case, I called out Mr. Pavan Kumar Varma. If you or Mr. Subramanian Swamy 
has any complaint, you can certainly approach the Chairman. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, I am not complaining. ...(Interruptions)... 
I am only reminding you that his name is in the list. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But that is not the final list. ...(Interruptions)... I 
have the final list. ...(Interruptions)... I know the latest position. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, it is all right. ...(Interruptions)... हम 
आपको नरमाइंि करा रहे ...(व्विान)... हम आपको नरमाइंि करा रहे हैं। ...(व्विान)...

MR. DEPUTY CHAIRMAN: There is a communication gap. ...(Interruptions)...

�ी मुखतार अब्ास नक़वी: आपिे एकदम अटेंिेस ...(व्विान)... उिका िाम ि्ॉप कर 
नदया। ...(व्विान)...

MR. DEPUTY CHAIRMAN: There is a communication gap between the 
Minister and me. ...(Interruptions)... That is all. ...(Interruptions)... We will sort it 
out. ...(Interruptions)...
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SHRI MUKHTAR ABBAS NAQVI: Sir, there is no communication gap. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: We will sort it out. ...(Interruptions)... It is a 
communication gap. We will sort it out. ...(Interruptions)...

SHRI PAVAN KUMAR VARMA (Bihar): Mr. Deputy Chairman, it is very 
unfortunate. ...(Interruptions)... Mr. Deputy Chairman, I know that the time is short 
but I am not going to rush through without consideration of what I am raising.

MR. DEPUTY CHAIRMAN: Only one minute. ...(Interruptions)...

SHRI PAVAN KUMAR VARMA: Sir, why should I suffer because of the 
Minister’s intervention? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Only one minute. ...(Interruptions)... you say it. 
...(Interruptions)...

SHRI PAVAN KUMAR VARMA: What is this, Sir? ...(Interruptions)... Anyway 
let me raise it. ...(Interruptions)... Let me raise it. ...(Interruptions)... Sir, in March, 
the Government of Nepal has signed multiple agreements with China for providing...

MR. DEPUTY CHAIRMAN: Time is over. It is time for Question Hour. Time 
is over. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, he should be allowed to raise it tomorrow. 
...(Interruptions)...

————

(MR. CHAIRMAN in the Chair)

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Question Hour. ...(Interruptions)... Question No.46. Mr. Ramdas 
Athawale. ...(Interruptions)... Please sit down. ...(Interruptions)... This is Question Hour. 
...(Interruptions)... Question No 46. Questioner is not here. Is there any supplementary?

*46. [The questioner (SHRI RAMDAS ATHAWALE) was absent.]

UN help for Women and Child Development Schemes

*46.  SHRI RAMDAS ATHAWALE: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether Government has received any financial help from United Nations 
or UNESCO for women and child development schemes in the country; 
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(b) the details of funds released for different women and child development 
schemes during last three years and the current year, State/UT-wise; and

(c) whether Government has formulated any monitoring system for executing 
these schemes and if so the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI MANEKA 
SANJAY GANDHI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) Ministry of Women and Child Development has received assistance from 
UN Organization only once in the last three years under the programme funded by 
International Fund for Agricultural Development (IFAD) and implemented by the 
National Bank for Agriculture and Rural Development (NABARD). The programme 
envisaged giving training to the self-help groups in areas that could promote income 
generation. 

(b) The project was implemented in five districts of UP and two districts of 
Bihar. The funds released to NABARD in the last three years is as under:

Year Amount Released in `

2012-2013 9,22,79,733

2013-2014 11,25,00,000

2014-2015 4,50,00,000

2015-2016 6,90,54,761

ToTal 31,88,34,494

In view of the extremely slow progress of the project, the Ministry closed the 
same w.e.f. 31.01.2015.

(c) For monitoring and execution of the project, the Government had set up 
Monitoring Committees at the National, State and District levels.

SHRI K. T. S. TULSI: Sir, I want to ask a question. It is about the United Nations 
help for women and children. The question really is that there are 1.2 million children 
who die before reaching the age of five. There are 5.9 million children who die world 
over but 20 per cent of the global infant mortality takes place in India. WHO has 
been helping but we are unable to make the immunisation programme of Pneumococcal 
Conjugate Vaccine (PCV) as part of the universal immunisation programme or the 
Mission Indradhanush. It costs about ` 1,600 to ` 3,200 per dose. We are the largest 
recipient of loans from the World Bank amounting to 102.1 billion dollars between 1945 
and 2015. The largest borrower from the World Bank is also the State of Tamil Nadu.  
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I want to ask whether for promoting gender equality, education laws, policy plans and 
addressing the obstacles in the way of HIV and AIDS, particularly in the context of 
children, will the Government make it part of the universal immunisation programme?

SHRIMATI MANEKA SANJAY GANDHI: Sir, the entire question asked by the 
hon. Member does not pertain to my Ministry at all. It pertains to the Health Ministry.

�ीमती कहकशां परवीन: सभापनत  महोदय, मैं आपके माधयम से माििीया मं�ी जी से यह 
कहिा चिाहती हँू नक माििीया मं�ी महोदया िे इस �्ि का जो उत्तर नदया है, उसमें उनहोंिे 
बताया है नक राषट्ीय कृनष एि ं �ामीण निकास बैंक द्ारा कायराननित काय्व�म के अंतग्वत संयुकत 
राषट् संगठि से नपछिे तीि िष्व में केिि एक बार ही सहायता �ापत हुई है और पनर योजिा को 
उत्तर �देश के पा ंचि नजिों और नबहार के दो नजिों में चििाया गया था, िेनकि पनर योजिा की 
िीमी गनत  के कारण इसको बंद कर नदया गया। मैं माििीया मं�ी जी से यह जाििा चिाहती हँू 
नक िीमी गनत  को तेज करिे के निए इिके द्ारा कया कदम उठाए गए थे और इस पनर योजिा 
को बंद करिे से पहिे राजय सरकार के साथ बैठ कर बातें हुई थीं या िहीं?

SHRIMATI MANEKA SANJAY GANDHI: Sir, the Priyadarshini Programme 
borrowed money for just five places in Uttar Pradesh and two in Bihar. When our 
Government came in, I did a review of this and we found that िीमी गनत  तो दूर की 
बात, there was absolutely no work on the ground. The idea was to train women 
to be self-sufficient to start Self-Help Groups (SHGs) and to train them in ways 
that they would be able to carry on their lives with more economic security. None 
of this had been done. An amount of ` 31 crore had already been spent out of 
` 100 crore with absolutely no effect on the ground. Yes, we consulted the State 
Governments. We called in all the NGOs. We had meeting after meeting with the 
bank people. We consulted NABARD. We did a ground level survey. We found that 
many of the NGOs have been chosen for reasons other than ability to work on the 
ground. The entire project had very little to do with women and more to do with 
the people who own the NGOs. Therefore, we took this decision of the money that 
was wasted was wasted, the rest be returned.

SHRIMATI RAJANI PATIL: Sir, the reply given by the hon. Minister is totally 
contradictory and misleading to the House. If we see the reply, it says, "In view 
of the extremely slow progress of the project, the Ministry closed the same." Again 
in para (c) the Minister says, "For monitoring and execution of the project, the 
Government had set up Monitoring Committee at the National, State and District 
levels." How could a closed project be monitored and on what basis? They are 
monitoring only five districts. How can a national level committee be constituted?

SHRIMATI MANEKA SANJAY GANDHI: Sir, five districts were chosen by the 
Government before us. The Monitoring Committee was constituted by the previous 
Government. When we came to power we took a review of the Monitoring Committee, 
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all the NGOs and every beneficiary. There was an intensive study done so that we 
did not do anything that would disturb a good programme. But it wasn't a good 
programme. It was a very bad programme that brought no relief to the women and 
to the district. It didn't improve anybody's lives. Therefore, we have decided that 
since it was a national money it should be closed.

MR. CHAIRMAN: Q. No. 47

Reluctance in sharing of information under RTI

*47. SHRI SALIM ANSARI: Will the PRIME MINISTER be pleased to state:

(a) whether according to a study conducted by Commonwealth Human Rights 
Initiative, Government Ministries/Departments are reluctant and unwilling to share 
even basic data under the Right to Information Act;

(b) if so, the details of the study conducted and the response of Government 
thereto;

(c) whether Ministries/Departments are refusing the Central Information 
Commission (CIC) to divulge even basic data on a number of RTI applicants; and

(d) if so, what steps are being taken to strengthen the procedure so as to 
minimize the trend of rejecting or evading information to RTI applicants?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME 
MINISTER’S OFFICE (DR. JITENDRA SINGH): (a) to (d) A Statement is laid on 
the Table of the House.

Statement

(a) to (c) The report of the Common-Wealth Human Rights Initiative (CHRI) 
is available on its website. This report analyses the trends of the implementation 
of the Right to Information Act (RTI) based on the Annual Report—2014-15 of 
the Central Information Commission (CIC). Some of the key findings of this report 
inter-alia include the following:

(i) 75.27% of 2030 registered public authorities submitted their annual returns 
to the CIC in 2014-15.

(ii) Total of 7,55,247 RTI applications were received by reporting public authorities 
in 2014-15, which is about 79,000 less than RTI applications received in 
2013-14. 

(iii) The CIC imposed penalties of ` 7.39 lakh in 2014-15 as compared to  
` 19.25 lakh in 2013-14. 
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As per the Annual Report of the CIC, 75.27% of the Public Authorities have 
filed their Annual Returns to the CIC for 2014-15, which is higher than the figure 
of 72.54% for 2013-14, indicating an improved compliance over the previous year.

As per Section 25(1) of the Right to Information Act the Central Information 
Commission shall, after the end of the year, prepare a report on the implementation 
of the provisions of this Act during that year and forward a copy thereof to the 
appropriate Government.

The Act further says that each Ministry or Department shall collect and provide 
all such information to the CIC required to prepare the annual report. The CIC 
has, from time to time, issued letters to various defaulting Public Authorities for 
submission of quarterly returns.

(d) The RTI Act, 2005 provides for imposition of penalty on the Public 
Information Officer for malafidely denying or knowingly giving incorrect, incomplete 
or misleading information or for destroying information that was the subject matter 
of the request or obstructing in any manner in furnishing the information within the 
prescribed time period.

In addition, the Government has taken several steps to strengthen the regime of 
RTI Act, which inter-alia includes the following:

(i)  An RTI online web portal www.rtionline.gov.in was launched to facilitate 
online filing of RTI applications and appeals with the facility of online 
payment of RTI fees. 100 Central public authorities were aligned with the 
portal by April, 2014. However, from May 2014 onwards, 393 more Central 
public authorities have been aligned to the portal taking to number to 493.

(ii) RTI online portal has provided the facility to citizens for filing applications 
and first appeals in Hindi language from February, 2016.

(iii) The Government has conducted training and capacity building programs for 
Public Information Officers and First Appellate Authorities through State 
Government Training Institutes for effective implementation of the RTI Act. 
In the year 2015-16, ` 1.66 crores has been released.

(iv) In the year 2015-16, funds for six regional conferences and 34 State level 
workshops has been released for awareness generation on various provisions 
of the Act.

(v) Ministries/Departments and Other Public Authorities are proactively working 
towards suo-motu disclosure and more information is put on their websites 
so as to reduce the need for filing RTI applications.
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It is pertinent to mention that the Government has not entrusted any study to 
the CHRI on the implementation of the RTI Act.

�ी साजलम अनसारी: माििीय उपसभापनत  महोदय, मैं माििीय मं�ी जी से पूछिा चिाहता 
हंू नक मं�ािय और सरकारी पीएसयू का आिदेकों को गुपत सूचििाएं देिे के निए अिग-अिग 
मापदंि है, जनबक िेताजी सुभाष चंि� बोस की सभी गुपत राइिें साि्वजनिक कर दी गई हैं। मैं 
माििीय मं�ी जी से यह जाििा चिाहंूगा नक secret, confidential and top secret दसतािजे़ों 
को िगजीकृत करिे के निए कया नियम हैं?

DR. JITENDRA SINGH: Mr. Chairman, Sir, the question pertains to the 
Commonwealth Human Rights initiative. उसके संदभ्व में �्ि नकया गया है नक Chief 
Central Information Commission को जो नरपोट्व जाती है, आदरणीय सदसय िे नजस नरपोट्व को 
किोट नकया है, उिके अिुसार शायद िह उस समय-रेिा के अिीि िहीं गई। मैं इसमें यह सपषट 
करिा चिाहंूगा नक Central Information Commission की एक �नकया होती है। पहिे public 
authorities की ओर से annual basis पर नरपोटस्व जाती थीं, िेनकि अब उसे quarterly basis 
पर कर नदया गया है। ये सारी इनरॉममेंशि Central Information Commission के पास रहती 
है और Central Information Commission का मूि निचिार है, the Government to ensure 
transparency. मेरे ख़याि से, the greatest evidence of the Government's commitment for 
ensuring transparency lies in the fact that for the first time in the history of the RTI, 
in the last ten years, this Government has filled up all the ten posts of the Information 
Commissioners which never happened earlier, शायद इसी कारण pendency भी रहती थी। 
Not only that in the Department of Personnel itself we have a Grievance Cell. Now 
we have started monitoring on a weekly basis, and even on the basis of the figures 
which I calculated last evening, in the five working days, our disposal of grievances 
has gone up to, as much as 84 per cent. We are personally calling complainants at 
random to verify the level of satisfaction. यह कहिा उनचित िहीं होगा नक इसमें नकसी तरह 
की पारदर्श ता में कमी है, बशलक  मैं आपको बतािा चिाहंूगा नक इसका नरसपासं बढ गया है। एक 
क्षण और िेकर मैं इसमें एक बात यह भी जोडिा चिाहंूगा नक जब से यह सरकार सत्ता में आई, 
उससे पहिे on an average the number of grievances recorded was two lakhs and now 
it is six lakhs, यािी यह काम तीि गुिा बढ गया है। The hon. Chairman will be interested 
to hear and appreciate; this is for your kind consideration, Sir. एक प�कार िे यह कहा 
नक कया मोदी सरकार के आिे से नशकायतें बढ गई हैं? ...(व्विान)...

MR. CHAIRMAN: No, that could be discussed separately. You reply to the question.

डा. जितें� जसंह: सर, एक नमिट, तो हमिे आप ही की �ेरणा से ग़ानिब के शबदों में यह 
उत्तर नदया—

  "जब तवक्को ही उठ गई 'ग़ािलब'
  क य्ूँ ि्सी ्ा िगला ्रे ्कोई।"

तो कहिे का अथ्व यह है नक नगिा िहां उठ गया, जहा ं तिकको होती है। ...(व्विान)... 
Our response has increased and, therefore, the number of grievances has increased 
and the pendency has reduced.
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�ी साजलम अनसारी: माििीय सभापनत  जी, मेरा जो किे् चिि है, उसका जिाब तो मं�ी जी 
िे नदया िहीं। ि े ग़ानिब का शेर सुिा रहे हैं। बहरहाि, ...(व्विान)...

�ी नीरि शेखर: किे् चिि कया पूछा गया था? ...(व्विान)... सी�टे राइि कैसे ...(व्विान)...

�ी स्भापजत : आप बैठ जाइए। ...(व्विान)... पिीज़ आप बैठ जाइए। ...(व्विान)...

�ी नीरि शेखर: आप कुछ और बता रहे हैं। ...(व्विान)...

�ी स्भापजत : िहीं, िहीं। ...(व्विान)... यह सिाि आपका िहीं है। सिाि उिको सिाि 
पूछिे दीनजए। ...(व्विान)...

�ी नीरि शेखर: सर, तो नरर हम िोग यहां नकसनि ए बैठे हैं? ...(व्विान)...

�ी स्भापजत : िहीं, िहीं। आप उिको सिाि करिे दीनजए। ...(व्विान)...

�ी नीरि शेखर: तो हम यहां नकसनि ए बैठे हैं? ...(व्विान)... जब सही जिाब आएगा 
तभी तो ...(व्विान)... जब सही जिाब िहीं आएगा तो ...(व्विान)...

�ी स्भापजत : पिीज़ ...(व्विान)... आप उिको दूसरा �्ि पूछिे दीनजए।

�ी साजलम अनसारी: माििीय सभापनत  जी, माििीय मं�ी जी से मेरा यह दूसरा सिाि है। 
नपछिे कुछ िषषों में RTI के काय्वकतराओं की हतया कर दी गई है। मैं माििीय मं�ी जी से यह 
जाििा चिाहता हँू नक नपछिे तीि िषषों में RTI के नकतिे काय्वकतराओं की हतया की गई और 
सरकार RTI काय्वकतराओं की सुरक्षा के निए कया कदम उठा रही है तथा कया उिके पनर िार 
को कुछ मुआिजा देिे पर भी निचिार हो रहा है या िहीं?

डा. जितें� जसंह: सभापनत  महोदय, िसेै तो इसका सीिा-सीिा इस �्ि के साथ संबनि िहीं 
है नक नकतिी हतयाएँ की गई हैं। आपका �्ि RTI के साथ संबशनि त था और उसका संबनि एक 
अिग कािूि के साथ है। उसको िेकर Whistle Blowers’ Bill इतयानद भी इस सदि के जे़रे 
ग़ौर है। िह अभी कमेटी के पास गया हुआ है। उसके साथ मैं इसे िहीं जोडँगाू , परनतु आपका 
जो नपछिा �्ि था, शायद उसका पयरापत उत्तर िहीं नदया गया, मैं आंकडों के आिार पर उत्तर 
दे रहा हँू। आज evidence-based era है। There has been a reduction of 79,000 in the 
number of RTIs filed over the last two years and जब यह सरकार सत्ता में आई थी, 
तो हमारे पास 36,000 appeals and complaints थी, शायद आपको उसका demarcation पता 
होगा। Today, we talk in figures. अब यह िहीं कह सकते नक मं�ी िहीं जािता, मैं जािता 
हँू। I have the figures. You can counter those figures ...(Interruptions)... So, 39,000 
was the cumulative figure. ...(Interruptions)... It was the cumulative figure because 
of the lack of promptness on the part of the Information Commission, which we 
have activated and, as a result of which, this disposal has been expedited and even 
the number of RTIs has gone down.

�ी रािीव शुकल: सभापनत  महोदय, RTI पूरी तरह िागू हो, िोग उसका रायदा उठाएँ। इस 
कािूि को िागू करिे के पीछे भी बुनियादी मंशा यही थी नक आम आदमी की जो नशकायतें और 
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समसयाएँ हैं, उिका निराकरण हो सके। मैं इि सब के साथ सहमत हँू नक इसको और अचछी 
तरह िागू नकया जाए। िेनकि सर, मैं एक सिाि मं�ी जी से पूछिा चिाहता हँू नक कया उिको 
संज्ाि है नक इसका जबद्वसत नमसयूज़ भी हो रहा है और िोग जमकर इसका गित रायदा 
भी उठा रहे हैं? िोगों िे तो काि्व छपा रिे हैं, जैसे कोई designation हो- ‘RTI Activist’. इस 
तरह से िोगों को बिैकमेि भी नकया जाता है, बडे रायदे निए जाते हैं, पैसे कमाए जा रहे हैं। 
यह सब रोकिे के निए ि े कया काम कर रहे हैं नक इस तरह की जो गनतनिनि यां या हरकतें हैं, 
उिको रोका जा सके और कािूि की जो असिी मंशा है, उसको पूरा नकया जा सके?

डा. जितें� जसंह: सभापनत  महोदय, आदरणीय सदसय की नचिनता उनचित है और इस निषय 
का संज्ाि भी निया गया है। I am glad that across the lines, सबको इसकी नचिनता है। हमारे 
पास इस समय जो नियम हैं, उिके अिुसार कुछेक पेिजटीज़ रिी गई हैं, नजिमें अनिक से 
अनिक 25,000 तक का जुमरािा इतयानद है, परनतु आपकी बात हमारे धयाि में आती है नक शायद 
कुछ और �ाििाि इसमें िािे की गंुजाइश रहती हो, नजसके ऊपर आगे चििकर नचिनता की जा 
सकती है और उसका संज्ाि निया जा सकता है।

�ी नरेश अ�वाल: माििीय सभापनत  जी, मैं आपके माधयम से माििीय मं�ी जी से िास 
तौर पर कहिा चिाहँूगा नक यह सतय है नक यह कािूि अमेनरका के दबाि में नहनदुसताि में िागू 
हुआ। तो मैं पहिे यह जाििा चिाहँूगा नक हमारे पडोस के जो देश हैं, पानकसताि, बंगिादेश, 
िेपाि और �ीिंका, कया िहां यह कािूि िागू है या िहीं? दूसरा..

MR. CHAIRMAN: This is not fair. ...(Interruptions)...

�ी नरेश अ�वाल: अगर यह उि देशों में िागू है—मैं इस कारण यह पूछिा चिाहता हँू, मेरा 
कहिा है नक मैंिे जाि-बूझकर शुरू में जो कहा नक अमेनरका के दबाि में इस देश में यह कािूि..

MR. CHAIRMAN: Don’t say that. ...(Interruptions)... That is not fair. 
...(Interruptions)...

�ी ि्राम रमेश: सर, यह नबलकुि गित बात है। ...(व्विान)...

�ी नरेश अ�वाल: आप कौि होते हैं बोििे िािे? ...(व्विान)...

�ी ि्राम रमेश: यह नबलकुि गित बात है। ...(व्विान)... यह नबलकुि गित बात है। 
...(व्विान)...

�ी नरेश अ�वाल: आप कौि होते हैं बोििे िािे? ...(व्विान)... आप मं�ी िहीं हैं। 
...(व्विान)... कया आप अब मं�ी हैं? ...(व्विान)...

MR. CHAIRMAN: Nareshji, one minute. ...(Interruptions)...

�ी नरेश अ�वाल: ये कौि हैं? ...(व्विान)... ये कोई नमनि सटर हैं? ...(व्विान)... इनहें 
गितरहमी है नक ये नमनि सटर हैं। ...(व्विान)...

MR. CHAIRMAN: Nareshji, let me handle this. ...(Interruptions)...



44 Oral Answers [RAJYA SABHA] to Questions

�ी नरेश अ�वाल: जिता िे निकाि कर रें क नदया और अभी भी ये नमनि सटर हैं? 
...(व्विान)...

MR. CHAIRMAN: Nareshji, the law was made by this Parliament and let us 
leave it at that.

�ी नरेश अ�वाल: सर, मैं तो पूछ रहा हँू, मेरा यह माििा है, हो सकता है नक मैं गित 
हँू, िेनकि मैंिे पूछा नक नहनदुसताि के पडोस के इि देशों में यह िागू है या िहीं है? जैसा नक 
राजीि शुकि जी िे कहा नक RTI और PIL, ये दोिों इस देश के निए बहुत बडी समसया हो गए 
हैं और इसके अंतग्वत तमाम निभाग छूटे हैं, िेनकि जो िहीं भी छूटे हैं, उिमें से कुछ निभागों 
िे भारत सरकार को निि कर भेजा है नक हमें भी RTI से मुकत नकया जाए, कयोंनक देश के 
तमाम सी�ेटस RTI के माधयम से िीक हो रहे हैं। अगर यह बात सही है, तो यह कौि-कौि 
से निभाग िे नििा है?

डा. जितें� जसंह: सभापनत  महोदय, आदरणीय सदसय के धयाि में होगा नक जब यह �ाििाि 
िाया गया था, तब सदि की ओर से सि्वसममनत  से िाया गया था। जैसा नक आपिे कहा और 
शायद इसके पीछे there must have been a noble intention of right to information नक 
�तयेक िागनर क को जािकारी का अनिकार रहे। उसका नकस �कार से सही उपयोग हो, इसके 
ऊपर �न�या बिाई जा सकती है और समय-समय पर review भी की जा सकती है। उसके 
अनतनर कत कुछेक ऐसे के्ष� हैं, नजिके निए यह �ाििाि रिा गया है नक उसकी जािकारी 
उपिबि िहीं कराई जाएगी। इसके तहत सेकशि (8) के अंतग्वत sovereignty and integrity है 
और सेकशि (24) के अंतग्वत securities issues आते हैं। इस �कार सरकार िे अपिी ओर से 
इसमें कुछेक मापदंि रिे हैं नक कौि-सी जािकारी दी जािी चिानहए और कौि-सी जािकारी 
िहीं दी जािी चिानहए, परंतु जहा ं तक इसके नमसयूज का संबंि है, उसके ऊपर निचिार करिे 
की गंुजाइश हो सकती है। ...(व्विान)...

�ी नरेश अ�वाल: सर, मैंिे पूछा था नक यह पडोस के देशों में िागू है या िहीं है? 
...(व्विान)...

MR. CHAIRMAN: That is a separate matter.

DR. JITENDRA SINGH: Sir, actually, I am assigned only to talk about the 
Government of India, not for the Government of Sri Lanka.

�ी �फुलल पिेल: चेियरमैि सर, हमारे बाकी सानथयों िे भी कुछ भाििा वयकत की है। हम 
भी सरकार में थे और दोिों सदिों िे RTI एकट को पास नकया। पारदर्श ता के निए हम सब 
सहमत हैं और होिा भी चिानहए। एक बदिते हुए युग में और आज के िातािरण में पारदर्श ता 
महतिपूण्व है, िेनकि साथ-साथ यह भी देििा जरूरी है नक इसका दु�पयोग ि हो, जैसा नक 
सभी सानथयों िे कहा नक इसका दु�पयोग हो रहा है।

सर, मुझे मािूम है नक सरकारी अनिकारी जब निण्वय िेिे की �न�या में बैठते हैं, तो उिके 
नदमाग में निण्वय कया िेिा है, िह तो बाद की बात होती है, RTI के तहत उसमें से कया निकिेगा, 
यह बात उिके नदमाग में पहिे गंूजती है, बाद में िह निण्वय िेिे की कोनशश करता है। इस 
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तरह से objectivity ितम हो गई है। इसके बारे में कई बार चिचिरा सरकार के भीतर भी होती है, 
मुझे मािूम है। मैं यह िहीं कहिा चिाहंूगा नक मेरी नकिसे बात हुई, िेनकि सभी के मि में इसके 
बारे में नचंिता है नक हमिे यह कािूि बहुत जलदबाजी में बिा नदया। ...(व्विान)... इसके बारे 
में भी कहीं ि कहीं चिचिरा हुई है। ...(व्विान)...

�ी स्भापजत : आपका सिाि कया है?

�ी �फुलल पिेल: चिेयरमैि सर, मैं सरकार से यह पूछिा चिाहता हूँ नक जब आपिे यहां 
पर कई िोगों की भाििा सुिी है, तो कया इस कािूि में कुछ बदिाि करेंगे, कयोंनक इसमें कोई 
locus िहीं है? कोई भी आदमी दस �पए भरकर कोई भी जािकारी �ापत कर सकता है। चिाहे 
िह कोई पििाडी हो या कोई चिायिािा हो, िह भी इस देश की नमसाइि नकसिे बिायी, यह 
जाि सकता है। ...(व्विान)...

MR. CHAIRMAN: What is the question?

�ी �फुलल पिेल: मैंिे उस भाििा से िहीं पूछा। ...(व्विान)...

MR. CHAIRMAN: What is your question?

�ी �फुलल पिेल: अगर गिती से बोिा गया है ...(व्विान)...

MR. CHAIRMAN: We don't need a lecture on this.

�ी �फुलल पिेल: सर, अगर गिती से बोिा गया है ...(व्विान)...

MR. CHAIRMAN: What is your question? Please ask your question; no deviation.

SHRI PRAFUL PATEL: There is no disrespect to the hon. Prime Minister. It is 
an honour. But, he has become the Prime Minister. ...(Interruptions)...Now, he has 
to answer somebody else. ...(Interruptions)...

MR. CHAIRMAN: Is that your question?

�ी �फुलल पिेल: जी िहीं, सर।

MR. CHAIRMAN: Then, please ask your question.

�ी �फुलल पिेल: सर, आज कोई भी वयशकत   इसका सहारा िेकर अगर नमसाइि �ो�ाम के 
बारे में, नकसी और बडी बात के बारे में, नकसी इंटरिेशिि नरिेशनस के बारे में या नकसी सी�ेट 
document के बारे में जािकारी चिाहता है, then there must be some restriction. The locus 
of person has to be known...(Interruptions)...

MR. CHAIRMAN: Is that a suggestion or a question?

SHRI PRAFUL PATEL: So, my question is: Is the Government willing to 
consider bringing amendment to the RTI Act, so that it becomes more objective 
and practical?
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DR. JITENDRA SINGH: Mr. Chairman, Sir, the hon. Member's concern is well 
taken. This will be kept in mind. And, to the earlier observation made by him 
that this might cut down the initiative of officer, I would say that the Government 
is equally concerned. I think, this is evident from the fact that the Prevention of 
Corruption (Amendment) Act, 1988 that has been brought in by the Government 
includes section 17 to replace section 6(a) of the DSP Act wherein the permission 
to proceed against an officer was sought only in case of Joint Secretary and above. 
Now, this will be mandatory for all officers. So, we are equally concerned that there 
should not be anything done which cuts down or intimidates or causes unnecessary 
harassment to any officer or reduces his initiative.

MR. CHAIRMAN: Now, Question No. 48.

More Kendriya Vidyalayas and JNVs in Odisha

*48. SHRI RANJIB BISWAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the existing number of the Kendriya Vidyalayas (KVs) and Jawahar 
Navodaya Vidyalayas (JNVs) is adequate to meet the growing demand of such schools 
in the country, if so, the details thereof;

(b) whether Government proposes to establish more KVs and JNVs particularly 
in the tribal, far-flung and left wing extremist affected areas of Odisha, if so, the 
details thereof and if not, the reasons therefor; and

(c) the number of KVs and JNVs approved and set up during the last three 
years and the current year?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Kendriya Vidyalayas (KVs) are opened primarily to cater to 
the educational needs of the children of transferable Central Government employees 
including Defence and Para–Military Personnel by providing a common programme of 
education. Proposals for opening of new Kendriya Vidyalayas (KVs) are considered 
only if sponsored by Ministries or Departments of the Government of India/State 
Governments/Union Territories Administrations and Organization of employees belonging 
to the eligible categories thereby committing resources for setting up a new KV as 
well as on the availability of necessary sanction of the Government.
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As per prescribed norms for the opening of new KVs under Civil/Defence Sector, 
the concerned sponsoring authority is liable to provide suitable and sufficient rent 
free temporary accommodation for setting up of the newly sanctioned KV to make 
the school functional till the construction of permanent building by the Kendriya 
Vidyalaya Sangathan (KVS) on the land to be provided by the sponsoring agency, 
free of cost. The identified and demarcated land is also required to be transferred 
by the State Government/District Authority to KVS.

The Navodaya Vidyalaya Scheme provides for opening of one Navodaya Vidyalaya 
in each district of the country. Jawahar Navodaya Vidyalayas (JNVs) have been 
sanctioned in 576 districts located in 36 States/UTs (except Tamil Nadu). Apart from 
above, the Government of India has sanctioned 20 additional JNVs in the districts 
having large concentration of SC/ST population, and 2 more JNVs in the State of 
Manipur as a special case. Opening of new JNVs is a continuous process which 
depends on the willingness of the concerned State Government to make available 
requisite suitable land free of cost for construction of school buildings and required 
temporary accommodation (free of rent) to start the Vidyalaya. Actual sanction and 
opening of new JNV depends on the availability of funds and approval by Competent 
Authority. The State/UTs wise details of functional KVs and JNVs are given in 
Statement-I (See below).

54 new KVs were sanctioned under Civil Sector in the country in March, 
2014 including 6 in the State of Odisha. Out of these, 34 KVs including 2 KVs at  
(i) Hinjilicut in Distt. Ganjam and (ii) Sambalpur No. 2 in Distt. Sambalpur in the 
State of Odisha have been opened and made functional. The details of the 34 KVs 
opened and made functional are given in Statement-II (See below).

Out of 35 districts worst affected by Left Wing Extremism (LWE), 52 KVs 
are functioning in 24 districts in 7 States of the country. Out of these, 3 KVs at  
(i) Sunabeda (ii) Koraput and (iii) Malkangiri are functioning in the State of Odisha.

33 JNVs are functioning in 30 worst affected LWE districts of the country 
including 3 JNVs at (i) Koraput (ii) Malkangiri-I and (iii) Malkangiri-II in the State 
of Odisha.

(c) During last three years and the current year, 61 KVs have been approved 
and 40 KVs have been set up so far whereas two JNVs have been approved and 
set up during the same period.
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Statement-I

State/UT-wise datails of 1124 Kendriya Vidyalayas and 591 Jawahar Navodaya 
functioning in the country

Sl.No.  Name of State/UT Number of KVs Number of JNVs

1. Andaman and Nicobar (UT) 02 02

2. Andhra Pradesh 30 15

3. Arunachal Pradesh 15 16

4. Assam 55 27

5. Bihar 47 39

6. Chandigarh 05 01

7. Chhattisgarh 28 17

8. Dadra and Nagar Haveli 01 01

9. Daman and Diu 01 02

10. Delhi 44 02

11. Goa 05 02

12. Gujarat 44 23

13. Haryana 27 20

14. Himachal Pradesh 24 12

15. Jammu and Kashmir 37 17

16. Jharkhand 32 24

17. Karnataka 45 28

18. Kerala 36 14

19. Lakshadweep 01 01

20. Madhya Pradesh 94 50

21. Maharashtra 57 33

22. Manipur 08 11

23. Meghalaya 07 08

24. Mizoram 04 07

25. Nagaland 05 11

26. Odisha 55 31

27. Puducherry 04 04

28. Punjab 49 21
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Sl.No.  Name of State/UT Number of KVs Number of JNVs

29. Rajasthan 68 34

30. Sikkim 02 04

31. Tamil Nadu 42 00*

32. Telangana 31 09

33. Tripura 09 04

34. Uttar Pradesh 109 70

35. Uttarakhand 43 13

36. West Bengal 58 18

ToTal 1124 591

* The State of Tamil Nadu has not yet accepted the JNV scheme.

Statement-II

Details of 34 KVs opened and made functional

Sl.No.  Name of proposal  State Name of District

1. Hardoi Uttar Pradesh Hardoi

2. Mahabubabad Telangana Warangal

3. Miryalguda Telangana Nalgonda

4. Sector-28 Rohini Delhi Rohini (North West)

5. Chamrajnagar Karnataka Chamrajnagar

6. Gangrani Uttar Pradesh Kushinagar

7. Tenali Andhra Pradesh Guntur

8. Sasaram Distt. Rohtas Bihar Rohtas

9. Shivgarh, Rae Barielly Uttar Pradesh Rae Bareily

10. Janjgir, Distt. Janjgir Champa 
(Kulipota)

Chhattisgarh Janjgir Champa

11. Jalore Rajasthan Jalore

12. Jaisindhar Rajasthan Barmer

13. Hanumangarh Rajasthan Hanumangarh

14. Shrawasti Uttar Pradesh Shrawasti

15. Akampat Manipur East Imphal

16. Hinjilicut Odisha Ganjam
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Sl.No.   Name of proposal  State Name of District

17. Mandya Karnataka Mandya

18. Ziro, Hapoli Arunachal Predesh Lower Subansiri

19. Kasrawad Madhya Pradesh Khargone

20. Haveri Karnataka Haveri

21. Chikodi Karnataka Belgaum

22. Sambalpur No. 2 Odisha Sambalpur

23. Siricila, Distt. Karim Nagar Telangana Karim Nagar

24. Bundi, Distt. Bundi Rajasthan Bundi

25. Jhajha District Jamui Bihar Jamui

26. Narayanpur, Distt. Narayanpur Chhattisgarh Narayanpur

27. Saloh (Santokhgarh), Distt. Una Himachal Pradesh Una

28. Dausa, Distt. Dausa Rajasthan Dausa

29. Jharasangam Distt. Medak Telangana Medak

30. Udupi Karnataka Udupi

31. Kottayam, Kudurthy Kerala Kottayam

32. Bodhan Town, Distt. Nizamabad Telangana Nizamabad

33. Golden Rock, SR, Tiruchirapally Tamil Nadu Tiruchirapally

34. Rajampeta. Distt. Kadapa Andhra Pradesh Kadappa

SHRI RANJIB BISWAL: Sir, through you, I would like to draw the attention 
of the Government that Jagatsinghpur District of Odisha has a large concentration 
of Scheduled Caste population and it has seen rapid industrialization also. Sir, over 
the years, there is a major port there; there is a major oil refinery there; there are 
a number of industries there. The district administration has sent a proposal to set 
up a Kendriya Vidyalaya there which has been long-pending. I would like to know 
from the hon. Minister, since there are a number of Central Government offices 
there, what she is doing about the proposal and what action she has taken on it.

SHRIMATI SMRITI ZUBIN IRANI: Sir, I would like to bring to the notice 
of the hon. Member that on the 3rd February, 2016, the district administration has 
written to us stating that they do not have 10 acres of land to set up a Kendriya 
Vidyalaya and hence, the Kendriya Vidyalaya Sangathan (KVS) is now communicating 
with them to understand how we can facilitate this demand in the district. Hence, 
I would, Sir, through you, impress upon the hon. Member to use his good offices 
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to engage with the district administration and, in fact, help us fulfill this desire of 
the citizens of the district.

MR. CHAIRMAN: Now, your second question.

SHRI RANJIB BISWAL: Sir, the Minister has given me the responsibility. I will 
come back to her in one month’s time. But, I need an assurance that she will work 
on that. My second question is that there are a number of seats lying vacant in the 
Kendriya Vidyalayas and Navodaya Schools where the local students are not allowed 
to take admission. Sir, I would like to request the Minister to make a provision so 
that the local students are given an opportunity to get admission or a reservation 
of 50 per cent is given to the local people so that the students can get admission.

MR. CHAIRMAN: That is not your question.

SHRIMATI SMRITI ZUBIN IRANI: Sir, I would only say to the hon. Member 
as I am sure every Member in this House and the other House is aware that we 
have increased the quota for every hon. Member of Parliament now to, at least, 
give entrance into Kendriya Vidyalayas. But the challenge with regard to Navodaya 
Vidyalayas is this that the students who get admitted into Navodaya Vidyalaya have 
to do so through an entrance exam because we want to give preference to students 
from rural India and, especially, those from weaker sections of the society. Hence, 
we ensure that all the seats that are demarcated for students in Navodaya Vidyalaya 
are actually 100 per cent filled.

DR. K. P. RAMALINGAM: Sir, in the Minister’s statement, the third paragraph 
says, “Opening of one Navodaya Vidyalaya in each district of the country. Jawahar 
Navodaya Vidyalayas (JNVs) have been sanctioned in 576 districts located in 36 States/
UTs (except Tamil Nadu).” Why is it? Why has the Government of India omitted 
Tamil Nadu? Can the Minister explain in detail whether the State Government has 
rejected it or not accepted it or why it has happened?

SHRIMATI SMRITI ZUBIN IRANI: Sir, I would like to, through you, bring 
to the attention of the hon. Member that the State Government has not accepted 
setting up of Jawahar Navodaya Vidyalayas within the State. That is the position 
that has been unchanged with regard to the State till now in its communication with 
the Government of India.

MR. CHAIRMAN: Now, Shri D. Raja.

SHRI D. RAJA: Sir, I wanted to put the same question.

MR. CHAIRMAN: All right. Shrimati Jharna Das Baidya.
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�ीमती झरना ्दास ़्ैद्य: सर, हर निशसट्कट में एक कंे�ीय निद्ािय होगा, यह सही बात है, 

िेनकि मैं माििीय नमनि सटर को न�पुरा के बारे में बतािा चिाहती हँू नक िहां एक निशसट्कट में तीि 

कंे�ीय निद्ािय हैं, दूसरे निशसट्कट में एक निद्ािय है और तीसरे निशसट्कट में एक निद्ािय 

है। िहां आठ निशसट्कट में से पांचि निशसट्कट में अभी तक कोई कंे�ीय निद्ािय िहीं है, जबनक  

िहां 31 परसेंट ट्ाइबि पीपि रहते हैं। िहां का उदयपुर निशसट्कट, नजसे गोमती निशसट्कट भी 

कहते हैं, िहां के निए सैंकशि भी हुआ, िेनकि आज तक िह ए�ूि िहीं हुआ है। मैं यह जाििा 

चिाहती हँू नक िह कयों ए�ूि िहीं हुआ और िह कब तक चिािू हो जाएगा?

SHRIMATI SMRITI ZUBIN IRANI: Sir, through you, I would like to tell 
the hon. Member that it is not essential to have a Kendriya Vidyalaya in every 
district. Kendriya Vidyalaya can only be opened depending on the Central employees 
who are stationed in that district including Defence personnel and since it is their 
deployment and placement in districts which becomes the pre-requisite to opening 
a Kendriya Vidyalaya, hence, proposals from districts and States are looked upon 
only in conjunction with that particular rule. I would also like to highlight the 
concern expressed by the hon. Member especially for children who come from the 
tribal community. In fact, Navodaya Vidyalaya caters to a lot of children from the 
tribal community. I am sure, the hon. Member, along with others in the House, 
today would appreciate a good news that I would like to share that Jawahar 
Navodaya Vidyalaya students, particularly SC/ST children and children from weaker 
sections, were particularly given help of special classes so that they can put up 
their candidature in competitive examinations, especially the IIT-JEE. I have just 
received news that children who participated in centres in Bengaluru and Pune, after 
this special intervention, have achieved a hundred per cent result. So, I would like 
to congratulate those students. For the first time, Sir, these students from the tribal 
community, from the weaker sections of the society, have complete fee waiver in the 
IIT system, including children, irrespective of their category, whose family earning 
is less than Rs. 1 lakh a year. The fees would be waived off in IITs completely, 
thereby we are facilitating the children who are economically challenged and socially 
challenged to learn in the best technology institutions of the country.

�ी अि् संचेती: सर, मैं माििीय मं�ी जी से जाििा चिाहता हंू नक कया सरकार इस साि 

महाराषट् में कोई िये कंे�ीय ििोदय निद्ािय िोििे जा रही है?

SHRIMATI SMRITI ZUBIN IRANI: Sir, as I said in my answer before, Kendriya 
Vidyalaya is only opened looking at the deployment of Central staff including personnel 
from the Defence, the para-military forces, also depending on the sponsoring authority 
which can be the State Government. Once such a proposal comes, it is scrutinized 
duly by the Kendriya Vidyalaya Sangathan. With regard to Navodaya Vidyalaya, we 
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are cognizant of the fact that there might be proposals of the districts, not only in 
Maharashtra but also across the country which are currently not covered and don’t 
have a Navodaya Vidyalaya.

The hon. Finance Minister in his Budget Speech, in fact, has given us the 
financial support to open up over 60 new Navodaya Vidyalayas in this current year 
and we are hopeful that in this current year, then, that gap of 60 centres will be 
bridged by the Government of India.

्भारत-पाज कसतान शा ंजत  वातमा

*49. �ी जवशम्भर �सा्द ज नषा्द: कया जव्ेदश मं�ी यह बतािे की कृपा करेंगे नक:

(क) पठािकोट हिाई अडे् पर हुए आतंकिादी हमिे की जा ंचि के न िए पान कसताि सरकार 
द्ारा भेजे गए पान कसतािी जा ंचि दि के पान कसताि िौटिे के बाद पान कसताि सरकार और जांचि 
दि के रियेै में कया निरोिाभास िज़र आ रहा है;

(ि) कया पान कसताि द्ारा भारत-पान कसताि शांनत  िातरा में बािा उतपन्न की जा रही है, 
न जससे शा ंनत  िातरा �भानित हुई है; और

(ग) न पछिे तीि िर्षषों के दौराि भारत और पान कसताि द्ारा नि्िास बहाि करिे के न िए 
उठाए गए कदमों का बयौरा कया है और कया उि कदमों का �भाि संतोषजिक रहा है?

जव्ेदश मं�ाल् में राज् मं�ी [िनरल (सेवाजनवृत्त) वी. के. ससह]: (क) से (ग) एक नििरण 
सभा पटि पर रि न दया गया है।

वििरण

सरकार को इस बात की जािकारी है न क पठािकोट एयरबेस हमिे के संबंि में पान कसताि 
के संयुकत जांचि दि (जेआईटी) द्ारा 27 माचि्व से 1 अ�ैि, 2016 तक की भारत या�ा से िौटिे 
के बाद पान कसताि के कुछ मीन िया िे भारत में रहते हुए जेआईटी की काय्वशैिी से संबंन ित 
अटकिों पर आिान रत कुछ न रपोटें छापी थी। पान कसताि के निदेश मं�ािय द्ारा 6 अ�ैि, 2016 
को जारी एक �ेस निज्नत में अनय बातों के साथ-साथ यह उलिेि न कया गया था न क जेआईटी 
की भारत या�ा पान कसताि सरकार के उस सहयोगी दृशषट कोण के संदभ्व में थी न जसके तहत िह 
सभी �कार के आतंकिाद से कारगर िंग से न िपटिा चिाहती है। निदेश मं�ािय के �िकता िे 7 
अ�ैि तथा 14 अ�ैि, 2016 के अपिे �ेस-निज्नतयों में उलिेि न कया न क अटकिबान जयों में ि 
उिझकर जा ंचि को आगे बिािा उपयुकत होगा और संयुकत जा ंचि दि भारतीय पक्ष द्ारा साझा 
की गई सूचििाओं का मूलयांकि कर रहा है। पान कसताि के �िािमं�ी के निदेश सिाहकार �ी 
सरताज अजीज िे 18 अ�ैि को एक भारतीय टीिी चैििि को न दए गए अपिे साक्षातकार में इसी 
�कार के निचिार दुहराये।

पठािकोट एयरबेस हमिे िे पान कसताि के साथ हमारे संबंिों में सीमा-पार आतंकिाद से 
संबंन ित हमारी न चंिताओं के महति को पुि: उजागर न कया है। पान कसताि द्ारा इस निषय पर 
कारगर िंग से कारिाई न कए जािे की आि्यकता को पान कसताि के समक्ष सिोचचि सतर सनह त 
अनय सतरों पर कई बार दोहराया गया है।
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एक शा ंनत पूण्व एि ं �गनत शीि पडोस की न दशा में काय्व करिे की अपिी अन भकलपिा के अिुरूप 
सरकार िे पान कसताि सनह त अपिे सभी पडोसी देशों के साथ सामानय न र्ते कायम करिे के न िए 
पहि की है। पान कसताि के �िािमं�ी को 26 मई, 2014 को कें �ीय मं�ी पनर षद के शपथ �हण 
समारोह में आमंन �त नक या गया था। तभी से दोिों देशों के �िािमंन �यों िे आपस में समपक्व  बिाया 
हुआ है। उनहोंिे ऊरा, रूस में आयोनज त शंघाई सहयोग संगठि न शिर सममेिि के अिसर पर 10 
जुिाई, 2015 को और 30 ििबंर, 2015 को पेनर स में आयोनज त जििायु पनरित्वि न शिर सममेिि 
के अिसर पर भी मुिाकात की थी। ऊरा में दोिों िेताओं िे अनतरराषट्ीय सीमा तथा िासतनिक 
न ियं�ण रेिा पर सामानय शसथ नत  बहाि करिे के न िए कई उपाय न कए नज िमें राषट्ीय सुरक्षा 
सिाहकारों की बैठक, सीमा सुरक्षा बि महान िदेशक तथा पान कसताि रेंजरों के बीचि बैठक शान मि 
हैं, जो न पछिे िष्व आयोनज त की गई थी। ऐसी �थम बैठक में दोिों राषट्ीय सुरक्षा सिाहकारों िे 
6 न दसमबर, 2015 को बैंकॉक में मुिाकात की और उनहोंिे शांनत  एि ं सुरक्षा, आतंकिाद, न ियं�ण 
रेिा पर अमि-चैिि तथा जममू क्मीर, जो आतंकिाद तथा न ियं�ण रेिा पर वयनत �मों से सबसे 
जयादा �भानित राजय है, में अमि-चैिि बिाए रििे जैसे मुद्ों पर रचििातमक निचिार-निमश्व न कया।

निदेश मं�ी िे 9 न दसमबर, 2015 को इसिामाबाद में पान कसताि के �िािमं�ी तथा �ी सरताज 
अजीज से मुिाकत की, जहा ं िह अरगान िसताि पर हाट्व ऑर एन शया �न �या से संबंन ित मं�ी 
सतरीय सममेिि में भाग िेिे के न िए गई थीं। बैंकॉक में राषट्ीय सुरक्षा सिाहकारों के बीचि 
रचििातमक निचिार-निमश्व के पनर �ेक्य में पान कसताि द्ारा सभी �कार के आतंकिाद से कारगर 
िंग से न िपटिे की �न तबद्ता और पान कसताि में मुमबई हमिे से संबनि त मुकदमे में तेजी िािे 
हेतु न दए गए आ्िासिों के पनर �ेक्य में दोिों पक्षों िे वयापक न द्पक्षीय िातरा पर सहमनत  वयकत 
की और निदेश सनचििों को इससे संबंन ित तौर तरीके नििरानरत करिे का काय्व सौंपा गया। 25 
नदसमबर, 2015 को �िािमं�ी की पानकसताि के �िािमं�ी के साथ टेिीरोि पर हुई बातचिीत 
के उपरा ंत िह कुछ समय के निए िाहौर में रूके थे जब उनहोंिे काबुि से, जहां �िािमं�ी जी 
या�ा पर गए थे, �ी ििाज शरीर को उिके जनमनदि पर बिाई देिे के निए रोि नकया था 
और तभी उनहें �ी शरीर के पनरिार में एक नििाह समारोह के बारे में सूनचित नकया गया था। 
िह या�ा एक सामानय तथा एकजुट पडोस के �नत हमारी सोचि को दशराती है।

दोिों पक्ष पठािकोट हमिे के बाद बातचिीत करते रहे हैं न जिमें इस हमिे से संबंनि त जा ंचि 
के न सिनस िे में पान कसताि के संयुकत जांचि दि की या�ा शान मि है। दोिों देशों के �िािमंन �यों 
िे कई अिसरों पर आपस में बातचिीत की है न जिमें 5 जििरी, 2016 को की गई बातचिीत शान मि 
है जब पान कसताि के �िािमं�ी िे हमारे �िािमं�ी से बातचिीत की और उनहोंिे पठािकोट हमिे 
के संबंि में समपूण्व जा ंचि तथा कारगर कार्विाई करिे का भरोसा न दिाया। �ी ििाज शरीर िे 10 
अ�ैि, 2016 को केरि में मंन दर में िगी आग में जािमाि के िुकसाि पर अपिा शोक वयकत करिे 
के न िए �िािमं�ी से बात की। �िािमं�ी िे 27 माचि्व, 2016 को िाहौर में आतंकिादी हमिे के 
प्चिात �िािमं�ी शरीर से बातचिीत की थी। दोिों राषट्ीय सुरक्षा सिाहकार तथा निदेश सनचिि 
आपस में समपक्व  बिाए हुए हैं। साक्व  मं�ी पनर षद सतरीय बैठक के अिसर पर 17 माचि्व, 2016 
को पोिरा में निदेश मं�ी की �ी सरताज अजीज के साथ मुिाकात िे पान कसताि के संयुकत 
जा ंचि दि की भारत या�ा का माग्व �शसत करिे में मदद की।

ऊरा में दोिों िेताओं की बैठक के दौराि न िए गए न िण्वयों के पनर �ेक्य में पान कसताि िे अब 
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तक 335 भारतीय मछुआरों तथा उिके कबजे में मौजूद 27 िौकाओं को न रहा करके देश िापस 
भेज न दया है। भारत िे भी उि सभी पान कसतािी मछुआरों को न रहा करके उिके देश िापस भेज 
न दया है न जिकी राषट्ीयता के बारे में पान कसतािी �ान िकान रयों िे पुशषट  कर दी थी।

Indo-Pak Peace Talks 

†*49. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the contradiction appearing in the attitude of Government of Pakistan and 
Pakistani Investigation Team sent to investigate the Pathankot airbase terrorist attack 
following the probe teams return to Pakistan; 

(b) whether Pakistan is creating hindrance in Indo-Pakistan peace talks which 
has impacted peace talks; and 

(c) the details of steps taken by India and Pakistan to restore the trust during 
last three years and whether their impact has been satisfactory? 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) A Statement is laid on the Table 
of the House.

Statement

Government is aware that after the return of Pakistan’s Joint Investigation Team 
(JIT) from its visit to India from March 27-April 01, 2016 in connection with the 
Pathankot Air Base attack, a segment of Pakistan’s media carried speculative reports 
about the work of JIT while in India. A press release issued by the Ministry of 
Foreign Affairs of Pakistan (MFA) on April 06, 2016 mentioned, inter-alia, that the 
visit of the JIT to India had taken place in the context of the cooperative approach 
being pursued by the Government of Pakistan to effectively fight terrorism in all 
its forms. In his press briefings on April 07 and 14, 2016, the MFA Spokesperson 
stated that it would be appropriate to allow the investigations to take their course 
rather than indulge in speculations, and that the JIT was evaluating the information 
shared by the Indian side. Mr. Sartaj Aziz, the Foreign Affairs Advisor to the Prime 
Minister of Pakistan in his interview to an Indian TV channel on April 18 reiterated 
similar views.

The Pathankot Air Base attack has served to stress once again the centrality of 
our concern regarding cross-border terrorism in our relationship with Pakistan. The 
need for Pakistan to effectively address this aspect has been reiterated several times 
to Pakistan, including at the highest level.

† Original notice of the question was received in Hindi.
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Guided by the vision to work towards a peaceful and prosperous neighbourhood, 
the Government has taken initiatives to build normal relationship with all our 
neighbours, including Pakistan. Prime Minister of Pakistan was invited to the swearing-
in ceremony of the Union Council of Ministers on May 26, 2014. Since then, the 
Prime Ministers of the two countries have been in touch. They met on 10 July 2015 
on the margins of the Shanghai Cooperation Organisation Summit in Ufa, Russia, and 
on 30 November 2015 on the margins of the Climate Change Summit in Paris. At 
Ufa, the two leaders mandated various steps to restore normalcy on the International 
Border and the Line of Control, including meeting of National Security Advisors 
(NSAs) and meeting of Directors General of Border Security Force and Pakistani 
Rangers, which took place last year. In the first such meeting, the two NSAs met 
in Bangkok on December 6, 2015 and held constructive discussions on peace and 
security, terrorism, tranquility along the Line of Control and Jammu and Kashmir, 
the State which is worst hit from terrorism and violence across LOC.

External Affairs Minister called on the Prime Minister of Pakistan and met  
Mr. Sartaj Aziz on December 9, 2015 in Islamabad where she had traveled for 
attending the Ministerial Conference of the Heart of Asia Process on Afghanistan. In 
light of the constructive discussions between NSAs in Bangkok, Pakistan’s commitment 
to effectively combat all forms of terrorism and the assurances to expedite Mumbai 
attack trial in Pakistan, both sides agreed on a Comprehensive Bilateral Dialogue 
and tasked the Foreign Secretaries to work out its modalities. Prime Minister’s brief 
stop over in Lahore on December 25, 2015 was after his telephone conversation with 
Prime Minister of Pakistan when he called Mr. Nawaz Sharif from Kabul, where 
Prime Minister was on a visit, to wish him on his birthday and was informed of a 
wedding in Mr. Sharif’s family. The visit underscored our vision for a normal and 
connected neighbourhood.

Both sides have remained engaged in the aftermath to the Pathankot attack, 
including for the visit of Pakistan's JIT in the context of investigation into the attack. 
The two Prime Ministers have spoken to each other on a few occasions, including 
on January 5, 2016 when Prime Minister of Pakistan called Prime Minister and 
assured full investigation and effective action regarding the Pathankot attack. On 10 
April 2016, Mr. Nawaz Sharif called Prime Minister to condole loss of life in the 
Kerala temple fire. Prime Minister had called Prime Minister Sharif on March 27, 
2016 after the Lahore terrorist attack. The two NSAs and Foreign Secretaries have 
also remained in touch. EAM’s meeting with Mr. Sartaj Aziz in Pokhara on March 
17, 2016 on the sidelines of the SAARC Ministerial Council Meeting helped pave 
the way for the visit of Pakistan’s JIT.
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In light of the decisions taken during the Ufa meeting of the two leaders Pakistan 
has released and returned so far 335 Indian fishermen and 57 boats from its custody. 
India has also released and repatriated all those Pakistani fishermen whose nationality 
had been verified by Pakistani authorities.

�ी जवशम्भर �सा्द जनषा्द: माििीय सभापनत  महोदय, माििीय मं�ी जी से मैंिे जो सिाि 

पूछा था, उसका उत्तर सही िहीं नदया गया है। इनहोंिे बताया है नक संयुकत जा ंचि दि भारतीय 

पक्ष द्ारा साझा की गई सूचििाओं का मूलयांकि कर रहा है। यह निरोिाभास हुआ है, चंूिनक चिाहे 

पठािकोट हमिा हो, चिाहे मुमबई हमिा हो, चिाहे भारतीय संसद पर हमिा हो, सभी में जिाि 

शहीद होते हैं। महोदय, गरीब नकसाि का िडका रौज में भतजी होता है, सेिा में भतजी होता है। 

सरकार िगातार िातरा कर रही है, नरर भी इस पर कोई अंकुश िहीं िग रहा है और हमारे देश 

के जिाि शहीद हो रहे हैं, देश की समपनत्त   बरबाद हो रही है। मैं इिसे सिाि करिा चिाहता 

हंू नक पठािकोट हमिे के बाद पानकसताि की निदेश िीनत के मामिे में कया कें � सरकार द्ारा 

सि्वदिीय बैठक बुिाए जािे की कोनशश की गयी है, नजससे पठािकोट पर हमिा करिे िािे 

आतंकिानदयों के नििार काय्विाही की जा सके? मेरा सीिा सिाि है नक कया इस तरह की 

कोई बैठक बुिायी गयी या िहीं बुिायी गयी और कया इस संबंि में कोनशश की गयी नक दोनषयों 

को सज़ा नमिे?

�ी स्भापजत : आप जिाब सुि िीनजए।

िनरल (सेवाजनवृत्त) वी. के. जसंह: सर, सरकार का काम है, अपिे काम को आगे बढािे के 

निए नकसी भी �कार के तरीकों को अपिािा। इस काम के निए कई तरह की चिीज़ों को नकया 

गया है। आपको पता होगा नक जो Joint Investigation Team आयी थी, पहिी बार ऐसा हुआ 

है नक ...(व्विान)...

�ी नरेश अ�वाल: ि े पूछ रहे हैं नक सिद्विीय बैठक बुिायी गयी या िहीं? उिका सीिा 

सा किे् चिि है।

�ी स्भापजत : जिाब सुि िीनजए। ...(व्विान)...

िनरल (सेवाजनवृत्त) वी. के. जसंह: Joint Investigation Team आयी है, पहिी बार पानकसताि 

से एक cooperative attitude के अंदर ऐसा हुआ है। ...(व्विान)...

MR. CHAIRMAN: Let the Minister continue.

िनरल (सेवाजनवृत्त) वी. के. जसंह: जहां तक सि्वदिीय बैठक का सिाि है, सि्वदिीय बैठक 

अभी तक िहीं बुिायी गयी है। जब उसकी जरूरत पडेगी, उस समय बुिा िी जाएगी।

�ी जवशम्भर �सा्द जनषा्द: सर, माििीय मं�ी जी मेरे �्ि का जिाब िहीं दे पाए। 

...(व्विान)...

�ी स्भापजत : आप �्ि पूनछए।
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�ी जवशम्भर �सा्द जनषा्द: सर, मैं माििीय मं�ी जी से पूछिा चिाहता हंू नक पानकसताि के 
निदेश सनचि ि एजाज अहमद चिौिरी और भारत के निदेश सनचि ि एस. जयशंकर के बीचि में कि 
हुई िातरा में पठािकोट हमिे संबंिी दोनषयों पर कार्विाई करिे और भनि षय में पानकसताि द्ारा 
सीज़रायर का उलिंघि ि करिे और आतंकिादी घुसपैनठयों पर रोक िगािे संबंिी मुद्ों को िातरा 
में शानमि नकया गया है? जो दोिों देशों के सनचि िों की िातरा हुई है, कया उसमें पानकसताि जो 
सीज़रायर का उलिंघि कर रहा है और पठािकोट हमिे के मुदे् को िातरा में शानमि नकया गया है?

िनरल (सेवाजनवृत्त) वी. के. जसंह: चैियरमैि सर, सबसे पहिे तो यह सपषट करिा जरूरी है 
नक हमारे रॉरेि से�ेटरी के बीचि और पानकसताि के रॉरेि से�ेटरी के बीचि में कोई औपचिानरक 
बात िहीं हुई है। पानकसताि के रॉरेि से�ेटरी यहां पर Heart of Asia conference के तहत आए 
थे और नशषटाचिार के िाते बातचिीत हुई है। इस नशषटाचिार को औपचिानरक बातचिीत ि मािा जाए।

MR. CHAIRMAN: Shri Anand Sharma.

�ी नरेश अ�वाल: दोिों के बीचि में कया बातचिीत हुई है? ...(व्विान)... आनिर इस संबंि 
में कोई िातरा तो हुई होगी ?

�ी स्भापजत : आप बैठ जाइए। जब ि े कह रहे हैं नक िहीं हुई, तो बात ितम हो गई। 
...(व्विान)...

SHRI ANAND SHARMA: Hon. Chairman, Sir, the Minister's reply actually 
hides more than what it conveys. We know that the relationship between India and 
Pakistan is complex. There are historical reasons and the two countries have to 
engage in talks to reach an understanding and to build an environment where there 
can be a better relationship. Therefore, in the background of what has happened 
and the reply — particularly, I am referring to paras 3, 4 and 5 of the Minister's 
reply — give an impression that everything is perfectly normal between the two 
countries, particularly, after the two Prime Ministers have met repeatedly. Therefore, 
I would like to ask, post-Ufa, which has been referred to in para 3, what was the 
understanding reached which convinced us and, particularly, after the two NSAs 
met in Bangkok on 6th December, that assured the Prime Minister of India — I 
wish if he was here — as Government claims to make an impromptu visit, sudden 
impromptu visit, a halt, on way back to India from Kabul to Lahore to wish him 
on his birthday? It is hard to accept and those who are conversant with diplomacy 
and the conduct for ...(Interruptions)...

MR. CHAIRMAN: Thank you.

SHRI ANAND SHARMA: Sir, one moment. Therefore, there must have been 
some understanding reached that the entire establishment of Pakistan, that means 
the Government, the Army, was endorsing the process that convinced us to believe. 

And related question to that, Sir, is, since the Minister ...(Interruptions)...
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MR. CHAIRMAN: One question, please.

SHRI ANAND SHARMA: Sir, I am confining myself purely to the question 
and the reply. About the JIT visit, there have been contradictory statements after the 
return of the JIT, which included ISI representatives. I would like to know from the 
Government, Sir, through you, whether we have also sought access to interrogate 
Maulana Masood Azhar; our NIA team to go to Pakistan, since JIT was accepted and 
welcomed. What is Pakistan's response in this regard? Are you assured of the access 
to be given to interrogate and Pakistan accepting that its nationals were involved?

GENERAL (RETD.) V. K. SINGH: Sir, let me answer the second question first. 
So far as we are concerned, our High Commissioner conveyed formally to Pakistan 
Foreign Ministry that the terms of reference for the visit are broadly agreed to with 
the proviso that they would be on the basis of reciprocity and agreed and followed 
in accordance with the extant legal provisions. This has been very clearly conveyed 
to the Ministry of Foreign Affairs of Pakistan that, subsequently, what has come in 
newspapers, we are not concerned with. So far as the Ministry of Foreign Affairs 
of Pakistan is concerned, it has not denied the reciprocity issue.

SHRI ANAND SHARMA: Sir, I seek your protection.

MR. CHAIRMAN: No. Please, please. Listen to the Minister.

GENERAL (RETD.) V. K. SINGH: The second point is, as far as we are 
concerned, the JIT has gone back. It has been conveyed to the Foreign Secretary, 
when he unofficially on a courtesy call met our Foreign Secretary, that they have 
to look into our NIA visiting Pakistan. Now, he has to go back and take a formal 
view and convey it to us.

SHRI GHULAM NABI AZAD: Was NIA under discussion?

GENERAL (RETD.) V. K. SINGH: Just a second.

MR. CHAIRMAN: Please listen.

GENERAL (RETD.) V. K. SINGH: Sir, as regards the first question which the 
hon. Member has asked, at Ufa, centrality of terrorism emanating from Pakistan or 
from areas being controlled by Pakistan was stressed. And it was an assurance that 
was given by the Prime Minister of Pakistan to our Prime Minister that led to what 
the hon. Member brought out. ...(Interruptions)... I am quite sure, after Pakistan's 
terror attack in Pathankot, there is a considerable stress that has been caused, which, 
after the NSAs have met, on the centrality of terrorism being the main issue, JIT 
was permitted based on what I said earlier.
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MR. CHAIRMAN: Thank you. Now, Shri Sharad Yadav.

SHRI ANAND SHARMA: Sir, it is not a correct answer.

MR. CHAIRMAN: If it is not correct, you know the process.

SHRI ANAND SHARMA: Sir, the NSAs met before the attack. ...(Interruptions)... 
I asked what understanding was there which assured the Prime Minister that the 
entire establishment was endorsing the process?

MR. CHAIRMAN: Sharma Saheb, please. ...(Interruptions)...

SHRI ANAND SHARMA: He met him in an impromptu visit. Sir, I asked a 
question, and this is the House. You are a new Member, you will understand the 
rules. Sir, what I have asked is that the NIA visit... ...(Interruptions)...

MR. CHAIRMAN: If the answer is factually incorrect, you are free to raise it 
through appropriate procedures.

SHRI ANAND SHARMA: He has not answered my question.

MR. CHAIRMAN: This is only a supplementary question.

SHRI ANAND SHARMA: Sir, I seek your protection. He has not answered 
my question.

MR. CHAIRMAN: If it is incorrect, write to the Minister. Sharadji.

�ी शर्द ्ा्दव: सभापनत  जी, यह जो सिाि है, इसके उत्तर के निए कई तरह से सिाि 
पूछे गए हैं। जो औपचिानरक या अिौपचिानरक िातरा होती है, मैं निसतार से िहीं कहिा चिाहता, 
मैं केिि इतिा ही कहिा चिाहता हंू नक नसयानचिि में हमारे देश के सैकडों जिाि मारे जाते हैं। 
िह इतिा बुरा इिाका है नक िहां बहुत ही िराब एनिायरि्वमेंट रहता है। िहां पर पानकसताि 
के िोगों की भी ऐसी ही हाित है। चंूिनक नहनदुसताि के िोगों की िहा ं िराब हाित रहती है, 
तो इसनि ए मैं आपके माधयम से सरकार से कहिा चिाहता हंू नक जब भी कभी पानकसताि के 
साथ नसयानचिि पर नकसी तरह की चिचिरा हो, तो पानकसताि के साथ बात करके कया उस जोि 
को नकसी तरह से �ी नकया जा सकता है या िहीं नकया जा सकता है? िहां पर हमारे देश के 
तथा पानकसताि के सैकडों जिाि मरते हैं, इसनि ए इस मुदे् पर दोिों देशों को बराबर बातचिीत 
के निए तैयार रििा चिानहए। यह मैं आपके माधयम से कहिा चिाहता हंू।

िनरल (सेवाजनवृत्त) वी. के. जसंह: सर, माििीय सदसय िे जो सुझाि नदया है, शी� ही 
इसके ऊपर निचिार नकया जाएगा और इसमें से जो अचछी चिीजें निकिकर आ रही हैं, उिको 
िागू करिे की चेिषटा की जाएगी।

�ी शर्द ्ा्दव: मैं यह सिाि पूछ रहा हंू नक नसयानचिि में जो सैकडों की संखया में इिर 
भी जिाि मारे जाते हैं और उिर भी जिाि मारे जाते हैं, तो जब भी नहनदुसताि और पानकसताि 
की अगिी िातरा होगी, कया उस एजेंिे में यह मामिा रहेगा या िहीं रहेगा?



Oral Answers [28 April, 2016] to Questions 61

�ी स्भापजत : इनहोंिे आपसे कहा तो है नक इस पर निचिार करेंगे।

�ी मािी्द मेमन: महोदय, माििीय मं�ी जी से JIT की visit के संबंि में मेरा एक सिाि 
है नक नजस तरह से पठािकोट में आतंकिाद की िारदात हुई है, तो ज़ानहर है नक हमारे देश 
में हमारे कािूि के मुतानबक भी इस पर investigation हुआ और evidence collect नकया गया। 
मेरा सिाि यह है नक यहां से JIT जो भी evidence collect करके िे गई है, उसमें और हमारे 
evidence collect करिे में नकतिी similarity या नकतिा difference है? दूसरी बात यह है नक 
JIT जो evidence collect करके िे गई, कया हमिे उसका पूरा record रिा है या िहीं, तानक 
ि े िहा ं जाकर उसे बदिकर नकसी गित बयािी से काम ि िें? हमारी सरकार िे कया इस 
बात का धयाि रिा है नक JIT को नदया गया evidence हमारे पास record में रहे और हमारे 
investigation और उिके investigation में कहीं कोई मतभेद या कोई रक्व  है?

िनरल (सेवाजनवृत्त) वी. के. जसंह: सर, मैं पहिे तो माििीय सदसय को यह बतािा चिाहंूगा 
नक उिकी JIT और हमारे NIA के बीचि में बहुत �ोरेशिि तरीके से िॉयिॉग हुआ है। हर चिीज 
उस तरीके से की गई है, जैसे हम करते हैं। उिकी इंकिायरी का तरीका और हमारी इंकिायरी 
का तरीका तकरीबि एक जैसा है। एक माििीय सदसय िे जो शंका ज़ानहर की है, उस संबंि 
में मैं उनहें बतािा चिाहंूगा नक उस शंका का कोई तथय िहीं है। जो नरकॉिस्व हमारे पास हैं, िही 
नरकॉिस्व उनहें नदए गए, उसकी कॉपी हमारे पास है और इसमें कोई निरोिाभास िहीं है।

MR. CHAIRMAN: Question No. 50, questioner not present. Shri Satish Chandra 
Misra.

*50. [�्िकतरा (डा. जवि्लक्मी सािौ) अिुपशसथ त थीं]

*50. डा. जवि्लक्मी सािौ: कया सामाजिक न्ा् और अजिकाजरता मं�ी यह बतािे की 
कृपा करेंगे नक:

(क) कया मं�ािय िे निनभन्न कलयाणकारी योजिाओं के अिीि अिुसूनचित जानतयों, अिुसूनचित 
जिजानतयों और अनय नपछिे़ िगषों के निद्ार्थयों को छा�िृनतयां �दाि करिे के निए ििरानश 
आंबनटत, जारी और िचि्व की है;

(ि) यनद हा ं, तो नपछिे तीि िषषों के दौराि छा�िृनतयों के निए �मश: आबंनटत की गई, 
जारी की गई और िचि्व की गई ििरानश का, िष्व-िार, और योजिा-िार, बयौरा कया है, और

(ग) �तयेक योजिा के िाभार्थयों की, राजय-िार और िष्व-िार, संखया नकतिी-नकतिी है?

सामाजिक न्ा् और अजिकाजरता मं�ी (�ी थावर चन्द गहलोत): (क) से (ग) एक नििरण 
सभा पटि पर रि नदया गया है।

वििरण

(क) जी, हां। निमिनिनित योजिाओं के अनतग्वत, अिुसूनचित जानत (एससी), अिुसूनचित 
जिजानत (एसटी) और अनय नपछडा िग्व (ओबीसी) िाभार्थयों के निए छा�िृनत �दाि की जाती हैं:

 (i) अिुसूनचित जानत निद्ार्थयों के निए मैनट्कोत्तर छा�िृनत
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 (ii) कक्षा IX और X में अधययिरत अिुसूनचित जानत निद्ार्थयों के निए मैनट्क-पूि्व 
छा�िृनत

 (iii) अनय नपछडा िग्व निद्ार्थयों के निए मैनट्कोत्तर छा�िृनत

 (iv) अनय नपछडा िग्व निद्ार्थयों के निए मैनट्क-पूि्व छा�िृनत

 (v) अिुसूनचित जिजानत निद्ार्थयों के निए मैनट्कोत्तर छा�िृनत

 (vi) कक्षा IX और X में अधययिरत अिुसूनचित जिजानत निद्ार्थयों के निए मैनट्क-पूि्व 
छा�िृनत

 (vii) अिुसूनचित जानत इतयानद के उममीदिारों के निए राषट्ीय ओिरसीज छा�िृनत 
योजिा

 (viii) अिुसूनचित जिजानत के उममीदिारों के निए राषट्ीय ओिरसीज छा�िृनत योजिा

 (i) से (vi) पर दी गई योजिाएं कें �ीय �ायोनजत योजिाएं हैं, नजिमें राजय/संघ 
राजय के्ष� कायरानियि एजेनसी हैं और योजिाओं हेतु निनिया ं उि संबंनित राजयों/
संघ राजय के्ष�ों को जारी की जाती है जो उिके उपयोग के निए उत्तरदायी 
हैं। (vii) और (viii) पर दी गई योजिाएं कें �ीय के्ष� की योजिाएं हैं नजिमें 
छा�िृनतयां मं�ािय द्ारा समुनचित चियि �न �या का अिुपािि करिे के प्चिात 
पा� िाभार्थयों को �दाि की जाती हैं और इस �योजिाथ्व, निनि निदेश मं�ािय 
को �दाि की जाती है।

(ि) और (ग) गत तीि िषषों के दौराि योजिा-िार िाभार्थयों की संखया के साथ-साथ निनभ न्न 
कलयाण योजिाओं के अंतग्वत छा�िृनत के निए राजयों/संघ राजय के्ष�ों को आिनंटत तथा जारी 
की गई ििरानश का राजय-िार बयौरा नििरण-I से VI पर नदया गया है। गत तीि िषषों के दौराि 
राषट्ीय ओिरसीज छा�िृनत योजिाओं के अंतग्वत िचि्व की गई ििरानश तथा चियनित उममीदिारों 
की संखया का बयौरा नििरण-VII में नदया गया है।

वििरण-I

तीन वर्षों अर्थात् 2013-14 से 2015-16 ्े दौरान अनुसयिित जाित िवद्ार्र््ों ्े िलए  
मैि्रि्कोत्तर छा�वृि त्त ्कोजना ्े अंतग्गत जारी े्ं �ी् सहा्ता (सीए) और  

लाभार्र््ों ्ी संख्ा ्ा ब्ौरा 

(िाि �पए में)

�म 
सं.

राजय/संघ राजय के्ष� 2013-14 2014-15 2015-16

जारी 
कें �ीय 

सहायता

िाभार्थयों 
की संखया

जारी 
कें �ीय 

सहायता

िाभार्थयों 
की संखया

जारी 
कें �ीय 

सहायता

अिुमानित 
िाभार्थयों 
की संखया

1 2 3 4 5 6 7 8

1. आं� �देश 19410.50 552723 9300.00 505843 13341.00 635717

2. असम 1216.00 27554 683.28 31145 810.00 36582
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1 2 3 4 5 6 7 8

3. नबहार 4462.87 118300 3000.00 125000 7476.00 155000

4. चंििीगढ 50.00 1686 275.00 1843 0.00 2600

5. छत्तीसगढ 1535.00 82871 1100.00 89501 628.00 98451

6. दमि और दीि 0.00* 188 20.31 136 0.00* 140

7. नदलिी 0.00* 45528 1700.00 19303 0.00* 0

8. गोिा 14.49 164 07.00 356 14.00 477

9. गुजरात 5283.36 111181 3900.00 127210 5964.00 144000

10. हनरयाणा 3669.05 75913 2700.00 105184 6867.00 72533

11. नहमाचिि �देश 926.00 19709 1600.00 6852 2700.00 36400

12. जममू और क्मीर 897.01 10131 298.00 7221 91.00 13015

13. झारिंि 1334.10 13292 900.00 28710 911.00 33733

14. किराटक 4270.82 267142 2400.00 315795 3840.00 331585

15. केरि 11765.30 123771 4200.00 122927 1647.00 125386

16. मधय �देश 12198.89 237813 6350.00 274018 10300.00 300065

17. महाराषट् 3311.00 406427 17635.00 461315 27988.00 713068

18. मनणपुर 0.00* 4969 1193.50 5892 620.32 6187

19. मेघािय 06.00 107 0.00 121 0.00* 123

20.. ओ नडसा 3121.72 141776 4222.83 172504 8995.00 199411

21. पुिुचेिरी 0.00* 1953 0.00* 8635 0.00* 0

22. पंजाब 28081.00 216214 37687.61 286394 8930.00 601427

23. राजसथाि 10592.00 249703 5500.00 151621 8252.00 296647

24. नसशकक म 66.64 278 46.95 273 164.53 491

25. तनमििािु 32173.06 698174 25400.00 713928 46064.00 749926

26. तेिंगािा 0.00 0.00 8800.00 270810 12454.00 292475

27. न �पुरा 1086.90 16610 1768.59 21177 1625.15 25412

28. उत्तर �देश 55666.00 1095526 47249.56 861474 46903.00 947622
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29. उत्तरािंि 3623.83 70182 1800.00 81415 2519.00 100489

30. पश्चि मी बंगाि 10588.00 405554 6600.00 514992 2284.00 540976

कुि 215349.54 4995439 196337.63 5311595 221388.00 6459938

*राजयों/संघ राजय के्ष�ों से अपेनक्षत आंकडों की �ाशपत  ि होिे के कारण जारी िहीं की जा सकी।

वििरण-II

तीन वर्षों अर्थात् 2013-14 से 2015-16 ्े दौरान ्क्ा IX और X में अध््नरत अनुसयिित 
जाित िवद्ार्र््ों ्े िलए मैि्रि्-पयव्ग छा�वृित्त  ्कोजना ्े अंतग्गत जारी  

े्ं �ी् सहा्ता (सीए) और लाभार्र््ों ्ी संख्ा ्ा ब्ौरा 

(िाि �पए में)

�म 
सं.

राजय/संघ राजय के्ष� 2013-14 2014-15 2015-16

जारी 
कें �ीय 

सहायता

िाभार्थयों 
की 

संखया

जारी 
कें �ीय 

सहायता

िाभार्थयों 
की 

संखया

जारी 
कें �ीय 

सहायता

िाभार्थयों 
की 

संखया

1 2 3 4 5 6 7 8

1. आं� �देश 0* 0 1554.35 193188 4335.37 157736

2. असम 1346.02 59823 673.01 62560 0* 0

3. नबहार 6184.72 274407 3127.82 1581 10223.33 453885

4. चंििीगढ 42.45 1887 32.22 1432 42.00 1888

5. छत्तीसगढ 2475.25 105399 1237.62 105399 4662.14 246715

6. दादरा और िगर हििेी 0* 0 0* 0 0.65 58

7. दमि और दीि 0* 0 1.67 74 2.65 118

8. नदलिी 0* 0 0* 0 0.9 40

9. गोिा 0* 0 0* 0 0* 0

10. गुजरात 0** 0 1200.00 46318 1600.00 69045

11. हनरयाणा 0* 0 0* 0 3279.66 143537

12. नहमाचिि �देश 0** 0 0** 0 531.13 23572

13. जममू और क्मीर 172.50 7667 86.25 7863 0* 0

14. झारिंि 0** 0 0** 0 0** 0

15. किराटक 3057.84 190466 3826.44 210639 0 0
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16. केरि 2318.65 101386 1159.33 88783 1731.06 84250

17. मधय �देश 0* 0 8022.55 373866 4300.00 303397

18. महाराषट् 11954.74 466771 5977.37 64629 0** 0

19. मनणपुर 56.27 465 28.13 880 32.49 1217

20. मेघािय 0** 0 3.62 100 0** 0

21. ओ नडसा 5126.06 238874 5135.24 276345 5440.43 230920

22. पंजाब 6020.47 313936 2869.66 189705 4862.00 189705

23. राजसथाि 4262.15 245366 4922.90 264372 345.55 15358

24. नसशकक म 0* 0 0* 0 5.22 236

25. तनमििािु 4647.37 170672 2323.68 204620 10297.44 455420

26. न �पुरा 507.84 38660 302.13 36853 199.10 8799

27. उत्तर �देश 0** 0 0** 0 0** 0

28. उत्तरािंि 1170.20 76300 1626.69 82499 579.19 25719

29. पश्चि मी बंगाि 5310.58 445979 7292.66 302266 0** 0

कुि 54653.11 2738058 51403.34 2513972 52470.31 2411615

*राजयों/संघ राजय के्ष�ों से �सताि �ापत िहीं हुआ।

**राजयों/संघ राजय के्ष�ों के पास उपिबि अ�युकत शेष ििरानश।

वििरण-III

तीन वर्षों ्े दौरान अन् िपछडे वग्ग िवद्ार्र््ों ्े िलए मैि्रि्कोतर छा�वृित्त  ्कोजना ्ा ब्ौरा 

(रानश और िाभार्थयों की संखया िाि में)

�म 
सं.

राजय/संघ राजय 
के्ष�

2013-14 2014-15 2015-16

जारी/िचि्व  
की गई रानश

िाभार्थयों  
की संखया

जारी/िचि्व 
की गई रानश

िाभार्थयों 
की संखया

जारी/िचि्व 
की गई रानश

1 2 3 4 5 6 7

1. आं� �देश 6314.00 0.76 3322.00 5.24 3545.05

2. न  बहार 7738.00 1.37 6581.90 4.50 7485.00

3. छत्तीसगढ 0.00 2.19 2623.35 0.25 0*

4. गोिा 106.00 0.04 442.00 0.05 114.00
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5. गुजरात 2707.10 1.79 3142.87 0.97 4351.05

6. हनरयाणा 811.00 0.56 0.00 0.17 1494.29

7. नहमाचिि �देश 448.86 0.07 425.00 0.08 499.00

8. जममू और क्मीर 708.89 0.09 769.00 0.07 777.74

9. झारिंि 2460.00 1.79 2222.90 0.94 2376.00

10. किराटक 3749.32 1.72 4115.30 3.37 4419.00

11. केरि 2490.00 1.61 2117.30 1.48 2223.70

12. मधय �देश 5412.00 0.32 5620.00 3.86 5224.00

13. महाराषट् 8379.00 3.49 8014.00 2.67 8106.95

14. ओनिशा 2601.39 1.22 1289.00 1.41 2383.39

15. पंजाब 0.00 0.00 0.00 0.00 2003.01

16. राजसथाि 4442.93 2.05 4546.02 0.65 4950.99

17. तनमििािु 5375.00 1.36 4571.50 1.24 5184.00

18. तेिंगािा 0.00 2.26 1094.10 7.81 2566.00

19. उत्तर �देश 14880.00 6.34 13445.00 3.25 14471.97

20. उत्तरािणि 392.00 0.25 680.10 0.41 726.00

21. पश्चिमी बंगाि 6277.14 2.20 5280.55 2.29 6582.86

22. अंिमाि और 

निकोबार द्ीप समूह

0.00 0.00 11.00 0.01 0*

23. दादरा और िगर 

हििेी

0.00 0.00 0.00 0.00 0**

24. दमि और दीि 8.86 0.01 7.13 0.004 15.29

25. चंििीगढ 0.51 0.00 61.00 0.004 84.71

26. नदलिी 44.88 0.001 92.98 0.00 0*

27. पुिुचेिरी 0.00 0.00 7.00 0.004 56.00

28. असम 0.00 0.68 5454.96 0.68 0**

29. मनणपुर 531.00 0.09 598.00 0.05 602.62
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30. न �पुरा 850.00 0.30 1430.00 0.31 1532.65

31. नसशकक म 128.00 0.01 150.00 0.01 500.00

कुि 76855.88 32.57 78113.96 41.78 82275.27

ि्पपणी : (1) िाभार्थयों के आंकडों में कुछ राजयों द्ारा अपिी सियं की योजिागत निनि से किर नकए गए िाभार्थयों की 
संखया शानमि है। तथानप, योजिा के अंतग्वत उपिबि बजट के साथ िगभग 25 िाि िाभार्थयों को िाभ 
�ापत हो सकता है।

 (2) राजयों/संघ राजय के्ष�ों द्ारा अिुितजी िष्व के �सताि के साथ िाभार्थयों की संखया �दाि की जाती है, अत: 
िष्व 2015-16 के निए िाभार्थयों की संखया िहीं दी गई है।

 * राजय/संघ राजय के्ष� से िंनबत उपयोनगता �माण-प� के कारण निनि जारी िहीं की जा सकी।
 ** राजय/संघ राजय के्ष� से कोई �सताि �ापत िहीं हुआ।

वििरण-IV

तीन वर्षों ्े दौरान अन् िपछडे वग्ग िवद्ार्र््ों ्े िलए मैि्रि्-पयव्ग छा�वृित्त  ्कोजना ्ा ब्ौरा 

(रानश और िाभार्थयों की संखया िाि में)

�म 
सं.

राजय/संघ राजय 
के्ष�

2013-14 2014-15 2015-16

जारी निनि िाभार्थयों  
की संखया

जारी निनि िाभार्थयों 
की संखया

जारी निनि

1 2 3 4 5 6 7

1. आं� �देश 0.00 0.24 515.50 0.46 635.00

2. न  बहार 1691.00 120.00 721.00 40.39 2180.00

3. छत्तीसगढ 0.00 0.00 948.00 $ 0*

4. गोिा 50.00 0.04 36.00 0.08 320.00

5. गुजरात 1120.00 1.26 573.32 1.20 678.88

6. हनरयाणा 0.00 0.00 0.00 0.00 0*

7. नहमाचिि �देश 40.00 0.15 40.00 0.00 0*

8. जममू और क्मीर 112.01 0.52 0.00 0.00 0*

9. झारिंि 0.00 0.00 68.53 0.10 214.85

10. किराटक 1160.00 1.61 710.00 5.70 1285.00

11. केरि 796.08 7.46 607.00 3.81 703.00

12. महाराषट् 0.00 0.00 279.70 3.74 1306.00
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13. ओनिशा 440.47 1.44 243.50 1.02 0*

14. पंजाब 452.00 0.00 0.00 1.76 582.00

15. राजसथाि 442.51 4.19 508.44 4.24 598.33

16. तनमििािु 1338.00 2.47 744.31 3.17 628.50

17. तेिंगािा 0.00 0.00 413.00 $ 0*

18. उत्तर �देश 3253.00 57.27 3520.00 1.31 1740.00

19. उत्तरािणि 58.50 0.44 58.50 1.55 0*

20. पश्चिमी बंगाि 280.73 1.83 315.60 3.02 952.28

21. असम 0.00 0.00 319.00 0.36 0*

22. मनणपुर 0.00 0.00 100.00 $ 0*

23. न �पुरा 142.00 0.71 174.00 0.70 142.00

24. नसशकक म 24.00 0.01 0.00 0.00 11.60

25. अंिमाि और 

निकोबार द्ीप समूह

33.93 0.04 0.00 0.00 0*

26. चंििीगढ 0.00 0.00 0.00 0.00 1.33

27. दादरा और िगर 

हििेी

0.00 0.00 0.00 0.00 0**

28. दमि और दीि 18.17 0.01 5.50 0.01 0*

29. नदलिी 45.26 0.05 54.76 0.06 93.00

30. पुिुचेिरी 101.23 0.00 0.00 0.13 7.00

कुि 11598.89 199.74 10955.66 72.81 12078.77

ि्पपणी : (1) िाभार्थयों के आंकडों में कुछ राजयों द्ारा अपिी सियं की योजिागत निनि से किर नकए गए िाभार्थयों की 
संखया शानमि है। तथानप, योजिा के अंतग्वत उपिबि बजट के साथ िगभग 25 िाि िाभार्थयों को िाभ 
�ापत हो सकता है।

 (2) राजयों/संघ राजय के्ष�ों द्ारा अिुितजी िष्व के �सताि के साथ िाभार्थयों की संखया �दाि की जाती है, अत: 
िष्व 2015-16 के निए िाभार्थयों की संखया िहीं दी गई है।

 $ �ापत िहीं
 * राजय/संघ राजय के्ष� से िंनबत उपयोनगता �माण-प� के कारण निनि जारी िहीं की जा सकी।
 ** राजय/संघ राजय के्ष� से कोई �सताि �ापत िहीं हुआ।
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वििरण-V

वर््ग 2013-14 से 2015-16 ्े दौरान अनु सयिित जनजाित ्े छा�ों ्े िलए मैि्रि्कोत्तर  
छा�वृित्त  ्कोजना ्े अंतग्गत शािमल ि्ए गए लाभार्र््ों ्ी राज्-वार संख्ा

(िाि रूपए में)

�म 
सं.

राजय 2013-14 2014-15 2015-16

जारी निनि िाभाथजी जारी निनि िाभाथजी जारी निनि िाभाथजी

1 2 3 4 5 6 7 8

1. आं� �देश 4895.16 229360 5070.01 82091 1986.82 49239

2. अ�णाचिि �देश 1366.85 630 2.29 630 1137.61 0

3. असम 4756.81 102800 1114.00 102800 6748.28 116693

4. नबहार 23.00 6463 23.00 6463 0.00* 0

5. छत्तीसगढ 1341.48 106231 4066.75 139447 4764.83 148660

6. गोिा 2.00 1332 2.00 1332 356.00 4270

7. गुजरात 7138.58 218570 3929.23 218570 5520.40 163989

8. नहमाचिि �देश 282.83 5189 237.00 5189 1350.00 8079

9. जममू और क्मीर 177.00 18700 2494.17 21000 2494.17 21000

10. झारिंि 2043.23 72878 4927.23 81768 0.00* 0

11. किराटक 3340.76 132376 3691.00 134988 5839.00 140891

12. केरि 625.53 12705 647.00 13225 0.00* 0

13. मधय �देश 5276.71 192437 2385.00 188145 3065.00 197176

14. महाराषट् 11996.04 178146 7451.83 175000 5209.83 175000

15. मनणपुर 6111.01 53965 3615.48 57828 3588.00 66928

16. मेघािय 3438.00 79011 438.00 79011 3274.61 74608

17. नमजोरम 5393.89 56873 4501.15 62410 4927.91 57330

18. िागािैंि 2626.19 39867 2329.59 40133 2646.34 45140

19. ओनिशा 3459.87 89115 4512.00 130960 4050.00 165100

20. राजसथाि 2216.02 288020 6440.00 246249 10890.43 275669

21. नस शकक  म 845.49 2643 414.00 2705 400.00 3053

22. तनमििािु 1436.02 11092 44.00 11092 2266.86 20060
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23. तेिंगािा 0.00 0 12329.88 171329 9650.00 171329

24. न �पुरा 1390.99 24270 974.82 22261 1700.00 28374

25. उत्तर �देश 56.00 7500 56.00 7500 0.00* 0

26. उत्तरािंि 1086.50 24812 164.00 25269 900.00 27796

27. पश्चि मी बंगाि 2277.63 79230 237.00 79230 2948.46 73357

28. अंिमाि और निकोबार 

द्ीप समूह

0.75 28 0.75 148 0* 0

29. दमि और दीि 10.90 320 1.00 320 0* 0

कुि 74839.41 2034563 72098.18 2107093 85714.55 2033741

*पूण्व �सताि �ापत िहीं हुआ।

वििरण-VI

वर््ग 2013-14 से 2015-16 ्े दौरान अनु सयिित जनजाित ्े छा�ों ्े िलए  

मैि्रि्कोत्तर छा�वृित्त  ्कोजना ्े अंतग्गत शािमल ि्ए गए 

लाभार्र््ों ्ी राज्-वार संख्ा

(िाि �पए में)

�म 
सं.

राजय 2013-14 2014-15 2015-16

जारी निनि िाभाथजी जारी निनि िाभाथजी जारी निनि िाभाथजी

1 2 3 4 5 6 7 8

1. आं� �देश 0.00* 0 1386.00 75812 1983.00 79602

2. अ�णाचिि �देश 218.44 29143 0* 0 0.00* 0

3. असम 211.88 12255 *0 0 0.00* 0

4. नबहार 0.00* 0 688.60 40700 375.00 37095

5. छत्तीसगढ 0.00* 0 3718.00 228626 3607.00 225705

6. गोिा 14.00 1728 0* 0 0.00* 0

7. गुजरात 2835.28 265168 3750.00 200000 3745.76 138465

8. नहमाचिि �देश 45.73 2124 73.00 3996 96.12 5798

9. जममू और क्मीर 0.00* 0 0* 0 700.00 37813
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10. झारिंि 0.00* 0 1613.00 93533 0.00* 0

11. किराटक 3320.05 84680 0* 0 0.00* 0

12. केरि 0.00* 0 0* 0 300.00 30010

13. मधय �देश 0.00* 0 0* 0 4300.00 364167

14. महाराषट् 0.00* 0 0* 0 0.00* 0

15. मनणपुर 729.70 27112 496.05 40126 0.00* 0

16. मेघािय 296.762 10707 0* 0 0.00* 0

17. नमजोरम 123.185 3283 0* 0 0.00* 0

18. िागािैंि 0.00* 0 0* 0 851.47 42048

19. ओनिशा 5601.08375 221709 4511.00 203301 4900.00 221243

20. राजसथाि 4792.55 1267802 2383.34 187508 0.00* 0

21. नस शकक  म 0.00* 0 7.80 408 0.00* 0

22. तनमििािु 0.00* 0 0* 0 600.00 15750

23. तेिंगािा 0.00 0 745.52 105672 0.00* 0

24. न �पुरा 674.332 65690 678.75 44598 1303.60 53516

25. उत्तर �देश 0.00* 0 0* 0 0.00* 0

26. उत्तरािंि 460.2 12255 19.82 9869 107.00 10856

27. पश्चि मी बंगाि 2620 119856 0* 0 0.00* 0

28. दादरा और िगर 

हििेी

0.00* 0 0* 0 0* 0

29. अंिमाि और निकोबार 

द्ीप समूह

0.00* 0 0* 0 0* 0

30. दमि और दीि 0.00* 0 0* 0 0* 0

कुि 21943.19 2123512 20070.88 1234149 22868.95 1262068

ि्पपणी: यह योजिा 1.07.2012 से िागू है।
*पूण्व �सताि �ापत िहीं हुआ।
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वििरण-VII

िपछले तीन वर्षों ्े दौरान राष्रिी् ओवरसीज छा�वृित्त  ्कोजना (एनओएस) ्े अंतग्गत  
व्् ्ी गई रािश ्ा ब्ौरा और ि्िनत अनुसयिित जाित/अनुसयिित जनजाित  

्े उममीदवारों ्ी संख्ा 
(करोड �पए में)

िष्व एिओएस (एससी) एिओएस (एसटी)

वयय की  
गई रान श 

चियनित 
उममीदिारों 
की संखया

वयय की  
गई रान श 

चियनित 
उममीदिारों 
की संखया

2013-14 6.13 39 0.68 09

2014-15 8.78 56 0.99 –*

2015-16 13.45 –* 0.39 –*

* चियि की �न �या जारी है। तथानप, नपछिे िषषों की छा�िृनत्त  पर रानश िचि्व की गई थी।

*50. [The Questioner (DR. VIJAYLAXMI SADHO) was absent]

Fund for scholarship to SC/ST and OBC students

†*50. DR. VIJAYLAXMI SADHO: Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state:

(a) whether the Ministry has allocated, released and spent fund on scholarship 
to SC, ST and OBC students under various welfare schemes;

(b) if so, the details of the amount allocated, released and spent on scholarship 
during the last three years, year-wise, State-wise and scheme-wise; and

(c) the number of beneficiaries of each scheme, State-wise and year-wise?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI THAAWAR 
CHAND GEHLOT): (a) to (c) A Statement is laid on the Table of the House.

Statement 

(a) Yes, Sir. Under the following Schemes, scholarships are given to Scheduled 
Caste (SC), Scheduled Tribe (ST) and Other Backward Class (OBC) 
beneficiaries;

(i) Post Matric Scholarship for SC students

(ii) Pre-matric Scholarship for SC students studying in class IX and X

† Original notice of the question was received in Hindi.
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(iii) Post-matric Scholarship for OBC students

(iv) Pre-matric Scholarship for OBC students

(v) Post-matric Scholarship for ST students

(vi) Pre-matric Scholarship for ST students studying in class IX and X 

(vii) National Overseas Scholarship Scheme for SC etc. candidates 

(viii) National Overseas Scholarship Scheme for ST candidates

The Schemes at (i) to (vi) are Centrally Sponsored Schemes, wherein the State/UT 
is the implementing agency and funds are released for the schemes to the concerned 
States/UTs who are responsible for their utilization. The Schemes at (vii) and (viii) 
are Central Sector Scheme wherein scholarships are provided to eligible beneficiaries 
after following due selection process by the Ministry and for this purpose funds are 
placed at the disposal of Ministry of External Affairs.

(b) and (c) Details of the amounts allocated and released to States/UTs on 
scholarship under various welfare schemes alongwith the number of beneficiaries 
Scheme-wise, during the last three years, State-wise are given in Statements-I to VI 
(See below). Details of amount spent and number of candidates selected under National 
Overseas Scholarship Schemes during the last three years are given in Statement-VII.

Statement-I

Details of Central Assistance (CA) released and number of beneficiaries  
under Post-Matric Scholarship Scheme for SC students during the  

three years 2013-14 to 2015-16
(` in lakh)

Sl. 
No

States/UTs 2013-14 2014-15 2015-16

CA 
Released

No. of 
beneficia-

ries

CA 
Released

No. of 
beneficia-

ries

CA Re-
leased

No. of 
beneficia-

ries 
anticipated

1 2 3 4 5 6 7 8

1. Andhra Pradesh 19410.50 552723 9300.00 505843 13341.00 635717

2. Assam 1216.00 27554 683.28 31145 810.00 36582

3. Bihar 4462.87 118300 3000.00 125000 7476.00 155000

4. Chandigarh 50.00 1686 275.00 1843 0.00 2600

5. Chhattisgarh 1535.00 82871 1100.00 89501 628.00 98451

6. Daman and Diu 0.00* 188 20.31 136 0.00* 140
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1 2 3 4 5 6 7 8

7. Delhi 0.00* 45528 1700.00 19303 0.00* 0

8. Goa 14.49 164 07.00 356 14.00 477

9. Gujarat 5283.36 111181 3900.00 127210 5964.00 144000

10. Haryana 3669.05 75913 2700.00 105184 6867.00 72533

11. Himachal Pradesh 926.00 19709 1600.00 6852 2700.00 36400

12. Jammu and Kashmir 897.01 10131 298.00 7221 91.00 13015

13. Jharkhand 1334.10 13292 900.00 28710 911.00 33733

14. Karnataka 4270.82 267142 2400.00 315795 3840.00 331585

15. Kerala 11765.30 123771 4200.00 122927 1647.00 125386

16. Madhya Pradesh 12198.89 237813 6350.00 274018 10300.00 300065

17. Maharashtra 3311.00 406427 17635.00 461315 27988.00 713068

18. Manipur 0.00* 4969 1193.50 5892 620.32 6187

19. Meghalaya 06.00 107 0.00 121 0.00* 123

20.. Odisha 3121.72 141776 4222.83 172504 8995.00 199411

21. Puducherry 0.00* 1953 0.00* 8635 0.00* 0

22. Punjab 28081.00 216214 37687.61 286394 8930.00 601427

23. Rajasthan 10592.00 249703 5500.00 151621 8252.00 296647

24. Sikkim 66.64 278 46.95 273 164.53 491

25. Tamil Nadu 32173.06 698174 25400.00 713928 46064.00 749926

26. Telangana 0.00 0.00 8800.00 270810 12454.00 292475

27. Tripura 1086.90 16610 1768.59 21177 1625.15 25412

28. Uttar Pradesh 55666.00 1095526 47249.56 861474 46903.00 947622

29. Uttarakhand 3623.83 70182 1800.00 81415 2519.00 100489

30. West Bengal 10588.00 405554 6600.00 514992 2284.00 540976

215349.54 4995439 196337.63 5311595 221388.00 6459938

*Funds could not be released due to non-receipt of requisite data from States/UTs.
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Statement-II

Details of Central Assistance (CA) released and number of beneficiaries  
under Pre-Matric Scholarship Scheme for SC students studying in  

Classes IX and X during the three years 2013-14 to 2015-16

(` in lakh)

Sl. 
No.

State/UT 2013-14 2014-15 2015-16

CA  
Released

No. of 
Beneficia-

ries

CA  
Released

No. of 
Beneficia-

ries

CA  
Released

No. of 
Beneficia-

ries

1 2 3 4 5 6 7 8

1. Andhra Pradesh 0* 0 1554.35 193188 4335.37 157736

2. Assam 1346.02 59823 673.01 62560 0* 0

3. Bihar 6184.72 274407 3127.82 1581 10223.33 453885

4. Chandigarh 42.45 1887 32.22 1432 42.00 1888

5. Chhattisgarh 2475.25 105399 1237.62 105399 4662.14 246715

6. Dadra and Nagar Haveli 0* 0 0* 0 0.65 58

7. Daman and Diu 0* 0 1.67 74 2.65 118

8. Delhi 0* 0 0* 0 0.9 40

9. Goa 0* 0 0* 0 0* 0

10. Gujarat 0** 0 1200.00 46318 1600.00 69045

11. Haryana 0* 0 0* 0 3279.66 143537

12. Himachal Pradesh 0** 0 0** 0 531.13 23572

13. Jammu and Kashmir 172.50 7667 86.25 7863 0* 0

14. Jharkhand 0** 0 0** 0 0** 0

15. Karnataka 3057.84 190466 3826.44 210639 0 0

16. Kerala 2318.65 101386 1159.33 88783 1731.06 84250

17. Madhya Pradesh 0* 0 8022.55 373866 4300.00 303397

18. Maharashtra 11954.74 466771 5977.37 64629 0** 0

19. Manipur 56.27 465 28.13 880 32.49 1217

20. Meghalaya 0** 0 3.62 100 0** 0

21. Odisha 5126.06 238874 5135.24 276345 5440.43 230920

22. Punjab 6020.47 313936 2869.66 189705 4862.00 189705

23. Rajasthan 4262.15 245366 4922.90 264372 345.55 15358
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1 2 3 4 5 6 7 8

24. Sikkim 0* 0 0* 0 5.22 236

25. Tamil Nadu 4647.37 170672 2323.68 204620 10297.44 455420

26. Tripura 507.84 38660 302.13 36853 199.10 8799

27. Uttar Pradesh 0** 0 0** 0 0** 0

28. Uttarakhand 1170.20 76300 1626.69 82499 579.19 25719

29. West Bengal 5310.58 445979 7292.66 302266 0** 0

ToTal 54653.11 2738058 51403.34 2513972 52470.31 2411615

* Proposal not received from States/UTs
** Unspent balance available with States/UTs.

Statement-III

Details of Post-matric Scholarship scheme for OBC students  
during the last three years

(Amount and number of beneficiaries in lakh)

Sl. 
No.

State/UTs 2013-14 2014-15 2015-16

Amount 
released/ 

Spent

Number 
of 

Beneficiaries

Amount 
released/ 

Spent

Number 
of 

Beneficiaries

Amount 
released/ 

Spent

1 2 3 4 5 6   7

1. Andhra Pradesh 6314.00 0.76 3322.00 5.24 3545.05

2. Bihar 7738.00 1.37 6581.90 4.50 7485.00

3. Chhattisgarh 0.00 2.19 2623.35 0.25 0*

4. Goa 106.00 0.04 442.00 0.05 114.00

5. Gujarat 2707.10 1.79 3142.87 0.97 4351.05

6. Haryana 811.00 0.56 0.00 0.17 1494.29

7. Himachal Pradesh 448.86 0.07 425.00 0.08 499.00

8. Jammu and Kashmir 708.89 0.09 769.00 0.07 777.74

9. Jharkhand 2460.00 1.79 2222.90 0.94 2376.00

10. Karnataka 3749.32 1.72 4115.30 3.37 4419.00

11. Kerala 2490.00 1.61 2117.30 1.48 2223.70
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1 2 3 4 5 6 7

12. Madhya Pradesh 5412.00 0.32 5620.00 3.86 5224.00

13. Maharashtra 8379.00 3.49 8014.00 2.67 8106.95

14. Odisha 2601.39 1.22 1289.00 1.41 2383.39

15. Punjab 0.00 0.00 0.00 0.00 2003.01

16. Rajasthan 4442.93 2.05 4546.02 0.65 4950.99

17. Tamil Nadu 5375.00 1.36 4571.50 1.24 5184.00

18. Telangana 0.00 2.26 1094.10 7.81 2566.00

19. Uttar Pradesh 14880.00 6.34 13445.00 3.25 14471.97

20. Uttarakhand 392.00 0.25 680.10 0.41 726.00

21. West Bengal 6277.14 2.20 5280.55 2.29 6582.86

22. Andaman and Nicobar 
Islands

0.00 0.00 11.00 0.01 0*

23. Dadra and Nagar Havali 0.00 0.00 0.00 0.00 0**

24. Daman and Diu 8.86 0.01 7.13 0.004 15.29

25. Chandigarh 0.51 0.00 61.00 0.004 84.71

26. Delhi 44.88 0.001 92.98 0.00 0*

27. Puducherry 0.00 0.00 7.00 0.004 56.00

28. Assam 0.00 0.68 5454.96 0.68 0**

29. Manipur 531.00 0.09 598.00 0.05 602.62

30. Tripura 850.00 0.30 1430.00 0.31 1532.65

31. Sikkim 128.00 0.01 150.00 0.01 500.00

ToTal 76855.88 32.57 78113.96 41.78 82275.27

Note: (1)  Beneficiaries figures include no. of beneficiaries covered by some States from their own Plan 
funds. However, with the budget available under the Scheme, around 25 lakh beneficiaries 
may be benefitted.

 (2) The no. of beneficiaries are provided by the States/UTs with the subsequent year's proposal, 
and hence number of beneficiaries for 2015-16 are not given.

 * Funds could not be released due to pending Utilization Certificate from the State/UT.
 ** No proposal received from the State/UT.
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Statement-IV

Details of Pre-matric Scholarship scheme for OBC students  
during the last three years

(Amount and number of beneficiaries in lakh)

Sl. 
No.

States/UTs 2013-14 2014-15 2015-16

Funds
Released

No. of
Benficiaries

Funds
Released

No. of
Benficiaries

Funds
Released

1 2 3 4 5 6 7

1. Andhra Pradesh 0.00 0.24 515.50 0.46 635.00

2. Bihar 1691.00 120.00 721.00 40.39 2180.00

3. Chhattisgarh 0.00 0.00 948.00 $ 0*

4. Goa 50.00 0.04 36.00 0.08 320.00

5. Gujarat 1120.00 1.26 573.32 1.20 678.88

6. Haryana 0.00 0.00 0.00 0.00 0*

7. Himachal Pradesh 40.00 0.15 40.00 0.00 0*

8. Jammu and Kashmir 112.01 0.52 0.00 0.00 0*

9. Jharkhand 0.00 0.00 68.53 0.10 214.85

10. Karnataka 1160.00 1.61 710.00 5.70 1285.00

11. Kerala 796.08 7.46 607.00 3.81 703.00

12. Maharashtra 0.00 0.00 279.70 3.74 1306.00

13. Odisha 440.47 1.44 243.50 1.02 0*

14. Punjab 452.00 0.00 0.00 1.76 582.00

15. Rajasthan 442.51 4.19 508.44 4.24 598.33

16. Tamil Nadu 1338.00 2.47 744.31 3.17 628.50

17. Telangana 0.00 0.00 413.00 $ 0*

18. Uttar Pradesh 3253.00 57.27 3520.00 1.31 1740.00

19. Uttarakhand 58.50 0.44 58.50 1.55 0*

20. West Bengal 280.73 1.83 315.60 3.02 952.28

21. Assam 0.00 0.00 319.00 0.36 0*

22. Manipur 0.00 0.00 100.00 $ 0*

23. Tripura 142.00 0.71 174.00 0.70 142.00

24. Sikkim 24.00 0.01 0.00 0.00 11.60

25. Andaman and Nicobar 
Islands

33.93 0.04 0.00 0.00 0*
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1 2 3 4 5 6 7

26. Chandigarh 0.00 0.00 0.00 0.00 1.33

27. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0**

28. Daman and Diu 18.17 0.01 5.50 0.01 0*

29. Delhi 45.26 0.05 54.76 0.06 93.00

30. Puducherry 101.23 0.00 0.00 0.13 7.00

ToTal 11598.89 199.74 10955.66 72.81 12078.77

Note: (1)  Beneficiaries figures include no. of beneficiaries covered by some States from their own Plan 
funds. However, with the budget available under the Scheme, around 25 lakh beneficiaries 
may be benefitted.

 (2) The no. of beneficiaries are provided by the States/UTs with the subsequent year's proposal, 
and hence number of beneficiaries for 2015-16 are not given.

 (3) The Centrally Sponsored Scheme of Pre-Matric Scholarship for OBCs is not being implemented 
by the State Govt. of Madhya Pradesh. They are implementing their own scheme for Pre-Matric 
Scholarship.

 $ Not received
 * Funds could not be released due to pending Utilization Certificate from the State/UT.
 ** No proposal received from the State/UT.

Statement-V

State-wise number of Beneficiaries covered under the Scheme of Post-Matric 
Scholarship for ST Students during the year 2013-14 to 2015-16

(` in lakh)

Sl. 
No.

States 2013-14 2014-15 2015-16

Funds
Released

Beneficia-
ries

Funds
Released

Beneficia-
ries

Funds
Released

Beneficia-
ries

1 2 3 4 5 6 7 8

1. Andhra Pradesh 4895.16 229360 5070.01 82091 1986.82 49239

2. Arunachal Pradesh 1366.85 630 2.29 630 1137.61 0

3. Assam 4756.81 102800 1114.00 102800 6748.28 116693

4. Bihar 23.00 6463 23.00 6463 0.00* 0

5. Chhattisgarh 1341.48 106231 4066.75 139447 4764.83 148660

6. Goa 2.00 1332 2.00 1332 356.00 4270

7. Gujarat 7138.58 218570 3929.23 218570 5520.40 163989

8. Himachal Pradesh 282.83 5189 237.00 5189 1350.00 8079
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1    2 3 4 1    2 3 4

9. Jammu and Kashmir 177.00 18700 2494.17 21000 2494.17 21000

10. Jharkhand 2043.23 72878 4927.23 81768 0.00* 0

11. Karnataka 3340.76 132376 3691.00 134988 5839.00 140891

12. Kerala 625.53 12705 647.00 13225 0.00* 0

13. Madhya Pradesh 5276.71 192437 2385.00 188145 3065.00 197176

14. Maharashtra 11996.04 178146 7451.83 175000 5209.83 175000

15. Manipur 6111.01 53965 3615.48 57828 3588.00 66928

16. Meghalaya 3438.00 79011 438.00 79011 3274.61 74608

17. Mizoram 5393.89 56873 4501.15 62410 4927.91 57330

18. Nagaland 2626.19 39867 2329.59 40133 2646.34 45140

19. Odisha 3459.87 89115 4512.00 130960 4050.00 165100

20. Rajasthan 2216.02 288020 6440.00 246249 10890.43 275669

21. Sikkim 845.49 2643 414.00 2705 400.00 3053

22. Tamil Nadu 1436.02 11092 44.00 11092 2266.86 20060

23. Telangana 0.00 0 12329.88 171329 9650.00 171329

24. Tripura 1390.99 24270 974.82 22261 1700.00 28374

25. Uttar Pradesh 56.00 7500 56.00 7500 0.00* 0

26. Uttarakhand 1086.50 24812 164.00 25269 900.00 27796

27. West Bengal 2277.63 79230 237.00 79230 2948.46 73357

28. Andaman and Nicobar 
Islands

0.75 28 0.75 148 0* 0

29. Daman and Diu 10.90 320 1.00 320 0* 0

ToTal 74839.41 2034563 72098.18 2107093 85714.55 2033741

*Complete proposal has not been received.
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Statement-VI 

State-wise number of beneficiaries under the scheme of Pre-Matric Scholarships for 
ST students studying in classes IX and X during the year 2013-14 to 2015-16

(` in lakh)

Sl. 
No.

States 2013-14 2014-15 2015-16

Funds
Released

Beneficia-
ries

Funds
Released

Beneficia-
ries

Funds
Released

Beneficia-
ries

1 2 3 4 5 6 7 8

1. Andhra Pradesh 0.00* 0 1386.00 75812 1983.00 79602

2. Arunachal Pradesh 218.44 29143 0* 0 0.00* 0

3. Assam 211.88 12255 *0 0 0.00* 0

4. Bihar 0.00* 0 688.60 40700 375.00 37095

5. Chhattisgarh 0.00* 0 3718.00 228626 3607.00 225705

6. Goa 14.00 1728 0* 0 0.00* 0

7. Gujarat 2835.28 265168 3750.00 200000 3745.76 138465

8. Himachal Pradesh 45.73 2124 73.00 3996 96.12 5798

9. Jammu and Kashmir 0.00* 0 0* 0 700.00 37813

10. Jharkhand 0.00* 0 1613.00 93533 0.00* 0

11. Karnataka 3320.05 84680 0* 0 0.00* 0

12. Kerala 0.00* 0 0* 0 300.00 30010

13. Madhya Pradesh 0.00* 0 0* 0 4300.00 364167

14. Maharashtra 0.00* 0 0* 0 0.00* 0

15. Manipur 729.70 27112 496.05 40126 0.00* 0

16. Meghalaya 296.762 10707 0* 0 0.00* 0

17. Mizoram 123.185 3283 0* 0 0.00* 0

18. Nagaland 0.00* 0 0* 0 851.47 42048

19. Odisha 5601.08375 221709 4511.00 203301 4900.00 221243

20. Rajasthan 4792.55 1267802 2383.34 187508 0.00* 0

21. Sikkim 0.00* 0 7.80 408 0.00* 0

22. Tamil Nadu 0.00* 0 0* 0 600.00 15750

23. Telangana 0.00 0 745.52 105672 0.00* 0
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1 2 3 4 5 6 7 8

24. Tripura 674.332 65690 678.75 44598 1303.60 53516

25. Uttar Pradesh 0.00* 0 0* 0 0.00* 0

26. Uttarakhand 460.2 12255 19.82 9869 107.00 10856

27. West Bengal 2620 119856 0* 0 0.00* 0

28. Dadra and Nagar Haveli 0.00* 0 0* 0 0* 0

29. Andaman and Nicobar 
Islands

0.00* 0 0* 0 0* 0

30. Daman and Diu 0.00* 0 0* 0 0* 0

Grand ToTal 21943.19 2123512 20070.88 1234149 22868.95 1262068

Note: The scheme has been effective from 01.07.2012
* Complete proposal has not been received.

Statement-VII

Details of amount spent and number of SC/ST candidates selected under National 
Overseas Scholarship Scheme (NOS) during the last three years

(` in crore)

Year NOS (SC) NOS (ST)

Amount spent No. of selected 
candidates

Amount spent No. of selected 
candidates

2013-14 6.13 39 0.68 09

2014-15 8.78 56 0.99 *

2015-16 13.45 * 0.39 *
* Selections are in process. Amounts however were spent on scholarship awards of previous years.

�ी सतीश चं� जम�ा: सभापनत  जी, यह सिाि दनि त सटूिेंटस, शेड्ूलि कासट सटूिेंटस 
से संबंनित है, उिसे कंसंि्व है। आपिे उिको �ी-मैनट्क और पोसट-मैनट्क सकॉिरनश प देिे से 
संबंनित सिाि का जिाब नदया है। शेड्ूलि कासट के जो �ी-मैनट्क छा� हैं, जो नक 9th से 
िेकर 10th, 11th तक के सटूिेंटस हैं, उसके बाद पोसट-मैनट्क सटूिेंटस हैं, नजिका सिाि नकया 
गया था, आपिे अपिे उस सिाि के जिाब में जो एक निसट दी है, उस निसट में कहा है नक 
हम सटेटस को इतिा �पया देते हैं और हमिे नदया है। आपिे सकीम का नज� िहीं नकया, 
िेनकि आपिे एमाउंट का नज� नकया, आपिे बेनिनरनश यरीज़ का नज� नकया। मैं आपके माधयम 
से माििीय मं�ी जी से पूछिा चिाहता हंू नक जब आप इस सिाि का जिाब दे रहे थे, तो कया 
आपके निभाग िे उत्तर �देश, जो नक देश का सबसे बडा �देश है, उसके बारे में आपसे कहा 
नक आपको कोई जिाब िहीं देिा है, या आपको जिाब नदया िहीं या आप सदि को जिाब 
िहीं देिा चिाहते हैं? मैं यह पूछिा चिाहता हंू, कयोंनक आप जरा सिाि का जिाब देि िें। 
इनहोंिे उत्तर �देश के बारे में जो नरगर दी है, िह 000 दी है। आपिे यह 000 figure 2012-13,  
2013-14, 2014-15 और 2015-16, इि सािों के निए बेनिनरनश यरीज़ की नरगर ज़ीरो दी है। आपिे 
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बेनिनरनश यरीज़ के निए जो एमाउंट नरिीज़ नकया है, िह भी ज़ीरो नदया है। मैं पूछिा चिाहता 
हंू नक कया आपकी जो सकीम है, उसमें दनि तों — यह सिाि, जो उिकी पढाई से संबंनित है, 
उि  सटूिेंटस से संबंनित है, उत्तर �देश के ये जो दनि त सटूिेंटस हैं, कया आपका उिके �नत 
यही �ेम है? आप यह सपषट करें नक उत्तर �देश की सरकार िे आपको कोई निसट िहीं दी। 
यनद  ऐसा है तो आप उस सरकार का िुिासा कीनजए, उसकी बात कनह ए, िेनकि आप सदि 
के सामिे इस सिाि का सही जिाब दीनजए, कयोंनक आपका जिाब सामिे रिा हुआ है और 
000 की नरगर दे रहा है।

�ी थावर चन्द गहलोत: आदरणीय सभापनत  जी, माििीय नम�ा जी से मैं नििदेि करिा 
चिाहंूगा नक SC सटूिेंटस को जो पोसट-मैनट्क सकॉिरनश प देते हैं, हमिे उसकी रानश के और 
बेनिनरनश यरीज़ के भी आंकडे नदए हैं। ...(व्विान)...

�ी सतीश चं� जम�ा: आपिे उसको 20 �नतशत घटा नदया है। आप यह भी माि िीनजए 
नक 20 �नतशत घटाया है।

�ी थावर चन्द गहलोत: घटाया िहीं है, इस साि बढा नदया है। उत्तर �देश में SC सटूिेंटस 
की �ी-मैनट्क में जरूर 000 नरगर आ रही है, िेनकि उसका �मुि कारण यह है नक िहा ं से 
ि तो मा ंग आई है, ि ही आंकडे आए हैं। जब हम पहिे ििरानश आिनंटत करते हैं, तो उसका 
यूनटिाइजेशि सर्टनर केट, बेनिनरनश यरीज़ की संखया सनह त होता था, नरर ि े मांग करते हैं और 
हम देते हैं। ...(व्विान)...

�ी सतीश चं� जम�ा: उपसभापनत  जी, इिका आनसर शकि यर िहीं है। इसका मतिब कें � 
सरकार माि रही है नक उत्तर �देश में शेड्ूलि कासट में एक भी बेनिनरनश यरी इस िायक िहीं 
है, नजसके निए आपिे माि निया है नक उसे कोई बेनिनर ट नदया जाए। ये िािों की संखया में 
हैं, जबनक  पहिे करोडों की संखया में थे, िेनकि आपिे कह नदया है नक यह नरगर ज़ीरो हो 
गई है। यनद  उत्तर �देश िे आपको आंकडे िहीं नदए, तो कया आपका यह दानयति िहीं बिता 
था नक आप उिसे यह पूछें और कहें नक ...(व्विान)... कया ये बेनिनरनश यरीज़ ज़ीरो हो गए 
हैं और अब उिकी नरकिायरमेंट िहीं रह गई है?

�ी थावर चन्द गहलोत: निमा ंि ही िहीं आई तो हम कया करें?

�ी स्भापजत : �ीमती सरोनजिी हेम्�म।

�ीमती सरोजिनी हेम्�म: सभापनत  जी, मैं आपके माधयम से माििीय मं�ी जी से पूछिा 
चिाहती हंू नक सरकार जो भी सकॉिरनश प SC/ST और OBC सटूिेंटस के निए देती है, िह सही 
समय पर सटूिेंटस को िहीं नमिती है। इसके कारण गरीब सटूिेंटस को बहुत �ॉबिमस का सामिा 
करिा पडता है। ि े सही समय पर सटिी िोि भी िहीं चुिका पा रहे हैं, इसीनिए हमारे ओनिशा 
के माििीय मुखय मं�ी जी िे 25.1.16 को मं�ी जी को एक नचिट्ी नििी थी नक 2014-15 की 
121.17 करोड की कें �ीय सहायता अभी तक नरिीज़ िहीं हुई है। सभापनत  महोदय, मैं माििीय 
मं�ी जी से यह जाििा चिाहती हँू नक सरकार कब तक यह रंि release करेगी, तानक एससी/
एसटी बचचिों को scholarship ठीक समय पर नमि सके?

�ी थावर चन्द गहलोत: सर, हमारा �यास रहता है नक scholarship छा�ों को सही समय 
पर नमिे, पर हम यह scholarship राजय सरकार के माधयम से देते हैं। जैसे ही िया नित्तीय िष्व 
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�ारमभ होता है, हम जो national allocation decided है, उसके नहसाब से पहिी नक्त जारी 
कर देते हैं। बाद में जब दूसरी नक्त के निए उिकी निमा ंि आती है और जो नपछिी ििरानश 
उिके पास उपिबि रहती है, ि े उसका उपयोनगता �माण-प� साथ में िगा कर देते हैं, तो हम 
दूसरी नक्त release करते हैं। माििीय सदसय महोदया िे नजस तारीि के प� का उलिेि 
नकया है, मैं उसको नदििाऊँगा और िहां scholarship देिे की वयिसथा करिे का काम करूँगा।

डा. �्दीप कुमार ्ालमुचू: सभापनत  महोदय, मैं आपके माधयम से मं�ी जी से कहिा चिाहता 
हँू नक Statement IV में इनहोंिे दशराया है नक ओबीसी के निए जो pre-matric scholarship है, 
िह नकि-नकि सटेटस में नकतिी-नकतिी दी गई है। हम झारिंि की बात करें, तो अभी जैसा 
हमारे साथी िे कहा, झारिंि में 2013-14 में यह संखया ज़ीरो है। आनिर इसका कया कारण है? 
इसके पहिे उनहोंिे utilization certificate and proposal के बारे में कहा है, मगर इस संखया के 
ज़ीरो रहिे का आनिर कया कारण है नक झारिंि में 2013-14 में कोई भी पैसा िहीं नदया गया?

�ी थावर चन्द गहलोत: सर, सभी राजयों के निए एक ही कारण है नक अगर िहां से निमा ंि 
िहीं आती है, तो हम उिको पैसा िहीं देते हैं। िहा ं से निमा ंि िहीं आई है।

�ी �ेम चन्द गुपता: इसका मतिब है ...(व्विान)...

�ी स्भापजत : बैठ जाइए, बैठ जाइए। ...(व्विान)... यह आपका सिाि िहीं है। ...(व्विान)...

SHRI V. HANUMANTHA RAO: Sir, it is a serious issue. ..(Interruptions)..

MR. CHAIRMAN: It is not your question. ..(Interruptions).. Question 51.

MR. CHAIRMAN: Questioner absent. Any supplementaries?

*51. [The Questioner (SHRI P. BHATTACHARYA) was absent.]

Opening of new ITIs

*51. SHRI P. BHATTACHARYA: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state:

(a) the number of Industrial Training Institutes (ITIs) functioning and the number 
of students trained in these Institutes during the last one and a half year;

(b) whether Government is also in touch with some private education providers 
under the All India Council for Technical Education (AICTE) for exploring the 
possibility of opening ITIs and if so, the details thereof; and

(c) the other steps taken/being taken by Government to open new ITIs for giving 
training to more students so that they become self-reliant?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) A Statement 
is laid on the Table of the House.
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Statement

(a) At present a total number of 13,105 Industrial Training Institutes ITIs 
(Government 2293 and Pvt. 10,812) are functioning in the Country. State-wise details 
of ITIs with seating capacities are placed given in Statement-I (See below). Duration 
of trades in ITIs varies from 06 months to 2 years. As per information available 
on National Council for Vocational Training (NCVT) web portal 9,37,809 trainees 
in year 2014 and 10,73,265 trainees in year 2015 were admitted.

(b) Ministry of Skill Development and Entrepreneurship (MSDE) is exploring 
possibility for conducting National Skill Qualification Framework (NSQF) compliant 
National Council for Vocational Training (NCVT) courses and short term skill 
courses under Pradhan Mantri Kaushal Vikas Yojana (PMKVY) in spare capacity of 
existing and closed Engineering Colleges/Polytechnics affiliated to All India Council 
for Technical Education (AICTE).

In this regard, a committee has been constituted by AICTE for feasibility study 
for utilization of the spare infrastructure of engineering colleges/polytechnics for the 
same. 

As per the information provided by AICTE, 31 institutions have been closed 
and 84 institutions have applied for closure across the country. State-wise details 
are given in Statement-II (See below).

(c) There is a proposal for Scheme titled “Setting up of 1500 Multi Skill Training 
Institutes (MSTIs) in unserved blocks/areas with active participation of Industry/
Private Partners” for which meeting of Expenditure Finance Committee (EFC) has 
been conducted on 19.04.2016.

Statement-I

Matrix for number of ITIs with seating capacities in various State/UTs

Sl.  
No.

Name of State/UTs Number 
of Govt. 

ITIs

Seating 
Capacity 
(Govt.)

Number 
of Pvt. 

ITIs

Seating 
Capacity 

(Pvt.)

Total 
ITIs

Total 
Seating 

Capacity

1 2 3 4 5 6 7 8

Northern Region

1. Chandigarh 2 1192 0 0 2 1192

2. Delhi 16 11420 66 5852 82 17272

3. Haryana 97 25784 211 26162 308 51946
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1 2 3 4 5 6 7 8

4. Himachal Pradesh 77 13556 151 16924 228 30480

5. Jammu and Kashmir 37 4087 1 110 38 4197

6. Punjab 99 21492 287 39168 386 60660

7. Rajasthan 115 17104 1654 210095 1769 227199

8. Uttar Pradesh 315 32508 1870 238146 2185 270654

9. Uttarakhand 60 7387 71 9238 131 16625

 Sub-ToTal 818 134530 4311 545695 5129 680225

Southern Region

10. Andhra Pradesh 79 23429 411 106945 490 130374

11. Telangana 69 5337 211 19539 280 24876

12. Karnataka 179 30914 1302 104030 1481 134944

13. Kerala 40 16476 491 54490 531 70966

14. Lakshadweep 1 96 0 0 1 96

15. Poducherry 8 1432 9 508 17 1940

16. Tamil Nadu 62 23416 660 68974 722 92390

 Sub-ToTal 438 101100 3084 354486 3522 455586

Eastern Region

17. Arunachal Pradesh 5 512 1 96 6 608

18. Aadaman and Nicobar 
Island

1 273 0 0 1 273

19. Assam 31 5968 5 384 36 6352

20. Bihar 34 11433 839 118437 873 129870

21. Jharkhand 21 4752 194 42040 215 46792

22. Manipur 7 540 0 0 7 540

23. Meghalaya 5 622 2 320 7 942

24. Mizoram 1 294 0 0 1 294

25. Nagaland 8 944 0 0 8 944

26. Odisha 30 19152 594 101684 624 120836

28. Sikkim 4 580 0 0 4 580

29. Tripura 12 1792 1 96 13 1888

30. West Bengal 52 14204 90 12200 142 26404

 Sub-ToTal 211 61066 1726 275257 1937 336323
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1 2 3 4 5 6 7 8

Western Region

31. Chhattisgarh 92 11504 93 10800 185 22304

32. Dadra and Nagar Haveli 1 228 0 0 1 228

33. Daman and Diu 2 388 0 0 2 388

34. Goa 10 3264 5 412 15 3676

35. Gujarat 158 58348 407 26370 565 84718

36. Madhaya Pradesh 173 26366 713 89554 886 115920

37. Maharashtra 390 108824 473 57428 863 166252

 Sub-ToTal 826 208922 1691 184564 2517 393486

 Grand ToTal 2293 505618 10812 1360002 13105 1865620

Statement-II

State-wise number of institutions closed and institutions which have  
applied  for closure across the country

Sl. 
No.

 State/UT Number of Institutions 
closed by AICTE

Number of Institutions, 
applied for closure

1    2 3 4

1. Andhra Pradesh 01 09

2. Chhattisgarh 00 01

3. Delhi 00 02

4. Gujarat 02 04

5. Haryana 07 13

6. Himachal Pradesh 02 02

7. Jammu and Kashmir 00 01

8. Karnataka 01 02

9. Madhya Pradesh 03 04

10. Maharashtra 04 07

11. Nagaland 00 01

12. Odisha 01 01

13. Punjab 01 03

14. Rajasthan 01 02

15. Tamil Nadu 03 08

16. Telangana 01 10

17. Uttar Pradesh 04 12

18. Uttarakhand 00 02

ToTal 31 84
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MR. CHAIRMAN: Questioner absent any supplementaries?

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, Sir, the 'Skill 
India' and 'Stand-up India' are in the campaign mode. There is every necessity for 
the Industrial Training Institutes to enhance the skills of pre-matric and post-matric 
students. We are having paucity of the Industrial Training Institutes across the nation. 
But it is visible that several Government as well as private Industrial Training Institutes 
are getting closed down. The policy and the programme towards maintenance and 
sustenance of ITIs have to be updated not only by the Union Government but also 
by the State Government. With its own campaign mode, the Central Government 
may be focussing on that. But are they taking on board State Governments to ensure 
up-to-date and modern curriculum, and also to sustain interests of the students in 
ITIs so that ITIs are not closed down across the nation?

SHRI RAJIV PRATAP RUDY: Sir, the hon. Member has mixed up two issues. 
He has talked about ITIs, which is training in the formal sector. As far as hard 
skills are concerned, there are 13,000 institutions. About 2,500 are located in the 
Government Sector, States and the Centre together, and about 10,000 are there in the 
private sector. What he is referring to is about shutting down of training institutions. 
I would like to bring it on the record of the House that under AICTE, there are 
about 18,00,000 seats in the engineering colleges. In the engineering colleges across 
the country, about 8.5 lakh seats are vacant. So, those are the engineering colleges 
which are shutting down and excess of capacity has been created. That is why most 
of these engineering colleges are shutting down and we have received the information 
that almost 200 engineering colleges have been shut. So, that is a matter of grave 
concern. When we come back to the ITIs, it is a formal system set up for training 
students, 10th dropouts or 10th pass people, we have a whole ecosystem and we 
have about 13,000 ITIs. What he is talking today is very important because at 
some point of time, we have missed a policy framework. We started opening ITIs 
in this country in 1969. Today, there are about 13,000 institutions. And, today, 2500 
blocks in the country, across the country, since last 67 years, do not have a single 
training institute. Now, this is a very major concern. And, there are districts in this 
country – I can give examples – which have a lot of ITIs. One district has 200 ITIs. 
Now, if you look at Palamu in Jharkhand, it has one ITI – whether it is private or 
Government, we can come to that later – but in the city of Jaipur, there are 200 
ITIs. So, there is something which went wrong. Now, what we are trying to do 
is – the Government has got a policy now and we have provided a Budget – we 
are trying to bring all these uncovered blocks in this country under a PPP model. 
The cost of a primary stage ITI would be around ` 3.5 crores or ` 4 crores, and to 
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make it faster, we are funding through the National Skill Development Corporation. 
We are giving the money, some grant and a very soft loan so that the people from 
the industry can come up. Today, the partnership of the industry is very important. 
जो िोग उद्ोग जगत से जुडे हुए हैं, ि े बार-बार कहते हैं नक हमें trained manpower चिानहए, 

तो trained manpower �ोिाइि करिे के निए हम िोगों िे इंिसट्ी को जोडकर, देश भर में 

इसी तरह के इंसटीट्ूटस की सथापिा करिे का �सताि बिाया है और अब हम इस �सताि को 

कैनबिेट में िे जाकर पानरत करेंगे। जो formal skilling का सिरूप है, उसमें हमिे बहुत बडे रूप 

से apprenticeship में भी सुिार नकया है। जहा ं तक dropouts का सिाि है, जो िोग आठिीं 

या िौिीं पास होते हैं, उिमें आप जो skilled work force की बात कर रहे हैं, we are taking 
them under the Pradhan Mantri Kaushal Vikas Yojana, which is 'short-term skilling'. 
So, a structured long-term skilling, which happens in industry, will go in the NCBT, 
and then there is structured short-term skilling which was, of course, an initiative of 
the previous Government also. However, the structure was different. We are redefining 
it and setting up model skill centres across the country. So, on the one side, the 
informal skills will go in the skill development centres and the formal skills will 
go in the ITIs or the equivalent of that.

SHRI RANGASAYEE RAMAKRISHNA: Sir, the conventional pattern has been 
to have an ITI. The boys are trained in certain conventional trades and skills, and 
then they go into the job market and they lose there. Why don't you ask the FICCI, 
ASSOCHAM and such organizations and corporate sector to train people for their 
own particular skill requirements and take them straightway into the jobs? I think, 
these newer methods will have to be adopted rather than opening more and more 
ITIs which then throw people in the job market.

SHRI RAJIV PRATAP RUDY: Sir, this is a very pertinent question. अभी नजतिे 

भी आईटीआई में �नशक्षण होते हैं, उिमें िगभग 250 Trades हैं, and, out of those 250 
trades, there are only 10 or 12 trades which all these institutes want to run because 
these are institutes which are basically notified in public sector undertakings that 'if 
you do your ITI from there, you will get a Government job which include Fitter, 
Computer Operator, Programme Assistant, Electrician, Mechanical Welder, etc.' They 
are 12 of that. So, most of these ITIs only run these 10-12 trades and they do not 
run most of the courses which are creating employment.

On the question of industry partnership, Sir, the biggest industry partnership 
world over — and every country in the world has it which possibly we have missed 
— is through apprenticeship. Industry gets apprentices which we should also have 
and it is where the training takes place. For example, China has about three crore 
apprenticeships. So, most of the people who pass out from such institutes go to the 
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industry and train themselves irrespective of the fact whether they get absorbed in 
that industry or they move out of that industry. Even Japan has about a crore. We, in 
India, between my Ministry and the HRD Ministry — because there are two verticals; 
one is being looked after by the HRD Ministry and the other is being looked after 
by the Ministry of Skill Development — we only do about three lakhs. So, this 
number is very insignificant. But, Sir, if you remember the 20 Point Programme of 
Mrs. Gandhi when she had said that 'we will reform the Apprenticeship Act', we 
did that change in 2014, and it took thirty years. We have removed all the shackles 
which were there in the Apprenticeship Act which included imprisonment, trade-wise, 
etc. So, today, even if you look at the public sector undertakings — and this is for 
the consumption of Members of Parliament — at least in the Government, where we 
have the public sectors undertakings, out of 50 lakh jobs which are existing in the 
public sector, with the reform policy, we can have apprenticeship between two-and-
a-half per cent and upper cap of ten per cent. So, around, good 50,000 individuals, 
graduates, post-graduates, under-graduates or those who come from the ITIs can go 
to the public sector. So far, the public sector's ratio is miniscule. Even if I have to 
look at the big petroleum sector, there is a big possibility. The Ministry of Mines 
has about 620 apprentices while its capacity is around 40,000 and, out of that, 
two-and-a-half to ten per cent would be around 5,000. So, there is a great policy 
of pushing apprenticeship, and this is in the public sector. Similarly, if we are able 
to partner the private sector, the whole ecosystem of skills, hard skills and all the 
great training that we are talking about can happen. This can happen only through 
industry-association, which the Government is trying to build up.

DR. KARAN SINGH: Mr. Chairman, the Minister has given some useful 
information regarding this matter. But I would like to make the point that with the 
massive unemployment in this country, a great lacuna is the lack of intermediate 
training institutes between schools and the IITs. Now, will the Government make a 
massive effort, in coordination with the Ministry of Human Resource Development 
and the public sector, to really exponentially increase the number of training institutes 
and apprentices? The unemployment backlog is growing and we are not going to be 
able to catch up unless that is done. Will this be a priority with the Government?

SHRI RAJIV PRATAP RUDY: Sir, this is a policy lacuna or the mindset of 
the people. Pardon me for putting this in the House. It is a very harsh statement. 
Education had a distinct bias towards skill, because in the entire education system, 
skill has been there, but all of us who have become big or important in the system, 
though educated, are not skilled individuals. So, the bias of education against skill 
has been in perpetuity. Even when we went to the ITIs after doing 10th or 12th, 
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we cannot seek admission; equivalence is not there. But now, Smritiji has agreed 
and she has given a formula through the National Open Schools. For the last 67 
years, for all those students who did their ITIs, there was no lateral or a vertical 
climb as far as opening up of further venues is concerned. I am happy that, for 
the first time in Indian history, the Ministry of HRD has integrated itself with the 
Ministry of Skill Development and now these boys who are doing their ITIs would 
move towards open education and they can aspire.

Sir, in India, we do not have a ‘Professor of Welding’; we do not have a 
‘Professor of Plumbing’, which is there across the world. So, this is the difference, 
that the aspirational aspect has been kept in mind. I have talked to the Prime Minister 
about it and, for the first time, even students passing out from ITIs would have 
a grand function and a grand convocation where they would wear robes and they 
would come out and say we are also a part of the industry workforce.

As far as the schooling system is concerned, a mistake has been committed. That 
is because every skilling across the world should have taken place in the schools. 
Unfortunately, this never became aspirational. There is an integration process. We are 
trying to build up a credit framework, from 8th, 9th, 10th, 11th and 12th onwards, 
and this process has to begin. It has to be integrated, but the schools are still not 
ready. We are very positive about it. We are trying to convince them. This workforce 
is actually what we are talking about. The Prime Minister’s initiative to make India 
the world’s workforce is an effort which we are trying to do. I think the process 
that Dr. Karan Singh has talked about has been initiated. Though delayed, we would 
achieve it. That is for sure.

MR. CHAIRMAN: Question No. 52. ...(Interruptions)...

Compulsory retirement of non-performing officials

*52. PROF. M.V. RAJEEV GOWDA: Will the PRIME MINISTER be pleased 
to state:

(a) whether Government is working on the proposal of compulsory retirement 
for non-performing and inefficient Government officials, if so, the details thereof; and

(b) the details of metrics for such an assessment?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME 
MINISTER’S OFFICE (DR. JITENDRA SINGH): (a) and (b) A Statement is laid 
on the Table of the House.
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Statement

(a) and (b) Central Government has since long been reviewing officials on 
grounds of performance and efficiency. Fundamental Rules, All India Services Rules 
and other Service Rules provide for retirement in public interest.

Under Rule 56(i) of Fundamental Rules, review is done at the age of 50/55 
years for Group A and B officials and at the age of 55 years for others. As per 
the provisions of All India Services (Death cum Retirement Benefit) Rules 16(3), 
inter-alia, review is done on completion of 15/25 years of qualifying service or on 
attaining the age of 50 years as the case may be. While reviewing, parameters such 
as the entire service record and performance are taken into consideration.

Review of performance is a continuous process. These provisions have been 
reiterated from time to time, more recently in September 2015 and in April 2016.

However, disciplinary action as appropriate, including compulsory retirement, 
is taken under the provisions of Central Civil Services (Classification, Control and 
Appeal) Rules, All India Services (Discipline and Appeal) Rules and other Service 
Rules as applicable to various Services on completion of enquiry.

PROF. M. V. RAJEEV GOWDA: Sir, this question was about non-officers being 
removed, and the Minister’s reply says that they are reviewed and removed at the 
age of 50 and 55. Sir, that is absolutely too late in anyone’s career. Will the Minister 
commit to changing this procedure to ensure that maybe at the age of 40 or 45, 
the appropriate officers, who are deemed non-performers, are removed from service 
and maybe the bottom five per cent of non-performers are removed on an annual 
basis so as to ensure efficiency in governance?

DR. JITENDRA SINGH: Sir, the hon. Member’s concern to ensure efficiency in 
administration is well taken. He has referred to the age criterion, which is one of 
the various other criteria and parameters meant for this purpose. For example, we 
have the Fundamental Rules 56(j), which provides for premature retirement. I shall 
not call it ‘compulsory retirement’ because that falls in another category. Then, we 
have dismissals and deemed resignations. We also have certain other penalties based 
on the nature and the situation. Broadly speaking, this assessment is made on the 
basis of two criteria, (a) performance and (b) the record of service. Apart from that, 
if there are any specific allegations, depending upon that, an inquiry is conducted and 
an appropriate penalty is also instituted, sometimes regardless of age. So, it is not 
necessary that this would happen only at the age of 50 or so. But, having listened 
to what he says, this will be kept in mind.
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PROF. M. V. RAJEEV GOWDA: Sir, the Government talked about rotating 
officers working in sensitive and non-sensitive posts ...(Interruptions)...

MR. CHAIRMAN: I am afraid, Question Hour is over. ...(Interruptions)...

————

WRITTEN ANSWERS TO STARRED QUESTIONS

Complaints of discrimination at NIT institutes

†*53. SHRI RAM KUMAR KASHYAP: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has received any complaints regarding discrimination 
against the students coming from other States in NITs situated in different States of 
the country;

(b) if so, the details of the complaints received in the last three years and the 
manner in which these complaints were redressed;

(c) whether any demand for change in the location of any such institutes has 
been raised, if so, the details thereof; and

(d) the decision being taken by Government on such demand?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) No, Sir.

(b) Does not arise.

(c) and (d) Recently a demand was raised by some students of NIT, Srinagar 
to shift the NIT out of Srinagar following tensions in the wake of a cricket match. 
The Ministry of Human Resource Development has indicated that it will not be 
possible to accede to this demand.

Global targets for reducing malnutrition

*54. SHRI A. K. SELVARAJ: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the country is on track to meet only two of the eight 
global targets for reducing malnutrition by 2030 and if so, the details thereof; and

(b) whether it is also a fact that the latest data shows that 39 per cent of 
children under the age of five in India are short as compared to their age and if 
so, the details thereof?

† Original notice of the question was received in Hindi.
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) There are 17 Globally Agreed Sustainable 
Development Goals (SDGs) having target year as 2030. Out of these SDGs, Goal 
No. 2 States “End hunger, achieve food security and improved nutrition and promote 
sustainable agriculture”.

Goal 2 mentioned above, has been divided into eight Targets. Target 2.2 of the 
above Goal States as under:

“By 2030, end all forms of malnutrition, including achieving by 2025, the 
internationally agreed targets on stunting and wasting in children under 5 years of 
age and address the nutritional needs of adolescent girls, pregnant and lactating 
women and older persons”.

To address the components of the Target, this Ministry is implementing Integrated 
Child Development Services (ICDS) Scheme and Rajiv Gandhi Scheme for Adolescent 
Girls i.e. SABLA. While ICDS covers the nutritional needs of children of 6 months-6 
years age, pregnant and lactating mothers, RGSAG Scheme covers the nutritional and 
non-nutritional components for adolescent girls. Under these Schemes, age appropriate 
Supplementary Nutrition is provided to the beneficiaries at the Anganwadi Centres 
spread across the country.

As per the National Family Health Survey, the proportion of under-weight children 
below 3 years declined from 43% in 1998-99 to 40% in 2005-06. As per the Rapid 
Survey on Children (RSoC), 2013-14, commissioned by Ministry of Women and Child 
Development, there is a reduction in under weight among under 5 years of age from 
42.5% in NFHS-III to 29.4% and wasting from 19.8% in NFHS-III to 15.1% in RSoC.

(b) As per the Rapid Survey on Children (RSoC), 2013-14, mentioned above, 
the level of stunting among children under 5 years of age has reduced from 48% 
in NFHS-II to 38.7% in RSoC.

District disability rehabilitation centres 

*55. SHRI AAYANUR MANJUNATHA: Will the Minister of SOCIAL JUSTICE 
AND EMPOWERMENT be pleased to state: 

(a) the total number of District Disability Rehabilitation Centres functioning in 
the country at present, State-wise along with locations thereof; 

(b) whether each district in the country has a Disability Rehabilitation Centre, 
if so, the details thereof;

(c) if not, the steps taken by Government to set up one such centre in each 
district of the country; and 
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(d) the total amount sanctioned and spent on District Disability Rehabilitation 
Centres (DDRCs) during the last three years, State-wise?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT 
(SHRI THAAWAR CHAND GEHLOT): (a) The total number of District Disability 
Rehabilitation Centres (DDRCs) functioning in the country is 256. Details of locations, 
State-wise is given in the Statement-I (See below).

(b) No Sir.

(c) Decision to set up DDRCs in all the Districts of the country has not been 
taken so far. 

(d) Details indicating the amount sanctioned to various DDRCs during the last 
3 years, State-wise are given in the Statement-II (See below). Information regarding 
amount spent by these DDRCs is being collected.

Statement-I

Details of State-wise District Disability Rehabilitation Centres (DDRCs) 
functioning in the country

Name of State/UT DDRCs 
set up

Location of DDRCs (District)

   1 2  3

Andhra Pradesh 11 East Godavari, Kurnool, Chittor, Nellore, 
Vizianagram, Prakasam, Cudappah, Guntur, 
Vishakapatnam, Anantpur, and Srikakulam

Telengana 5 Nalgonda Mahbubnagar, Medak, Karimnagar, 
Warangal

Arunachal Pradesh 3 Itanagar (Naharlagun), Tawang and East 
Kamang

Assam 13 Tezpur (Sonitpur), Dibrugarh, Silchar, 
Karimganj, Dhubri, Nagaon, Jorhat, Barpeta, 
Dhemaji, Sivasagar, Golaghat, Lakhimpur, 
Cachar

Andaman and Nicobar 
Islands

2 Port Blair, Nicobar

Bihar 22 Purnia, Supaul, Sitamarhi, West Champaran, 
Darbhanga, Gaya, Banka, Muzzafarpur, 
Chapra, Kishan Ganj, Nawada, Jehanabad,  
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    1 2  3

Samastipur, Begusarai, Nalanda, East 
Champaran, Kaimur, Madhubani, Bhojpur, 
Aurangabad, Vaishali and Araria

Chhattisgarh 7 Raipur, Raigarh, Durg, Rajnandgaon, 
Jashpur, Bastar, Dhamtari

Dadra Nagar Haveli 1 Silvassa

Daman and Diu 1 Diu

Goa 1 Panaji

Gujarat 12 Surat, Jamnagar, Ahemdabad, Vadodra, Rajkot, 
Bhavnagar, Surendranagar, Nadiad, Junagarh, 
Dahod, Banaskantha and Sabarkantha

Haryana 5 Rohtak, Kurukshetra, Sonepat, Hissar and 
Fatehabad

Himachal Pradesh 3 Shimla, Dharmshala and Kinnaur

Jammu and Kashmir 8 Jammu, Udhampur, Leh, Anantnag, Doda, 
Barmulla, Poonch, Kupwara

Jharkhand 6 Palamu, Ranchi, Hazaribagh, Dumka, 
Dhanbad and Jamshedpur

Karnataka 8 Bellary, Belgaum, Mangalore, Tumkur, 
Gulbarga, Mandaya, Bidar, Kolar

Kerala 3 Kozhikode, Thrissur and Thiruvananthapuram

Lakshadweep 0 -

Madhya Pradesh 24 Jabalpur, Balaghat, Rewa, Sagar, Indore, 
Jhabua, Gwalior, Rajgarh, Ujjain, Satna, 
Khargaon, Khandwa, Agar, Alote-Ratlam, 
Jawad, Dewas, Mandsaur, Damoh, Shivpuri, 
Chhindawara, Guna, Vidisha, Sehore, Shajapur

Maharashtra 11 Buldana, Wardha, Latur, Aurangabad, 
Mahim/Dadar, Gondia, Amravati, Pune, 
Nagpur, Jalgaon, Hingoli

Manipur 4 Imphal, Thoubal, Churachandpur, Imphal 
West

Meghalaya 5 Shillong, East Garo Hills, Jantia Hills West 
Khasi Hills and West Garo Hills
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    1 2  3

Mizoram 3 Aizawal, Lunglei+Lunglit, Kolasib+Mamit

Nagaland 1 Dimapur

Odisha 8 Kalahandi, Nabrangpur, Ganjam, Phulbani, 
Sambalpur, Keonjhar, Mayurbhanj, Koraput

Puducherry 2 Pondicherry and Karaikal

Punjab 8 Patiala, Sangrur, Ferozepur, Bhatinda, 
Hoshiarpur, Moga, Nawanshahr and Amritsar

Rajasthan 11 Ajmer, Jodhpur, Tonk, Bikaner, Jaiselmer, 
Jalore, Pali, Udaipur, Alwar, Bharatpur, 
Bhilwara

Sikkim 1 Gangtok

Tamil Nadu 7 Vellore, Thoothukudi, Madurai, Salem, 
Virudhunagar, Kanyakumari and Peramblur

Tripura 4 North Tripura, South Tripura, Dhalai, 
Agartala (West Tripura)

Uttar Pradesh 39 Jaunpur, Hardoi, Deoria, Saharanpur, 
Rampur, Moradabad, Azamgarh, Aligarh, 
Bulandshahr, Ghazipur, Siddharthanagar, 
Kheri, Budaun, Basti, Unnao, Balrampur, 
Kushinagar, Sant Kabir Nagar, Shravasti, 
Sitapur, Gorakhpur, Mau, Gonda, Varanasi, 
Agra, Meerut, Allahabad, Balia, Jhansi, 
Ambedkarnagar, Pilibhit, Rai Bareily, 
Maharajganj, Muzzafarnagar, Mathura, 
Bareily, Kanpur Dehat, Bahraich and 
Barabanki

Uttarakhand 5 Tehri Garhwal, Almorah, Haridwar, 
Bageshwar and Nainital

West Bengal 12 Bardhaman, Purulia, Bankura, Howarah, 
Malda, Nadia, Jalpaiguri, Murshidabad, 
Cooch Behar, Birbhum, Dakshin Dinajpur, 
Hooghly

ToTal 256
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Statement-II

Details of funds released to DDRCs during last three years 
(2013-14, 2014-15, 2015-16) State-wise

Sl. No. DDRCs 2013-14 2014-15 2015-16

Andhra Pradesh

1. Guntur 17,20,000

2. East Godavari 10,20,000 6,70,962

3. Vizianagram - 3,41,295

Arunachal Pradesh

4. Tawang 9,03,933 - 5,16,690

Assam

5. Nagaon 11,82,000 -

6. Jorhat - 6,10,020

7. Lakhimpur 18,82,000 - 7,77,471

8. Dhemaji 18,82,000 -

9. Golaghat 18,82,000 - 4,69,025

10. Tezpur 1,69,036 - 7,10,919

11. Cachar 18,82,000

Bihar

12. West Champaran 5,37,106 -

13. Nalanda 17,20,000 -

14. Chapra/Saran 4,42,800 -

15. Aurangabad - 5,51,315

16. Muzaffarpur 99,600

Gujarat

17. Surat 4,10,867 -

18. Vadodara 10,78,383 -

19. Nadiad - 2,10,689

20. Rajkot 2,72,160 -

21. Ahmedabad 10,08,463 - 5,90,098

22. Surendranagar 2,14,650 -
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Sl. No. DDRCs 2013-14 2014-15 2015-16

Himachal Pradesh

23. Kangra - -

Jammu and Kashmir

24. Doda 2,61,027 4,91,781 4,26,514

25. Jammu 18,82,000 -

26. Kupwara 18,82,000

Jharkhand

27. Dumka 3,23,444 -

Madhya Pradesh

28. Jabalpur 5,83,346 8,45,551 6,74,731

29. Chhindwara - 12,87,350

30. Guna - 69,405

31. Shivpuri 10,20,000 5,82,352 3,31,068

32. Rewa 14,76,032 -

33. Jhabua 4,73,040 - 88,077

34. Balaghat 14,64,394 5,06,926

35. Gwalior 6,16,535 - 4,59,580

36. Damoh 6,83,356 - 2,58,720

37. Rajgarh (Biora) 2,46,123 27,340 9,05,360

38. Ratlam 5,42,700 -

39. Mandsaur 4,13,407 - 41,108

40. Neemuch (Javad) 2,58,223 - 3,68,347

41. Dewas 2,10,423

42. Ujjain 7,78,220

43. Shajapur 16,97,200

Maharashtra

44. Amravati 8,56,040 9,18,000

45. Nagpur 17,20,000 -

46. Jalgaon 17,20,000 -

47. Pune 17,20,000 -
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Sl. No. DDRCs 2013-14 2014-15 2015-16

48. Buldana - - 6,27,196

49. Latur - 6,75,022

50. Aurangabad - 9,82,017 6,65,386

51. Hingoli 17,20,000

Manipur

52. Churachandpur - 4,08,800

53. Imphal West 18,82,000

Meghalaya

54. Tura (West Garo 
Hills)

11,82,000 - 7,00,000

55. West Khasi Hills - 18,82,000

Punjab - -

56. Bhatinda - - 5,90,173

57. Moga 10,02,032 -

58. Nawanshahr 10,19,747 -

59. Sangrur 5,88,008 - 3,22,425

Rajasthan

60. Jalore - 3,01,656

61. Alwar 12,14,000 -

62. Tonk - - 2,41,269

63. Jodhpur 4,79,846

Tripura

64. Dhallai 11,69,559

65. North Tripura 11,79,852 11,02,861 8,44,510

Telangana

66. Medak - 17,20,000

Uttar Pradesh

67. Rai Bareily - 4,73,161

68. Moradabad 6,23,533 4,26,580

69. Rampur 9,70,514 5,08,680 6,27,288
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Sl. No. DDRCs 2013-14 2014-15 2015-16

70. Ghazipur 17,20,000

71. Siddharthnagar 17,20,000

72. Basti 17,20,000 7,10,830

73. Badaun 17,20,000 1,66,512

74. Sitapur 17,20,000

75. Unnao 17,20,000 5,54,547

76. Kushinagar 17,20,000

77. Shravasti 17,20,000

78. Sant Kabir Nagar 17,20,000

79. Kheri 17,20,000

80. Balrampur 17,20,000

81. Pilibhit 9,49,935 2,15,058 5,52,262

82. Gorakhpur 7,38,810 4,00,564 8,27,961

83. Ballia 6,97,125

84. Mau 4,11,445

85. Barabanki 17,20,000

86. Jhansi 17,20,000

87. Bahraich 17,20,000

88. Bareilly 12,90,000

89. Kanpur Dehat 12,10,000

Uttarakhand

90. Haridwar(Roorke) - 5,42,820 4,23,300

91. Tehri Garhwal - 3,72,283

West Bengal

92. Malda 17,20,000 1,61,465 8,56,500

93. Nadia 17,20,000

94. Jalpaiguri 7,37,140 3,93,262

95. Hooghly 17,20,000

Puducherry

96. Karaikal 3,80,904
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Upgradation of IMD

*56. SHRI ANUBHAV MOHANTY: Will the Minister of EARTH SCIENCES 
be pleased to state:

(a) whether it is a fact that the India Meteorological Department (IMD) is 
technologically way behind and hence, is unable to predict even the severe and 
sudden change in the weather conditions;

(b) whether it is because of the poor technical condition of the IMD that the 
torrential rains and the devastating floods that followed creating havoc with the 
lives and the properties of people in Tamil Nadu recently, could not be predicted; 
and

(c) if so, whether the Ministry would consider bringing in the latest equipments 
for the upgradation of IMD and its efficient functioning?

THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) No, 
Sir. There is no reason to carry such impression about the performance of the India 
Meteorological Department (IMD) that operates a dedicated weather and climate 
monitoring, detection and warning services useful for various sectors of economy. The 
weather forecasting systems in the country are comparable to most of the advanced 
countries in the world with respect to weather forecasting. Efforts are continuously 
made to optimize the level of efficiency of the forecasting systems. During the past 
few years, the IMD has been continuously improving weather prediction services in 
terms of accuracy, lead time and associated impact.

(b) No Sir. IMD issued warnings the details are given in the Statement 
(See below). 3-days in advance for occurrence of heavy (7-12 cm per day) to very 
heavy (13-25 cm per day) rainfall that occurred in Chennai and other parts of 
Tamil Nadu. Regional Meteorological Centre Chennai had further issued more area 
specific warnings, in which areas that were likely to receive extremely heavy rainfall 
(> 25 cm per day) were also indicated to the State level disaster management 
authorities.

(c) Augmentation of the observing system networks for the upgradation of IMD 
is a continuing process that shall be taken up as per the emerging needs from time 
to time.
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Statement

Salient features of heavy rainfall forecast issued by ESSO-IMD for 
Tamil Nadu and Puducherry:

Spells of Heavy rainfall 
commencing from

Date of Warnings issued

09.11.2015 05 Nov. Heavy to very heavy rain at isolated places

06 Nov. Heavy to very heavy rain at isolated places

07 Nov. Heavy to very heavy rain at a few places 
with isolated extremely heavy

08 Nov. Heavy to very heavy rain at a few places 
with isolated extremely heavy

16.11.2015 13 Nov. Heavy to very heavy rain at a few places 
with isolated extremely heavy

14 Nov. Heavy to very heavy rain at a few places 
with isolated extremely heavy

15 Nov. Heavy to very heavy rain at a few places 
with isolated extremely heavy

21.11.2015 18 Nov. Heavy rain at isolated places

19 Nov. Heavy rain at isolated places

20 Nov. Heavy rain at isolated places

30.11.2015 25 Nov. Heavy to very heavy rain at isolated places

26 Nov. Heavy to very heavy rain at isolated places

27 Nov. Heavy to very heavy rain at isolated places

28 Nov. Heavy to very heavy rain at isolated places

29, 30 Nov and 1 Dec. Heavy to very heavy rain at 
a few places with isolated extremely heavy rainfall

02 Dec. Heavy to very heavy rain at a few places 
with isolated extremely heavy rainfall

03 Dec. Heavy to very heavy rain at a few places 
with isolated extremely heavy rainfall
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Constitution of metropolitan planning committees in cities

*57. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the steps Government has taken for implementation of the 74th Constitution 
Amendment envisaging a greater role for urban local bodies;

(b) whether Karnataka has met all the requirements to implement the said 
Amendment, if not, the deficiencies thereof;

(c) which cities in India have constituted Metropolitan Planning Committees 
(MPCs) as envisaged under Article 243 ZE of the Constitution; and

(d) whether planning has been devolved to the MPCs wherever they have been 
constituted?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) The Government has advised all States and UTs to implement the 74th Constitution 
Amendment Act (CAA). This was a reform mandate under previous mission mode 
programme (JnNURM). This is continued as a reform mandate under Atal Mission for 
Rejuvenation and Urban Transformation (AMRUT). Towards this, a Model Municipal 
Law was also brought by the Ministry in order to assist and facilitate the States. The 
Government, through AMRUT has provided for a 10% financial incentive to the States 
and UTs to achieve the reforms which include implementation of 74th CAA.

(b) The Twelfth Schedule of the Constitution envisages 18 functions to be 
transferred to the Urban Local Bodies (ULB). As per the JnNURM-Reforms Calibrated 
Milestones and Scores (Jan 2014) Karnataka has transferred all functions except the 
function of water supply and sewerage to ULBs.

(c) and (d) As per information available, the respective State Governments have 
included the metropolitan areas of Hyderabad, Faridabad, Kolkata, Jaipur, Mumbai, 
Nagpur and Pune to constitute Metropolitan Planning Committees as per article 243 
ZE of the Constitution. These Committees have been given various responsibilities and 
authority by the respective State Governments for urban and regional development. 
The devolution of planning function to MPCs varies from State to State.

Entry of police in NIT, Srinagar

*58. SHRI NEERAJ SHEKHAR: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government is aware that students of National Institute of Technology 
(NIT), Srinagar holding national flags and chanting pro India slogans, have been 
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lathicharged and beaten up brutally in NIT campus and several cases against them 
have been registered, if so, the details thereof;

(b) whether NIT administration had permitted the police to enter NIT campus;

(c) if so, the details of the authority who permitted police entry along with the 
date thereof; and

(d) the basis on which police entry in NIT campus was permitted?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) There were tensions between students recently on the campus 
at NIT, Srinagar in the wake of a cricket match. The law and order situation was 
handled by the local administration. Subsequently, the State Government has been 
requested to take all necessary measures to ensure the safety and security of all 
the students. However, on 5th April, 2016 some non-local students marched towards 
the exit gate and were stopped from going out of the campus by police personnel, 
resulting in a scuffle and police resorted to lathicharge. Two FIRs have been registered 
at Police Station, Nageen, Srinagar.

(b) to (d) As Institute administration including Director, Heads of the Departments, 
Registrar, Deans, Proctorial Staff and other faculty members failed to persuade the 
clash between two group of students, to further avoid any unfortunate and severe 
incident, it was decided jointly by the Director, Heads of Departments, Registrar, Deans, 
Proctorial staff and other faculty members to seek help from the local administration.

Sanctioned and actual strength of Government employees

*59. SHRI TAPAN KUMAR SEN: Will the PRIME MINISTER be pleased to state:

(a) the sanctioned and actual strength of employees as on 1st January, 2016 in 
the Central Government, grade-wise;

(b) the number of recruitments made to fill up the vacant posts during last three 
years, grade-wise; and

(c) the measures taken or proposed to be taken to bridge the gap between the 
sanctioned and the actual strength of employees?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME 
MINISTER’S OFFICE. (DR. JITENDRA SINGH): (a) The details of Grade-wise 
number of sanctioned posts and incumbents in position, vacancies are given in the 
Statement (See below). This is as per the data available in the Annual Report on 
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Pay and Allowances of Central Government Civilian Employees for 2013-2014 as 
on 1.03.2013, published by Pay Research Unit, Department of Expenditure, Ministry 
of Finance. Farther as per the Budget 2016-2017, the actual strength as on 1.3.2015 
is 3305.646 out the estimated strength as on 1.3.2016 is 34,93,619.

(b) and (c) The vacancies arising due to retirement of officers and employees are 
required to be filled-up by the concerned Ministry/Department as per the provisions 
in the Recruitment Rules for the post.

Statement

Group-wise number of sanctioned posts and incumbents in position, vacancies 
and their percentages to total sanctioned posts as on 1.3.2013

Group Number of 
Sanctioned 

posts

Number of 
incumbents in 

position

Number of 
vacant Posts

Percentage of 
vacant Posts to 
total sanctioned 

posts in the group

A* 107958 90192 17766 16.46

B(G) 99994 81005 18989 18.99

B(NG) 153447 120958 32489 21.17

C(NG)$ 3355121 2822040 533081 15.89

ToTal 3716520 3114195 602325 16.21
* Includes some Non-Gazetted posts also.
$ Erstwhile Group D posts have been categorized as Group C after implementation of 6th CRC

Help for Indians injured in Brussels

*60. DR. T. SUBBARAMI REDDY: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) the details of Brussels terrorist attack that took place recently;

(b) how many Indians were injured and how many killed, the details thereof; 

(c) whether Jet Airways crew were also injured, if so, the details thereof;

(d) whether all the injured were given medical treatment and safely shifted to 
India; and

(e) whether any timely assistance was provided by Indian Embassy at Brussels, 
if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ): 
(a) Three high intensity serial bomb explosions took place at Zaventem International 
Airport and inside the Maelbeek Underground Metro Station in Brussels in the morning 
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hours between 8 AM and 9 AM on 22 March, 2016. 32 people were killed and 
300 people were injured. After the incident, the Federal prosecutors identified the 
four Belgian nationals (3 suicide bombers – 2 at the Airport and 1 at the Metro 
station) who executed the blasts. They have caught one perpetrator alive who was 
seen with the two suicide bombers at the airport based on CCTV footage. ISIS has 
claimed responsibility for the blasts. The bomb blasts followed the arrest of Paris 
terror attack prime suspect Salah Abdesalem in Brussels on 18 March 2016.

(b) and (c) One Indian IT professional, Mr. Raghavendran Ganeshan, was killed 
in the bomb blast at the Maelbeek Metro Station. Two other Indian nationals, Ms. 
Nidhi Chaphekar and Mr. Amit Motwani, both employees of Jet Airways were 
seriously injured in the blasts at the Zaventem International Airport. Several other 
Indians were injured and were released after receiving first aid.

(d) All the injured Indians were immediately shifted to specialized hospitals in 
Brussels for medical treatment and were released after treatment. The two injured Jet 
Airways employees are still recuperating in the hospital. Jet Airways had separately 
provided accommodation to the stranded passengers affected in the blasts, before 
they were flown to their respective destinations.

(e) The Embassy of India in Brussels responded immediately to attend to all 
needs of the Indian victims of the blasts. The Embassy established telephone helplines 
for helping the family members contact the victims. It deployed dedicated officials 
to monitor the situation. Embassy officials also visited the two severely injured Jet 
Airways employees in the hospitals to provide necessary support and assistance.

The Embassy of India in Brussels in close coordination with the Embassy 
of India in The Hague provided logistical support to the stranded Indians and 
maintained continuous contact with Jet Airways which arranged transport for ferrying 
the stranded passengers to Amsterdam from Brussels for their onward journeys to 
their destinations. The Embassy of India in Belgium also provided travel documents 
and helped passengers complete the formalities in order to enable them to leave 
Belgium.

The Indian Embassies in Belgium and the Netherlands also extended logistical 
support for transporting the mortal remains of the deceased Indian national Mr. 
Raghavendran Ganeshan, accompanied by his family from Brussels to Amsterdam 
and onward to India.

The Embassy of India in Belgium has also issued periodic travel and security 
advisories for Indian nationals.

————
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Leakage at Kakrapar Nuclear Power Station

481. SHRI  D. RAJA: 
   DR. K. P. RAMALINGAM:

Will the PRIME MINISTER be pleased to state:

(a) whether there has been nuclear reactor leakage at the Kakrapar Atomic Power 
Station very recently, if so, the details thereof;  

(b) whether it is a fact that the Atomic Energy Regulatory Board has classified 
the said leakage as Level-1or the lowest in a seven rung classification scheme used 
internationally to rate the severity of nuclear mishaps, if so, the details thereof; and

(c) whether any investigation has been conducted into the incident and if so, 
the details thereof?  

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY 
(DR. JITENDRA SINGH): (a) Yes Sir. Kakrapar Atomic Power Station (KAPS) 
Unit-1 had an incident of heavy water leak from its coolant system into the leak 
tight reactor containment building on March 11, 2016. Following the incident, the 
reactor underwent automatic shutdown.  

(b) Yes, Sir. The incident at KAPS Unit-1 is provisionally rated at level - 1 on 
International Nuclear and Radiological Event Scale (INES) devised by International 
Atomic Energy Agency (IAEA), which corresponds to an anomaly in the plant as 
the event did not result in any release of radioactive material to the environment 
and exposure to workers and all designed safety functions were available. 

(c) Yes, Sir. The investigation to identify the cause of the leak has been taken up 
by Nuclear Power Corporation of India Limited (NPCIL) and Atomic Energy Regulatory 
Board (AERB). As per the prevailing practice, the lesions and recommendations that 
would emerge from the investigation would be suitably incorporated.

MoU with France on Jaitapur nuclear reactor

482. SHRI PAUL MANOJ PANDIAN: Will the PRIME MINISTER be pleased 
to state:

(a) whether India and France have signed a Memorandum of Understanding 
(MoU) for six Jaitapur nuclear reactors, if so, the details thereof; and

(b) whether the Memorandum of Understanding also envisages adequate safety 
measures for all the nuclear reactors at above place, if so, the details thereof?
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THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY 
(DR. JITENDRA SINGH): (a) Yes, Sir. A Memorandum of Understanding (MoU) was 
signed between Nuclear Power Corporation of India Limited (NPCIL) and Electricite 
De France (EDF), France for Implementation of six Evolutionary Pressurised Water 
Reactors (EPR) at Jaitapur, Maharashtra together with associated fuel, fuel services 
and other services.

(b) The scope of work under the MoU is also to define technical configuration 
to meet the Indian statutory and regulatory requirements for certification and design.

Implementation of third stage of nuclear 
power programme

483. DR. V. MAITREYAN: Will the PRIME MINISTER be pleased to state:

(a) the current status of implementation of the third stage of Indian Nuclear 
Power Programme and the list of Nuclear Power Projects initiated during the last 
five years;

(b) the amount spent so far and their installed capacity and actual generation;

(c) whether Government has provided adequate infrastructural, technological and 
logistic facilities at Madras Atomic Power Plant (MAPP), BHAVINI at Kalpakkam 
and at Kudankulam Nuclear Power Plants Unit I and II, Kudankulam in Tamil Nadu; 
and

(d) if so, the details of the financial, technological and logistics support extended 
by the Government in the last three years?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY 
(DR. JITENDRA SINGH): (a) The Government is committed to implement the third 
stage of Indian Nuclear Power Programme, after an adequate nuclear installed capacity 
has been reached based on Fast Breeder Reactors to be set up in the second stage. 
On account of non-existence of any fissile isotope in naturally occurring Thorium 
(unlike that existing in Uranium), commercial utilisation of Thorium, on a significant 
scale, can begin only when abundant supply of either Uranium or Plutonium resources 
are available. Upon the launch, followed by a significant growth of a thorium based 
nuclear programme in this manner, it could be possible to maintain the achieved 
level of nuclear power programme with thorium alone, without additional demands 
on uranium or plutonium resources. Therefore, considering the meager domestic 
uranium resources in the country, it is feasible to start a significant commercial level 
Thorium based reactor programme in our country only after an adequate inventory 
of Plutonium becomes available from our Fast Breeder Reactors, comprising the 
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second stage of Indian nuclear programme. Accordingly, the utilisation of Thorium 
as a practically inexhaustible energy source has been contemplated during the third 
stage of the Indian nuclear programme, which can be reached after a few decades.

Substantial work has been carried out in the areas of research on technologies for 
utilisation of thorium in nuclear fuel cycle, and on the development of an Advanced 
Heavy Water Reactor (AHWR), for use of thorium based fuel on a large scale. Some 
important highlights of these activities are the following:

(i) Fuel bundles containing Thorium Oxide (Thoria) pellets have been used in 
the initial core of our operating Pressurised Heavy Water Reactors (PHWRs) 
and valuable experience has been generated in operation. Thoria based fuels 
have also been irradiated in the research reactors of BARC. After such 
irradiation these fuel elements have been examined in the laboratories at 
BARC yielding encouraging results.

(ii) An Engineering Scale Reprocessing Facility, Power Reactor Thoria 
Reprocessing Facility (PRTRF), has been setup at BARC to reprocess the 
fuel bundles irradiated in PHWRs. Some of the fuel bundles, irradiated in 
PHWRs, have been reprocessed to produce Uranium-233. This has provided 
valuable experience in reprocessing of thoria based fuels.

(iii) The irradiated thoria pins of Research reactors have been reprocessed to 
obtain Uranium-233. The recovered Uranium-233 has been fabricated as 
fuel for the 30 kW (thermal) KAMINI reactor which is in operation at 
Indira Gandhi Centre for Atomic Research (IGCAR) at Kalpakkam. This 
is the only reactor in the world operating with Uranium-233 fuel.

(iv) The very challenging technologies for fabrication of Thoria based fuel 
pellets have been established.

(v) Studies have been also carried out to use Thorium in different types of 
reactors with regard to fuel management, reactor control and fuel utilisation.

(vi) The 300 MWe AHWR designed by BARC is intended to serve as a 
technology demonstrator for Thorium utilisation as well as for validating 
several advanced safety features that have been incorporated in the design 
of this reactor. The design of all nuclear systems of the reactor has been 
completed and associated confirmatory R&D is in a very advanced stage. 
Several innovative features of the design are currently being validated 
through large scale engineering experiments. In order to facilitate an 
early scrutiny of the design of the innovative features of the design from 
the safety considerations, a Pre-Licensing Design Safety appraisal of the 
reactor has been completed by the Atomic Energy Regulatory Board. 
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Detailed engineering of AHWR is currently in progress and construction 
of this reactor can begin after the necessary site selection is approved and 
associated statutory and regulatory clearances are obtained.

(vii) A Critical Facility for Advanced Heavy Water Reactor was commissioned in 
2008 at BARC and is being used since then for carrying out experiments 
to further validate the physics design features of Advanced Heavy Water 
Reactor.

(viii) Conceptual design of a prototype demonstration Indian Molten Salt Breeder 
Reactor (IMSBR), along with development of technologies related to salts, 
components, fuels, and materials for this reactor; is being carried out in 
BARC. This reactor is being considered as an attractive option for the 
third stage of our nuclear power programme.

The details of Projects initiated in the last five years along with amount earmarked 
and estimated power production are given below:

Project Location Capacity 
(MW)

Completion 
Cost (` crore)

Kakrapar Atomic Power Project 
Units 3&4 (KAPP 3&4)

Kakrapar, Gujarat 2 X 700 11459

Rajasthan Atomic Power Project 
Units 7&8 (RAPP 7&8)

Rawatbhata, 
Rajasthan

2 X 700 12320

The details of projects accorded financial sanction and being readied for launch are:

Project Location Capacity 
(MW)

Completion 
Cost (` crore)

Gorakhpur Haryana Anu Vidyut 
Pariyojana (GHAVP 1&2)

Gorakhpur, 
Haryana

2 x 700 20594

Kudankulam Nuclear Power 
Project (KKNPP 3&4)

Kudankulam, 
Tamil Nadu

2 x 1000 39849

(b) The amount spent up to February 2016 in respect of KAPP 3&4 (2x700 
MW) is ` 8066.41 crore and RAPP 7&8 (2 x 700 MW) is ` 5791.72 crore. Both 
these projects are presently under construction.

(c) and (d) Yes, Sir. The Madras Atomic Power Station was completed in the 
year 1986 by the Government with all required infrastructure set up. The units 
were transferred to Nuclear Power Corporation of India Limited (NPCIL) on its 
incorporation in 1987. Kudankulam Nuclear Power Project Units 1&2 (including 
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required infrastructure) have been set up by NPCIL in technical cooperation with 
the Russian Federation. The project is nearing completion. The Government had 
entered into an Intergovernmental Agreement (IGA) with the Russian Federation for 
implementation of the project, provision of Russian Credit of ` 6416 crore and life 
time fuel supply. The government also provided equity support of ` 3648.61 crore 
towards the project. During the last three years (2013-14 to 2015-16), Russian credit 
of ` 19 crore has been drawn for Kudankulam Nuclear Power Project Units 1&2.

The financial support extended to Bharatiya Nabhikiya Vidyut Nigam Limited 
(BHAVINI) in the last three years is ` 1262 crore. All the technological/logistical 
support has been extended to BHAVINI by DAE to meet the requirement.

Target for generation of nuclear power

484. SHRI JESUDASU SEELAM: Will the PRIME MINISTER be pleased to state:

(a) whether Government has put forth a target of 63 GW of nuclear power by 
2032;

(b) the expected share of nuclear power in the country by the end of Twelfth 
Five Year Plan period; and

(c) whether Government plans to increase the annual budgetary allocation for 
nuclear energy in the coming years, if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY 
(DR. JITENDRA SINGH): (a) The Integrated Energy Policy formulated in the year 
2006 had envisaged reaching a nuclear power capacity of 63,000 MW by 2032. 
Further, the Government in its recent submission of Intended Nationally Determined 
Contribution (INDC) has also stated that efforts are being made to achieve 63 GW 
installed capacity by the year 2032, if supply of fuel is ensured.

(b) The percentage share of energy from nuclear power by the end of the 
Twelfth Plan period is expected to be around 3%.

(c) Yes Sir; In the 2016-17 budget speech, the Finance Minister has announced 
that the Government is drawing up a comprehensive plan, spanning next 15 to 20 
years, to augment the investment in nuclear power generation.

Commissioning of unit-2 of Kudankulam nuclear power plant

485. DR. R. LAKSHMANAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government would make Kudankulam Nuclear Power Project Unit-2 
(KKNPP-2) operational within the current financial year 2016-17;



Written Answers to [28 April, 2016]   Unstarred Questions 113

(b) if so, the tentative date by which KKNPP-2 would be commissioned; and

(c) the reasons for non-commissioning within this financial year itself?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY 
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b) The reactor of unit-2 is expected to be functional with the start of controlled 
self sustaining fission chain reaction for the first time, in this quarter of the current 
financial year. Following this, the prescribed tests and the stepwise increase in power 
will be done in line with the regulatory clearances obtained from the Atomic Energy 
Regulatory Board (AERB).

(c) Does not arise.

Rainfall prediction at micro level

486. SHRIMATI VANDANA CHAVAN: Will the Minister of EARTH SCIENCES 
be pleased to state:

(a) whether Government has made any analysis related to rainfall prediction and 
actual rainfall at micro level like, district, villages etc. if so, the details thereof; and

(b) whether Government has efficient technology for cloud seeding to improve 
rains in drought prone areas and whether Government has used that technology in 
last one year, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES 
(SHRI Y. S. CHOWDARY): (a) Yes Sir. At present district level weather forecast 
is generated for the next five days by India Meteorological Department (IMD) and 
based on that Agromet Advisories are prepared and communicated to the farming 
community in the country.

Qualitatively the rainfall forecast was able to capture the event for most of the 
regions of the country more than 80% in most of the districts of the States.

Quantitatively the accuracy of rainfall forecast was on an average 65% in many 
of the districts of States.

The performance evaluation of the updated global/meso-scale forecast systems 
for the past 5 years have demonstrated enhanced forecast skill. The success achieved 
in improving the accuracy of heavy rainfall warnings during the summer monsoon 
season is enumerated below:

1. Probability of Detection (PoD) has been assessed at 0.71.

2. False Alarm Rate (FAR) has dipped to 0.13.
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3. Missing Rate (MR) has also reduced to 0.29.

4. Percent correct (PC) of yes/no rainfall forecast for monsoon season 2014 is 
91%.

IMD is not providing forecast and advisory services at the Block Level at present. 
However research efforts are initiated by IMD to explore possibility of generating 
sub district scale Agrometeorological forecast with acceptable level of verification 
skill in a pilot mode.

(b) No Sir. As things stand today, artificial rain making techniques involving 
cloud seeding cannot be used for bringing rain clouds to rainfall deficit/drought areas. 
These techniques can only induce potential preexisting clouds, already passing over 
a given place, to produce enhanced quantum of rain.

Indian Institute of Tropical Meteorology (IITM) is putting its effort in understanding 
the rain formation in clouds through studying cloud microphysical characteristics 
through a research program Cloud Aerosol Interaction and Precipitation Enhancement 
Experiment (CAIPEEX).

Transferring of Haj to Ministry of Minority Affairs

487. SHRI GULAM RASOOL BALYAWI: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state whether Government proposes to transfer the subject 
of Haj to Ministry of Minority Affairs, if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: It has been decided to transfer the work related 
to management of Haj pilgrimage including administration of the Haj Committee Act, 
1959 and Rules made thereunder from Ministry of External Affairs to the Ministry 
of Minority Affairs.

Extradition of accused in IPL cricket scam

488. SHRI SUKHENDU SEKHAR ROY: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government approached Government of United Kingdom for 
extradition of Lalit Modi, key accused in IPL cricket scam to India;

(b) if so, the details and results thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) The extradition request in respect of 
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Mr. Lalit Modi is yet to be received by the Ministry of External Affairs from the 
concerned law enforcement agencies in India. The Ministry would take appropriate 
steps once the request is received.

Extradition of accused in Augusta Westland helicopter scam

489. SHRI SUKHENDU SEKHAR ROY: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government approached Government of United Kingdom for 
extradition of British National Christian Michel, key accused in Augusta Westland 
Helicopter scam to India;

(b) if so, details and results thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) Yes, Government of India has approached 
the Government of the United Kingdom for extradition of Mr. Christian Michel to 
India in connection with the Augusta Westland Helicopter scam.

(b) The matter is under consideration of the concerned authorities of the United 
Kingdom.

(c) Not applicable.

Approaches towards ISIS

490. SHRI C. P. NARAYANAN: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) what is the approach of Government towards ISIS;

(b) what is its assessment of the origin of ISIS and its armed attacks on Syria 
and neighbouring countries;

(c) whether it approves unilateral armed attack by USA and its allies as also 
Russia against ISIS; and

(d) why does not India campaign that such intervention in other countries can 
be made only on the basis of UN decision and forces under UN auspices?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) India believes that the solution to the ISIS 
threat in Syria can only be through a larger and collective political engagement for 
facilitating a comprehensive rather than fragmented approach to the issue.
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(b) ISIS owes its roots to the Al-Qaeda in Iraq, and was formed as a result 
of the sectarian tensions in Iraq following the US invasion of 2003. It is one of 
the most radical terrorist groups operating in the West Asia region, endangering the 
sovereignty and territorial integrity of countries in the region, including Syria and 
Iraq.

Armed attacks by ISIS on Syria and neighbouring countries are to be understood 
in light of its practice from its inception that control over physical territory is a 
necessary step in order to build a new political structure.

(c) Government of India's consistent policy has been to address the problem of 
international terrorism only through international consensus under the umbrella of the 
United Nations rather than through any single nation or coalition of countries.

(d) There is lack of agreement among UN Member States on the definition of 
'terrorism' and consequent inability to finalise an international treaty for addressing 
the menace of terrorism. Accordingly, India has been consistently emphasizing the 
importance of early finalisation of a Comprehensive Convention on International 
Terrorism in order to facilitate counter-terrorism initiatives under the UN auspices 
at various bilateral and multilateral meetings in this regard.

China vetoed India’s effort against terrorism acts

†491. SHRIMATI KANAK LATA SINGH: 
    SHRI VISHAMBHAR PRASAD NISHAD: 
    SHRI NARESH AGRAWAL:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the objections that India has raised against China who has vetoed against 
India’s efforts to ban the Head of Jaish-e-Mohammed, who is the conspirator of the 
Pathankot conspiracy, by the United Nations;

(b) whether India has taken any steps to bring about changes in its foreign 
policy with China in the view of the step taken by China; and

(c) the steps taken to make up for the loss occurred from veto against India’s 
efforts to ban the Head of the Jaish-e-Mohammed by the United Nations after the 
Mumbai and Pathankot attacks?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) The matter was taken up with China, 
including by the External Affairs Minister during her meeting with Chinese Foreign 

† Original notice of the question was received in Hindi.
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Minister Wang Yi in Moscow on 18 April 2016 and during the visits of Raksha 
Mantri to China from 17-20 April, 2016 and National Security Advisor to China 
from 20-21 April, 2016.

India’s position has been conveyed clearly that there cannot be different standards 
to judge terrorism. China has often repeated its concern on spread of terrorism and 
their desire to cooperate with us on this issue. The Government is in constant touch 
with China on this matter.

UN Security Council Resolution 1267 regime is an important building block of 
the UN Global Counter Terrorism Strategy that should aim to protect all member 
States and their citizens from the activities of terror groups such as Jaish-e-Mohammed 
(JeM) and its leader Mohammed Masood Azhar.

Its working methods, based on the principles of unanimity and anonymity, is 
leading the Committee to adopt a selective approach to combating terrorism. This does 
not help the international community to decisively confront the menace of terrorism.

We have forcefully taken with international community that while the Pakistan-
based JeM was listed in UN Security Council Committee established under UNSCR 
1267/1989/2253 as far back as 2001 for its well known terror activities and links 
to the Al Qaeda, the designation of the group’s main leader, financier and motivator 
has been put on a technical hold.

Team from Pakistan to probe Pathankot attack

492. SHRI A. K. SELVARAJ: Will the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether it is a fact that a team from Pakistan had arrived in India last 
month to probe Pathankot airbase attack, if so, the details thereof; and

(b) whether the team that arrived in India for the said probe is a Joint Investigation 
Team (JIT) formed for the purpose of the said investigation by the Pakistan, if so, 
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The Joint Investigation Team (JIT) of 
Pakistan, constituted by the Government of Pakistan in connection with the Pathankot 
Air Base attack, visited India from 27 March to 01 April, 2016. It comprised of 
Muhammad Tahir Rai, Additional Inspector General of Police (Convenor of JIT); 
Mohammad Azim Arshad, DIG; Lt. Col. Tanvir Ahmed; Lt. Col Irfan Mirza and 
Inspector Shahid Tanveer. The Pakistani JIT interacted on the Pathankot case with 
officials of the National Investigation Agency (NIA). On 29 March, JIT was taken 
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to the scene of crime in Pathankot and were shown locations where the terrorists 
infiltrated and subsequently hid, as well as where the encounter took place. The 
route taken by the terrorists was also shown to the JIT, which was also handed over 
evidence against individuals, including the members of Jaish-e-Mohammad (JeM), 
who had conspired in the Pathankot attack and the handlers of terrorists who had 
facilitated and guided them. The JIT informed that they were collecting admissible 
evidence outside Pakistan under the provision of Section 188 of the CrPC of Pakistan, 
that will legally enable them to be used in prosecution.

The NIA briefed the JIT on its investigations in the attack. The Pakistan JIT, 
in turn, shared with NIA information on its own investigations thus far in Pakistan.

The interaction with JIT was held in accordance with terms of reference mutually 
agreed on the basis of reciprocity and followed in accordance with extant legal 
provisions. The case is under investigation in both countries and the Government is 
in touch with relevant Pakistani authorities.

Rehabilitation for sick MSMEs

493. SHRI HUSAIN DALWAI: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) details of the revival and rehabilitation package launched for the sick MSMEs;

(b) how many MSMEs have approached the Committees set up at Zonal or 
district level to avail of the benefits of the scheme, State-wise details;

(c) steps taken by the Ministry to bring down the high interest rates; and 

(d) details of the Udyog Aadhar Memorandum and the number of entrepreneurs 
which have registered for this Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) In order to provide a 
simpler and faster mechanism to address the stress in the accounts of MSMEs and 
to facilitate the promotion and development of MSMEs, the Ministry of Micro, Small 
and Medium Enterprises, in exercise of the powers conferred in section 9 of the 
Micro, Small and Medium Enterprises Development Act, 2006, had issued a Gazette 
Notification dated May 29, 2015 for ‘Framework for Revival and Rehabilitation of 
Micro, Small and Medium Enterprises’. 

Further, in order to make it compatible with existing regulatory guidelines on 
Income Recognition, Asset Classification and Provisioning Pertaining to Advances, 
Reserve Bank of India in consultation with Ministry of MSME has also issued 
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circular “Framework for Revival and Rehabilitation of Micro, Small and Medium 
Enterprises” vide circular dated March 17, 2016 to all the scheduled commercial 
banks excluding Regional Rural Banks (RRBs).

The provision made under this framework shall be applicable to MSMEs having 
loan limits up to ` 25 crore, including accounts under consortium or Multiple 
Banking Arrangements (MBA). The guidelines provided for identification incipient 
stress in the account creating three sub categories under the Special Mention 
Account (SMP) Category. On the basis of early warning signals, based on principal 
or interest payment overdue, the branch maintaining the account should consider 
forwarding the stressed accounts with aggregate loan limits above ` 10 lakh to a 
Committee at regional or zonal level within five working days and accounts with 
aggregate loan limits up to ` 10 lakh identified as SMA-2, the account should 
be mandatorily examined by the branch itself under the authority of the branch 
manager/such other official as decided by the bank in terms of their Board approved 
policy for Corrective Action Plan (CAP).

As per the guidelines, banks with the approval of their boards, should frame 
policy based on these instructions, on the composition of the committee, the terms 
of appointment of its members, manner of filling vacancies and the procedure to be 
followed in the discharge of the committee’s functions. All eligible stressed MSMEs 
shall have access to the committee for resolving the stress in these accounts in 
accordance with the regulations prescribed in this framework. 

(b) The RBI has asked the banks that the Board approved policy to operationalise 
the Framework may be put in place by the banks not later than June 30, 2016. 

(c) Ministry of MSME has a number of Schemes to provide credit support to 
MSMEs including Credit Guarantee Fund Trust for Micro and Small Enterprises, 
Performance and Credit Rating Scheme, Prime Minister’s Employment Generation 
Programme and Credit Linked Capital Subsidy Scheme.

(d) To enable ease of registration of MSMEs, this Ministry has notified a simple 
one-page registration form ‘Udyog Aadhaar Memorandum’ on 18th September, 2015 
in the Gazette of India vide notification No. S.O.2576(E). The Udyog Aadhaar 
Memorandum provides hassle-free instant registration of MSMEs after filing a one 
page online form. The salient features of the Udyog Aadhaar Memorandum include 
Mobile Friendly, Self-Certification, File more than one Udyog Aadhaar, No documents 
required, No fees for Udyog Aadhaar. As on 26th April 2016, about 619501 units 
were registered under Udyog Aadhaar Memorandum.
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Modification in rules for lateral entry in IFS

494. SHRI AVINASH PANDE: Will the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether Government is planning to modify its recruitment procedures to 
introduce lateral entries in the Indian Foreign Services (IFS);

(b) if so, the details thereof along with the reasons for the introduction of such 
a policy and the eligibility criteria envisaged by Government for including such 
recruits who have not passed any examination conducted by the UPSC; and

(c) if not, the measures being taken by Government to fill up the posts that 
are lying vacant in the Indian Foreign Services?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) There is no plan to modify the 
recruitment procedures of the Indian Foreign Service (IFS).

(c) Vacancies arising in Indian Foreign Service are filled by direct recruitment 
through Civil Services Examination and promotions from feeder cadres. Ministry of 
External Affairs also takes officers from other Departments/Ministries on deputation.

Demand for increase in Haj quota for States

495. SHRI ANIL DESAI: Will the Minister of EXTERNAL AFFAIRS be pleased 
to state:

(a) whether some States like Maharashtra, Andhra Pradesh, Telangana and other 
States have demanded to increase Haj quota for their States, if so, the details thereof; 
and

(b) what steps the Ministry is taking to accommodate the demands of these 
States so that more pilgrims could be sent for Haj pilgrimage?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) A number of requests have been 
received from various States and Union Territories for increase in Haj quota for 
Haj-2016. However, the entire quota allocated to Haj Committee of India by the 
Government of Kingdom of Saudi Arabia for Haj-2016 has already been distributed 
amongst the States and Union Territories on the basis of their respective Muslim 
population, based on the 2011 Census figures.

From Haj-2013, Government of Kingdom of Saudi Arabia has reduced the overall 
Haj quota for pilgrims from foreign countries, including from India, by 20% and 
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for domestic pilgrims by 50% to facilitate the infrastructure work being carried out 
around the “Haram Sharif”. The Government has been requesting for the Government 
of Kingdom of Saudi Arabia for increasing the annual Haj quota for India. However, 
the Annual Haj quota for India has remained unchanged since Haj-2013.

Policy for cordial relations with neighbouring countries

496. SHRI BHUPINDER SINGH: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) the details of the policy initiatives taken by Government in last three years 
to have cordial relations with our neighbours; and

(b) how much money has been spent on it in last three years, year-wise details 
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) Government of India has extended its full 
support for strengthening bilateral relations with our neighbours. Regular high-level 
exchanges of visits have taken place to further strengthen our relations with Nepal and 
Bhutan for encouraging peace, stability and socio-economic development. Assistance 
in diverse areas such as connectivity, education, health, infrastructure, hydropower, 
river training, small development projects, close security cooperation, facilitating trade-
economic and cultural exchanges have marked our relations with Nepal and Bhutan 
in the last three years. Following may be of interest, in particular:

With Pakistan, there are many policy initiatives like ‘resumed dialogue’; inviting 
the leaders for PM’s swearing-in-ceremony; our desire to strengthen good neighbourly 
ties and commitment to proceed with normalization of relations; meeting of two NSAs 
to discuss all issues connected to terrorism; meetings of DG BSF and DG Pakistan 
rangers followed by that of DGMOs; release of fishermen in each other custody 
along with their boats; meeting of EAM with Foreign Affairs Advisor Sartaj Azia 
and PM Nawaz Sharif on 8-9 December, 2015; assurances of two sides to begin a 
Comprehensive Bilateral Dialogue on all outstanding issues; PM’s visit to Lahore on 
25th December, 2015, and engaging with Government of Pakistan at various levels 
to address the situation arising out of the Pathankot attack.

India-China relations have expanded in recent years. During the visit of Chinese 
President Xi Jinping in September 2014, Prime Minister Shri Narendra Modi and 
President Xi Jinping agreed to build a closer developmental partnership and make 
it a core component of the India-China Strategic and Cooperative Partnership for 
Peace and Prosperity. This was further strengthened during the visit of Prime Minister 
Modi to China in May 2015. India and China have common interests on several  
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multilateral issues of global importance like climate change, WTO, reform of the 
international financial institutions etc. This is reflected in close cooperation and 
coordination between the two sides within the BRICS, G-20 and other fora. Both 
sides have agreed to maintain the momentum of high-level exchanges and deepen 
cooperation with a determination to add new content and substance to the relationship. 
India does not provide any grant or Line of Credit to China.

India has extended loans and grants to Myanmar for the development of several 
infrastructure and public interest projects in health, education, agriculture etc. During 
the last three years Indian side has undertaken several projects including restoration of 
Ananda Temple, Up-gradation of Yangon and Sittwe general hospital and establishment 
of Optical Fibre Link between Moreh and Mandalay.

The bilateral relations with Bangladesh have also been expanded in the last three 
years. High-level exchanges, visits and meetings, various institutional mechanisms, 
people-to-people contacts are important pillars of the India Bangladesh Relations. Prime 
Minister Modi visit on June 6-7, 2015 had consolidated the political, economic, trade 
and cultural relations and has a comprehensive institutional framework to promote 
bilateral cooperation with Bangladesh.

Policy initiatives undertaken during high-level visits have further strengthened 
our relations with Sri Lanka and Maldives in political, economic, commercial and 
culture linkages.

(b) Money spent during list three years are as follows:

Name of the 
Country

Year 2013-14
(A/M in INR crore)

Year 2014-15 
(A/M in INR crore)

Year 2015-16  
(A/M in INR crore)

Nepal 381.37 303.26 309.94

Bhutan: (Plan)
(Non-Plan)

2587.9333 3248.5787 3984.81

1338.86 1146.60 1377.46

Bangladesh 604.66 197.84 148.71 
(upto 7.3.16)

Myanmar 164.86 104.34 33.51 
(upto 7.3.16)

Sri Lanka 420.79 500.00 403.8 
(provisional)

Maldives 30.00 25.8 55.00
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Duping of Indian workers by gulf employers

497. DR. K. P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether UAE Government was concerned at the increasing incidence of 
employers giving Indian workers the short shrift and agents duping them, if so, the 
details thereof; and

(b) whether Gulf work contract could be signed in five Indian languages now 
to end the menace, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) No.

(b) At present, the work contract in United Arab Emirates (UAE) is being signed 
in nine more foreign languages, other than Arabic and English, which inter-alia, 
includes Hindi, Malayalam, Tamil and Bengali.

Transport project between Mizoram and Myanmar

498. SHRI RONALD SAPA TLAU: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) the reasons to implement Kaladan Multi-modal Transit Transport Project 
between Mizoram and Sittwe, Myanmar;

(b) what are the chances of completing the project with revised estimate of 
` 2904 crore;

(c) how much of the 90 kms. highway in South Mizoram and 140 kms in 
Myanmar have been completed;

(d) what is the expected date of completion of the project; and

(e) whether Government is hopeful of completing the project on time, if not, 
the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) The Kaladan Multi Modal Transit and 
Transport Project aims to provide connectivity between India and Myanmar from 
Ports on India’s Eastern sea board to Myanmar’s Sittwe Port and further to North 
East India through Myanmar using sea, river and road transport modes to facilitate 
movement of goods. The project includes a Waterway component of 158 km on 
Kaladan River from Sittwe to Paletwa in Myanmar and a Road component of 109 
km from Paletwa to Zorinpui on India-Myanmar border in Mizoram.



124 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) Ministry is hopeful of completing the project within the revised project cost 
of ` 2904 crore approved by competent authority in October 2015.

(c) On Indian side, the 99.83 km road from NH-54 at Lawangtalai to Zorinpui 
in Mizoram, has achieved a physical progress of 66% and the work is likely to 
be completed by June 2018. As regards construction of 109 km Kaladan road in 
Myanmar, tender for selection of contractor has been issued in February and the 
submission of bids is May 2016.

(d) While the original Waterways component of Kaladan Project is approaching 
completion by June 2016, the additional items under Waterways and Road component 
are scheduled to be completed by April 2019.

(e) All efforts are being made to complete the project within the approved 
timeframe.

Pakistan’s High Commissioner meeting 
separatist leaders of Kashmir

499. SHRI PAUL MANOJ PANDIAN: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether it is a fact that despite India’s objection, Pakistan High Commissioner 
in New Delhi met separatist leaders on Pakistan Day, if so, the details thereof;

(b) whether it is also a fact that Pakistan has been taking plea that it looks at 
the separatists leaders as genuine representatives of Kashmir; and

(c) whether Government has lodged its complaint with Pakistan for continuously 
hosting separatists leaders?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) Government is aware of reports 
regarding presence of ‘leaders’ of the Hurriyat and other Kashmiri separatist ‘leaders’ 
at the Pakistan High Commission on Pakistan’s National Day.

Since the entire State of Jammu and Kashmir is an integral part of the Union 
of India and these so called Kashmiri ‘leaders’ are Indian citizens, there is no bar 
on their meetings with representatives of any country in India. However, India has 
consistently maintained that there is no role for a third party in the bilateral dialogue 
between India and Pakistan as per the Simla Agreement and the Lahore Declaration. 
India’s displeasure at Pakistan’s attempts to interfere in India’s internal affairs has 
been repeatedly conveyed to Pakistan.
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Indians in Syrian jails

500. DR. SANJAY SINH: Will the Minister of EXTERNAL AFFAIRS be pleased 
to state:

(a) weather Government is aware that a large number of Indians are in Syrian 
jails;

(b) if so, the details of such persons and the State to which they belong; and

(c) what efforts have been made to rescue those persons and by when they are 
likely to be deported to our country?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) Currently, there are no Indians in Syrian 
jails.

(b) and (c) Four Indian nationals, namely, S/Shri (1) Arun Kumar, (2) Sarvjeet 
Singh, (3) Kuldeep Singh, and (4) Joga Singh belonging to the State of Haryana, 
who entered into Syria from Jordan on their way to Lebanon for employment 
without valid visas, were caught by the Syrian authorities as illegal immigrants. 
Pursuant to EAM’s intervention during the visit of Deputy Prime Minister of Syria 
to India in January, 2016, these four Indian nationals were released, handed over 
to Embassy of India, Damascus on 01 April, 2016 and reached their homes on  
3 April, 2016.

Indian missions reply to communications from MPs

501. SHRI MANSUKH L. MANDAVIYA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government has issued any direction to our Missions located abroad 
to take appropriate and prompt action and subsequently reply within a stipulated 
time-period to the e-mail communications of Members of Parliament and former 
Members of Parliament sent through their official mail ID; and

(b) if so, the details thereof and if not, whether Government contemplates to 
issue such direction, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Ministry of External Affairs has 
issued directions to all Missions and Consulates to take appropriate and prompt action, 
and, to reply in a timely manner to the e-mail communications from all Hon’ble 
Members of Parliament and other dignitaries.
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Recalled vehicles by automobile manufacturers

502. SHRI HUSAIN DALWAI: Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state:

(a) the number and details of vehicle recalled by automobile manufacturers for safety 
defects in the country during the last three years and in the current year, respectively;

(b) whether it is a fact that a study undertaken by NATRIP shows that 65 per cent 
of the victims of road accidents are in light four wheelers, if so, the details thereof;

(c) whether Government has developed a mandatory recall policy for vehicles 
which do not meet safety standards; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) The details of 
the number of vehicles recalled by automobiles manufacturers, as made available by 
SIAM to Department of Heavy Industry, are given in the Statement (See below).

(b) No, Sir. Accident Data Analysis Centre (ADAC) of NATRIP was involved 
in an in-depth crash data collection project for serious motor vehicles accident on 
the Gurgaon-Jaipur Stretch (194 km) of NH-8, during the period from 01.08.2013 
to 01.06.2015. As per the aforementioned data collection project of ADAC, 43.5% 
of the injuries (sum of Fatality, Grievous Injury and Minor Injury) were recorded 
in accidents that involved 4 wheelers.

(c) and (d) At present there is no recall policy in the country. Ministry of Road 
Transport and Highways has initiated steps for bringing mandatory Recall Policy 
by way of amending Central Motors Vehicles Rules 1989. However, the industry 
has announced a voluntary code on vehicle recall in July 2012. Since July 2012, 
whenever a safety defect which poses risk of accident or harm to the vehicle occupant 
is recognized in vehicles, the manufacturers conduct a voluntary recall and offer to 
rectify the vehicles free of charge.
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Indian kidnapped in Nigeria

503. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government’s attention has been drawn to the reports that a Telugu 
speaking horticulture expert working in Auhja district of Nigeria was kidnapped and 
ransom demands were made to the family;

(b) if so, what steps were taken to rescue him from the kidnappers; and

(c) whether Government would put in place a Standard Operating Procedure 
(SOP) to enable the Indian missions to come to the aid of the Indian victims since 
the threat of such kidnappings for ransom has been on the rise in the Nigerian 
region?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) The Indian Mission in Nigeria is aware that 
an Indian national, Shri Venkata Pawan Kumar Ayesetty, belonging to Andhra Pradesh, 
was kidnapped on 18.02.2016 from Agbede farms in Auchi, Edo State, Nigeria. He 
was released on 26.02.2016 following negotiations with the company management.

(b) and (c) The Indian Mission constantly remained in touch with the employer of 
the kidnapped Indian national and the concerned Nigerian authorities for coordination 
to ensure his safe release. The Ministry of External Affairs and our Mission in 
Nigeria immediately come to the aid of any Indian national in a distress situation 
and urgent steps are taken to address the issue.

Growing relationship between China and Pakistan

504. SHRI K. C. TYAGI: Will the Minister of EXTERNAL AFFAIRS be pleased 
to state:

(a) whether the mutually growing relationship between China and Pakistan over 
the past few years is increasing the concerns of India, if so, the Government’s 
reaction thereto;

(b) whether India has informed Pakistan and China about its concerns; and

(c) if so, the reaction of these Governments?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) Government is aware of China’s 
assistance to Pakistan for various hydroelectric and nuclear projects, highways, 
motorways, ports, export processing zones and economic corridors in Pakistan. China 
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also provides defence assistance to Pakistan, including training and defence equipment 
and technology.

China is assisting Pakistan in the development of the so-called ‘China- Pakistan 
Economic Corridor (CPEC)’. Some of the proposed projects under CPEC are in 
Pakistan Occupied Kashmir (PoK). Government’s consistent position is that Pakistan 
has been in illegal occupation of parts of the Indian State of Jammu and Kashmir 
since 1947. Government has conveyed to the Chinese side, including at the highest 
level, its concerns about their activities in PoK and asked them to cease these 
activities.

Government keeps a constant watch on all developments having a bearing on 
India’s security and takes all necessary measures to safeguard it.

Performance ratings to CPSUs

505. SHRI TAPAN KUMAR SEN: Will the Minister of HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether Central Public Sector Undertakings (CPSUs) annually get performance 
ratings;

(b) if so, the details of performance ratings got in the last three years and 
the current year by each Maharatna, Navratna and Miniratna Central Public Sector 
Enterprises (CPSEs); and

(c) the details of MoUs signed by each of the above CPSE during the last 
three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G. M SIDDESHWARA): (a) Evaluation of 
the performance of Central Public Sector Enterprises (CPSEs), against targets fixed 
in their respective Memorandum of Understanding for a financial year is done at 
the end of that financial year.

(b) and (c) Memorandum of Understanding (MoU) is a mutually negotiated 
agreement between the management of the CPSE and its Administrative Ministry/
Department wherein annual targets are fixed for various parameters. The achievement 
of targets fixed in the MoU is the responsibility of the management of CPSEs and its 
Administrative Ministry/Department. The details of the evaluation of the achievements 
vis-s-vis MoU targets of Maharatna, Navratna and Miniratna CPSEs for the last three 
years are given in the Statement.
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Statement

Sl. No.   Name of CPSE 2012-13 2013-14 2014-15

Maharatna CPSEs

1. Bharat Heavy Electricals Ltd. 2.49 3.131 3.38

Very Good Good Good

2. Coal India Limited 1.43 1.46  1.47

Excellent Excellent Excellent

3.  GAIL (I) Limited 1.041 1.288 1.94

Excellent Excellent Very Good

4. Indian Oil Corporation  Ltd. 1.354 1.215 1.098

Excellent Excellent Excellent

5. NTPC Ltd. 1.285 1.408 1.27

Excellent Excellent Excellent

6. Oil and Natural Gas Co. Ltd. 
(ONGC)

1.32 1.476 2.31

Excellent Excellent Very Good

7. Steel Authority of India Ltd. 1.385 1.483 1.562

Excellent Excellent Very Good

Navratna CPSEs

1. Bharat Electronics Limited 2.44 1.49 1.467

Very Good Excellent Excellent

2. Bharat Petroleum Corporation 
Ltd.

1.059 1.178 1.035

Excellent Excellent Excellent

3. Container Corporation of India 
Ltd. (CONCOR)

1.376 1.07 1.2

Excellent Excellent Excellent

4. Engineers India Ltd. 2.49  2.613 2.49

Very Good Good Very Good

5. Hindustan Aeronautics Ltd. 1.22 1.08 1.13

Excellent Excellent Excellent

6. Hindustan Petroleum Corp. Ltd. 1.034 1.257 1.12

Excellent Excellent Excellent

7. Mahanagar Telephone Nigam 
Ltd. 

3.48 1.99 3.074

Good Very good Good
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Sl. No.   Name of CPSE 2012-13 2013-14 2014-15

8. National Aluminum Co. Limited 1.5 1.562 1.258

Excellent Very Good Excellent

9. National Building Construction 
Corp. Ltd.

1.9 1.17 1.35

Very Good Excellent Excellent

10. NMDC Ltd. 1.45 1.235 1.926

Excellent Excellent Very good

11. Neyveli Lignite Corporation 
Limited 

1.4 1 .230 1.706

Excellent Excellent Very Good

12. Oil India Limited 1.446 1 .453 2.48

Excellent Excellent Very Good

13. Power Finance Corporation Ltd. 1.472 1.00 1

Excellent Excellent Excellent

14. Power Grid Corpn. of India Ltd. 1.06 1.023 1.155

Excellent Excellent Excellent

15. Rashtirya Ispat Nagam Ltd. 1.32 1.475  2.991

Excellent Excellent  Good

16. Rural Electrification Corpn. Ltd. 1.38 1.368 1.14

Excellent Excellent Excellent 

17. Shipping Corpn. of India Ltd. 2.071 1.83 1.8

Very Good Very Good Very Good

Miniratna-1 CPSES

1. Airports Authority of India 2.979 1.81 2.04

Good Very Good Very Good

2. Antrix Corporation Ltd. 3.38 2.774 2.4

Good Good Very Good

3. Balmer Lawrie and Co. Ltd. 1.053 1.414 1.77

Excellent Excellent Very Good

4. Bharat Coking Coal Limited 1.418 1.5 1.683

Excellent Excellent Very Good

5. Bharat Dynamics Ltd. 1.51 1.3687 1.47

Very Good Excellent Excellent
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Sl. No.   Name of CPSE 2012-13 2013-14 2014-15

6. BEML Limited 3.446 3.47 3.39

Good Good Good

7. Bharat Sanchar Nigam Ltd 3.94 4.13 3.9

Fair Fair Fair

8. Bridge and Roof Co. (I) Ltd. 3.31 3.42 2.91

Good Good Good 

9. Central Warehousing Corporation 
Ltd.

1.212 1.121 1.92

Excellent Excellent Very Good

10. Central Coalfields Ltd. 1.275 1.332 1.297

Excellent Excellent Excellent

11. Chennai Petroleum Corporation 
Ltd. 

3.381 2.323 1.47

Good Very Good Excellent

12. Cochin Shipyard Limited 1.127 1.1764 1.28

Excellent Excellent Excellent

13. Dredging Corporation of India 
Ltd. 

2.724 1.466 2.78

Good Excellent Good

14. Ennore Port Ltd. 1.486 1 .21 1.49

Excellent Excellent Excellent

15. Garden Reach Shipbuilders  
and Eng. Ltd. 

1.17 1.431 3.45

Excellent Excellent Good

16. Goa Shipyard Ltd. 3.33  3. 16 2.09

Good Good Very Good

17. Hindustan Copper Ltd. 1.871 2.013 3.203

Very Good Very Good Good

18. HLL Lifecare Ltd. 1.04 1.095 1.38

Excellent Excellent Excellent

19. Hindustan Newsprint Limited 3.953 3.69 4.389

Fair Fair Fair

20. Hindustan Paper Corporation Ltd. 3.809 4.228  NS/NE

Fair Fair
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Sl. No.   Name of CPSE 2012-13 2013-14 2014-15

21. Housing and Urban Development 
Corporation Ltd.

1.448 1.24 1.16

Excellent Excellent Excellent 

22. Indian Tourism Development 
Corp. (ITDC)

3.844 3.466 2.87

Fair Good Good

23. Indian Rare Earth Ltd. 1.73 3.314 3.09

Very Good Good Good

24. Indian Railway Catering and 
Tourism Corpn Ltd 

1.706 1.358 1.3

Very Good Excellent Excellent

25. Indian Renewable  Energy 
Dev. Agency (IREDA)

1.961 1.18 1.423

Very Good Excellent Excellent

26. India Trade Promotion 
Organization (ITPO)

1.431 1.382 1.48

Excellent Excellent Excellent 

27. IRCON International Ltd. 1.11 1.61 2.03

Excellent Very Good Very Good

28. KIOCL Ltd. 1.75 1.632 4.002

Very Good Very Good Fair

29. Mazagoan Dock Ltd. 1.462 1.476 1.47

Excellent Excellent Excellent

30. Mahanadi Coalfield Ltd. 1.441 2.208 1.348

Excellent Very Good Excellent

31. Manganese Ore (I) Ltd. 1.213 1.096 1.461

Excellent Excellent Excellent 

32. Mangalore  Refinery and 
Petrochemicals Ltd. 

1.463 2.437 1.88

Excellent Very Good Very Good

33. Mishra  Dhatu Nigam Ltd. 1.28 1.12 1.01

Excellent Excellent Excellent 

34. MMTC Ltd. 2.279 2.476 2.31

Very Good Very Good Very Good

35. MSTC Ltd.  1.4 2.19 1.39

Excellent Ve1y Good Excellent
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Sl. No.   Name of CPSE 2012-13 2013-14 2014-15

36. National Fertilizers Ltd. 3.27 1.882 2.05

Good Very Good Very Good

37. National Seeds Corpn. Ltd. 1.25 1 .096 2.435

Excellent Excellent Very Good

38. NHPC Ltd. 2.43 3.051 1.766

Very Good Good Very Good

39. Northern Coalfield Ltd. 1.634 3.215 2.487

Very Good Good Very Good

40. North  Eastern Electric Power 
Corporation Ltd.

2.18 3.166 2.069

Very Good Good Very Good

41. Numaligarh  Refinery Ltd. 1.288 1.205 1.11

Excellent Excellent Excellent

42. ONGC Videsh Ltd. 1.805 1.12 1.38

Very Good Excellent Excellent

43. Pawan Hans Helicopters Ltd. 3.1 2.45

Good Very Good

44. Projects and Development India 
Ltd. 

3.38 3.359 3.648

Good Good Fair

45. Railtel Corporation of India Ltd. 1.49 1.5 1.34

Excellent Excellent Excellent

46. Rail Vikas Nigam Ltd. 1.04 1.08 1.07

Excellent Excellent Excellent

47. Rashtriya Chemicals and 
Fertilizers Ltd.

1.41 1.313 1.46

Excellent Excellent Excellent

48. RITES Limited 1.36 1.115 1.46

Excellent Excellent Excellent

49. Satluj Jal Vidyut Nigam Limited 1.373 1.476 1.298

Excellent Excellent Excellent

50. Security Printing and Minting 
Corporation of India

1.035 1.257 1.48

Excellent Excellent Excellent
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Sl. No.   Name of CPSE 2012-13 2013-14 2014-15

51. South Eastern Coalfield Ltd. 1.408 1.322 1.496

Excellent Excellent Excellent

52. State Trading Corporation Ltd. 2.63 3.92 2 .69

Good Fair Good

53. Telecommunications Consultants 
India Ltd.

1.98 1.95 1.789

Very Good Very Good Very Good

54. Tehri Hydro Development 
Corpn. Ltd. 

1.74 1.385 1.318

Very Good Excellent Excellent

55. Western Coalfield Ltd. 1.79 1.455 1.89

Very Good Excellent Very Good

56. WAPCOS Limited 1 1.00 1

Excellent Excellent Excellent

Miniratna-II CPSES

57. Bharat Pumps and Compressors 
Ltd. 

4.197 4.332 NS/NE

Fair Fair

58. Broadcast Engineering 
Consultants India Limited

3.68 4.23 NS/NE

Fair Fair

59. Central Mine  Planning and 
Design Institute

1.11 1 .395 1.002

Excellent Excellent Excellent

60. Central Railside Warehousing 
Compny Ltd. 

1.33 1.98 3.19

Excellent Very Good Good

61. Educational Consultants India 
Ltd. 

2.74 1.08 3.16

Good Excellent Good

62. Engineering Projects (India) Ltd. 2.34 2.23 2.42

Very Good Very Good Very Good

63. FCI Aravali Gypsum and 
Minerals (I) Ltd.

1.11 1.409 1.481

Excellent Excellent Excellent

64. FSNL 3.08 1.32 1.17

Good Excellent Excellent

65. HMT International Ltd. 2.43 3.66 3.04

Very Good Fair Good
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Sl. No.   Name of CPSE 2012-13 2013-14 2014-15

66. HSCC (India) Ltd 1.38 1.38 1.7

Excellent Excellent Very Good

67. Indian Medicines  Pharmaceuticals 
Corporation

2.84 3.74 NS/NE

Good Fair

68. MECON Ltd. 3.21 4.02 2.7

Good Fair Good

69. Mineral Exploration Corporation 
Ltd.

2.44 1.159 1.48

Very Good Excellent Excellent

70. National Film Development 
Corp. Ltd

1.39 1.56 2.95

Excellent Very Good Good

71. National Small Industries 
Corpn. Ltd

1.28 1.4 1.16

Excellent Excellent Excellent

72. PEC Limited 2.03 3.35 3.3

Very Good Good Good

73. Rajasthan Electronics and 
Instrumentation Ltd.

1.13 1.3 1.498

Excellent Excellent Excellent

International safety standards for new vehicles

506. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) whether Government has made it mandatory for vehicle especially car 
manufacturers for complying with best international standards for safety of driver 
and passengers for new vehicles;

(b) if so, the details thereof along with the details of state-of-the-art automotive 
design and testing centres existing in the country for the purpose; and

(c) the steps taken by Government to formulate new norms for crash test, 
emissions and other safety equipment to ensure safer vehicles manufacturing in the 
country?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) Yes, Sir. Government 
has already introduced several safety standards, which are very similar to international 
regulation. All such requirements are notified under CMVR from time to time. The 
following are the latest requirements which are in-line with international standards. 
These standards are already notified effective from the dates indicated.
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Government has also introduced Safety Rating Scheme (Bharat New Car 
Safety Assessment Program-BNVSAP) on similar lines of NCAP. BNVSAP will be 
implemented along with the above mandatory standards.

(b) The Government under the NATRiP initiative has taken up project to setup state 
of art testing centres at Indore (NATRAX), Pune (ARAI), Manesar (iCAT), and Chennai 
(GARC). Of these centres, Crash Test Centre at ARAI, Pune is already operational and 
facility at ICAT, Manesar is in advance stage of completion. The centre at Chennai 
(GARC) is expected to be ready by next year and the centre at Indore, thereafter.

(c) Cars being manufactured from the dates mentioned in the above table need 
to have compliance at the manufacturing stage. In addition, standards for Seat Belts 
and their Anchorages, Child Seats, Seats and their Anchorages are already mandated 
step by step since 2010.

Regarding Emission, Ministry of Road, Transport and Highways has uploaded on 
their website draft notification for mandating Mass emission standards Bharat Stage 
V (BS V) for category M and Category N vehicles, manufactured on or after 1st 
April 2019 for new models and on or after 1st April 2020 for existing models and 
Mass emission standards Bharat Stage VI (BS VI) for M and N category vehicles 
manufactured on or after 1st April, 2021 for new models and on or after 1st April 
2022 for existing models.

Excise duty concession to Persons with Disability

507. SHRI DILIP KUMAR TIRKEY: Will the Minister of HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that there is a lack of general awareness regarding the 
Ministry's scheme of ‘Excise Duty Concession to Persons with Disability’ on purchase 
of cars;

(b) whether it is also a fact that the number of beneficiaries of this scheme is 
coming down every year because of the lack of awareness among masses; and

(c) if so, the number of beneficiaries for the last three years year-wise and the 
steps taken by Government to promote general awareness about the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) No, Sir, In order 
to avail “Excise Duty Concession to Persons with Disability” intended beneficiary is 
required to take eligibility certificate to be issued by Department of Heavy Industry 
as per prescribed guidelines. The detailed guidelines are available in Department 
of Heavy Industry website. (www.dhi.nic.in=> Scheme=> Excise duty concession to 
PWDs=> Excise duty concession certificate with disability).
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(b) and (c) No, Sir. The number of beneficiaries for the last three years-wise 
is as under:

2013 2014 2015

No. of beneficiaries 63 58 113

Setting up heavy industry in Kerala

508. SHRI ABDUL WAHAB: Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state:

(a) whether Government proposes to set up any heavy industry in the State of 
Kerala; and

(b) whether any request from the State Government is pending with Government?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) No, Sir. Since 
Industry is a State subject, no centralized data regarding setting up of any heavy 
industry across the country including Kerala is maintained in the Department of Heavy 
Industry (DHI). The role of DHI is confined to the administration of Central Public 
Sector Enterprises (CPSEs) and Sectors under its administrative control.

(b) In view of the above, does not arise.

Number of closed heavy industries in West Bengal

509. SHRI T. K. RANGARAJAN: Will the Minister of HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES be pleased to state:

(a) the number of heavy industries closed during 2011 to 2014 with special 
reference to West Bengal, year-wise and State-wise; and

(b) the number of heavy industries reopened during 2011-14 with special reference 
to West Bengal, year and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) Since Industry 
is a State subject, no centralized data regarding heavy industries which were closed 
down in the country including West Bengal is maintained in the Department of Heavy 
Industry (DHI). The role of DHI is confined to the administration of Central Public 
Sector Enterprises (CPSEs) and Sectors under its administrative control.

(b) In view of the above, does not arise.
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Implementation of Street Vendors Act

510. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HOUSING 
AND URBAN PROVERTY ALLEVIATION be pleased to state:

(a) the status of implementation of Street Vendors Act, 2014 since its 
implementation from 1st May, 2014;

(b) the categories of vendors coming under the purview of the above Act; 
and

(c) how the protection being given to the livelihood of urban street vendors 
and whether any special insurance is extended to such vendors?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION 
(SHRI M. VENKAIAH NAIDU): (a) The Ministry of Housing and Urban Poverty 
Alleviation has enacted the Street Vendors (Protection of livelihood and Regulation 
of Street Vending) Act, 2014 which has come into force w.e.f. 1st May, 2014. The 
implementation of provisions of the Act is the responsibility of concerned States/
UTs by framing Rules, Scheme, Bye-laws and Street Vending Plan as per provisions 
of the Act. The Central Government, being the ‘appropriate Government’ in case of 
Union Territories without Legislature, has notified the Rules on 28th July, 2015. As 
per information received from States/UTs, Seven States/UTs have so far notified the 
Rules and Five States/UTs have notified the Scheme under the said Act.

(b) All categories of urban street vendors will come under purview of the Act. 

(c) The Act has following provisions for protecting the rights of urban street 
vendors and also to regulate street vending activities in urban areas: 

(i) Survey of street vendors and protection from eviction or relocation;

(ii) Issue of certificate of vending;

(iii) Rights and obligations of street vendors;

(iv) Constitution of Town Vending Committee in each local authority;

(v) Dispute Redressal Mechanism;

(vi) Preparation of plan for street vending; 

(vii) Prevention of harassment by police and other authorities; 

(viii) Promotional measures of making available credit, insurance and other 
welfare schemes of social security for the street vendors.
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Construction of houses for poorer section

511. SHRI RAMDAS ATHAWALE: 
   SHRI KIRANMAY NANDA: 
   SHRI DARSHAN SINGH YADAV:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state:

(a) whether there is acute housing shortage in the country?

(b) if so, the details thereof, State-wise; and

(c) the action taken to construct more houses, especially for poorer sections of 
the society?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION 
(SHRI M. VENKAIAH NAIDU): (a) and (b) A Technical Group constituted by 
Ministry of Housing and Urban Poverty Alleviation in 2012 has estimated the urban 
housing shortage of 18.78 million for the entire country. State-wise details of housing 
shortage estimated by the Technical Group is given in the Statement (See below). 
The Mission Guidelines makes it incumbent upon the States/UTs to undertake demand 
survey for assessing actual demand of housing. Overall housing requirement under 
the Mission will, therefore, emerge after demand assessment by all States/Cities.

(c) ‘Housing’ is a State subject and, therefore, it is the responsibility of States/
UTs to ensure houses for all its citizens. Ministry of Housing and Urban Poverty 
Alleviation has launched the Pradhan Mantri Awas Yojana (PMAY) (Urban) Mission to 
provide Central assistance to States and UTs for addressing the housing requirements 
of urban poor, including slum dwellers. 

Statement

Details of Distribution of Housing Shortage among States and UTs

Name of State/UTs States/UTs wise Distribution of Housing 
shortage-2012 (in millions)

     1 2

Andhra Pradesh 1.27

Arunachal Pradesh 0.03

Assam 0.28

Bihar 1.19

Chhattisgarh 0.35
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     1 2

Delhi 0.49

Goa 0.06

Gujarat 0.99

Haryana 0.42

Himachal Pradesh 0.04

Jammu and Kashmir 0.13

Jharkhand 0.63

Karnataka 1.02

Kerala 0.54

Madhya Pradesh 1.10

Maharashtra 1.94

Manipur 0.08

Meghalaya 0.03

Mizoram 0.02

Nagaland 0.21

Odisha 0.41

Puducherry 0.07

Punjab 0.39

Rajasthan 1.15

Sikkim 0.01

Tamil Nadu 1.25

Tripura 0.03

Uttar Pradesh 3.07

Uttarakhand 0.16

West Bengal 1.33

Andaman and Nicobar Islands 0.00

Chandigarh 0.02

Dadra and Nagar 0.05

Daman and Diu 0.01

Lakshadweep 0.01

IndIa 18.78
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Action plan for poverty alleviaiton

†512. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOUSING 
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Government has chalked out any action plan to provide houses to 
the poor and all other citizens in the country, who do not have houses, if so, the 
details thereof;

(b) whether Government is aware that the benefits of schemes do not reach 
genuine persons as there are huge shortcomings in the identification process of the 
poor in the country; and

(c) whether Government would chalk out any concrete action plan for poverty 
alleviation and if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (SHRI 
M. VENKAIAH NAIDU): (a) ‘Housing’ is a State subject and, therefore, it is the 
responsibility of States to ensure houses for all its citizens. Ministry of Housing and 
Urban Poverty Alleviation has launched the Pradhan Mantri Awas Yojana (PMAY) 
(Urban) Mission to provide Central assistance to States and UTs for addressing the 
housing requirements of urban poor, including slum dwellers, through the following 
four verticals: 

(i) “In situ” Slum Redevelopment through private participation using land as 
resource;

(ii) Credit Linked Subsidy Scheme (CLSS);

(iii) Affordable Housing in Partnership; and

(iv) Subsidy for beneficiary-led individual house construction.

(b) Selection/identification of beneficiaries for the projects taken up under the 
Pradhan Mantri Awas Yojana-Housing for All (Urban) Mission comes within the 
purview of State/UT Governments. Scheme guidelines provide for a prior beneficiary 
identification through demand assessment linked to Aadhar/Voter ID Card etc. 

(c) The Ministry of Housing and Urban Poverty Alleviation, w.e.f. 23rd September, 
2013, has started the “Deen Dayal Antyodaya Yojana-National Urban Livelihood 
Mission” to reduce vulnerability of the urban poor households by focusing on social 
mobilization, skill up-gradation, entrepreneurship development and credit availability 
for the poor. In addition, shelters for urban homeless and infrastructure for street 
vendors can also be taken under this Mission.

† Original notice of the question was received in Hindi.
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Rehabilitation of people living in slums

513. SHRI K. K. RAGESH: Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state:

(a) whether Government is taking any concrete steps to rehabilitate the people 
living in slums in cities and towns; and 

(b) if so, the details including the funds allocated and time frame, if any?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION 
(SHRI M. VENKAIAH NAIDU): (a) and (b) ‘Housing’ is a State subject and, 
therefore, it is the responsibility of States to ensure houses for all its citizens. Ministry 
of Housing and Urban Poverty Alleviation has launched the Pradhan Mantri Awas 
Yojana (PMAY) (Urban) Mission to provide Central assistance to States and UTs for 
addressing the housing requirements of urban poor, including slum dwellers, through 
the following four verticals: 

(i) “In situ” Slum Redevelopment through private participation using land as 
resource;

(ii) Credit Linked Subsidy Scheme (CLSS);

(iii) Affordable Housing in Partnership; and

(iv) Subsidy for beneficiary-led individual house construction.

Budget Estimates of ` 4000.00 crore were earmarked for the FY 2015-16 for the 
projects under Housing for All (HFA) Scheme. The provision was, however, reduced 
at RE stage to ` 1231.23 crore due to less receipt of demands for Central assistance 
from States/UTs at the stage of finalization of RE 2015-16. Out of the available 
fund in RE 2015-16 under PMAY(U), ` 1218.81 crore of Central assistance was 
released to States. In addition, ` 200.00 crore under Credit Linked Subsidy Scheme 
(CLSS) component (Central Sector Scheme) was allocated and released in full to 
the Central Nodal Agencies.

For the FY 2016-17, allocation of ` 4400.00 crore for Centrally Sponsored Schemes 
under PMAY(U) and ` 475.00 crore for CLSS component of PMAY(U) has been made.

Urban areas under Deen Dayal Antyodaya Yojana

514. SHRI ANIL DESAI: Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state:

(a) whether Government has decided to bring all the statutory urban areas under 
the ambit of “Deen Dayal Upadhyay Antyodaya Yojna/National Urban Livelihood 
Mission”. If so, the details thereof;
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(b) whether Maharashtra, Andhra Pradesh and Telengana have been covered 
under the Scheme; and

(c) whether this scheme would reduce unemployment in the country?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (SHRI 
M. VENKAIAH NAIDU): (a) and (b) The Government has enhanced the scope of 
Deendayal Antyodaya Yojana National Urban Livelihoods Mission (DAY-NULM) by 
allowing all the States/Union Territories including Maharashtra, Andhra Pradesh and 
Telengana to implement all or any of the components of the Mission in all statutory 
Towns based on their local capacity and requirement.

(c) DAY-NULM focuses on providing assistance for developing /upgrading the 
skill of urban poor by providing training as per the skill demand from the market, 
so that they can set up self-employment ventures or secure salaried employment. 
Since 2014-15, under DAY-NULM 3,57,646 persons have been provided skill training; 
3,03,434 persons are undergoing training and 82,793 beneficiaries have been assisted 
for setting up individual or group micro-enterprises (till 31.03.2016). 

State-wise homeless households

515. SHRI BHUPINDER SINGH: Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state:

(a) the number of homeless households in the country, State-wise details as on 
1st April, 2016;

(b) the number of houses that were completed/provided under the Central 
Government housing schemes for poor during the last two years, State-wise;

(c) the number of houses that are estimated to be completed under Government 
housing schemes for homeless poor sections in the next five years; and

(d) the list of those schemes/programs being contemplated by Government for 
poverty alleviation in the country?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION 
(SHRI M. VENKAIAH NAIDU): (a) Details of State-wise total number of houseless 
households as per Census-2011 are given in the Statement-I (See below).

(b) State-wise details of houses completed for urban poor during the last two 
years under Jawaharlal Nehru National Urban Renewal Mission (JNNURM), Rajiv 
Awas Yojana (RAY) and Pradhan Mantri Awas Yojana (PMAY) (Urban) are given 
in the Statement-II.
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(c) As on date, 3,40,187 Dwelling Units are under construction under existing 
schemes.

(d) The Ministry is currently implementing the Deen Dayal Antyodaya Yojana-
National Urban Livelihood Mission since September 2013, as replacement of erstwhile 
Swarna Jayanti Shahari Rozgar Yojana (SJSRY). NULM has seven components viz. 
Employment through Skills Training and Placement, Social Mobilisation and Institution 
Development, Self-Employment Programme, Capacity Building and Training, Shelter 
for Urban Homeless, Support to Urban Street Vendors and Innovative and Special 
Projects.

Statement-I

Details of Houseless Households in India as per Census-2011

States/Union Territories Houseless Households (in numbers)

Total Houseless
Households

Rural Houseless 
Households

Urban Houseless 
Households

     1 2 3 4

Andhra Pradesh 42,812 19,436 23376

Arunachal Pradesh 314 246 68

Assam 3,293 2,378 915

Bihar 9,818 6,775 3043

Chhattisgarh 7,198 4,667 2531

Goa 820 322 498

Gujarat 36,925 12,938 23987

Haryana 11,635 5,771 5864

Himachal Pradesh 935 708 227

Jammu and Kashmir 3,064 1,441 1623

Jharkhand 6,121 3,886 2235

Karnataka 21,425 10,503 10922

Kerala 5,759 1,767 3992

Madhya Pradesh 37,822 19,314 18508

Maharashtra 57,480 24,816 32664

Manipur 680 354 326

Meghalaya 298 236 62
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     1 2 3 4

Mizoram 38 14 24

Nagaland 220 95 125

Odisha 10,334 5,571 4763

Punjab 9,853 5,431 4422

Rajasthan 37,341 20,956 16385

Sikkim 75 62 13

Tamil Nadu 15,299 4,264 11035

Tripura 850 465 385

Uttar Pradesh 72,452 31,225 41227

Uttarakhand 3,273 1,326 1947

West Bengal 28,647 7,560 21087

Andaman and Nicobar 
Islands

63 21 42

Chandigarh 868 1 867

Dadra and Nagar Haveli 216 151 65

Daman and Diu 166 35 131

Delhi 23,175 97 23078

Lakshadweep 0 0 0

Puducherry 492 33 459

IndIa 2011 449,761 192,865 256896

Source: Primary Census Abstract: Houseless Population office of the Registrar General and Census 
Commissioner, India
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† Original notice of the question was received in Hindi.

Poisonous food under Mid-Day Meal Scheme

†516. SHRIMATI KANAK LATA SINGH: 
    SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of the various types of complaints regarding Mid-Day Meal and 
deaths of children caused by eating poisonous food during the last five years;

(b) the number of persons against whom action has been taken for resorting to 
carelessness and corruption in this scheme, the State-wise details thereof; and

(c) the details of the steps taken to streamline this scheme in the last five years?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) As per the records available in this Ministry, 280 cases of 
various types of complaints have been reported during 2013 to 2016. The details 
are given in the Statement-I (See below). 23 children had died in a tragic incident 
that occurred in Navsrijit Government Primary School, Gandaman, Block Masrakh, 
District Saran, Bihar on 16th July, 2013.

(b) The details of State-wise action taken on complaints are given in the Statement-II 
(See below).

(c) The Government of India has issued updated guidelines on quality, safety 
and hygiene on school level kitchens to all the States/UTs on 13th February, 2015. 
These guidelines cover safety aspect of procurement, storage, preparation, serving, 
waste disposal of food items as well as issues of personal hygiene of students and 
those involved in cooking and serving of the food. In addition, the Mid Day Meal 
Rules 2015, notified on 30th September, 2015 envisage that the School Management 
Committees (SMC) shall also monitor the implementation of Mid Day Meal Scheme. 
The Rules also provide for mandatory testing of food samples on a monthly basis 
by Government recognized laboratories to ensure that the meals meet with nutritional 
standards and quality. Further, instructions have been issued to the States/UTs that at 
least one parent and preferably two should be present during serving of the meals 
to students so that they can taste the food as well as certify the number of children 
who partake of MDM. Besides the above, the MDM Guidelines also envisage 
monitoring of 25% of the schools on quarterly basis by the officials of the States/UTs. 
Management Information System (MIS) for Mid Day Meal Scheme is in existence 
since June, 2012 and all the States/UTs are making annual and monthly data entry 
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into the portal on key indiators of the Scheme for online monitoring. Govenments 
of Uttar Pradesh and Bihar have started real time monitoiring of the Scheme by 
Interactive Voice Response System intergrated with Management Information System. 
In addition, the MIS for Mid Day Meal Scheme also has scope to integrate it with 
Interactive Voice Response Systems (IVRS) as well as other digital systems of date 
collection for near real time monitoring of the Scheme. Besides, the States/UTs have 
established Grievance Redressal Mechanism at various levels in their States with a 
toll free number for addressing the grievances of stakeholders.
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Digital textbooks for reducing burden of bags

†517. SHRI MEGHRAJ JAIN: 
    SHRI MOHD. ALI KHAN:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that burden of books and bags is increasing 
on small school-going children;

(b) whether mental and physical development of children is getting affected due 
to this increasing burden; and

(c) whether Government has any plan to provide textbooks digitally on tablet 
for reducing the burden of bags, and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) The Central Government has taken various steps to 
reduce curriculum load on the basis of recommendations of the report “Learning 
without Burden” of the National Advisory Committee Chaired by Prof. Yashpal. The 
National Curriculum Framework (NCF-2005) brought a shift in the teaching learning 
paradigm by focusing on child centered; process oriented constructivist approach which 
discourages memorization and rote learning. Based on this, the National Council of 
Educational Research and Training has developed revised syllabi and textbooks and 
States have also revised their syllabi and textbooks accordingly so as to reduce 
the burden on children. Further, in the 63rd meeting of Central Advisory Board of 
Education (CABE) held on 19th August, 2015, the issue of lightening the burden 
of school children was discussed with all States/UTs.

(c) E-Pathshala was launched during the National Conference on ICT in School 
Education held on 7th November, 2015. It is a platform developed by National Council 
for Educational Research and Training (NCERT) for showcasing and disseminating 
all educational e-resources including textbooks, audio and video material, periodicals 
and a variety of other print and non-print materials. The platform addresses the 
dual challenge of reaching out to a diverse clientele and bridging the digital divide 
(geographical, socio-cultural and linguistic), offering comparable quality of e-contents 
and ensuring its free access at every time and every place. Students, teachers, 
educators and parents can access e-books through multiple technology platforms i.e. 
mobile phones and tablets and on web through laptops and desktops.

† Original notice of the question was received in Hindi.
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Higher education financing agency

518. SHRI A. K. SELVARAJ: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the proposal to establish Higher Education Financing 
Agency and turning 10 public and private institutions into world class educational 
institutions could be a game changer, if so, the details thereof; and

(b) whether it is also a fact that ten institutions each from both public and 
private sectors would be selected in the next few months, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) Yes, Sir. It is proposed to set up a Higher Education Financing 
Agency (HEFA) with an initial capital base of ` 1,000 crores and funds from the 
market and supplement them with donations from Corporate Social Responsibility 
(CSR) Funds. These funds will be used to finance improvement in infrastructure 
in the top institutions not only 10 public private institutions, and will be serviced 
through internal accruals.

(b) The Government has announced in the Budget 2016-17 that an enabling 
regulatory architecture will be provided to ten public and ten private institutions to 
emerge as world-class Teaching and Research Institutions.

Removal of contents from NCERT books

519. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that contents about a large number of national leaders/
freedom fighters/revolutionaries have been either removed or snipped/curtailed from 
NCERT text books; 

(b) if so, the details thereof along with the reasons therefor; and

(c) the corrective steps taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) There has been no change in the contents relating to national 
leaders, freedom fighters and revolutionaries, available in the National Council of 
Educational Research and Training (NCERT) textbooks, which have been in circulation 
since 2007-08.

(b) and (c) Do not arise.
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Modernization of Madarsa education

520. SHRI GULAM RASOOL BALYAWI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the total allocation made for modernization of Madarsa education during 
2015-16;

(b) the details of work done and results achieved in different States in this 
regard;

(c) the allocations which remained unspent/unutilized; and

(d) how the remaining amount will be utilized?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) Budget allocation of ` 375.50 crore was made for the year 
2015-16 under the Scheme for Providing Education to Madarsas/Minorities (SPEMM) 
which includes the Scheme for Providing Quality Education in Madarsas (SPQEM), 
and Infrastructure Development in Minority Institutions (IDMI).

(b) SPQEM aims to encourage traditional institutions like Madarsas and Maktabs 
to introduce modern education by providing financial assistance to introduce Science, 
Mathematics, Social Studies, Hindi and English in their curriculum through support 
for a maximum of three teachers and books, teaching learning materials and computer 
labs. The Scheme aims at providing Madarsa students education comparable with 
national standards, for which affiliation with the National Institute of Open Schooling 
(NIOS) is integral to the Scheme. During 2015-16, SPQEM Scheme benefited 
50957 teachers in 20727 Madarsas. Details showing physical and financial progress  
achieved in different States during the year 2015-16 are given in the Statement  
(See below).

(c) and (d) The SPQEM is a demand driven scheme and depends on proposals 
from the State Governments. As against revised estimate of ` 335.5 crore for 
SPEMM for 2015-16, expenditure was ` 295.85 crore leaving an unutilized balance 
of ` 39.65 crore which has lapsed at the end of the financial year. This was due 
to non-receipt of adequate number of viable proposals from the State Governments.
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Statement

Details showing financial and physical progress achieved during 2015-16

Sl. No. Name of State/UT Amount (` in Lakhs) Madarsas Teachers

1. Bihar 1543.36 1127 3381

2. Chhattisgarh 364.11 268 667

3. Jharkhand 204.48 110 285

4. Madhya Pradesh 2532.87 3288 6093

5. Tripura 305.27 258 655

6. Uttar Pradesh 23101.32 14974 37824

7. Uttarakhand 892.49 481 1389

8. West Bengal 461.38 221 663

9. Chhattisgarh 
(for development of 
Madarsa Board)

5.00

10. NIOS 39.13

11. EdCil 1.33

ToTal 29450.74 20727 50957

Ex-servicemen for physical training in schools

521. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is considering to utilize the services of ex-servicemen 
for providing physical training to students in school, if so, the details thereof; and

(b) the time by which the proposal is likely to be implemented all over the 
country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) The Central Government is working on a pilot 
programme ‘Vidyanjali’ to involve people from Indian Diaspora, retired teachers, 
retired Government officials including retired defence personnel, retired professionals 
and women who are home makers to volunteer to strengthen co-scholastic activities 
in schools such as reading. These volunteers will not be a replacement for regular 
teachers and neither will they be involved in any kind of formal teaching. In an 
Education Minister’s meeting held on 08.02.2016, nineteen States/UTs had expressed 
willingness to participate in this programme.
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Shortage of space in schools of Maharashtra

522. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is acute shortage of rooms and play grounds 
in the schools of Maharashtra and rest of the country;

(b) if so, the details thereof, State and UT-wise; and

(c) what remedial measures Government proposes to take in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) The Student Classroom Ratio (SCR) in the country is 
27 at the elementary level, 47 at the secondary level and 49 at the higher secondary 
level as per the Unified District Information System for Education 2014-15. In case 
of Maharashtra, the figures of SCR at the elementary, secondary and higher secondary 
levels are 32, 50 and 64 respectively. 60.47% schools in the country and 88.07% in 
Maharashtra have playground facilities. State/UT-wise details of SCR and percentage 
of schools with playground facility are given in the Statement (See below).

(c) In order to further improve the SCR, 6530 additional classrooms were 
sanctioned under Sarva Shiksha Abhiyan for elementary schools and 1503 additional 
classrooms were sanctioned for secondary schools under Rashtriya Madhyamik Shiksha 
Abhiyan for the year 2015-16. In order to ensure that children have sufficient open 
space for sports and other physical activities during school hours, an advisory dated 
26.10.2012 was issued to all States/UTs to make adequate arrangements, if necessary 
in an adjoining playground or municipal park, etc. for children to play outdoor games 
and take up other physical activities.

Statement

The State/UT-wise details of SCR and percentage of school 
with playground facility

States/UTs Student Classroom Ratio Percentage of 
Schools with 
Playground 

facility

Elementary Secondary Higher 
Secondary

     1 2 3 4 5

Andaman and Nicobar 
Islands

19 30 36 57.49

Andhra Pradesh 22 37 36 54.95
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     1 2 3 4 5

Arunachal Pradesh 16 42 65 39.39

Assam 28 41 62 55.20

Bihar 52 103 87 37.03

Chandigarh 40 42 47 92.89

Chhattisgarh 24 53 38 53.27

Dadra and Nagar Haveli 34 52 49 42.73

Daman and Diu 34 37 35 49.66

Delhi 39 46 41 85.79

Goa 28 37 39 46.51

Gujarat 29 48 43 77.47

Haryana 26 34 34 83.38

Himachal Pradesh 13 31 27 84.36

Jammu and Kashmir 14 27 51 37.04

Jharkhand 27 69 90 33.52

Karnataka 23 37 37 67.41

Kerala 24 37 43 72.85

Lakshadweep 20 32 30 28.89

Madhya Pradesh 22 51 40 65.28

Maharashtra 32 50 64 88.07

Manipur 19 29 48 54.30

Meghalaya 19 33 51 34.17

Mizoram 14 28 45 50.20

Nagaland 18 29 46 40.71

Odisha 26 54 46 29.71

Puducherry 27 33 35 70.08

Punjab 22 32 39 95.38

Rajasthan 20 35 38 51.86

Sikkim 12 37 32 67.11
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     1 2 3 4 5

Tamil Nadu 26 38 36 76.42

Telangana 20 36 36 61.68

Tripura 23 64 48 61.35

Uttar Pradesh 31 52 68 70.36

Uttarakhand 18 42 43 58.23

West Bengal 30 74 60 38.39

all STaTeS 27 47 49 60.47

Complaints of ragging in educational institutions

†523. SHRI MEGHRAJ JAIN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has received complaints from the guardians of students 
about the incidents of ragging in educational institutions situated at various places 
in the country;

(b) if so, the details of the complaints received State-wise and area-wise;

(c) the details of the action taken on the complaints received during the last 
year and the current year;

(d) whether Government is contemplating to formulate any strict law to prevent 
incidents of ragging in future; and

(e) if so, the details thereof and by when it is targeted to be implemented?

T H E  M I N I S T E R  O F  H U M A N  R E S O U R C E  D E V E L O P M E N T 
(SHRIMATI SMRITI ZUBIN IRANI): (a) Yes, Sir.

(b) Details are given in the Statement (See below).

(c) Of 72 ragging complaints received by the University Grants Commission 
(UGC) during the last year and in the current year, 57 cases have been fully redressed. 
The remaining 15 cases are at an active stage of investigation and redressal.

(d) and (e) To address the issue of ragging in Educational Institutions, the 
University Grants Commission (UGC) has brought out the UGC Regulations on Curbing 
the Menace of Ragging in Higher Educational Institutions, 2009. Recently, these 
regulations have been further amended by enlarging the definition of ragging. These 

† Original notice of the question was received in Hindi.
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regulations are to be followed by all higher educational institutions. The UGC has 
also developed the Anti-Ragging Website i.e. www.antiragging.in. The Portal contains 
the record of registered complaints received and the status of the action taken thereon. 
A nationwide toll free 24x7 Anti-Ragging Helpline 1800-180-5522 in 12 languages has 
been established. UGC has also developed the Anti-Ragging Mobile Application for 
filing the complaint on ragging, filing the anti-ragging undertaking and for calling the 
Toll Free Anti-Ragging Helpline Number and same may be downloaded from Google 
Play Store. UGC sends a circular regarding strict compliance of UGC Regulations on 
curbing the menace of ragging in higher educational institutions, at least twice a year.

Statement

State-wise and area-wise details of ragging complaints  
From 1st April, 2015 to 22nd April, 2016 

Total Complaints: 72

Sl. No. Complaint Date Complaint No. State District

1. 30 July, 2015 AP-2193 Andhra Pradesh Vizianagaram

2. 06 Feb., 2016 AP-2589 Andhra Pradesh Nellore

3. 21 Sep., 2015 AS-2352 Assam Silchar

4. 07 Oct., 2015 BR-2386 Bihar Patna

5. 05 Nov., 2015 BR-2450 Bihar Patna

6. 28 Nov., 2015 BR-2488 Bihar Gaya

7. 28 Dec., 2015 BR-2536 Bihar Patna

8. 15 April, 2015 DL-2083 Delhi Central Delhi

9. 19 Aug., 2015 DL-2253 Delhi North West Delhi

10. 02 Aug., 2015 GJ-2199 Gujarat Gandhinagar

11. 07 Oct., 2015 GJ-2384 Gujarat Ahmedabad

12. 03 Dec., 2015 JH-2501 Jharkhand Jamshedpur

13. 05 June, 2015 KA-2142 Karnataka Dakshina Kannada

14. 02 Sep., 2015 KA-2295 Karnataka Mangalore

15. 04 Sep., 2015 KA-2302 Karnataka Bengaluru

16. 06 Nov., 2015 KA-2454 Karnataka Bengaluru

17. 02 Jan., 2016 KA-2539 Karnataka Bengaluru

18. 24 July, 2015 KL-2186 Kerala Pathanamthitta

19. 22 Aug., 2015 KL-2260 Kerala Kozhikode
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Sl. No. Complaint Date Complaint No. State District

20. 21 Dec., 2015 KL-2529 Kerala Kozhikode

21. 23 Jan., 2016 KL-2566 Kerala Alappuzha

22. 05 April, 2015 MH-2067 Maharashtra Varsova

23. 11 April, 2015 MH-2076 Maharashtra Mumbai

24. 14 July, 2015 MH-2172 Maharashtra Nashik

25. 10 Aug., 2015 MH-2225 Maharashtra Mumbai

26. 10 Sep., 2015 MH-2329 Maharashtra Dhule

27. 28 Oct., 2015 MH-2424 Maharashtra Buldhana

28. 16 Jan., 2016 MH-2551 Maharashtra Thane

29. 08 Dec., 2015 MP-2509 Madhya Pradesh Jabalpur

30. 18 Jan., 2016 MP-2552 Madhya Pradesh Jabalpur

31. 19 Jan., 2016 MP-2558 Madhya Pradesh Bhopal

32. 27 Jan., 2016 MP-2567 Madhya Pradesh Burhanpur

33. 15 Feb., 2016 MP-2598 Madhya Pradesh Jabalpur

34. 04 May, 2015 OR-2108 Odisha Bhubaneswar

35. 05 Sep., 2015 OR-2309 Odisha Bhubaneswar

36. 26 Sep., 2015 OR-2366 Odisha Koraput

37. 28 Oct., 2015 OR-2423 Odisha Balasore

38. 03 Nov., 2015 OR-2443 Odisha Cuttack

39. 13 Nov., 2015 OR-2461 Odisha Cuttack

40. 30 Nov., 2015 OR-2491 Odisha Bhubaneswar

41. 21 May, 2015 RJ-2128 Rajasthan Jaipur

42. 12 Sep., 2015 RJ-2336 Rajasthan Jaipur

43. 31 Oct., 2015 RJ-2431 Rajasthan Jaipur

44. 17 Sep., 2015 TN-2347 Tamil Nadu Chennai

45. 24 Nov., 2015 TN-2477 Tamil Nadu Tirunelveli

46. 28 Jan., 2016 TN-2569 Tamil Nadu Chennai

47. 16 March, 2016 TN-2639 Tamil Nadu Namakkal

48. 04 Apr., 2016 TN-2668 Tamil Nadu Chennai

49. 16 Sep., 2015 UK-2345 Uttarakhand Pauri Garhwal
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Sl. No. Complaint Date Complaint No. State District

50. 03 Nov., 2015 UK-2444 Uttarakhand Haridwar

51. 15 Apr., 2015 UP-2084 Uttar Pradesh Gautam Buddh 
Nagar

52. 13 July, 2015 UP-2168 Uttar Pradesh Allahabad

53. 15 July, 2015 UP-2173 Uttar Pradesh Aligarh

54. 24 Aug., 2015 UP-2263 Uttar Pradesh Bareilly

55. 26 Aug., 2015 UP-2278 Uttar Pradesh Ghaziabad

56. 28 Aug., 2015 UP-2281 Uttar Pradesh Bareilly

57. 01 Sep., 2015 UP-2290 Uttar Pradesh Ghaziabad

58. 03 Oct., 2015 UP-2375 Uttar Pradesh Lucknow

59. 22 Dec., 2015 UP-2531 Uttar Pradesh Lucknow

60. 18 Jan., 2016 UP-2554 Uttar Pradesh Lucknow

61. 10 April, 2015 WB-2073 West Bengal Kolkata

62. 07 July, 2015 WB-2162 West Bengal Kolkata

63. 20 Aug., 2015 WB-2257 West Bengal Hooghly

64. 31 Aug., 2015 WB-2287 West Bengal Birbhum

65. 01 Sep., 2015 WB-2289 West Bengal Kolkata

66. 09 Sep., 2015 WB-2320 West Bengal Cooch Behar

67. 09 Nov., 2015 WB-2458 West Bengal Kolkata

68. 27 Nov., 2015 WB-2485 West Bengal East Medinipur

69. 26 Dec., 2015 WB-2533 West Bengal Kolkata

70. 03 Feb., 2016 WB-2585 West Bengal Durgapur

71. 16 March, 2016 WB-2638 West Bengal Birbhum

72. 01 April 2016 WB-2661 West Bengal Kolkata

Mission statement for schools

524. DR. T. SUBBARAMI REDDY: 
   SHRIMATI AMBIKA SONI:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether Government/CBSE issued direction to all affiliated schools to prepare 
mission statement, goals to be achieved and to be posted on website;
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(b) if so, the details thereof and the rationale behind it;

(c) whether CBSE issued guidelines in this regard to the schools, if so, the 
details thereof; and

(d) what is the time limit by which it should be ready and whether it would 
be extended in view of summer vacation?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) Yes, Sir. Ministry of Human Resource Development 
issued guidelines in February, 2016 to States/UTs Governments and to Central Board 
of Secondary Education (CBSE), Kendriya Vidyalaya Sangathan (KVS), Navodaya 
Vidyalaya Samiti (NVS), Council for the Indian School Certificate Examinations 
(CISCE) and Central Tibetan Schools Administration (CTSA). Mission statement for 
the school helps schools administrators, teachers, parents, students and community 
members to have a common understanding of the mission, goals, objectives and 
strategies to achieve the goals and objectives of the school.

(c) and (d) CBSE has issued guidelines to its affiliated schools in March, 2016 
for preparation of the mission statement and for posting the same on the school 
web-site by the first week of June, 2016.

World class universities

525. SHRI D. RAJA: Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state whether Government is considering a proposal to set up 20 world 
class universities in the country, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): Yes, Sir. There is a proposal to establish a regulatory architecture 
to enable ten public and ten private institutions to emerge as World-Class Teaching 
and Research Institutions. The details of the same are being worked out.

Good quality toilets for girls in schools

526. SHRI ANUBHAV MOHANTY: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) what is the proposal of Government to provide good quality toilets in the 
schools for girls;

(b) what is the price fixed by Government for each unit of good quality toilet 
for girls; and
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(c) how does Government propose to meet the expenditure incurred in this 
regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) The Government of India has prioritized education of girl child 
and launched Swachh Vidyalaya initiative across the country for construction of 
separate girls and boys toilets in all government schools. With the construction of 
4,17,796 toilets in 2,61,400 elementary and secondary schools within a period of one 
year from 15.08.2014 to 15.08.2015 under Swachh Vidyalaya initiative, all government 
schools now have gender segregated toilets for girls and boys.

(b) The Department of School Education and Literacy supports States and Union 
Territories (UTs) for construction of school infrastructure including toilets under 
Sarva Shiksha Abhiyan (SSA) and Rashtriya Madhyamik Siksha Abhiyan (RMSA) 
based on Schedule of Rates (SoRs) notified by the respective State Government, 
to improve access to elementary and secondary schools.

(c) SSA and RMSA programmes support States and UTs for construction of 
school toilets including separate toilets of girls, on incremental basis and as per 
the approved Annual Work Plan and Budgets of respective State/UT. The repair/
reconstruction of dysfunctional toilets in schools is also allowed under SSA. Under 
Swachh Vidyalaya initiative, Public Sector Undertaking and private corporate have 
contributed in construction of 1,45,102 school toilets using their corporate social 
responsibility fund. In addition, an amount of ` 112.97 crore has been released from 
Swachh Bharat Kosh for construction of toilets under the initiative.

Details of funds released under SSA and RMSA programmes for all the approved 
activities including construction of school toilets during last four years are as under:

(`  in crore)

Year Central Release

SSA RMSA

2012-13 23836.56 3162.86

2013-14 24735.10 2934.88

2014-15 24030.16 3389.50

2015-16 21590.14 3561.61
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Lengthy board question papers

527. SHRI ANUBHAV MOHANTY: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that students of 12th Board examination invariably face 
one or two very lengthy and tough question papers and this leads to fatal attempts 
on life due to fear of failure;

(b) what is the procedure to be adopted by the question paper setter to be 
followed to assess the length of the question paper; and

(c) whether the question papers of the board examination are attempted and 
tested for their genuine duration before they are finalized for the examination?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) There have been newspaper reports on the issue during 
the Board exam of 2016. The question papers were based on curriculum, syllabus 
and sample question papers prescribed by the Board. CBSE has informed that it 
is not aware of fatal attempts on life due to fear of failure by any student of its 
affiliated schools due to the lengthy and tough question paper for Board Exam, 2016.

(b) and (c) Paper setters work out the solution to the questions and required time 
limit for answering the question by an average student who has carefully studied 
the course and prepared for the examination methodically.

Linking promotion of teachers to performance of students

528. SHRIMATI WANSUK SYIEM: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government proposes to link the promotion of teachers to the 
performance of their students in an attempt to bolster the newly launched School 
Chalo Abhiyan 2016 aimed at improving enrollment and reducing drop-out rate;

(b) if so, whether the performance of students is a cumulative outcome of many 
factors including capacity for absorption of what is taught, socio-economic ambience 
at home rather than mere classroom teaching; and

(c) whether despite being labelled as a noble profession, teaching is essentially 
a wage earning exercise like other vocational trades?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) There is no such proposal at present to link promotion of teachers 
to performance of students. Recruitment and service conditions of teachers are in the 
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domain of State Governments/UT Administrations. However, The Central Government 
has a scheme of National Award to teachers to recognize good performance of 
teachers across the country. School enrolment campaigns are launched by States at 
the start of the school academic year for awareness generation to enrol out-of-school 
children in schools and to reach out hitherto un-reached children in remote areas, 
working children, girls, children belonging to SC and ST communities, and children 
in difficult circumstances.

(b) and (c) The performance of students is related to multiple factors including 
school and home environment. The Central Government has taken various steps to 
ensure teacher accountability in Government and aided schools.

The National Council of Educational Research and Training (NCERT) has 
developed Performance Indicators for Elementary Education (PINDICS) to track 
teacher performance and attendance in Government schools. PINDICS have been 
shared with State Governments/UTs to assess teacher’s performance.

Additionally, teachers attendance is being monitored by States/UTs through 
School Management Committees/School Management Development Committees/ 
Block Resource Centres/Clusters Resource Centres and in some cases by installing 
bio-metric attendance system etc.

The Central Government has launched the ‘Pandit Madan Mohan Malviya National 
Mission on Teachers and Teaching’ in December, 2014 with a vision to comprehensively 
address all issues related to teachers, teaching, teacher preparation, professional 
development, curriculum design, research in pedagogy and developing effective pedagogy.

As per the mandate of the Right of Children to Free and Compulsory Education 
(RTE) Act 2009, Government of India has notified the National Council for Teacher 
Education (NCTE) as the Academic Authority at the national level for teacher 
education and qualification. NCTE has prescribed teacher qualifications for various 
levels. It has also made it mandatory that all persons holding teacher qualifications 
as laid down by the NCTE must also pass a Teacher Eligibility Test (TET). These 
two steps by NCTE are widely seen as efforts to improve the standards of teaching 
with eventual positive impact on quality of education.

Recognition of all deemed to be Universities

529. DR. E. M. SUDARSANA NATCHIAPPAN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has taken any new approach to recognize all Deemed 
to be Universities;
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(b) if so, whether the Universities which are established before 1972 are also 
covered under this such as Gandhi Gram Rural University, Gandhigram, Dindigul, 
Tamil Nadu; and

(c) if not, whether the UGC has informed these Government of India funded 
Deemed Universities that this condition is not applicable to them?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) Institutions of higher education are declared as Deemed 
to be Universities by the Government of India, on the advice of the University 
Grants Commission (UGC), under Section 3 of the UGC Act, 1956. All Institutions 
Deemed to be Universities whether established before or after 1972 are regulated 
by the UGC (Institutions Deemed to be Universities) Regulations, 2010 as amended 
from time to time. This includes Gandhigram Rural Institute.

Mid-Day Meal scheme in Puducherry

530. SHRI N. GOKULAKRISHNAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) details of funds allocated and utilized in Puducherry under Mid-Day Meal 
scheme in the last five years, year-wise and district-wise;

(b) whether there is any plan to provide two eggs in a week to students;

(c) whether it is a fact that some States are providing breakfast also to students; 
and

(d) if so, whether Government would consider the same for school children of 
Puducherry, if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) Year-wise details of funds allocated and utilized in the Union 
Territory of Puducherry durng the last 5 years under Mid Day Meal Scheme (MDMS) 
is as under:

(` in lakh)

Year Fund released Fund utilized

2011-12 635.99 635.99

2012-13 506.17 506.17

2013-14 401.52 528.50

2014-15 597.70 587.29

2015-16 520.77 448.45*
*Till 31st December, 2015
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The district-wise data are not maintained at national level.

(b) No, Sir, there is no such proposal with the Ministry. However, 14 States/
UTs are providing eggs to the children from their own resources.

(c) and (d) In addition to mid-day meals, Breakfast Scheme is being implemented 
in Puducherry under which 100 ml. hot milk is being provided to students studying 
in Government/Government Aided Schools from the UT’s own resources.

Committee for popularising Sanskrit language

531. SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has set up any Committee to popularise Sanskrit 
language; and

(b) if so, the details thereof and the progress made so far in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) Yes, Sir. The Ministry of Human Resource Development 
had constituted a Committee to suggest a long term vision and road map for the 
development of Sanskrit under the Chairmanship of Shri N. Gopalaswami, Chancellor, 
Rashtriya Sanskrit Vidyapeetha, Tirupati on 18.11.2015. The Committee has submitted 
its report to this Ministry which may be perused at this Ministry’s website at http://
mhrd.gov.in/sites/upload_files/mhrd/files/Report-CVRM.pdf.

Increase in intake of NIT colleges

532. SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has increased the seats of National Institute of Technology 
(NIT) colleges; and

(b) if so, the details thereof and the present status thereof along with the actual 
demands of each State?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) The National Institutes of Technology (NITs) are 
autonomous Institutions of national importance governed by the provisions of the 
National Institutes of Technology, Science Education and Research (NITSER) Act, 
2007 and the First Statutes framed under the Act. The seats in NITs have marginally 
increased due to starting of new programmes at both under graduate and post 
graduate levels.
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As per provisions contained under the NITSER Act, 2007 and the First Statutes, 
the Senate of the respective Institution has the control and general regulations over 
the academic affairs of the Institute. The Senate in each of the Institutes is to 
periodically review the activities of the Departments or Centres and to make suitable 
recommendations to the Board of Governors of the Institute with regard to creation 
or restructuring of its Departments or Programmes or Centres and the abolition of 
existing Departments or Centres thereof.

Non-Payment of UGC scholarships

533. SHRI SITARAM YECHURY: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) how many students got UGC scholarships each year from 2010 to 2016 
year-wise;

(b) how many JRF scholarships were disbursed by UGC during 2015-2016 year-
wise;

(c) how many UGC JRF scholars are there as compared to scholarships disbursed;

(d) whether it is a fact that as many as 20,000 students have not been paid 
scholarships for 8 months, if so, the details and the reasons thereof; and

(e) the steps taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) Details are given in the Statement (See below).

(b) The University Grants Commission (UGC) has informed that Scholarships are 
generally provided for pursuing Undergraduate and Post-Graduate courses. Fellowships 
are provided to Junior Research Fellows (JRFs)/Senior Research Fellows (SRFs) to 
pursue M.Phil/Ph.D. The UGC has disbursed 54,120 JRFs/SRFs during 2015-16.

(c) The UGC has informed that there are 58,838 UGC JRF/SRF scholars as 
compared to 54,120 JRF/SRF fellowships disbursed by the UGC during 2015-16.

(d) No such specific complaint has been received by the UGC. However in a 
few cases there may be delay in disbursements due to (i) Late joining by candidates; 
(ii) Delay in submission of documents to the bank branches; (iii) Delay in uploading 
of documents; (iv) Technical problems in PFMS.

(e) UGC has introduced DBT in the fellowship/scholarship schemes to avoid 
delays and hardships to students. Also, all the manual data of old scholars has been 
digitized by them.
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Statement

Details of Number of beneficiaries of UGC Scholarship Schemes

Sl. 
No.

Name of the Scheme 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16

1 P.G. Scholarship for 
University Rank Holders

416 375 397 786 1301 1598

2 P.G. Indira Gandhi 
Scholarship for Single 
Girl Child

2299 1803 1290 2956 4307 4656

3 P.G. Scholarship for 
Professional Courses for 
SC/ST Candidates

865 767 622 649 658 915

4 P.G. Scholarship for 
GATE/GPAT Qualified 
students for Pursuing 
M.Tech/M.E./M.Pharm

1450 2264 1336 Discontinued 2462 1545

5 “Ishan Uday” Special 
Scholarship Scheme for 
North Eastern Region

 Initiated in 2014-15 9027

ToTal 17741

Implementation of Mid-Day Meal scheme

534. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that Mid-Day Meal scheme is not being 
implemented properly in the States in spite of funds released by the Centre, if so, 
the details thereof, and the reasons therefor;

(b) whether Government has released funds for the present financial year to 
the States, if so, the details thereof, State-wise, the funds utilised and compliance 
received; 

(c) whether there are funds still not utilised by the States, the details thereof; 
and

(d) whether CAG has pointed out the improper utilisation of the scheme by the 
States, if so, the steps being taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) 10.22 crore children in 11.56 lakh Government and Government 
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aided schools are being benefitted under the Mid Day Meal Scheme. The Scheme 
is being implemented in eligible schools in all the States/UTs.

(b) and (c) There is a provision of ` 9700 crore in the budget for the year 
2016-17 for the scheme. An amount of ` 2215 crore has already been released to 
the States/UTs as part of the first instalment for the year 2016-17. The State-wise 
details of funds released in the current financial year are given in the Statement-I 
(See below). The utilization of funds is submitted by the States/UTs on quarterly basis.

(d) The Performance Audit of the Mid Day Meal Scheme for the year 2009-10 
to 2013-14 has been carried out by the CAG and the report had been laid in the 
both Houses of the Parliament on 18th December, 2015. The observations of the 
report have been shared with the States/UTs.

Statement

State-wise funds released in 2016-17

(` in lakh)

Sl. 
No.

States/UTs Funds Released as on 25.4.2016 
2016-17

1         2 3

1. Andhra Pradesh 6491.76

2. Arunachal Pradesh 700.77

3. Assam 11776.90

4. Bihar 27343.43

5. Chhattisgarh 6452.79

6. Goa 269.60

7. Gujarat 8866.02

8. Haryana 3502.14

9. Himachal Pradesh 1842.44

10. Jammu and Kashmir 2269.86

11. Jharkhand 6680.63

12. Karnataka 9686.14

13. Kerala 4136.82

14. Madhya Pradesh 14098.82

15. Maharashtra 19825.98
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1         2 3

16. Manipur 578.63

17. Meghalaya 1449.65

18. Mizoram 432.66

19. Nagaland 535.28

20. Odisha 10293.62

21. Punjab 3893.73

22. Rajasthan 9804.45

23. Sikkim 211.44

24. Tamil Nadu 9783.77

25. Telangana 4062.31

26. Tripura 1063.58

27. Uttarakhand 2524.47

28. Uttar Pradesh 24954.65

29. West Bengal 24134.16

30. Andaman and Nicobar Islands 87.13

31. Chandigarh 150.93

32. Dadra and Nagar Haveli 116.96

33. Daman and Diu 59.63

34. Delhi 3226.52

35. Lakshadweep 27.10

36. Puducherry 165.20

ToTal (In lakhS) 221500.00

ToTal (In Crore) 2215.00

Teaching posts vacant in IITs

535. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) how many teaching posts are vacant in IITs and since what time;

(b) how much amount has been spent on faculty development in IITs during 
the last five years; and

(c) what has been done to use Massive Open Online Courses (MOOCs) and 
Flipped classroom for meeting faculty shortage in IITs?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) The process of arising of vacancies and filling them up with 
suitable, qualified candidates is a continuous process. Although 2463 teaching positions 
as on 01.09.2015 were vacant, the research scholars, contract adjunct and visiting 
faculty contributing to the teaching/learning process more than adequately compensated 
for the vacant positions. The existing norms, Student/Faculty ratio in IITs is 10:1. The 
IITs have been taking measures to attract quality faculty, which include year-round 
open advertisements, invitation through search-cum-selection procedures to alumni/
scientists/faculty, advertisements in international journals, and appointment of NRIs 
and PIOs to faculty positions on the same terms as applicable to regular faculty. The 
Government has also launched the Global Initiative for Academic Networks (GIAN) 
to enable foreign faculty to teach some courses in the higher educational institutions. 
Steps such as outstanding young faculty awards, mobility of faculty from one Central 
Educational Institute to another, and pay parity to faculty have also been taken to 
attract best faculty in these Institutions.

(b) Details of amount spent on faculty development in IITs during the last five 
years as reported by IITs are given in the Statement-I (See below).

(c) The details of action taken by IITs to use Massive Open Online Courses 
(MOOCs) and Flipped classroom for meeting faculty shortage are given in the 
Statement-II.

Statement-I

Details of amount spent IIT-wise on Faculty Development

Name of Institute 2011-12 2012-13 2013-14 2014-15 2015-16

IIT Bombay 276.06 519.33 414.50 370.06 352.76

IIT Delhi 168.33 195.37 214.79 241.34 -

IIT Kanpur 287.26 319.26 238.24 935.95 740.96

IIT Kharagpur 479.82 326.79 284.42 415.37 395.48

IIT Madras - - 377.54 550.17 420.17

IIT Guwahati 579.13 344.31 324.64 319.01 236.15

IIT Roorkee 428.44 373.31 268.25 329.4 341.55

IIT BHU 0 43.41 426.33 111.56

IIT Hyderabad 21.15 38.62 75.68 45.27 111.76

IIT Jodhpur 131.05*
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Name of Institute 2011-12 2012-13 2013-14 2014-15 2015-16

IIT Patna 41.35 33.05 53.84 72.43 48.72

IIT Bhubaneswar 35.00 26.00 45.00 58.00

IIT Gandhinagar 350.00*

IIT Indore 12.81 116.32 52.05 78.6 128

IIT Mandi 16.47 39.07 30.57 45.66 65.76

IIT Ropar 22.62 40.58 29.03 57.65 48.27

*Total amount spent by the Institute during the last five years.

Statement-II

Details of action taken by IITs to use massive Cowrses (MOOCs) and  
Flipped Classroom

Sl. 
No.

Name of the 
Institute

Action taken

1     2 3

1. IIT Bombay Institute has begun some experimentation with MOOCs 
and flipped classroom technologies and methodologies.

2. IIT Delhi Faculty uses required Audio Visual and ICT support to 
augment teaching learning experience. Being more or less 
a residential campus, faculty-students interacts is facilitated 
after official hours as well.

3. IIT Kanpur Though not as a part of a specific initiative to meet 
faculty shortage in IITs, IIT Kanpur has contributed largely 
to the outreach activities by offering 50 Online Courses 
(MOOCs) as being part of the NPTEL Phase III initiative 
since 2015. There are 30 courses in the pipeline to be 
offered from July 2016. These courses are being developed 
and run by the existing faculty members of IIT Kanpur 
and targeted to a larger body of students outside the IIT 
System. Registration to these courses are also open to the 
teachers and other working professional across the country. 
Also, as far as MOOCs is concerned, so far, only one 
course has been offered using flipped classroom model to 
the students of IIT Kanpur on an experimental basis to 
firm up an appropriate teaching and learning pedagogy, 
and test the technology and reliability of the platform.
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1     2 3

4. IIT Kharagpur Faculty members are encouraged to actively participate 
to Continuing Education Activities involving MOOCs and 
Flipped Classrooms. Various recent schemes including 
GIAN, ISWT, and talk to 10000 Teachers are integrated 
with such initiatives.

5. IIT Madras The Department of Metallurgical and Materials Engineering 
has already approved, through the Senate, the use MOOCs 
courses from other IITs and IISc for some of the electives 
that students can take for credit. Online video content 
already available with IITs through NPTEL can be used 
by the faculty in a flipped class room mode in a manner 
they see fit based on the requirement of the course.

6. IIT Guwahati The problem of shortage of faculty is not severe in IIT 
Guwahati. Flipped classrooms are conducted to increase 
more interactions between teachers and students to develop 
problem solving skills of the students.

7. IIT Roorkee The institute is organizing total nine MOOCs courses in 
the coming semester (July–Nov, 2016) and is open for 
all concerned.

8. IIT BHU Flipped classroom on various topics are being run under 
QEEE Program online through AVIEW since 2014. The 
QEEE live programs are being run at IIT (BHU) since 
2013-14. This year also it is being done by the institute 
for Semester (2016-17).

9. IIT Hyderabad There is no shortage of faculty.

10. IIT Jodhpur Some Faculty members are already using Massive Open 
Online Courses (MOOCs) in IIT Jodhpur and efforts are 
underway to popularize the same. The concept of FLIPPED 
classroom is also under active consideration for use in 
the Institute.

11. IIT Patna Institute is using NKN (National Knowledge Network) 
to its full extent and also institute has organized GIAN 
courses.

12. IIT Bhubaneswar UG/PG students are availing facilities under Massive Open 
Online Courses (MOOCs)/NPTL and FLIPPED classrooms.
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1     2 3

13. IIT Gandhinagar The faculty shortage at the institute is taken care of 
mainly by engaging visiting faculty. IIT culture requires 
close faculty student interacts, as is expected of residential 
institutions.

14. IIT Indore Institute have virtual classroom facility under National 
Knowledge Network (NKN).

15. IIT Mandi IIT Mandi doesn’t have Faculty shortage as institute has 
achieved desired student-faculty ratio of 10:1. However, 
students are advised to use NPTEL and online available 
course material to supplement their studies.

16. IIT Ropar Most of the faculty members are using Flipped classrooms 
for meeting faculty shortage. Some of them are trying to 
implement MOOCS.

Migration of IIT students

536. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) how many B.Tech, M.Tech and Ph.D holders from IITs have migrated to 
other countries during the last five years;

(b) what has been the economic and other loss due to their migrating out; and

(c) how much have they contributed/ donated to our IITs so far?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) The database of the students migrating to other Countries 
and the contributions made by them is not being maintained by the IITs. It may 
be noted that most of the students passing out of the IITs are finding employment 
within the country. Students who travel abroad tend to do so for higher studies in 
reputed institutions.

Impact of fee hike in IITs on poor students

†537. SHRI VISHAMBHAR PRASAD NISHAD: 
    SHRIMATI KANAK LATA SINGH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

† Original notice of the question was received in Hindi.
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(a) whether it is a fact that a decision has been taken to hike the fee of 
undergraduate courses in the Indian Institute of Technology (IITs);

(b) if so, whether a study has been conducted to assess its impact on the poor 
students and those from the backward areas;

(c) whether experts from the academic field have expressed apprehensions that 
the decision to hike fee in IITs would definitely have an adverse impact on the 
talented students coming from poor families; and

(d) if so, the details in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) Yes, Sir. It has been decided to revise the tuition fee in 
IITs to ` 2.00 lakh a year from the academic year 2016-17, subject to the following 
for protecting the interests of the socially and economically backward students:

(i) The SC/ST/PH students shall get complete fee waiver.

(ii) The most economically backward students (whose family income is less than 
` 1 lakh per annum) shall get full remission of the fee.

(iii) The other economically backward students (whose family income is between 
` 1 lakh to ` 5 lakh per annum) shall get remission of 2/3rd of the fee.

(iv) All students shall have access to interest free loan under the Vidyalaxmi 
Scheme for the total portion of the tuition fee payable.

(c) and (d) No. The interests of the socially and economically backward students 
have been protected adequately, and even furthered in the above dispensation.

Result of fact finding team for NIT, Srinagar

†538. SHRI VISHAMBHAR PRASAD NISHAD: 
    SHRIMATI KANAK LATA SINGH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the facts that have emerged from the investigation by a three-member team 
set up by the Ministry after the clashes between two groups of students in the 
National Institute of Technology, Srinagar;

(b) whether it is a fact that the students of the Institute are being instigated 
to indulge in anti-India activities which showed its outcome after the result of T20 
match; and

† Original notice of the question was received in Hindi.
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(c) the remedial steps taken by the officers of the Institute and the Ministry so far?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) The Ministry of Human Resource Development had sent 
its team to take stock of the situation. It was reported to the Ministry that there were 
tensions between students recently on the campus at NIT, Srinagar in the wake of a 
cricket match. The law and order situation was handled by the local administration. 
Subsequently, the State Government has been requested to take all necessary measures 
to ensure the safety and security of all the students. Academic and administrative 
measures have been taken by the NIT, Srinagar including grant of option to non-local 
students to go home and to appear in the scheduled Minor-I examinations later. The 
examinations were conducted as per the schedule from 11th to 16th April, 2016. For 
those who missed them, they are again scheduled from 5th to 8th May, 2016.

New central schools in Kerala

539. SHRI ABDUL WAHAB: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government proposes to open new Central Schools in various States 
including Kerala; and

(b) if so, the details in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) Kendriya Vidyalayas (KVs) are opened primarily to cater 
to the educational needs of the children of transferable Central Government employees 
including Defence and Para-Military Personnel by providing a common programme 
of education. Proposals for opening of new KVs are considered only if sponsored 
by Ministries or Departments of the Government of India/State Governments/Union 
Territories Administrations and Organizations of employees belonging to the eligible 
categories thereby committing resources for setting up a new KV as well as on the 
availability of necessary sanction of the Government. The Government of India had 
conveyed sanction for setting up of 54 new KVs in the country in March, 2014 
including one in the State of Kerala at Kudurthy (Distt. Kottayam). Out of these, 34 
KVs have been made functional including one in Kerala at Kudurthy (Distt. Kottayam).

Private universities in the country

540. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of private universities/deemed universities in the country, Statewise, 
and their ranking on the basis of performance;
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(b) number and names of the first 25 private universities recognized on the 
basis of merit awarded by UGC and location of each of such university;

(c) what procedure has been adopted by Government/UGC to determine the 
merits of private universities; and

(d) what is Government's policy towards universities and how many proposals 
are pending with UGC for the establishment of private universities?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) At present there are 237 Private Universities and 123 
Institutions Deemed to be Universities in the country. Statewise details are available 
on University Grants Commission (UGC) website www.ugc.ac.in. The UGC has not 
evaluated the relative merits of these universities and has not given any ranking 
to them. However, ranking of the Private and Deemed to be Universities, who 
had applied for ranking under National Institutional Ranking Framework (NIRF), is 
available on the NIRF website www.nirfindia.org.

(d) Private Universities are established through Acts passed by the State 
Governments. They are regulated by UGC under UGC (Establishment of and 
Maintenance of Standards in Private Universities) Regulations, 2003. Further, thirty 
two applications for grant of status of Deemed to be University are pending with 
UGC, of which 22 are private Deemed to be Universities.

Education to children engaged in labour activities

541. SHRIMATI RAJANI PATIL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a large number of children do not attend schools 
due to their engagement in family labour;

(b) if so, the number of children in the country who are not attending schools 
due to the said reason, State/UT-wise;

(c) whether Government is considering any plan to bring such children to schools 
by allowing them to continue part time in family labour or by compensating their 
families; and

(d) if so, the steps taken/proposed to be taken in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) Data regarding children not attending schools due to their 
engagement in family labour is not maintained in the Ministry of Human Resource 
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Development. The Ministry of Labour and Employment has also reported that they 
do not maintain such data.

(c) and (d) The Right of Children to Free and Compulsory Education (RTE) 
Act, 2009, which became operative with effect from 1st April, 2010, mandates 
that all children in the age group of 6-14 years shall be in schools for completing 
elementary education. Section 4 of the RTE Act provides for special training for 
age appropriate admission of out of school children. Those children who have 
missed out certain academic years either because they were never enrolled in 
school or dropped out of school, have a right to Special Training in residential 
and non residential mode, subsequently to be mainstreamed in formal schools in 
age appropriate class.

The Child Labour (Prohibition and Regulation) Act, 1986 prohibits the employment 
of children below 14 years of age in 18 occupations and 65 processes and regulates 
the working condition of children in employment where they are not prohibited.

The Ministry of Labour and Employment is implementing the National Child 
Labour Project (NCLP) Scheme since 1988 to rehabilitate working children in 12 
child labour endemic districts of the country. Children rescued/withdrawn from work 
in the age group of 9-14 years are enrolled in the NCLP Special Training Centres, 
where they are provided bridge education, vocational training, mid-day meal, stipend, 
health care etc. before being mainstreamed into formal education system. Children 
in the age group of 5-8 years are directly linked to the formal education system 
through a close coordination with the Sarva Shiksha Abhiyan (SSA). Presently, the 
Scheme is being implemented in 270 Districts of 21 States in the country and 
as per reports received from the Project Societies, about 3230 Special Training 
Centres are in operation with an enrolment of approximately 1.48 lakh children. 
Since inception more than 11.40 lakhs children have been mainstreamed into the 
formal education system.

Children who miss their education on account of being out of school (never 
enrolled or drop out) including children engaged in family labour are facilitated to 
join school and resume their education. In order to compensate their educational loss 
and to prepare them for age appropriate classes, specially designed bridge courses 
will be prepared and used.

Teachers engaged in bridge courses classes including teachers of NCLPs are 
provided training to equip them with necessary skills to help children acquired age 
specific knowledge and to be mainstreamed in regular schools.
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JEE ranking without marks of Class XIIth

542. SHRI T. RATHINAVEL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has decided that Class XII marks will 
not be considered when it comes to the Joint Entrance Examination rankings;

(b) whether it is also a fact that the announcement is expected to bring relief 
to students looking to grab a seat in a good engineering college; and

(c) whether it is a fact that the JEE 2016 would be conducted as it was done 
in 2015, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) Yes, Sir. The following changes have been approved by 
the Chairman, IIT Council, in the JEE pattern for 2017:

(i) There shall be no weightage for the 12th Class marks in calculating the 
ranks in the JEE Main exam.

(ii) For the candidates to qualify for admission in the IITs/NITs/IIITs and such 
other CFTIs whose admissions are based on the JEE ranks, they should have 
secured at least 75% marks in the 12th Class exam, or be in the top 20 
percentile in the 12th Class exam conducted by the respective Boards. For 
SC/ST students, the qualifying marks would be 65% in the 12th Class exam.

(c) Yes, Sir. In JEE 2016, 40% weightage will be given to normalized marks 
of class 12th and 60% weightage to JEE (Mains) score for admission in institutions 
other than IITs, as was done in JEE 2015. Other information related to JEE 2016 
is available in the JEE (Mains) and JEE (Advanced) brochures, available on URLs: 
http://jeemain.nic.in/WebInfo/pdf/JEEMain2016Bulletin.pdf and http://www.jeeadv.ac.in/
pdf/JEE_ADV_2016_IB_2.0.pdf respectively.

Pilot project to enlist ex-servicemen as teachers

543. SHRIMATI AMBIKA SONI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government proposes to run pilot project to enlist retired teachers/
ex-servicemen as teachers, to meet the shortage of teachers in the country, if so, 
the details thereof; and

(b) whether Government also proposes to provide internship for teachers on 
teaching aid and skills, if so, the details thereof?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a): The Central Government is working on a pilot programme 
‘Vidyanjali’ to involve retired teachers, retired Government officials including retired 
defence personnel, retired professionals, people from Indian diaspora and women who 
are home makers to volunteer for co-scholastic activities in schools. These volunteers 
will not be replacement for regular teachers and will not be involved in formal teaching. 
In a meeting of State Education Ministers held on 08.02.2016 by the Ministry in New 
Delhi, nineteen States/UTs had expressed willingness to participate in this programme 
on pilot basis.

(b) Teachers of Government and aided schools undergo annual in service training 
for professional development which is supported under Centrally Sponsored Schemes 
of Sarva Shiksha Abhiyan (SSA) and Rashtriya Madhyamik Shiksha Abhiyan (RMSA).

Literacy in villages under Saansad Adarsh Gram Yojana

544. SHRIMATI AMBIKA SONI: 
   DR. T. SUBBARAMI REDDY:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government set a target of achieving 100 per cent literacy in 
villages adopted under Saansad Adarsh Gram Yojana by March, 2016, if so, the 
details thereof;

(b) the level of literacy in each State;

(c) the amount spent under the scheme in each State; and

(d) by what period, total literacy is expected in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) In order to give fillip to the advancement of goals and objectives 
of Saansad Adarsh Gram Yojana (SAGY) relating to adult education, an initiative 
was undertaken to align the Saakshar Bharat Programme with SAGY in Saakshar 
Bharat Districts through convergence of existing resources available under the scheme. 
As a part of this initiative, it was aimed to make all out efforts to achieve 100 
per cent literacy in 408 Saansad Adarsh Grams in 276 Saakshar Bharat Districts 
spread in 23 States and 1 UT by 31st March, 2016. State/districts-wise details of 
number of Saansad Adarsh Grams under Saakshar Bharat Programme are given in 
the Statement-I (See below).

(b) Details of State and Gender-wise details of literacy rates, in the age group 
of 7 and above, reported by Census 2011, are given in the Statement-II (See below).
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(c) Details of State/UT-wise grants approved and Central share released under 
Saakshar Bharat Programme during the last three years are given in the Statement-
III (See below). 

(d) Plan-wise targets are fixed to achieve higher levels of literacy in a phased 
manner. The present targets are to raise the overall literacy rate of the country to 
80 per cent and reduce the gender gap to 10 percentage points by the end of XII 
Five Year Plan.

Statement-I

State/districts-wise details of No. of Saansad Adarsh Grams under 
Saakshar Bharat Districts

Sl. 
No.

Saakshar Bharat States/UT Number of Districts 
having Saansad 
Adarsh Grams

No. of Saansad 
Adarsh Grams

1        2 3 4

1. Andhra Pradesh 10 18

2. Arunachal Pradesh 3 3

3. Assam 7 7

4. Bihar 31 53

5. Chhattisgarh 12 13

6. Dadra and Nagar Haveli 1 1

7. Gujarat 12 19

8. Haryana 6 8

9. Himachal Pradesh 1 1

10. Jammu and Kashmir 6 6

11. Jharkhand 14 20

12. Karnataka 16 25

13. Madhya Pradesh 28 31

14. Maharashtra 9 11

15. Manipur 1 1

16. Meghalaya No SAGY Village adopted in these States

17. Nagaland

18. Odisha 11 14
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1        2 3 4

19. Rajasthan 23 33

20. Sikkim 1 1

21. Tamil Nadu 9 21

22. Telangana 9 22

23. Tripura 1 1

24. Uttar Pradesh 59 93

25. Uttarakhand 5 5

26. West Bengal 1 1

23 STaTeS and 1 UT 276 408

Statement-II

Literacy rate in the country in the age group of 7 and above, as per 
the Census 2011

Sl. 
No.

Name of States/UTs Literacy Rate (%age)

Persons Male Female

1      2 3 4 5

India 72.98 80.88 64.63

1. Andhra Pradesh 67.02 74.88 59.15

2. Arunachal Pradesh 65.38 72.55 57.70

3. Assam 72.19 77.85 66.27

4. Bihar 61.80 71.20 51.50

5. Chhattisgarh 70.28 80.27 60.24

6. Goa 88.70 92.65 84.66

7. Gujarat 78.03 85.75 69.68

8. Haryana 75.55 84.06 65.94

9. Himachal Pradesh 82.80 89.53 75.93

10. Jammu and Kashmir 67.16 76.75 56.43

11. Jharkhand 66.41 76.84 55.42

12. Karnataka 75.36 82.47 68.08

13. Kerala 94.00 96.11 92.07

14. Madhya Pradesh 69.32 78.73 59.24

15. Maharashtra 82.34 88.38 75.87

16. Manipur 76.94 83.58 70.26
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1      2 3 4 5

17. Meghalaya 74.43 75.95 72.89

18. Mizoram 91.33 93.35 89.27

19. Nagaland 79.55 82.75 76.11

20. Odisha 72.87 81.59 64.01

21. Punjab 75.84 80.44 70.73

22. Rajasthan 66.11 79.19 52.12

23. Sikkim 81.42 86.55 75.61

24. Tamil Nadu 80.09 86.77 73.44

25. Tripura 87.22 91.53 82.73

26. Uttar Pradesh 67.68 77.28 57.18

27. Uttarakhand 78.82 87.40 70.01

28. West Bengal 76.26 81.69 70.54

29. Andaman and Nicobar 
Islands

86.63 90.27 82.43

30. Chandigarh 86.05 89.99 81.19

31. Dadra and Nagar Haveli 76.24 85.17 64.32

32. Daman and Diu 87.10 91.54 79.55

33. Lakshadweep 91.85 95.56 87.95

34. NCT of Delhi 86.21 90.94 80.76

35. Puducherry 85.85 91.26 80.67

Statement-III

State/UT-wise total grants (Centre + State) approved and Central share  
released under Saakshar Bharat Programme

(` in lakh)

Sl. 
No.

State/UT Total Grants 
(Centre + State) 
Approved for 
project period 
upto XII Plan

Central share released

2013-14 2014-15 2015-16

1      2 3 4 6 7

1. Andhra Pradesh 46316.11 6921.76 3432 4456.45

2. Arunachal Pradesh 7041.20 1417.84 1224.73 383.4
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1      2 3 4 6 7

3. Assam 11151.36 1620 913.5 1319.76

4. Bihar 52882.42 6226.09 4788 3900

5. Chhasttisgarh 30804.96 1875 2250 1500

6. Dadra and Nagar 
Haveli*

79.82 0 0 0

7. Gujarat 22149.83 0 0 1560

8. Haryana 9834.93 0 2546.35 0

9. Himachal Pradesh 1112.32 0 156 114.26

10. Jammu and Kashmir 5501.31 0 0 725.4

11. Jharkhand 22518.42 0 0 1837.5

12. Karnataka 24848.05 1575.19 750 780

13. Madhya Pradesh 42275.03 0 2496 2620.8

14. Maharashtra 22744.09 0 3375 0

15. Manipur 1466.13 274.48 122.76 135

16. Meghalaya 1340.83 0 0 226.8

17. Nagaland 1455.63 198 256.47 151.93

18. Odisha 11998.80 228.16 0 624

19. Punjab* 6939.26 0 0 0

20. Rajasthan 45173.10 4017 3215.54 0

21. Sikkim 239.54 66.8 0 74.88

22. Tamil Nadu 14190.90 2597.4 0 1209

23. Telangana 41406.95 Not in 
existence

3432 1725

24. Tripura 355.42 0 0 72.54

25. Uttar Pradesh 145530.65 0 3978 7800

26. Uttarakhand 10707.97 1563.12 781.88 1216.8

27. West Bengal 16664.33 72.13 916.5 780

ToTal 596729.42 28652.97 34634.73 33213.52

*Grants-in-Aid has been released during 2010-11.
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Educational development of economically 
backward classes

545. SHRI KIRANMAY NANDA: 
   SHRI DARSHAN SINGH YADAV: 
   SHRIMATI RAJANI PATIL: 
   SHRI K. C. TYAGI:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) details of the schemes formulated by Government for the educational 
development of the economically backward classes of the country;

(b) the amount of funds allocated under such schemes; and

(c) the criteria adopted for the proper utilisation of the funds allotted for such 
schemes?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) Schemes for economically backward classes: 

(i) There is a Central Sector Scheme which provides full Interest Subsidy 
for the period of moratorium on educational loans taken by students from 
economically weaker sections with annual parental income up to ` 4.5 lakh, 
from scheduled banks under the Educational Loan Scheme of the Indian 
Banks' Association to pursue Technical/Professional Education Studies in India. 
The details of the Scheme are available on MHRD website www.mhrd.gov.in. 
For the year 2016-17, a sum of ` 1,950 crores has been allocated for this 
Scheme. Canara Bank is the nodal bank for implementing the scheme and 
also for ensuring proper utilisation and credit to the students loan account.

(ii) There is a Central Sector Scheme of Scholarship for College and University 
Students. The objective of the scheme is to provide financial assistance to 
meritorious students having annual family income of less than ` 6 lakhs. 
The details of the Scheme are available on MHRD website www.mhrd.gov.
in. For the year 2016-17, a sum of ` 270 crores has been allocated for this 
Scheme. For proper utilisation, the Scheme is covered under Direct Benefit 
Transfer (DBT).

(iii) The Ministry of Social Justice and Empowerment has stated that the 
Dr. Ambedkar Post-Matric Scholarship Scheme of that Ministry, seeks to 
provide financial assistance to the EBC students studying at post-matriculation 
stage having annual family income of ` 1 lakh. The details of the scheme 
are available on www.socialjustice.nic.in. For the year 2016-17, a sum of 
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` 10 crore has been allocated for this Scheme. Canara Bank is the nodal 
bank for implementing the scheme and also for ensuring proper utilisation 
and credit to the students loan account.

(iv) The Ministry of Social Justice and Empowerment has further stated that  
Dr. Ambedkar Scheme of Interest Subsidy on Educational Loans for Overseas 
Studies of the Ministry awards interest subsidy to meritorious OBC and 
EBC students so as to provide them better opportunities for higher education 
abroad. The details of the Scheme are available on www.socialjustice.nic.
in. For the year 2016-17, a sum of ` 2 crore has been allocated for this 
Scheme. Canara Bank is the nodal bank for implementing the scheme and 
also for ensuring proper utilisation and credit to the students loan account.

(v) UGC is also implementing the Scheme of Community Colleges in Universities 
and Colleges in the country. The main objective of the Scheme is to offer 
low cost, high quality education locally, which encompasses both traditional 
skill development as well as traditional course work, thereby providing 
opportunities to the learner to move directly to employment sector or to 
move to the Higher Education Sector. For the year 2016-17, a sum of 
` 150 crore has been allocated for this Scheme. The amount is transferred 
through RTGS mode to the concerned institutions by the Canara Bank.

Allegiance towards country from Urdu writers

†546. SHRI HARIVANSH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether National Council for Promotion of Urdu Language has recently 
issued a letter asking Urdu writers to show their allegiance towards the country, if 
so, the reason for issuing such guidelines only for Urdu writers;

(b) whether to criticise the policies of Government is against the national 
interest; and

(c) whether the Ministry consulted all the stakeholders before implementing this 
decision, if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) National Council for Promotion of Urdu Language (NCPUL), 
an autonomous body under this Ministry gives grants for bulk purchase of books. 
As part of the process of application for this grant, an undertaking is provided by 
the applicant, an established practice since 2005-06 in NCPUL. The practice of 

† Original notice of the question was received in Hindi.
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an undertaking from writers is also in practice in similarly placed other Language 
Institutions under this Ministry. Keeping in view certain complaints, NCPUL had 
amended the undertaking/declaration on 1.9.2015, which has now been simplified on 
22.4.2016 by NCPUL removing any scope for misinterpretation/misunderstandings. 
The modified declaration form may be seen at NCPUL’s website at www.urducouncil.
nic.in/mdf.pdf.

Sanskrit courses in IITs

547. SHRI NEERAJ SHEKHAR: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has issued advisory to all IITs to start Sanskrit courses 
recently, if so, the details thereof; and

(b) the reasons and rationale for such advisory to IITs by the Ministry?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) A study was commissioned on development of Sanskrit 
in various educational institutions under the Chairmanship of Shri N.Gopalaswami, 
former Chief Election Commissioner. The report inter-alia suggested that IITs may 
facilitate study of Science and Technology as reflected in Sanskrit literature along 
with inter-disciplinary study of Sanskrit and modern subject. In consonance with the 
recommendations, IITs have been requested to offer Sanskrit as an elective subject 
or as a language course for students who wish to study the language.

IITs and IIMs for North-Eastern States

548. SHRIMATI SAROJINI HEMBRAM: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is planning to establish more IITs and IIMs or equivalent 
educational institutions in the North-Eastern States of country, if so, the details thereof 
and by which year; and

(b) if not, the reasons therefor and the number of IITs presently functioning in 
these States?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) No, Sir. The North-Eastern region has an IIT at Guwahati 
and an IIM at Shillong. In addition, the region has (8) NITs in Tripura, Mizoram, 
Manipur, Nagaland, Assam, Arunachal Pradesh, Sikkim and Meghalaya; (2) IIITs at 
Guwahati and Senapati (Manipur); (9) Central Universities, viz., Assam University 
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(Assam), Manipur University (Manipur), Mizoram University (Mizoram), Nagaland 
University (Nagaland), North Eastern Hill University (Meghalaya), Rajiv Gandhi 
University (Arunachal Pradesh), Sikkim University (Sikkim), Tezpur University (Assam) 
and Tripura University (Tripura).

Concession from fee hike in IITs

549. SHRI S. THANGAVELU: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has approved the IIT fee hike from the present ` 90,000 
to ` 3.0 lakh from the next academic session;

(b) whether the students belonging to families whose annual income is less than 
` 1 lakh would be able to get full fee waiver, along with those belonging to the 
Scheduled Castes and the Scheduled Tribes and the differently abled;

(c) whether the students belonging to families with an annual income of less 
than ` 5.0 lakh would be entitled to a waiver of two thirds of the tuition fee 
irrespective of their category; and

(d) whether the students already enrolled would continue to pay their fee as per 
the old slabs?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) The Chairperson of IIT Council, after examining the report 
of the Committee on funding of IITs and the recommendations of the Standing 
Committee of the IIT Council (SCIC) for revision of tuition fee in IITs, approved 
revision of tuition fee in the IITs to ` 2.00 lakh a year from the academic year 
2016-17, subject to the following for protecting the interests of the socially and 
economically backward students:

(i) The SC/ST/PH students shall get complete fee waiver.

(ii) The most economically backward students (whose family income is less than 
` 1 lakh per annum) shall get full remission of the fee.

(iii) The other economically backward students (whose family income is between 
` 1 lakh to ` 5 lakh per annum) shall get remission of 2/3rd of the fee.

(iv) All students shall have access to interest free loan under the Vidyalaxmi 
Scheme for the total portion of the tuition fee payable.

(d) The revised fee would be applicable for students taking admission starting 
from academic year 2016-17 onwards. The students currently studying would continue 
to pay at the existing rates.
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Rescheduling of interview dates in Delhi University

550. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that University of Delhi had scheduled MBA (International 
Business) admission interviews for students around Holi festival, if so, what were 
the reasons therefor;

(b) whether it was a deliberate attempt on the part of the University to put 
students particularly those coming from outside Delhi were put to hardship and 
inconvenience; and

(c) whether University of Delhi had rescheduled the interview dates keeping in 
view the fact that a large number of students mights not be able to appear for the 
interviews?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) University of Delhi has reported that the Group Discussion 
and Personal Interview (GD&PI) for admission to MBA (International Business) were 
scheduled during the mid-semester break as per the past practice with a view to 
ensure availability of adequate space for GD&PI and smooth classroom activities. 
However, one of the dates of GD&PI was rescheduled from 23.03.2016 to 28.03.2016 
on account of Holi festival. It was not the intent on the part of the University to 
put the students to hardship and inconvenience.

Students enrolled in courses of Central Universities

551. SHRI P. L. PUNIA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the total number of SC, ST, OBC and other students enrolled in various 
Central Universities across the country in Undergraduate, Post-graduate and Ph.D 
courses in the years 2013, 2014 and 2015, category-wise and university-wise; and

(b) the total number of SC, ST, OBCs and other students enrolled in various 
IITs, IIMs and AIIMS across the country, in the years 2013, 2014 and 2015, category-
wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) The details are given in Statement (See below).

(b) The total number of students enrolled in various IITs, IIMs and AIIMS, 
category-wise, is given as under:
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Graduates from SC/ST community

552. SHRI P. L. PUNIA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of persons who have passed middle school, secondary school, 
senior secondary school, diploma holders and graduates in the country, category-wise, 
Rural and Urban, SC, ST and OBCs for each State;

(b) whether it is a fact that very less number of persons belonging to Scheduled 
Castes and Scheduled Tribes are graduates, if so, the details thereof; and

(c) the steps taken by Government and progress made, in the last two years to 
increase the number of graduates from SC/ST community?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) Information is being collected and will be laid on the 
Table of the House.

Hoisting of tricolour in all Central Universities

†553. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether hoisting of the tricolour in all Central Universities of the country 
has been made mandatory, if so, the details thereof; and

(b) whether any surveillance agency is also proposed to be constituted under 
the universities for ensuring that the tricolour is regularly and compulsorily hoisted 
by all the Central Universities, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) While the Ministry of Human Resource Development encourages 
the hoisting of the tricolour in Central Institutions of higher education in an appropriate 
manner, and in conformity with the Flag Code of India, no instructions have been 
issued to these institutions in this regard.

However, the Vice Chancellors of Central Universities had inter-alia resolved 
unanimously in the Conference of Vice Chancellors held on 18th February, 2016, to 
hoist the National Flag prominently and proudly at a central place in the University.

(b) No, Sir.

† Original notice of the question was received in Hindi.
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Roll back of fee hike in IITs

554. SHRI PRABHAT JHA: 
   SHRI NEERAJ SHEKHAR:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has increased the fee of IITs from ` 90 thousand per 
annum to ` 2 lakh per annum, if so, the details thereof;

(b) the reasons for such a step rise in fees of IITs;

(c) the details of relaxations in fees to various categories, category-wise; and

(d) whether in a welfare State like India, such hike of fee would lead to 
commercialization of education, if so, the steps Government would take to roll back 
the fee hike in IITs?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) Yes, Sir. With a view to strengthening the IITs into robust 
institutions, the tuition fee for undergraduate students in the IITs has been revised 
to ` 2.00 lakh a year for students taking admission starting from academic year 
2016-17 onwards. For protecting the interests of the socially and economically 
backward students, it has been decided to:

(i) The SC/ST/PH students shall get complete fee waiver.

(ii) The most economically backward students (whose family income is less than 
` 1 lakh per annum) shall get full remission of the fee.

(iii) The other economically backward students (whose family income is between 
` 1 lakh to ` 5 lakh per annum) shall get remission of 2/3rd of the fee.

(iv) All students shall have access to interest free loan under the Vidyalaxmi 
Scheme for the total portion of the tuition fee payable.

(d) The revised fee covers only 1/3rd of the total expenditure on each student 
in the IITs. There is therefore no issue of commercialization of education due to 
this revision.

Mahila samakhya programme

555. SHRI S. THANGAVELU: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has decided to discontinue the highly 
successful Mahila Samakhya Programme, if so, the details thereof; and
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(b) whether it is also a fact that Government is considering to bring back the 
said programme again under the Ministry, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) The Mahila Samakhya Scheme was approved 
for continuation on existing norms in 2015-16. Presently, the possibility of the merger 
of the scheme with National Rural Livelihood Mission (NRLM) of Ministry of Rural 
Development is being explored with the Ministry of Rural Development.

Enquiry against non-existent schools

†556. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a number of schools in different parts of the country 
run only on papers;

(b) if so, whether Government is contemplating to enquire into the matter and 
take action against this; and

(c) if so, the details thereof and by when and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) Education being a concurrent subject, majority of schools and the 
State Examination Boards come under the purview of respective State Government/UT 
Administration. No data is maintained at Central level with regard to non-existent schools.

(b) and (c) Do not arise.

Crisis at NIT, Srinagar

557. SHRI K. C. TYAGI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that anti-India slogans were raised in the Campus of 
National Institute of Technology (NIT) in Srinagar recently and tension prevailed at 
the campus with outstation students thereafter; and

(b) if so, the action taken by Government to resolve the crisis of the NIT 
Campus along with the measures taken by Government for security and safety of 
the students of the NIT, Srinagar, particularly non-Kashmiri students?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) Yes, Sir. There were tensions between students recently 

† Original notice of the question was received in Hindi.
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on the campus at NIT, Srinagar in the wake of a cricket match. The law and order 
situation was handled by the local administration. Subsequently, the State Government 
has been requested to take all necessary measures to ensure the safety and security 
of all the students. Academic and Administrative measures have been taken by the 
NIT, Srinagar including grant of option to non-local students to go home and to 
appear in the scheduled Minor-I examinations later. The examinations were conducted 
as per the schedule from 11th to 16th April, 2016. For those who missed them, they 
are again scheduled from 5th to 8th May, 2016.

e-pathshala initiative

558. SHRI RANJIB BISWAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government proposes to provide books in e-format for higher 
education under its prestigious e-pathshala initiative, if so, the details thereof;

(b) whether the study material would be provided free, if so, the details thereof; 
and

(c) the time by which books in e-format would be available to students?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) e-Pathshala is a website and the mobile app, launched 
on 7th November, 2015 by National Council of Educational Research and Training 
(NCERT) under the Ministry of Human Resource Development, for disseminating 
all the NCERT digital resources i.e. textbooks, audios, videos etc. from Class I to 
Class XII. e-Pathshala can be accessed easily through a laptop, desktop or mobile 
handset. All study materials are provided free of cost.

Complaints regarding non-refund of fees

559. SHRI RANJIB BISWAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the University Grants Commission has received complaints from 
students/parents regarding non-refund of fees by universities and colleges which are 
collecting full fee from the admitted students and retaining their original school 
leaving certificates ;

(b) if so, the details thereof during the last two years and the current year;

(c) whether UGC has taken any action against such universities/higher educational 
institutions/colleges, if so, the details thereof and if not, the reasons therefor; and

(d) the corrective measures taken by Government/UGC in this regard?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) The University Grants Commission (UGC) has informed 
that individual complaints regarding non-refund of fees by universities and colleges are 
received. No such data however, for the country as a whole is Centrally maintained 
by the UGC. As soon as grievances of this nature are received by UGC, they are 
forwarded to the institution of higher education concerned for strict compliance of 
instructions issued by the UGC.

(d) The UGC issued a public notice on 23rd April, 2007 that Institutions/ 
Universities including Deemed to be Universities are not to retain original certificates. 
The entire fee collected from the student, after a deduction of a processing fee of 
not more than ` 1000/- (one thousand only) shall be refunded and returned to the 
student/candidate if she/he withdraws from the programme. Subsequently on 22nd June, 
2011 and on 11th January, 2016, UGC has issued letters to Vice-Chancellors of all 
the Universities/ Deemed to be Universities reiterating to abide by the instructions 
issued by the UGC in the public notice dated 23rd April, 2007.

Further, the UGC has framed the University Grants Commission (Grievance 
Redressal) Regulations 2012 for Higher Educational Institutions which came into 
force on 23rd March, 2013 to address the grievances of students. In addition, 
the UGC has launched a Students Grievance Redressal Portal on 23rd March, 
2015 for lodging grievances, sending reminders and for viewing status of the 
action taken. Students can access the portal at www.ugc.ac.in through the Student 
Grievance link.

Shifting of NIT, Srinagar

†560. SHRI NARESH AGRAWAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is considering to shift NIT, Srinagar 
outside Srinagar;

(b) if so, the reasons therefore; and

(c) if not, the manner in which the incidents of discrimination against non-
Kashmiri students would be handled?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) No such proposal is under consideration of the Ministry 
of Human Resource Development.

† Original notice of the question was received in Hindi.
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(c) While no cases of discrimination have been reported, a Student Grievance 
Redressal Committee has been constituted with two external members to attend to 
any complaints of the students in a time bound manner.

Increasing coir products in Maharashtra

561. SHRI RAJKUMAR DHOOT: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that Indian coir products such as rugs, carpets, fibres, 
coir pith and mats are in big demand abroad;

(b) if so, the details thereof with figures of export of these products during the 
last three years, year-wise; and 

(c) what action Government proposes to take to substantially increase the 
production of these coir products in Maharashtra and other coastal States?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Yes, Sir. The 
export statistics of Coir Products for the last three years are given in the Statement 
(See below).

(c) In order to increase the coir production in the State of Maharashtra, the Coir 
Board has augmented its activities in the State. Recently the Board has established 
a Sub-Regional Office at Sindhudurg. A showroom and sales depot of the Board is 
functioning at Navi Mumbai. Coir Board is also implementing various Schemes for 
promotion of coir in the country which also contribute to enhanced production and 
export of coir and coir products. In particular, the Export Market Promotion under 
Coir Vikas Yojana provides for adoption of product specific and market specific 
promotional activities for popularizing coir and coir products in overseas markets, 
supporting export oriented coir units on modernization, etc. The interventions under 
the Scheme also include market survey, consultancy, data sourcing, participation in 
international events, product promotion, catalogue shows and financial assistance to 
entrepreneurs. Besides this, Coir Board is also implementing other Scheme interventions 
for the sustainable development of Coir industry in the country, which includes, Coir 
Udhyami Yojana, Science and Technology, Skill Upgradation, Quality Improvement 
Scheme and Mahila Coir Yojana, Domestic Market Promotion, Scheme of Funds for 
Regeneration of Traditional Industries (SFURTI).
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Expansion of employment exchange for industries

562.  SHRI A. U. SINGH DEO: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) the number of employees and employers registered on Employment Exchange 
for Industries and the number successfully matched as per requirements;

(b) whether Government plans to expand the scope of the exchange to the 
services industry, if so, details thereof and timeline for the same, if not, reasons 
therefor; 

(c) whether Government plans on charging for the services provided for the 
website, if so, details thereof and its implications on the usage of the same; and 

(d) whether Government has undertaken measures to ensure that skilled manpower 
is provided to prospective employers through the employment exchange?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) 3,45,071 job seekers and 
2933 employers have registered on the portal namely “Employment Exchange for 
Industries” as on 25th April 2016. The main objective of the portal is to facilitate 
matchmaking between job seekers and employers for their mutual benefits, and 
as such no information on successful match between employees & employers is 
available.

(b) Presently, mainly the employers belonging to manufacturing sector are using 
the information available on the portal. However, the employers from service sector 
can also use the portal.

(c) No, Sir. 

(d) The main objective of the portal is to facilitate matchmaking between 
job seekers and employers for their mutual benefits. With the launch of “National 
Career Service (NCS)” by Ministry of Labour & Employment, there is a need for 
convergence of portal “Employment Exchange for Industries” with the “National 
Career Service”.

Direct market intervention strategies for MSMEs

563. SHRI AVINASH PANDE: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government is of the view that to strengthen the livelihood linkages 
of MSMEs, direct market interventions strategies should be increasingly adopted;
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(b) if so, what efforts have been made by Government in this regard to tighten 
these linkages; and

(c) what are the present mechanism available in India for MSMEs to handle 
insolvencies and bankruptcies, with an appropriately structured social security base?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) to (c) Ministry of Micro, 
Small and Medium Enterprises (MSME) has been providing subsidy under Credit 
Linked Capital Subsidy Scheme (CLCSS) and margin money subsidy through Prime 
Minister’s Employment Generation Programme (PMEGP). Provision of subsidy 
effectively lowers the cost of borrowing for Micro and Small Enterprises (MSEs) 
thereby enhancing the viability and profitability of such enterprises. There are 
several laws, at present, to handle insolvencies and bankruptcies. These include 
Companies Act, 2013, Recovery of Debt Due to Banks and Financial Institutions 
Act, 1993 (RDDBFI), The Securitization and Reconstruction of Financial Assets 
and Enforcement of Security Interest Act, 2002 (SARFAESI) and Sick Industrial 
Companies (Special Provisions) Act, 1985 (SICA). Insolvency of individuals is 
covered under The Presidency Towns Insolvency Act, 1909, and Provincial Insolvency 
Act, 1920. The existing mechanism involves time consuming processes. Therefore, 
Government has introduced a comprehensive Insolvency and Bankruptcy Bill, 2015 
in the Parliament.

Promotion of rural industries in Madhya Pradesh

†564. DR. VIJAYLAXMI SADHO: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) whether steps are being taken to promote rural industries in the country;

(b) if so, the details of amount allocated, disbursed and spent during the last 
three years for this purpose, State-wise and year-wise; and

(c) the details of various steps being taken to promote rural industries in Madhya 
Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Yes, Sir. 

(b) State-wise and year-wise details of amount allocated, disbursed and spent 
during the last three years for promotion of rural industries are given in the Statement 
(See below).

† Original notice of the question was received in Hindi.
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(c) Ministry of Micro, Small and Medium Enterprises (MSME) through Khadi 
and Village Industries Commission (KVIC) and Coir Board is implementing the 
following Schemes to promote rural industries in the country including the State of 
Madhya Pradesh:

Prime Minister’s Employment Generation Programme (PMEGP) is a credit 
linked subsidy scheme, for setting up of new micro-enterprises and to generate 
employment opportunities in rural as well as urban areas of the country through KVIC, 
State Khadi and Village Industries Board (KVIB) and District Industries Centre (DIC). 
General category beneficiaries can avail of margin money subsidy of 25% of the project 
cost in rural areas and 15% in urban areas. For beneficiaries belonging to special 
categories such as SC/ST/Women/PH/Minorities/Ex-Servicemen/NER, the margin money 
subsidy is 35% in rural areas and 25% in urban areas. The maximum cost of projects is 
` 25 lakh in the manufacturing sector and ` 10 lakh in the service sector.

Scheme of Fund for Regeneration of Traditional Industries (SFURTI) was 
launched in 2005-06 for making Traditional Industries more productive and competitive 
by organizing the Traditional Industries and artisans into clusters. 

A Scheme for Promoting Innovation, Rural Industry and Entrepreneurship 
(ASPIRE) was launched on 18.3.2015 to promote Innovation and Rural Entrepreneurship 
through rural Livelihood Business Incubator (LBI), Technology Business Incubator 
(TBI) and Fund of Funds for start-up creation.

Market Promotion Development Assistance (MPDA) – MDA Scheme of KVIC 
has been modified as MPDA Scheme formulated as a unified scheme by merging 
different schemes/sub-schemes/components of different Heads implemented in the 
11th Plan, namely, Market Development Assistance, Publicity, Marketing and Market 
Promotion. A new component of Infrastructure namely setting up of Marketing 
Complexes/Khadi Plazas has been added to expand the marketing net worth of 
Khadi and Villages Products. Under the erstwhile MDA Scheme financial assistance 
was distributed amongst Producing Institutions (30%), Selling Institutions (45%) and 
Artisans (25%). Under the modified MPDA Scheme financial assistance is distributed 
amongst Producing Institutions (20%), Selling Institutions (40%) and Artisans (40%). 
This will lead to increase in the earnings of artisans. 

Interest Subsidy Eligibility Certificate (ISEC) Scheme provides credit at 
concessional rate of interest through Banks as per the requirement of the Khadi 
Institutions. The Institutions are required to pay interest of only 4%, any interest 
charged by banks over 4% will be paid by Central Government through KVIC. 
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Workshed Scheme for Khadi Artisans was introduced in 2008-09 to provide 
financial assistance for construction of workshed to khadi artisans belonging to BPL 
category through the khadi institutions with which the khadi artisans are associated. 
This empowers khadi spinners and weavers to chart out a sustainable path for growth, 
income generation and better work environment. 

Strengthening infrastructure of weak Khadi institutions and assistance for 
marketing infrastructure: This scheme provides need-based support towards the 
Khadi sector for nursing the sick/problematic institutions elevated from “D” to “C” 
category as well as those whose production, sales and employment have been declining 
while they have potential to attain normalcy and to support creation of marketing 
infrastructure in other identified outlets. Under this Scheme, financial assistance is 
provided to existing weak Khadi institutions for strengthening of their infrastructure 
and for renovation of selected Khadi sales outlets.

Coir Udyami Yojana (formerly known as REMOT Scheme) is a credit linked 
subsidy scheme, which provides assistance for setting up of coir units with a maximum 
cost of project upto ` 10 lakhs plus working capital, which shall not exceed 25% 
of the project cost. The pattern of assistance is 40% as Government subsidy, 55% 
as loan from Banks and 5% as beneficiary contribution. Scheme is open to all 
individuals, companies, SHGs, NGOs, Institutes, etc.

Mahila Coir Yojana (a component of Coir Vikas Yojana-CVY) is an exclusive 
skill development programme for rural women artisans in coir sector. Training is 
provided in spinning of coir yarn/various coir processing activities. The scheme 
envisages distribution of motorized ratts/motorized traditional ratts and other coir 
processing equipments at 75% subsidy subject to a maximum amount of ` 7500/- 
on successful completion of the training programme. During the training period, the 
women artisans are given a stipend amounting to ` 1000/- per month. Coir Vikas 
Yojana also includes Skill Development and Training Programme in coir sector, 
Domestic and Export Market Promotion and Development of Production Infrastructure.

Coir S&T Scheme promotes scientific, technological and economic research 
and development activities, developing new products and designs, marketing of coir 
and coir products in India and abroad. It also promotes co-operative organisations 
among producers and manufacturers of coir sector. Two research institutes viz. 
Central Coir Research Institute (CCRI), Alleppey, and Central Institute of Coir 
Technology (CICT), Bengaluru are undertaking research activities on different 
aspects of coir industry.
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National Small Industries Corporation in West Bengal

565. SHRI VIVEK GUPTA: Will the Minister of MICRO, SMALL AND MEDIUM 
ENTERPRISES be pleased to state:

(a) the details of works undertaken by National Small Industries Corporation 
(NSIC) in West Bengal during last three years and the current year, district-wise;

(b) the details of funds allocated, released and utilised by the NSIC in West 
Bengal during last three years and the current year, district-wise; and

(c) the details of people who have become entrepreneur or beneficiaries in West 
Bengal with the help of NSIC during this period? 

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) The National Small Industries 
Corporation Limited (NSIC), a public sector undertaking under the control of this 
Ministry is offering industry oriented skill/entrepreneurship development programs 
through Technical Centre at Balitikuri-Howrah. The Centre also provides common 
facility services in Electrical Transmission Area and in Chemical and Physical Testing 
to MSMEs through its NABL accredited labs. The details of activities undertaken 
by NSIC during last three years are as under:

Activity 2013-14 2014-15 2015-16

Trainees Passed (Nos.) 746 1370 2626

MSME Served (Nos.) 653 775 835

In addition to above, NSIC has set up 6 NSIC-Technical Incubation Centres 
(TICs) under Public-Private Partnership (PPP) mode in West Bengal State at Howrah, 
Serampore, Chittaranjan, Kolkata and Murshidabad to impart training in entrepreneurship 
building to the unemployed people during past three years. Centre-wise details of 
number of persons passed out from these NSIC-TICs is as under:

(No. of persons pass out)

District  2013-14  2014-15  2015-16

Howrah 251 478 784

Kolkata 0 0 287

Serampore 17 22 0

Chittaranjan 20 10 6

Murshidabad 0 0 60
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(b) NSIC implements two Schemes namely Performance and Credit Rating Scheme 
and Marketing Assistance Scheme on behalf of Ministry of MSME, Government of 
India. Funds utilized by NSIC under these schemes in the State of West Bengal 
during past three years are as under: 

(` in lakh)

Sl. No. Name of the scheme 2013-14 2014-15 2015-16

1. Performance and Credit 
Rating Scheme

608.09 616.32 414.55

2. Marketing Assistance 
Scheme

49.78 62.24 2.51

(c) The number of trainees having received employment/got engaged in self-
employment after training from the NSIC centers in West Bengal is as under:-

Years No. of beneficiaries

2013-2014  141

2014-2015 250

2015-2016 694

Staff crunch in CIC

566. SHRI D. KUPENDRA REDDY: Will the PRIME MINISTER be pleased 
to state:

(a) whether it is a fact that the Central Information Commission (CIC) is facing 
acute staff crunch, if so, the details thereof and the reasons therefor;

(b) whether the staff of CIC are being appointed through deputation of personnel 
from other Ministries/Departments/Organisation only;

(c) if so, the details thereof and the reasons therefor; and

(d) the steps taken/being taken to fill up these vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Out of total 160 
sanctioned posts in various categories in the Central Information Commission (CIC), 
38 posts had been filled up by regular officers and staff through deputation and 
direct recruitment. Balance posts have been filled-up on outsourced basis and through 
contractual appointments till such time regular recruitments are made.
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(b) to (d) Filling-up of vacancies in various categories of posts in CIC is an 
ongoing process.

As per the Recruitment Rules (RRs) of the CIC, certain percentage of the 
sanctioned strength of various categories of posts is filled up on deputation basis 
from other Ministries/Departments/Organisations. Advertisements are issued from time 
to time by CIC to fill up the posts from deputation quota, as per procedure.

Further, appointments through direct recruitment to certain categories of posts 
are done by placing indent with Staff Selection Commission (SSC).

Disclosure of information under RTI

567. SHRI A. W. RABI BERNARD: Will the PRIME MINISTER be pleased 
to state: 

(a) whether ten years after the enactment of RTI Act, Government is still shying 
away from proactively disclosing basic information about Government Ministries and 
departments, if so, the details thereof; 

(b) whether Government has not been implementing this in true spirit and 
the CIC data reveals that during 2014-15 out of 2030 registered public authorities, 
806 did not update RTI manuals, disclosure webpage address for the last one year, 
and about 358 out of 2030 public authorities have not uploaded RTI manuals and 
mandatory disclosure at all; and 

(c) if so, the details thereof and the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) As per guidelines 
dated 15.04.2013 issued by the Government of India, the Ministries/Departments of 
the Government of India and other Public Authorities are proactively working towards 
suo-motu disclosure of information on their web-sites so as to reduce the need for 
filing RTI applications. 

(b) and (c) As per the Annual Report of the Central Information Commission 
(CIC), 75.27% of the Public Authorities have filed their Annual Returns to the CIC 
for 2014-15, which is higher than the figure of 72.54% for 2013-14, indicating an 
improved compliance over the previous year. 

With a view to maximize suo-motu disclosure by public authorities, Government 
has issued guidelines to all the Ministries/Departments of Government of India on 
15.4.2013. Government has further issued O.M. dated 29.06.2015 ensuring compliance 
to the recommended measures for strengthening implementation of Section 4 of RTI 
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Act, by all public authorities. Another O.M. dated 9.7.2015 has been issued for 
appointment of a nodal officer of the rank of Joint Secretary for implementation of 
Section 4 of RTI Act. 

The CIC has provided web based software known as RTI Annual Return 
Information System for uploading annual return online at URL http://rtiaar.nic/
rtiar09/login.asp.

The CIC has, from time to time, issued letters to various defaulting Public 
Authorities for submission of quarterly returns.

Reservation in promotion

568. SHRI RONALD SAPA TLAU: Will the PRIME MINISTER be pleased 
to state:

(a) whether reservation quota on promotion is maintained and followed in all 
categories of posts in the Central Government;

(b) whether Government has complied with the Supreme Court judgment order 
dated 15th June, 2014 in CA No. 6046-6047 of 2004 regarding SO Departmental 
examination 1996; and

(c) if so, whether all the ST/SC officials have fully benefited and the details of 
consequential reliefs extended to the beneficiaries, including the action taken/being 
taken so far, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Extant instructions 
of DoPT provide that reservation in promotion by non-selection method is available 
to SCs and STs in all Groups i.e. Group A, B, C & D. In case of promotion by 
selection method, reservation is available to SCs and STs upto lowest rung of Group 
A. There is no reservation in promotion by selection within Group A. Reservation 
in posts by promotion under the existing scheme is applicable in which the element 
of direct recruitment, if any, does not exceed 75%.

(b) and (c) In accordance with Supreme Court judgment dated 15.07.2014, results 
of Limited Departmental Competitive Examination 1996 for Section Officer grade were 
revised by UPSC. Appellants, who were declared successful in the modified results 
of SO LDCE 1996, were included in SOSL 1996 by this Department. Later the 
benefit was extended to similarly placed SC/ST officers who were declared qualified 
in the modified results of SO LDCE 1996. On their inclusion in SOSL 1996, these 
officers have become eligible for consideration for promotion to the next grade (Under 
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Secretary) on completion of eight years of approved service in SO grade i.e. they 
become eligible for consideration in USSL 2004 onwards subject to the size of the 
zone. A proposal for review of USSLs 2004 and 2005 has been forwarded to UPSC 
in which these officers have been included in the zone.

Review of performance of public servants

569. SHRI VIVEK GUPTA: Will the PRIME MINISTER be pleased to state:

(a) whether the Ministry is aware that review of performance of public servants 
occurs only after attaining age of 50 years or completion of 30 years of service;

(b) if so, the reasons for such a delay in reviewing performance and whether 
Ministry is intending to undertake a half-yearly or even a yearly appraisal of public 
servants; and

(c) the cadre-wise details of disciplinary cases separately showing cases pending for 
over five and ten years along with submissions received from the Ministries/Departments 
regarding the same during last two years and action taken against the same?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Yes Sir. As 
per Fundamental Rule (FR) 56 (j):

“The Appropriate Authority shall, if it is in the opinion that it is in the public 
interest so to do, have the absolute right to retire any Government servant by 
giving him notice of not less than three months in writing or three months’ pay 
and allowances in lieu of such notice:

(i) If he is in Group ‘A’ or Group ‘B’ service or post in a substantive, quasi-
permanent or temporary capacity and had entered Government service before 
attaining the age of 35 years, after he has attained the age of 50 years.

(ii) in any other case after he has attained the age of fifty-five years”.

In addition, as per Rule 48 of CCS (Pension) Rules, 1972, at any time after a 
Government servant has completed thirty years' qualifying service, he may be required 
by the appointing authority to retire in the public interest, and in the case of such 
retirement the Government servant shall be entitled to a retiring pension provided that 
the appointing authority may also give a notice in writing to a Government servant 
at least three months before the date on which he is required to retire in the public 
interest or three months' pay and allowances in lieu of such notice.

Further, as per Rule 16(3) (amended) of the All India Services (Death-cum- 
Retirement Benefits) Rules, 1958, the Central Government may, in consultation with 
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the State Government concerned, require a Member of the Service to retire from 
Service in public interest, after giving such Member at least three month's previous 
notice in writing or three month's pay and allowances in lieu of such notice,-

(i) after the review when such Member completes 15 years of qualifying 
Service; or

(ii) after the review when such Member completes 25 years of qualifying Service 
or attains the age of 50 years, as the case may be; or

(iii) if the review referred to in (i) or (ii) above has not been conducted, after 
the review at any other time as the Central Government deems fit in respect 
of such Member.

The above provisions have been reiterated from time to time and recently vide 
DoPT’s O.M. No. 25013/02/2005-AIS-II dated 28.06.2012 and 03.08.2015, and O.M. 
No. 25013/1/2013-Estt.A-IV dated 11.09.2015.

(c) Disciplinary cases are conducted as per prescribed procedures. Normally, the 
details and monitoring of disciplinary cases is to be done by the respective cadre 
authorities. The Central Government has also from time to time been stressing on 
the need to complete disciplinary cases expeditiously and monitoring the same.

Installation of largest telescope in Ladakh

570. SHRI HISHEY LACHUNGPA: Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Ladakh is going to be the site for world’s largest telescope project;

(b) if so, the details in this regard and the role of the Ministry in installing 
this telescope; and

(c) what are the benefits that would accrue to the Ladakh region and the country 
as a whole by installation of this telescope?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) and (b) Sir, Hanle-Ladakh is one 
of the potential alternate sites for the Thirty Meter Telescope (TMT), which will be 
the world’s largest telescope. Mauna Kea in Hawaii, USA is the present site for the 
TMT Project. Due to a recent decision of the Supreme Court of Hawaii revoking 
the construction permit on procedural grounds, the construction work at this site is 
stalled. Efforts are being made by TMT authorities to resolve the matter which is 
expected to take some time. However, keeping in view the huge investments and 
efforts involved in this project, alternate sites are being explored both in Northern 
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and Southern Hemispheres. Hanle, Ladakh is one of the potential alternate sites 
for this project which is being evaluated for hosting the telescope. India is a 10% 
partner in the project. The Ministry of Science and Technology, through Department 
of Science and Technology (DST) is funding this project in association with the 
Department of Atomic Energy (DAE).

(c) The construction phase of the project will last for 8-10 years followed by 
its installation. The telescope is expected to be operational for at least 50 years 
post-installation. This mega project requires a large number of work force and other 
resources. In case, Hanle, Ladakh is selected as the site for this project, some of 
these requirements may be met from the Ladakh region. It is expected that the project 
shall improve employment opportunities for the local people besides development 
of the region. TMT being the largest optical and infrared telescope in the Northern 
Hemisphere will strengthen the domestic programme of the country in this field and 
lead to several discoveries which will inspire future generations. The project will 
also help develop state-of-the-art high end technologies and expertise in the country.

Melting of Himalayan glaciers

571. SHRI DARSHAN SINGH YADAV: Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Himalayan glaciers are melting rapidly; if so, the details thereof 
and reasons therefor;

(b) the impact of rapid melting of glaciers on the local area and the country;

(c) whether Government has conducted any study in this regard and if so, the 
details thereof; and

(d) the outcome of the study along with the steps taken by Government to 
prevent further melting of Himalayan glaciers?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) and (b) No Sir, Studies carried 
out by various scientific groups in the Himalayas have revealed that the Himalayan 
glaciers are retreating in general but not at a rapid pace. The rate of melting/recession 
varies from glacier to glacier depending on its topography and climatic variability of 
the region. However, the glaciers in the Eastern and Central part of Indian Himalaya 
are continuously retreating whereas some of the glaciers in Western part of Himalaya 
are reported to be advancing. There is no abnormal trend of melting documented 
during the last few decades.

(c) Does not arise.
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(d) Efforts are underway for regular monitoring of glacier dynamics, snow and 
glacier melting, geometrical changes and climate studies on the Himalayan glaciers. 
A Number of glaciers have already been taken up for long term measurements 
on glacier-climate interaction in the different part of Indian Himalaya by several 
Government agencies like Wadia Institute of Himalayan Geology (WIHG), Geological 
Survey of India (GSI), Space Application Centre (SAC), Snow and Avalanche Study 
Establishment (SASE) and many other Institutions, Universities. Department of Science 
and Technology has also established a ‘Centre for Glaciology’ for human resource 
development and to carryout cutting edge research on Himalayan glaciers.

Work packages for climate change studies

572. SHRI C. P. NARAYANAN: Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether scientists working at Institute "CSIR-NGRI" had submitted two 
Work Packages in Project "Vulnerability Assessment and Development of Adaptation 
Strategies for Climate Change Impact with Special Reference to Coast and Island 
Ecosystems of India (VACCIN)";

(b) if so, whether an amount of ` 92.8 lakhs was granted to above Institute 
for period 2015-16 to implement said work packages;

(c) if so, whether above work packages are related to climatic reconstruction 
studies using coral reef records and estimates Sea-Level Rise with Global Navigation 
Satellite System (GNSS) and Subsidence studies that lead to Global Climate 
Changes; and

(d) if so, whether the funds were utilized and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) to (c) Yes, Sir.

(d) No, Sir. The funds could not be utilized during 2015-16. The project, 
"Vulnerability Assessment and Development of Adaptation Strategies for Climate 
Change Impact with Special Reference to Coasts and Island Ecosystems of India 
(VACCIN)" is in CSIR network mode and there are partner Laboratories [CSIR-
NISCAIR; CSIR-4PI; CSIR-CRRI; CSIR-CSMCRI; CSIR-IGIB; CSIR-NIIST; CSIR-
NEERI; CSIR-NGRI; and CSIR-NIO]. The work packages in the said Laboratories 
are being pursued according to the objectives in place. The CSIR-NGRI, a partner in 
the project had faced manpower issue due to superannuation of Principal Investigators, 
which is being addressed.
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Achievement of skill development targets

573. SHRI A. U. SINGH DEO: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has achieved its skill development targets in the last three 
years, particularly under the Pradhan Mantri Kaushal Vikas Yojana, if so, details thereof, if 
not, the reasons therefor and action Government plans to undertake to remedy the same;

(b) the number of students who completed skill development training and have 
received both certificates and monetary rewards under the different skill development 
schemes introduced by Government; and

(c) whether Government plans to implement skill development training through 
universities, if so details thereof and the number of universities that have agreed, 
State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) Pradhan Mantri 
Kaushal Vikas Yojana (PMKVY) was formally launched by the Hon’ble Prime 
Minister on 15th July, 2015 initially for one year with a target of imparting skill 
training to 14 lakhs fresh entrants and certifying 10 lakhs existing workforce under 
Recognition of Prior Learning (RPL). As on 25th April, 2016, 17.93 lakh candidates 
have been enrolled and 17.58 lakh training completed. The details are given in 
Statement-I (See below).

(b) As on 26th April, 2016, 5.91 lakh candidates have been certified and reward 
money disbursed to 2.11 lakh candidates.

(c) The NSDC has signed Memorandum of Understanding (MoUs) with  
31 universities for collaborating in skill development and leveraging existing 
infrastructure for skill training. The State-wise details of such universities are given in 
Statement-II (See below).

Statement-I

Details of candidates enrolled and trained under PMKVY

Sl. 
No.

Name of State Total 
Enrolled

Total Training 
Completed

Total 
Certified

1      2 3 4 5

1. Andaman and Nicobar Islands 194 194 16

2. Andhra Pradesh 123826 122866 43281

3. Arunachal Pradesh 1017 1017 75
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1      2 3 4 5

4. Assam 31224 30783 1217

5. Bihar 89566 87159 22190

6. Chandigarh 4795 4649 1895

7. Chhattisgarh 36691 35528 10110

8. Dadra and Nagar Haveli 258 258 34

9. Daman and Diu 230 230 43

10. Delhi 75051 72632 25507

11. Goa 499 499 64

12. Gujarat 43544 42251 11704

13. Haryana 81611 79983 26466

14. Himachal Pradesh 22738 22573 9557

15. Jammu and Kashmir 17913 17505 4003

16. Jharkhand 26488 25609 8526

17. Karnataka 73494 73004 21419

18. Kerala 14689 14587 4121

19. Madhya Pradesh 159086 156096 47831

20. Maharashtra 84454 81766 27524

21. Manipur 1328 1328 564

22. Meghalaya 1661 1661 10

23. Mizoram 1030 1012 0

24. Nagaland 1271 1271 244

25. Odisha 56822 55924 15217

26. Puducherry 7070 7010 3409

27. Punjab 72413 69295 23533

28. Rajasthan 112452 111235 40300

29. Sikkim 886 859 237

30. Tamil Nadu 151591 150244 64393

31. Telangana 97933 96475 39443

32. Tripura 14018 13958 5002

33. Uttar Pradesh 256279 252304 78189

34. Uttarakhand 13675 13573 5047

35. West Bengal 118045 113397 36093

ToTal 1793842 1758735 577264
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Statement-II

The details of universities with which NSDC has signed MoUs

Sl. No. State Name of University

1. Maharashtra Savitribai Phule University of Pune

2. New Delhi University of Delhi

3. New Delhi IILM

4. Haryana Maharshi Dayanand University

5. Haryana Amity University, Gurgaon

6. Uttar Pradesh Gautam Budh University

7. Uttar Pradesh Sharda University

8. Rajasthan Manipal University, Jaipur

9. Karnataka Department of Collegiate Education, Karnataka

10. Odisha Centurian University

11. Tamil Nadu Tamil Nadu Open University

12. Tamil Nadu Vel-Tech University

13. Punjab Punjab University Chandigarh

14. Punjab Punjabi University, Patiala

15. Punjab Guru Nanak Dev University Amritsar

16. Punjab Lovely Professional University

17. Punjab Sh. Guru Granth Sahib World University, 
Fatehgarh Sahib

18. Punjab Guru Kashi University, Talwandi Sabo (Bhatinda)

19. Punjab Chitkara University, Rajpura (Patiala)

20. Punjab Adesh University Bhatinda

21. Punjab Desh Bhagat University Mandi Gobindgarh

22. Punjab DAV University, Jalandhar

23. Punjab Chandigarh University Gharaun (Mohali)

24. Punjab GNA University Phagwara

25. Punjab Rayat and Bahra University Kharar

26. Punjab Baba Bhag Sigh University Jalandhar
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Sl. No. State Name of University

27. Sikkim Sikkim Manipal University

28. Assam Krishna Kanta Handigue State Open University

29. Assam Guwahati University

30. Assam Dibrugarh University

31. Arunachal Pradesh Indira Gandhi Technological and Medical 
Sciences University

Skill universities for job hopefuls

574. SHRI AAYANUR MANJUNATHA: Will the Minister of SKILL 
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has prepared a roadmap to enhance skill levels of 
millions of people who join the queue of job hopefuls every year, if so, the details 
of the plan prepared therefor;

(b) whether there is any plan to set up skill universities to develop large number 
of qualified instructors, reform and reorient existing industrial training institutes;

(c) if so, the details thereof and the locations identified therefor; and

(d) whether Government also proposes to integrate skill enhancement and 
entrepreneurship in the syllabi at the school level, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (d) Skill 
Development has been identified by the Government as a priority area. To evolve 
appropriate skill development framework and removal of disconnect between the 
demand for and supply for skilled manpower through vocational and technical 
training, Ministry of Skill Development and Entrepreneurship (MSDE) has been 
constituted by the Government on 9th November, 2014. MSDE has taken several 
major policy interventions and initiatives for creating a vibrant skill eco-system 
in the Country and scaling the skilling with speed, standards and sustainability. 
This includes:

(i) The National Policy for Skill Development and Entrepreneurship 2015 provides 
an umbrella framework to all skilling activities including skill development 
scheme/programme being carried out within the country.

(ii) National Skill Development Mission which seeks to converge, coordinate, 
implement and monitor skilling activities on a pan-India basis;
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(iii) Common Norms for all skill development programmes across Central 
Ministries/Departments.

(iv) National Skill Qualification Framework (NSQF) to organize qualifications 
according to series of level of knowledge, skills and aptitude.

(v) Strategic partnerships have also been undertaken between MSDE and other 
Ministries/Departments in the Central Government, to collaborate on scaling up 
skill training activities in specific sectors and leveraging existing infrastructure.

(vi) MSDE has also signed Memorandum of Understandings (MoUs) with Germany, 
United Kingdom (UK), China and Australia, to scale up apprenticeships 
support, training of trainees, curriculum development, ensure benchmarking 
of standards and create Centres of Excellence in skill training across the 
country.

Further, Government had constituted a Working Group to explore the feasibility 
for setting up of National Skills Universities across the Country which can function 
as reputed national institutes responsible for aggregating skill development effort 
through implementation of a credible, aspirational and nationally acceptance skill 
training system. The Working Group submitted its report along with the draft Bill. 
The draft Bill is under inter-Ministerial consultation.

Further, the Central Board of Secondary Education (CBSE) has decided to 
introduce a course on entrepreneurship for the senior school classes in the affiliated 
schools of the Board.

Vocationally trained people

575. SHRI K. R. ARJUNAN: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state: 

(a) whether it is a fact that the number of vocationally trained people in India 
is only 5.3 per cent; and 

(b) if so, what are the steps taken by Government to increase this percentage?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) It is 
fact that majority of the workforce in the Country has undertaken informal skilling, 
up-skilling and re-skilling. Formal skill training has been taken by not more than  
5 per cent of the total workforce of the Country. To evolve appropriate skill development 
framework and removal of disconnect between the demand for and supply of skilled 
manpower through vocational and technical training, Ministry of Skill Development 
and Entrepreneurship has been constituted by the Government on 9th November, 2014. 
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The National Skill Development Corporation (NSDC) has been set up as a 
Public Private Partnership entity to promote private training providers to set up 
skill development centres across the Country. The skill development centres run by 
these private training providers provide the training programme in various sectors 
like Agriculture, Automobile, Building and Construction, Capital Goods, Gems and 
Jewellery, IT & ITES, etc. 

Besides, to enable and mobilize a large number of youth to take up outcome 
based skill training and earn their livelihood, Pradhan Mantri Kaushal Vikas Yojana 
(PMKVY) has been launched by the Government on 15th July, 2015 which has the 
target to benefit 24 lakh persons across the Country with training of 14 lakh fresh 
entrants and certification of 10 lakh persons under Recognition of Prior Learning 
(RPL) within one year. It is a skill certification and reward scheme wherein trainees 
after their successful assessment and certification, get monetary reward through direct 
bank transfer to their account. NSDC is the implementing agency for PMKVY. As on 
26th April, 2016, 19.71 lakh candidates have been enrolled for vocational training and 
19.38 lakh candidates completed training under different sectors across the Country. 

In addition, there are 13,105 Industrial Training Institutes (Government 2293 and 
Private 10812) are affiliated to National Council for Vocational Training (NCVT) 
in the Country. Duration of trades in ITIs varies from 6 months to 2 years. As 
per information available on National Council for Vocational Training (NCVT) web 
portal, 9,37,809 new trainees in year 2014 and 10,73,265 new trainees in the year 
2015 got admission for skill training. 

Synergy between skills and careers

576. SHRI K. R. ARJUNAN: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state whether it is a fact that Union 
Government's top leadership met corporate heads and big business CEOs to lay the 
strategy on how to build the perfect synergy between skills and careers, if so, what 
is the outcome?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): A “National Industry 
Conclave on Skills” was organized by the Government on 12th January, 2016 at 
Mumbai with the objective to secure greater industry participation in skill development. 
The conclave brought together industry leaders and professionals and Government 
onto one platform to deliberate on important issues related to skill development 
in India. The challenges and opportunities of skill development in India were 
discussed elaborately in the conclave. Corporate Social Responsibility (CSR) for skill 
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development, adoption of ITIs by industry, corporate skill excellence centres in PPP 
mode, training of trainers, central mechanism of skill certification, etc. were some 
of the issues discussed and broad consensus was reached with a positive response 
from Industry.

National Board for Skill Development Certification

577. SHRI A. W. RABI BERNARD: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has decided to set up the National Board for Skill 
Development Certification on the lines of a similar board for education to set 
standards, if so, the details thereof; and

(b) whether the proposed National Board will decide the curriculum, the mode of 
examination and certification at different levels of training to bring about uniformity 
across the Board, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) Government 
has announced establishment of a National Board for Skills Assessment and Certification 
in the Budget Speech 2016-17. The Board will be an autonomous professional body 
responsible for conducting examinations, assessments and awarding national level 
certificates in compliance with National Skills Qualification Framework (NSQF) for 
skill development courses in the country.

Aajeevika skills for girls in Puducherry

578. SHRI N. GOKULAKRISHNAN: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state:

(a) whether it is a fact that not even a single girl was given training under 
Aajeevika Skills in 2013-14, 2014-15 and 2015-16 in Puducherry; 

(b) if so, what are the reasons therefor;

(c) the percentage of skilled girls in Puducherry out of the total population and 
how the Ministry is trying to provide them employment opportunities; and

(d) the details of physical and financial targets set and achieved in three years 
preceding 2013-14?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (d) Deen Dayal 
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Upadhyaya Grameen Kaushalya Yojana (erstwhile Aajeevika Skills) is a placement 
linked skill development programme being undertaken for rural poor youth. It is 
undertaken in a Public Private Partnership (PPP) mode with Project Implementing 
Agency (PIA) registered with the Ministry of Rural Development. During the years 
2013-14, 2014-15 and 2015-16, no skill development under the scheme was undertaken 
in Puducherry since projects had been completed in 2012-13 and no new projects 
commenced thereafter. Against the target of skilling 793 candidates in Puducherry, 
a total of 731 candidates were trained in FY 2012-13.

Funds for skill development scheme in Bihar

†579. SHRI RAM NATH THAKUR: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state:

(a) whether it is a fact that Government has talked about providing employment 
to the unemployed under the Skill Development Scheme, if so, the details thereof; 
and

(b) the amount allocated to Bihar under the skill development scheme in the 
budget of 2016-17 and the places where its centres have been opened in Bihar and 
the number of youths likely to get employment through these centres, the details 
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) The Government 
has introduced Common Norms across all Skill Development Schemes being 
implemented by different Ministries/departments of Government of India with effect 
from 01.04.2016. The Common Norms provide for employment of at least 70% of 
successfully certified trainees under Central Skill Development Schemes/Programs.

(b) The Ministry of Skill Development and Entrepreneurship has Pradhan Mantri 
Kaushl Vikas Yojana (PMKVY) which is the flagship Skill Development Scheme of 
the Government to enable and mobilize youths to take up skill training and earn 
their livelihood. The scheme targets to impart skill training to 14 lakh youths and 
certify 10 lakh persons under Recognition of Prior Learning (RPL). PMKVY is being 
implemented by National Skill Development Corporation in States/UTs including 
Bihar. Under PMKVY a monetary award is directly credited to the bank account of 
trainees upon their successful training and assessment, and thus State-wise allocation 
is not made. Under PMKVY, there are 283 training centers operational in Bihar with 
89566 persons trained as on 25.04.2016.

† Original notice of the question was received in Hindi.
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Skill development courses in polytechnics 
and engineering colleges

580. SHRI DEVENDER GOUD T.: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state:

(a) efforts being made by the Ministry to incorporate skill development courses 
in polytechnics and engineering colleges; and

(b) whether any consultations have been held with the All India Council of 
Technical Education (AICTE) in this regard, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) Ministry of Skill 
Development and Entrepreneurship (MSDE) is working meticulously with All India 
Council for Technical Education (AICTE) to utilize the existing spare infrastructure/ 
capacities of AICTE approved engineering colleges/polytechnics for conducting National 
Skill Qualification Framework (NSQF) compliant National Council for Vocational 
Training (NCVT) courses/short term skill courses under Pradhan Mantri Kaushal 
Vikas Yojana (PMKVY). Already closed Engineering colleges/polytechnics may apply 
directly for affiliation to run above courses.

A Committee has been constituted by AICTE for feasibility study for utilization 
of the surplus infrastructure of engineering colleges/polytechnics for running NSQF 
compliant NCVT courses.

(b) A “Consultative Workshop on Skill Development in Polytechnics and 
Engineering Colleges” with all stake holders was held on 27th February, 2016 
in Vigyan Bhawan at New Delhi. Minister of State (I/C), Skill Development and 
Entrepreneurship and Chairman of All India Council of Technical Education (AICTE) 
were also present in the above workshop.

Kaushal Vikas Training Camps

581. SHRIMATI RAJANI PATIL: 
   SHRI K. C. TYAGI:

Will the Minister of SKILL DEVELOPMENT AND ENTREPRENEURSHIP be 
pleased to state:

(a) the number of Kaushal Vikas Training Camps organised under the Pradhan 
Mantri Kaushal Vikas Yojana in the country till date;

(b) the number of candidates enrolled under the scheme and number of candidates 
who have been/are being given skill training, State-wise; and
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(c) the steps taken by Government to create job avenues in the country for this 
skilled workforce?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) Camp based 
approach viz. Skill Melas for awareness building and mobilization is an integral part 
of Pradhan Mantri Kaushal Vikas Yojana (PMKVY). The Training Partners conduct 
Kaushal Melas across the constituencies for candidate mobilization with the involvement 
of local State and district Governments as well as Member of Parliament to ensure 
greater outreach and ownership. Efforts are being made to ensure the coverage of 
the scheme across 543 constituencies in India.

(b) Details of candidates enrolled under the PMKVY Scheme, as on 26th April, 
2016 are given in Statement (See below).

(c) The Government has taken a number of policy initiatives towards employment 
generation. The Make in India initiative aims to facilitate investment, enhance skill 
development, and build best in class manufacturing infrastructure and convert India 
into a manufacturing hub of the world. MUDRA bank, Digital India, Single Window 
Clearance, Smart Cities, Start up India, etc. would boost economic growth and 
employment.

Statement

Details of candidates enrolled under the PMKVY Scheme as on 26th April, 2016

States Total Enrolled

Fresh Training

Andaman and Nicobar Islands 194

Andhra Pradesh 123886

Arunachal Pradesh 1017

Assam 31224

Bihar 89566

Chandigarh 4795

Chhattisgarh 36691

Dadra and Nagar Haveli 258

Daman and Diu 230

Delhi 75051

Goa 499
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States Total Enrolled

Gujarat 43544

Haryana 81611

Himachal Pradesh 22738

Jammu and Kashmir 17913

Jharkhand 26488

Karnataka 73494

Kerala 14689

Madhya Pradesh 159086

Maharashtra 84454

Manipur 1328

Meghalaya 1661

Mizoram 1030

Nagaland 1271

Odisha 56822

Puducherry 7070

Punjab 72413

Rajasthan 112452

Sikkim 886

Tamil Nadu 151591

Telangana 97933

Tripura 14018

Uttar Pradesh 256279

Uttarakhand 13675

West Bengal 118045

ToTal 1793902

Recognition Prior Learning (RPL)

Andhra Pradesh 6524

Assam 2103

Bihar 2738

Chandigarh 181

Chhattisgarh 814
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States Total Enrolled

Delhi 28410

Gujarat 675

Haryana 4999

Himachal Pradesh 153

Jammu and Kashmir 398

Jharkhand 1903

Karnataka 3103

Kerala 650

Madhya Pradesh 9041

Maharashtra 24654

Manipur 275

Odisha 4466

Puducherry 231

Punjab 12093

Rajasthan 20405

Tamil Nadu 17322

Telangana 10819

Tripura 1122

Uttar Pradesh 12923

Uttarakhand 143

West Bengal 11028

ToTal 177173

Up skilling through Sector Skill Councils

582. SHRI JESUDASU SEELAM: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state:

(a) whether the National Skill Development Corporation Board considered up-
skilling of programmes under the Skill India Campaign by approving more Sector 
Skill Councils, if so, details thereof; and

(b) whether the present Sector Skill Councils deliberated on formulating a 
curriculum framework that is able to absorb the dynamic and up-skilling challenges 
of the emerging forth industrial revolution, if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) National Skill 
Development Corporation (NSDC) has approved 40 Sector Skill Councils covering all 
the priority sectors, major unorganized segments and sectors with large workforce. 
List of existing Sector Skill Councils is given in the Statement (See below). There 
is no proposal for creation of additional Sector Skill Councils at present.

(b) Sector Skill Council are mandated to develop curriculum framework that 
is able to absorb the dynamic skilling/up-skilling challenges of their sectors. Sector 
Skill Councils have released more than 1600 Qualification Packs for job roles across 
31 Sectors developed in consultation with Industry. These standards are inputs for 
designing curriculums for training to ensure their conformity with industry requirements. 
Moreover, Sector Skill Councils have released Model curriculum documents aligned 
to National Standards for 250 job roles.

Statement 

List of approved Sector Skill Councils

Sl. No. Name of the Sector Skill Councils

1. Automotive Skills Development Council

2. Security Sector Skill Development Council

3. Retailers Association’s Skill Council of India

4. IT-ITeS Sector Skill Council

5. Media and Entertainment Skills Council

6. Rubber Skill Development Council

7. Healthcare Sector Skill Council

8. Gems and Jewellery Skill Council of India

9. Electronic Sector Skill Council of India

10. Agriculture Skill Council of India

11. Telecom Sector Skill Council of India

12. Banking, Financial Services and Insurance (BFSI) Sector Skill Council 
of India

13. Leather Sector Skill Council

14. Food Industry Capacity and Skill Initiative

15. Logistics Skill Council

16. Indian Plumbing Skills Council
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Sl. No. Name of the Sector Skill Councils

17. Capital Goods Skill Council

18. Construction Skill Development Council of India

19. Life Sciences Sector Skill Development Council

20. Aviation and Aerospace Sector Skill Council

21. Indian Iron and Steel Sector Skill Council

22. Power Sector Skill Council

23. Skill Council for Mining Sector

24. Textile Sector Skill Council

25. Apparel, Madeups and Home Furnishing Sector Skill Council

26. Beauty and Wellness Sector Skill Council

27. Handicrafts and Carpets Sector Skill Council

28. Tourism and Hospitality Skill Council

29. Infrastructure Equipment Skill Council

30. Sports, Physical Education, Fitness and Leisure Sector Skill Council

31. Hydro Carbon Sector Skill Council

32. Chemical and Petro Chemical Sector Skill Council

33. Paints and Coatings Skill Council

34. Skill Council for Green Jobs

35. Skill Council for PwD

36. Domestic Workers Sector Skill Council

37. Furniture and Fittings Skill Council

38. Instrumentation, Automation, Surveillance and Communication Sector Skill

39. Strategic Manufacturing Sector Skill Council

40. Management and Entrepreneurship and Professional Skills Council

NGOs associated with skill development

583. SHRI K. K. RAGESH: Will the Minister of SKILL DEVELOPMENT AND 
ENTREPRENEURSHIP be pleased to state:

(a) whether any Non-Governmental organizations (NGOs) are associated with 
various skill development programmes under the Ministry;

(b) if so, names of such NGOs and courses offered by each NGOs State-wise; and
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(c) how many beneficiaries have got benefited from such skill trainings so far; 
State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) The 
Ministry of Skill Development and Entrepreneurship has Pradhan Mantri Kaushal Vikas 
Yojana (PMKVY) which is the flagship Skill Development Scheme of the Government 
to enable and mobilize youths to take up skill training and earn their livelihood. The 
scheme targets to impart skill training to 14 lakh youths and certify 10 lakh persons 
under Recognition of Prior Learning (RPL). PMKVY is being implemented through 
training providers affiliated to NSDC/SSCs. Organizations including Non Government 
Organizations (NGOs) willing to participate in PMKVY can do so by getting affiliated 
with NSDC/SSCs as per the guidelines/criteria laid down in the scheme.

At present, PMKVY is being implemented by 1149 training partners with 12174 
training centres across 29 States and 6 Union Territories covering 607 Districts across 
the country. So far, 17.92 lakh students have been enrolled under PMKVY. A State 
wise list of students trained under PMKVY is given in the Statement (See below).

In addition, in order to promote skill development eco-system in the country the 
NSDC provides financial assistance including soft loan to private entities/organizations. 
NSDC has disbursed soft loan amounting to ` 495.01 crore to 157 training partners 
during the last three years (2013-16).

Statement

Details of candidates enrolled, training completed and certified, under PMKVY 
Scheme as on 25th April, 2016, are as follows:

State Total 
Enrolled

Total Trainings 
Completed

Total 
Certified

      1 2 3 4

Andaman and Nicobar Islands 194 194 16

Andhra Pradesh 123826 122866 43281

Arunachal Pradesh 1017 1017 75

Assam 31224 30783 1217

Bihar 89566 87159 22190

Chandigarh 4795 4649 1895

Chhattisgarh 36691 35528 10110

Dadra and Nagar Haveli 258 258 34
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      1 2 3 4

Daman and Diu 230 230 43

Delhi 75051 72632 25507

Goa 499 499 64

Gujarat 43544 42251 11704

Haryana 81611 79983 26466

Himachal Pradesh 22738 22573 9557

Jammu and Kashmir 17913 17505 4003

Jharkhand 26488 25609 8526

Karnataka 73494 73004 21419

Kerala 14689 14587 4121

Madhya Pradesh 159086 156096 47831

Maharashtra 84454 81766 27524

Manipur 1328 1328 564

Meghalaya 1661 1661 10

Mizoram 1030 1012 0

Nagaland 1271 1271 244

Odisha 56822 55924 15217

Puducherry 7070 7010 3409

Punjab 72413 69295 23533

Rajasthan 112452 111235 40300

Sikkim 886 859 237

Tamil Nadu 151591 150244 64393

Telangana 97933 96475 39443

Tripura 14018 13958 5002

Uttar Pradesh 256279 252304 78189

Uttarakhand 13675 13573 5047

West Bengal 118045 113397 36093

ToTal 1793842 1758735 577264
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Education for tribals and forest dwellers question

†584. SHRI MEGHRAJ JAIN: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has any plan to provide education for the upliftment 
of a large section of uneducated persons particularly tribals/forest dwellers of the 
country under the skill development scheme;

(b) if so, details of the work carried out the syllabus-wise, programme-wise and 
State-wise;

(c) the details of number of people got benefited under this scheme in each 
year during last three years; and

(d) details of the expenditure incurred under this programme State-wise and 
year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (d) The 
Ministry has not launched any specific scheme for Skill Development for Tribals 
and Forest Dwellers in the Country. However, there are over 18 Central Ministries/
Departments including Ministry of Skill Development and Entrepreneurship (MSDE) 
involved in the implementation of more than 40 Schemes for various skill development 
programmes including those for skill development of tribals.

The Ministry of Tribal Affairs provides financial assistance to State Governments 
for various income generation and Skill Development Programmes and creation of 
infrastructure under Special Central Assistance to Tribal Sub Plan (SCA to TSP) 
which directly benefits the tribals. Broad activities supported by the Ministry are 
as follows:

Building skill for the job market outside and rural non-farm sector, Ministry has 
been supporting skill development activities for both male and female tribal youth in a 
wide gamut of trades such as (i) Office Management (ii) Solar Technician / Electrician 
(iii) Beautician (iv) Handicraft (v) Skills required for day to day construction works 
(such as Plumbing, Mason, Electrician, Fitter, Welder, Carpenter (vi) Refrigeration 
and A/C Repairing (vii) Mobile Repairing (viii) Nutrition (ix) Ayurvedic and Tribal 
Medicines (x) IT (xi) Data Entry (xii) Fabrication (xiii) Paramedics and Home Nurse 
Training (xiv) Automobile Driving and Mechanics (xv) Electric and Motor Winding 
(xvi) Security Guard (xvii) Housekeeping and Management (xviii) Retail Management 
(xix) Hospitality (xx) Eco-Tourism (xxi) Adventure Tourism.

† Original notice of the question was received in Hindi.
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Details showing amount released for carrying out skill development/vocational 
training among STs along with number of beneficiaries covered during last three 
years is given in the Statement.

Statement

A. Funds released for Skill Development, Vocational Training etc. and  
No. of Beneficiaries under SCA to TSP during 2013-14

Sl. 
No.

Name of State Funds Released 
(` in lakh)

No. of 
Beneficiaries

1      2 3 4

1. Andhra Pradesh 289.45 1450

2. Arunachal Pradesh 0.00 0

3. Assam 436.00 1744

4. Bihar 0.00 0

5. Chhattisgarh 1920.23 16070

6. Goa 0.00 0

7. Gujarat 2257.00 12000

8. Himachal Pradesh 234.68 600

9. Jharkhand 0.00 0

10. Karnataka 0.00 0

11. Kerala 54.52 420

12. Madhya Pradesh 500.00 2575

13. Maharashtra 1931.30 5518

14. Manipur 12.00 60

15. Meghalaya 0.00 0

16. Mizoram 0.00 0

17. Nagaland 0.00 0

18. Odisha 1100.50 8000

19. Rajasthan 500.00 2333

20. Sikkim 44.00 220

21. Tamil Nadu 66.40 475

22. Telangana 0.00 0

23. Tripura 0.00 0
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1      2 3 4

24. Uttar Pradesh 0.00 0

25. Uttrakhand 139.59 708

26. West Bengal 1862.00 10150

ToTal 11347.67 62323

B. Funds released for Skill Development, Vocational Training etc. and  
No. of Beneficiaries under SCA to TSP 2014-15

Sl. 
No.

Name of State Fund Released 
(` in lakh)

No. of 
Beneficiaries

1      2 3 4

1. Andhra Pradesh 487.82 1623

2. Bihar 250.00 800

3. Chhattisgarh 2029.56 6500

4. Gujarat 4620 10216

5. Himachal Pradesh 241.58 2500

6. Jharkhand 3492.96 11500

7. Karnataka 900.00 3000

8. Kerala 530.00 3028

9. Madhya Pradesh 8057.55 25000

10. Maharashtra 1100.00 3600

11. Manipur 150.00 3000

12. Odisha 4584.47 10000

13. Rajasthan 1650.00 8500

14. Sikkim 60.00 616

15. Tripura 1038.50 1400

16. Uttar Pradesh 536.92 1700

17. West Bengal 3110.00 10300

18. Arunachal Pradesh 100.00 320

19. Meghalaya 500.00 1650

20. Mizoram 53.36 175

21. Telangana 1750.00 5800
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1      2 3 4

22. Assam 1699.25 5600

23. Nagaland 355.00 1175

ToTal 27496.97 118003

C. Funds released for Skill Development, Vocational Training etc. and  
No. of Beneficiaries under SCA to TSP 2015-16

Sl. 
No.

Name of State Fund Released 
(` in lakh)

No. of 
Beneficiaries

1. Andhra Pradesh 300.00 700

2. Arunachal Pradesh 230.00 700

3. Assam 1800.00 6000

4. Bihar 750.00 2500

5. Chhattisgarh 1000.00 4000

6. Goa 175.00 400

7. Gujarat 2500.00 8000

8. Himachal Pradesh 175.00 400

9. Jharkhand 1240.00 3500

10. Jammu and Kashmir 500.00 1700

10. Karnataka 1800.00 6400

11. Kerala 550.00 1800

12. Madhya Pradesh 3300.00 10000

13. Maharashtra 1977.18 6590

14. Manipur 200.00 665

15. Mizoram 100.00 500

16. Nagaland 300.00 1000

17. Odisha 3194.59 10640

18. Rajasthan 2675.00 7800

19. Sikkim 215.00 715

20. Telangana 1300.00 3800

21. Tripura 290.00 1000

22. Uttar Pradesh 290.00 965

24. West Bengal 2063.58 6875

ToTal 26925.35 86650
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Implementation of welfare schemes 
for elderly persons 

585. DR. PRABHAKAR KORE: Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state:

(a) whether it is a fact that the number of senior citizens in the country is 
going to increase from 10.50 crore to around 15 crore by 2021;

(b) whether several welfare schemes meant for elderly have become non-
operational and defunct over the years due to lack of concern and lethargy towards 
this section of the population; and

(c) if so, the details of the steps taken by Government to strengthen and ensure 
proper implementation of welfare schemes meant for elderly population?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Yes, Sir. The projected population aged 
60+ for the year 2016 and 2021 (as on 1st March) as per the May 2006 report of 
the Technical Group on Population Projections constituted by the National Commission 
on Population published by the Office of the Registrar General of India, is as under:

Population in crores

Year Persons Male Female

2016 11.81 5.81 5.99

2021 14.32 7.06 7.26

(b) and (c) No, Sir. Since 1992, this Ministry is implementing a Central Sector 
Scheme of Integrated Programme for Older Persons (IPOP), under which financial 
assistance, in the form of grants-in-aid is given to Panchayati Raj Institutions/Local 
Bodies, Non-Governmental Voluntary Organisations, Institutions or Organisations 
set up by Government as autonomous/subordinate bodies, Government Recognized 
Educational Institutions, Charitable Hospitals/Nursing Homes, and Recognized Youth 
Organisations such as Nehru Yuva Kendra Sangathan (NYKS) etc. for running and 
maintenance of, inter-alia, Old Age Homes, Day Care Centres, Mobile Medicare 
Units etc. In exceptional cases such financial assistance is also provided to the State 
Governments/UT Administrations.

Rupees 27.58 crores have been released to the NGOs during the financial year 
2015-16 under the IPOP Scheme.

This Ministry has taken following steps to strengthen and ensure proper 
implementation of welfare schemes meant for elderly persons:-
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(i) Proposals of NGOs for release of grant-in-aid are considered on the basis 
of recommendations of the State Governments/UTs, Satisfactory reports of 
inspection carried out annually and completeness of the proposal in all respect 
as per the norms and guidelines of the Scheme.

(ii) Subsequent grant are released to the implementing agencies only on receipt 
of audited statement of accounts and utilization certificates of the grants 
received in the previous year.

(iii) Further, to bring about transparency and timely disposal of cases of release 
of funds, while sanctioning the grants to NGOs, this Ministry has started 
processing of proposals online from 2014-15.

The Government of India announced the National Policy on Older Persons 
(NPOP), 1999. The Policy envisages State support to ensure financial and food 
security, healthcare, shelter and other needs of older persons, equitable share in 
development, protection against abuse and exploitation, and availability of services 
to improve the quality of their lives.

Subsequently, the Maintenance and Welfare of Parents and Senior Citizens Act 
was passed in 2007 to ensure need based maintenance for parents and senior citizens 
and their welfare. The Act provides for maintenance of parents/senior citizens by 
children/relatives obligatory and justiciable through Tribunals; revocation of transfer 
of property by senior citizen in case of negligence by relatives; penal provision for 
abandonment of senior citizens; establishment of Old Age Homes for indigent senior 
citizens; adequate medical facilities and security for senior citizens and protection 
of life and property.

Demand for eradication of manual scavenging

586. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether it is a fact that Association of Safai Karmachari has met Hon'ble 
Prime Minister and demanded eradication of manual scavenging, if so, the details 
thereof;

(b) whether they have staged a dharna at Jantar Mantar demanding eradication 
of manual scavenging, if so, the details thereof; and

(c) the steps being taken by Government for alleviation of their problems?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) No Sir.
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(b) No communication has been received by this Ministry in this regard. However, 
it has been reported in the media that a dharna was held at Jantar Mantar, New 
Delhi on 13.04.2016 by Safai Karamcharis on the occasion of culmination of their 
“Bhim Yatra”.

(c) As regards steps taken by the Government to address the problems of manual 
scavengers, Parliament has enacted “The Prohibition of Employment as Manual 
Scavengers and their Rehabilitation Act, 2013 (MS Act, 2013)” in September, 2013, 
which has come into force with effect from 06.12.2013 in whole of the country, 
except Jammu and Kashmir. This Act intends to, inter-alia, achieve the following 
objectives:-

(i) Eliminate the Insanitary Latrines

(ii) Prohibit:—

(a) Employment as Manual Scavengers.

(b) Hazardous Manual Cleaning of Sewer and septic tanks.

(iii) Survey of Manual Scavengers and their Rehabilitation.

The Self Employment Scheme for Rehabilitation of Manual Scavengers has 
been revised as per the provisions of MS Act, 2013 to provide rehabilitation to the 
identified manual scavengers. The benefits under the scheme include onetime cash 
assistance of ` 40000/- each, skill development training with stipend of ` 3000/- per 
month and loans at concessional rate of interest and with capital subsidy for taking 
up alternative self employment projects. of the 12,226 manual scavengers reported 
by the States, 10,031 identified manual scavengers have been paid onetime cash 
assistance of ` 40,000/- each upto 18.04.2016. In addition, financial assistance for 
comprehensive rehabilitation has been provided to 97 manual scavengers and proposal 
for skill development training for 2390 candidates have been sanctioned.

Closure of Government run hostels for SC and OBC

587. SHRI PARIMAL NATHWANI: Will the Minister of SOCIAL JUSTICE 
AND EMPOWERMENT be pleased to state:

(a) how many Government run hostels are there in the country, State-wise;

(b) whether Government has any proposal to close down hostels being run for 
SC and OBC students in the country; and

(c) if so, the details thereof and the reasons therefor, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Under this Ministry’s Scheme 



Written Answers to [28 April, 2016]   Unstarred Questions 257

‘Babu Jagjivan Ram Chhatrawas Yojna (BJRCY)’, Central Assistance is provided to 
various implementing agencies viz. State Governments/UT Administrations, Central/
State Universities, NGOs and Deemed Universities in private sector for construction 
of fresh hostel buildings/expansion of existing hostel facilities for Scheduled Caste 
students. State-wise details of hostels sanctioned under the Scheme during the last 
three years are given in the Statement (See below).

This Ministry also implements another Scheme, namely, ‘Construction of 
Hostels for OBC Boys and Girls’, wherein Central Assistance is provided to various 
implementing agencies for construction of hostels for Other Backward Classes students. 
State-wise details of hostel sanctioned under this Scheme during the last three years 
is are given in Statement (See below).

Running/maintenance of the hostels is the responsibility of the concerned 
implementing agencies.

Many agencies in Central and State Governments run hostels in the country. 
However, this Ministry does not keep a record of all such Government run hostels.

(b) and (c) No proposal to close down any SC or OBC hostel has been received 
in the Ministry.

Statement

State-wise details of hostels sanctioned under the Scheme

Sl. No. States/UTs Scheduled Castes Hostels OBC Hostels

1. Andha Pradesh 6 0

2. Assam 3 0

3. Bihar 1 0

4. Chhattisgarh 0 10

5. Gujarat 1 0

6. Haryana 5 0

7. Himachal Pradesh 3 0

8. Jammu and Kashmir 1 1

9. Jharkhand 0 0

10. Karnataka 4 0

11. Kerala 1 0

12. M.P. 11 6
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Sl. No. States/UTs Scheduled Castes Hostels OBC Hostels

13. Maharashtra 12 0

14. Manipur 10 1

15. Meghalaya 0 0

16. Mizoram 0 0

17. Nagaland 0 0

18. Odisha 1 0

19. Punjab 6 0

20. Rajasthan 13 0

21. Sikkim 2 4

22. Tamil Nadu 0 25

23. Tripura 1 1

24. Uttar Pradesh 1 5

25. Uttarakhand 0 0

26. West Bengal 11 4

27. Chandigarh 0 0

28. Delhi 0 0

29. Puducherry 0 0

30. Central Uniersities 0 31

ToTal 93 88

Facilities for differently-abled

588. SHRI MD. NADIMUL HAQUE: Will the Minister of SOCIAL JUSTICE 
AND EMPOWERMENT be pleased to state: 

(a) whether the various facilities at prisons, jails and court premises such as 
toilets, jail, vans, and the court and prison premises are differently-abled friendly; 

(b) the number of police stations, prisons and courts in the country where 
facilities for the differently-abled are provided, the details, State-wise; and 

(c) whether there are gaps in the current prison and judicial System for accused 
persons who are differently-abled and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI KRISHANPAL GURJAR): (a) to (c) “Prisons” and “Police 
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Stations” is a State subject. Therefore, the administration and management of prisons 
and police stations is primarily the responsibility of the State Government.

The Government has ratified the United Nations Convention on Rights of 
Persons with Disabilities in 2007. Section 46 of the Persons with Disabilities (Equal 
Opportunities, Protection of Rights and Full Participation) Act, 1995 mandates the 
appropriate Government and the local authorities to provide for ramps in public 
buildings, adaptable toilets for wheel chair users, Braille symbols and auditory signals 
in elevators and lifts so as to provide easy accessibility to persons with disabilities 
in the built environment. Further, the Government has launched the Accessible India 
Campaign with a view to create barrier free environment for persons with disabilities 
in physical environment, transportation and information communications.

Employment to beggars

589. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state the steps being taken by 
Government to provide employment to the beggars and for their rehabilitation, the 
details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI VIJAY SAMPLA): The States are responsible for taking 
necessary preventive and rehabilitative steps. As per available information, 20 States 
and 2 Union Territories have either enacted their own Anti-Beggary Legislation or 
adopted legislations enacted by other States/UTs. Presently, there is no scheme of 
the Central Government on Beggary. National Consultation Meeting were held with 
the representatives of Central/State Governments, NGOs, Institutes and Individual 
Experts in the field of Beggary to discuss the issues related to Beggary. In these 
meetings, it was inter-alia, recommended to explore the feasibility of framing a Central 
Scheme for rehabilitation of Beggars. Accordingly, a Scheme for Protection, Care and 
Rehabilitation of Destitutes is under formulation which has, inter-alia, provision for 
providing skill development training to the able bodied destitutes.

Atrocities cases against dalits

†590. SHRI HARIVANSH: Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state:

(a) the number of cases of atrocity against Dalits that have been registered in 
the country and the action taken on them, the State-wise data thereof;

(b) the number of cases registered under the new law; and

† Original notice of the question was received in Hindi.
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(c) the number of cases of atrocity against Dalits that have surfaced in the 
educational institutions?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE 
AND EMPOWERMENT (SHRI VIJAY SAMPLA): (a) As per Government of 
India (Allocation of Business) Rules, 1961, since the subject matter of criminal 
offences against members of the Scheduled Castes (SCs) and Scheduled Tribes 
(STs), including those under the Scheduled Castes and the Scheduled Tribes 
(Prevention of Atrocities){PoA} Act, 1989, is allocated to the Ministry of Home 
Affairs (MHA), the data in regard to offences under the PoA Act is generated 
and provided by the National Crime Records Bureau (NCRB), MHA. The latest 
data provided by the NCRB pertains to calendar year 2014, according to which 
the number of cases registered during 2014 in regard of offences of atrocities 
against members of SCs under the PoA Act in conjunction with the IPC was 
40,300, the State/UT-wise details are given in the Statement-I (See below). 
Likewise, the number of such cases disposed of by courts during 2014 is given 
in the Statement-II (See below).

Since ‘Police’ and ‘Public Order’ are State subjects under the Seventh Schedule 
(List-II) to the Constitution of India, the State Governments and Union Territory 
Administrations are primarily responsible for prevention, detection, registration, 
investigation and prosecution of crimes within their jurisdiction including crimes 
against members of SCs and STs. As such the responsibility for implementation 
of the PoA Act also lies primarily with State Governments/Union Territory 
Administrations. They are, however, addressed from time to time to implement 
provisions of the PoA Act in letter and spirit.

(b) With an objective to deliver members of SCs and STs, a greater justice as 
well as be an enhanced deterrent to the offenders, the Principal Act namely the 
Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1989 
has been amended by the Scheduled Castes and the Scheduled Tribes (Prevention 
of Atrocities) Amendment Act, 2015 (No.1 of 2016), and enforced with effect 
from 26.01.2016. This is, however, not construed as creation of a new statute 
but is only an amendment to the aforesaid Principal Act. As mentioned in answer 
to part (a) of the Question, the latest data relating to cases registered under the 
PoA Act, as provided by NCRB, is up to the year 2014.

(c) The data in regard to atrocity against Dalits in the educational institutions 
is not available.
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Statement-I

Details of number of cases registered under the Scheduled Castes and the 
Scheduled Tribes (Prevention of Atrocities) [PoA] Act, 1989, in regard 

of offences of atrocities against members of SCs, in conjunction 
with the IPC, during the year 2014.

Sl. 
No.

States/UT Number of cases registered during 2014 under the 
PoA Act, in regard of offences of atrocities against 

members of SCs, in conjunction with the IPC

1      2 3

1. Andhra Pradesh 2104

2. Arunachal Pradesh 0

3. Assam 02

4. Bihar 7874

5. Chhattisgarh 359

6. Goa 12

7. Gujarat 1075

8. Haryana 444

9. Himachal Pradesh 113

10. Jharkhand 903

11. Karnataka 1865

12. Kerala 712

13. Madhya Pradesh 3294

14. Maharashtra 1763

15. Manipur 01

16. Meghalaya 0

17. Mizoram 0

18. Nagaland 0

19. Odisha 1657

20. Punjab 123

21. Rajasthan 6734

22. Sikkim 03

23. Tamil Nadu 1486
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1      2 3

24. Telangana 1427

25. Tripura 01

26. Uttar Pradesh 8066

27. Uttarakhand 60

28. West Bengal 130

29. Andaman and 
Nicobar Islands

0

30. Chandigarh 01

31. Dadra and Nagar 
Haveli

0

32. Daman and Diu 0

33. Delhi 86

34. Lakshadweep 0

35. Puducherry 05

ToTal 40,300

Note: The PoA Act does not extend to State of Jammu and Kashmir.
Source: National Crime Records Bureau, Ministry of Home Affairs.
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National commission for safai karamcharis

591. SHRIMATI SAROJINI HEMBRAM: Will the Minister of SOCIAL JUSTICE 
AND EMPOWERMENT be pleased to state:

(a) whether the National Commission for Safai Karamcharis (NCSK) is presently 
functioning under Government;

(b) till which date its validity is there; and

(c) whether Government has any plan to extend the period of NCSK?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE 
AND EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Yes.

(b) and (c) The term of the National Commission for Safai Karamcharis (NCSK) 
has been extended for a further period of three years i.e. from 1.4.2016 to 31.3.2019 
vide Resolution No.17015/18/2015-RIC dated 31.3.2016.

De-addiction centres opened under CSS in Maharashtra 

592. SHRIMATI VANDANA CHAVAN: Will the Minister of SOCIAL JUSTICE 
AND EMPOWERMENT be pleased to state:

(a) the number of de-addiction centres opened under the Centrally Sponsored 
Schemes (CSS), the details thereof, State-wise; and

(b) whether Government is planning to open more de-addiction centres in 
Maharashtra and if so, the funds allocated for this project, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) The Ministry implements 
a “Central Sector Scheme of Assistance for Prevention of Alcoholism and Substance 
(Drug) Abuse” under which financial assistance is provided to Non-Governmental 
Organisations (NGOs), Panchayati Raj Institutions, Urban Local Bodies etc. for, 
inter-alia, running and maintenance of Integrated Rehabilitation Centres for Addicts 
(IRCAs). During the last financial year, the Screening Committee in the Ministry 
has approved three new proposals of Maharashtra.

The State–wise number of IRCAs being supported by the Ministry under the 
Scheme, including Maharashtra, is given in the Statement.
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Statement

State-wise number of IRCAs being supported by the Ministry

State-wise Number of Integrated Rehabilitation Centres for Addicts (IRCAs) run 
by NGOs being supported under the Scheme of Assistance for Prevention of 

Alcoholism and Substance (Drugs) Abuse

Sl. No. Name of the State/UT Number of IRCAs

1. Andhra Pradesh 11

2. Bihar 12

3. Chhattisgarh 2

4. Goa 1

5. Gujarat 8

6. Haryana 11

7. Himachal Pradesh 2

8. Jammu and Kashmir 1

9. Jharkhand 2

10. Karnataka 36

11. Kerala 24

12. Madhya Pradesh 18

13. Maharashtra 67

14. Odisha 34

15. Punjab 35

16. Rajasthan 16

17. Tamil Nadu 29

18. Telangana 9

19. Uttar Pradesh 30

20. Uttarakhand 4

21. West Bengal 12

22. Chandigarh 0

23. Delhi 6

24. Puducherry 1

25. Andaman and Nicobar Islands 0
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Sl. No. Name of the State/UT Number of IRCAs

26. Lakshadweep 0

27. Daman and Diu 0

28. Dadra and Nagar Haveli 0

29. Arunachal Pradesh 1

30. Assam 17

31. Manipur 21

32. Meghalaya 2

33. Mizoram 10

34. Nagaland 5

35. Tripura 0

36. Sikkim 1

ToTal 428

De-addiction centres in border districts

593. SHRI MAHENDRA SINGH MAHRA: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state:

(a) how many existing de-addiction centres in India are there exclusively for 
children and women funded by the Ministry;

(b) the nature of drug problem in the border districts of India-Pakistan and India 
Myanmar; and

(c) whether there are any drug treatment centres available for the drug 
affected population in those districts, funded by Ministry and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE 
AND EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Ministry of Social Justice 
and Empowerment has been implementing the Scheme of Prevention of Alcoholism 
and Substance (Drug) Abuse since 1985-86. Under this scheme, financial assistance 
is provided to Voluntary Organizations and other eligible agencies for setting up/
running Integrated Rehabilitation Centre for Addicts (IRCAs). At present this 
Ministry supports about 428 de-addiction centres in the country out of which four 
are exclusively for women.
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(b) and (c) Firm data is not available with regard to drug problem in the border 
districts of India-Pakistan and India-Myanmar. The number of drug de-addiction 
centres presently being supported by the Ministry in the border districts of these 
two countries are as follows:

India - Pakistan India - Myanmar

Punjab Manipur

(a) Amritsar - 3 (a) Churchandpur - 4

(b) Gurdaspur - 3 (b) Chandel - 1

(c) Firozpur - 2 (c) Ukhrul - 1

d) Pathankot - 2

(e) Fazilka - 2 Mizoram

Rajasthan (a) Aizawl - 1

(a) Bikaner - 2 (b) Lunglei, Mizoram - 1

(b) Sriganganagar - 2

(c) Jaisalmer - 1

(d) Jalore - 1

Gujarat

(a) Palanpur - 1

Jammu and Kashmir

(a) Jammu - 1

Census of widows and destitute women

594. DR. V. MAITREYAN: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether Government has done any survey and research in the recent times 
to have a census of widows, destitute women and aged women population in the 
country, if so, details thereof;

(b) whether Government is implementing any special schemes for the benefit of 
widows, destitute women and aged women in the country;

(c) if so, the details thereof and the total funds allocated in the last three years, 
year-wise in various States/UTs for the various such schemes; and
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(d) whether Government has created any exclusive Financial Corporation to 
benefit the widows, destitute women and aged women, if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) The details of number of widows and female 
aged 60 years and above as per Census 2011, as provided by Registrar General of 
India, are given in the Statement-I (See below).

(b) A Scheme Swadhar was launched by the Ministry of Women and Child 
Development in 2001-2002 for rehabilitation of women in difficult circumstances. 
The Scheme is being implemented through Social Welfare/Women and Child Welfare 
Department of State Government. Women’s Development Corporations, Urban Local 
Bodies, reputed Public/Private Trust or Voluntary Organisations, The Short Stay 
Home Scheme which is similar in nature as Swadhar Scheme in being implemented 
through Central Social Welfare Board since 1969. Now, the Scheme Swadhar and 
Short Stay Homes have been merged and revised as “Swadhar Greh” Scheme. The 
revised financial norms are effective from 1.1.2016.The Ministry of Social Justice 
and Empowerment is also implementing a Central Sector Scheme of Integrated 
Programme for Older Persons (IPOP) under which grant-in-aid are given for running 
and maintenance of inter-alia, Old Age Homes, Day Care Centers, Mobile Medicare 
Units Multi Facility Care Centre for Older Widows etc. The main objective of the 
scheme is to improve the quality of life of Older Persons by providing basic amenities 
like shelter, food, medical care and entertainment opportunities etc. Implementing 
agencies eligible for assistance under the Scheme are Panchayati Raj Institutions/
Local Bodies, Non-Governmental Voluntary Organizations, Institutions or Organizations 
set up by Government as autonomous/subordinate bodies, Government Recognized 
Educational Institutions, Charitable Hospitals/Nursing Homes, and Recognized Youth 
Organizations such as Nehru Yuvak Kendra Sanghathan (NYKS) and in exceptional 
cases the State Government/UT Administrations. 

(c) Details of Swadhar Shelter Homes and Short Stay Homes showing funds 
released during the last three years are given in the Statement-II and III (See below). 
Details of total number of projects of Multi Facility Care Centre for Older Widows 
assisted, funds released during the last three years in respect of Multi Facility Care 
Centre for Older Widows are given in the Statement-IV.

(d) No, Sir.
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Statement-I

Details of number of widows and females aged 60 years and above Census 2011

India/States/UTs Females

Widows Aged 60 and above

        1 2 3

IndIa 43261478 52777168

State - Jammu and Kashmir (01) 283650 440076

State - Himachal Pradesh (02) 293475 362134

State - Punjab (03) 928158 1422155

State - Chandigarh (04) 24496 32245

State - Uttarakhand (05) 387215 458912

State - Haryana (06) 773297 1105134

State - NCT of Delhi (07) 456613 570690

State - Rajasthan (08) 1983634 2679875

State - Uttar Pradesh (09) 4856188 7402771

State - Bihar (10) 2238793 3600552

State - Sikkim (11) 13717 18280

State - Arunachal Pradesh (12) 31787 30450

State - Nagaland (13) 39496 47947

State - Manipur (14) 77990 100225

State - Mizoram (15) 28569 34283

State - Tripura (16) 164969 147624

State - Meghalaya (17) 84825 71963

State - Assam (18) 1156042 1023727

State - West Bengal (19) 3792184 3891068

State - Jharkhand (20) 1027878 1174933

State - Odisha (21) 1612627 1990178

State - Chhattisgarh (22) 973787 1075750

State - Madhya Pradesh (23) 2160609 2943760

State - Gujarat (24) 2015742 2540958

State - Daman and Diu (25) 6816 6488
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        1 2 3

State - Dadra and Nagar Haveli (26) 7378 7533

State - Maharashtra (27) 4520764 5853226

State - Andhra Pradesh (28) 4297481 4371913

State - Karnataka (29) 2989429 3043960

State - Goa (30) 77935 89180

State - Lakshadweep (31) 2448 2596

State - Kerala (32) 2010984 2309798

State - Tamil Nadu (33) 3856398 3848532

State - Puducherry (34) 73579 67017

State - Andaman and Nicobar Islands (35) 12525 11235

Statement-II

Funds released under Swadhar Scheme during last three years

(` in lakhs)

Sl. 
No.

Name of States Amount 
released 
2012-13

Amount 
released 
2013-14

Amount 
released 
2014-15

1       2 3 4 5

1. Andhra Pradesh 88.51 184.77 93.78

2. Assam 112.96 97.98 128.91

3. Andaman and Nicobar Islands 0 0 0

4. Arunachal Pradesh 0 0 0

5. Bihar 0 33.01 0

6. Chandigarh 0 0 0

7. Chhattisgarh 7.11 7.17 7.00

8. Dadra and Nagar Haveli 0 0 0

9. Daman and Diu 0 0 0

10. Delhi 0 0 0
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1       2 3 4 5

11. Gujarat 44.46 27.75 19.20

12. Goa 0 0 0

13. Haryana 21.98 9.07 0

14. Himachal Pradesh 0 0 0

15. Jharkhand 21.40 7.79 28.58

16. Jammu and Kashmir 0 20.23 5.99

17. Karnataka 293.17 270.96 268.04

18. Kerala 15.61 16.10 20.79

19. Lakshadweep 0 0 0

20. Madhya Pradesh 126.93 114.58 76.12

21. Maharashtra 321.02 301.49 279.06

22. Mizoram 3.10 8.64 2.51

23. Manipur 165.14 148.52 106.63

24. Meghalaya 0 0 0

25. Nagaland 0 0 0

26. Odisha 465.96 16.20 104.86

27. Punjab 1.60 1.80 0

28. Puducherry 0 0 0

29. Rajasthan 47.53 58.65 23.35

30. Sikkim 0 0 0

31. Tamil Nadu 101.82 120.63 38.53

32. Telangana 0 0 74.85

33. Tripura 0 0 0

34. Uttar Pradesh 402.73 144.39 247.03

35. Uttarakhand 48.39 0 60.91

36. West Bengal 73.73 128.81 74.18

ToTal 2363.15 2018.55 1660.32
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Statement-III

Fund released under Short Stay Home Scheme during last three years

(` in lakhs)

Sl. 
No.

Name of States Amount 
released 
2012-13

Amount 
released 
2013-14

Amount 
released 
2014-15

1     2 3 4 5

1. Andhra Pradesh 340.07 33.17 85.23

2. Assam 108.85 116.29 90.36

3. Andaman and Nicobar Island 0 0 0

4. Arunachal Pradesh 14.96 9.28 8.52

5. Bihar 51.73 217.99 51.74

6. Chandigarh 2.28 5.01 4.46

7. Chhattisgarh 17.45 35.44 23.06

8. Dadra and Nagar Haveli 0 0 0

9. Daman and Diu 0 0 0

10. Delhi 14.71 18.63 2.71

11. Gujarat 20.2 21.41 8.69

12. Goa 4.37 7.03 0.19

13. Haryana 34.50 9.98 7.63

14. Himachal Pradesh 0 0 0

15. Jharkhand 15.04 8.16 10.70

16. Jammu and Kashmir 12.19 11.98 6.03

17. Karnataka 311.63 246.54 14.60

18. Kerala 31.68 40.60 15.26

19. Lakshadweep 0 0 0

20. Madhya Pradesh 148.45 139.29 114.55

21. Maharashtra 272.29 275.42 126.91

22. Mizoram 7.92 4.68 9.02

23. Manipur 60.26 40.16 42.17
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1     2 3 4 5

24. Meghalaya 0 0 0

25. Nagaland 14.63 7.76 6.19

26. Odisha 312.94 309.37 173.43

27. Punjab 23.01 14.82 11.29

28. Puducherry 2.23 10.07 2.32

29. Rajasthan 28.85 23.44 19.88

30. Sikkim 4.84 5.83 3.87

31. Tamil Nadu 333.37 343.57 234.21

32. Telangana - - 130.14

33. Tripura 37.45 44.24 23.85

34. Uttar Pradesh 344.38 342.27 249.49

35. Uttarakhand 49.21 63.99 42.13

36. West Bengal 240.44 281.89 146.76

ToTal 2860.05 2987.31 1810.16
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Assistance to de-addiction centres

†595. SHRI MAHENDRA SINGH MAHRA: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state:

(a) the number and locations of de-addiction centres being run in Uttar Pradesh, 
Uttarakhand, Himachal Pradesh, Jammu and Kashmir and Delhi;

(b) whether the Ministry provides regular financial assistance to these de-addiction 
centres;

(c) if so, the amount released to these centres during the financial year 2013-14, 
2014-15 and 2015-16, centre-wise; and

(d) whether the financial assistance along with arrears would be provided in 
future to those de-addiction centres which could not be provided financial assistance 
in the above financial year and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) to (c) This Ministry implements a 
“Central Sector Scheme of Assistance for Prevention of Alcoholism and Substance 
(Drugs) Abuse and for Social Defence Services”. The Scheme has provision of financial 
assistance to Non-Governmental Organizations, Panchayati Raj Institutions, Urban Local 
Bodies etc. for, inter-alia, running and maintenance of Integrated Rehabilitation Centres 
for Addicts (IRCAs) and to provide composite/integrated services for the rehabilitation 
of the addicts. Proposals of NGOs for release of grant-in-aid are considered on 
the basis of recommendation of the State Governments/UTs, satisfactory reports of 
inspection carried out annually and completeness of the proposal in all respects as 
per the norms and guidelines of the Scheme. Subsequent grants are released to the 
implementing agencies only on receipt of audited statement of accounts and utilization 
certificates of the grants received in the previous year.

The details of IRCAs running in Uttar Pradesh, Uttarakhand, Himachal Pradesh, 
Jammu and Kashmir and Delhi and grant in aid released to them during the financial 
year 2013-14, 2014-15 and 2015-16 are given in the Statement (See below).

(d) Financial assistance including arrears to the eligible de-addiction centres are 
provided in accordance with guidelines of the Scheme and as per the provisions of 
General Financial Rules, 2005.

† Original notice of the question was received in Hindi.
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Preparation of space policy

596. SHRI A. U. SINGH DEO: Will the PRIME MINISTER be pleased to state:

(a) whether a space policy has been prepared, if so, the details thereof and 
timeline for the same, if not, the reasons therefor;

(b) whether India has put forth its agenda in the discussion to create international 
norms and rules for space activities, if so, the details thereof and if not, reasons therefor;

(c) whether Foreign Direct Investment (FDI) in outer space would be allowed, 
if so, the details thereof and if not, reasons therefor; and

(d) whether a tri-service aerospace command is expected to be developed and 
introduced to increase coordination among military and civilian departments, if so, 
the details thereof and time line for the same, if not reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA 
SINGH): (a) The Department of Space has policy guidelines approved by the Cabinet in 
terms of Remote Sensing Data Policy-2011 (RSDP-2011) and Satellite Communication 
Policy-1997 (SATCOM Policy-1997). RSDP-2011 contains modalities for managing 
and/or permitting the acquisition/dissemination of remote sensing data in support of 
developmental activities. SATCOM Policy-1997 was followed by a detailed norms 
and guidelines to address use of INSAT/GSAT system by private users, for managing 
INSAT/GSAT system, establishing Indian Satellite System by private entities.

Also, the Department of Space is currently engaged in preparation of National 
Space Act for India for supporting the overall growth of space activities, with enhanced 
level of private sector participation and offering more commercial opportunities. After 
consultations with internal experts and experts on space law, a draft version has 
been prepared. Currently, approval process for pre-legislative consultations on the 
draft space act is being pursued.

(b) No, Sir. However, ISRO has been engaged in a few multilateral negotiation 
processes under various international and UN forums, in order to protect the interests 
of the nation in its pursuance of space activities. These multilateral negotiation 
processes include International Code of Conduct for Outer Space Activities (led by 
European Union), formulation of a set of guidelines for Long Term Sustainability of 
Outer Space Activities discussed under United Nations Committee on the Peaceful 
Uses of Outer Space (UNCOPUOS).

(c) No, Sir. Outer Space Research Activities are carried out on cooperation basis 
with the space agencies of other countries.



Written Answers to [28 April, 2016]   Unstarred Questions 287

(d) Department of Space is mandated for harnessing the benefits of space 
technology for national development.

Policy for space tourism

597. PROF. M. V. RAJEEV GOWDA: Will the PRIME MINISTER be pleased 
to state:

(a) whether there is a policy for space tourism in India if so, the details thereof; 
and

(b) if not, whether the Ministry is planning to promote space tourism in India 
and if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA 
SINGH): (a) No, Sir.

(b) No, Sir.

Preparation of space act

598. DR. K. P. RAMALINGAM: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government is considering to come out with a 
Space Act soon;

(b) whether Indian Space Research Organisation (ISRO) had submitted papers 
to Government in this regard way back in 2015;

(c) whether now-a-days space related activities are done as per business rules and 
therefore, it has become necessary to have a law since Government is responsible for 
any object put up in space and for what happens to it in orbit or because of it; and

(d) if so, the views of Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA 
SINGH): (a) The Department of Space (DOS) is currently engaged in preparation of 
National Space Act for India for supporting the overall growth of space activities, 
with enhanced level of private sector participation and offering more commercial 
opportunities. After consultations with internal experts and experts on space law, a 
draft version of the Act has been prepared, which has been taken up for consultations.

(b) During the year 2015, DOS/ISRO has pursued the preparation of space 
act and reached a draft version. This has been taken up for approval process for 
pre-legislative consultations. This would be followed by Inter-Ministerial consultations 
through Draft Cabinet Note, before putting up as a Bill to Parliament.
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(c) and (d) Currently the space related activities in India are performed by the 
Department of Space as per the Allocation of Business Rules. India has been a State 
Party to major Treaties/Conventions on outer space activities under United Nations and 
complies with the obligations of these treaties in performing outer space activities. 
Further, the current process of formulation of National Space Act would address 
these aspects, including the obligations arising out of non-governmental stakeholders 
in space activities and services.

Launching of satellite by ISRO

599. SHRI T. RATHINAVEL: Will the PRIME MINISTER be pleased to state:

(a) whether Indian Space Research Organisation (ISRO) would launch 22 satellites 
on one rocket, if so, the details thereof

(b) whether as many as 18 satellites are being launched for foreign agencies, 
including those from US, Canada, Germany and Indonesia; and

(c) whether two of the nano-satellites have been developed by the Pune 
Engineering College and Sathyabhama University, if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA 
SINGH): (a) and (b) Yes, Sir. Indian Space Research Organisation (ISRO) plans to 
launch 22 satellites onboard Polar Satellite Launch Vehicle, PSLV-C34. These satellites 
include a earth observation satellite of India (weighing about 710 kg) as primary 
payload, two nano satellites developed by Indian students (weighing about 2.5 kg) 
and 19 satellites from four foreign countries viz. Canada (2 Nos., weighing 115 kg), 
Germany (3 Nos., weighing 155 kg), Indonesia (1 No., weighing 120 kg) and USA 
(13 Nos., weighing 195 kg) as co-passengers.

(c) Yes, Sir. Swayam and Satyabamasat are the two nano-satellites developed 
by College of Engineering, Pune and Sathyabama University, Chennai respectively. 
Swayam Satellite has a payload mass of 1 kg and Satyabamasat has a payload mass 
of 1.5 kg.

Land allotment in Delhi for hotels

600. SHRI GULAM RASOOL BALYAWI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the names of hotels which have been allotted land in Delhi by Government 
or Government agencies;

(b) when was the land allotted in each case;
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(c) the terms and conditions and the rate at which land was allotted to each 
such hotel;

(d) the area allotted and the area actually occupied in each case; and

(e) the cases in which relaxations were made?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a)  to (e) The details of land allotted in Delhi for Hotels allotted by Land and 
Development Office, are given in the Statement-I (See below) and details of land 
allotted by Delhi Development Authority for Hotels, are given in the Statement-II.
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Shortage of drinking water

601. SHRI AAYANUR MANJUNATHA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether major towns/cities and metropolitan cities face shortage of drinking 
water particularly during summer season every year and if so, the details thereof;

(b) whether Government has assessed the likely shortage of drinking water in 
the urban towns/cities and metropolitan cities in the ensuing summer season and if 
so, the details thereof and the measures taken/proposed to be taken therefor; and

(c) the other remedial measures taken/proposed to be taken to supply adequate 
drinking water to cities and towns? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) and (b) Some towns/cities and metropolitan cities face shortage of drinking water 
during summer season. The day-to-day operations of water supply are looked after 
by the State Governments/Urban Local Bodies (ULBs) concerned. The assessment 
of shortage in drinking water in summer is also made by them. 

(c) For providing adequate drinking water supply to cities/towns, Ministry of 
Urban Development is supplementing the efforts of Cities/States by providing financial 
assistance under Atal Mission for Rejuvenation and Urban Transformation (AMRUT) 
for water supply components viz., new, augmentation and rehabilitation of water 
supply system etc. 

Roadmap for development of satellite cities 

602. SHRI RAJKUMAR DHOOT: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether Government has prepared any roadmap for the development of satellite 
cities in Maharashtra and rest of the Country to ease overcrowding in Metropolitan 
cities; and 

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) and (b) The development of satellite cities is undertaken by the respective state 
Government under the concerned Metropolitan Region Plan.

The Government is aware of the National Capital Region Plan, 2021 and 
Regional Plan for Mumbai Metropolitan Region, 2011 which are the efforts towards 
decentralization of economic activities from Mumbai and Delhi to satellite towns 
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by focusing on strengthening the urban infrastructure in them. Similarly, Bengaluru 
Metropolitan Region Plan-2031 also envisages development of ring towns as satellite 
towns to ease burden on Bengaluru

Under the Urban Infrastructure Development Scheme for Satellite Towns around 
Seven Mega Cities (UIDSST) of this Ministry, 7 towns namely, Pilkhuwa (U.P.), 
Vikarabad (Telangana), Sriperumbudur (Tamil Nadu), Sonepat (Haryana), Vasai-Virar 
(Maharashtra), Hoskote (Karnataka) including Sanand (Gujarat), were covered. A total 
number of 17 projects were taken up under the scheme with an approved cost of 
` 631.07 crore, of which Central share was ` 500 crore. In the State of Maharashtra, 
two projects have been sanctioned in Vasai-Virar town. Details of fund released 
to State of Maharashtra and other States under the UIDSST scheme are given in 
Statement (See below). The Scheme is now closed and only balance funding for 
ongoing projects is continued.
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Disaster risk management under smart city mission

603. PROF. M. V. RAJEEV GOWDA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether Government is working on improving the disaster risk management 
of the urban infrastructure in the Smart City Mission, if so, the details thereof: and

(b) whether the mission is integrated with Digital India to provide cyber security 
and resilience in the smart cities and if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) Based on the Smart Cities Mission Statement and Guidelines, the 20 Smart Cities 
have included infrastructure related to disaster risk management in their Smart City 
Proposals (SCPs). The details are given in the SCPs of the 20 Smart Cities, which 
is available on the Mission’s website www.smartcities.gov.in. 

(b) Based on the Smart Cities Mission Statement and Guidelines, the 20 Smart 
Cities have proposed convergence with the Digital India Programme and have 
proposed measures to make cities resilient. The details are given in the Smart City 
Proposals (SCPs) of the 20 Smart Cities, which is available on the Mission’s website 
(www.smartcities.gov.in). At the time of projectivization, Smart Cities will provide 
for Cyber Security in the Smart Solutions.

Reforms in smart city programme

604. SHRI D. KUPENDRA REDDY: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the World Economic Forum (WEF) has reported that there is a need 
for reforms at various levels to successfully implement the Smart City Programme, 
if so, the details thereof;

(b) whether Government has taken note of the suggestions made by WEF and 
for implementation; and

(c) if so, the details thereof and if not, the reasons therefore?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) No, Sir. No such report from World Economic Forum has been received by the 
Ministry of Urban Development. 

(b) and (c) Does not arise.
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Resource mobilization for smart cities

605. DR. T. SUBBARAMI REDDY: 
   SHRIMATI AMBIKA SONI: 

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether Government recently finalized selection of smart cities in the country, 
if so, the details thereof;

(b) what are the criteria for selection of smart cities; 

(c) by what time these proposed projects would be completed in the smart cities, 
the details thereof, city-wise; and

(d) the funding pattern of smart cities, shares of Central, State Governments 
and other agencies and how the resource would be mobilized?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) Yes, Sir. On the basis of scoring done by the Panel of Experts, top 20 cities have 
been selected in the Round 1 of the Competition for development as Smart Cities. 
The list of Smart Cities is available on Mission’s website (www.smartcities.gov.in). 

(b) The details of the Criteria are given in the Mission Statement and Guidelines and 
in the Parameters of Scoring available on the Mission’s website (www.smartcities.gov.in). 

(c) The details of projects with their timelines for the selected 20 cities are 
given in the Smart City Proposals (SCPs). These SCPs have already been uploaded 
on the Ministry’s website (www.smartcities.gov.in).

(d) Government of India will provide financial support to the extent of ` 48000 
crores over five years i.e. on an average ` 100 crore per city per year. An equal amount 
on a matching basis will have to be contributed by the State/Urban Local Body (ULB). 
Balance funds as required are expected to be mobilized by the cities from internal and 
external sources such as municipal bonds, Public Private Partnerships, Pooled Finance 
Mechanism etc.The details of sources of funding are in the Smart City Proposals of the 
20 Cities, which are available on the Mission’s website (www.smartcities.gov.in).

Repair and maintenance work in DDA flats of Dwarka

606. SHRI DILIPBHAI PANDYA: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the details of flats where the instances of falling of grit wash off walls, roofs 
of staircases, roof of windows, and cracks in edges of terraces have taken place in 
Delhi Development Authority (DDA) flats of Dwarka, particularly Pocket-7, Sector-12;
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(b) whether Government is aware that a portion of roof of staircase fell down 
recently; 

(c) time-frame for replacement of pipes of rain water and bathrooms installed 
at the backside of the flats which are almost damaged; and

(d) by when Government proposes to make repair/maintenance work for the 
above said work?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) Delhi Development Authority (DDA) has informed that the defects have been 
noticed in the following flats of Pocket-7, Sector-12, Dwarka:

(i) Grit Wash of Walls: Flat No. 35, side 1 panel, Flat No. 156 side 2 panels, 
Flat No. 258 side 1 panel and Flat No. 237 side 2 panels. 

(ii) Roof of staircase: Plaster repair of Flat No. 8, 16, 96, 176 and 248.

(iii) Roof of windows (Chhajja): 60% chhajja needs repair.

(iv) Edges of terraces: In general 75% edges of terrace needs repair.

(b) Yes, Sir. DDA has informed that one landing of staircase in housing Pocket-4, 
Sector-12 fell down, which was reconstructed promptly.

(c) and (d) DDA has informed that the responsibility for routine maintenance 
after six months of allotment of flats allotted by DDA prior to the year 2010, lies 
with flat owners/Resident Welfare Associations. 

Criteria for inclusion of cities under UIG and UIDSSMT

607. SHRI PARIMAL NATHWANI: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the criteria for inclusion of cities/towns for assistance under the Urban 
Infrastructure and Governance (UIG) and Urban Infrastructure Development Scheme 
for Small and Medium Towns (UIDSSMT), sub-components of Jawaharlal Nehru 
National Urban Renewal Mission (JnNURM).

(b) whether Government proposes to relax the said criteria to include more cities 
under the JnNURM and extend the financial assistance to more cities/towns and if 
so, the details thereof; and

(c) whether cities of historical, religious and tourist importance have been included 
under the sub-components of JnNURM and if so, the details thereof, State-wise?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) The criteria for inclusion of cities/town for assistance under sub-mission on Urban 
Infrastructure and Governance (UIG), Urban Infrastructure Development Scheme for Small 
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and Medium Towns (UIDSSMT) are based on JnNURM guidelines. As per the guidelines 
there are 65 cities in 3 categories in the UIG component as mentioned below:-

(i) Cities/UAs with 4 million plus population as per 2001 Census (7)

(ii) Cities/UAs with 1 million plus but less than 4 million population as per 
2001 Census (28)

(iii) Selected Cities/UAs (State capitals and other cities UA of religious/historic 
and touristic importance) (30)

The list of cities/urban agglomeration/town covered under UIG is given in the 
Statement-I (See below).

As per the guidelines the cities covered and criteria for selection under UIDSSMT 
component is as mentioned below:

(i) All cities/towns as per 2001 Census excepting cities/town covered under 
JnNURM

(ii) Allocation of funds along States will be on the basis of the State’s urban 
population (excluding cities covered under JnNURM to total urban population 
in the country (excepting cities covered under JnNURM)

(iii) States may allocate funds to towns/cities based on similar formula. However, 
funds would be provided to only those towns and cities where elections to 
local bodies have been held and elected bodies are in position.

(iv) The State Governments may prioritize towns and cities on the basis of their 
felt-need, While prioritizing towns, States would take into account existing 
infrastructure, population of Scheduled Castes/Scheduled Tribes and special 
problems like hilly terrain.

(b) The JnNURM has already ended on 31.4.2014. Hence, the question does 
not arise.

(c) The list of cities/UAs which are included under category (iii) as given in 
para (a) of the question is given in the Statement-II.

Statement-I

List of identified cities/urban agglomerations (UA) as per 2001 Census

Sl. 
No.

City/UA Name of the State Population 
(in lakh)

1        2        3 4

(a) Mega Cities/UAs

1. Delhi Delhi 128.77
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1        2        3 4

2. Greater Mumbai Maharashtra 164.34

3. Ahmedabad Gujarat 45.25

4. Bangalore Karnataka 57.01

5. Chennai Tamil Nadu 65.60

6. Kolkata West Bengal 132.06

7. Hyderabad Andhra Pradesh 57.42

(b) Million-plus Cities/UAs

1. Patna Bihar 16.98

2. Faridabad Haryana 10.56

3. Bhopal Madhya Pradesh 14.58

4. Ludhiana Punjab 13.98

5. Jaipur Rajasthan 23.27

6. Lucknow Uttar Pradesh 22.46

7. Madurai Tamil Nadu 12.03

8. Nashik Maharashtra 11.52

9. Pune Maharashtra 37.60

10. Cochin Kerala 13.55

11. Varanasi Uttar Pradesh 12.04

12. Agra Uttar Pradesh 13.31

13. Amritsar Punjab 10.03

14. Visakhapatnam Andhra Pradesh 13.45

15. Vadodara Gujarat 14.91

16. Surat Gujarat 28.11

17. Kanpur Uttar Pradesh 27.15

18. Nagpur Maharashtra 21.29

19. Coimbatore Tamil Nadu 14.61

20. Meerut Uttar Pradesh 11.61

21. Jabalpur Madhya Pradesh 10.98

22. Jamshedpur Jharkhand 11.04

23. Asansol West Bengal 10.67
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1        2        3 4

24. Allahabad Uttar Pradesh 10.42

25. Vijayawada Andhra Pradesh 10.39

26. Rajkot Gujarat 10.03

27. Dhanbad Jharkhand 10.65

28 Indore Madhya Pradesh 16.40

(c) Identified cities/UAs with less than one million population

1. Guwahati Assam 8.19

2. ltanagar Arunachal Pradesh 0.35

3. Jammu Jammu and Kashmir 6.12

4. Raipur Chhattisgarh 7.00

5. Panaji Goa 0.99

6. Shimla Himachal Pradesh 1.45

7. Ranchi Jharkhand 8.63

8. Thiruvananthapuram Kerala 8.90

9. lmphal Manipur 2.50

10. Shillong Meghalaya 2.68

11. Aizawal Mizoram 2.28

12. Kohima Nagaland 0.77

13. Bhubaneswar Odisha 6.58

14. Gangtok Sikkim 0.29

15. Agartala Tripura 1.90

16. Dehradun Uttaranchal 5.30

17. Bodh Gaya Bihar 3.94

18. Ujjain Madhya Pradesh 4.31

19. Puri Odisha 1.57

20. Ajmer-Pushkar Rajasthan 5.04

21. Nainital Uttaranchal 2.20

22. Mysore Karnataka 7.99

23. Puducherry Puducherry 5.05

24. Chandigarh Punjab and Haryana 8.08
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1        2        3 4

25. Srinagar Jammu and Kashmir 9.88

26 Mathura Uttar Pradesh 3.23

27 Hardwar Uttaranchal 2.21

28 Nanded Maharashtra 4.31

29 Porbunder Gujarat 1.58

30 Tirupathy Andhra Pradesh 2.28

Note:  National Steering Group may consider addition or deletion of cities/UAs/towns under Category-C 
(other than State Capitals) based on the suggestions received from State Governments. The number 
of cities under the Mission shall, however, remain around 60.

Statement-II

State Capitals and other Cities/UA, of religious/historic and touristic importance

1. Guwahati Assam

2. Itanagar Arunachal Pradesh

3. Jammu Jammu and Kashmir

4. Raipur Chhattisgarh 

5. Panaji Goa 

6. Shimla Himachal Pradesh 

7. Ranchi Jharkhand

8. Thiruvananthapuram Kerala 

9. Imphal Manipur 

10. Shillong Meghalaya 

11. Aizawal Mizoram 

12. Kohima Nagaland 

13. Bhubaneswar Odisha 

14. Gangtok Sikkim 

15. Agartala Tripura

16. Dehradun Uttarakhand

17. Bodh Gaya Bihar

18. Ujjain Madhya Pradesh



Written Answers to [28 April, 2016]   Unstarred Questions 309

19. Puri Odisha

20. Ajmer-Pushkar Rajasthan

21. Nainital Uttarakhand

22. Mysore Karnataka 

23. Puducherry Puducherry

24. Chandigarh Punjab and Haryana

25. Srinagar Jammu and Kashmir

26. Mathura Uttar Pradesh

27. Hardwar Uttarakhand

28. Nanded Maharashtra

29. Porbunder Gujarat

30. Tirupathy Andhra Pradesh

Projects for discharge of sewerage in Goa

608. SHRI SHANTARAM NAIK: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) which any project or projects connected with discharge of sewerage is 
being implemented in the State of Goa with the financial assistance of the Central 
Government;

(b) if so, the quantum of assistance given so far;

(c) the towns in Goa where the projects are being implemented;

(d) the targets achieved, so far, with respect to each of the towns; 

(e) the agency or agencies through which the sewerage projects are being 
implemented; and

(f) when the project was given to the agency?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) to (f) Under Atal Mission for Rejuvenation and Urban Transformation (AMRUT), 
from Goa, one city i.e. Panaji is covered as Mission City. State Annual Action Plan 
(SAAP) of ` 59.44 crore for Goa has been approved wherein State Government has 
proposed to take up two projects related to sewerage with project cost of ` 7.71 
crore. Under AMRUT, implementation/execution of projects is to be done by the 
State Government of Goa. The first instalment of ` 5.94 crore has been released to 
the State Government.
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Steps to make Varanasi the cleanest city

609. SHRI SALIM ANSARI: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether it is a fact that Varanasi has been ranked among the least clean 
cities in India, according to survey conducted by the Quality Council of India; and 

(b) if so, what steps Government proposes to take to make Varanasi the cleanest 
city in India due to its oldest culture and heritage status in the world?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) and (b) The ‘Swachh Survekshan’, is a survey commissioned by the Ministry of 
Urban Development through Quality Council of India (QCI) to review the sanitation 
and hygiene conditions in 75 major cities (comprising 40% of India’s total urban 
population)–including 52 cities with a population of more than one million and all 
State capitals. As per the results of the survey, Varanasi has been awarded 65th rank. 

With the help of Urban Local Bodies and State Governments, Government of 
India plans to make all 4041 cities (including Varanasi) Open Defecation Free and 
achieve 100% solid waste management under Swachh Bharat Mission. For achieving 
the above, Government of India provides assistance of 20% project cost for solid 
waste management, 40% of the project cost for construction of community toilets 
and ` 4000/- as incentive to household for construction of individual toilets. 

Temporary membership in Siri Fort Sports Complex

610. SHRI SALIM ANSARI: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether Delhi Development Authority (DDA) is allowing thousand of 
temporary membership for swimming and other sports facilities in Siri Forts Complex 
in South Delhi;

(b) if so, the total number of temporary members enrolled every year for different 
sports facilities; 

(c) whether with their drive of the enrolling temporary membership, the regular 
members face lot of hardship in parking their cars; and

(d) if so, what steps DDA proposes to take to ensure that temporary membership 
is restricted and their cars are parked outside the complex?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) and (b) Delhi Development Authority (DDA) has informed that there are only 
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1,500 temporary members, who are permitted at the Siri Fort Sports Complex of DDA, 
at any time. All temporary members are allowed to take membership of swimming 
pool. The duration of temporary membership is for 3 months.

(c) and (d) DDA has informed that the parking rights of cars are same for 
temporary members as those of permanent members. However, to overcome the 
problem, the basement parking of squash and badminton stadium is also made 
available to all the members.

Gym under Swaranjayanti Sadan Deluxe 

†611. SHRI RAM NATH THAKUR: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether it is a fact that a Gym was inaugurated for the health club at the 
basement of Swaranjayanti Sadan Deluxe by the Urban Development Minister during 
the Winter Session of Parliament but all the equipments of the Gym were taken 
away the same day in the evening; and 

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH 
NAIDU): (a) and (b) Gym was inaugurated for the health club at the ground floor of 
Swaranjayanti Sadan Deluxe by the Urban Development Minister on 17.12.2015. All 
the equipments are lying in the Gym. Gym was locked from 18.12.2015 to 15.02.2016 
for want of guidelines. On receipt of guidelines from Rajya Sabha Secretariat, the 
Gym has been opened and is functional since 16.02.2016.

Money required for smart cities

612. SHRI C. M. RAMESH: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) how much money is required to create 20 Smart Cities announced so far;

(b) whether it is a fact that as per Deloitte, 150 billion dollars is required to 
create 100 Smart Cities; 

(c) from where Government is planning to pool the resources for Smart Cities; 
and

(d) by when the Ministry is going to announce second phase of smart cities 
and criteria adopted in identifying the same?

† Original notice of the question was received in Hindi.
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THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) As per the financial plan of 20 winning cities contained in their Smart City 
Proposals, the requirement of financial resources is around ` 48,063.61 crore for 
development of these 20 Smart Cities. 

(b) No such report from Deloitte has been received by the Ministry of Urban 
Development.

(c) Government of India will provide financial support to the extent of ` 48000 
crores over five years i.e. on an average ` 100 crore per city per year. An equal 
amount on a matching basis will have to be contributed by the State/Urban Local 
Body (ULB). These contributions, however, will meet only a part of the project 
cost and balance funds as required by the city in terms of their Smart City are 
expected to be mobilized from internal and external sources, such as Public Private 
Partnerships, Pooled financed mechanisms, municipal bonds etc.

(d) It is expected that the results of the next phase will be announced by May/
June, 2016. The criteria for selection in Round 2 of the Challenge will remain same 
as in Round 1 as before and the three broad level criteria are given in the Mission 
Statement and Guidelines and in the Parameters of Scoring available on the Mission’s 
website (www.smartcities.gov.in). 

Provisions for smart cities

†613. SHRI PRAVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the details of provisions made for the 20 smart cities announced in the first 
phase of the Smart City Project; 

(b) the amount earmarked for Delhi under Smart City Project and the details 
of the steps being taken for the same; and

(c) the details of the arrangements made with regard to the requirements of 
environment, electricity, water and the other facilities for the smart city?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) The details of projects likely to be undertaken in the selected 20 cities are given 
in the Smart City Proposals (SCPs) submitted by the Smart Cities. These SCPs have 
already been uploaded on the Mission’s website (www.smartcities.gov.in).

(b) As per the Mission Statement and Guidelines, Government of India will 
provide the grant of ` 194 crore in the first year followed by ` 98 crore out of 

† Original notice of the question was received in Hindi.
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` 100 crore every year for the next year. An equal amount on a matching basis will 
have to be contributed by the State/Urban Local Body (ULB). This is also applicable 
to Delhi. Once the Special Purpose Vehicle (SPV) is established, the first instalment 
of the Government of India share will be released to Delhi. 

(c) The details of the arrangements made with regard to the requirements of 
environment, electricity, water and the other facilities for the smart city are given 
in the Smart City Proposal (SCP) submitted by NDMC. The SCP is available on 
the Mission’s website.

Status of construction of Jasola court premises

†614. SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the places in Delhi where construction work of district level court premises 
in going on and where it has been completed till date;

(b) the details of the court premises that are under construction and the court 
premises proposed to be constructed; and

(c) the current status of the construction of Jasola court premises?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) Public Works Department (PWD) of Government of National Capital Territory of 
Delhi has informed that there are 6 District Courts running in Delhi viz Tis Hazari 
Court, Karkardooma Court, Patiala House Court, Dwarka Court, Rohini Court and 
Saket Court.

(b) PWD has informed that at present only one court building for New Delhi 
District Court at Rouse Avenue, is under construction.

(c) PWD has informed that no such court is under construction at Jasola.  

Sewerage system in urban areas

†615. DR. SANJAY SINH: Will the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the schemes for development of sewerage system in the urban areas of the 
country;

(b) the details of the number of cities in the country having sewerage system 
and sewage treatment plants and the number of cities where the above system is 
proposed to be developed in the current financial year, State-wise;

† Original notice of the question was received in Hindi.
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(c) whether any proposal for installing sewerage system and sewage treatment 
plants in Amethi and Sultanpur districts of Uttar Pradesh, is pending; and

(d) if so, the details thereof and the action being taken on the proposal?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) and (b) Ministry has launched the Atal Mission for Rejuvenation and Urban 
Transformation (AMRUT) on 25.06.2015 for 500 cities having population of one lakh 
and above. The development of sewer system is one of the important components 
of the programme.

(c) and (d) The State Annual Action Plan (SAAP) under AMRUT for Uttar 
Pradesh for 2015-16 has been approved by the Ministry, which includes the sewerage 
system project in Sultanpur. The town of Amethi is not covered under the AMRUT 
as per Guidelines of the Mission

Implementation of land pooling policy in Delhi

616. SHRI NEERAJ SHEKHAR: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the land pooling policy for Delhi was notified in 2013 and regulations 
for the implementation of policy were finalised in 2015;

(b) whether the policy has not been implemented till date, if so, the reasons 
for the delay in implementation;

(c) whether the delay is on the part of Delhi Development Authority (DDA) or 
the Delhi Government in declaring urban villages; and

(d) whether Government would expedite the matter in coordination with Delhi 
Government so that the goal of providing affordable housing through this policy is realised 
in real time and also in the light of goal of Government for ‘‘Housing for All by 2022’’?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) Yes, Sir. The land pooling policy for Delhi was notified on 05.09.2013 and the 
regulations for its implementation were approved by the Ministry on 26.05.2015. 

(b) to (d) Delhi Development Authority (DDA) has informed that land pooling 
policy will be applicable only after declaration of the villages concerned as (i) 
development area under Section 12 of Delhi Development Act, 1957 by Lieutenant 
Governor, Delhi after seeking the views of Municipal Corporation of Delhi (MCDs), 
and (ii) urban areas under Section 507 of Delhi Municipal Corporation Act, 1957 by 
the concerned MCDs after the approval of Government of National Capital Territory 
of Delhi. DDA is pursuing the matter accordingly. 
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Water supply under AMRUT mission 

617. DR. R. LAKSHMANAN: Will the Minister of URBAN DEVELOPMENT 
be please to state:

(a) whether it is a fact that Government is giving top priority for availability 
of water and water supply in urban areas under Atal Mission for Rejuvenation and 
Urban Transformation (AMRUT) Mission, if so, the details thereof;

(b) whether it is also a fact that under AMRUT programme, Government has 
targeted ensuring supply of 135 litres of water per capita per day; and

(c) if so, the ways and means through which Government will achieve this 
particularly in water stressed areas?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) The first objective to be achieved under Atal Mission for Rejuvenation and Urban 
Transformation (AMRUT) is universal coverage of water supply and sewerage. State/
UT Governments are required to give high priorities to these sectors while preparing 
their State Annual Action Plan (SAAP). The SAAPs of all 36 States/UTs for the year 
2015-16 have been approved. Overall the States/UTs have proposed about 70% of 
total investment in water supply sector.

(b) and (c) The Mission follows the approach of achievement of Service Level 
Benchmark (SLB) to select individual projects for implementation. One of the SLB 
is supply of 135 lpcd water to households. The State Government are required to 
look at ways including out of box thinking to achieve the SLB and choose most 
suitable projects for implementation, Some of innovative ways to achieve this could 
be water recycling and reuse and making water system efficeint. 

Land allocation at concessional rates

†618. DR. VIJAYLAXMI SADHO: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the details of those institutions/public utility services whom Government 
allocated land at concessional rates;

(b) the details of rules and regulations for such allocations; and

(c) whether rules and regulations for such allocations are being followed properly 
by these institutions?

† Original notice of the question was received in Hindi.
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THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) The details of land allocated at concessional rates to various institutions/public 
utility services by the DDA and L&DO are given in the Statement-I to X and XI 
respectively (See below).

(b) A copy of each terms and conditions of allotment made by DDA and L&DO 
is given in the Statement-XII and XIII respectively (See below).

(c) If any violation is noticed or complaint received against any institutions 
regarding violation of allotment/lease terms, action is taken under the terms of lease/
allotment by following due process.



Written Answers to [28 April, 2016]   Unstarred Questions 317
St

at
em

en
t-I

Li
st

 o
f 

Al
lo

tm
en

t 
of

 L
an

d 
to

 C
lu

b

Sl
. 

 
N

o.
C

at
eg

or
y

D
at

e 
of

 
A

llo
tm

en
t/

Po
ss

es
si

on

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

1
 

2
3

4
5

6

1.
C

lu
b

03
.1

.7
4

Sa
fd

ar
ju

ng
 C

lu
b

18
94

.3
3 

S/
Y

ds
N

ea
r 

K
am

al
 C

in
em

a

2.
C

lu
b

27
.5

.7
7

Su
pr

em
e 

C
ou

rt 
B

ar
 C

H
B

S 
N

ee
ti 

B
ag

h 
C

lu
b

55
44

.3
9 

Sq
m

N
ee

ti 
B

ag
h

3.
C

lu
b

04
.9

.8
0

Pa
nc

hs
he

el
 L

ad
y 

C
lu

b
60

3 
Sq

m
Pa

nc
hs

he
el

 P
ar

k

4.
C

lu
b

21
.1

.8
1

Li
on

s 
C

lu
b 

In
te

rn
at

io
na

l
68

3.
10

 S
qm

N
ew

 F
rie

nd
s 

C
ol

on
y

5.
C

lu
b

30
.1

.8
1

R
ot

ar
y 

C
lu

b 
of

 D
el

hi
 Q

ut
ub

0.
5 

A
cr

e
M

ad
an

 G
ir

6.
C

lu
b

11
.1

0.
82

Sa
ke

t 
C

ul
tu

ra
l 

C
lu

b
0.

5 
A

cr
e

Sa
ke

t

7.
C

lu
b

16
.1

1.
83

G
oa

n 
Sp

or
ts

 a
nd

 C
ul

tu
ra

l 
C

lu
b

50
0.

4 
Sq

m
R

oh
in

i 
Se

ct
. 

8

8.
C

lu
b

28
.6

.8
4

Li
on

 C
lu

b 
Ea

st
 o

f 
D

el
hi

 V
iv

ek
 V

ih
ar

96
5.

70
 S

qm
.

Jh
ilm

il 
C

ol
on

y

9.
C

lu
b

21
.1

1.
84

C
lim

be
r 

an
d 

Ex
pl

or
er

s
50

0 
Sq

m
Tu

gh
al

ka
ba

d

10
.

C
lu

b
29

.1
1.

85
N

ar
ai

na
 C

lu
b

0.
5 

A
cr

e
N

ar
ai

na

11
.

C
lu

b
11

.1
2.

86
Sa

rv
ap

riy
a 

V
ih

ar
 C

H
B

S
12

14
 S

qm
Sa

rv
ap

riy
a 

V
ih

ar

12
.

C
lu

b
24

.1
2.

86
A

m
er

ic
an

 E
m

ba
ss

y 
of

 I
nd

ia
n,

 E
m

pl
oy

ee
s 

C
H

B
S 

C
lu

b
0.

25
 A

cr
e

Pr
iy

ad
ar

sh
an

i 
V

ih
ar

13
.

C
lu

b
22

.9
.8

7
H

ol
id

ay
 C

lu
b

16
20

 S
qm

Pa
an

ch
sh

ee
l 

En
cl

av
e



318 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

4
5

6

14
.

C
lu

b
29

.4
.8

8
Li

on
s 

C
lu

b 
D

el
hi

 E
as

t
20

0 
Sq

m
O

ut
re

m
 L

in
e

15
.

C
lu

b
21

.1
2.

89
Pi

ta
m

pu
ra

 C
lu

b
30

00
 S

qm
Zo

ne
 H

-4
 a

nd
 5

 
Pi

ta
m

pu
ra

16
.

C
lu

b
20

.1
2.

91
Ja

ha
np

an
ah

 C
lu

b
30

00
 S

qm
M

an
da

ki
ni

17
.

C
lu

b
14

.6
.9

3
K

iw
an

is
 C

lu
b 

of
 N

ew
 D

el
hi

18
21

.0
0 

Sq
m

So
ut

h 
of

 I
IT

18
.

C
lu

b
27

.1
0.

95
N

ew
 F

rie
nd

s 
C

lu
b

35
83

 S
qm

N
ew

 F
rie

nd
s 

C
ol

on
y

19
.

C
lu

b
29

.3
.9

6
R

iv
er

si
de

 S
po

rts
 a

nd
 R

ec
re

at
io

n 
C

lu
b

20
00

 S
qm

M
ay

ur
 V

ih
ar

 P
h-

I

20
.

C
lu

b
29

.3
.9

6
Sa

nj
ay

 C
lu

b
10

00
0 

Sq
m

Se
ct

.1
9,

 D
w

ar
ka

21
.

C
lu

b
6.

10
.9

9
Sh

al
im

ar
 S

oc
ia

l 
C

lu
b 

So
ci

et
y

34
50

 S
qm

Sh
al

im
ar

 B
ag

h

22
.

C
lu

b
30

.7
.9

9
Ja

na
kp

ur
i 

C
lu

b
46

71
 S

qm
Pl

ot
 N

o.
17

, J
an

ak
pu

ri

23
.

C
lu

b
31

.3
.2

00
0

Ea
st

 E
nd

 C
lu

b
20

00
 S

qm
C

B
D

 S
ha

hd
ar

a

24
.

C
lu

b
5.

5.
20

00
C

ity
 W

el
fa

re
 S

oc
ie

ty
11

25
 S

qm
.

Pi
ta

m
pu

ra

25
.

C
lu

b
1.

10
.2

00
1

Sa
rit

a 
V

ih
ar

 C
lu

b
87

7.
50

 S
qm

Ja
so

la

26
.

C
lu

b
14

.8
.2

00
1

Yo
un

g 
Sp

or
ts

 a
nd

 C
ul

tu
ra

l 
So

ci
et

y
0.

77
 A

cr
e

La
do

 S
ar

ai

27
.

C
lu

b
26

.6
.2

00
1

IU
A

 T
ru

st
37

24
 S

qm
.

Se
ct

or
-1

3,
 R

oh
in

i

28
.

C
lu

b
25

.9
.2

00
1

G
re

at
 G

et
sb

y 
C

lu
b 

of
 I

nd
ia

62
37

 S
qm

M
an

da
w

al
i 

Fa
za

lp
ur

29
.

C
lu

b
04

.3
.1

98
7

Pr
ee

t 
N

ag
ar

 C
H

B
S

28
00

 S
qm

.
Pr

ee
t 

V
ih

ar

30
.

C
lu

b
14

.2
.2

00
4

M
. 

S.
 R

ec
re

at
io

n 
an

d 
C

ul
tu

ra
l 

So
ci

et
y

57
00

 S
qm

.
Va

sa
nt

 K
un

j



Written Answers to [28 April, 2016]   Unstarred Questions 319
St

at
em

en
t-I

I

Li
st

 o
f 

Al
lo

tm
en

t 
of

 L
an

d 
to

 C
om

m
un

ity
 H

al
l

Sl
. 

 
N

o.
C

at
eg

or
y

D
at

e 
of

 
A

llo
tm

en
t/

Po
ss

es
si

on

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

1
2

3
4

5
6

1.
C

om
m

un
ity

 H
al

l
**

Lo
k 

Se
w

ak
 C

oo
p.

 H
ou

se
50

0.
00

G
ee

ta
nj

li

2.
C

om
m

un
ity

 H
al

l
**

Sr
i 

Sa
na

ta
n 

D
hr

am
 S

ab
ha

42
2.

23
0

Ta
go

re
 G

ar
de

n

3.
C

om
m

un
ity

 H
al

l
**

N
at

ha
ne

li'
s 

Ju
ni

or
 E

du
ca

tio
n 

So
ci

et
y

10
11

.7
50

M
un

irk
a

4.
C

om
m

un
ity

 H
al

l
17

.1
1.

19
65

Th
e 

H
on

or
ar

y 
Se

cr
et

ar
y,

 V
iv

ek
an

an
d 

V
ih

ar
13

75
.8

86
H

au
z 

K
ha

s

5.
C

om
m

un
ity

 H
al

l
5.

12
.1

96
5

V
iv

ek
an

an
d 

V
ih

ar
16

45
.6

0
Sa

fd
ar

 J
un

g

6.
C

om
m

un
ity

 H
al

l
24

.4
.1

97
2

A
ry

a 
Sa

m
aj

98
0.

10
W

az
ir 

Pu
r

7.
C

om
m

un
ity

 H
al

l
2.

7.
19

74
V

iv
ek

 V
ih

ar
 S

an
at

an
 D

ha
ra

m
 S

ab
ha

41
8.

05
Ta

hi
rp

ur

8.
C

om
m

un
ity

 H
al

l
25

.4
.1

97
5

D
el

hi
 Y

og
a 

Sa
bh

a
41

8.
05

Pa
m

ba
ri 

R
oa

d

9.
C

om
m

un
ity

 H
al

l
4.

7.
19

75
Sh

ri.
 S

 D
 J

ai
n 

Sa
bh

a
98

0.
00

W
az

ir 
Pu

r

10
.

C
om

m
un

ity
 H

al
l

28
.7

.1
97

7
Sh

ri.
 S

an
at

an
 D

ha
ra

m
 S

ab
ha

58
5.

00
Ja

na
kp

ur
i

11
.

C
om

m
un

ity
 H

al
l

11
.1

2.
19

86
M

in
is

try
 o

f 
W

or
ks

 a
nd

 H
ou

sh
in

g 
Su

pp
ly

 C
H

B
S 

Lt
d.

0.
72

2
N

irm
an

 V
ih

ar

12
.

C
om

m
un

ity
 H

al
l

16
.1

2.
19

86
D

eh
li 

U
ni

ve
rs

si
ty

 T
ea

ch
er

s 
C

H
B

S 
Lt

d.
50

0.
00

 S
q.

 Y
ds

Pi
ta

m
pu

ra

13
.

C
om

m
un

ity
 H

al
l

17
.1

2.
19

86
C

en
tra

l 
C

PW
D

 G
ov

t. 
Se

rv
an

ts
 C

H
B

S 
Lt

d.
12

14
.1

0
Pi

ta
m

pu
ra



320 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

4
5

6

14
.

C
om

m
un

ity
 H

al
l

17
.1

2.
19

86
C

ha
nd

er
lo

k 
C

H
B

S 
Lt

d.
55

8.
48

Pi
ta

m
pu

ra

15
.

C
om

m
un

ity
 H

al
l

17
.1

2.
19

86
A

G
C

R
 C

H
B

S 
Lt

d.
0.

25
9

A
gc

r 
En

cl
av

e

16
.

C
om

m
un

ity
 H

al
l

19
.1

2.
19

86
D

ip
lo

m
at

ic
 E

nc
la

ve
 E

xt
n.

 C
H

B
S

0.
50

0
W

es
te

nd
 C

ol
on

y

17
.

C
om

m
un

ity
 H

al
l

22
.1

2.
19

86
M

in
is

try
 o

f 
H

ea
lth

 C
H

B
S 

Lt
d.

0.
32

 A
cr

e
Sw

as
th

ya
 V

ih
ar

18
.

C
om

m
un

ity
 H

al
l

24
.1

4.
19

86
E 

P 
R

 R
 H

B
 S

oc
ie

ty
 L

td
.

0.
21

 A
cr

e
G

 K
-I

I

19
.

C
om

m
un

ity
 H

al
l

8.
5.

19
87

A
gg

ar
w

al
 V

ik
as

 P
ar

is
ha

d
33

0.
00

R
oh

in
i

20
.

C
om

m
un

ity
 H

al
l

17
.1

0.
19

87
Th

e 
Se

cr
et

ar
y,

 H
ar

i 
N

ag
ar

 M
al

ay
al

ee
 A

ss
oc

ia
tio

n 
(R

eg
d.

)
60

0.
00

H
ar

i 
N

ag
ar

21
.

C
om

m
un

ity
 H

al
l

19
.2

.1
98

8
D

ay
an

an
d 

C
o-

O
p.

 H
ou

se
 B

ld
. 

So
ci

et
y

0.
24

6
Sh

ah
dr

a

22
.

C
om

m
un

ity
 H

al
l

24
.1

2.
19

88
P 

an
d 

T 
Em

pl
oy

es
 C

en
tra

l 
C

H
B

S
50

1.
00

Sa
nd

es
h 

V
ih

ar

23
.

C
om

m
un

ity
 H

al
l

24
.4

.1
98

9
Va

rd
hm

an
 J

ai
n 

D
hr

am
sh

al
a 

Pa
rb

ha
nd

ha
k 

C
om

m
itt

ee
50

0.
00

G
au

ta
m

 P
ur

i

24
.

C
om

m
un

ity
 H

al
l

27
.4

.1
98

9
D

eh
at

i 
C

H
B

S 
Lt

d.
41

0.
40

Pi
ta

m
pu

ra

25
.

C
om

m
un

ity
 H

al
l

24
.5

.1
98

9
C

iv
ili

an
 P

er
so

nn
el

 C
H

B
S 

Lt
d

20
0

D
ef

en
ce

 E
nc

la
ve

26
.

C
om

m
un

ity
 H

al
l

19
.1

0.
19

90
D

el
hi

 O
ffi

ce
rs

 C
H

B
S 

Lt
d

0.
24

5
**

27
.

C
om

m
un

ity
 H

al
l

20
.6

.1
99

1
A

gg
ar

w
al

 S
ab

ha
10

80
.0

0
Pr

as
an

t 
V

ih
ar

28
.

C
om

m
un

ity
 H

al
l

8.
22

.1
99

1
U

P 
Sa

m
aj

 C
H

B
S 

Lt
d.

40
6.

40
Pi

ta
m

pu
ra

29
.

C
om

m
un

ity
 H

al
l

10
.9

.1
99

1
LI

C
 G

ov
er

nm
en

t 
Se

rv
an

ts
 C

H
B

S 
Lt

d.
12

15
Su

nd
er

 V
ih

ar

30
.

C
om

m
un

ity
 H

al
l

26
.9

.1
99

1
Ti

m
ar

pu
r 

C
H

B
S 

Lt
d.

46
4.

56
Pi

ta
m

pu
ra



Written Answers to [28 April, 2016]   Unstarred Questions 321
31

.
C

om
m

un
ity

 H
al

l
19

.1
1.

19
91

Th
e 

D
er

a 
G

ha
ji 

K
ha

n 
D

is
tt.

 R
ef

ug
ee

 C
H

B
S 

Lt
d.

0.
13

6 
A

cr
e

Ta
ru

n 
En

cl
av

e

32
.

C
om

m
un

ity
 H

al
l

17
.2

.1
99

3
A

na
nd

 L
ok

 C
H

B
S 

Lt
d.

62
0.

00
A

na
nd

 L
ok

33
.

C
om

m
un

ity
 H

al
l

22
.6

.1
99

3
Se

th
 U

ga
rs

en
 K

hi
lo

na
 D

ev
i 

C
ha

rit
ab

le
 T

ru
st

10
00

.0
0

Pi
ta

m
pu

ra

34
.

C
om

m
un

ity
 H

al
l

12
.1

1.
19

93
R

oh
ta

s 
C

H
B

S 
Lt

d.
61

1.
53

Pi
ta

m
pu

ra

35
.

C
om

m
un

ity
 H

al
l

9.
12

.1
99

3
C

om
m

er
ce

 a
nd

 I
nd

us
try

 v
 L

td
.

64
9.

30
Pi

ta
m

pu
ra

36
.

C
om

m
un

ity
 H

al
l

4.
4.

19
94

A
gg

ar
w

al
 P

re
m

 S
ab

ha
50

0.
00

Ja
na

k 
Pu

ri

37
.

C
om

m
un

ity
 H

al
l

5.
12

.1
99

4
A

gg
ar

w
al

 S
ab

ha
32

4.
00

R
oh

in
i

38
.

C
om

m
un

ity
 H

al
l

23
.7

.1
99

6
N

ija
na

nd
 S

am
pr

ad
ya

 T
ru

st
78

3.
21

Pi
ta

m
pu

ra

39
.

C
om

m
un

ity
 H

al
l

17
.3

.1
99

7
Th

e 
Av

ia
tio

n 
Em

pl
oy

ee
s 

C
H

B
S 

Lt
d.

12
26

.0
0

G
ag

an
 V

ih
ar

40
.

C
om

m
un

ity
 H

al
l

20
.3

.1
99

7
K

an
gr

a 
A

da
rs

h 
C

o-
O

pe
ra

tiv
e 

G
ro

up
 H

ou
si

ng
 S

oc
ie

ty
 L

td
.

80
9.

40
V

ik
as

 P
ur

i

41
.

C
om

m
un

ity
 H

al
l

12
.1

1.
19

97
A

ro
ra

 S
oh

an
 L

al
 C

ha
rit

ab
le

 S
oc

ie
ty

70
0.

62
0

Va
sa

nt
 V

ih
ar

42
.

C
om

m
un

ity
 H

al
l

22
.1

.1
99

8
B

ha
va

lp
ur

 S
am

aj
 D

el
hi

10
00

.0
0

Ja
na

k 
Pu

ri

43
.

C
om

m
un

ity
 H

al
l

3.
2.

19
98

M
od

er
n 

D
el

hi
 W

el
fa

re
 S

oc
ie

ty
49

4.
00

G
uj

ra
nw

al
a 

To
w

n

44
.

C
om

m
un

ity
 H

al
l

6.
2.

19
98

M
in

oc
ha

 Y
og

ic
 S

hi
ks

ha
 a

nd
 S

an
sk

rit
ik

 N
ya

s
66

0.
00

M
an

da
w

al
i 

Fa
za

lp
ur

45
.

C
om

m
un

ity
 H

al
l

22
.6

.1
99

8
S 

S 
Ja

in
 S

ab
ha

40
0.

00
Ya

m
un

a 
V

ih
ar

46
.

C
om

m
un

ity
 H

al
l

6.
7.

19
98

Sh
al

im
ar

 P
un

ja
bi

 S
ab

ha
66

9.
60

Sh
al

im
ar

 B
ag

h

47
.

C
om

m
un

ity
 H

al
l

24
.9

.1
99

8
C

en
tra

l 
R

ev
en

ue
 C

H
B

S 
Lt

d.
25

0.
00

V
ik

as
 M

ar
g 

Ex
tn

.

48
.

C
om

m
un

ity
 H

al
l

17
.1

0.
19

98
U

th
ra

ka
nd

 J
an

 S
ah

yo
g 

Sa
m

iti
45

5
Ya

m
un

a 
V

ih
ar



322 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

4
5

6

49
.

C
om

m
un

ity
 H

al
l

2.
11

.1
99

8
R

ad
ha

 G
ov

in
d 

Sa
m

iti
66

0.
00

D
w

ar
ka

50
.

C
om

m
un

ity
 H

al
l

5.
11

.1
99

9
R

es
er

ve
 B

an
k 

St
af

f 
C

o-
O

p 
H

ou
si

ng
 S

oc
ie

ty
 L

td
.

52
7.

82
5

Pa
sc

hi
m

 V
ih

ar

51
.

C
om

m
un

ity
 H

al
l

30
.1

2.
19

99
A

gg
ar

w
al

 S
ab

ha
 G

ov
in

d 
Pu

ri
66

0.
00

K
al

ka
ji

52
.

C
om

m
un

ity
 H

al
l

2.
2.

20
00

Jh
an

g 
Sa

bh
a 

at
 R

is
hi

 N
ag

ar
66

0
R

is
hi

 N
ag

ar

53
.

C
om

m
un

ity
 H

al
l

10
.2

.2
00

0
Sa

nt
 S

am
ag

am
36

7.
07

R
oh

in
i

54
.

C
om

m
un

ity
 H

al
l

9.
8.

20
00

Ja
na

k 
Pu

ri 
B

an
ga

li 
A

ss
oc

ia
tio

n
56

6.
00

Ja
na

kp
ur

i

55
.

C
om

m
un

ity
 H

al
l

11
.9

.2
00

0
In

de
rp

ra
st

ha
 V

is
ta

r 
Sa

hk
ar

i 
So

ci
et

y 
M

ah
as

an
gh

 L
td

.
10

00
.0

0
IP

 E
xt

n.

56
.

C
om

m
un

ity
 H

al
l

12
.1

0.
20

00
Th

e 
D

el
hi

 S
ch

oo
l 

Te
ac

he
r's

 A
ss

oc
ia

tio
n 

(C
.H

.B
.S

.)
34

4.
25

0
Su

ra
jm

al
 V

ih
ar

57
.

C
om

m
un

ity
 H

al
l

20
.1

0.
20

00
G

ar
de

sh
iy

a 
B

ha
rtr

a 
M

an
da

l
50

0.
00

K
ar

ka
rd

oo
m

a

58
.

C
om

m
un

ity
 H

al
l

2.
11

.2
00

0
N

ur
sh

in
g 

D
as

s 
Ja

ns
ew

a 
Sa

m
iti

52
0.

00
Pi

ta
m

pu
ra

59
.

C
om

m
un

ity
 H

al
l

9.
11

.2
00

0
A

kk
hi

l 
B

ha
rti

ya
 B

ha
va

lp
ur

 P
an

ch
ay

at
29

6.
35

Pr
as

ad
 N

ag
ar

60
.

C
om

m
un

ity
 H

al
l

29
.1

2.
20

00
Pa

la
m

 J
ai

n 
Ed

uc
at

io
na

l 
an

d 
W

el
fa

re
 S

oc
ie

ty
66

2.
34

D
w

ar
ka

61
.

C
om

m
un

ity
 H

al
l

4.
1.

20
01

N
av

jiw
an

 C
o-

O
p 

H
ou

se
 B

ui
ld

in
g 

So
ci

et
y 

Lt
d.

53
8.

44
8

A
G

C
R

 E
nc

la
ve

62
.

C
om

m
un

ity
 H

al
l

10
.1

.2
00

1
S.

 S
. 

Ja
in

 S
ab

ha
70

0.
00

A
sh

ok
 V

ih
ar

63
.

C
om

m
un

ity
 H

al
l

12
.1

.2
00

1
R

aj
 P

riy
a 

W
el

fa
re

 S
oc

ie
ty

10
00

.0
0

K
ar

ka
rd

oo
m

a

64
.

C
om

m
un

ity
 H

al
l

15
.1

.2
00

1
Sh

re
e 

Th
ak

ur
da

ss
 M

em
o.

 E
du

. 
an

d 
C

ul
. 

So
ci

ei
ty

 (
R

eg
d)

67
6.

94
R

oh
in

i

65
.

C
om

m
un

ity
 H

al
l

12
.2

.2
00

1
M

ah
ar

an
i 

B
ag

h 
C

o-
O

p 
H

.B
.S

 L
td

.
11

50
.0

0
M

ah
ar

an
i 

B
ag

h



Written Answers to [28 April, 2016]   Unstarred Questions 323
66

.
C

om
m

un
ity

 H
al

l
23

.2
.2

00
1

N
or

th
er

n 
Zo

ne
 I

ns
ur

an
ce

 E
m

pl
oy

es
40

3.
70

Pa
sc

hi
m

 V
ih

ar

67
.

C
om

m
un

ity
 H

al
l

6.
19

.2
00

1
Pu

n 
Ja

bi
 B

ar
ad

ri 
(R

eg
d.

)
78

6.
60

A
sh

ok
 V

ih
ar

68
.

C
om

m
un

ity
 H

al
l

21
.6

.2
00

1
Sh

ri 
A

gg
ra

w
al

 S
ab

ha
46

2.
48

Pi
ta

m
pu

ra

69
.

C
om

m
un

ity
 H

al
l

22
.6

.2
00

1
A

ro
rb

an
s 

Sa
bh

a
10

00
.0

0
V

ik
as

 P
ur

i

70
.

C
om

m
un

ity
 H

al
l

18
.7

.2
00

1
Sa

ra
sw

at
i 

W
el

fa
re

 S
oc

ie
ty

66
0.

00
Pi

ta
m

pu
ra

71
.

C
om

m
un

ity
 H

al
l

3.
8.

20
01

R
oy

al
 P

ar
k 

So
ci

et
y

40
0.

00
M

al
vi

ya
 N

ag
ar

72
.

C
om

m
un

ity
 H

al
l

17
.9

.2
00

1
H

ar
is

h 
Ed

uc
at

io
na

l 
an

d 
So

ci
al

 W
el

fa
re

 S
oc

ie
ty

 (
R

eg
d)

59
3.

00
R

oh
in

i

73
.

C
om

m
un

ity
 H

al
l

27
.9

.2
00

1
D

el
hi

 C
at

ho
lic

 A
rc

hd
io

ce
se

40
0.

00
Ta

hi
rp

ur

74
.

C
om

m
un

ity
 H

al
l

3.
10

.2
00

1
M

at
hu

r 
Va

is
h 

C
ha

rti
ab

le
 E

du
ca

tio
na

l 
Sa

bh
a

41
8.

50
R

oh
in

i

75
.

C
om

m
un

ity
 H

al
l

8.
10

.2
00

1
Ja

i 
M

itr
a 

M
an

da
l

54
5.

00
R

oh
ta

k 
R

oa
d

76
.

C
om

m
un

ity
 H

al
l

11
.1

0.
20

01
Ea

st
 P

ak
is

ta
n 

D
es

pl
ac

ed
 P

er
so

ns
 A

ss
oc

ia
tio

n
25

0.
83

C
hi

tra
nj

an
 P

ar
k

77
.

C
om

m
un

ity
 H

al
l

15
.1

0.
20

01
M

.R
. 

C
ha

rit
ab

le
 T

ru
st

66
0.

00
D

w
ar

ka

78
.

C
om

m
un

ity
 H

al
l

29
.1

0.
20

01
D

 S
 C

ul
tra

l 
an

d 
W

el
fa

re
 S

oc
ie

ty
50

3.
75

Pi
ta

m
pu

ra

79
.

C
om

m
un

ity
 H

al
l

30
.1

0.
20

01
O

as
is

 W
el

fa
re

 S
oc

ie
ty

44
7.

79
R

oh
in

i

80
.

C
om

m
un

ity
 H

al
l

12
.1

1.
20

01
Id

ea
l 

Ed
uc

at
io

na
l 

an
d 

W
el

fa
re

 S
oc

ie
ty

50
0.

00
K

ar
ka

rd
oo

m
a

81
.

C
om

m
un

ity
 H

al
l

23
.1

1.
20

01
Su

nd
er

 S
hi

ks
ha

 S
am

iti
50

0.
00

Ya
m

un
a 

V
ih

ar

82
.

C
om

m
un

ity
 H

al
l

23
.1

1.
20

01
Q

rg
 F

ou
da

tio
n

42
5.

00
K

ar
ka

rd
oo

m
a

83
.

C
om

m
un

ity
 H

al
l

3.
12

.2
00

1
In

te
rn

at
io

na
l 

G
au

di
ya

 V
ed

an
ta

 T
ru

st
60

0.
00

Ja
na

kp
ur

i



324 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

4
5

6

84
.

C
om

m
un

ity
 H

al
l

3.
1.

20
02

D
el

hi
 B

en
ga

li 
H

in
du

 C
o-

O
p 

H
ou

se
 B

ld
g.

 S
oc

ie
ty

50
1.

60
Ta

go
re

 P
ar

k

85
.

C
om

m
un

ity
 H

al
l

4.
1.

20
02

Pr
im

e 
Ed

n.
 a

nd
 C

ul
. 

So
ci

et
y

11
00

.0
0

R
oh

in
i

86
.

C
om

m
un

ity
 H

al
l

10
.1

.2
00

2
M

an
av

 U
tth

an
 S

ew
a 

Sa
m

iti
40

0.
00

D
ils

ha
d 

G
ar

de
n

87
.

C
om

m
un

ity
 H

al
l

18
.1

.2
00

2
Th

e 
Pr

es
id

en
t 

A
kh

il 
B

ha
rti

ya
 S

am
aj

ot
ha

n 
Sa

m
iti

10
28

.0
0

R
oh

in
i

88
.

C
om

m
un

ity
 H

al
l

18
.1

.2
00

2
K

. 
R

. 
C

ul
tu

ra
l 

an
d 

W
el

fa
re

 S
oc

ie
ty

66
3.

00
R

oh
in

i

89
.

C
om

m
un

ity
 H

al
l

31
.1

.2
00

2
Va

is
h 

A
gg

ar
w

al
 S

ab
ha

,
80

0.
00

V
ik

as
 P

ur
i

90
.

C
om

m
un

ity
 H

al
l

20
.2

.2
00

2
A

 S
 C

ul
tra

l 
W

el
fa

re
 S

oc
ie

ty
48

7.
50

Sa
in

ik
 

V
ih

ar
 

(N
ot

 
Ye

t 
H

.O
)

91
.

C
om

m
un

ity
 H

al
l

8.
3.

20
02

La
la

 B
ai

jn
at

h 
B

he
ge

ria
 C

ha
rit

ab
le

 S
oc

ie
ty

50
0.

00
Va

sa
nt

 K
un

j

92
.

C
om

m
un

ity
 H

al
l

8.
4.

20
02

M
ila

nt
ar

 W
el

fa
re

 S
oc

ie
ty

62
8.

75
0

R
oh

in
i

93
.

C
om

m
un

ity
 H

al
l

15
.4

.2
00

2
Sa

ty
am

 S
hi

va
m

 S
un

dr
am

40
0.

00
R

oh
in

i

94
.

C
om

m
un

ity
 H

al
l

12
.7

.2
00

2
Sm

t. 
B

ha
rto

 D
ev

i 
C

ha
rit

ab
le

 T
ru

st
66

0.
00

R
oh

in
i

95
.

C
om

m
un

ity
 H

al
l

30
.7

.2
00

2
Th

e 
Pr

es
id

en
t, 

G
od

 G
ra

ce
 W

el
fa

re
 a

nd
 E

du
ca

tio
na

l 
So

ci
et

y
66

0.
00

R
oh

in
i

96
.

C
om

m
un

ity
 H

al
l

31
.7

.2
00

2
D

iv
ya

 J
yo

ti 
Ja

gr
iti

 S
an

st
ha

n
60

0.
00

V
is

w
as

h 
N

ag
ar

97
.

C
om

m
un

ity
 H

al
l

1.
8.

20
02

H
ar

ya
na

 M
ai

tri
 S

an
g

80
3.

91
Pi

ta
m

pu
ra

98
.

C
om

m
un

ity
 H

al
l

29
.8

.2
00

2
Sh

re
e 

La
xm

i 
N

ar
ai

n 
Se

w
a 

A
sh

ra
m

 T
ru

st
10

43
.5

0
M

an
da

w
al

i 
Fa

za
lp

ur

99
.

C
om

m
un

ity
 H

al
l

24
.9

.2
00

2
D

el
hi

 C
at

ho
lic

 A
rc

hd
io

ce
se

,
80

2.
46

D
w

ar
ka



Written Answers to [28 April, 2016]   Unstarred Questions 325
10

0.
C

om
m

un
ity

 H
al

l
25

.9
.2

00
2

N
ar

ai
ni

 F
ou

nd
at

io
n

74
0.

00
R

oh
in

i

10
1.

C
om

m
un

ity
 H

al
l

9.
10

.2
00

2
Ja

n 
K

al
ya

n 
M

an
or

an
ja

n 
Sa

m
iti

66
0.

00
R

oh
in

i

10
2.

C
om

m
un

ity
 H

al
l

26
.1

1.
20

02
La

xm
i 

R
ad

he
y 

Sh
ya

m
 C

ha
rit

ab
le

 C
lu

b
66

0.
00

R
oh

in
i

10
3.

C
om

m
un

ity
 H

al
l

4.
12

.2
00

2
O

ra
cl

e 
Ed

uc
at

io
na

l 
So

ci
et

y
76

1.
45

R
oh

in
i

10
4.

C
om

m
un

ity
 H

al
l

20
.1

2.
20

02
H

ar
ya

na
 M

ai
tri

 S
an

gh
 (

R
eg

d.
)

80
3.

91
Pi

tta
m

pu
ra

10
5.

C
om

m
un

ity
 H

al
l

26
.1

2.
20

02
A

da
rs

h 
Sh

ik
sh

a 
Sa

ns
th

an
70

0.
00

A
sh

ok
 V

ih
ar

10
6.

C
om

m
un

ity
 H

al
l

8.
4.

20
03

Tw
o 

W
in

gs
 W

el
fa

re
 S

oc
ie

ty
62

8.
75

0
R

oh
in

i

10
7.

C
om

m
un

ity
 H

al
l

8.
4.

20
03

Sa
rv

a 
D

ha
ra

m
 W

el
fa

re
 A

ss
oc

ia
tio

n
65

8.
00

Pi
ta

m
pu

ra

10
8.

C
om

m
un

ity
 H

al
l

24
.4

.2
00

3
Sa

ns
kr

iti
 S

oc
ia

l 
So

ci
et

y
65

0.
52

0
Pi

ta
m

pu
ra

10
9.

C
om

m
un

ity
 H

al
l

29
.5

.2
00

3
N

at
io

na
l 

C
H

B
S 

Lt
d.

49
03

.0
0

R
am

 V
ih

ar

11
0.

C
om

m
un

ity
 H

al
l

9.
9.

20
04

C
en

tra
l 

G
ov

er
nm

en
t 

In
du

st
ria

l 
W

or
ks

 C
H

B
S 

Lt
d.

40
0.

00
A

na
nd

 V
ih

ar

11
1.

C
om

m
un

ity
 H

al
l

25
.1

.2
00

6
G

ov
er

nm
en

t 
Sc

ho
ol

 T
ea

ch
er

s 
C

H
B

S 
Lt

d
11

26
.7

0
Sa

ra
sa

ti 
V

ih
ar

11
2.

C
om

m
un

ity
 H

al
l

10
.1

.2
00

7
N

av
 N

irm
an

 E
dn

. 
an

d 
C

ul
. 

So
ci

et
y

88
2.

17
D

w
ar

ka

11
3.

C
om

m
un

ity
 H

al
l

8.
6.

20
09

A
ll 

In
di

a 
G

ov
er

nm
en

t 
Em

pl
oy

es
 C

H
B

S
0.

13
00

K
ira

n 
V

ih
ar

**
Ex

ac
t 

po
si

tio
n 

no
t 

av
ai

la
bl

e



326 Written Answers to [RAJYA SABHA] Unstarred Questions
St

at
em

en
t-I

II

Li
st

 o
f 

al
lo

tm
en

t 
of

 l
an

d 
to

 h
ig

he
r 

an
d 

te
ch

in
ic

al
 i

ns
tit

ut
io

ns
/s

oc
io

 c
ul

tu
re

/o
ffi

ce
 p

ur
po

se

Sl
. 

 
N

o.
D

at
e 

of
 A

llo
tm

en
t/ 

D
at

e 
of

 P
os

se
ss

io
n

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

1
2

  
  

  
  

3
4

5

1.
**

Li
ttl

e 
Pe

op
le

 E
du

ca
tio

n 
So

ci
et

y
60

00
.0

0
D

w
ar

ka

2.
**

N
ar

ai
na

 I
nd

us
tri

es
  

A
ss

oc
ia

tio
n

**
N

ar
ai

na

3.
**

R
is

hi
 A

ur
ob

in
do

 E
dn

l 
So

ci
et

y
**

N
ar

el
a

4.
**

Sa
na

ta
n 

D
ha

ra
m

 P
ra

ch
in

 S
ab

ha
10

11
7.

50
 S

qm
M

ay
ur

 V
ih

ar

5.
**

W
om

an
 a

nd
 C

hi
ld

 W
el

fa
re

 C
en

tre
40

47
 S

qm
D

w
ar

ka

6.
**

In
di

an
 I

ns
tit

ut
e 

of
 I

sl
am

ic
 S

tu
di

es
12

46
88

.0
7 

Sq
m

Tu
gh

la
ka

ba
d

7.
**

A
ll 

In
di

a 
Sa

ns
kr

it 
Sa

hi
ty

a 
Sa

m
m

el
an

20
23

.5
0 

Sq
m

So
ut

h 
of

 I
IT

8.
**

Su
ra

jm
al

 M
em

or
ia

l 
Ed

n.
 S

oc
ie

ty
**

Ja
na

kp
ur

i

9.
**

Sa
nj

iv
in

i 
So

ci
et

y 
fo

r 
M

en
ta

l 
H

ea
lth

**
Q

ut
ab

 I
ns

tit
ut

io
na

l 
A

re
a

10
.

**
M

an
av

 K
al

ya
n 

A
dh

ya
tm

ic
 S

an
st

ha
n

**
La

jp
at

 N
ag

ar

11
.

**
D

el
hi

 S
oc

ie
ty

 f
or

 M
en

ta
lly

 R
es

ea
rc

h 
C

hi
ld

re
n

17
80

6.
80

 S
qm

O
kh

la

12
.

**
A

ca
de

m
y 

fo
r 

Fi
ne

 A
rt

10
00

 S
qm

.
Si

ri 
Fo

rt 
In

st
itu

tio
na

l 
A

re
a

13
.

**
A

sa
m

 A
ss

oc
ia

tio
n

83
5 

Sq
m

.
Q

ut
ub

 I
ns

t. 
A

re
a

14
.

**
Lo

hi
a 

K
ar

po
or

i 
In

st
itu

te
 o

f 
Te

ch
. 

fo
r 

So
ci

al
 C

ha
ng

e
51

3 
Sq

m
.

Sa
rit

a 
V

ih
ar



Written Answers to [28 April, 2016]   Unstarred Questions 327
15

.
**

N
ar

ity
a 

K
as

tu
rb

a 
C

ul
tu

ra
l 

So
ci

et
y

17
01

 S
qm

.
H

au
j 

K
ha

s

16
.

**
Pa

nc
ha

yt
i 

D
ha

rm
ar

th
 T

ru
st

47
5 

Sq
m

.
A

sh
ok

 V
ih

ar

17
.

**
Sa

ts
an

g 
D

el
hi

 B
ra

nc
h 

Sa
fd

ar
ju

ng
0.

25
 A

cr
e

So
ut

h 
of

 I
IT

18
.

**
W

om
en

 D
ev

el
op

m
en

t 
O

rg
an

iz
at

io
n

20
00

 S
qm

.
FC

-3
3,

 J
as

ol
a

19
.

**
O

ld
 A

ge
 H

om
e

18
77

 S
qm

.
D

w
ar

ka

20
.

24
.7

.6
8

A
ll 

In
di

a 
Fe

de
ra

tio
n 

of
 D

ea
f

57
69

.9
3 

Sq
m

So
ut

h 
of

 I
IT

21
.

30
.1

0.
68

C
ou

nc
il 

of
 S

ci
en

tifi
c 

an
d 

In
du

st
ria

l 
R

es
ea

rc
h

12
54

5.
70

 S
qm

Fr
ie

nd
s 

C
ol

on
y

22
.

17
.2

.6
9

Lo
ka

ya
ta

 W
el

fa
re

 C
en

tre
83

6.
10

 S
qm

H
au

z 
K

ha
s

23
.

19
.4

.6
9

G
ur

u 
N

an
ak

 F
ou

nd
at

io
n

42
20

.9
6 

Sq
m

So
ut

h 
of

 I
IT

24
.

10
.2

.7
0

R
aa

g 
R

an
g

48
56

.4
0 

Sq
m

A
G

C
R

 E
nc

la
ve

25
.

27
.1

2.
71

D
el

hi
 Y

uv
a 

Sa
bh

a
41

8.
05

 S
qm

Pa
m

ba
ri 

C
ho

w
k

26
.

5.
1.

72
In

st
itu

te
 o

f 
H

om
e 

Ec
on

om
y

83
77

.2
9 

Sq
m

So
ut

h 
Ex

tn

27
.

25
.8

.7
2

U
ni

te
d 

In
di

a 
O

rg
an

iz
at

io
n

29
33

.8
0 

Sq
m

So
ut

h 
of

 I
IT

28
.

1.
3.

73
A

si
an

 I
ns

tit
ut

e 
of

 E
dn

l. 
Pl

an
ni

ng
 a

nd
 A

dm
in

is
tra

tio
n

15
17

6.
25

 S
qm

H
au

z 
K

ha
s

29
.

22
.8

.7
3

Sc
ho

ol
 o

f 
Pl

an
 a

nd
 A

rc
hi

te
ct

ur
e

20
63

9.
70

 S
qm

K
on

dl
i 

G
ha

ro
li

30
.

16
.1

.7
4

A
ll 

In
di

a 
B

oo
k 

Se
lle

r 
an

d 
Pu

bl
is

he
r 

A
ss

oc
ia

tio
n

34
8.

39
 S

qm
Ea

st
 o

f 
K

ai
la

sh

31
.

11
.1

2.
74

In
st

itu
te

 f
or

 S
oc

ia
lis

t 
Ed

n.
40

47
 S

qm
So

ut
h 

of
 I

IT

32
.

16
.1

0.
75

Fe
de

ra
tio

n 
fo

r 
W

el
fa

re
 o

f 
M

en
ta

lly
 R

et
ar

de
d

80
94

 S
qm

So
ut

h 
of

 I
IT

33
.

20
.8

.7
6

W
ar

 W
id

ow
s 

A
ss

oc
ia

tio
n

10
00

 S
qm

So
ut

h 
of

 I
IT



328 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
  

  
  

  
3

4
5

34
.

2.
2.

77
In

di
an

 F
ed

er
at

io
n 

of
 U

ni
te

d 
N

at
io

n 
A

ss
oc

ia
tio

n
83

6.
10

 S
qm

So
ut

h 
of

 I
IT

35
.

24
.4

.7
8

B
ha

rti
ya

 G
ra

m
ee

n 
M

ah
ila

 S
an

gh
10

03
.3

2
Sh

ei
kh

 S
ar

ai

36
.

15
.7

.7
8

K
un

d-
ku

nd
 B

ha
rti

40
47

 S
qm

So
ut

h 
of

 I
IT

37
.

11
.1

.8
0

H
in

du
 S

an
ge

et
 I

ns
tit

ut
e

83
8.

22
 S

qm
So

ut
h 

of
 I

IT

38
.

17
.7

.8
0

U
st

ad
 H

afi
z 

A
li 

K
ha

n 
M

em
or

ia
l 

So
ci

et
y

18
00

.0
0

So
ut

h 
of

 I
IT

39
.

29
.8

.8
0

D
r. 

V
ija

yp
al

 M
em

or
ia

l 
So

ci
et

y
12

2 
Sq

m
La

w
re

nc
e 

R
oa

d

40
.

25
.9

.8
0

Vo
lu

nt
ar

y 
H

ea
lth

 A
ss

oc
ia

tio
n 

of
 I

nd
ia

80
0.

50
 S

qm
So

ut
h 

of
 I

IT

41
.

10
.3

.8
0

In
st

itu
te

 o
f 

M
ar

ke
tin

g 
an

d 
m

an
ag

em
en

t
30

64
.6

2 
Sq

m
So

ut
h 

of
 I

IT

42
.

27
.1

1.
80

H
ab

ita
t 

of
 I

nd
ia

99
15

.1
5 

Sq
m

So
ut

h 
of

 I
IT

43
.

28
.1

.8
1

B
ha

rti
ya

 G
ya

n 
Pe

et
h

40
47

 S
qm

So
ut

h 
of

 I
IT

44
.

3.
12

.8
1

A
ct

io
n 

fo
r 

Fo
od

 P
ro

du
ct

io
n

50
0.

41
 S

qm
Pa

nk
ha

 R
oa

d

45
.

4.
5.

81
N

at
io

na
l 

C
en

tre
 f

or
 H

um
an

 S
et

tle
m

en
t 

an
d 

En
vi

ro
nm

en
t

10
4 

Sq
m

So
ut

h 
of

 I
IT

46
.

22
.4

.8
1

B
ha

ra
t 

K
ris

hi
k 

Sa
m

aj
84

5.
39

 S
qm

So
ut

h 
of

 I
IT

47
.

6.
7.

81
A

ll 
In

di
a 

Pr
im

ar
y 

Te
ac

he
r 

Fe
de

ra
tio

n
75

2.
50

 S
qm

Pa
nk

ha
 R

oa
d

48
.

6.
11

.8
1

C
an

ar
a 

B
an

k 
R

el
ife

 a
nd

 W
el

fa
re

 S
oc

ie
ty

16
18

.8
0

Si
rif

or
t 

In
st

t. 
A

re
a

49
.

3.
2.

82
Vo

ca
tio

na
l 

Ed
nl

. 
So

ci
et

y
80

94
 S

qm
M

as
jid

 M
od

e

50
.

16
.3

.8
2

C
hh

at
ra

pa
ti 

Sh
iv

aj
i M

ah
ar

aj
 M

em
or

ia
l N

at
io

na
l C

om
m

itt
ee

40
47

 S
qm

So
ut

h 
of

 I
IT

51
.

18
.5

.8
2

D
el

hi
 M

ah
ila

 S
am

aj
20

00
 S

qm
Tu

gh
la

ka
ba

d



Written Answers to [28 April, 2016]   Unstarred Questions 329
52

.
15

.7
.8

2
Pe

op
le

 A
ct

io
n 

fo
r 

D
ev

el
op

m
en

t 
In

di
a

10
03

.3
2 

Sq
m

Pa
nk

ha
 R

oa
d

53
.

30
.7

.1
98

2
V

is
hw

a 
D

ha
rm

ay
at

an
 T

ru
st

10
00

.0
0 

Sq
m

.
So

ut
h 

of
 I

IT

54
.

9.
1.

83
Fa

m
ily

 P
la

nn
in

g 
Fo

un
da

tio
n

30
35

.2
5 

Sq
m

M
un

irk
a

55
.

1.
14

.8
3

C
en

tre
 f

or
 I

nd
ia

n 
C

la
ss

ic
al

 D
an

ce
17

00
 s

qm
H

au
z 

K
ha

s

56
.

2.
2.

83
B

ha
rti

ya
 E

kt
a 

Av
am

 V
ik

as
 P

ar
is

ha
d

10
11

75
 S

qm
So

ut
h 

of
 I

IT

57
.

28
.3

.8
3

C
C

I 
Li

m
ite

d
28

32
9 

Sq
m

B
ad

ar
pu

r

58
.

31
.5

.8
3

K
al

a 
V

ih
ar

66
9 

sq
m

K
al

ka
ji

59
.

31
.5

.8
3

B
ha

ra
t 

K
ris

ha
k 

Sa
m

aj
18

61
.6

9 
Sq

m
So

ut
h 

of
 I

IT

60
.

6.
7.

83
Fe

de
ra

tio
n 

of
 I

nd
ia

 E
xp

or
t 

O
rg

an
iz

at
io

n
20

23
.5

0 
Sq

m
So

ut
h 

of
 I

IT

61
.

22
.8

.8
3

H
an

di
ca

pp
ed

 W
el

fa
re

 F
ed

er
at

io
n

73
37

.2
1 

Sq
m

V
is

hw
as

 N
ag

ar

62
.

22
.9

.8
3

G
an

es
ha

 N
at

al
ya

10
11

 S
qm

So
ut

h 
of

 I
IT

63
.

12
.1

2.
83

Th
e 

In
st

itu
te

 o
f 

St
ru

ct
ur

e 
En

gi
ne

er
in

g
75

2.
49

 S
qm

Pa
nk

ha
 R

oa
d

64
.

19
.1

2.
83

Ve
th

at
hi

ri 
M

ah
ar

is
hi

 S
ym

pl
ifi

ed
  

K
un

da
lin

i 
Yo

ga
 C

en
tre

50
0 

Sq
m

Ja
na

kp
ur

i

65
.

21
.1

.8
4

Fo
un

da
tio

n 
fo

r 
O

rg
an

iz
at

io
n 

R
es

ea
rc

h
34

80
.4

2 
Sq

m
So

ut
h 

of
 I

IT

66
.

3.
3.

84
Th

e 
In

te
rn

at
io

na
l 

C
en

tre
 f

or
 K

at
ha

k 
K

al
i

10
11

.7
5 

Sq
m

So
ut

h 
of

 I
IT

67
.

3.
4.

84
In

di
an

 I
ns

tit
ut

e 
of

 C
he

m
ic

al
 E

ng
in

ee
r

12
3.

58
 S

qm
So

ut
h 

of
 I

IT

68
.

5.
3.

84
Sr

i 
A

ur
ob

in
do

 E
dn

. 
So

ci
et

y
39

82
2.

48
 S

qm
K

al
u 

Sa
ra

i

69
.

18
.5

.8
4

H
el

p 
A

ge
 I

nd
ia

10
11

 S
qm

So
ut

h 
of

 I
IT



330 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
  

  
  

  
3

4
5

70
.

18
.5

.8
4

H
el

p 
A

ge
 I

nd
ia

83
6.

10
 S

qm
So

ut
h 

of
 I

IT

71
.

29
.5

.8
4

Sa
da

r 
A

nj
um

an
-I

-A
hm

ad
iy

ya
 o

f 
Q

ad
im

20
00

.0
0

Tu
gh

la
ka

ba
d 

A
re

a

72
.

30
.5

.8
4

A
ll 

In
di

a 
C

on
fe

de
ra

tio
n 

of
 t

he
 B

lin
d 

fo
r 

Tr
ai

ni
ng

 S
ch

oo
l

30
00

 S
qm

R
oh

in
i

73
.

30
.5

.8
4

G
uj

ar
at

 R
es

ea
rc

h 
So

ci
et

y
31

83
.3

9 
Sq

m
So

ut
h 

of
 I

IT

74
.

18
.7

.8
4

G
ui

ld
 o

f 
Se

rv
ic

es
98

.0
1 

Sq
m

So
ut

h 
of

 I
IT

75
.

18
.7

.8
4

G
ui

ld
 o

f 
Se

rv
ic

es
94

4.
20

 S
qm

So
ut

h 
of

 I
IT

76
.

25
.8

.8
4

Ja
i 

Sh
an

ka
r 

M
em

or
ia

l 
C

en
tre

41
27

.5
0 

Sq
m

Sa
rit

a 
V

ih
ar

77
.

31
.8

.8
4

A
ll 

In
di

a 
D

ea
f 

an
d 

D
um

b 
So

ci
et

y
16

42
 S

qm
TY

A

78
.

12
.2

.8
4

In
di

an
 A

rc
he

ol
og

ic
al

 S
oc

ie
ty

22
24

41
.8

6 
Sq

m
So

ut
h 

of
 I

IT

79
.

1.
4.

85
A

ll 
In

di
a 

Pr
oh

ib
ni

tio
n 

C
en

tre
15

00
 S

qm
Tu

gh
la

ka
ba

d

80
.

2.
5.

85
In

te
rn

at
io

na
l 

M
an

ag
em

en
t 

In
st

itu
te

10
11

7.
50

 S
qm

So
ut

h 
of

 I
IT

81
.

3.
10

.8
5

C
en

tre
 f

or
 C

ul
tu

ra
l 

R
es

ou
rc

es
 T

ra
in

in
g

15
00

 S
qm

Tu
gh

la
ka

ba
d

82
.

19
.6

.8
5

In
di

an
 O

ly
m

pi
c 

A
ss

oc
ia

tio
n

20
23

.5
0 

Sq
m

So
ut

h 
of

 I
IT

83
.

18
.7

.8
5

Yo
un

g 
H

um
an

 A
ss

oc
ia

tio
n

40
47

 S
qm

M
al

vi
ay

a 
N

ag
ar

84
.

16
.1

.8
6

B
ha

rti
ya

 E
kt

a 
Av

am
 V

ik
as

 P
ar

is
ha

d
95

2.
69

 S
qm

So
ut

h 
of

 I
IT

85
.

24
.1

.8
6

In
di

an
 I

ns
tit

ut
e 

of
 M

et
al

 L
td

10
00

 S
qm

Tu
kl

ak
ab

ad

86
.

6.
3.

86
A

ut
om

ob
ile

 A
ss

oc
ia

tio
n 

of
 U

pp
er

 I
nd

ia
72

4.
06

 S
qm

So
ut

h 
of

 I
IT

87
.

23
.9

.8
6

A
ll 

In
di

a 
In

st
itu

te
 o

f 
Lo

ca
l 

Se
lf 

G
ov

er
nm

en
t

18
81

.2
3 

Sq
m

Pa
nk

ha
 R

oa
d



Written Answers to [28 April, 2016]   Unstarred Questions 331
88

.
10

.6
.8

6
Th

e 
B

ar
 C

ou
nc

il 
of

 D
el

hi
10

00
 S

qm
Si

ri 
Fo

rt

89
.

10
.7

.8
6

Ti
ba

ta
n 

Yo
ut

h 
H

os
te

l
80

94
 S

qm
R

oh
in

i

90
.

16
.1

0.
86

N
ew

 A
rti

st
 F

or
um

83
6.

10
 S

qm
Si

ri 
Fo

rt

91
.

4.
11

.8
6

IE
TE

16
99

.7
4 

Sq
m

Ja
na

kp
ur

i

92
.

20
.1

1.
86

A
ss

oc
ia

tio
n 

of
 M

et
ro

po
lit

an
 D

ev
el

op
m

en
t 

A
ut

ho
rit

y
17

32
 S

qm
Si

ri 
Fo

rt

93
.

2.
12

.8
6

C
ha

nd
ra

ba
n 

B
an

sa
l 

C
h.

 T
ru

st
50

0 
Sq

m
K

hu
re

ji 
K

ha
s

94
.

2.
9.

87
D

riv
en

 F
el

lo
w

 a
nd

 R
id

in
g 

C
lu

b
60

70
.5

0 
Sq

m
JL

N
 U

ni
ve

rs
ity

95
.

26
.3

.8
7

D
el

hi
 A

ss
oc

ia
tio

n 
of

 D
ea

f
61

0.
85

 S
qm

So
ut

h 
of

 I
IT

96
.

16
.7

.8
7

In
st

itu
te

 o
f 

Tr
ad

e 
an

d 
In

du
st

ria
l 

D
ev

el
op

m
en

t
10

03
.3

2 
Sq

m
Pa

nk
ha

 R
oa

d

97
.

28
.7

.8
7

Pa
rty

 S
pe

ci
al

ly
 R

es
ea

rc
h 

in
 A

si
a

99
9 

Sq
m

Tu
gh

la
ka

ba
d

98
.

8.
7.

87
M

ay
ap

ur
i 

In
du

st
ria

l 
W

el
fa

re
 A

ss
oc

ia
tio

n
29

7.
28

 S
qm

M
ay

ap
ur

i

99
.

8.
12

.8
7

M
al

er
ia

 R
es

ea
rc

h 
C

en
tre

28
32

9 
Sq

m
D

w
ar

ka

10
0.

20
.9

.8
7

M
an

ga
la

m
 f

or
 R

eh
ab

ili
ta

tio
n 

of
 P

hy
si

ca
lly

 H
an

di
ca

pp
ed

15
00

 S
qm

K
ar

ka
rd

oo
m

a

10
1.

22
.9

.8
7

R
aj

 Y
og

a 
Ed

nl
 a

nd
 R

es
ea

rc
h 

Fo
un

da
tio

n
67

5.
54

 S
qm

Si
ri 

Fo
rt

10
2.

8.
10

.1
98

7
Sa

ns
kr

iti
 P

ra
tis

ht
ha

n
75

7.
96

So
ut

h 
of

 I
IT

10
3.

14
.1

2.
87

R
aj

es
w

ar
i 

Sa
ng

ee
t 

A
ca

de
m

y 
So

ci
et

y 
fo

r 
Pa

rty
 S

pe
ci

al
ly

20
00

 S
qm

Tu
gh

la
ka

ba
d

10
4.

11
.1

.8
8

Q
ua

m
i 

Ek
ta

 W
el

fa
re

 S
oc

ie
ty

80
0 

Sq
m

V
is

hw
as

 N
ag

ar

10
5.

12
.2

.8
8

Ja
in

 S
w

et
am

be
r 

K
ha

rta
r 

G
ac

hh
a 

M
ah

a 
Sa

ng
h

50
0 

Sq
m

Va
sa

nt
 K

un
j

10
6.

7.
3.

88
N

at
ur

e 
C

ur
e 

an
d 

Yo
ga

 T
ru

st
60

70
.5

0
Pa

tp
ar

 G
an

j



332 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
  

  
  

  
3

4
5

10
7.

9.
5.

88
A

ll 
In

di
a 

C
on

fid
er

at
io

n 
of

 t
he

 B
lin

d
30

00
 S

qm
R

oh
in

i

10
8.

29
.3

.8
9

C
iti

ze
ns

 N
at

io
na

l 
da

ys
 c

el
eb

ra
tio

n 
co

m
m

itt
ee

94
0.

61
 S

qm
Ja

na
kp

ur
i

10
9.

29
.5

.8
9

K
ar

ni
ca

 S
oc

ie
ty

33
4.

44
 S

qm
G

au
ta

m
pu

ri

11
0.

15
.1

0.
89

B
ha

rti
ya

 V
id

ya
pe

et
h

14
86

2.
35

 S
qm

Pa
sc

hi
m

 V
ih

ar

11
1.

4.
2.

90
Th

e 
G

en
er

al
 S

ec
re

ta
ry

54
0.

00
V

is
hw

as
 N

ag
ar

11
2.

26
.1

2.
90

Ph
ys

ic
al

ly
 H

an
di

ca
pp

ed
 B

oo
kb

in
de

r 
A

ss
oc

ia
tio

n
20

0 
Sq

m
Tu

gh
la

ka
ba

d

11
3.

9.
4.

91
R

es
ea

rc
h 

Fo
un

da
tio

n
36

0 
Sq

m
R

oh
in

i

11
4.

30
.4

.9
1

In
di

an
 O

rth
op

ae
di

c 
A

ss
oc

ia
tio

n
41

2.
64

 S
qm

Tu
gh

la
ka

ba
d

11
5.

12
.1

2.
91

In
di

an
 R

ad
io

lo
gi

ca
l 

an
d 

Im
ag

in
g 

A
ss

o.
89

8.
30

 S
qm

So
ut

h 
of

 I
IT

11
6.

24
.2

.9
2

Pa
lla

vi
 A

rts
13

15
 S

qm
Va

sa
nt

 K
un

j

11
7.

1.
7.

92
Ve

ry
 S

pe
ci

al
 A

rt 
In

di
a

64
5.

88
 S

qm
Va

sa
nt

 K
un

j

11
8.

19
.1

.9
3

In
st

itu
te

 o
f 

So
ci

al
 S

ci
en

ce
s

80
3 

Sq
m

Va
sa

nt
 K

un
j

11
9.

6.
8.

93
C

om
m

on
 C

au
se

 S
oc

ie
ty

51
3 

Sq
m

Sa
rit

a 
V

ih
ar

12
0.

15
.1

1.
93

N
at

io
na

l 
Pr

es
s 

of
 I

nd
ia

51
3 

Sq
m

Sa
rit

a 
V

ih
ar

12
1.

20
.1

.9
4

G
re

at
 I

nd
ia

 E
dn

. 
So

ci
et

y
92

5 
Sq

m
M

ee
ra

 N
ag

ar

12
2.

24
.3

.9
4

In
st

itu
te

 
of

 
R

ec
ou

rs
es

 
M

an
ag

em
en

t 
an

d 
E

co
no

m
ic

 
D

ev
el

op
m

en
t

60
0.

35
 S

qm
K

ar
ka

rd
oo

m
a

12
3.

25
.3

.9
4

H
an

di
ca

pp
ed

 C
hi

ld
re

n 
Pa

re
nt

s 
A

ss
oc

ia
tio

n
50

02
.5

0 
Sq

m
D

w
ar

ka



Written Answers to [28 April, 2016]   Unstarred Questions 333
12

4.
30

.3
.9

4
D

ia
be

tic
 S

el
fc

ar
e 

Fo
un

da
tio

n
42

7.
50

 S
qm

Sa
rit

a 
V

ih
ar

12
5.

19
.4

.9
4

Th
e 

Fo
ru

m
 o

f 
Fi

na
nc

ia
l 

W
rit

er
s

70
0 

Sq
m

Sa
rit

a 
V

ih
ar

12
6.

30
.3

.9
5

In
di

an
 o

f 
Ex

-S
er

vi
ce

s 
Le

ag
ue

20
00

 S
qm

D
w

ar
ka

12
7.

4.
7.

95
Se

rv
an

ts
 o

f 
th

e 
Pe

op
le

 S
oc

ie
ty

40
00

 S
qm

D
w

ar
ka

12
8.

25
.4

.9
5

M
ah

ila
 S

as
ha

kt
a 

Sa
m

iti
40

0 
Sq

m
K

ar
ka

rd
oo

m
a

12
9.

31
.5

.9
5

K
us

ka
n 

Pa
re

nt
 A

ss
oc

ia
tio

n
40

90
 S

qm
Va

sa
nt

 K
un

j

13
0.

14
.1

1.
95

Je
ev

an
 D

ee
p 

Yo
ga

 C
en

tre
76

2.
98

 S
qm

Va
sa

nt
 K

un
j

13
1.

14
.1

2.
95

B
irl

a 
A

ca
de

m
y

31
68

8.
01

 S
qm

Va
sa

nt
 K

un
j

13
2.

29
.1

2.
95

In
di

a 
In

st
itu

te
 o

f 
Fo

re
ig

n 
Tr

ad
e

30
35

.2
5 

Sq
m

Q
ut

ab
 I

ns
tit

ut
e 

A
re

a

13
3.

15
.2

.9
6

So
ci

et
y 

Fo
r 

Em
pl

oy
m

en
t 

an
d 

C
ar

ee
r 

C
ou

nc
ili

ng
 (

R
eg

d.
)

10
00

.0
0

Tu
gh

la
ka

ba
d 

A
re

a

13
4.

16
.2

.9
6

Sr
i 

A
ur

ob
in

do
 S

oc
ie

ty
63

5.
60

 S
qm

N
ew

 M
eh

ra
ul

i 
R

oa
d

13
5.

13
.3

.9
6

In
te

rn
at

io
na

l 
C

en
tre

 f
or

 A
lte

rn
at

iv
e 

D
is

pu
te

 R
es

ol
ut

io
n

12
14

1 
Sq

m
Va

sa
nt

 K
un

j

13
6.

19
.3

.9
6

D
AV

 C
ol

le
ge

 M
an

ag
in

g 
C

om
m

itt
ee

78
6.

60
 S

qm
A

sh
ok

 V
ih

ar

13
7.

4.
1.

96
Th

e 
Se

cr
et

ar
y,

 N
aa

ri 
D

ris
ht

i, 
A

 W
om

en
 P

oi
nt

 o
f 

V
ie

w
80

0.
00

D
w

ar
ka

13
8.

15
.4

.9
6

Fe
de

ra
tio

n 
of

 E
ng

in
ee

rin
g 

In
du

st
rie

s 
of

 I
nd

ia
90

0.
00

Ja
na

kp
ur

i

13
9.

25
.6

.9
6

D
ee

pa
la

ya
90

0.
00

Pa
nk

ha
 R

oa
d

14
0.

27
.6

.9
6

Fe
de

ra
tio

n 
of

 H
ot

el
 a

nd
 R

es
ta

ur
an

t
10

11
7.

50
D

w
ar

ka

14
1.

21
.8

.9
6

W
el

fa
re

 H
om

e 
fo

r 
C

hi
ld

re
n

70
0 

Sq
m

Sa
rit

a 
V

ih
ar

14
2.

9.
8.

96
A

sh
irv

ad
 S

en
io

r 
C

iti
ze

n 
C

ou
nc

il
34

7.
75

 S
qm

K
ar

ka
rd

oo
m

a



334 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
  

  
  

  
3

4
5

14
3.

25
.9

.9
6

U
da

y 
Sh

an
ke

r 
A

ca
de

m
y 

of
 C

re
at

iv
e 

D
an

ce
s

10
00

.0
0

Ea
st

 o
f 

K
ai

la
sh

14
4.

10
.1

0.
96

Pa
riv

ar
 S

ew
a 

Sa
ns

th
a

42
0

K
ar

ka
rd

oo
m

a

14
5.

29
.1

1.
96

A
ry

a 
Sa

m
aj

 S
ur

aj
m

al
 V

ih
ar

, 
(R

eg
d.

)
45

0.
00

Su
ra

jm
al

 V
ih

ar

14
6.

13
.1

2.
96

A
pe

ej
ay

 E
dn

l. 
So

ci
et

y
80

94
 S

qm
D

w
ar

ka

14
7.

2.
1.

97
Sa

m
ad

ha
n 

So
ci

et
y

72
8.

47
 s

qm
D

w
ar

ka

14
8.

18
.3

.9
7

B
ha

ra
t 

V
ik

as
 P

ar
is

ha
d

99
0 

Sq
m

Pi
ta

m
pu

ra

14
9.

18
.6

.9
7

Ja
ga

na
th

 G
up

ta
 M

em
or

ia
l 

Ed
n.

 S
oc

ie
ty

20
00

 S
qm

R
oh

in
i

15
0.

24
.7

.9
7

So
ci

et
y 

fo
r 

em
pl

oy
m

en
t 

an
d 

ca
re

er
 c

ou
nc

el
lin

g
10

00
 S

qm
Tu

gh
la

ka
ba

d

15
1.

26
.7

.9
7

R
aj

yo
ga

 E
du

ca
tio

n 
an

d 
R

es
ea

rc
h 

Fo
un

da
tio

n
41

8.
00

D
er

aw
al

 N
ag

ar

15
2.

6.
10

.9
7

Pu
nJ

ab
i 

B
ar

ad
ri 

(R
eg

d.
)

78
6.

60
A

sh
ok

 V
ih

ar

15
3.

27
.1

1.
97

N
yi

ng
m

ap
a 

M
ah

ab
ud

dh
a 

V
ih

ar
a

66
0.

00
D

he
er

 P
ur

15
4.

1.
4.

98
N

aa
ri 

D
ra

st
i

80
0 

Sq
m

D
w

ar
ka

15
5.

2.
1.

98
Aw

ad
h 

Pu
bl

ic
 C

ha
rit

ab
le

 T
ru

st
24

62
 S

qm
Sh

ei
kh

 S
ar

ai

15
6.

2.
2.

98
Sa

rit
a 

V
ih

ar
 S

an
sk

rit
i 

Pa
ris

ha
d

40
0.

00
Sa

rit
a 

V
ih

ar

15
7.

11
.2

.9
8

Su
bh

ad
ra

 S
ew

a 
Sa

ns
th

an
 (

R
eg

d.
)

40
0.

00
Pi

tta
m

pu
ra

15
8.

3.
3.

98
M

us
ka

n 
Pa

re
nt

s 
A

ss
oc

ia
tio

n
40

90
.0

0
Va

sa
nt

 K
un

j

15
9.

3.
4.

98
In

te
rn

at
io

na
l 

C
en

tre
 f

or
 A

lte
rn

at
iv

e 
D

is
pu

te
 R

es
ol

ut
io

n
12

14
1.

00
Va

sa
nt

 K
un

j

16
0.

10
.8

.9
8

Ja
in

 S
w

et
am

be
r 

K
ha

rta
r 

G
ac

hh
a 

M
ah

as
an

gh
50

0.
00

Va
sa

nt
 K

un
j

16
1.

11
.9

.9
8

R
aj

 Y
og

a 
Ed

n.
 a

nd
 R

es
ea

rc
h 

B
ui

ld
in

g
69

2.
50

 S
qm

A
sh

ok
 V

ih
ar



Written Answers to [28 April, 2016]   Unstarred Questions 335
16

2.
18

.1
2.

98
Pr

ay
as

 J
ac

 S
oc

ie
ty

51
0.

00
Tu

gh
la

ka
ba

d 
A

re
a

16
3.

23
.2

.9
9

Y
W

C
A

50
00

 S
qm

D
w

ar
ka

16
4.

27
.2

.9
9

Se
th

 P
ok

ka
rm

al
 E

dn
. 

So
ci

et
y

13
75

 S
qm

R
oh

in
i

16
5.

18
.3

.9
9

Sr
i 

Sr
i 

Ja
ga

dg
ur

u 
Sh

an
ka

ra
ch

ar
ya

 
M

ah
as

am
st

ha
ne

m
 

D
ak

sh
ni

na
m

na
ya

 S
ri 

Sh
ar

da
 P

ee
th

am
81

21
.3

3
Va

sa
nt

 K
un

j

16
6.

4.
10

.9
9

N
at

io
na

l 
Fe

de
ra

tio
n 

of
 S

ug
ar

 C
o-

O
pe

ra
tiv

e 
Fa

ct
or

y 
Lt

d.
75

0 
Sq

m
Ja

so
la

16
7.

25
.5

.9
9

C
en

tre
 f

or
 M

ed
ia

 S
tu

dy
23

8 
Sq

m
Sa

ke
t

16
8.

6.
9.

99
N

at
io

na
l 

C
ou

nc
il 

fo
r 

U
rd

u 
La

ng
ua

ge
83

0 
Sq

m
Ja

so
la

16
9.

24
.6

.9
9

U
m

ak
 C

en
tre

 f
or

 C
ul

tu
re

94
6.

00
Ja

so
la

17
0.

28
.6

.9
9

Sa
ng

iti
ka

38
0.

90
 S

qm
K

ar
ka

rd
oo

m
a

17
1.

23
.7

.9
9

H
im

 E
du

ca
tio

na
l 

So
ci

et
y

64
6.

14
 S

qm
Va

sa
nt

 K
un

j

17
2.

18
.8

.9
9

In
st

itu
te

 f
or

 S
tu

dy
 i

n 
In

du
st

ria
l 

D
ev

el
op

m
en

t
15

00
0.

76
 S

qm
Va

sa
nt

 K
un

j

17
3.

9.
9.

99
Vo

lu
nt

ar
y 

A
ct

io
n 

N
et

 W
or

k 
In

di
a

50
0 

Sq
m

D
w

ar
ka

17
4.

24
.9

.9
9

In
st

itu
te

 f
or

 S
tu

di
es

 i
n 

In
du

st
ria

l 
D

ev
el

op
m

en
t

15
00

0.
76

Va
sa

nt
 K

un
j

17
5.

10
.5

.9
9

Sh
ri 

La
l 

B
ah

ad
ur

 S
ev

a 
N

ik
et

an
,

20
00

.0
0

D
w

ar
ka

17
6.

11
.9

.9
9

Su
br

os
 E

du
ca

tio
na

l 
So

ci
et

y 
(R

eg
d.

)
99

2.
50

Pa
nc

hs
he

el

17
7.

1.
12

.9
9

Sh
ak

ti 
Pr

ad
ya

ni
 S

ah
et

ha
n 

Tr
us

t 
(R

eg
d)

.
33

2.
10

M
ad

hu
 V

ih
ar

17
8.

1.
3.

20
00

C
iti

ze
ns

hi
p 

D
ev

el
op

m
en

t 
So

ci
et

y
79

5 
Sq

m
M

ay
ur

 V
ih

ar

17
9.

4.
5.

20
00

Tr
iv

en
i 

Ed
uc

at
io

na
l 

So
ci

al
 W

el
fa

re
 S

oc
ie

ty
20

06
.0

0
Ja

na
kp

ur
i

18
0.

5.
4.

20
00

B
ha

ra
tiy

a 
B

ra
ha

m
an

 C
ha

rit
ab

le
 T

ru
st

22
82

5.
08

R
oh

in
i



336 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
  

  
  

  
3

4
5

18
1.

5.
5.

20
00

C
ity

 W
el

fa
re

 S
oc

ie
ty

11
25

 S
qm

W
az

irp
ur

18
2.

25
.5

.2
00

0
Ja

ga
n 

N
at

h 
G

up
ta

 M
em

or
ia

l 
Ed

uc
at

io
na

l 
So

ci
et

y
20

52
.7

9
K

al
ka

ji

18
3.

12
.7

.2
00

0
Ed

nl
. 

So
ci

et
y 

of
 P

ro
fe

ss
io

na
l 

an
d 

Vo
ca

tio
na

l
30

00
 S

qm
D

w
ar

ka

18
4.

25
.7

.2
00

0
G

uj
ra

t 
C

o-
O

p 
M

ilk
 M

ar
ke

tin
g 

Fe
de

ra
tio

n
94

0.
64

Ja
na

kp
ur

i

18
5.

16
.1

0.
20

00
A

di
ty

a 
In

st
itu

te
 o

f 
Te

ch
no

lo
gy

80
61

.1
4 

Sq
m

D
w

ar
ka

18
6.

9.
11

.2
00

0
D

el
hi

 B
ha

ra
t 

V
ik

as
 F

ou
nd

at
io

n 
R

eg
d.

10
52

.2
2

Yo
ja

na
 V

ih
ar

18
7.

24
.1

1.
20

00
Fo

od
 R

es
ea

rc
h 

an
d 

A
na

ly
si

s 
C

en
tre

20
01

.0
0

D
w

ar
ka

18
8.

29
.1

2.
20

00
Pa

la
m

 J
ai

n 
Ed

uc
at

io
na

l 
an

d 
W

el
fa

re
 S

oc
ie

ty
66

2.
34

D
w

ar
ka

18
9.

29
.1

2.
20

00
H

an
di

ca
pp

ed
 W

el
fa

re
 F

ed
er

at
io

n
33

00
.0

0
M

an
da

w
al

i 
Fa

za
lp

ur

19
0.

30
.1

.0
1

B
on

de
d 

La
bo

ur
 L

ib
er

at
io

n 
Fr

on
ts

30
0.

00
D

w
ar

ka

19
1.

7.
3.

01
C

iti
ze

ns
hi

p 
D

ev
el

op
m

en
t 

So
ci

et
y

79
5.

00
M

ay
ur

 V
ih

ar

19
2.

7.
3.

01
A

kh
il 

B
ha

rti
ya

 B
ha

w
al

pu
r 

(S
ta

te
)

29
6.

35
Pa

rs
ha

d 
N

ag
ar

19
3.

30
.3

.0
1

H
el

p
20

00
.0

0
D

al
lu

pu
ra

19
4.

26
.4

.0
1

Ja
i 

Ja
iw

an
ti

50
0.

00
Ja

so
la

19
5.

31
.5

.0
1

A
na

nt
 P

ar
m

ar
th

 E
du

. 
an

d 
So

ci
al

 T
ru

st
86

3.
20

Sa
ra

sw
at

i 
V

ih
ar

19
6.

13
.6

.0
1

Fo
un

da
tio

n 
fo

r 
Av

ia
tio

n 
an

d 
Su

st
ai

na
bl

e 
To

ur
is

m
10

00
.0

0
Tu

gh
la

ka
ba

d 
A

re
a

19
7.

14
.6

.0
1

In
st

itu
te

 o
f 

El
ec

tro
ni

c 
an

d 
Te

le
co

m
m

un
ic

at
io

n 
En

gi
ne

er
in

g
40

0 
Sq

m
K

ar
ka

rd
oo

m
a

19
8.

18
.6

.0
1

N
at

io
na

l 
A

ss
oc

ia
tio

n 
fo

r 
th

e 
B

lin
d

20
00

 S
qm

D
w

ar
ka



Written Answers to [28 April, 2016]   Unstarred Questions 337
19

9.
4.

7.
01

D
el

hi
 P

ro
du

ct
iv

ity
 C

ou
nc

il
80

94
.0

0
D

w
ar

ka

20
0.

9.
7.

01
M

ah
ar

aj
a 

A
ga

rs
en

 T
ec

hn
ic

al
 E

du
ca

tio
n 

So
ci

et
y

35
30

0.
00

R
oh

in
i

20
1.

9.
7.

01
H

ol
ly

 C
ro

ss
 S

oc
ia

l 
Se

rv
ic

e 
C

en
tre

.
30

00
.0

0
D

he
er

 P
ur

20
2.

2.
8.

01
R

oh
in

i 
St

ar
 E

dn
l. 

So
ci

et
y

48
5.

40
 S

qm
D

w
ar

ka

20
3.

14
.8

.0
1

D
O

EA
C

C
 S

oc
ie

ty
42

77
.8

8 
Sq

m
D

w
ar

ka

20
4.

23
.8

.0
1

Sa
hi

ty
a 

A
ka

de
m

i
20

83
.0

0
M

an
da

w
al

i 
Fa

za
lp

ur

20
5.

6.
9.

01
D

r. 
H

eg
dw

ar
 S

m
ar

k 
N

ay
as

76
8.

00
Ja

so
la

20
6.

11
.9

.0
1

N
at

io
na

l 
In

st
t. 

of
 P

ub
lic

 F
in

an
ce

 a
nd

 P
ol

ic
y

28
00

.0
0

So
ut

h 
of

 I
IT

20
7.

11
.1

0.
01

W
om

en
's 

D
ev

el
op

m
en

t 
O

rg
an

iz
at

io
n

20
00

.0
0

Ja
so

la

20
8.

18
.1

0.
01

C
en

tre
 f

or
 S

ci
en

ce
 a

nd
 E

nv
iro

nm
en

t
10

00
 S

qm
Tu

gh
la

ka
ba

d

20
9.

31
.1

0.
01

R
oh

in
i 

Ed
n.

 S
oc

ie
ty

 S
hi

va
 N

an
d

27
00

 S
qm

R
oh

in
i

21
0.

2.
12

.0
1

In
te

rn
at

io
na

l 
G

au
di

ya
 V

ed
an

ta
 T

ru
st

60
0.

00
Ja

na
kp

ur
i

21
1.

19
.1

2.
01

Yo
ga

 V
id

ha
n 

N
at

ra
ja

 S
oc

ie
ty

50
8.

14
 S

qm
D

w
ar

ka

21
2.

4.
1.

02
So

ci
et

y 
fo

r 
In

di
an

 O
ce

an
 S

tu
di

es
10

71
.3

3
La

do
 S

ar
ai

21
3.

5.
1.

02
Sh

ri 
Ja

in
 S

ad
hv

i 
Sh

as
hi

 K
an

ta
40

0 
Sq

m
R

oh
in

i

21
4.

24
.1

.0
2

Pr
im

e 
Ed

nl
. 

W
el

fa
re

 S
oc

ie
ty

79
5 

Sq
m

M
ay

ur
 V

ih
ar

21
5.

4.
2.

02
M

at
a 

Le
el

aw
at

i 
Sh

ik
sh

an
 S

an
st

ha
n

31
35

.3
8

Ja
na

kp
ur

i

21
6.

7.
2.

02
St

re
ng

th
 I

nd
ia

 E
du

ca
tio

na
l 

So
ci

et
y

20
23

5.
00

Pi
tta

m
pu

ra

21
7.

8.
2.

02
M

is
si

on
ar

ie
s 

of
 C

ha
rit

y
20

00
.0

0
V

is
hw

as
 N

ag
ar



338 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
  

  
  

  
3

4
5

21
8.

14
.2

.0
2

D
ev

el
op

m
en

t o
f 

Pr
om

ot
io

n 
of

 I
nt

l. 
B

us
in

es
s 

Va
sa

nt
 V

ill
ag

e
20

02
.0

0
Va

sa
nt

 K
un

j

21
9.

26
.2

.0
2

So
ce

ity
 f

or
 H

um
an

 T
ra

ns
fo

rm
at

io
n 

an
d 

R
es

ea
rc

h
20

00
.0

0
R

oh
in

i

22
0.

22
.3

.0
2

H
ea

lth
 a

nd
 E

du
ca

tio
n 

So
ci

et
y 

(R
eg

d.
),

13
75

.0
0

R
oh

in
i

22
1.

2.
4.

02
A

ge
 C

ar
e 

In
di

a
10

00
.0

0
D

w
ar

ka

22
2.

16
.4

.0
2

U
riv

i 
V

ik
ra

m
 C

ha
rit

ab
le

 T
ru

st
 (

R
eg

d)
.

10
00

.0
0

D
w

ar
ka

22
3.

19
.4

.0
2

Sh
ri 

Su
rja

n 
Si

ng
h,

 R
is

ha
l 

Si
ng

h
20

00
.0

0
R

oh
in

i

22
4.

6.
5.

02
B

eu
ro

 o
f 

hi
s 

H
ol

in
es

s 
th

e 
D

al
ai

la
m

a
20

0 
Sq

m
D

w
ar

ka

22
5.

8.
5.

02
C

on
su

lti
ng

 E
ng

in
ee

rs
 A

ss
oc

ia
tio

n 
of

 I
nd

ia
37

9.
00

Va
sa

nt
 K

un
j

22
6.

29
.5

.0
2

A
C

M
E 

Ed
nl

. 
So

ci
et

y
40

47
 S

qm
D

w
ar

ka

22
7.

6.
6.

02
C

hi
ld

re
n 

of
 t

he
 W

or
ld

 (
D

el
hi

) 
So

ci
et

y
50

0.
00

D
w

ar
ka

22
8.

17
.6

.0
2

Sh
ar

da
 M

em
or

ia
l 

Ed
uc

at
io

na
l 

So
ci

et
y

60
0.

00
K

ar
ka

rd
oo

m
a

22
9.

20
.6

.0
2

So
ci

et
y 

fo
r 

H
um

an
 T

ra
ns

fo
rm

at
io

n 
an

d 
R

es
ea

rc
h

20
00

 S
qm

R
oh

in
i

23
0.

12
.7

.0
2

St
ag

ed
oo

r, 
Th

e 
W

el
co

m
e 

Th
ea

tre
 S

tu
di

o
40

00
.0

0
Sa

ke
t

23
1.

15
.7

.0
2

R
as

ht
riy

a 
Sw

ab
hi

m
an

93
3.

45
 S

qm
II

T

23
2.

17
.7

.0
2

B
ab

u 
B

an
ar

as
i 

D
as

s 
Ed

uc
at

io
na

l 
So

ci
et

y
32

73
7.

00
Sh

as
tri

 P
ar

k

23
3.

20
.8

.0
2

A
ct

io
n 

fo
r 

A
ut

is
m

14
00

.0
0

Sa
rit

a 
V

ih
ar

23
4.

20
.8

.0
2

Sh
iv

an
an

da
 Y

og
a 

Ve
da

nt
a 

N
at

ra
ja

 S
oc

ie
ty

50
8.

14
D

w
ar

ka

23
5.

1.
10

.0
2

Sh
ri 

La
xm

an
 D

as
s 

Sa
ch

de
va

 M
em

or
ia

l 
Ed

nl
. 

So
ci

et
y

40
00

 S
qm

R
oh

in
i



Written Answers to [28 April, 2016]   Unstarred Questions 339
23

6.
12

.1
0.

02
Ta

ta
 E

ne
rg

y 
R

es
ea

rc
h 

In
st

itu
te

80
94

.0
0

Va
sa

nt
 K

un
j

23
7.

25
.1

0.
02

N
at

io
na

l 
R

ifl
e 

A
ss

oc
ia

tio
n 

of
 I

nd
ia

50
0.

28
Tu

gh
la

ka
ba

d 
A

re
a

23
8.

31
.1

0.
02

Sh
ri 

B
an

ar
si

da
s 

C
ha

nd
iw

al
a 

Se
w

a 
Sm

ar
ak

 T
ru

st
 S

oc
ie

ty
20

00
.0

0
D

w
ar

ka

23
9.

29
.9

.0
3

In
di

ra
 K

ira
n 

C
ha

rit
ab

le
 T

ru
st

40
0 

Sq
m

K
ar

ka
rd

oo
m

a

24
0.

28
.3

.0
6

So
ci

et
y 

fo
r 

Em
pl

oy
ee

m
en

t 
an

d 
C

ar
rie

r 
C

ou
ns

el
lin

g
14

79
Tu

gl
ak

ab
ad

24
1.

9.
5.

06
O

il 
In

du
st

rie
s 

D
ev

el
op

m
en

t 
B

oa
rd

65
00

Se
ct

or
-2

3,
 D

w
ar

ka

24
2.

1.
2.

07
Sk

y 
V

is
io

n 
W

el
fa

re
 S

oc
ie

ty
23

00
Se

ct
or

-9
, 

D
w

ar
ka

24
3.

21
.1

1.
07

Sp
ic

e 
B

oa
rd

93
6

Se
ct

or
-A

-7
 N

ar
el

a

24
4.

2.
4.

08
Th

e 
M

is
si

on
ar

y 
of

 C
ha

rit
y

10
50

Ju
ng

pu
ra

24
5.

21
.1

2.
09

Th
e 

D
el

hi
 O

rth
od

ox
 D

io
ce

sa
m

 C
ou

nc
il

46
1.

60
Se

ct
or

-3
, 

R
oh

in
i

24
6.

6.
9.

10
In

te
rn

at
io

na
l 

M
ed

ic
al

 S
ci

en
ce

s 
A

ca
de

m
y

87
3

Se
ct

or
-A

-7
, 

N
ar

el
a

24
7.

21
.9

.1
1

Le
ar

ni
ng

 M
at

te
r 

Ed
uc

at
io

na
l 

So
ci

et
y

30
00

 S
qm

.
Se

ct
or

-1
3,

 D
w

ra
ka

24
8.

10
.2

.1
2

Vo
ic

e 
So

ci
et

y
40

0 
Sq

m
.

Pl
ot

 N
o.

6,
 P

sp
 A

re
a,

 
Se

ct
or

-2
2,

 R
oh

in
i

24
9.

14
.2

.1
2

Po
pu

la
r 

In
st

itu
te

 S
oc

ie
ty

 f
or

 t
he

 B
lin

d
80

1 
Sq

m
.

Pl
ot

 N
o.

 C
S/

O
C

F-
7,

 
Se

ct
or

-2
4,

 R
oh

in
i

25
0.

19
.2

.1
3

C
ha

nd
er

 B
hu

sh
an

 S
in

gh
 M

em
or

ia
l 

M
ah

ila
 B

al
 E

va
m

 
Sh

ar
va

n 
V

ik
la

ng
 S

hi
ks

ha
 E

ve
m

 P
un

ar
va

sh
 S

an
st

ha
n

20
00

 S
qm

.
Se

ct
or

-1
3,

 D
w

ar
ka

25
1.

14
.1

0.
14

SC
/S

T 
W

el
fa

re
 a

nd
 D

ev
el

op
m

en
t 

So
ci

et
y

45
10

 S
qm

.
Se

ct
or

-2
5,

 R
oh

in
i

N
ot

e:
 *

*A
cc

ur
at

e 
po

si
tio

n 
is

 n
ot

 a
va

ila
bl

e



340 Written Answers to [RAJYA SABHA] Unstarred Questions
St

at
em

en
t-I

V

Al
lo

tm
en

t 
m

ad
e 

to
 N

ur
se

ry
 S

ch
oo

l

Sl
. 

N
o.

C
at

eg
or

y
D

O
A

/D
O

P
N

am
e 

of
 S

oc
ie

ty
A

re
a 

A
llo

tte
d

Lo
ca

tio
n

1.
N

.S
.

24
.0

9.
19

99
H

ar
va

rd
 I

nd
ia

 S
oc

ie
ty

10
00

.0
0

Pr
ee

t 
V

ih
ar

2.
N

.S
.

07
.1

1.
20

01
A

ll 
In

di
a 

D
ig

am
be

r 
Ja

in
 S

oc
ie

ty
10

03
.0

0
Pr

ee
t 

V
ih

ar

3.
N

.S
.

15
.0

5.
19

98
C

av
er

y 
Ed

uc
at

io
na

l 
So

ci
et

y
80

0.
00

Va
sa

nt
 V

ih
ar

4.
N

.S
.

25
.0

3.
19

88
M

ar
re

y 
Sw

ee
t 

H
ou

se
 P

ub
lic

 S
ch

oo
l

82
6.

67
Ya

m
un

a 
V

ih
ar

5.
N

.S
.

10
.1

1.
20

01
Pe

rf
ec

t 
Ed

uc
at

io
na

l 
an

d 
C

ul
tu

ra
l 

A
ss

oc
ia

tio
n

80
0.

00
D

w
ar

ka

6.
N

.S
.

02
.0

4.
20

02
Ja

nt
a 

Sh
ik

sh
a 

Pr
ac

ha
r 

Sa
m

iti
80

0.
00

R
oh

in
i

7.
N

.S
.

16
.0

8.
20

02
K

ris
hn

a 
G

ee
ta

nj
al

i 
Fo

un
da

tio
n 

So
ci

et
y

80
0.

00
V

ik
as

 P
ur

i

8.
N

.S
.

09
.1

1.
20

02
C

ha
dh

a 
Ed

uc
at

io
n 

So
ci

et
y

80
0.

00
Pi

tta
m

pu
ra

9.
N

.S
.

04
.0

2.
20

02
Je

ew
an

 C
ha

rit
ab

le
 S

oc
ie

ty
80

0.
00

Pi
tta

m
pu

ra

10
.

N
.S

.
29

.1
0.

20
01

Sa
cr

ed
 M

is
si

on
 E

du
ca

tio
na

l 
So

ci
et

y
78

5.
00

Pa
sc

hi
m

 V
ih

ar

11
.

N
.S

.
22

.0
2.

20
02

Sh
rim

at
i 

G
ia

na
 D

ev
i 

M
em

or
ia

l 
Ed

uc
at

io
na

l 
So

ci
et

y
80

0.
00

R
oh

in
i

12
.

N
.S

.
03

.1
0.

20
01

N
ijd

ha
m

 E
du

ca
tio

na
l 

an
d 

W
el

fa
re

 S
oc

ie
ty

80
0.

00
G

uj
ar

w
al

an

13
.

N
.S

.
06

.1
1.

20
01

R
en

ai
ss

an
ce

 E
du

ca
tio

na
l 

So
ci

et
y

79
4.

58
Sh

al
im

ar
 B

ag
h

14
.

N
.S

.
18

.1
0.

20
01

Sh
re

ey
an

s 
Ed

uc
at

io
na

l 
So

ci
et

y
80

0.
00

Va
sa

nt
 K

un
j

15
.

N
.S

.
05

.1
0.

19
95

M
ai

r 
R

aj
pu

t 
Ed

uc
at

io
na

l 
So

ci
et

y
90

3.
44

Pi
tta

m
pu

ra

16
.

N
.S

.
01

.0
8.

19
96

Se
cu

la
r 

Ed
uc

at
io

na
l 

So
ci

et
y

10
11

.7
5

Pr
ee

t 
V

ih
ar



Written Answers to [28 April, 2016]   Unstarred Questions 341
17

.
N

.S
.

22
.1

1.
19

95
M

ah
ar

is
hi

 D
ay

an
an

d 
Sa

ra
sw

at
i 

M
em

or
ia

l 
So

ci
et

y
79

5.
00

M
an

da
w

al
i 

Fa
za

lp
ur

18
.

N
.S

.
28

.0
6.

19
96

R
oh

in
i 

Sh
ik

sh
a 

Sa
ns

kr
iti

k 
Sa

ns
th

an
80

0.
00

R
oh

in
i

19
.

N
.S

.
23

.0
9.

19
94

B
.R

 M
em

or
ia

l 
So

ci
et

y
10

11
.3

9
V

ik
as

 P
ur

i

20
.

N
.S

.
11

.1
0.

20
01

C
hi

ld
 E

du
ca

tio
n 

So
ci

ty
82

9.
00

Pi
tta

m
pu

ra

21
.

N
.S

.
28

.0
6.

20
03

H
ar

sh
 E

du
ca

tio
na

l 
So

ci
et

y
85

0.
00

Va
sa

nt
 K

un
j

22
.

N
.S

.
05

.1
2.

20
02

Ve
en

a 
R

an
i 

Su
ri 

Ed
uc

at
io

na
l 

W
el

fa
re

 S
oc

ie
ty

80
0.

00
Pa

sc
hi

m
 V

ih
ar

23
.

N
.S

.
09

.0
8.

19
96

K
.V

. 
Ed

uc
at

io
n 

So
ci

et
y

84
0.

00
D

ils
ha

d 
G

ar
de

n

24
.

N
.S

.
05

.0
1.

19
96

D
ev

as
hr

ee
 V

as
hi

st
ha

 E
du

ca
tio

n 
So

ci
et

y 
(R

eg
d.

)
10

00
.0

0
Pr

ee
t 

V
ih

ar

25
.

N
.S

.
06

.0
8.

19
88

La
w

's 
A

ng
el

s 
Ed

uc
at

io
na

l 
So

ci
et

y
97

12
8.

00
Sh

ah
dr

a

26
.

N
.S

.
17

.0
7.

19
87

N
ut

an
 V

id
ya

 M
an

di
r 

So
ci

et
y

10
11

.7
5

A
gc

r 
En

cl
av

e

27
.

N
.S

.
22

.0
1.

19
83

D
.A

.V
 C

ol
le

ge
 T

ru
st

 a
nd

 M
an

ag
em

en
t 

So
ci

et
y

21
04

.4
4

W
az

ir 
Pu

r

28
.

N
.S

.
03

.0
9.

20
02

Ja
gd

is
h 

Ed
uc

at
io

na
l 

So
ci

et
y

31
0.

00
R

oh
in

i

29
.

N
.S

.
10

.0
8.

19
87

A
da

rs
h 

C
hi

ld
re

n 
Ed

uc
at

io
n 

an
d 

W
el

fa
re

 S
oc

ie
ty

16
06

.6
6

Ja
na

kp
ur

i

30
.

N
.S

.
09

.0
8.

20
02

La
w

ra
nc

e 
R

oa
d 

M
od

er
n 

Ed
uc

at
io

n 
So

ci
et

y
12

33
.9

6
La

w
re

nc
e 

R
oa

d

31
.

N
.S

.
01

.0
2.

19
84

Th
e 

M
ag

ic
 Y

ea
rs

 E
du

ca
tio

na
l 

So
ci

et
y

19
42

.5
6

Va
sa

nt
 V

ih
ar

32
.

N
.S

.
**

Sa
lw

an
 E

du
ca

tio
na

l 
Tr

us
t

10
11

.7
5

Ta
go

re
 G

ar
de

n

33
.

N
.S

.
22

.0
5.

19
87

Ja
ns

ew
a 

Ed
uc

at
io

na
l 

So
ci

et
y 

(R
eg

d.
)

86
1.

67
Pi

tta
m

pu
ra

34
.

N
.S

.
11

.0
7.

20
01

Th
e 

B
al

aj
i 

Ed
uc

at
io

n 
So

ci
et

y
80

0.
00

R
oh

in
i

35
.

N
.S

.
04

.1
0.

20
01

Se
th

 S
ag

ar
m

al
 B

ar
ro

di
a 

C
ha

rit
ab

le
 T

rs
t

80
0.

00
D

w
ar

ka



342 Written Answers to [RAJYA SABHA] Unstarred Questions
Sl

. 
N

o.
C

at
eg

or
y

D
O

A
/D

O
P

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

36
.

N
.S

.
13

.0
7.

20
01

D
re

am
 L

an
d 

So
ci

et
y

80
0.

00
Sa

rit
a 

V
ih

ar

37
.

N
.S

.
18

.0
2.

20
02

N
ew

 J
ai

n 
Ed

uc
at

io
na

l 
So

ci
et

y
80

0.
00

R
oh

in
i

38
.

N
.S

.
03

.0
8.

20
01

Th
e 

Li
ttl

e 
Po

ar
l 

C
ha

rit
ab

le
 S

oc
ie

ty
87

0.
00

K
al

ya
n 

V
ih

ar

39
.

N
.S

.
08

.0
8.

20
01

R
at

io
na

l 
Ed

uc
at

io
na

l 
So

ci
et

y 
(R

eg
d)

72
3.

00
Pi

tta
m

pu
ra

40
.

N
.S

.
03

.0
6.

20
02

Se
vt

i 
W

el
fa

re
 S

oc
ie

ty
80

0.
00

R
oh

in
i

41
.

N
.S

.
09

.0
1.

20
02

Sn
eh

hi
ll 

C
ha

rit
ab

le
 E

du
ca

tio
na

l 
So

ci
et

y
78

2.
93

R
oh

in
i

42
.

N
.S

.
06

.0
6.

20
01

D
.A

.V
 C

ol
le

ge
 M

an
ag

in
g 

C
om

m
itt

ee
80

0.
00

V
ik

as
 P

ur
i

43
.

N
.S

.
05

.0
6.

20
01

Sh
ak

un
ta

la
m

 E
du

ca
tio

na
l 

So
ci

et
y

80
0.

00
V

iv
ek

 V
ih

ar

44
.

N
.S

.
03

.0
5.

20
00

Sa
tg

ur
u 

Ed
uc

at
io

na
l 

So
ci

et
y 

(R
eg

d)
90

7.
88

La
w

re
nc

e 
R

oa
d

45
.

N
.S

.
27

.0
7.

20
01

A
dh

un
ik

 E
du

ca
tio

na
l 

So
ci

et
y

99
6.

00
A

na
nd

 V
ih

ar

46
.

N
.S

.
25

.1
0.

20
01

Ta
go

re
 E

du
ca

tio
na

l 
So

ci
et

y
80

0.
00

C
hi

ra
g 

En
cl

av
e

47
.

N
.S

.
12

.0
2.

20
01

G
ul

sh
an

 E
du

ca
tio

na
l 

So
ci

et
y

10
00

.0
0

Pi
tta

m
pu

ra

48
.

N
.S

.
13

.1
2.

20
02

M
eh

at
a 

Ed
uc

at
io

na
l 

So
ci

et
y

80
0.

00
D

w
ar

ka

49
.

N
.S

.
30

.1
2.

19
99

B
in

a 
Ed

uc
at

io
na

l 
So

ci
et

y
77

8.
40

K
al

ka
ji

50
.

N
.S

.
19

.0
9.

19
95

Sa
nt

a 
C

ru
z 

Ed
uc

at
io

na
l 

So
ci

et
y

90
0.

00
Pi

tta
m

pu
ra

51
.

N
.S

.
13

.1
2.

19
96

M
in

oc
ha

 E
du

ca
tio

na
l 

So
ci

et
y

10
74

.0
0

V
iv

ek
 V

ih
ar

52
.

N
.S

.
28

.0
2.

20
00

A
rv

in
d 

Sa
ni

ka
 E

du
ca

tio
na

l 
So

ci
et

y
61

4.
90

Sh
al

im
ar

 B
ag

h

53
.

N
.S

.
16

.0
2.

20
01

B
rig

ht
 E

du
ca

tio
na

l 
So

ci
et

y
10

00
.0

0
D

er
aw

al
 N

ag
ar



Written Answers to [28 April, 2016]   Unstarred Questions 343
54

.
N

.S
.

27
.0

9.
19

95
K

id
s 

Ed
uc

at
io

na
l 

an
d 

So
ci

al
 W

el
fa

re
 S

oc
ie

ty
98

0.
00

Sa
rit

a 
V

ih
ar

55
.

N
.S

.
14

.0
7.

19
95

Sh
re

e 
B

al
 K

is
ha

n 
Ed

uc
at

io
na

l 
an

d 
W

el
fa

re
 S

oc
ie

ty
18

56
.0

0
Va

sa
nt

 K
un

j

56
.

N
.S

.
20

.1
1.

19
97

D
im

pl
e 

Ed
uc

at
io

na
l 

an
d 

C
ha

rit
ab

le
 S

oc
ie

ty
78

2.
38

Va
sa

nt
 K

un
j

57
.

N
.S

.
24

.0
9.

19
99

Sa
nk

al
pa

 E
du

ca
tio

na
l 

W
el

fa
re

 a
nd

 C
ha

rit
ab

le
 S

oc
ie

ty
81

0.
00

R
oh

in
i

58
.

N
.S

.
20

.0
7.

20
01

A
bh

in
av

 S
hi

sk
sh

a 
Sa

ns
th

an
 (

R
eg

d)
10

27
.0

0
Pa

sc
hi

m
 V

ih
ar

59
.

N
.S

.
29

.0
8.

20
01

Sh
ri 

La
xm

an
 D

as
s 

M
em

or
ia

l 
Ed

uc
at

io
n 

So
ci

et
y

80
0.

00
Pi

tta
m

pu
ra

60
.

N
.S

.
14

.1
2.

20
01

Sa
nk

al
pa

 E
du

ca
tio

na
l 

W
el

fa
re

 a
nd

 C
ha

rit
ab

le
 S

oc
ie

ty
80

0.
00

D
w

ar
ka

61
.

N
.S

.
04

.0
2.

20
02

R
. 

La
l 

Ed
uc

at
io

na
l 

So
ci

et
y

86
9.

40
R

oh
in

i

62
.

N
.S

.
13

.0
7.

20
01

D
el

hi
 P

ub
lic

 S
ch

oo
l 

So
ci

et
y

80
0.

00
R

oh
in

i

63
.

N
.S

.
06

.1
2.

20
01

Sa
tru

pa
 E

du
ca

tio
na

l 
So

ci
et

y
79

9.
89

R
oh

in
i

64
.

N
.S

.
26

.0
2.

20
02

R
an

a 
Ed

uc
at

io
na

l 
So

ci
et

y
80

4.
95

M
an

da
w

al
i 

Fa
za

lp
ur

65
.

N
.S

.
17

.1
0.

20
01

D
el

hi
 N

ag
ar

 S
hi

ks
ha

 P
ar

ch
ar

ni
 S

ha
bh

a
80

0.
00

G
op

al
 P

ur

66
.

N
.S

.
20

.0
9.

20
02

B
ha

rti
ya

 J
an

 S
ah

yo
g 

Pa
ris

ad
80

0.
00

R
oh

in
i

67
.

N
.S

.
29

.0
5.

20
01

K
ap

il 
Pu

bl
ic

 E
du

ca
tio

n 
an

d 
So

ci
el

 C
ul

tu
ra

l 
So

ci
et

y
77

2.
72

D
w

ar
ka

68
.

N
.S

.
15

.0
4.

20
02

St
. 

A
ni

l 
Ed

uc
at

io
na

l 
an

d 
C

ul
tu

ra
l 

So
ci

et
y

80
1.

75
Pa

tp
ar

 G
an

j

69
.

N
.S

.
19

.1
2.

20
01

G
au

ra
v 

Ed
uc

at
io

na
l 

So
ci

et
y

80
0.

00
R

oh
in

i

70
.

N
.S

.
17

.1
0.

20
01

B
lu

e 
B

el
ls

 E
du

ca
tio

na
l 

So
ci

et
y

80
0.

00
Sa

rit
a 

V
ih

ar

71
.

N
.S

.
01

.0
7.

20
02

Fl
or

a-
Fa

un
a 

Ed
uc

at
io

na
l 

So
ci

et
y

80
3.

74
Pi

tta
m

pu
ra

72
.

N
.S

.
04

.0
4.

20
02

Th
e 

C
hi

ra
g 

Ed
uc

at
io

na
l 

So
ci

al
 a

nd
 C

ul
tu

ra
l 

So
ci

et
y

80
0.

00
R

oh
in

i



344 Written Answers to [RAJYA SABHA] Unstarred Questions
Sl

. 
N

o.
C

at
eg

or
y

D
O

A
/D

O
P

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

73
.

N
.S

.
15

.1
1.

20
01

Pu
ne

et
 E

du
ca

tio
n 

So
ci

et
y

83
1.

00
R

oh
in

i

74
.

N
.S

.
12

.1
2.

20
01

Sa
ra

sw
at

i 
Ed

uc
at

io
na

l 
So

ci
et

y
80

0.
00

Ja
na

kp
ur

i

75
.

N
.S

.
10

.0
6.

20
02

Sh
re

e 
Sa

th
ya

 S
ai

 E
du

ca
tio

na
l 

an
d 

W
el

fa
re

 S
oc

ie
ty

80
0.

00
A

sh
ok

 V
ih

ar

76
.

N
.S

.
27

.1
2.

20
01

A
da

rs
h 

Sh
ik

sh
a 

Sa
ns

th
an

10
00

.0
0

A
na

nd
 V

ih
ar

77
.

N
.S

.
08

.1
0.

20
01

K
an

vi
n 

Ed
uc

at
io

na
l 

So
ci

et
y 

(R
eg

d.
)

72
0.

00
K

on
dl

i 
G

ha
ro

li

78
.

N
.S

.
24

.0
1.

20
02

Pr
ag

ya
 E

du
ca

tio
na

l 
an

d 
C

ul
tu

ra
l 

So
ci

et
y

95
0.

00
M

ay
ur

 V
ih

ar

79
.

N
.S

.
17

.1
0.

20
01

M
.N

 E
du

ca
tio

na
l 

an
d 

R
es

ea
rc

h 
So

ci
et

y
80

0.
00

R
oh

in
i

80
.

N
.S

.
18

.0
9.

20
01

V
ire

nd
er

 P
ub

lic
 E

du
ca

tio
n 

So
ci

et
y

11
85

.6
0

Pr
ee

t 
V

ih
ar

81
.

N
.S

.
04

.0
4.

20
02

M
at

a 
Th

ak
ur

 D
ev

i 
Ed

uc
at

io
na

l 
an

d 
Ch

ar
ita

bl
e 

So
ci

et
y

99
0.

00
Pi

tta
m

pu
ra

82
.

N
.S

.
11

.0
3.

20
02

Pi
ta

m
br

a 
Ed

uc
at

io
n 

So
ci

et
y

80
0.

00
A

G
C

R
 E

nc
la

ve

83
.

N
.S

.
28

.0
9.

20
01

A
sc

en
t 

Ed
u.

 S
oc

ie
ty

92
8.

00
Pi

tta
m

pu
ra

84
.

N
.S

.
28

.0
9.

20
01

Pr
ag

at
i 

Ed
uc

at
io

na
l 

an
d 

W
el

fa
re

 S
oc

ie
ty

80
0.

00
Ja

so
la

85
.

N
.S

.
08

.0
3.

20
02

A
gr

oh
a 

Ed
uc

at
io

na
l 

So
ci

et
y

80
0.

00
A

sh
ok

 V
ih

ar

86
.

N
.S

.
16

.0
9.

20
02

So
ci

et
y 

of
 B

ro
th

er
s 

of
 S

t. 
G

ab
rie

l D
el

hi
 M

on
t F

or
t S

ch
oo

l
91

0.
30

Sh
al

im
ar

 B
ag

h

87
.

N
.S

.
18

.1
2.

20
01

R
ev

iv
ify

 C
ha

rit
ab

le
 S

oc
ie

ty
95

3.
06

D
w

ar
ka

88
.

N
.S

.
26

.0
4.

20
02

La
lit

 G
ita

nj
al

i 
M

ak
en

 M
em

or
ia

l 
W

el
fa

re
 S

oc
ie

ty
80

0.
40

Ja
na

kp
ur

i

89
.

N
.S

.
04

.0
7.

20
02

P.
D

. 
M

em
or

ia
l 

Ed
uc

at
io

na
l 

an
d 

M
ed

ic
al

 S
oc

ie
ty

80
0.

00
Pi

tta
m

pu
ra

90
.

N
.S

.
20

.0
6.

20
02

G
oo

d 
N

ew
s 

in
 A

ct
io

n
85

1.
75

D
w

ar
ka



Written Answers to [28 April, 2016]   Unstarred Questions 345
91

.
N

.S
.

04
.0

3.
20

02
Ja

n 
H

itk
ar

i 
Sh

ik
sh

a 
Sa

m
iti

10
00

.0
0

Ja
gr

iti
 E

nc
la

ve

92
.

N
.S

.
15

.1
1.

20
01

Sk
y 

La
nd

 E
du

ca
tio

n 
So

ci
et

y
80

0.
00

R
oh

in
i

93
.

N
.S

.
22

.0
4.

20
02

D
iv

ya
 N

irv
an

 W
el

fa
re

 a
nd

 C
ha

rit
ab

le
 S

oc
ie

ty
80

0.
00

Pr
ee

t 
V

ih
ar

94
.

N
.S

.
20

.0
9.

20
02

La
te

 S
m

t. 
K

au
sh

al
ya

 D
ev

i 
M

em
or

ia
l 

Ed
uc

at
io

na
l 

So
ci

et
y

80
1.

15
M

ee
ra

 N
ag

ar

95
.

N
.S

.
24

.1
2.

19
99

Va
sh

ud
ha

 E
du

ca
tio

n 
So

ci
et

y 
(R

eg
d.

)
81

9.
60

Pi
tta

m
pu

ra

96
.

N
.S

.
08

.0
5.

20
02

C
hi

ld
re

n 
C

ar
ee

r 
Ed

uc
at

io
na

l 
So

ci
et

y
76

8.
00

R
oh

in
i

97
.

N
.S

.
17

.0
5.

20
01

Ed
uc

at
io

na
l 

So
ci

et
y 

Fo
r 

W
ea

ke
r 

Se
ct

io
n

91
7.

84
Ya

m
un

a 
V

ih
ar

98
.

N
.S

.
25

.0
1.

20
01

St
. 

Pr
ay

ag
 E

du
ca

tio
n 

So
ci

et
y

80
0.

00
A

sh
ok

 V
ih

ar

99
.

N
.S

.
12

.0
8.

20
02

Sh
iv

 E
du

ca
tio

n 
So

ci
et

y
80

0.
00

D
w

ar
ka

10
0.

N
.S

.
11

.0
4.

20
02

M
ou

nt
 C

ar
m

el
 S

ch
oo

l 
So

ci
et

y
80

0.
00

D
w

ar
ka

10
1.

N
.S

.
06

.0
8.

20
02

G
an

ga
 S

ar
an

 M
em

or
ia

l 
Ed

uc
at

io
na

l 
So

ci
et

y
80

0.
00

R
am

 V
ih

ar

10
2.

N
.S

.
08

.0
8.

20
02

R
im

a 
Ed

uc
at

io
na

l 
So

ci
et

y
80

0.
00

R
oh

in
i

10
3.

N
.S

.
14

.0
8.

20
02

Ti
ru

pa
ti 

Ed
uc

at
io

n 
So

ci
et

y
86

4.
00

R
oh

in
i

10
4.

N
.S

.
01

.0
8.

20
02

N
ew

 T
ra

nd
 E

du
ca

tio
n 

an
d 

So
ci

al
 W

el
fa

re
 S

oc
ie

tty
86

4.
00

R
oh

in
i

10
5.

N
.S

.
12

.0
8.

20
02

W
on

de
rla

nd
 o

f 
Le

ar
ni

ng
 E

du
ca

tio
n 

So
ce

ity
79

1.
00

Pi
tta

m
pu

ra

10
6.

N
.S

.
20

.0
6.

20
02

D
el

hi
 P

ub
lic

 S
ch

oo
l 

So
ci

et
y

81
0.

00
R

oh
in

i

10
7.

N
.S

.
26

.0
7.

20
02

K
. K

.  
M

eh
ra

 a
nd

 D
r. 

R
ej

iv
e 

M
em

or
il 

Eu
ca

tio
na

l S
oc

ie
ty

62
7.

00
Yo

ja
na

 V
ih

ar

10
8.

N
.S

.
12

.0
8.

20
02

M
. 

L.
 S

et
hi

 C
ha

rit
ab

le
 T

ru
st

80
0.

00
R

oh
in

i



346 Written Answers to [RAJYA SABHA] Unstarred Questions
Sl

. 
N

o.
C

at
eg

or
y

D
O

A
/D

O
P

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

10
9.

N
.S

.
14

.0
8.

20
02

H
em

 C
ha

nd
er

 J
ai

n 
M

em
or

ia
l 

Ed
uc

at
io

na
l 

an
d 

W
el

fa
re

 
So

ci
et

y
80

0.
00

R
oh

in
i

11
0.

N
.S

.
12

.0
7.

20
02

W
es

t 
an

d 
Ed

uc
at

io
na

l 
an

d 
W

el
fa

re
 S

oc
ie

ty
85

1.
75

D
w

ar
ka

11
1.

N
.S

.
22

.0
8.

20
02

Po
oj

a 
Ed

uc
at

io
na

l 
an

d 
C

ul
tu

ra
l 

So
ci

et
y

80
1.

17
Pi

tta
m

pu
ra

11
2.

N
.S

.
12

.0
8.

20
02

Sa
da

na
 W

el
fa

re
 S

oc
ie

ty
80

0.
00

R
oh

in
i

11
3.

N
.S

.
26

.0
9.

20
02

A
dh

aa
r 

En
na

bl
in

g 
So

ci
et

y
80

5.
65

A
na

nd
 V

ih
ar

11
4.

N
.S

.
01

.0
8.

20
02

Sa
nt

 S
oh

an
 E

du
ca

tio
na

l 
So

ci
et

y
80

0.
00

R
oh

in
i

11
5.

N
.S

.
05

.0
8.

20
02

U
ni

ve
rs

al
 E

du
ca

tio
na

l 
So

ci
et

y
80

0.
00

Pr
ee

t 
V

ih
ar

11
6.

N
.S

.
10

.0
3.

20
00

S.
 P

. 
S.

 P
hu

ll 
C

ha
rit

ab
le

 T
ru

st
88

0.
00

R
oh

in
i

11
7.

N
.S

.
06

.0
2.

20
02

N
ee

l 
K

an
th

 E
du

ca
tio

n 
So

ci
et

y
12

50
.2

0
Pr

as
ha

nt
 V

ih
ar

11
8.

N
.S

.
22

.0
8.

20
02

H
ol

y 
G

an
ga

 E
du

ca
tio

na
l 

an
d 

C
ul

tu
ra

l 
So

ce
ity

80
0.

00
R

oh
in

i

11
9.

N
.S

.
07

.0
3.

19
81

Pr
es

id
en

t 
80

-8
1,

 R
ot

ar
y 

C
lu

b 
of

 D
el

hi
 Q

ut
ab

20
16

.0
0

Ti
gr

i

12
0.

N
.S

.
19

.0
8.

20
02

Fa
vo

ur
ite

 E
du

ca
tio

n 
So

ci
et

y
80

0.
00

V
ik

as
 P

ur
i

12
1.

N
.S

.
26

.0
8.

20
02

K
ai

la
sh

 M
em

or
ia

l 
C

ha
rit

ab
le

 S
oc

ie
ty

80
0.

00
Pi

tta
m

pu
ra

12
2.

N
.S

.
01

.0
5.

20
01

Sh
an

ti 
Ja

na
k 

Sa
ch

de
va

 E
du

. 
So

ci
et

y
80

0.
00

V
iv

ek
 V

ih
ar

12
3.

N
.S

.
22

.1
1.

19
96

M
ah

ar
is

hi
 D

ay
an

an
d 

Sa
ra

sw
at

i 
M

em
or

ia
l 

So
ci

et
y

79
5.

00
Pa

tp
ar

 G
an

j

12
4.

N
.S

.
13

.0
9.

20
02

Tu
ls

i 
Ed

uc
at

io
na

l 
So

ci
et

y
80

0.
00

Pi
tta

m
pu

ra

12
5.

N
.S

.
16

.0
9.

20
02

Id
ea

l 
Ed

uc
at

io
na

l 
an

d 
C

ul
tu

ra
l 

So
ci

et
y

90
0.

00
Pi

tta
m

pu
ra



Written Answers to [28 April, 2016]   Unstarred Questions 347
12

6.
N

.S
.

17
.0

9.
20

02
Pi

nk
flo

w
er

 E
du

ca
tio

n 
an

d 
W

el
fa

re
 S

oc
ie

ty
80

0.
00

Pi
tta

m
pu

ra

12
7.

N
.S

.
07

.0
4.

19
98

R
os

e 
Ed

uc
at

io
na

l 
an

d 
C

ul
tu

ra
l 

So
ci

et
y

11
7.

12
A

G
C

R
 E

nc
la

ve

12
8.

N
.S

.
10

.0
1.

19
97

V
is

ha
l 

Ed
uc

at
io

na
l 

So
ci

et
y

80
0.

00
K

on
dl

i 
G

ha
ro

li

12
9.

N
.S

.
06

.1
2.

20
01

C
hi

ld
 E

du
ca

tio
n 

So
ci

et
y

82
9.

64
Pi

tta
m

pu
ra

13
0.

N
.S

.
18

.0
9.

20
02

Th
e 

Se
cr

et
ar

y,
 T

ar
un

 B
al

 S
hi

ks
ha

 S
am

iti
,

84
0.

00
R

oh
in

i

13
1.

N
.S

.
19

.0
9.

20
02

Se
th

 S
ag

rm
al

 B
ag

ro
di

a 
C

ha
rit

ab
le

 T
ru

st
80

5.
95

R
oh

in
i

13
2.

N
.S

.
19

.0
9.

20
02

D
av

 P
ub

lic
 S

ch
oo

l
20

27
.0

0
Pa

sc
hi

m
 V

ih
ar

13
3.

N
.S

.
04

.1
2.

20
01

Th
e 

Pr
es

id
en

t 
St

ud
en

t 
A

ca
de

m
y 

Ed
uc

at
io

n 
So

ci
et

y
80

0.
00

Pi
tta

m
pu

ra

13
4.

N
.S

.
01

.0
3.

19
90

Th
e 

H
on

y.
 S

ec
tt.

 G
oo

dl
y 

Pu
bl

ic
 S

ch
oo

l 
Ed

u-
So

ci
et

y
80

9.
40

Sh
al

im
ar

 B
ag

h

13
5.

N
.S

.
15

.2
.2

00
2

Th
e 

Se
cr

et
ar

y,
 A

dh
un

ik
 B

al
 S

hi
ks

ha
 S

am
iti

,
99

7.
00

M
an

da
w

al
i 

Fa
za

lp
ur

13
6.

N
.S

.
20

.0
9.

20
02

Th
e 

Se
cr

et
ar

y,
 M

ah
ar

aj
a 

Su
ra

jm
al

 E
du

ca
tio

n 
So

ci
et

y
10

00
.0

0
M

an
da

w
al

i 
Fa

za
lp

ur

13
7.

N
.S

.
26

.0
7.

19
96

Th
e 

Se
cr

et
ar

y,
 R

oo
p 

N
ag

ar
 P

ub
lic

 S
oc

ie
ty

73
4.

05
Sh

al
im

ar
 B

ag
h

13
8.

N
.S

.
19

.0
7.

20
02

O
xf

or
d 

Pu
bl

ic
 E

du
ca

tio
na

l 
So

ci
et

y
80

0.
00

Ea
st

 o
f 

K
ai

la
sh

13
9.

N
.S

.
25

.0
7.

20
02

A
pa

ra
jit

a 
M

ah
ila

 S
am

iti
16

7.
20

C
hi

tra
nj

an
 P

ar
k

14
0.

N
.S

.
22

.0
2.

20
02

Th
e 

Se
cr

et
ar

y, 
Ch

un
ni

 L
al

 J
ai

pu
ria

 C
ha

rit
ab

le
 S

oc
ie

ty
,

79
9.

15
Pi

tta
m

pu
ra

14
1.

N
.S

.
09

.0
8.

19
99

Th
e 

Se
cr

et
ar

y,
 C

hu
nn

i 
La

l 
Ja

ip
ur

ia
 C

ha
rit

ab
le

 T
ru

st
 

(R
eg

d.
)

80
0.

00
Sh

al
im

ar
 B

ag
h

14
2.

N
.S

.
19

.0
2.

19
88

Th
e 

Tr
us

te
e,

 C
hu

nn
i 

La
l 

Ja
ip

ur
ia

 C
ha

rit
ab

le
 T

ru
st

97
0.

00
G

uj
ar

w
al

an

14
3.

N
.S

.
30

.0
4.

19
97

Th
e 

Se
cr

et
ar

y,
 M

ay
ur

 E
du

ca
tio

n 
an

d 
C

ul
tu

ra
l 

So
ci

et
y

82
2.

50
Pa

sc
hi

m
 V

ih
ar



348 Written Answers to [RAJYA SABHA] Unstarred Questions
Sl

. 
N

o.
C

at
eg

or
y

D
O

A
/D

O
P

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

14
4.

N
.S

.
11

.1
0.

20
02

Va
lu

e 
Ed

uc
at

io
na

l 
So

ci
et

y
80

0.
00

Pi
tta

m
pu

ra

14
5.

N
.S

.
10

.1
1.

00
2

B
lo

om
in

g 
B

ud
s 

Ed
uc

at
io

na
l 

an
d 

W
el

fa
re

 S
oc

ie
ty

80
0.

00
Sa

rv
od

ya
 E

nc
la

ve
 C

ol
on

y

14
6.

N
.S

.
23

.1
0.

20
02

Va
is

h 
A

gg
ar

w
al

 E
du

ca
tio

na
l 

So
ci

et
y

92
7.

00
D

er
aw

al
 N

ag
ar

14
7.

N
.S

.
14

.1
1.

20
02

Su
rb

hi
 S

ar
va

sh
ik

sh
a 

Ev
am

, 
K

al
ya

n 
Sa

m
iti

80
0.

00
D

w
ar

ka

14
8.

N
.S

.
28

.0
8.

19
97

S.
 S

. 
R

. 
Ed

uc
at

io
na

l 
an

d 
W

el
fa

re
 S

oc
ie

ty
 (

R
eg

d.
)

10
00

.0
0

N
irm

an
 V

ih
ar

14
9.

N
.S

.
01

.0
8.

20
02

Lo
ve

ly
 B

al
 S

hi
ks

ha
 P

ar
is

ha
d 

(R
eg

d.
)

99
6.

09
M

ay
ur

 V
ih

ar

15
0.

N
.S

.
16

.0
9.

20
02

Ja
na

k 
C

ha
rit

ab
le

 E
du

. 
So

ci
et

y
80

0.
00

A
sh

ok
 V

ih
ar

15
1.

N
.S

.
16

.0
2.

19
81

Th
e 

In
st

itu
te

 o
f 

th
e 

Fr
an

ci
sc

an
 C

la
ris

t, 
Si

st
er

s 
of

 t
he

 
M

os
t 

B
le

ss
ed

 S
ec

re
m

en
t

19
38

.1
4

H
au

z 
K

ha
s

15
2.

N
.S

.
14

.1
0.

19
98

B
ah

u 
B

al
i 

Ed
uc

at
io

n 
So

ci
et

y
86

3.
85

D
w

ar
ka

15
3.

N
.S

.
07

.1
1.

20
01

Sh
ri 

Sa
ty

a 
Sa

i 
B

ab
a 

Ja
gh

ira
 F

ou
nd

at
io

n 
an

d 
Ed

uc
at

io
na

l 
Tr

us
t

90
0.

00
Sh

al
im

ar
 B

ag
h

15
4.

N
.S

.
31

.1
2.

19
99

Se
th

 P
ok

ha
r 

M
al

 E
du

ca
tio

na
l 

So
ci

et
y

60
2.

00
Pi

tta
m

pu
ra

15
5.

N
.S

.
03

.0
3.

19
95

D
el

hi
 F

ra
ns

al
ia

n 
So

ci
et

y
78

1.
07

Ja
na

kp
ur

i

15
6.

N
.S

.
07

.0
4.

20
03

B
et

te
r 

Fu
tu

re
 E

du
ca

tio
n 

So
ci

et
y

77
2.

50
R

oh
in

i

15
7.

N
.S

.
**

Sh
ri 

N
ar

ia
n 

D
as

s 
G

oe
l 

M
em

or
ia

l 
Ed

uc
at

io
n 

So
ci

et
y

77
2.

50
R

oh
in

i

15
8.

N
.S

.
08

.0
4.

20
03

A
du

ni
k 

V
ig

ya
n 

an
d 

K
al

an
 E

du
ca

tio
n 

So
ce

tiy
 A

 M
  

26
-1

0 
Sh

al
im

ar
 B

ag
h

80
0.

00
D

w
ar

ka

15
9.

N
.S

.
08

.0
4.

20
03

N
ew

 K
ris

hn
a 

Ed
uc

at
io

n 
So

ci
et

y
10

00
.0

0
R

oh
in

i



Written Answers to [28 April, 2016]   Unstarred Questions 349
16

0.
N

.S
.

08
.0

4.
20

03
V

id
ha

ta
 E

du
ca

tio
na

l 
So

ci
et

y 
B

h-
63

6 
Sh

al
im

ar
 B

ag
h

80
0.

00
D

w
ar

ka

16
1.

N
.S

.
16

.0
4.

20
03

Th
e 

M
oo

n 
Li

te
 E

du
ca

tio
n 

So
ci

et
y 

A
-1

0 
Su

nd
er

 
A

pp
ar

tm
en

t
80

0.
00

R
oh

in
i

16
2.

N
.S

.
24

.0
4.

20
03

Sp
as

ht
 E

du
ca

tio
n 

So
ci

et
y 

46
7 

C
irc

ul
ar

 R
oa

d
80

7.
00

Pi
tta

m
pu

ra

16
3.

N
.S

.
13

.0
5.

20
03

C
hi

ld
 W

el
fa

re
 S

an
ga

th
80

0.
00

D
w

ar
ka

16
4.

N
.S

.
16

.0
6.

20
03

Sh
rim

at
i 

D
ro

pt
i 

D
ev

i 
M

em
or

ia
l 

Ed
uc

at
io

n 
So

ci
et

y
80

0.
00

Pi
ta

m
 P

ur
a 

N
ea

r 
D

D
A 

Sp
or

ts 
C

om
pl

ex

16
5.

N
.S

.
16

.0
6.

20
03

Sh
an

ti 
Ja

na
k 

Sa
ch

de
va

 S
oc

ie
ty

98
9.

00
D

ils
ha

d 
G

ar
de

n

16
6.

N
.S

.
17

.0
6.

20
03

D
r. 

A
m

be
dk

er
 S

ew
a 

M
an

di
r

80
0.

00
R

oh
in

i

16
7.

N
.S

.
19

.0
6.

20
03

V
ik

as
 D

ee
p 

Ed
uc

at
io

na
l 

So
ci

et
y

80
0.

00
Pi

tta
m

pu
ra

16
8.

N
.S

.
20

.0
6.

20
03

C
hi

ld
 E

du
ca

tio
n 

So
ce

ity
81

0.
00

R
oh

in
i

16
9.

N
.S

.
23

.0
6.

20
03

La
te

 S
hr

i 
R

am
 B

ha
j 

Va
id

a 
A

sh
ra

m
 S

an
st

ha
n

97
1.

00
Ja

gr
iti

 E
nc

la
ve

17
0.

N
.S

.
27

.0
6.

20
03

Pr
im

e 
Ed

uc
at

io
n 

W
el

fa
re

 S
oc

ie
ty

81
4.

00
V

iv
ek

 V
ih

ar

17
1.

N
.S

.
18

.0
7.

20
03

Sh
iv

a 
Sh

ik
sh

a 
Sa

m
iti

85
0.

00
D

ils
ha

d 
G

ar
de

n

17
2.

N
.S

.
28

.0
7.

20
03

D
og

ra
 E

du
ca

tio
n 

So
ci

et
y

80
0.

00
D

w
ar

ka

17
3.

N
.S

.
01

.0
8.

20
03

O
ja

s 
Sh

ik
sh

an
 S

an
st

ha
n

80
0.

00
R

oh
in

i

17
4.

N
.S

.
18

.0
8.

20
03

H
 D

 G
ar

g 
M

em
or

ia
l 

Ed
uc

at
io

n 
So

ci
ty

80
0.

00
D

w
ar

ka

17
5.

N
.S

.
07

.1
0.

20
05

Pr
ee

ti 
Ed

uc
at

io
n 

So
ci

et
y

80
0.

00
Pi

tta
m

pu
ra

17
6.

N
.S

.
21

.0
8.

20
03

Va
nd

an
a 

Ed
uc

at
io

na
l 

W
el

fa
re

 S
oc

ie
ty

80
5.

00
Va

sa
nt

 K
un

j

17
7.

N
.S

.
21

.0
8.

20
03

M
ai

ha
r 

Ed
uc

at
io

na
l 

C
ul

tu
ra

l 
an

d 
W

el
fa

re
 S

oc
ie

ty
79

9.
96

D
w

ar
ka



350 Written Answers to [RAJYA SABHA] Unstarred Questions
Sl

. 
N

o.
C

at
eg

or
y

D
O

A
/D

O
P

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

17
8.

N
.S

.
29

.0
8.

20
03

Lo
rd

 G
an

eh
 E

du
ca

tio
na

l 
So

ci
et

y
80

0.
00

D
w

ar
ka

17
9.

N
.S

.
29

.0
9.

20
03

In
dr

a 
K

ira
n 

C
ha

rit
ab

le
 T

ru
st

40
0.

00
K

ar
ka

rd
oo

m
a

18
0.

N
.S

.
16

.0
6.

20
03

K
am

al
a 

D
ev

i 
Sh

ik
sh

a 
Sa

m
iti

80
0.

00
M

an
dw

al
i 

Fa
zu

rp
ur

18
1.

N
.S

.
17

.0
6.

20
03

C
hi

ld
 M

ot
he

r 
Pr

id
e 

Ed
uc

at
io

n 
So

ci
et

y
80

0.
00

Pr
iy

ad
ar

sh
an

i 
V

ih
ar

18
2.

N
.S

.
25

.0
1.

20
01

Pr
an

na
th

 E
du

ca
tio

na
l 

an
d 

M
ed

ic
al

 S
oc

ie
ty

80
0.

00
R

oh
in

i

18
3.

N
.S

.
25

.0
1.

20
01

R
ai

 E
du

ca
tio

na
l 

A
nd

 W
el

fa
re

 S
oc

ie
ty

80
0.

00
R

oh
in

i

18
4.

N
.S

.
29

.0
1.

20
01

Lo
rd

 B
ud

ha
 S

oc
ie

ty
80

0.
00

M
od

el
 T

ow
n

18
5.

N
.S

.
19

.0
2.

20
01

Pr
in

ce
 P

ub
lic

 S
ch

oo
l 

So
ci

et
y

80
0.

00
R

oh
in

i

18
6.

N
.S

.
27

.0
2.

20
01

K
ris

hn
e 

D
ha

rm
ar

th
 S

am
iti

80
0.

00
V

ik
as

 P
ur

i

18
7.

N
.S

.
13

.0
3.

20
01

So
ut

h 
D

el
hi

 E
du

ca
tio

n 
So

ci
et

y
90

3.
68

D
w

ar
ka

18
8.

N
.S

.
04

.0
1.

20
01

C
h.

 B
hi

m
 S

in
gh

 E
du

ca
tio

na
l 

So
ci

et
y

80
9.

00
Pa

sc
hi

m
 V

ih
ar

18
9.

N
.S

.
11

.0
6.

20
01

Sm
t. 

G
ia

nw
at

i 
M

em
or

ia
l 

Ed
uc

at
io

na
 a

nd
 S

oc
ia

l 
W

el
fa

re
 

So
ci

ty
10

00
.0

0
Pi

ta
m

pu
ra

19
0.

N
.S

.
14

.0
6.

20
01

K
es

o 
La

l 
K

hu
lla

r 
M

em
or

ia
l 

So
ci

et
y

82
5.

00
Ya

m
un

a 
Pu

ri

19
1.

N
.S

.
15

.0
6.

20
01

A
ad

ar
sh

 S
hi

v 
Sh

ak
ti 

Sh
ik

sh
a 

Sa
m

iti
80

0.
00

Pi
ta

m
pu

ra

19
2.

N
.S

.
28

.0
3.

20
03

Su
bh

it 
Sh

ik
sh

a 
Sa

m
iti

85
0.

00
Va

sa
nt

 K
un

j

19
3.

N
.S

.
17

.0
6.

20
03

C
hi

ld
 M

ot
he

r 
Sh

ik
sh

a 
Sa

m
iti

80
0.

00
Pr

iy
ad

ar
sh

an
i 

V
ih

ar

N
ot

e:
 *

* 
Th

e 
ac

cu
ra

te
 p

os
iti

on
 i

s 
no

t 
av

ai
la

bl
e



Written Answers to [28 April, 2016]   Unstarred Questions 351
St

at
em

en
t-V

Li
st

 o
f 

al
lo

tm
en

t 
of

 l
an

d 
to

 P
ri

m
ar

y 
Sc

ho
ol

Sl
. 

N
o.

C
at

eg
or

y
D

at
e 

of
 A

llo
tm

en
t/ 

D
at

e 
of

 P
os

se
ss

io
n

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

1
2

3
  

  
  

 4
5

  
  

  
6

1.
P.

S.
18

.7
.1

96
7

D
el

hi
 O

rth
od

ox
 S

yr
ia

n 
C

hu
rc

h 
So

ci
et

y
98

17
 S

q.
 Y

ds
.

Sa
fd

ar
ju

ng

2.
P.

S.
18

.4
.1

96
8

R
am

 K
ris

hn
a 

Sh
ar

da
 M

is
si

on
2 

A
cr

es
H

au
z 

K
ha

s

3.
P.

S.
19

.7
.1

96
8

Th
e 

So
ut

h 
D

el
hi

 E
du

ca
tio

n 
So

ci
et

y.
1.

37
8 

A
cr

e
D

ef
en

ce
 C

ol
on

y

4.
P.

S.
10

.1
1.

19
71

St
. 

M
ar

y’
s 

Ed
n.

 S
oc

ie
ty

1.
97

 A
cr

e
W

az
ir 

Pu
r 

Ph
-I

5.
P.

S.
27

.1
2.

19
71

Sh
ri 

A
rb

in
do

 S
oc

ie
ty

2.
75

 A
cr

e
V

ill
ag

e 
A

dc
hi

ni

6.
P.

S.
4.

1.
19

72
B

lin
d 

So
ci

al
 W

el
fa

re
 A

ss
oc

ia
tio

n
2 

A
cr

e
G

-8
, 

C
lo

ck
 T

ow
er

,
H

ar
i 

N
ag

ar

7.
P.

S.
18

.1
1.

19
74

B
ha

rti
 E

dn
. 

So
ci

et
y

2.
36

 A
cr

e
Zo

ne
-E

-1
, 

G
ul

ab
i 

B
ag

h,
 N

or
th

 
R

es
ha

na
ra

 R
oa

d.

8.
P.

S.
26

.5
.1

97
5

P.
C

. 
R

aj
a 

R
at

na
m

 I
ns

tit
ut

io
ns

0.
8 

H
ec

t.
H

au
z 

K
ha

s

9.
P.

S.
17

.5
.1

97
5

D
ev

 S
am

aj
 S

oc
ie

ty
2.

21
 A

cr
e

V
ill

ag
e 

(O
kh

la
) 

M
as

ih
ga

rh

10
.

P.
S.

11
.1

1.
19

75
N

irm
al

 G
ya

n 
M

an
di

r 
So

ci
et

y
2.

30
 A

cr
e

B
lo

ck
-B

, 
Ja

na
k 

Pu
ri

11
.

P.
S.

27
.8

.1
97

6
M

od
er

n 
Pu

bl
ic

 S
ch

oo
l

2 
A

cr
es

B
lo

ck
-B

-3
, 

Sh
al

im
ar

 B
ag

h

12
.

P.
S.

29
.1

0.
19

76
G

ya
n 

M
an

di
r 

Pu
bl

ic
 S

ch
oo

l
1.

65
4 

A
cr

e
B

lo
ck

-E
, 

N
ar

ai
na

 C
an

ce
lle

d 
on

 
09

.1
2.

20
05



352 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
 4

5
  

  
  

6

13
.

P.
S.

15
.1

1.
19

76
H

ill
 G

ro
ve

 E
dn

. 
So

ci
et

y
1.

74
 A

cr
e

Sa
fd

ar
ju

ng
 R

es
. 

Sc
he

m
e

14
.

P.
S.

19
.2

.1
97

7
J.D

. 
Ty

tle
r 

Pr
ep

ar
at

or
y

1.
64

 A
cr

e
M

un
irk

a 
Ph

-I
 C

H
B

S

15
.

P.
S.

 M
.S

.
02

.7
.1

97
7

St
. 

M
ar

ks
 C

hr
is

tia
n 

So
ci

et
y

2 
A

cr
es

B
lo

ck
-A

-2
, 

Ja
na

k 
Pu

ri

16
.

P.
S.

29
.8

.1
97

9
Ta

go
re

 I
nt

er
na

tio
na

l 
Sc

ho
ol

 S
oc

ie
ty

1.
96

 A
cr

e
B

lo
ck

-E
, 

E.
O

. 
K

ai
la

sh

17
.

P.
S.

**
Ta

go
re

 E
dn

. 
So

ci
et

y
2.

5 
A

cr
e

Va
sa

nt
 V

ih
ar

 G
ov

er
nm

en
t 

Se
rv

an
t 

C
H

B
S.

 P
lo

t 
N

o.
 B

-6
1.

18
.

P.
S.

 N
.S

.
14

.2
.1

97
9

Th
e 

Sa
le

ria
n 

Si
st

er
 S

ch
oo

l 
of

 N
or

th
er

n 
In

di
a

2.
95

5 
A

cr
es

Bl
oc

k-
A

, P
oo

rv
i M

ar
g,

 V
as

an
t V

ih
ar

19
.

P.
S.

14
.1

0.
19

80
M

ou
nt

 C
ar

m
el

 S
oc

ie
ty

2.
08

 A
cr

e
A

na
nd

 N
ik

et
an

 C
.H

.B
.S

.

20
.

P.
S.

, 
C

.H
. 

C
lu

b
12

.2
.1

98
2

K
as

hm
iri

 E
dn

. 
So

ci
et

y
1.

90
 A

cr
es

K
as

hm
iri

 C
H

B
S 

So
ut

h 
D

el
hi

21
.

P.
S.

 N
.S

.
18

.8
.1

97
5

A
ry

a 
Sa

m
aj

 G
ov

er
nm

en
t 

Se
rv

an
t 

C
.H

.B
.S

.
2.

61
 A

cr
es

G
ov

er
nm

en
t 

Se
rv

an
t 

C
H

B
S,

 
Po

or
vi

 M
ar

g,
 V

as
an

t 
V

ih
ar

22
.

P.
S.

12
.8

.1
99

6
D

AV
 S

ch
oo

l
22

87
.5

 S
qm

.
Ea

st
 o

f 
Lo

ni
 R

oa
d

23
.

P.
S.

10
.9

.1
98

1
Tr

i 
N

gr
. 

A
gg

ar
w

al
 E

dn
. 

So
ci

et
y

2 
A

cr
es

B
lo

ck
-C

, 
La

w
re

nc
e 

R
oa

d

24
.

P.
S.

08
.6

.1
98

2
A

pe
ej

ay
 E

dn
. 

So
ci

et
y

1 
A

cr
e

M
al

vi
ya

 N
ag

ar
 E

xt
n.

25
.

P.
S.

20
.1

.1
98

3
Th

e 
So

ci
et

y 
fo

r 
A

dv
an

ce
m

en
t 

of
 E

dn
.

2.
38

 A
cr

e
N

ew
 F

rie
nd

s, 
C

.H
.B

.S
.

26
.

H
.S

.S
.

10
.8

.1
98

4
M

ad
ar

sa
 K

as
hi

fu
l 

U
lo

om
0.

88
5 

A
cr

e
V

ill
ag

e 
M

au
jp

ur

27
.

P.
S.

21
.1

.1
98

4
U

ni
ve

rs
al

 E
du

ca
tio

n 
So

ci
et

y
2 

A
cr

es
Pr

ee
t 

V
ih

ar
 C

.H
.B

.S
.

28
.

P.
S.

21
.9

.1
98

4
N

ew
 E

ra
 E

dn
. 

So
ci

et
y

1 
A

cr
e

G
-8

, R
aj

ou
ri 

G
ar

de
n 

N
ea

r M
ay

ap
ur

i



Written Answers to [28 April, 2016]   Unstarred Questions 353
29

.
P.

S.
10

.1
2.

19
84

A
bh

in
av

 S
hi

ks
ha

 S
an

st
ha

n
2 

A
cr

es
Pa

sc
hi

m
 V

ih
ar

30
.

P.
S.

28
.8

.1
98

5
So

ci
et

y 
fo

r 
Ed

n.
 W

el
fa

re
1.

5 
A

cr
es

Va
sa

nt
 V

ih
ar

31
.

P.
S.

08
.3

.7
7

G
ur

u 
N

an
ak

 D
ar

ba
r 

Sa
ts

an
g 

Sa
bh

a
0.

45
 A

cr
es

Ea
st

 o
f 

K
ai

la
sh

32
.

P.
S.

03
.1

.1
98

6
R

oo
p 

N
ag

ar
 P

ub
lic

 S
ch

oo
l 

So
ci

et
y

2 
A

cr
es

Sh
al

im
ar

 B
ag

h

33
.

P.
S.

24
.1

.1
98

6
G

ur
u 

N
an

ak
 V

id
ya

 B
ha

nd
ar

 T
ru

st
2.

24
2 

A
cr

es
B

lo
ck

-A
, 

Ja
na

k 
Pu

ri

34
.

P.
S.

19
.5

.1
98

6
D

el
hi

 S
ik

h 
G

ur
ud

w
ar

a 
M

an
ag

em
en

t C
om

m
itt

ee
2.

5 
A

cr
es

H
em

ku
nd

 C
ol

on
y

35
.

P.
S.

24
.9

.1
98

7
Sh

ri 
K

un
da

n 
La

l 
M

em
o.

 E
dn

. 
So

ci
et

y
1 

A
cr

e
Va

sa
nt

 K
un

j

36
.

P.
S.

21
.4

.1
98

8
R

.R
. 

M
eh

ta
 E

dn
. 

Tr
us

t
1 

A
cr

e
M

al
vi

ya
 N

ag
ar

 S
ak

et

37
.

P.
S.

14
.1

0.
19

88
H

ap
py

 E
ng

lis
h 

Sc
ho

ol
 E

dn
. 

So
ci

et
y

1 
A

cr
e

Sh
ya

m
 C

.H
.B

.S
. 

TY
A

38
.

P.
S.

31
.1

0.
19

89
G

ia
nd

ee
p 

Ed
n.

 S
oc

ie
ty

40
47

 S
qm

.
Si

te
 N

o.
 3

 G
ho

nd
a 

R
es

. 
Sc

he
m

e

39
.

P.
S.

02
.5

.2
00

3
D

AV
 M

an
ag

em
en

t 
C

om
m

itt
ee

1.
74

 A
cr

e
M

au
sa

m
 V

ih
ar

40
.

P.
S.

 M
.S

.
17

.3
.1

99
8

B
ab

s 
N

ar
on

ha
 M

em
o.

 E
dn

. 
an

d 
So

ci
al

 
W

el
fa

re
 S

oc
ie

ty
42

00
 S

qm
.

Pa
nc

hs
he

el
 E

nc
la

ve

41
.

P.
S.

16
.1

1.
19

98
M

at
a 

K
ris

hn
a 

W
an

ti 
Ed

n.
 S

oc
ie

ty
1.

2 
A

cr
es

M
iy

an
w

al
i 

C
H

B
S 

Pa
sc

hi
m

 V
ih

ar

42
.

P.
S.

24
.3

.1
99

9
N

ew
 S

ta
r 

Ed
n.

 S
oc

ie
ty

40
00

 S
qm

.
Pi

ta
m

pu
ra

 P
S-

1

43
.

P.
S.

04
.5

.2
00

0
C

ha
nd

an
 S

hi
ks

ha
 S

am
iti

0.
6 

H
ec

t.
D

ils
ha

d 
G

ar
de

n

44
.

P.
S.

11
.7

.2
00

0
Sh

ri 
Sh

ak
ti 

Ed
n.

 S
oc

ie
ty

40
68

 S
qm

.
Se

ct
or

-8
, 

R
oh

in
i

45
.

P.
S.

15
.3

.2
00

1
Sh

iv
 M

od
er

n 
Ed

n.
 S

oc
ie

ty
0.

64
43

 A
cr

e
A

-3
, 

Pa
sc

hi
m

 V
ih

ar

46
.

P.
S.

28
.2

.2
00

2
Sa

m
ar

th
 S

hi
ks

ha
 S

am
iti

15
42

.3
0 

Sq
m

.
Si

te
 N

o.
 5

0,
 M

O
R

 K
al

ka
ji

**
 A

cc
ur

at
e 

po
si

tio
n 

no
t 

av
ai

la
bl

e.
 



354 Written Answers to [RAJYA SABHA] Unstarred Questions
St

at
em

en
t-V

I

Li
st

 o
f 

al
lo

tm
en

t 
of

 l
an

d 
to

 M
id

dl
e 

Sc
ho

ol

Sl
. 

N
o.

C
at

eg
or

y
D

at
e 

of
 A

llo
tm

en
t/ 

Po
ss

es
si

on
N

am
e 

of
 S

oc
ie

ty
A

re
a 

A
llo

tte
d

Lo
ca

tio
n

1
2

3
  

  
  

 4
5

  
  

  
6

1.
M

.S
.

**
G

ur
u 

N
an

ak
 S

at
sa

ng
 S

ab
ha

13
92

.1
1 

Sq
m

.
Va

sa
nt

 V
ih

ar

2.
M

.S
.

17
.9

.1
98

1
A

nd
hr

a 
Ed

n.
 S

oc
ie

ty
2 

A
cr

es
B

-3
, 

Ja
na

k 
Pu

ri

3.
M

.S
.

29
.9

.1
98

2
U

.P
. 

Sa
m

aj
2.

56
6 

A
cr

es
Va

sa
nt

 V
ih

ar

4.
M

.S
.

19
.1

0.
19

82
Su

sh
ila

 D
ev

i 
R

am
 L

al
 M

em
o.

 S
oc

ie
ty

1.
98

 A
cr

es
Pi

ta
m

 P
ur

a

5.
M

.S
.

06
.1

.1
98

4
A

da
rs

h 
C

hi
ld

re
n 

Ed
n.

 W
el

fa
re

 S
oc

ie
ty

1.
88

 A
cr

e
B

lo
ck

-B
-2

, 
Ja

na
k 

Pu
ri

6.
M

.S
.

07
.3

.1
98

4
Tr

i 
N

ag
ar

 E
dn

. 
So

ci
et

y
84

17
.7

6 
Sq

m
.

La
w

re
nc

e 
R

oa
d 

(M
SP

)

7.
M

.S
.

01
.6

.1
98

5
A

da
rs

h 
Sc

ho
ol

 S
oc

ie
ty

1.
35

 A
cr

es
V

ik
as

 P
ur

i

8.
M

.S
.

28
.2

.1
98

5
M

ot
he

r 
In

di
a 

C
ha

rit
ab

le
 S

oc
ie

ty
2 

A
cr

es
Pa

sc
hi

m
 P

ur
i

9.
M

.S
.

04
.1

.1
98

5
St

. 
M

ar
gr

et
 E

dn
. 

So
ci

et
y

1.
63

0 
A

cr
es

Pr
as

ha
nt

 V
ih

ar

10
.

M
.S

.
07

.1
.1

98
5

G
oo

dl
y 

Pu
bl

ic
 S

ch
oo

l 
Ed

n.
 S

oc
ie

ty
2 

A
cr

es
Sh

al
im

ar
 B

ag
h

11
.

M
.S

.
08

.1
1.

19
85

La
xm

an
 D

as
s 

Sa
ch

de
va

 M
em

o.
 E

dn
. S

oc
ie

ty
1.

97
6 

A
cr

es
Pi

ta
m

 P
ur

a

12
.

M
.S

.
23

.8
.1

98
5

B
.R

. 
M

em
or

ia
l 

So
ci

et
y

1.
48

 A
cr

es
B

lo
ck

-C
, 

V
ik

as
 P

ur
i

13
.

M
.S

.
10

.1
0.

19
85

A
na

nd
 P

ar
ka

sh
 C

ha
rit

ab
le

 a
nd

 E
dn

. 
Tr

us
t

1.
5 

A
cr

es
V

ik
as

 P
ur

i

14
.

M
.S

.
05

.3
.1

98
6

B
al

 H
ak

ik
at

 S
hi

ks
ha

 S
am

iti
1.

50
 A

cr
es

D
ef

en
se

 P
er

so
nn

el
 C

.H
.B

.S
. 

Tr
an

s 
Ya

m
nu

a



Written Answers to [28 April, 2016]   Unstarred Questions 355
15

.
M

.S
.

02
.3

.1
98

7
St

. 
A

nt
ho

ny
’s

 S
ch

oo
l

13
60

 S
q.

 Y
ds

S.
D

.A
.

16
.

M
.S

.
02

.4
.1

98
7

Ta
nd

on
 E

dn
. 

So
ci

et
y

1.
83

 A
cr

es
Se

ct
or

-7
 R

oh
in

i

17
.

M
.S

.
16

.4
.1

98
7

D
iw

an
 C

ha
nd

 M
em

o.
 E

dn
. 

So
ci

et
y

1.
23

1 
A

cr
es

Ja
na

k 
Pu

ri 
B

lo
ck

-C
-3

18
.

M
.S

.
21

.8
.1

98
7

N
ew

 J
ee

va
n 

A
da

rs
h 

Pu
bl

ic
 S

ch
oo

l 
Sh

ik
sh

a 
Sa

m
iti

1.
24

 A
cr

es
G

au
ta

m
 P

ur
i

19
.

M
.S

.
09

.6
.1

98
7

N
ew

 G
re

en
 F

ie
ld

 E
dn

. 
So

ci
et

y
1.

48
 A

cr
es

A
la

kn
an

da
 K

al
ka

ji

20
.

M
.S

.
18

.9
.1

98
7

K
.D

. 
R

aj
pa

l 
Ed

n.
 S

oc
ie

ty
 (

H
ar

ita
ge

)
1.

73
 A

cr
es

Va
sa

nt
 K

un
j

21
.

M
.S

.
22

.9
.1

98
7

D
.A

.V
. 

C
ol

le
ge

 M
an

ag
em

en
t 

C
om

m
itt

ee
1.

96
 A

cr
es

D
ay

an
an

d 
C

.H
.B

.S
.

22
.

M
.S

.
16

.1
1.

19
87

R
oh

in
i 

Ed
n.

 S
oc

ie
ty

1.
86

 A
cr

es
R

oh
in

i, 
Se

ct
or

-7

23
.

M
.S

.
21

.1
2.

19
87

R
av

i 
B

ha
rti

 S
hi

ks
ha

 S
am

iti
1 

A
cr

e
Lo

ni
 R

oa
d 

T.
Y.

A
.

24
.

M
.S

.
01

.7
.1

98
8

V
id

ya
 E

dn
. 

So
ci

et
y

1.
50

 A
cr

es
M

-B
lo

ck
, 

V
ik

as
 P

ur
i

25
.

M
.S

.
24

.2
.1

98
8

H
em

 K
un

d 
Ed

n.
 S

oc
ie

ty
1.

5 
A

cr
e

V
ik

as
 P

ur
i

26
.

M
.S

.
24

.2
.1

98
8

H
em

 K
un

d 
Ed

n.
 S

oc
ie

ty
1 

A
cr

e
V

ik
as

 P
ur

i

27
.

M
.S

.
25

.2
.1

98
8

La
la

 A
m

ar
 N

at
h 

Ve
rm

a 
Ed

n.
 W

el
fa

re
 S

oc
ie

ty
1 

A
cr

e
V

ik
as

 P
ur

i

28
.

M
.S

.
25

.3
.1

98
8

H
ar

i 
R

am
 M

em
o 

Ed
n.

 S
oc

ie
ty

1 
A

cr
e

Sh
al

im
ar

 B
ag

h

29
.

M
.S

.
14

.4
.1

98
8

Fa
qi

r 
C

ha
nd

 S
ur

i 
M

em
o.

 E
dn

. 
So

ci
et

y
1 

A
cr

e
Pa

sc
hi

m
 V

ih
ar

30
.

M
.S

.
28

.4
.1

98
8

M
od

er
n 

D
el

hi
 C

iti
ze

n 
Ed

n.
 S

oc
ie

ty
1.

5 
A

cr
es

Pa
sc

hi
m

 V
ih

ar
 A

-B
lo

ck

31
.

M
.S

.
29

.6
.1

98
8

N
or

th
er

n 
In

di
a 

M
ox

on
ic

 C
ha

rit
ab

le
 S

oc
ie

ty
2 

A
cr

es
Se

ct
or

-B
, 

Va
sa

nt
 K

un
j

32
.

M
.S

.
01

.5
.1

98
9

Li
ttl

e 
A

ng
el

s 
Pu

bl
ic

 S
ch

oo
l

2 
A

cr
es

Pa
sc

hi
m

 V
ih

ar

33
.

M
.S

.
18

.5
.1

98
9

B
ha

rti
 E

dn
. 

So
ci

et
y

2 
A

cr
es

Sw
as

th
ay

a 
V

ih
ar



356 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
 4

5
  

  
  

6

34
.

M
.S

.
09

.1
1.

19
89

H
ar

va
rd

 E
dn

. 
So

ci
et

y
2.

01
 A

cr
es

Pr
ee

t 
N

ag
ar

 T
YA

35
.

M
.S

.
17

.1
0.

19
89

R
et

an
an

d 
B

al
ve

d 
Ed

n.
 S

oc
ie

ty
2 

A
cr

es
Sa

ke
t

36
.

M
.S

.
11

.5
.1

98
9

Pl
at

o 
Ed

n.
 S

oc
ie

ty
2 

A
cr

es
Sh

ah
da

ra

37
.

M
.S

.
11

.5
.1

98
9

M
.M

. 
Pu

bl
ic

 S
ch

oo
l 

So
ci

et
y

1.
92

 A
cr

es
Si

te
 N

o.
 2

 B
lo

ck
-D

, 
Pi

ta
m

 P
ur

a

38
.

M
.S

.
11

.5
.1

98
9

A
da

rs
h 

V
id

ya
 S

an
st

ha
n

54
40

 S
qm

.
M

an
da

w
al

i 
Fa

za
l 

Pu
r

39
.

M
.S

.
04

.5
.1

99
0

Sa
nt

 T
ul

si
 M

em
or

ia
l 

So
ci

et
y

61
22

.3
4 

Sq
m

.
V

ik
as

 P
ur

i

40
.

M
.S

.
06

.1
2.

19
90

Su
nd

ow
n 

Ed
n.

 S
oc

ie
ty

0.
06

 H
ec

t.
Va

sa
nt

 K
un

j

41
.

M
.S

.
17

.8
.1

99
0

A
dh

un
ik

 B
al

 S
hi

ks
ha

 S
am

iti
57

35
 S

qm
.

R
is

ha
b 

V
ih

ar
 J

ai
n 

C
.H

.B
.S

. 
TY

A

42
.

M
.S

.
10

.1
2.

19
90

Va
rd

hm
an

 E
dn

. 
So

ci
et

y
61

60
 S

qm
.

Se
ct

or
-6

, 
R

oh
in

i

43
.

M
.S

.
27

.1
1.

19
90

Sh
an

ti 
Ja

na
k 

Sa
ch

de
va

 E
dn

. 
So

ci
et

y
1.

74
 A

cr
es

Si
te

 N
o.

 1
 D

ils
ha

d 
G

ar
de

n

44
.

M
.S

.
12

.4
.1

99
0

St
. 

G
eo

rg
e 

Ed
n.

 S
oc

ie
ty

2.
10

 A
cr

es
A

la
kn

an
da

45
.

M
.S

.
27

.3
.1

99
1

Sa
ch

de
va

 E
dn

. 
So

ci
et

y
49

00
 S

qm
.

G
-8

 A
re

a 
R

aj
ou

ri 
G

ar
de

n

46
.

M
.S

.
04

.4
.1

99
1

B
al

 S
hi

ks
ha

 A
va

m
 B

od
hi

k 
V

ik
as

 S
am

iti
60

89
.3

3 
Sq

m
.

Se
ct

or
-1

5,
 B

lo
ck

-H
, 

R
oh

in
i

47
.

M
.S

.
23

.4
.1

99
1

C
re

se
nt

 P
ub

lic
 S

ch
oo

l
61

99
 S

qm
.

Pi
ta

m
pu

ra

48
.

M
.S

.
30

.5
.1

99
1

B
os

co
 E

du
ca

tio
n 

So
ci

et
y

1.
80

 A
cr

e
Pa

sc
hi

m
 V

ih
ar

49
.

M
.S

.
17

.7
.1

99
1

N
ut

an
 V

id
ya

 M
an

di
r

1.
48

 A
cr

e
D

ils
ha

d 
G

ar
de

n

50
.

M
.S

.
11

.2
.1

99
1

St
. 

A
nd

re
w

s 
Ed

n.
 S

oc
ie

ty
23

97
.1

2 
Sq

m
.

Ja
ga

t 
Pu

ri 
M

an
ad

aw
al

i 
Fa

za
l 

Pu
r

51
.

M
.S

.
11

.1
1.

19
91

Sa
na

ta
n 

D
ha

ra
m

 T
ru

st
**

Pi
ta

m
pu

ra



Written Answers to [28 April, 2016]   Unstarred Questions 357
52

.
M

.S
.

19
.1

1.
19

91
Va

is
h 

Ed
uc

at
io

n 
Fo

un
da

tio
n

2 
A

cr
es

N
ew

 R
aj

dh
an

i 
TY

A

53
.

In
te

gr
at

ed
 

Sc
ho

ol
23

.3
.1

99
2

C
en

te
r 

fo
r 

C
ul

tu
ra

l 
R

es
ou

rc
es

 a
nd

 T
ra

in
in

g
3.

90
 H

ec
t.

D
w

ar
ka

54
.

M
.S

.
26

.2
.1

99
3

G
lo

rio
us

 E
du

ca
tio

n 
So

ci
et

y
1.

5 
A

cr
es

R
oh

in
i

55
.

M
.S

.
22

.3
.1

99
3

Jy
ot

irm
ay

 S
am

iti
58

63
 S

qm
.

M
an

da
w

al
i 

Fa
za

l 
Pu

r

56
.

M
.S

.
04

.3
.1

99
3

Tr
i 

N
ag

ar
 S

hi
ks

ha
 P

ar
ac

ha
ni

 S
ab

ha
2 

A
cr

es
R

oh
in

i

57
.

M
.S

.
20

.4
.1

99
3

D
AV

 C
ol

le
ge

 M
an

ag
em

en
t 

C
om

m
itt

ee
60

69
.6

6 
Sq

m
.

Si
te

 N
o.

 3
 A

sh
ok

 V
ih

ar

58
.

M
.S

.
16

.3
.1

99
4

A
ll 

Sa
in

t 
Ed

n.
 S

oc
ie

ty
61

70
.1

6 
Sq

m
.

Pa
sc

hi
m

 V
ih

ar
, 

G
H

-9

59
.

M
.S

.
28

.4
.1

99
4

D
ee

pa
ly

a 
Ed

n.
 S

oc
ie

ty
2 

A
cr

es
G

ov
in

d 
Pu

ri 
K

al
ka

ji

60
.

M
.S

.
25

.5
.1

99
4

St
. 

Jo
se

ph
 A

ca
de

m
y

1.
56

 A
cr

es
Sa

rit
a 

V
ih

ar

61
.

M
.S

.
28

.9
.1

99
4

Sa
rd

ar
 J

ag
at

 S
in

gh
 C

ha
dh

a 
C

ha
rit

ab
le

 T
ru

st
1.

02
8 

A
cr

es
Pa

sc
hi

m
 V

ih
ar

 (
H

in
du

st
an

 C
H

B
S)

62
.

M
.S

.
04

.1
2.

19
95

H
an

s 
R

aj
 S

am
ar

k 
So

ci
et

y
2 

A
cr

es
D

lis
ha

d 
G

ar
de

n

63
.

M
.S

.
05

.6
.1

99
5

St
 R

os
ie

r
1.

50
67

 A
cr

es
Sh

al
im

ar
 B

ag
h

64
.

M
.S

.
30

.5
.1

99
5

Ed
n.

 S
oc

ie
ty

 o
f 

R
an

i 
B

ag
h

2.
05

0 
A

cr
e

Pi
ta

m
pu

ra
 D

eh
at

i 
C

H
B

S

65
.

M
.S

.
17

.1
0.

19
95

M
ay

ur
 E

dn
. 

So
ci

et
y

0.
61

 H
ec

t.
M

an
da

w
al

i 
Fa

za
l 

Pu
r

66
.

M
.S

.
03

.9
.1

99
6

Sa
ra

sw
at

i 
Ed

n.
 S

oc
ie

ty
1.

5 
A

cr
e

P.
S.

 N
o.

 9
 V

ik
as

 P
ur

i

67
.

M
.S

.
04

.9
.1

99
6

M
ah

as
hy

a 
C

hu
nn

i 
La

l 
D

ha
rm

ar
th

 T
ru

st
0.

4 
H

ec
t.

Se
ct

or
-6

, 
D

w
ar

ka

68
.

M
.S

.
17

.4
.1

99
6

St
. 

Fr
eo

ba
l 

Ed
n.

 S
oc

ie
ty

66
90

 S
qm

.
Si

te
 N

o.
 8

, S
ec

to
r-A

, P
as

ch
im

 V
ih

ar

69
.

M
.S

.
20

.6
.1

99
6

M
oh

it 
B

al
 V

ik
as

 P
ar

is
ha

d
32

14
 S

qm
Pk

t-C
-1

8 
R

oh
in

i



358 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
 4

5
  

  
  

6

70
.

M
.S

.
07

.3
.1

99
6

Th
e 

B
ap

is
t 

Ed
n.

 S
oc

ie
ty

0.
37

 H
ec

t.
M

an
da

w
ai

 F
az

al
 P

ur

71
.

M
.S

.
27

.8
.1

99
6

K
au

sh
al

ya
 D

ev
i 

M
em

o.
 S

oc
ie

ty
1.

57
0 

A
cr

es
Ja

na
k 

Pu
ri

72
.

M
.S

.
09

.8
.1

99
6

M
on

oh
ar

 M
em

or
ia

l 
So

ci
et

y
39

92
 S

qm
.

Va
sa

nt
 K

un
j

73
.

M
.S

.
13

.9
.1

99
6

La
kh

pa
t 

Sh
ik

sh
a 

Sa
m

iti
4 

A
cr

es
M

an
da

w
al

i 
Fa

za
l 

Pu
r

74
.

M
.S

.
10

.5
.1

99
6

La
xm

i 
B

ai
 F

ou
nd

at
io

n
0.

40
 H

ec
t.

Va
sa

nt
 K

un
j

75
.

M
.S

.
17

.1
0.

19
96

K
am

al
 E

dn
. 

So
ci

al
 W

el
fa

re
 S

oc
ie

ty
1.

43
 A

cr
es

V
ik

as
pu

ri

76
.

M
.S

.
28

.1
0.

19
96

G
os

w
am

i 
V

id
ya

pe
et

h 
So

ci
et

y
0.

4 
H

ec
t

Se
ct

or
-3

 R
oh

in
i

77
.

M
.S

.
19

.1
2.

19
96

M
ou

nt
 A

bu
. 

Ed
n.

 S
oc

ie
ty

.7
56

 H
ec

t.
Se

ct
or

-5
, 

R
oh

in
i

78
.

M
.S

.
21

.3
.1

99
7

St
. 

K
ab

ir 
Ed

n.
 S

oc
ie

ty
72

85
 S

qm
.

Se
ct

or
-3

, 
R

oh
in

i

79
.

M
.S

.
16

.7
.1

99
7

Sa
ra

vj
an

ik
 S

ar
vo

da
ya

 E
dn

. 
So

ci
et

y
1 

A
cr

e
A

m
bi

ka
 V

ih
ar

80
.

M
.S

.
26

.1
1.

19
97

G
re

go
ria

n 
O

rth
od

ox
 C

hu
rc

h 
So

ci
et

y
1.

50
 A

cr
es

Se
ct

or
-1

1,
 D

w
ar

ka

81
.

M
.S

.
11

.9
.1

99
8

N
ew

 V
iv

ek
 E

dn
. 

So
ci

et
y

1.
45

 A
cr

es
A

na
nd

 V
ih

ar

82
.

M
.S

.
30

.3
.1

99
9

J.K
. 

Sa
ra

sw
at

i 
M

em
o.

 S
oc

ie
ty

64
60

 S
qm

.
Pi

ta
m

pu
ra

83
.

M
.S

.
05

.8
.1

99
9

Sa
nt

 K
irp

al
 E

dn
. 

So
ci

et
y

1.
75

6 
A

ce
rs

Se
ct

or
-9

, 
Pk

t-4
, 

R
oh

in
i

84
.

M
.S

.
08

.3
.1

99
9

G
ul

sh
an

 E
dn

. 
So

ci
et

y
20

00
 S

qm
.

Pi
ta

m
pu

ra

85
.

M
.S

.
09

.8
.1

99
9

R
is

in
g 

St
ar

 A
ca

de
m

y 
Ed

n.
 S

oc
ie

ty
1.

71
2 

A
cr

es
R

aj
 N

ag
ar

 P
ita

m
pu

ra

86
.

M
.S

.
09

.1
2.

19
99

Sa
i 

M
em

o.
 E

dn
. 

So
ci

et
y

39
00

 S
qm

.
G

ee
ta

 C
ol

on
y 

FC

87
.

M
.S

.
24

.3
.2

00
0

N
ut

an
 V

id
ya

 M
an

di
r

40
00

 S
qm

.
M

an
da

w
al

i 
Fa

za
l 

Pu
r



Written Answers to [28 April, 2016]   Unstarred Questions 359
88

.
M

.S
.

30
.3

.2
00

0
Sk

yl
an

d 
Ed

n.
 S

oc
ie

ty
40

05
.8

0 
Sq

m
.

Se
ct

or
-1

6,
 B

lo
ck

-E
, 

R
oh

in
i

 8
9.

M
.S

.
05

.1
0.

20
00

Pr
in

ce
 P

ub
lic

 S
ch

oo
l

40
00

 S
qm

.
Se

ct
or

-2
4,

 R
oh

in
i

90
.

M
.S

.
19

.6
.2

00
0

R
ai

 B
ha

du
r 

R
ag

hb
ir 

Si
ng

h 
Ed

n.
 S

oc
ie

ty
1 

A
cr

e
So

ut
h 

D
el

hi
 S

ar
ita

 V
ih

ar

91
.

M
.S

.
29

.1
.2

00
1

R
oc

k 
Fi

el
d 

Ed
n.

 S
oc

ie
ty

40
00

 S
qm

.
Se

ct
or

-1
6,

 P
kt

-A
, 

R
oh

in
i

92
.

M
.S

.
29

.3
.2

00
1

B
ab

so
n 

(P
SB

) 
Ed

n.
 S

oc
ie

ty
37

39
.4

1 
Sq

m
.

Pk
t-1

9,
 S

ec
to

r-8
, 

R
oh

in
i

93
.

M
.S

.
22

.5
.2

00
1

M
itt

al
 E

dn
. 

So
ci

et
y

40
00

.6
2 

Sq
m

.
Se

ct
or

-2
5,

 R
oh

in
i

94
.

M
.S

.
24

.5
.2

00
1

A
ll 

In
di

a 
D

ig
am

be
r 

Ja
in

 E
dn

. 
So

ci
et

y
40

60
 S

qm
.

M
ay

ur
 V

ih
ar

, 
PH

-I
II

95
.

M
.S

.
28

.5
.2

00
1

G
re

en
 L

an
d 

Ed
n.

 a
nd

 C
ul

tu
ra

l 
So

ci
et

y
45

15
 S

qm
.

Se
ct

or
-1

1,
 R

oh
in

i

96
.

M
.S

.
31

.5
.2

00
1

St
. 

M
et

he
w

’s
 E

dn
. 

So
ci

et
y

60
70

.5
0 

Sq
m

.
B

lo
ck

-B
, 

Pa
sc

hi
m

 V
ih

ar

97
.

M
.S

.
06

.6
.2

00
1

Sh
im

la
 E

dn
. 

W
el

fa
re

 S
oc

ie
ty

40
00

 S
qm

.
G

ha
zi

pu
r

98
.

M
.S

.
06

.8
.2

00
1

St
. 

V
iv

ek
an

an
d 

Ed
n.

 S
oc

ie
ty

40
00

 S
qm

.
C

FI
 C

om
pl

ex
 I

.P
. 

Ex
tn

. 
M

an
da

w
al

i 
C

.H
.B

.S
.

99
.

M
.S

.
06

.9
.2

00
1

U
ni

te
d 

Fr
ie

nd
s 

Ed
n.

 S
oc

ie
ty

58
36

.2
5 

Sq
m

.
B

lo
ck

-H
, 

Se
ct

or
-1

1,
 R

oh
in

i

10
0.

M
.S

.
25

.7
.2

00
1

St
. 

La
w

re
nc

e 
Ed

n.
 S

oc
ie

ty
0.

37
 H

ec
t.

Pk
t-A

 t
o 

K
 D

ils
ha

d 
G

ar
de

n

10
1.

M
.S

.
09

.7
.2

00
1

M
ai

r 
R

aj
 P

ut
 E

dn
. 

So
ci

et
y

40
00

 S
qm

.
Se

ct
or

-2
4,

 R
oh

in
i

10
2.

M
.S

09
.1

0.
20

01
R

is
ha

b 
Ed

n.
 S

oc
ie

y
32

07
.3

 S
qm

.
M

ay
ur

 V
ih

ar

10
3.

M
.S

23
.1

1.
20

01
D

ec
en

t 
Ed

n.
 S

oc
ie

ty
46

81
.8

1 
Sq

m
.

R
oh

in
i

10
4.

M
.S

.
17

.1
.2

00
2

M
on

ar
ch

 E
dn

. 
So

ci
et

y
40

00
 S

qm
.

B
lo

ck
-H

, 
B

od
el

la
 R

es
. 

Sc
he

m
e

10
5.

M
.S

.
25

.1
.2

00
2

B
ha

gw
an

 E
dn

. 
So

ci
et

y
40

00
 S

qm
.

Se
co

tr-
24

, 
PS

-1
, 

R
oh

in
i

10
6.

M
.S

13
.0

2.
20

02
St

. 
M

et
he

w
’s

 E
dn

. 
So

ci
et

y
**

D
ils

ha
d 

G
ar

de
n



360 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
 4

5
  

  
  

6

10
7.

M
.S

.
14

.2
.2

00
2

G
os

w
am

i 
V

id
ya

 P
ee

th
 E

dn
. 

So
ci

et
y

40
50

 S
qm

.
B

lo
ck

-H
, 

Sa
rit

a 
V

ih
ar

10
8.

M
.S

4.
11

.2
00

2
(R

eg
ul

ar
iz

ed
)

D
.A

.V
. 

M
an

ag
em

en
t 

C
om

m
itt

ee
76

30
.8

0 
Sq

m
.

K
ai

la
sh

 H
ill

s

10
9.

M
.S

.
25

.7
.2

00
2

M
ot

he
r 

G
ia

n 
Ed

n.
 S

oc
ie

ty
40

89
 S

qm
.

B
lo

ck
-D

, 
Pu

sh
pa

nj
al

i 
En

cl
av

e,
 

Pi
ta

m
pu

ra

11
0.

M
.S

.
25

.7
.2

00
2

La
te

 S
hr

i 
B

eh
ar

i 
La

l 
Ed

n.
 S

oc
ie

ty
43

35
 S

qm
.

Se
ct

or
-9

, 
R

oh
in

i

11
1.

M
.S

.
25

.7
.2

00
2

Th
e 

Ta
nd

on
 E

dn
. 

So
ci

et
y

53
50

 S
qm

.
M

ol
an

a 
A

za
d 

C
.H

.B
.S

. 
Pi

ta
m

pu
ra

11
2.

M
.S

.
10

.1
0.

20
02

D
AV

 M
iy

an
w

al
i

1.
96

 A
cr

e
M

iy
an

w
al

i 
Pa

sc
hi

m
 V

ih
ar

11
3.

M
.S

.
16

.1
0.

20
02

A
ry

a 
W

el
fa

re
 S

oc
ie

ty
40

00
 S

qm
.

B
lo

ck
-G

, 
Se

ct
or

-1
1,

 R
oh

in
i

11
4.

M
.S

.
16

.1
.2

00
3

R
av

i 
B

ha
rti

 S
hi

ks
ha

 S
am

iti
40

00
 S

qm
.

D
ils

ha
d 

G
ar

de
n

11
5.

M
.S

.
03

.4
.2

00
3

Fe
rr

y 
Ed

n.
 S

oc
ie

ty
48

30
 S

qm
.

Se
ct

or
-6

, 
D

w
ar

ka

11
6.

M
.S

.
21

.5
.2

00
3

Sr
i 

Sh
an

kr
a 

Ed
n.

 S
oc

ie
ty

40
00

 S
qm

.
Pk

t-A
, 

Se
ct

or
-1

2,
 D

w
ar

ka

11
7.

M
.S

.
06

.6
.2

00
3

M
.D

. 
Ed

n.
 S

oc
ie

ty
40

50
 S

qm
.

Se
ct

or
-2

4,
 R

oh
in

i

11
8.

M
.S

.
24

.1
1.

20
03

M
ill

en
ni

um
 C

ul
tu

ra
l 

Ed
n.

 S
oc

ie
ty

40
44

 S
qm

.
Pi

ta
m

pu
ra

11
9.

M
.S

.
24

.1
1.

20
03

Ve
d 

Ed
n.

 a
nd

 W
el

fa
re

 S
oc

ie
ty

40
00

 S
qm

.
Se

ct
or

-1
0,

 D
w

ar
ka

12
0.

M
.S

.
04

.6
.2

00
4

Fl
or

en
ce

’s
 N

ig
ht

in
ga

le
 E

dn
. 

So
ci

et
y

39
99

.4
2 

Sq
m

.
H

A
F-

Pk
t.-

A
, 

Se
ct

or
-1

6,
 D

w
ar

ka

12
1.

M
.S

.
08

.1
1.

20
04

N
an

ak
sa

r 
Th

at
h 

Is
sh

ar
 D

ar
ba

r
2.

74
 A

cr
es

G
re

at
er

 K
ai

la
sh

-I
I

12
2.

M
.S

.
27

.7
.2

00
9

H
ig

h 
B

ro
w

 E
dn

. 
So

ci
et

y
60

00
 S

qm
.

K
ar

ka
rd

oo
m

a

N
ot

e:
 *

*T
he

 e
xa

ct
 I

nf
or

m
at

io
n 

ar
e 

no
t 

av
ai

la
bl

e.



Written Answers to [28 April, 2016]   Unstarred Questions 361
St

at
em

en
t-V

II

Li
st

 o
f 

al
lo

tm
en

t 
of

 l
an

d 
to

 H
ig

he
r 

Se
co

nd
ar

y 
Sc

ho
ol

SL
. 

N
o.

C
at

eg
or

y
D

at
e 

of
 A

llo
tm

en
t/

Po
ss

es
si

on
N

am
e 

of
 S

oc
ie

ty
A

re
a 

A
llo

tte
d

Lo
ca

tio
n

1
2

3
  

  
  

 4
5

  
  

 6

1.
H

.S
.S

.
09

.1
96

7
A

ry
a 

O
rp

ha
na

ge
8 

A
cr

e
Ea

st
 o

f 
K

ai
la

sh

2.
H

.S
.S

.
20

.5
.1

96
9

D
el

hi
 C

at
ho

lic
 A

rc
hd

io
ce

se
 E

dn
. 

So
ci

et
y 

(M
on

t 
Fo

rt.
 S

ch
oo

l)
6.

41
 A

cr
es

W
az

irp
ur

, 
Ph

-I
, 

R
es

. 
Sc

he
m

e

3.
H

.S
.S

.
24

.9
.1

96
9

D
el

hi
 P

ub
lic

 S
ch

oo
l 

So
ci

et
y

2.
04

 A
cr

e
Ea

st
 o

f 
K

ai
la

sh

4.
H

.S
.S

.
4.

7.
19

70
D

.A
.V

. 
Sc

ho
ol

 G
an

dh
i 

N
ag

ar
4 

A
cr

e
G

an
dh

i 
N

ag
ar

5.
H

.S
.S

.
4.

7.
19

70
H

in
du

 E
dn

. 
So

ci
et

y
8.

41
 A

cr
e

G
an

dh
i 

N
ag

ar

6.
H

.S
.S

. 
P.

S.
30

.9
.1

97
0

D
el

hi
 C

at
ho

lic
 A

rc
hd

io
ce

se
 (

Sa
ho

da
y 

Sc
ho

ol
)

3.
74

4 
A

cr
e

B
lo

ck
-C

-1
, 

Sa
fd

ar
ju

ng
 R

es
. 

Sc
he

m
e

7.
H

.S
.S

.
2.

3.
19

72
G

ia
n 

B
ha

rti
 T

ru
st

7.
29

 A
cr

e
N

or
th

 o
f 

B
ad

ar
pu

r 
R

oa
d,

 
M

al
vi

ya
 N

ag
ar

8.
H

.S
.S

.
12

.1
2.

19
72

M
at

a 
Ja

i 
K

au
r 

C
ha

rit
ab

le
 T

ru
st

1.
62

 H
ec

t.
W

az
irp

ur
 R

es
. 

Sc
he

m
e 

Ph
-I

II

9.
H

.S
.S

.
22

.8
.1

97
3

Sa
m

ar
th

 S
hi

ks
ha

 S
am

iti
4 

A
cr

e
R

aj
ou

ri 
G

ar
de

n

10
.

H
.S

.S
.

19
.1

2.
19

73
A

ry
a 

Pr
iti

ni
dh

i 
Sa

bh
a 

(R
at

ta
n 

D
ev

i) 
A

ry
a 

G
irl

s 
H

SS
 K

on
dl

i)
1.

11
 H

ec
t.

K
ris

hn
a 

N
ag

ar

11
.

H
.S

.S
.

17
.2

.1
97

5
G

re
en

 F
ie

ld
 P

ub
lic

 S
ch

oo
l 

So
ci

et
y

8.
9 

A
cr

e
V

iv
ek

 V
ih

ar
 B

lo
ck

-D



362 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
 4

5
  

  
 6

12
.

H
.S

.S
.

31
.3

.1
97

5
D

.A
.V

. 
Sc

ho
ol

 M
an

ag
em

en
t 

C
om

m
itt

ee
54

40
 S

qm
.

Sh
re

st
ha

 V
ih

ar
 J

hi
lm

il 
R

es
. 

Sc
he

m
e 

Ph
-I

13
.

H
.S

.S
.

28
.4

.1
97

5
Se

rv
an

ts
 o

f 
th

e 
Pe

op
le

 S
oc

ie
ty

3 
A

cr
es

M
as

jid
 M

ot
h

14
.

H
.S

.S
.

25
.8

.1
97

5
B

lu
e 

B
el

l 
Ed

n.
 S

oc
ie

ty
1.

7 
A

cr
e

Za
m

ru
d 

Pu
r

15
.

H
.S

.S
.

25
.9

.1
97

5
H

ap
py

 M
on

te
ss

or
i 

Sc
ho

ol
 S

oc
ie

ty
4.

05
 A

cr
e

B
lo

ck
-B

, 
Ja

na
k 

Pu
ri

16
.

H
.S

.S
.

10
.7

.1
97

5
St

. 
M

ar
y’

s 
Ed

n.
 S

oc
ie

ty
1.

60
 A

cr
e

Sa
fd

ar
ja

ng
 R

es
. 

Sc
he

m
e 

B
lo

ck
-B

-2

17
.

H
.S

.S
.

11
.4

.1
97

5
A

pe
ej

ay
 E

dn
. 

So
ci

et
y

8 
A

cr
e

Sh
ei

kh
 S

ar
ai

 R
es

. 
Sc

he
m

e

18
.

H
.S

.S
.

26
.8

.1
97

6
N

ew
 G

re
en

 F
ie

ld
 S

ch
oo

l
3.

43
 A

cr
es

M
al

vi
a 

N
ag

ar

19
.

H
.S

.S
.

11
.2

.1
97

6
Sa

fd
ar

ju
ng

 E
nc

la
ve

 E
dn

. 
So

ci
et

y
1.

82
9 

A
cr

es
B

lo
ck

-A
, 

Sa
fd

ar
ju

ng

20
.

H
.S

.S
.

1.
3.

19
77

S.
S.

 M
ot

a 
Si

ng
h 

C
ha

rit
ab

le
 S

oc
ie

ty
3.

98
 A

cr
es

B
lo

ck
-A

, 
Ja

na
k 

Pu
ri

21
.

H
.S

.S
.

19
.2

.1
97

7
C

am
br

id
ge

 F
ou

nd
at

io
n 

Ed
n.

 S
oc

ie
ty

4 
A

cr
es

R
aj

ou
ri 

G
ar

de
n

22
.

H
.S

.S
.

26
.2

.1
97

7
N

ew
 E

ra
 E

dn
. 

So
ci

et
y

3.
65

1 
A

cr
es

R
aj

ou
ri 

G
ar

de
n 

R
es

. 
Sc

he
m

e

23
.

H
.S

.S
.

6.
4.

19
77

D
el

hi
 F

ra
ns

al
io

n 
So

ci
et

y
4 

A
cr

es
B

lo
ck

-A
, 

Ja
na

k 
Pu

ri

24
.

H
.S

.S
.

6.
4.

19
77

O
be

ro
i 

Ed
n.

 S
oc

ie
ty

4 
A

cr
es

B
lo

ck
-A

, 
Ja

na
k 

Pu
ri

25
.

H
.S

.S
.

Ja
nu

ar
y,

 1
97

8
M

od
er

n 
Sc

ho
ol

8 
A

cr
es

Va
sa

nt
 V

ih
ar

26
.

H
.S

.S
.

1.
6.

19
79

D
AV

 C
ol

le
ge

 M
an

ag
em

en
t 

C
om

m
itt

ee
4 

A
cr

e
A

sh
ok

 V
ih

ar
 P

h-
II

I



Written Answers to [28 April, 2016]   Unstarred Questions 363
27

.
H

.S
.S

.
11

.4
.1

97
9

R
oo

p 
N

ag
ar

 E
dn

. 
So

ci
et

y
0.

6 
H

ec
t.

Sh
al

im
ar

 B
ag

h

28
.

H
.S

.S
.

13
.2

.1
98

0
Sr

i 
Sa

ty
a 

Sa
i 

Tr
us

t
2.

5 
A

cr
es

K
al

ka
ji

29
.

H
.S

.S
.

21
.7

.1
98

0
D

el
hi

 C
at

ho
lic

 A
rc

hd
io

ce
se

s
82

40
 S

q.
 Y

ds
K

. 
C

am
p 

Ta
hi

r 
Pu

r

30
.

H
.S

.S
.

18
.1

1.
19

80
Sh

ri 
M

ah
av

ir 
V

is
hw

a 
A

hi
m

sh
a 

Sa
ng

h
1.

62
 H

ec
t

Pa
sc

hi
m

 V
ih

ar

31
.

H
.S

.S
.

16
.1

2.
19

80
K

er
al

a 
Ed

n.
 S

oc
ie

ty
3.

30
 A

cr
es

B
od

el
la

32
.

H
.S

.S
.

03
.1

2.
19

81
C

hr
is

tia
n 

Ed
n.

 S
oc

ie
ty

1.
5 

A
cr

es
Ea

st
 P

at
el

 N
ag

ar

33
.

H
.S

.S
.

16
.4

.1
98

2
R

as
tri

ya
 V

irj
an

an
d 

A
nd

h 
K

an
ya

 V
id

hh
ya

ly
a 

So
ci

et
y

4 
A

cr
es

(B
lin

d 
G

irl
s 

Sc
ho

ol
)

V
ik

as
 P

ur
i

34
.

H
.S

.S
.

24
.6

.1
98

2
Lo

ve
ly

 B
al

 S
hi

ks
ha

 P
ar

is
ha

d
2 

A
cr

es
A

m
er

ic
an

 C
.H

.B
.S

.

35
.

N
.S

. 
H

.S
.S

.
08

.6
.1

98
2

A
pe

ej
ay

 E
dn

. 
So

ci
et

y
6 

A
cr

es
Pa

sc
hi

m
 V

ih
ar

36
.

H
.S

.S
.

27
.8

.1
98

2
D

on
-B

os
co

 S
ch

oo
l 

(T
he

 S
al

es
io

n 
B

oa
rd

 
So

ci
et

y 
of

 D
el

hi
)

4 
A

cr
es

A
la

kn
an

da
 K

al
ka

ji 
G

re
at

er
 

K
ai

la
sh

37
.

H
.S

.S
.

18
.1

0.
19

82
V

id
ya

 B
ha

w
an

 S
ch

oo
l 

A
ss

oc
ia

tio
n

3.
30

 A
cr

es
Pa

sc
hi

m
 P

ur
i 

(C
an

ce
lle

d)

38
.

H
.S

.S
.

24
.1

.1
98

3
Sh

ah
ee

d 
U

dh
am

 S
in

gh
 S

m
ar

k 
Sh

ik
sh

a 
Sa

m
iti

2.
5 

A
cr

e
Sh

as
tri

 N
ag

ar

39
.

H
.S

.S
.

23
.2

.1
98

3
Sa

dh
u 

Va
sw

an
i 

M
is

si
on

2.
50

 A
cr

es
Sh

an
ti 

N
ik

et
an

40
.

H
.S

.S
.

14
.3

.1
98

3
S.

S.
 J

ai
n 

Sa
bh

a 
of

 (
R

aw
al

 P
in

di
) 

D
el

hi
4 

A
cr

es
B

lo
ck

-B
, 

Sh
al

im
ar

 B
ag

h

41
.

H
.S

.S
.

19
.4

.1
98

3
St

. 
So

ph
ia

’s
 C

hr
is

tia
n 

Ed
n.

 S
oc

ie
ty

4 
A

cr
es

B
lo

ck
-A

, 
Pa

sc
hi

m
 V

ih
ar



364 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
 4

5
  

  
 6

42
.

H
.S

.S
.

24
.5

.1
98

3
H

an
s 

R
aj

 P
ar

bh
ak

ar
 E

dn
. 

So
ci

et
y

3.
57

 A
cr

es
B

od
el

la
 P

h-
I

43
.

H
.S

.S
.

23
.6

.1
98

3
A

ng
el

 C
ha

rit
ie

s
3 

A
cr

es
G

au
ta

m
 N

ag
ar

44
.

H
.S

.S
.

07
.5

.1
98

3
M

at
a 

Ja
i 

K
au

r 
C

ha
rit

ab
le

 T
ru

st
4.

45
 A

cr
es

Sh
al

im
ar

 B
ag

h

45
.

H
.S

.S
.

09
.2

.1
98

3
La

xm
an

 P
ub

lic
 S

ch
oo

l 
So

ci
et

y
7 

A
cr

es
H

au
z 

K
ha

s 
En

cl
av

e

46
.

H
.S

.S
.

29
.5

.1
98

4
B

ha
i 

Pa
rm

an
an

d 
Sm

ar
ak

 S
am

iti
4.

23
 A

cr
es

Pr
ee

t 
V

ih
ar

47
.

H
.S

.S
.

08
.6

.1
98

4
D

AV
 C

ol
le

ge
 M

an
ag

in
g 

C
om

m
itt

ee
3.

98
 A

cr
es

Pi
ta

m
pu

ra

48
.

H
.S

.S
.

24
.9

.1
98

4
D

.A
.V

. 
C

ol
le

ge
 M

an
ag

em
en

t 
C

om
m

itt
ee

1.
66

 H
ec

t.
Sh

al
im

ar
 B

ag
h

49
.

H
.S

.S
.

02
.1

.1
98

5
K

al
ka

 E
du

ca
tio

na
l 

So
ci

et
y

3.
95

 A
cr

es
A

la
kn

an
da

50
.

H
.S

.S
.

28
.3

.1
98

5
R

av
in

dr
a 

Ed
n.

 S
oc

ie
ty

3.
46

 A
cr

e
G

-8
, 

R
aj

ou
ri 

G
ar

de
n

51
.

H
.S

.S
.

06
.4

.1
98

5
N

av
 G

ur
sh

ik
a 

Ed
n.

 S
oc

ie
ty

4 
A

cr
es

Ja
na

k 
Pu

ri

52
.

H
.S

.S
.

13
.6

.1
98

5
N

eo
 A

rts
 C

ol
le

ge
 S

ch
oo

l 
So

ci
et

y
3.

83
 A

cr
es

Sh
al

im
ar

 B
ag

h

53
.

H
.S

.S
.

25
.6

.1
98

5
A

rv
ac

hi
n 

Sh
ik

sh
a 

Sa
m

iti
4.

03
 A

cr
es

Jh
ilm

il 
R

es
. 

Sc
he

m
e 

(V
iv

ek
 

V
ih

ar
)

54
.

H
.S

.S
.

24
.7

.1
98

5
G

re
en

 F
ie

ld
 P

ub
lic

 S
ch

oo
l

3.
70

5 
A

cr
es

G
ur

u 
Te

g 
B

ah
ad

ur
 H

os
pi

ta
l 

Sh
ah

da
ra

 A
re

a.

55
.

H
.S

.S
.

08
.3

.1
98

5
M

am
ta

 M
od

er
n 

Ed
n.

 S
oc

ie
ty

3.
48

 A
cr

es
B

od
el

la
 G

H
S



Written Answers to [28 April, 2016]   Unstarred Questions 365
56

.
H

.S
.S

.
24

.1
0.

19
85

M
uk

ha
rje

e 
M

em
or

ia
l 

Sc
ho

ol
 S

ha
hd

ar
a 

So
ci

et
y

3.
70

5 
A

cr
es

D
ils

ha
d 

G
ar

de
n

57
.

H
.S

.S
.

11
.7

.1
98

5
M

od
er

n 
Pu

bl
ic

 S
ch

oo
l

3.
97

 A
cr

es
Sh

al
im

ar
 B

ag
h

58
.

H
.S

.S
.

31
.1

2.
19

85
Sh

. 
G

ur
u 

Si
ng

h 
Sa

bh
a

3.
80

 A
cr

es
G

-8
, 

A
re

a 
R

aj
ou

ri 
G

ar
de

n

59
.

H
.S

.S
.

23
.1

.1
98

6
C

hi
ld

 E
dn

. 
So

ci
et

y
3.

84
 A

cr
es

Pi
ta

m
pu

ra

60
.

H
.S

.S
.

04
.7

.1
98

6
D

AV
 C

ol
le

ge
 M

an
ag

em
en

t 
C

om
m

itt
ee

3.
57

 A
cr

es
B

od
el

la
 P

h-
2,

 V
ik

as
pu

ri

61
.

H
.S

.S
.

10
.1

2.
19

86
Ed

uc
at

io
n 

To
da

y
8 

A
cr

es
Va

sa
nt

 K
un

j

62
.

H
.S

.S
.

12
.2

.1
98

6
H

.H
. 

Sw
am

i 
Ji

 o
f 

Sr
i 

A
dm

ar
 M

ut
t

3.
15

 A
cr

es
Va

sa
nt

 K
un

j

63
.

H
.S

.S
.

02
.7

.1
98

7
Sh

an
ti 

D
ev

i 
Ed

n.
 S

oc
ie

ty
3.

54
3 

A
cr

es
M

ay
ur

 V
ih

ar

64
.

H
.S

.S
.

14
.9

.1
98

7
Po

lic
e 

Fo
un

da
tio

n 
Pu

bl
ic

 S
ch

oo
l

4 
A

cr
es

B
-4

, 
Sa

fd
ar

ju
ng

 D
ev

 A
re

a

65
.

H
.S

.S
.

23
.5

.8
8

A
pe

ej
ay

 E
dn

. 
So

ci
et

y
4 

A
cr

es
Pi

ta
m

pu
ra

66
.

H
.S

.S
.

10
.8

.1
98

9
A

ks
ha

y 
Pa

rti
sh

th
an

4 
A

cr
es

Va
sa

nt
 K

un
j

67
.

H
.S

.S
.

02
.1

.1
99

0
G

ur
u 

Te
g 

B
ah

ad
ur

 P
ub

lic
 S

ch
oo

l 
Sa

m
iti

4 
A

cr
es

M
od

el
 T

ow
n

68
.

H
.S

.S
.

04
.1

2.
19

90
Sa

na
ta

n 
D

ha
ra

m
 S

hi
ks

ha
 S

an
st

ha
n

1.
31

 H
ec

t.
M

ay
ur

 V
ih

ar

69
.

H
.S

.S
.

21
.5

.1
99

1
K

at
ar

ia
 E

dn
. 

So
ci

et
y

V
ik

as
 P

ur
i

70
.

H
.S

.S
.

20
.9

.1
99

3
J.N

. 
Ed

n.
 S

oc
ie

ty
14

84
0 

Sq
m

.
B

-6
-B

lo
ck

, 
Pa

sc
hi

m
 V

ih
ar

71
.

H
.S

.S
.

11
.3

.1
99

3
Tr

iv
en

i 
Ed

n.
 S

oc
ia

l 
W

el
fa

re
 S

oc
ie

ty
3 

A
cr

es
V

ik
as

 P
ur

i

72
.

H
.S

.S
.

22
.8

.1
99

7
D

AV
 C

ol
le

ge
 M

an
ag

em
en

t 
C

om
m

itt
ee

4 
A

cr
es

N
ar

el
a



366 Written Answers to [RAJYA SABHA] Unstarred Questions
St

at
em

en
t-V

II
I

Li
st

 o
f 

al
lo

tm
en

t 
of

 l
an

d 
to

 S
r. 

Se
c.

 S
ch

oo
ls

Sl
. 

N
o.

C
at

eg
or

y
D

at
e 

of
 A

llo
tm

en
t/ 

D
at

e 
of

 P
os

se
ss

io
n

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

1
2

3
  

  
  

  
  

 4
5

  
  

 6

1.
S.

S.
S.

20
.7

.1
97

3
A

ris
to

cr
at

 E
dn

. 
So

ci
et

y
1.

9 
A

cr
e

B
lo

ck
-B

, 
Ja

na
kp

ur
i

2.
S.

S.
S.

13
.1

2.
19

74
D

el
hi

 T
am

il 
Ed

n.
 A

ss
oc

ia
tio

n
3.

63
2 

A
cr

e
B

lo
ck

-B
, 

Ja
na

kp
ur

i

3.
S.

S.
S.

11
.1

0.
19

83
D

el
hi

 P
ub

lic
 S

ch
oo

l 
So

ci
et

y
2 

A
cr

es
Va

sa
nt

 V
ih

ar

4.
S.

S.
S.

30
.1

.1
98

6
Ta

go
re

 I
nt

er
na

tio
na

l 
Sc

ho
ol

 S
oc

ie
ty

1.
96

 A
cr

es
Ea

st
 o

f 
K

ai
la

sh

5.
S.

S.
S.

03
.2

.1
98

6
C

.R
.P

.F
. 

Em
pl

oy
ee

s 
Ed

n.
 S

oc
ie

ty
5.

20
 A

cr
es

R
oh

in
i 

Se
c-

14

6.
S.

S.
S.

18
.1

1.
19

86
R

am
el

 P
ub

lic
 S

ch
oo

l
1.

50
 A

cr
es

Se
ct

or
-3

, 
R

oh
in

i

7.
S.

S.
S.

03
.4

.1
98

7
D

ay
an

an
d 

M
od

el
 S

ch
oo

l 
Ed

n.
 S

oc
ie

ty
3.

5 
A

cr
es

R
oh

in
i 

,S
ec

to
r-7

8.
S.

S.
S.

25
.3

.1
98

7
Se

th
 P

ok
ha

rm
al

 E
dn

. 
So

ci
et

y
3.

42
 A

cr
es

Pi
ta

m
pu

ra

9.
S.

S.
S.

13
.4

.1
98

7
Se

th
 S

ag
ar

m
al

 B
ag

ro
di

a 
C

ha
rit

ab
le

 T
ru

st
3.

82
 A

cr
es

R
oh

in
i 

Se
c-

9

10
.

S.
S.

S.
30

.4
.1

98
7

K
an

sh
i 

R
am

 S
ha

h 
M

em
o.

 S
oc

ie
ty

3.
88

9 
A

cr
es

Pa
sc

hi
m

 V
ih

ar

11
.

S.
S.

S.
27

.7
.1

98
7

Sh
. 

La
xm

an
 S

ac
hd

ev
a 

Ed
n.

 S
oc

ie
ty

4 
A

cr
es

Se
ct

or
-1

3,
 R

oh
in

i

12
.

S.
S.

S.
17

.9
.1

98
7

V
iv

ek
an

an
d 

Sh
ik

sh
a 

Sa
m

iti
4 

A
cr

es
V

iv
ek

 V
ih

ar

13
.

S.
S.

S.
29

.1
0.

19
87

Sr
i 

A
gg

er
se

n 
Ed

n.
 S

oc
ie

ty
3.

48
 A

cr
es

Pi
ta

m
p[

ur
a

14
.

S.
S.

S.
19

.2
.1

98
8

R
ai

si
na

 B
en

ga
li 

Sc
ho

ol
4 

A
cr

es
C

hi
ttr

an
ja

n 
Pa

rk



Written Answers to [28 April, 2016]   Unstarred Questions 367
15

.
S.

S.
S.

24
.3

.1
98

8
A

na
nd

 E
dn

. 
So

ci
et

y
4 

A
cr

e
R

oh
in

i 
Se

c-
14

16
.

S.
S.

S.
19

.4
.1

98
8

Jh
ab

ba
n 

La
l 

D
AV

 S
ch

oo
l

3.
22

8 
A

cr
e

Pa
sc

hi
m

 V
ih

ar

17
.

S.
S.

S.
28

.4
.1

98
8

C
hi

ld
re

n 
A

ca
de

m
y 

A
ss

oc
ia

tio
n

4 
A

cr
es

R
oh

in
i 

Se
ct

or
-1

6

18
.

S.
S.

S.
28

.7
.1

98
8

B
ha

rti
 E

dn
. 

Tr
us

t
3.

5 
A

cr
es

Se
ct

or
-1

5,
 R

oh
in

i

19
.

S.
S.

S.
08

.1
.1

98
8

D
AV

 C
ol

le
ge

 M
an

ag
em

en
t 

C
om

m
itt

ee
3.

10
 A

cr
e

Va
sa

nt
 K

un
j

20
.

S.
S.

S.
11

.8
.1

98
8

Sr
i 

G
ur

u 
Si

ng
h 

Sa
bh

a
1.

40
17

 H
ec

t.
Pi

ta
m

 P
ur

a

21
.

S.
S.

S.
01

.1
1.

19
89

St
. 

M
ar

k’
s 

C
hr

is
tia

n 
Ed

n.
 S

oc
ie

ty
4.

21
5 

A
cr

es
M

ee
ra

 B
ag

h 
Ja

nt
a 

C
.H

.B
.S

.

22
.

S.
S.

S.
01

.1
1.

19
89

V
ire

nd
er

 B
ha

tn
ag

ar
 S

an
st

ha
n

3.
5 

A
cr

es
Si

te
 N

o.
 4

 V
as

an
t 

K
un

j

23
.

S.
S.

S.
01

.1
1.

19
89

G
.R

. 
G

oe
nk

a 
Ed

n.
 S

oc
ie

ty
3.

5 
A

cr
es

Si
te

 N
o.

 3
 V

as
an

t 
K

un
j

24
.

S.
S.

S.
06

.1
1.

19
89

A
ru

no
da

ya
 E

dn
. 

So
ci

et
y

3.
73

 A
cr

es
K

ar
ka

rd
oo

m
a 

FC
-1

8,
 T

YA

25
.

S.
S.

S.
24

.7
.1

98
9 

R
e 

al
lo

tte
d 

on
 1

2.
3.

19
90

D
el

hi
 P

ub
lic

 S
ch

oo
l

9 
A

cr
es

Se
ct

or
-C

, 
Va

sa
nt

 K
un

j

26
.

S.
S.

S.
25

.9
.1

98
9

Sa
m

ar
th

 S
hi

ks
ha

 S
am

iti
4 

A
cr

es
Si

te
 N

o.
 H

-1
6,

 H
ar

i 
N

ag
ar

27
.

S.
S.

S.
27

.1
0.

19
89

S.
S.

 M
ot

a 
Si

ng
h 

C
ha

rit
ab

le
 T

ru
st

4.
25

 A
cr

es
H

ar
ik

is
ha

n 
N

ag
ar

28
.

S.
S.

S.
12

.1
.1

98
9

B
ha

rt 
N

at
io

na
l 

Sc
ho

ol
 S

oc
ie

ty
4.

11
 A

cr
es

Sh
ah

da
ra

29
.

S.
S.

S.
25

.1
.9

0
Em

ba
ss

y 
of

 J
ap

an
3.

01
3 

A
cr

e
Va

sa
nt

 K
un

j

30
.

S.
S.

S.
08

.5
.1

99
0

G
ur

u 
Si

ng
h 

Sa
bh

a
15

37
8.

60
 S

qm
.

R
aj

ou
ri 

G
ar

de
n 

G
-8

 A
re

a

31
.

S.
S.

S.
10

.4
.1

99
0

St
. 

X
av

ie
r 

Ed
n.

 S
oc

ie
ty

3.
5 

A
cr

es
Se

ct
or

-5
, 

Va
sa

nt
 K

un
j

32
.

S.
S.

S.
20

.1
2.

19
90

Yu
va

 S
ha

kt
i 

Ed
n.

 S
oc

ie
ty

51
93

.6
0 

Sq
m

.
Se

ct
or

-3
, 

R
oh

in
i



368 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

33
.

S.
S.

S.
29

.1
2.

19
93

Lo
rd

 B
as

he
sw

ar
 E

dn
. 

So
ci

et
y

4 
A

cr
es

D
w

ar
ka

 S
ec

-2
3

34
.

S.
S.

S.
23

.3
.1

99
4

Sa
rv

od
ay

a 
Sh

ik
sh

a 
Sa

m
iti

4 
A

cr
es

M
an

da
w

al
i 

Fa
za

lp
ur

35
.

S.
S.

S.
24

.3
.1

99
4

Pa
la

m
 J

ai
n 

Ed
n.

 S
oc

ie
ty

4 
A

cr
es

D
w

ar
ka

 S
ec

-4

36
.

S.
S.

S.
24

.3
.1

99
4

Sh
ah

dr
a 

A
ng

el
’s

 E
dn

. 
So

ci
et

y
2.

71
9 

A
cr

es
C

hi
lla

 D
ha

llu
pu

ra

37
.

S.
S.

S.
25

.3
.1

99
4

La
xm

i 
Ed

n.
 S

oc
ie

ty
1.

15
 H

ec
t.

K
ar

ka
rd

oo
m

a 
FC

-1
8

38
.

S.
S.

S.
25

.3
.1

99
4

C
hi

ld
 E

dn
. 

So
ci

et
y

4 
A

cr
es

H
-4

 a
nd

 5
 P

ita
m

pu
ra

39
.

S.
S.

S.
29

.3
.1

99
4

St
. 

M
ar

ry
 E

dn
. 

So
ci

et
y

4 
A

cr
es

Se
ct

or
-1

9,
 D

w
ar

ka

40
.

S.
S.

S.
31

.3
.1

99
4

St
. 

M
ar

tin
’s

 E
dn

. 
So

ci
et

y
2.

5 
A

cr
es

Pa
sc

hi
m

 V
ih

ar

41
.

S.
S.

S.
24

.4
.1

99
4

M
ad

ha
v 

In
di

a 
Ed

n.
 S

oc
ie

ty
14

89
0 

Sq
m

.
K

on
dl

i 
G

ha
rlo

i

42
.

S.
S.

S.
07

.4
.1

99
4

C
hi

ld
 E

dn
. 

So
ci

et
y

3.
38

 A
cr

es
Se

ct
or

-1
4,

 R
oh

in
i

43
.

S.
S.

S.
31

.8
.1

99
4

Lo
tt.

 C
ar

ry
 B

ap
is

t 
M

is
si

on
 o

f 
In

di
a

1.
5 

H
ec

t.
D

ha
llu

pu
ra

44
.

S.
S.

S.
14

.9
.1

99
4

V
is

hw
a 

B
ha

rti
 W

om
en

’s
 W

el
fa

re
 S

oc
ie

ty
4 

A
cr

es
Se

ct
or

-6
, 

D
w

ar
ka

45
.

S.
S.

S.
12

.8
.1

99
4

Sh
ri 

A
gg

ar
w

al
 D

ha
rm

sh
al

a 
Tr

us
t

4 
A

cr
es

Pi
ta

m
pu

ra

46
.

S.
S.

S.
05

.7
.1

99
5

K
ar

el
a 

Ed
n.

 S
oc

ie
ty

2.
25

 A
cr

es
K

on
dl

i 
G

ha
rli

47
.

S.
S.

S.
13

.7
.1

99
5

Je
su

s 
M

ar
ry

 J
os

ep
h

3.
5 

A
cr

es
Pa

sc
hi

m
 V

ih
ar

48
.

S.
S.

S.
18

.9
.1

99
5

D
el

hi
 C

at
ho

lic
 A

rc
hd

io
ce

se
4.

10
 A

cr
e

K
on

dl
i 

G
ar

ho
li

49
.

S.
S.

S.
08

.2
.1

99
6

Sa
lw

an
 E

dn
. 

Tr
us

t
3.

70
66

 A
cr

e
K

on
dl

i 
G

ar
ho

li

50
.

S.
S.

S.
24

.2
.1

99
7

D
el

hi
 P

ub
lic

 S
ch

oo
l 

So
ci

et
y

1.
6 

H
ec

t.
Se

ct
or

-2
4,

 R
oh

in
i 

Ph
-I

II



Written Answers to [28 April, 2016]   Unstarred Questions 369
51

.
S.

S.
S.

05
.8

.1
99

7
Pa

rg
at

i 
Ed

n.
 S

oc
ie

ty
3.

95
3 

A
cr

es
Se

ct
or

-1
3,

 D
w

ar
ka

, 
Ph

-I

52
.

S.
S.

S.
10

.1
0.

19
97

St
. 

La
w

re
nc

e 
Ed

n.
 S

oc
ie

ty
4 

A
cr

es
Se

ct
or

-2
5,

 R
oh

in
i

53
.

S.
S.

S.
16

.1
0.

19
97

G
ag

an
 E

dn
. 

So
ci

et
y

4 
A

cr
es

H
ar

go
vi

nd
 E

nc
la

ve

54
.

S.
S.

S.
26

.3
.1

99
8

A
rih

an
t 

C
iv

ic
 S

er
vi

ce
s 

So
ci

et
y

1.
6 

H
ec

t.
Se

ct
or

-9
, 

D
w

ar
ka

55
.

S.
S.

S.
26

.3
.1

99
8

R
oh

in
i 

Ed
n.

 S
oc

ie
ty

1.
6 

H
ec

t.
Se

ct
or

-2
4,

 R
oh

in
i

56
.

S.
S.

S.
30

.3
.1

99
8

Ti
tik

sh
a 

A
ca

de
m

ic
 S

oc
ie

ty
4 

A
cr

es
Se

ct
or

-1
1,

 R
oh

in
i

57
.

S.
S.

S.
05

.3
.1

99
8

Ea
st

 P
oi

nt
 E

dn
. 

So
ci

et
y

1.
6 

H
ec

t.
D

ol
lu

pu
ra

58
.

S.
S.

S.
06

.3
.1

99
8

M
.L

. 
Se

th
i 

C
ha

rit
ab

le
 T

ru
st

4 
A

cr
es

Se
ct

or
-4

, 
D

w
ar

ka

59
.

S.
S.

S.
14

.7
.1

99
8

M
od

er
n 

C
ha

rit
ab

le
 F

ou
nd

at
io

n
4 

A
cr

es
Se

ct
or

-6
, 

D
w

ar
ka

60
.

S.
S.

S.
15

.7
.1

99
8

Va
is

h 
A

gg
ar

w
al

 E
dn

. 
So

ci
et

y
0.

80
 H

ec
t.

C
D

-B
lo

ck
, 

Pi
ta

m
pu

ra

61
.

S.
S.

S.
13

.8
.1

99
8

G
ug

an
 S

ol
an

ki
 E

dn
. 

So
ci

et
y

1.
6 

H
ec

t.
Se

ct
or

-2
4,

 R
oh

in
i

62
.

S.
S.

S.
01

.3
.1

99
9

La
ga

n 
K

al
a 

U
pv

an
4 

A
cr

es
Se

ct
or

-1
2,

 D
w

ar
ka

63
.

S.
S.

S.
29

.1
.1

99
9

C
hi

ld
 E

dn
. 

So
ci

et
y

4 
A

cr
es

Se
ct

or
-1

2,
 D

w
ar

ka

64
.

S.
S.

S
24

.2
.1

99
9

Sh
is

hu
 N

av
 N

irm
an

 E
dn

. 
So

ci
et

y
4 

A
cr

es
D

w
ar

ka

65
.

S.
S.

S.
15

.3
.1

99
9

D
.P

.S
 S

oc
ie

ty
3.

90
 H

ec
t.

Se
ct

or
-3

, 
D

w
ar

ka

66
.

S.
S.

S.
05

.4
.1

99
9

G
ag

an
 E

dn
. 

So
ci

et
y

4 
A

cr
es

G
ee

ta
 C

ol
on

y

67
.

S.
S.

S.
05

.5
.1

99
9

M
oh

an
 M

em
o.

 E
dn

. 
So

ci
et

y
0.

71
2 

H
ec

t.
H

ud
so

n 
Li

ne
 K

in
gw

ay
s 

C
am

p

68
.

S.
S.

S.
17

.6
.1

99
9

Va
su

de
va

 E
dn

. 
Fo

un
da

tio
n 

So
ci

et
y

1.
6 

H
ec

t.
Se

ct
or

-9
, 

D
w

ar
ka

69
.

S.
S.

S.
07

.4
.1

99
9

A
kh

il 
B

ha
rti

ya
 S

am
aj

 U
th

an
 S

am
iti

10
33

9 
Sq

m
.

B
U

 a
nd

 D
U

-B
lo

ck
, 

Pi
ta

m
pu

ra



370 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

70
.

S.
S.

S.
20

.7
.1

99
9

A
di

 C
hu

nc
hu

na
gi

ri 
Sh

ik
sh

an
 T

ru
st

1.
6 

H
ec

t.
Se

ct
or

-5
, 

D
w

ar
ka

71
.

S.
S.

S.
08

.6
.1

99
9

La
kh

m
i 

C
ha

nd
 C

ha
rit

ab
le

 S
oc

ie
ty

1.
6 

H
ec

t
Se

ct
or

-1
0,

 D
w

ar
ka

72
.

S.
S.

S.
25

.8
.1

99
9

Sh
ri 

Ve
nk

et
sh

w
ar

 E
dn

. 
So

ci
et

y
1.

6 
H

ec
t.

Se
ct

or
-1

0,
 D

w
ar

ka

73
.

S.
S.

S.
09

.8
.1

99
9

Lo
rd

 K
ris

hn
a 

Ed
n.

 S
oc

ie
ty

4 
A

cr
es

Se
ct

or
-2

3,
 R

oh
in

i

74
.

S.
S.

S.
24

.1
1.

19
99

D
el

hi
 S

ik
h 

G
ur

dw
ar

a 
M

an
ag

em
en

t 
C

om
m

itt
ee

18
91

2 
Sq

m
.

H
ar

go
vi

nd
 E

nc
la

ve

75
.

S.
S.

S.
01

.6
.2

00
0

Lu
ck

y 
Ed

n.
 S

oc
ie

ty
2 

A
cr

es
Se

ct
or

-1
2,

 D
w

ar
ka

76
.

S.
S.

S.
01

.6
.2

00
0

G
re

at
 H

ar
sh

 E
dn

. 
C

ha
rit

ab
le

 S
oc

ie
ty

2 
A

cr
es

Se
ct

or
-1

8,
 D

w
ar

ka

77
.

S.
S.

S.
03

.2
.2

00
0

A
ry

a 
Sa

m
aj

 M
od

el
 T

ow
n

2 
A

cr
es

N
or

th
 M

od
el

 T
ow

n

78
.

S.
S.

S.
03

.8
.2

00
0

A
rv

ac
hi

n 
Sh

ik
sh

a 
Sa

m
iti

2 
A

cr
es

D
ils

ha
d 

G
ar

de
n

79
.

S.
S.

S.
22

.3
.2

00
0

Sa
m

ar
th

 S
hi

ks
ha

 S
am

iti
1.

5 
A

cr
es

A
-2

, 
Pa

sc
hi

m
 V

ih
ar

80
.

S.
S.

S.
27

.3
.2

00
0

B
ha

rti
 E

dn
. 

So
ci

et
y

0.
89

6 
H

ec
t.

K
on

dl
i 

G
ha

ro
li,

 T
YA

81
.

S.
S.

S
31

.3
.2

00
0

D
ia

m
on

d 
Ed

n.
 W

el
fa

re
 S

oc
ie

ty
2 

A
cr

es
Se

ct
or

-1
8,

 D
w

ar
ka

82
.

S.
S.

S.
31

.3
.2

00
0

H
el

an
 J

er
w

oo
d 

M
em

o.
 E

dn
. 

So
ci

et
y

(Q
ue

en
 M

er
ry

)
2 

A
cr

es
N

or
th

 M
od

el
 T

ow
n

83
.

S.
S.

S.
31

.3
.2

00
0

D
AV

 C
ol

le
ge

 M
an

ag
em

en
t 

C
om

m
itt

ee
2 

A
cr

es
Ja

so
la



Written Answers to [28 April, 2016]   Unstarred Questions 371

84
.

S.
S.

S.
31

.3
.2

00
0

La
la

 S
he

r 
Si

ng
h 

M
em

o.
 J

ee
va

n 
V

ig
ya

n 
Tr

us
t 

So
ci

et
y

2 
A

cr
es

Se
ct

or
-2

2,
 D

w
ar

ka

85
.

S.
S.

S.
26

.6
.2

00
0

D
PS

 S
oc

ie
ty

30
00

 S
q.

 Y
ds

.
Se

ct
or

-3
, 

D
w

ar
ka

86
.

S.
S.

S.
09

.3
.2

00
0

M
ou

nt
 C

ar
m

el
 E

dn
. 

So
ci

et
y

2 
A

cr
es

Se
ct

or
-2

2,
 D

w
ar

ka

87
.

S.
S.

S.
15

.9
.2

00
0

P.
P.

 C
ha

rit
ab

le
 E

dn
. 

So
ci

et
y

72
00

 S
qm

.
Pi

ta
m

pu
ra

88
.

S.
S.

S.
12

.6
.2

00
0

B
ha

gw
at

i 
D

ev
i 

Fo
un

da
tio

n
83

90
.8

6 
Sq

m
.

Se
ct

or
-2

3,
 D

w
ar

ka

89
.

S.
S.

S.
01

.8
.2

00
1

G
an

ga
 S

hi
ks

ha
 E

dn
. 

So
ci

et
y

2 
A

cr
es

M
ay

ur
 V

ih
ar

 P
h-

II
I

90
.

S.
S.

S.
01

.1
0.

20
01

M
oh

in
i 

C
ha

nd
an

i 
C

ha
rit

ab
le

 T
ru

st
80

94
 S

qm
.

Se
ct

or
-2

3 
R

oh
in

i

91
.

S.
S.

S.
22

.1
.2

00
1

G
iri

 R
aj

 E
dn

. 
So

ci
et

y
1.

91
 A

cr
e

Se
ct

or
-1

3,
 R

oh
in

i

92
.

S.
S.

S.
29

.1
.2

00
1

G
oo

d 
Sm

ar
tia

n 
So

ci
et

y
80

00
 S

qm
.

Ja
so

la

93
.

S.
S.

S.
02

.3
.2

00
1

N
av

 B
ha

rti
 E

dn
. 

So
ci

et
y

2 
A

cr
es

Se
ct

or
-1

9,
 D

w
ar

ka

94
.

S.
S.

S.
02

.3
.2

00
1

B
lu

e 
B

el
ls

 E
dn

. 
So

ci
et

y
2 

A
cr

es
Se

ct
or

-1
9,

 D
w

ar
ka

95
.

S.
S.

S.
13

.2
.2

00
1

Lo
rd

 C
ha

ita
na

ya
 E

dn
. 

So
ci

et
y

2 
A

cr
es

Se
ct

or
-2

2,
 P

h-
II

I, 
R

oh
in

i

96
.

S.
S.

S.
03

.9
.2

00
1

K
an

ta
 D

ev
i 

C
ha

rit
ab

le
 E

dn
. 

So
ci

et
y

2 
A

cr
es

Se
ct

or
-1

0,
 D

w
ar

ka

97
.

S.
S.

S.
29

.3
.2

00
1

V
ija

ys
hr

ee
 E

dn
. 

C
ul

tu
ra

l 
an

d 
So

ci
al

 
W

el
fa

re
 S

oc
ie

ty
2 

A
cr

es
Se

ct
or

-1
3,

 D
w

ar
ka

, 
Ph

-I
I

98
.

S.
S.

S.
04

.6
.2

00
1

Sa
m

ar
pi

t 
Ed

n.
 S

oc
ie

ty
2 

A
cr

es
Se

ct
or

-7
, 

D
w

ar
ka



372 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

99
.

S.
S.

S.
16

.5
.2

00
1

Ji
nd

al
 C

ha
rit

ab
le

 S
oc

ie
ty

2 
A

cr
es

P.
S.

2,
 C

-3
, B

lo
ck

, A
sh

ok
 V

ih
ar

10
0.

S.
S.

S.
21

.5
.2

00
1

N
irm

al
 E

dn
. 

So
ci

et
y

60
70

.5
0 

Sq
m

.
Se

ct
or

-1
4,

 D
w

ar
ka

10
1.

S.
S.

S.
31

.5
.2

00
1

M
.D

. 
M

em
or

ia
l 

Ed
n.

 S
oc

ie
ty

15
54

 S
qm

.
Se

ct
or

-3
, 

D
w

ar
ka

10
2.

S.
S.

S.
31

.5
.2

00
1

Se
th

 S
ag

ar
m

al
 B

ag
ro

di
a 

C
ha

rit
ab

le
2 

A
cr

es
B

lo
ck

-7
, 

Se
ct

or
-1

7,
D

w
ar

ka
, 

Ph
-I

I

10
3.

S.
S.

S.
26

.6
.2

00
1

O
.P

. 
Su

ri 
M

em
o.

 E
dn

. 
So

ci
et

y
2 

A
cr

es
4-

B
, 

N
or

th
 o

f 
M

od
el

 T
ow

n

10
4.

S.
S.

S.
13

.7
.2

00
1

Sa
ts

an
g 

Sh
ik

sh
a 

Pa
ris

ha
d 

So
ci

et
y

2 
A

cr
es

Se
ct

or
-1

9,
 P

h-
II

, 
D

w
ar

ka

10
5.

S.
S.

S.
20

.7
.2

00
1

C
ha

nd
ra

 E
dn

. 
So

ci
et

y
80

21
.9

8 
Sq

m
.

Se
ct

or
-3

, 
Ph

-I
, 

D
w

ar
ka

10
6.

S.
S.

S.
27

.7
.2

00
1

F.
D

.S
. 

C
hi

ld
 E

dn
. 

So
ci

al
 W

el
fa

re
 S

oc
ie

ty
1.

5 
A

cr
e

D
ils

ha
d 

G
ar

de
n,

 G
.H

. 
Sc

he
m

e

10
7.

S.
S.

S.
29

.1
0.

20
01

D
as

hm
es

h 
Ed

n.
 S

oc
ie

ty
60

70
.5

0 
Sq

m
.

Va
su

nd
hr

a 
En

cl
av

e

10
8.

S.
S.

S.
23

.1
1.

20
01

M
ou

nt
 A

bu
 E

dn
. 

So
ci

et
y

73
00

 S
qm

.
Se

ct
or

-1
8,

 R
oh

in
i

10
9.

S.
S.

S.
26

.8
.2

00
2

D
el

hi
 T

am
il 

Ed
n.

 A
ss

oc
ia

tio
n

2 
A

cr
es

M
ay

ur
 V

ih
ar

, 
Ph

-I
II

11
0.

S.
S.

S.
24

.1
0.

20
02

G
ur

u 
A

ng
ad

 P
ub

lic
 S

ch
oo

l 
So

ci
et

y
20

00
 S

qm
.

A
sh

ok
 V

ih
ar

11
1.

S.
S.

S.
18

.2
.2

00
3

M
at

a 
Ph

oo
la

n 
W

an
ti 

Ed
n.

 S
oc

ie
ty

2 
A

cr
es

Se
ct

or
-1

0,
 D

w
ar

ka



Written Answers to [28 April, 2016]   Unstarred Questions 373
St

at
em

en
t-I

X

Li
st

 o
f 

al
lo

tm
en

t 
of

 l
an

d 
to

 u
nd

er
 r

el
ig

io
us

 c
at

eg
or

ie
s

Sl
. 

N
o.

C
at

eg
or

y
D

at
e 

of
 A

llo
tm

en
t/ 

D
at

e 
of

 P
os

se
ss

io
n

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

1
2

3
  

  
  

  
  

 4
5

  
  

 6

1.
R

el
ig

io
us

**
Pa

nc
ha

ya
ti 

D
ha

rm
ar

th
 T

ru
st

47
5 

Sq
. 

Y
ds

A
sh

ok
 V

ih
ar

 P
h-

II

2.
R

el
ig

io
us

**
Sh

ri 
V.

 N
. 

Ja
in

 S
w

et
am

be
r 

Sa
ng

h
30

0 
Sq

m
A

sh
ok

 V
ih

ar
. 

Ph
-I

I

3.
R

el
ig

io
us

**
Tr

ilo
k 

Si
ng

h 
B

ha
nd

ar
i 

C
ha

rit
ab

le
 T

ru
st

66
9.

60
 S

qm
R

.E
. 

B
lo

ck
, 

Pl
ot

 N
o.

 2
, 

Sh
al

im
ar

 b
ag

h

4.
R

el
ig

io
us

**
A

dh
ya

ta
m

ic
 S

hi
v 

Sh
ak

ti 
Sh

ik
sh

a 
Sa

m
iti

25
0 

Sq
m

R
oh

in
i

5.
R

el
ig

io
us

**
Sh

ri 
A

gr
as

an
 J

an
 S

ew
a 

Sa
bh

a
70

0 
Sq

m
Pi

ta
m

pu
ra

6.
R

el
ig

io
us

**
Sh

ri 
D

ev
i 

M
oo

ka
m

bj
i 

Te
m

pl
e 

M
ed

ita
tio

n 
an

d 
C

ul
. 

C
en

tre
80

0.
97

 S
qm

V
ik

as
pu

ri

7.
R

el
ig

io
us

**
Va

rd
ha

m
an

 J
ai

n 
D

ha
rm

sh
al

a 
Pr

ab
an

da
k 

Sa
m

iti
41

7 
Sq

m
G

au
ta

m
pu

ri

8.
R

el
ig

io
us

**
Sh

re
e 

Sa
na

ta
n 

D
ha

ra
m

 P
ar

ch
ar

 S
ab

ha
50

0 
Sq

. 
Y

ds
.

Pa
sc

hi
m

 V
ih

ar

9.
R

el
ig

io
us

22
.1

1.
65

Sh
. 

G
an

es
h 

Se
w

a 
Sa

m
ag

am
35

8 
Sq

m
.

Pl
ot

 R
-2

2,
 M

ay
ur

 V
ih

ar
,

Ph
as

e-
II

I.

10
.

R
el

ig
io

us
05

.1
.6

6
Sh

ri 
M

ad
hn

a 
Sa

ng
ha

10
61

 S
q.

 Y
ds

.
Sa

fd
ar

ju
ng

11
.

R
el

ig
io

us
02

.5
.6

7
Ja

i 
La

xm
i 

C
ha

rit
ab

le
 T

ru
st

 S
oc

ie
ty

½
 A

cr
e 

(2
41

7 
Sq

m
.)

Sa
fd

ar
ju

ng



374 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

12
.

R
el

ig
io

us
21

.2
.6

9
M

at
ri 

M
an

di
r 

Sa
m

iti
0.

29
 A

cr
e

Sa
fd

ar
ju

ng

13
.

R
el

ig
io

us
03

.1
1.

70
K

irp
al

 R
uh

an
i 

Sa
ts

an
g

4.
5 

A
cr

es
Ra

jp
ur

 C
ha

w
an

i a
t R

an
a 

Pr
at

ap
 

B
ag

h

14
.

R
el

ig
io

us
08

.1
.7

0
A

ry
a 

Sa
m

aj
 T

ag
or

e 
G

ar
de

n
50

0 
Sq

. 
Y

ds
.

Ta
go

re
 G

ar
de

n

15
.

R
el

ig
io

us
09

.1
.7

0
Sh

ri 
G

ur
u 

Si
ng

h 
Sa

bh
a

50
0 

Sq
m

.
Ta

go
re

 G
ar

de
n

16
.

R
el

ig
io

us
30

.1
.7

1
Sh

re
e 

R
am

ay
an

 S
am

m
el

an
½

 A
cr

e
So

ut
h 

of
 T

.T
.T

.

17
.

R
el

ig
io

us
26

.6
.7

1
Sh

ri 
La

xm
an

 D
as

 A
gg

ar
w

al
 D

ha
rm

ar
th

 
Pr

an
ay

as
98

0 
Sq

m
.

A
sh

ok
 V

ih
ar

18
.

R
el

ig
io

us
15

.9
.7

1
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

50
0 

Sq
m

.
N

ar
ai

na

19
.

R
el

ig
io

us
22

.1
.7

2
A

sh
ok

 V
ih

ar
 M

an
di

r 
Sa

m
iti

98
0 

Sq
. 

Y
ds

A
sh

ok
 V

ih
ar

20
.

R
el

ig
io

us
04

.6
.7

3
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

98
0 

Sq
. 

Y
ds

A
sh

ok
 V

ih
ar

 (
W

az
irp

ur
)

21
.

R
el

ig
io

us
29

.6
.7

3
Sr

i 
Sa

na
ta

n 
D

ha
ra

m
 S

ab
ha

50
0 

Sq
. 

Y
ds

.
Ja

na
k 

Pu
ri

22
.

R
el

ig
io

us
29

.6
.7

3
Sr

i 
V

is
hw

an
at

h 
Sa

ny
as

 A
sh

ra
m

 T
ru

st
98

0 
Sq

. 
Y

ds
.

A
sh

ok
 V

ih
ar

, 
Ph

-I

23
.

R
el

ig
io

us
18

.7
.7

3
A

dh
ya

ta
m

ic
 S

ad
hn

a 
Sa

ng
h

50
0 

Sq
m

.
N

ar
ai

na

24
.

R
el

ig
io

us
18

.8
.7

3
A

ry
a 

Sa
m

aj
50

0 
Sq

. 
Y

ds
.

N
ar

ai
na

25
.

R
el

ig
io

us
31

.8
.7

3
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

50
0 

Sq
. 

Y
ds

.
Ja

na
k 

Pu
ri

26
.

R
el

ig
io

us
30

.1
0.

73
G

ur
ud

w
ar

a 
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

50
0 

Sq
. 

Y
ds

.
Ja

ng
 P

ur
a

27
.

R
el

ig
io

us
11

.9
.7

3
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

50
0 

Sq
. 

Y
ds

V
iv

ek
 V

ih
ar



Written Answers to [28 April, 2016]   Unstarred Questions 375
28

.
R

el
ig

io
us

11
.9

.7
3

Sr
i 

G
ur

u 
Si

ng
h 

Sa
bh

a
41

0 
Sq

m
.

Va
sa

nt
 K

un
j

29
.

R
el

ig
io

us
16

.3
.7

4
V

iv
ek

 V
ih

ar
 S

an
at

an
 D

ha
ra

m
 S

ab
ha

50
0 

Sq
. 

Y
ds

.
V

iv
ek

 V
ih

ar

30
.

R
el

ig
io

us
10

.1
0.

74
A

ry
a 

Sa
m

aj
 V

as
an

t 
V

ih
ar

16
25

 S
q.

 Y
ds

Va
sa

nt
 V

ih
ar

31
.

R
el

ig
io

us
30

.1
2.

74
Si

nd
hi

 G
en

er
al

 P
an

ch
ay

at
50

0 
Sq

. 
Y

ds
.

Ja
na

k 
Pu

ri

32
.

R
el

ig
io

us
01

.3
.7

5
Sh

ri 
G

ur
u 

Si
ng

h 
Sa

bh
a

50
0 

Sq
. 

Y
ds

.
N

ar
ai

na

33
.

R
el

ig
io

us
18

.1
.7

5
Sh

ri 
D

at
ta

 V
in

ay
ak

 M
an

di
r 

Sa
ns

th
an

50
0 

Sq
. 

Y
ds

.
Ja

na
kp

ur
i 

C
-B

lo
ck

34
.

R
el

ig
io

us
02

.5
.7

5
Sh

ri 
S.

S.
 J

ai
n 

Sa
bh

a
98

0 
Sq

. 
Y

ds
.

A
sh

ok
 V

ih
ar

35
.

R
el

ig
io

us
26

.5
.7

5
A

ry
a 

Sa
m

aj
50

0 
Sq

. 
Y

ds
.

Ja
na

kp
ur

i

36
.

R
el

ig
io

us
06

.5
.7

5
Sh

ri 
Sa

na
tn

a 
D

ha
ra

m
 S

ab
ha

50
0 

Sq
. 

Y
ds

Ja
na

kp
ur

i

37
.

R
el

ig
io

us
07

.5
.7

5
Sh

ri 
R

am
 M

an
di

r 
Sa

m
iti

63
5.

19
6 

Sq
. 

Y
ds

.
A

sh
ok

 V
ih

ar

38
.

R
el

ig
io

us
01

.1
.7

6
A

rs
ha

 D
ha

ra
m

 P
ar

is
ha

d
20

00
 S

q.
 Y

ds
.

M
ay

ur
 V

ih
ar

39
.

R
el

ig
io

us
22

.1
.7

6
Ja

in
 S

ab
ha

 J
an

ak
 P

ur
i

50
0 

Sq
. 

Y
ds

.
Ja

na
kp

ur
i

40
.

R
el

ig
io

us
03

.9
.7

6
D

el
hi

 A
rth

od
eo

x 
Sy

ria
n 

C
hu

rc
h 

So
ci

et
y

10
00

 S
q.

 Y
ds

.
Pa

nk
ha

 R
oa

d 
Ja

na
kp

ur
i

41
.

R
el

ig
io

us
17

.5
.7

6
Sr

i 
Sa

na
ta

n 
D

ha
ra

m
 S

ab
ha

 J
an

ak
pu

ri
50

0 
Sq

. 
Y

ds
.

Ja
na

kp
ur

i

42
.

R
el

ig
io

us
17

.5
.7

6
Su

kh
an

 L
al

 M
em

or
ia

l 
C

ha
rit

ab
le

 S
oc

ie
ty

50
0 

Sq
. 

Y
ds

.
A

sh
ok

 V
ih

ar

43
.

R
el

ig
io

us
30

.7
.7

6
Sh

ri 
R

is
ha

b 
Ja

in
 S

ab
ha

50
0 

Sq
. 

Y
ds

Jh
ilm

il,
 V

iv
ek

 V
ih

ar

44
.

R
el

ig
io

us
01

.3
.7

7
A

ry
a 

Pr
at

in
di

hi
 S

ab
ha

50
0 

Sq
. 

Y
ds

.
V

iv
ek

 V
ih

ar

45
.

R
el

ig
io

us
01

.3
.7

7
A

ry
a 

Sa
m

aj
 M

an
di

r
20

0 
Sq

m
.

Sa
in

ik
 V

ih
ar

46
.

R
el

ig
io

us
01

.3
.7

7
A

ry
a 

Sa
m

aj
 P

an
kh

a 
R

oa
d

50
0 

Sq
. 

Y
ds

.
Ja

na
k 

Pu
ri



376 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

47
.

R
el

ig
io

us
21

.2
.7

7
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

50
0 

Sq
. 

Y
ds

La
w

ra
nc

e 
R

oa
d

48
.

R
el

ig
io

us
04

.3
.7

7
Sh

ri 
Sa

na
tn

a 
D

ha
ra

m
 P

ra
ch

ar
ni

 S
ab

ha
50

0 
Sq

. 
Y

ds
.

N
ar

ai
na

49
.

R
el

ig
io

us
05

.3
.7

7
Sh

ri 
Sa

na
tn

a 
D

ha
ra

m
 S

ab
ha

50
0 

Sq
. 

Y
ds

.
La

w
re

nc
e 

R
oa

d

50
.

R
el

ig
io

us
05

.3
.7

7
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

50
0 

Sq
. 

Y
ds

Pa
sc

hi
m

 P
ur

i

51
.

R
el

ig
io

us
08

.3
.7

7
A

da
rs

h 
D

ha
rm

ar
th

 T
ru

st
47

5 
Sq

. 
Y

ds
.

A
sh

ok
 V

ih
ar

 P
h-

II

52
.

R
el

ig
io

us
08

.3
.7

7
A

ry
a 

Sa
m

aj
 L

aw
re

nc
e 

R
oa

d
50

0 
Sq

. 
Y

ds
.

La
w

re
nc

e 
R

oa
d

53
.

R
el

ig
io

us
08

.3
.7

7
Ja

na
k 

Pu
ri 

R
es

id
en

ts
 D

ha
rm

ik
 S

an
gh

50
0 

Sq
m

.
Ja

na
kp

ur
i, 

B
lk

-C

54
.

R
el

ig
io

us
08

.3
.7

7
Sa

nt
 N

ira
nk

ar
i 

M
an

da
l

50
0 

Sq
. 

Y
ds

Ja
na

kp
ur

i

55
.

R
el

ig
io

us
08

.3
.7

7
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

50
0 

Sq
. 

Y
ds

Ja
na

kp
ur

i

56
.

R
el

ig
io

us
08

.7
.7

7
Sr

i 
Sa

na
ta

n 
D

ha
ra

m
 S

ab
ha

50
0 

Sq
. 

Y
ds

.
A

sh
ok

 V
ih

ar

57
.

R
el

ig
io

us
10

.3
.7

7
Sh

ri 
Sa

na
tn

a 
D

ha
ra

m
 S

ab
ha

50
0 

Sq
. 

Y
ds

Ja
na

kp
ur

i, 
B

lo
ck

-C
.

58
.

R
el

ig
io

us
16

.1
.7

8
R

ad
ha

 S
w

am
i 

Pa
rm

an
an

d 
A

sh
ra

m
41

8 
Sq

m
.

Sh
al

im
ar

 B
ag

h

59
.

R
el

ig
io

us
29

.3
.7

8
Sh

ri 
G

ur
u 

Si
ng

h 
Sa

bh
a

60
5 

Sq
m

A
sh

ok
 V

ih
ar

, 
Ph

-I
I

60
.

R
el

ig
io

us
06

.5
.7

8
R

ad
ha

 S
w

am
i 

Sa
ts

an
g 

Sa
bh

a
50

0 
Sq

. 
Y

ds
.

Ja
na

kp
ur

i

61
.

R
el

ig
io

us
24

.8
.7

8
A

ry
a 

Sa
m

aj
 S

af
da

rju
ng

 E
nc

la
ve

40
0 

Sq
. 

Y
ds

.
Sa

fd
ar

ju
ng

 E
nc

la
ve

62
.

R
el

ig
io

us
13

.1
0.

78
D

om
in

ic
an

 F
at

he
rs

 S
oc

ie
ty

10
00

 S
q.

 Y
ds

.
Va

sa
nt

 V
ih

ar

63
.

R
el

ig
io

us
01

.2
.7

9
Ja

na
k 

Pu
ri 

H
in

du
 D

ha
ra

m
 S

ab
ha

60
0 

Sq
. 

Y
ds

.
Ja

na
kp

ur
i

64
.

R
el

ig
io

us
02

.2
.7

9
G

ur
dw

ar
a 

Pi
sh

or
ia

n 
Pa

nc
ha

ya
t 

B
od

el
la

40
0 

Sq
m

.
B

od
el

la



Written Answers to [28 April, 2016]   Unstarred Questions 377
65

.
R

el
ig

io
us

16
.3

.7
9

Sr
i 

G
ur

u 
Si

ng
h 

Sa
bh

a
50

0 
Sq

. 
Y

ds
.

Sa
ke

t

66
.

R
el

ig
io

us
04

.7
.7

9
Ja

in
 T

ru
st

49
5 

Sq
. 

Y
ds

.
La

w
re

nc
e 

R
oa

d

67
.

R
el

ig
io

us
21

.5
.7

9
Sh

ri 
G

au
ri 

Sh
an

ka
r 

M
an

di
r

50
0 

Sq
 Y

ds
.

Sh
al

im
ar

 B
ag

h

68
.

R
el

ig
io

us
21

.5
.7

9
Si

nd
hi

 P
an

ch
ay

at
 S

ha
lim

ar
 B

ag
h

41
8 

Sq
m

.
Sh

al
im

ar
 B

ag
h

69
.

R
el

ig
io

us
07

.7
.7

9
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

50
0 

Sq
m

.
M

un
irk

a 
Ph

-I
I

70
.

R
el

ig
io

us
19

.7
.7

9
G

ur
ud

w
ar

a 
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

41
8 

Sq
. 

Y
ds

.
Sh

al
im

ar
 B

ag
h

71
.

R
el

ig
io

us
30

.8
.7

9
Sh

ri 
Sa

na
tn

a 
D

ha
ra

m
 S

ab
ha

41
8 

Sq
m

.
Sa

ke
t

72
.

R
el

ig
io

us
09

.8
.7

9
K

ai
la

sh
 P

at
i 

M
an

di
r 

Sa
bh

a
40

0 
Sq

. 
Y

ds
.

Sa
fd

ar
ju

ng

73
.

R
el

ig
io

us
09

.8
.7

9
K

al
i 

B
ar

i 
Sa

m
iti

 P
us

ph
an

ja
li

40
0 

Sq
m

.
Pi

ta
m

pu
ra

74
.

R
el

ig
io

us
10

.1
.7

9
Sh

ri 
Ja

in
 S

ab
ha

50
0 

Sq
. 

Y
ds

.
St

at
e 

B
an

k 
C

ol
on

y

75
.

R
el

ig
io

us
15

.1
1.

79
Lo

k 
Se

w
ak

 C
H

B
S

50
0 

Sq
. 

Y
ds

.
G

ee
ta

nj
al

i

76
.

R
el

ig
io

us
15

.1
1.

79
Sh

ri 
Sa

na
ta

n 
M

an
di

r 
Sa

bh
a

50
0 

Sq
. 

Y
ds

.
K

al
ka

ji

77
.

R
el

ig
io

us
19

.1
2.

79
Sh

ri 
Va

rs
hn

ey
 S

am
aj

 K
al

ya
n 

Tr
us

t
15

55
 S

qm
.

Sh
al

im
ar

 B
ag

h

78
.

R
el

ig
io

us
03

.1
1.

80
Sh

ri 
Sa

na
ta

n 
D

ha
ra

m
 S

ab
ha

48
0 

Sq
. 

Ya
rd

..
Pa

sc
hi

m
 V

ih
ar

79
.

R
el

ig
io

us
3.

12
.8

0
Sh

ri 
Sa

na
ta

n 
D

ha
ra

m
 P

ra
ch

ar
 S

ab
ha

50
0 

Sq
m

Pa
sc

hi
m

 V
ih

ar

80
.

R
el

ig
io

us
26

.3
.8

0
Sh

ri 
G

ee
ta

 P
ar

ch
ar

in
i 

Sa
na

ta
n 

D
ha

ra
m

 
Sa

bh
a

54
6.

91
 S

q.
 Y

ds
.

Ja
na

kp
ur

i

81
.

R
el

ig
io

us
09

.1
2.

80
Sh

ri 
Sa

ra
ve

sh
ar

i 
Sm

oo
h

20
00

 S
q.

 Y
ds

.
Tu

gh
la

ka
ba

d

82
.

R
el

ig
io

us
09

.1
2.

80
Sh

ri 
Sa

ra
ve

ss
ha

ri 
Sm

oo
h

16
72

.2
0 

Sq
m

Tu
gh

la
ka

ba
d



378 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

83
.

R
el

ig
io

us
29

.1
0.

80
A

ry
a 

Sa
m

aj
50

0 
Sq

. 
Y

ds
.

Ja
na

k 
Pu

ri

84
.

R
el

ig
io

us
15

.1
1.

80
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

10
65

.5
 S

q.
 Y

ds
.

La
w

re
nc

e 
R

oa
d

85
.

R
el

ig
io

us
29

.1
1.

80
D

el
hi

 C
at

ho
lic

 A
rc

hd
io

ce
se

2.
4 

A
cr

e
O

kh
la

86
.

R
el

ig
io

us
29

.1
1.

80
D

el
hi

 C
at

ho
lic

 A
rc

hd
io

ce
se

50
0 

Sq
m

.
Pi

ta
m

pu
ra

87
.

R
el

ig
io

us
29

.1
.8

1
D

el
hi

 A
ry

a 
Pa

rti
ni

dh
i 

Sa
bh

a 
A

ry
a 

Sa
m

aj
41

8 
Sq

. 
Y

ds
.

Sh
al

im
ar

 B
ag

h

88
.

R
el

ig
io

us
04

.6
.8

1
Sh

ri 
S.

S.
 J

ai
n 

Sa
bh

a 
Sh

al
im

ar
 B

ag
h

50
0 

Sq
. 

Y
ds

.
Sh

al
im

ar
 B

ag
h

89
.

R
el

ig
io

us
21

.4
.8

1
A

ry
a 

Sa
m

aj
 M

an
di

r
50

0 
Sq

. 
Y

ds
.

M
as

jid
 M

ot
h

90
.

R
el

ig
io

us
21

.4
.8

1
La

xm
i 

N
ar

ai
n 

M
an

di
r 

Sa
bh

a
40

0 
Sq

. 
Y

ds
.

La
w

re
nc

e 
R

oa
d

91
.

R
el

ig
io

us
16

.5
.8

1
D

el
hi

 A
ry

a 
Pa

rti
ni

dh
i 

Sa
bh

a
50

0 
Sq

. 
Y

ds
.

A
sh

ok
 V

ih
ar

92
.

R
el

ig
io

us
07

.5
.8

1
Sh

ri 
G

ur
u 

Si
ng

h 
Sa

bh
a 

Ja
na

kp
ur

i
50

0 
Sq

. 
Y

ds
.

Ja
na

kp
ur

i

93
.

R
el

ig
io

us
07

.9
.8

1
Sh

ri 
Pi

ta
m

pu
ra

 D
ha

rm
ic

 S
ab

ha
47

8.
4 

Sq
. 

Y
ds

.
Pi

ta
m

pu
ra

94
.

R
el

ig
io

us
07

.1
1.

81
Sa

ch
a 

Sa
ud

a 
R

uh
an

i 
Sa

ts
an

g 
Tr

us
t

50
0 

Sq
. 

Y
ds

.
La

w
re

nc
e 

R
oa

d

95
.

R
el

ig
io

us
27

.7
.8

1
Sh

ri 
Sa

na
ta

n 
D

ha
ra

m
 S

ha
kt

i 
M

an
di

r 
Sa

bh
a

50
0 

Sq
. 

Y
ds

.
Sh

al
im

ar
 B

ag
h

96
.

R
el

ig
io

us
08

.6
.8

1
Sa

na
ta

n 
D

ha
ra

m
 M

ah
a 

Sa
bh

a
40

0 
Sq

m
.

Pi
ta

m
pu

ra

97
.

R
el

ig
io

us
14

.8
.8

1
Sh

ri 
10

08
 D

ig
am

be
r 

Ja
in

 S
am

iti
50

0 
Sq

. 
Y

ds
.

Sh
al

im
ar

 B
ag

h

98
.

R
el

ig
io

us
20

.8
.8

1
Sh

ri 
Pa

rm
an

an
d 

B
ha

nd
ar

 M
is

si
on

50
0 

Sq
. 

Y
ds

.
A

sh
ok

 V
ih

ar

99
.

R
el

ig
io

us
29

.8
.8

1
Sh

ri 
G

ur
u 

Si
ng

h 
Sa

bh
a 

Pi
tm

ap
ur

a
50

0 
Sq

. 
Y

ds
.

Pi
ta

m
pu

ra

10
0.

R
el

ig
io

us
11

.2
.8

1
Sh

ri 
G

ur
u 

N
an

ak
 S

in
gh

 S
ab

ha
50

0 
Sq

. 
Y

ds
.

Pa
sc

hi
m

 V
ih

ar



Written Answers to [28 April, 2016]   Unstarred Questions 379
10

1.
R

el
ig

io
us

21
.1

1.
81

Sh
ri 

Sh
al

im
ar

 B
ag

h 
D

ha
ra

m
 S

ab
ha

50
0 

Sq
. 

Y
ds

.
Sh

al
im

ar
 B

ag
h

10
2.

R
el

ig
io

us
28

.1
1.

81
A

ry
a 

Sa
m

aj
 G

ur
uk

ul
41

0 
Sq

m
.

A
sh

ok
 V

ih
ar

10
3.

R
el

ig
io

us
23

.1
2.

19
81

Sh
ri.

 S
ad

gu
ru

 D
ha

m
 C

ha
nd

an
i

50
0 

Sq
 Y

ds
Pi

ta
m

pu
ra

10
4.

R
el

ig
io

us
01

.2
.8

2
C

h.
 N

et
 R

am
 S

am
ar

k 
M

em
or

ia
l 

Tr
us

t
40

0 
Sq

. 
Y

ds
.

V
ill

ag
e 

M
un

irk
a

10
5.

R
el

ig
io

us
01

.4
.8

2
D

ay
al

 M
an

va
ta

 P
ar

ch
ar

ak
 S

ab
ha

50
0 

Sq
. 

Y
ds

..
Pi

ta
m

pu
ra

10
6.

R
el

ig
io

us
25

.2
.8

2
Sh

ri 
Sa

na
tn

a 
D

ha
ra

m
 S

ab
ha

47
8 

Sq
. 

Y
ds

.
V

is
ha

kh
a 

En
cl

. 
(P

ita
m

pu
ra

)

10
7.

R
el

ig
io

us
20

.3
.8

2
Sh

ri 
D

ig
am

be
r 

Ja
in

  
Sa

m
aj

40
0 

Sq
m

.
Ja

na
k 

Pu
ri

10
8.

R
el

ig
io

us
04

.3
.8

2
A

ry
a 

Pr
ad

es
hi

k 
Pr

at
in

di
hi

 S
ab

ha
50

0 
Sq

. 
Y

ds
.

Pi
ta

m
pu

ra

10
9.

R
el

ig
io

us
28

.4
.8

2
Sh

ri 
Sa

na
tn

a 
D

ha
ra

m
 S

ab
ha

50
0 

Sq
. 

Y
ds

A
sh

ok
 V

ih
ar

11
0.

R
el

ig
io

us
15

.5
.8

2
Sr

i 
N

ee
la

ch
al

a 
Se

w
a 

Sa
ng

h
20

0 
Sq

. 
Y

ds
.

Sa
fd

ar
ju

ng

11
1.

R
el

ig
io

us
20

.5
.8

2
M

ai
n 

Pa
ch

im
 P

ur
i 

M
IG

 R
W

A
50

0 
Sq

. 
Y

ds
.

Pa
sc

hi
m

 V
ih

ar

11
2.

R
el

ig
io

us
24

.5
.8

2
M

an
av

 K
al

ya
n 

Sa
ng

h
45

0 
Sq

. 
Y

ds
.

M
as

jid
 M

ot
h

11
3.

R
el

ig
io

us
07

.6
.8

2
Ja

in
 S

am
aj

 S
ud

ha
r 

Sa
bh

a
40

0 
Sq

m
.

Pi
ta

m
pu

ra

11
4.

R
el

ig
io

us
15

.7
.8

2
H

ak
im

 H
ar

i 
K

is
ha

n 
La

l 
C

ha
rit

ab
le

 T
ru

st
50

0 
Sq

. 
Y

ds
.

R
aj

ou
ri 

G
ar

de
n

11
5.

R
el

ig
io

us
27

.7
.8

2
A

gg
ar

w
al

 S
ab

ha
 S

ha
lim

ar
 B

ag
h

50
0 

Sq
. 

Y
ds

.
Sh

al
im

ar
 B

ag
h

11
6.

R
el

ig
io

us
08

.1
0.

82
A

ry
a 

Sa
m

aj
35

0 
Sq

. 
Y

ds
.

Ja
na

k 
Pr

ui

11
7.

R
el

ig
io

us
26

.8
.8

2
G

ur
ud

w
ar

a 
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

70
0 

Sq
. 

Y
ds

.
Pu

nj
ab

i 
B

ag
h

11
8.

R
el

ig
io

us
31

.8
.8

2
A

ry
a 

Sa
m

aj
50

0 
Sq

. 
Y

ds
.

Sa
ke

t

11
9.

R
el

ig
io

us
16

.1
0.

82
A

gg
ar

w
al

 S
ab

ha
 P

ita
m

pu
ra

50
0 

Sq
. 

Y
ds

.
Pi

ta
m

pu
ra



380 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

12
0.

R
el

ig
io

us
18

.1
0.

82
Yo

gi
 D

iv
in

e 
So

ci
et

y
50

0 
Sq

. 
Y

ds
.

A
sh

ok
 V

ih
ar

12
1.

R
el

ig
io

us
20

.1
0.

82
A

ry
a 

Sa
m

aj
30

0 
Sq

. 
Y

ds
.

Sh
al

im
ar

 B
ag

h

12
2.

R
el

ig
io

us
12

.7
.8

2
Sh

al
im

ar
 B

ag
h 

So
ci

al
 a

nd
 C

ha
rit

ab
le

 
Tr

us
t

41
8 

Sq
m

.
Sh

al
im

ar
 B

ag
h

12
3.

R
el

ig
io

us
14

.1
2.

82
Sh

ri 
G

ur
u 

Si
ng

h 
Sa

bh
a 

M
au

ry
a 

En
cl

av
e

50
0 

Sq
. 

Y
ds

.
M

au
ry

a 
En

cl
., 

Pi
ta

m
pu

ra

12
4.

R
el

ig
io

us
25

.2
.8

3
A

ry
a 

Sa
m

aj
 P

as
ch

im
 P

ur
i

50
0 

Sq
. 

Y
ds

.
Pa

sc
hi

m
 V

ih
ar

12
5.

R
el

ig
io

us
14

.3
.8

3
Sh

ri 
D

ig
am

ba
r 

Ja
in

 M
an

di
r 

Sa
m

iti
50

0 
Sq

 Y
ds

.
A

sh
ol

 V
ih

ar
 P

h-
II

12
6.

R
el

ig
io

us
14

.3
.8

3
Sh

ri 
D

ig
am

be
r 

Ja
in

  
Sa

m
iti

41
8 

Sq
m

.
A

sh
ok

 V
ih

ar

12
7.

R
el

ig
io

us
17

.3
.8

3
A

rs
ha

 D
ha

ra
m

 P
ar

is
ad

42
5 

Sq
m

M
ay

ur
 V

ih
ar

12
8.

R
el

ig
io

us
17

.3
.8

3
Sh

ri 
S.

S.
 J

ai
n 

Sa
bh

a
43

3.
54

 S
q.

 Y
ds

.
M

au
ry

a 
En

cl
., 

Pi
ta

m
pu

ra

12
9.

R
el

ig
io

us
04

.8
.8

3
D

el
hi

 C
on

gr
eg

at
io

n 
of

 J
eh

va
lis

 W
itn

es
se

s
50

0 
Sq

. 
Y

ds
.

Sa
ke

t

13
0.

R
el

ig
io

us
22

.4
.8

3
D

ur
ga

 S
ew

ak
 S

ab
ha

50
0 

Sq
. 

Y
ds

.
N

ar
ai

na

13
1.

R
el

ig
io

us
05

.7
.8

3
Sh

ri 
D

ev
 S

am
aj

 M
an

da
l

50
0 

Sq
. 

Y
ds

.
R

aj
ou

ri 
G

ar
de

n

13
2.

R
el

ig
io

us
28

.5
.8

3
Sh

ri 
K

al
gi

dh
ar

 S
in

gh
 S

ab
ha

41
8.

06
 S

qm
.

A
sh

ok
 V

ih
ar

 P
ha

se
-I

II

13
3.

R
el

ig
io

us
06

.7
.8

3
M

O
R

 T
ho

m
as

 C
hu

rc
h

50
0 

Sq
. 

Y
ds

.
Sa

fd
ar

ja
ng

  
B

P-
A

13
4.

R
el

ig
io

us
23

.6
.8

3
A

st
hi

ba
 S

am
aj

40
0 

Sq
. 

Y
ds

La
w

re
nc

e 
R

oa
d

13
5.

R
el

ig
io

us
07

.1
.8

3
Sh

ri 
Va

rd
ha

m
an

 S
.S

. 
Ja

in
 S

ab
ha

50
0 

Sq
. 

Y
ds

.
Pa

sc
hi

m
 V

ih
ar

13
6.

R
el

ig
io

us
07

.1
0.

83
M

ah
a 

M
ay

a 
M

an
di

r 
Sa

bh
a 

Sa
ke

t
50

0 
Sq

. 
Y

ds
.

Sa
ke

t



Written Answers to [28 April, 2016]   Unstarred Questions 381
13

7.
R

el
ig

io
us

26
.9

.8
3

Sh
ri 

D
ig

am
be

r 
Ja

in
  

Sa
bh

a
50

0 
Sq

. 
Y

ds
.

Pa
sc

hi
m

 V
ih

ar

13
8.

R
el

ig
io

us
10

.1
1.

83
Sa

ra
sw

at
i 

Fo
un

da
tio

n
50

0 
Sq

. 
Y

ds
.

V
ik

as
 P

ur
i

13
9.

R
el

ig
io

us
11

.3
.8

3
M

an
av

 K
al

ya
n 

A
dh

ya
tm

ic
 S

an
st

ha
n

50
0 

Sq
. 

Y
ds

.
R

aj
ou

ri 
G

ar
de

n

14
0.

R
el

ig
io

us
15

.1
1.

83
A

ry
a 

Sa
m

aj
 V

ed
 M

an
di

r
40

0 
Sq

m
.

Pi
ta

m
pu

ra

14
1.

R
el

ig
io

us
14

.1
2.

83
A

ry
a 

Pr
ad

es
hi

k 
Pr

at
in

di
hi

 S
ab

ha
50

0 
Sq

. 
Y

ds
.

Sh
al

im
ar

 B
ag

h

14
2.

R
el

ig
io

us
21

.1
2.

83
R

ad
ha

 S
w

am
i 

Sa
ts

an
g 

Sa
bh

a
40

0 
Sq

. 
Y

ds
.

La
w

re
nc

e 
R

oa
d

14
3.

R
el

ig
io

us
02

.3
.8

4
D

io
ce

sa
n 

So
ci

et
y 

C
hu

rc
h 

of
 N

or
th

 I
nd

ia
30

0 
Sq

. 
Y

ds
.

Pi
ta

m
pu

ra

14
4.

R
el

ig
io

us
02

.3
.8

4
D

io
ce

sa
n 

So
ci

et
y 

C
hu

rc
h 

of
 N

or
th

 I
nd

ia
50

0 
Sq

. 
Y

ds
.

M
ay

ur
 V

ih
ar

14
5.

R
el

ig
io

us
28

.5
.8

4
A

gg
ar

w
al

 S
ab

ha
80

0 
Sq

. 
Y

ds
.

Pa
sc

hi
m

 V
ih

ar

14
6.

R
el

ig
io

us
17

.8
.8

4
H

ar
ic

ha
nd

 P
ra

ka
sh

 W
at

i 
C

ha
rit

ab
le

 
M

em
or

ia
l 

Tr
us

t
0.

45
2 

A
cr

e
Si

ri 
In

st
itu

tio
na

l 
A

re
a

14
7.

R
el

ig
io

us
10

.7
.8

4
D

io
ce

sa
n 

So
ci

et
y 

C
hu

rc
h 

of
 N

or
th

 I
nd

ia
41

9.
8 

Sq
. 

Y
ds

.
V

ik
as

 P
ur

i

14
8.

R
el

ig
io

us
19

.1
1.

84
Sh

ri 
Sa

na
ta

n 
D

ha
ra

m
 S

oc
ie

ty
50

0 
Sq

. 
Y

ds
.

R
aj

ou
ri 

G
ar

de
n

14
9.

R
el

ig
io

us
19

.5
.8

5
Sh

ri 
S.

S.
 J

ai
n 

Sa
bh

a
50

0 
Sq

. 
Y

ds
.

D
er

aw
al

a 
N

ag
ar

15
0.

R
el

ig
io

us
19

.7
.8

5
Sh

ri 
S.

S.
 J

ai
n 

Sa
bh

a
36

0 
Sq

. 
Y

ds
.

Pr
as

an
t 

V
ih

ar

15
1.

R
el

ig
io

us
22

.7
.8

5
Sa

ke
t 

M
ah

ill
a 

K
irt

an
 M

an
da

li
22

2 
Sq

. 
Y

ds
.

Sa
ke

t

15
2.

R
el

ig
io

us
19

.8
.8

5
A

gg
ar

w
al

 S
ab

ha
 L

ax
m

i 
N

ag
ar

60
0 

Sq
m

.
La

xm
i 

N
ag

ar

15
3.

R
el

ig
io

us
29

.8
.8

5
Sh

ri 
B

ha
iro

ji 
M

an
di

r 
Sa

m
iti

60
0 

Sq
m

.
N

ea
r 

K
al

in
di

 C
ol

le
ge

15
4.

R
el

ig
io

us
11

.1
1.

85
A

gg
ar

w
al

 S
ab

ha
50

0 
Sq

. 
Y

ds
.

Ya
m

un
a 

V
ih

ar



382 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

15
5.

R
el

ig
io

us
11

.1
1.

85
Sa

na
ta

n 
D

ha
ra

m
a 

M
ah

a 
Sa

bh
a

50
0 

Sq
. 

Y
ds

.
Sh

ak
ti 

N
ag

ar

15
6.

R
el

ig
io

us
12

.6
.8

5
Ja

in
 S

ad
hv

i 
Pa

nn
a 

C
ha

rit
ab

le
 S

am
iti

60
0 

Sq
. 

Y
ds

.
Sh

al
im

ar
 B

ag
h

15
7.

R
el

ig
io

us
14

.3
.8

6
D

ur
ga

 B
ar

i 
Pr

as
tis

th
an

40
0 

sq
m

.
La

w
re

nc
e 

R
oa

d

15
8.

R
el

ig
io

us
20

.3
.8

6
N

ew
 F

rie
nd

s 
A

ra
y 

Sa
m

aj
 S

oc
ie

ty
50

0 
Sq

. 
Y

ds
.

N
ew

 F
rie

nd
s 

C
ol

on
y

15
9.

R
el

ig
io

us
25

.3
.8

6
Sh

ri 
Sh

iv
 D

ur
ga

 C
om

m
itt

ee
50

0 
Sq

m
.

Pi
ta

m
pu

ra

16
0.

R
el

ig
io

us
07

.2
.8

6
Ja

tt 
M

itr
a 

M
an

da
l 

D
el

hi
50

0 
Sq

m
.

La
w

re
nc

e 
R

oa
d

16
1.

R
el

ig
io

us
12

.5
.8

6
D

ur
ga

 S
an

kr
ita

n 
M

A
nd

al
29

7 
Sq

m
.

Pi
tm

ap
ur

a

16
2.

R
el

ig
io

us
24

.9
.8

7
D

ur
ga

 M
an

di
r 

Pr
ac

hi
n 

Sa
bh

a
45

8.
66

 S
q 

Y
ds

.
K

in
gs

w
ay

 C
am

p

16
3.

R
el

ig
io

us
15

.1
.8

8
Sh

ri 
H

uk
am

 C
ha

nd
 C

ha
rit

ab
le

 T
ru

st
58

3.
77

 S
qm

.
Pi

ta
m

pu
ra

16
4.

R
el

ig
io

us
15

.1
.8

8
Sh

ri 
Ja

ya
 K

is
hn

a 
D

ha
rm

a 
Pa

rc
ha

r 
Sa

bh
a

60
0 

Sq
m

.
Pi

ta
m

pu
ra

16
5.

R
el

ig
io

us
02

.8
.8

8
G

ur
u 

Si
ng

h 
Sa

bh
a

40
0 

Sq
. 

Y
ds

.
Pr

ee
t 

V
ih

ar

16
6.

R
el

ig
io

us
09

.8
.8

8
A

ry
a 

Sa
m

aj
 P

re
et

 V
ih

ar
40

0 
Sq

. 
Y

ds
.

Pr
ee

t 
V

ih
ar

16
7.

R
el

ig
io

us
09

.8
.8

8
Sh

ri 
Sa

na
tn

a 
D

ha
ra

m
 S

ab
ha

40
0 

Sq
. 

Y
ds

.
Pr

ee
t 

V
ih

ar

16
8.

R
el

ig
io

us
03

.7
.8

9
R

ad
ha

 S
oa

m
i 

Sa
ts

an
g

24
00

 S
q.

Y
ds

.+
32

 S
q.

Y
ds

.
G

ee
ta

 C
ol

on
y

16
9.

R
el

ig
io

us
04

.1
1.

89
A

ry
a 

Sa
m

aj
 G

up
ta

 C
ol

on
y

70
4 

Sq
m

.
V

ija
y 

N
ag

ar

17
0.

R
el

ig
io

us
06

.1
1.

89
A

gg
ar

w
al

 S
ab

ha
 T

ri 
N

ag
ar

50
0 

Sq
. 

Y
ds

.
Tr

i 
N

ag
ar

17
1.

R
el

ig
io

us
22

.8
.8

9
D

el
hi

 C
at

ho
lic

 A
rc

hd
io

ce
se

40
0 

Sq
m

.
B

lo
ck

-D
, 

Se
ct

or
-V

I.



Written Answers to [28 April, 2016]   Unstarred Questions 383
17

2.
R

el
ig

io
us

09
.6

.8
9

B
ha

gw
an

 B
al

m
ik

i 
N

irm
an

 S
am

iti
15

6.
70

 S
qm

.
V

in
ob

ha
 P

ur
i 

La
jp

at
 N

ag
ar

17
3.

R
el

ig
io

us
11

.6
.8

9
Sa

w
an

 A
dh

ya
ta

m
ic

 S
at

sa
ng

 S
oc

ie
ty

50
0 

Sq
. 

Y
ds

.
Pi

ta
m

pu
ra

17
4.

R
el

ig
io

us
15

.1
1.

89
B

ra
ha

m
an

 S
ab

ha
40

6 
Sq

m
.

Tr
i 

N
ag

ar

17
5.

R
el

ig
io

us
20

.1
1.

89
Pa

rk
 E

nd
 M

as
jid

 a
nd

 E
du

ca
tio

n 
So

ci
et

y
0.

12
3 

A
cr

e
V

ik
as

 M
ar

g,
 T

YA

17
6.

R
el

ig
io

us
17

.1
2.

89
H

ar
in

am
 S

at
sa

ng
 M

an
da

l
50

0 
Sq

. 
Y

ds
.

R
aj

ou
ri 

G
ar

de
n

17
7.

R
el

ig
io

us
03

.5
.9

0
D

ha
rm

ik
 S

an
ga

m
 S

ab
ha

80
 S

q.
 Y

ds
.

Ja
na

k 
Pu

ri

17
8.

R
el

ig
io

us
03

.1
2.

90
Sh

ri 
G

ur
u 

Si
ng

h 
Sa

bh
a 

Pr
as

ha
nt

 V
ih

ar
33

5.
50

 S
qm

.
Pr

as
ha

nt
 V

ih
ar

17
9.

R
el

ig
io

us
15

.6
.9

0
D

el
hi

 C
at

ho
lic

 A
rc

hd
io

ce
se

77
1.

43
5 

Sq
m

.
Tr

ilo
kp

ur
i

18
0.

R
el

ig
io

us
8.

11
.9

0
Sh

ri.
 S

an
at

an
 D

ha
ra

m
 R

ad
ha

kr
ish

an
 M

an
di

r
36

1.
80

 S
qm

R
oh

in
i

18
1.

R
el

ig
io

us
11

.4
.9

0
Sh

iv
 S

ha
kt

i 
M

an
di

r 
Su

pr
ee

t 
Sa

ts
an

g 
M

an
da

li
50

4 
Sq

. 
Y

ds
.

Pr
ee

t 
V

ih
ar

18
2.

R
el

ig
io

us
11

.4
.9

0
Sh

ri 
SS

 J
ai

n 
Sa

m
aj

  
V

iv
ek

 V
ih

ar
33

4 
Sq

m
.

V
iv

ek
 V

ih
ar

18
3.

R
el

ig
io

us
12

.1
1.

90
Sh

ri 
Sa

ty
a 

Sa
na

ta
n 

Ve
d 

M
an

di
r 

Sa
m

iti
42

2 
Sq

m
.

R
oh

in
i

18
4.

R
el

ig
io

us
13

.1
2.

90
Sh

ri 
Sh

iv
 S

ab
ha

32
4 

Sq
. 

Y
ds

.
Pi

ta
m

pu
ra

18
5.

R
el

ig
io

us
18

.4
.9

1
Pu

jy
a 

M
at

a 
La

l 
D

ev
i 

C
ha

rit
ab

le
 S

oc
ie

ty
48

0 
Sq

m
.

R
oh

in
i

18
6.

R
el

ig
io

us
18

.6
.9

1
B

ra
ha

m
an

 S
ab

ha
50

0 
Sq

m
.

Ya
m

un
a 

V
ih

ar

18
7.

R
el

ig
io

us
14

.8
.9

1
V

is
ha

w
a 

M
at

a 
G

ya
tri

 T
ru

st
31

3.
56

 S
qm

.
Sa

ke
t

18
8.

R
el

ig
io

us
22

.8
.9

1
Sh

ri 
S.

S.
 J

ai
n 

Sa
bh

a 
R

oh
in

i
10

00
.0

3 
Sq

m
.

R
oh

in
i

18
9.

R
el

ig
io

us
29

.1
0.

91
Sh

ird
i 

Sa
i 

B
ah

a 
V

id
ya

 M
an

di
r 

Av
am

 
D

ha
rm

ar
th

35
9.

10
R

oh
in

i 
at

 C
SN

C
-5

, 
Pl

ot
 N

o 
10

, 
Se

ct
or

-V
II



384 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

19
0.

R
el

ig
io

us
12

.1
2.

91
Sh

ri 
Sa

na
ta

n 
D

ha
ra

m
 S

ab
ha

40
0 

Sq
m

.
N

irm
an

 V
ih

ar

19
1.

R
el

ig
io

us
04

.1
1.

92
Sh

ri 
Sa

i 
G

ur
u 

K
ab

ir 
M

an
di

r
40

0 
Sq

m
.

M
ad

an
gi

r

19
2.

R
el

ig
io

us
04

.1
1.

92
Sh

ri 
Sa

tg
ur

u 
K

ab
ir 

M
an

di
r

40
0 

Sq
. 

M
trs

.
M

ad
an

gi
r

19
3.

R
el

ig
io

us
22

.2
.9

3
Ja

in
 S

ab
ha

40
0 

Sq
m

.
N

irm
an

 V
ih

ar

19
4.

R
el

ig
io

us
30

.8
.9

3
Th

e 
D

el
hi

 R
ad

ha
 S

w
am

i S
at

sa
ng

 A
ss

oc
ia

tio
n

24
3 

Sq
m

.
K

on
dl

i 
G

ha
ro

li 
Si

te
 N

o.
 2

19
5.

R
el

ig
io

us
12

.1
0.

93
G

ur
ud

w
ar

a 
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

35
9.

90
 S

qm
.

Ja
ng

pu
ra

 E
xt

n.

19
6.

R
el

ig
io

us
19

.1
.9

4
Sh

ri 
Si

dh
 B

ab
a 

B
al

ak
 N

at
h 

M
an

di
r

40
0 

Sq
m

K
in

gs
w

ay
 C

am
p

19
7.

R
el

ig
io

us
27

.1
.9

4
N

at
io

na
l 

Pr
es

s 
of

 I
nd

ia
51

3 
Sq

m
.

Sa
rit

a 
V

ih
ar

19
8.

R
el

ig
io

us
31

.1
.1

99
4

Sh
ri 

A
na

nd
pu

r 
Tr

us
t

40
5 

Sq
m

M
an

da
w

al
i, 

Fa
za

lp
ur

19
9.

R
el

ig
io

us
07

.4
.9

4
Sa

pn
aa

56
0 

Sq
m

.
Va

sa
nt

 K
un

j

20
0.

R
el

ig
io

us
09

.9
.9

4
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a 

(R
eg

d.
)

40
0 

Sq
m

.
Sa

rit
a 

V
ih

ar

20
1.

R
el

ig
io

us
13

.1
.9

5
R

aj
yo

ga
 E

du
 a

nd
 R

es
ea

rc
h 

Fo
un

da
tio

n
41

8 
Sq

m
.

D
er

aw
al

 N
ag

ar

20
2.

R
el

ig
io

us
02

.8
.9

5
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

40
0 

Sq
m

.
In

dr
a 

V
ih

ar

20
3.

R
el

ig
io

us
4.

9.
95

Sa
nt

 S
am

ag
am

 (
D

er
a 

Sh
rim

an
 S

an
t 

Su
ja

n 
Si

ng
h 

Ji
)

40
0 

Sq
m

.
C

S/
O

C
F-

2,
 S

ec
to

r-9
, 

R
oh

in
i

20
4.

R
el

ig
io

us
27

.1
1.

95
A

ry
a 

Sa
m

aj
32

1.
23

 S
qm

.
Sa

rit
a 

V
ih

ar

20
5.

R
el

ig
io

us
02

.2
.9

6
In

di
an

 P
or

ta
co

st
al

 C
hu

rc
h 

of
 G

od
40

0 
Sq

m
.

R
oh

in
i

20
6.

R
el

ig
io

us
04

.1
1.

96
Pu

st
a 

Si
nd

hi
 P

an
ch

ay
at

 P
ita

m
pu

ra
29

0.
73

 S
qm

.
Pi

tm
ap

ur
a



Written Answers to [28 April, 2016]   Unstarred Questions 385
20

7.
R

el
ig

io
us

5.
2.

96
C

om
m

itt
ee

 M
as

jid
-W

a-
 M

ad
ar

sa
 A

si
a 

Su
dh

ar
 S

am
iti

 (
R

eg
d)

34
3 

Sq
m

R
oh

in
i

20
8.

R
el

ig
io

us
05

.1
1.

96
Se

rv
en

ts
 o

f 
th

e 
Pe

op
le

 S
oc

ie
ty

40
00

 S
qm

.
D

w
ar

ka

20
9.

R
el

ig
io

us
24

.5
.9

6
Sa

nt
 S

hr
i 

N
an

d 
La

l 
Sh

ik
sh

a 
Sa

da
n

40
9 

Sq
m

.
Pa

la
m

 C
ol

on
y

21
0.

R
el

ig
io

us
06

.1
.9

6
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

41
7.

52
 S

qm
.

Se
ct

-3
, 

R
oh

in
i

21
1.

R
el

ig
io

us
20

.6
.9

6
D

el
hi

 R
oh

in
i 

Po
oj

a 
Sa

m
iti

27
1.

40
 S

qm
.

R
oh

in
i

21
2.

R
el

ig
io

us
25

.7
.9

6
D

ils
ha

d 
G

ar
de

n 
Po

oj
a 

Sa
m

iti
38

5 
Sq

m
.

D
ils

ha
d 

G
ar

de
n

21
3.

R
el

ig
io

us
31

.7
.9

6
Sh

ri 
A

na
nd

 S
ha

kt
i 

Sa
na

ta
n 

D
ha

ra
m

 S
ab

ha
41

8 
Sq

m
.

Sh
ak

ti 
V

ih
ar

, 
Pi

ta
m

pu
ra

21
4.

R
el

ig
io

us
08

.5
.9

6
R

am
ji 

R
am

 S
at

sa
ng

42
6.

25
 S

qm
.

Ja
na

kp
ur

i

21
5.

R
el

ig
io

us
13

.9
.9

6
R

aj
dh

an
i 

En
cl

av
e 

Sh
iv

 M
an

di
r 

Tr
us

t
85

3.
92

 S
qm

.
M

ay
ur

 V
ih

ar

21
6.

R
el

ig
io

us
24

.1
0.

96
Sh

ri 
A

di
 S

ha
nk

ra
 S

ew
a 

Sa
m

ag
am

40
0 

Sq
m

.
M

ay
ur

 V
ih

ar
, 

Ph
-I

I

21
7.

R
el

ig
io

us
11

.3
.9

6
Sa

dh
 S

an
ga

t
20

0 
Sq

m
.

Sa
in

ik
 V

ih
ar

21
8.

R
el

ig
io

us
11

.7
.9

6
D

iv
ya

 J
yo

ti 
Ja

gr
iti

 S
an

st
ha

n
53

0 
Sq

m
.

Pi
ta

m
pu

ra

21
9.

R
el

ig
io

us
14

.1
1.

96
A

ry
a 

Sa
m

aj
45

0 
Sq

m
.

Su
ra

jm
al

 V
ih

ar

22
0.

R
el

ig
io

us
16

.1
2.

96
Pa

sc
hi

m
 V

ih
ar

 B
an

ga
li 

A
ss

oc
ia

tio
n

40
0 

Sq
m

.
Pa

sc
hi

m
 V

ih
ar

22
1.

R
el

ig
io

us
20

.1
2.

96
Sh

ri 
Va

rd
ha

m
an

 S
at

ha
na

k 
Va

si
ni

40
1 

Sq
m

.
Pi

ta
m

pu
ra

22
2.

R
el

ig
io

us
26

.1
2.

96
A

ry
a 

Sa
m

aj
39

7.
50

 S
qm

.
M

ay
ur

 V
ih

ar

22
3.

R
el

ig
io

us
28

.1
.9

7
B

ha
gw

an
 R

am
 M

an
di

r 
K

al
ya

n 
Sa

bh
a

37
0 

Sq
m

.
Pk

t-E
, 

R
oh

in
i

22
4.

R
el

ig
io

us
03

.1
2.

97
R

oh
in

i 
Sh

ri 
H

an
um

an
 M

an
di

r 
Pa

rb
an

dh
ak

 
C

om
m

itt
ee

29
4 

Sq
m

.
R

oh
in

i



386 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

22
5.

R
el

ig
io

us
27

.3
.9

7
Sh

ri 
V

is
hn

o 
D

ar
ba

r 
M

at
a 

N
ee

la
m

 D
ev

iji
 

Tr
us

t
40

0 
Sq

m
.

M
ay

ur
 V

ih
ar

22
6.

R
el

ig
io

us
26

.5
.9

7
Sh

ri 
Va

rd
ha

m
an

 S
at

ha
na

kv
as

i 
Ja

in
 S

an
gh

35
7.

75
 S

qm
R

oh
in

i

22
7.

R
el

ig
io

us
06

.1
0.

97
Sh

ri 
B

al
aj

i 
M

ah
ar

aj
 V

iv
ek

 V
ih

ar
 S

ew
a 

Sa
m

iti
41

1.
66

 S
qm

.
V

iv
ek

 V
ih

ar
, 

Ph
-I

I

22
8.

R
el

ig
io

us
30

.7
.9

7
Va

sa
nt

 K
un

j 
K

al
i 

M
an

di
r 

Sa
m

iti
40

0 
Sq

m
.

Va
sa

nt
 K

un
j

22
9.

R
el

ig
io

us
09

.1
0.

97
G

ee
ta

 D
ev

i 
R

el
ig

io
us

 E
du

ca
tio

n 
So

ci
et

y
40

0 
Sq

m
.

R
oh

in
i

23
0.

R
el

ig
io

us
23

.9
.9

7
Ja

in
 M

ila
n 

Va
sa

nt
 K

un
j

40
0 

Sq
m

.
Pl

ot
 N

o.
 R

-2
, 

Va
sa

nt
 K

un
j 

O
C

F.

23
1.

R
el

ig
io

us
11

.3
.9

7
Pr

ac
hi

n 
Sa

na
ta

n 
D

ha
ra

m
20

0 
Sq

m
.

Sa
in

ik
 V

ih
ar

23
2.

R
el

ig
io

us
30

.3
.9

8
Sh

ri 
G

an
es

h 
M

an
id

r 
A

ss
oc

ia
tio

n
40

0 
Sq

m
.

Ta
hi

r 
Pu

r

23
3.

R
el

ig
io

us
13

.4
.9

8
Sh

ri 
Sa

i 
K

ae
p 

A
dh

ya
n 

Sa
ns

th
a

56
0 

Sq
m

.
Ja

so
la

23
4.

R
el

ig
io

us
05

.1
.9

8
G

ur
u 

N
an

ak
 S

at
sa

ng
 S

ab
ha

43
0 

sq
m

.
C

SC
-4

, 
Se

ct
or

-8
, 

R
oh

in
i.

23
5.

R
el

ig
io

us
05

.8
.9

8
C

at
ho

lic
 C

hu
rc

h
40

0 
Sq

m
.

N
an

d 
N

ag
ri

23
6.

R
el

ig
io

us
18

.5
.9

8
A

ry
a 

Sa
m

aj
39

0 
Sq

m
.

D
ils

ha
d 

G
ar

de
n

23
7.

R
el

ig
io

us
18

.5
.1

99
8

G
ur

ud
w

ar
a 

Sr
i 

G
ur

u 
Si

ng
h 

Sa
bh

a
34

8 
Sq

m
K

al
ya

n 
V

ih
ar

23
8.

R
el

ig
io

us
28

.5
.9

8
Sa

rit
a 

V
ih

ar
 S

an
sk

rit
i 

Pa
ris

ha
d

40
0 

Sq
m

.
Sa

rit
a 

V
ih

ar

23
9.

R
el

ig
io

us
06

.5
.9

8
Pr

ag
at

i 
Ed

uc
at

io
n 

W
el

fa
re

 S
oc

ie
ty

42
5 

Sq
m

.
Ja

na
kp

ur
i



Written Answers to [28 April, 2016]   Unstarred Questions 387
24

0.
R

el
ig

io
us

06
.5

.9
8

Sh
ri 

K
ris

ha
n 

Pa
rn

am
i 

Ja
n 

K
al

ya
n 

Sa
m

iti
56

6.
58

 S
qm

.
Pl

ot
 N

o.
 2

 n
ea

r 
B

lo
ck

-Q
,

Pk
t 

20
 S

ec
to

r-2
, 

R
oh

in
i.

24
1.

R
el

ig
io

us
20

.7
.9

8
Pu

rb
an

ch
al

 S
oc

ia
l 

W
el

fa
re

 S
oc

ie
ty

20
0 

Sq
m

.
Ja

so
la

24
2.

R
el

ig
io

us
08

.9
.9

8
Sh

al
im

ar
 B

ag
h 

K
al

i 
M

an
di

r 
Sa

m
iti

39
9 

Sq
m

Pl
ot

 N
o.

 R
-2

, 
Sh

al
im

ar
 B

ag
h

24
3.

R
el

ig
io

us
09

.1
.9

8
R

aj
yo

ga
 E

du
ca

tio
n 

an
d 

R
es

ea
rc

h 
B

ui
ld

in
g

69
2.

50
 S

qm
.

A
sh

ok
 V

ih
ar

24
4.

R
el

ig
io

us
12

.3
.9

8
B

an
ga

 S
an

sk
rit

i 
Pa

ris
ad

15
8.

25
 S

qm
.

R
oh

in
i

24
5.

R
el

ig
io

us
24

.2
.9

9
R

ad
ha

 G
ov

in
d 

Sa
m

iti
41

1.
32

 S
qm

.
D

w
ar

ka
 S

ec
to

r-1
0

24
6.

R
el

ig
io

us
03

.1
1.

99
M

oo
l 

C
ha

nd
 D

ua
 M

em
or

ia
l 

So
ci

et
y

36
1.

11
 S

qm
.

D
w

ar
ka

24
7.

R
el

ig
io

us
03

.1
1.

99
Sh

ri 
M

ad
hu

ba
n 

Sa
na

ta
n 

D
ha

ra
m

 S
ab

ha
15

0 
Sq

m
.

Se
ct

-8
, 

R
oh

in
i

24
8.

R
el

ig
io

us
4.

5.
19

99
Sm

t. 
R

am
 D

iti
 D

ua
 M

em
or

ia
l 

So
ci

et
y

40
0.

65
 S

qm
D

w
ar

ka

24
9.

R
el

ig
io

us
05

.1
.9

9
B

ab
a 

H
ar

i 
D

as
s 

Ed
uc

at
io

n 
So

ci
et

y
50

0 
Sq

m
.

K
ar

ka
rd

oo
m

a

25
0.

R
el

ig
io

us
20

.5
.9

9
B

ha
gw

an
 M

ah
av

ir 
Ja

n 
Se

w
a 

Sa
m

iti
29

0 
Sq

m
.

D
w

ar
ka

25
1.

R
el

ig
io

us
16

.6
.9

9
D

el
hi

 C
at

ho
lic

 A
rc

hd
io

ce
se

40
0 

Sq
m

.
R

oh
in

i, 
Se

ct
-6

25
2.

R
el

ig
io

us
16

.7
.9

9
H

an
um

an
 M

an
di

r 
Sa

m
iti

31
8.

47
 S

qm
.

R
oh

in
i

25
3.

R
el

ig
io

us
16

.7
.9

9
Sh

re
e 

Is
hw

ar
 A

sh
ra

m
 T

ru
st

40
0 

Sq
m

.
A

sh
ra

m

25
4.

R
el

ig
io

us
20

.7
.9

9
B

ag
w

an
 M

ah
av

ir 
Sa

m
aj

 S
ew

a 
Sa

ns
th

an
28

6 
Sq

m
.

R
oh

in
i

25
5.

R
el

ig
io

us
08

.1
0.

99
K

as
hm

iri
 C

H
B

S 
Lt

d.
1.

94
 A

cr
e

Pa
m

po
sh

 E
nc

la
ve

 
(S

ch
oo

l/C
.H

./L
ib

.)

25
6.

R
el

ig
io

us
18

.9
.9

9
Sw

am
i 

Sa
ty

an
an

d 
Se

w
a 

Sa
ng

h
81

9 
Sq

m
.

K
al

ka
ji



388 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

25
7.

R
el

ig
io

us
20

.9
.9

9
Sh

ri 
Pa

rs
ha

v 
N

at
h 

Ja
n 

D
ha

rm
ar

th
 S

am
iti

36
4 

Sq
m

.
O

C
F/

C
F 

N
o.

 5
, 

Se
ct

or
-3

, 
R

oh
in

i

25
8.

R
el

ig
io

us
26

.1
0.

99
La

l 
Sa

in
 M

an
di

r
11

00
.5

0 
Sq

m
.

La
jp

at
 N

ag
ar

25
9.

R
el

ig
io

us
28

.1
0.

99
Sh

ri 
G

ur
u 

Si
ng

h 
Sa

bh
a

40
0 

Sq
m

Se
ct

or
-1

5,
 R

oh
in

i

26
0.

R
el

ig
io

us
27

.1
.2

00
0

G
ai

da
 J

an
 S

am
aj

 S
ha

lim
ar

 B
ag

h
39

3 
Sq

m
.

Sh
al

im
ar

 B
ag

h

26
1.

R
el

ig
io

us
27

.3
.2

00
0

C
hi

tra
nj

an
 P

ar
k 

K
al

i 
M

an
di

r 
So

ci
et

y
68

79
.9

0 
Sq

m
.

C
hi

tra
nj

an
 P

ar
k 

(2
35

)

26
2.

R
el

ig
io

us
22

.5
.2

00
0

A
ta

m
 G

ya
n 

Pa
rk

as
h 

M
an

da
l

40
0 

Sq
m

.
Se

ct
or

-2
4,

 R
oh

in
i

26
3.

R
el

ig
io

us
23

.5
.2

00
0

O
m

 N
.K

. 
Pa

nd
it 

C
ha

rit
ab

le
 T

ru
st

34
7.

90
 S

qm
.

R
oh

in
i

26
4.

R
el

ig
io

us
08

.9
.2

00
0

A
kh

il 
Bh

ar
tv

ar
sh

iy
a 

D
ig

am
be

r 
Ja

in
 P

ar
ish

ad
42

0 
Sq

m
.

K
al

ka
ji

26
5.

R
el

ig
io

us
01

.3
.2

00
1

G
ur

ud
w

ar
a 

Sh
ri 

G
ur

u 
Si

ng
h 

Sa
bh

a
40

0 
Sq

m
.

R
oh

in
i

26
6.

R
el

ig
io

us
01

.1
0.

01
Sh

ah
ja

nb
ad

 T
ru

st
 (

M
S)

40
0 

Sq
m

.
D

w
ar

ka

26
7.

R
el

ig
io

us
16

.1
.2

00
1

D
ig

am
be

r 
Ja

in
 S

ab
ha

 (
C

an
ce

lle
d 

by
 

H
on

’b
le

 H
ig

h 
C

ou
rt)

40
0 

Sq
m

.
Ea

st
 o

f 
K

ai
la

sh

26
8.

R
el

ig
io

us
18

.1
.0

1
St

. 
St

ep
ho

ns
 O

rth
od

ox
 S

oc
ie

ty
40

0 
Sq

m
.

D
ils

ha
d 

G
ar

de
n

26
9.

R
el

ig
io

us
22

.1
.0

1
Ja

in
 S

ad
ha

vi
 S

m
t. 

Ji
 S

as
hi

 S
m

ar
ak

 S
am

iti
36

9 
Sq

m
R

oh
in

i

27
0.

R
el

ig
io

us
22

.1
.0

1
Sh

ri 
D

ig
am

be
r 

Ja
in

 M
an

di
r 

Sa
bh

a 
R

oh
in

i
40

0.
50

 S
qm

.
R

oh
in

i

27
1.

R
el

ig
io

us
22

.1
.0

1
Sh

ri 
G

ur
u 

Si
ng

h 
Sa

bh
a

40
0 

Sq
m

.
Sa

ra
sw

at
i 

V
ih

ar

27
2.

R
el

ig
io

us
15

.2
.0

1
W

es
t 

D
el

hi
 M

om
in

e 
W

el
fa

re
 S

oc
ie

ty
 

(R
eg

d.
)

40
0 

Sq
m

.
Pa

sc
hi

m
 V

ih
ar



Written Answers to [28 April, 2016]   Unstarred Questions 389
27

3.
R

el
ig

io
us

05
.7

.0
1

Sr
i 

Sa
na

ta
n 

D
ha

ra
m

 S
ew

a 
Sa

ng
h

39
0 

Sq
m

.
Ja

na
k 

Pu
ri

27
4.

R
el

ig
io

us
05

.1
0.

01
Sh

re
e 

Sa
na

ta
n 

D
ha

ra
m

 S
ab

ha
39

9.
50

 S
qm

.
R

oh
in

i

27
5.

R
el

ig
io

us
5.

10
.0

1
Sh

ri 
M

ah
aw

ar
 V

ai
sh

 S
am

aj
81

7.
95

 S
qm

.
Ya

m
un

a 
V

ih
ar

27
6.

R
el

ig
io

us
06

.1
2.

01
Sh

ri 
Va

rd
hm

an
 J

ai
n 

M
ah

ila
 S

an
gh

37
1.

25
 S

qm
.

R
oh

in
i

27
7.

R
el

ig
io

us
26

.6
.0

1
Sa

nt
 N

ira
nk

ar
i 

M
an

da
l

40
0 

Sq
m

.
R

oh
in

i

27
8.

R
el

ig
io

us
18

.7
.0

1
A

ry
a 

Sa
m

aj
40

0.
00

 S
qm

.
V

ik
as

pu
ri.

27
9.

R
el

ig
io

us
8.

10
.0

1
A

ry
a 

Pr
ad

es
hi

k 
Pr

at
in

id
hi

 S
ab

ha
43

8 
Sq

m
.

Va
sa

nt
 K

un
j

28
0.

R
el

ig
io

us
8.

10
.0

1
G

ur
ud

w
ar

a 
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

38
2.

75
 S

qm
.

Sh
an

ka
r 

V
ih

ar
, 

Pl
ot

 N
o.

 9
, 

10
 a

nd
 1

1.

28
1.

R
el

ig
io

us
8.

10
.0

1
Th

om
as

 O
rth

od
ox

 C
hu

rc
h 

So
ci

et
y

41
7 

Sq
m

.
Sa

rit
a 

V
ih

ar

28
2.

R
el

ig
io

us
8.

12
.0

1
Sh

ri 
Sa

tg
ur

u 
B

ha
gw

an
 D

as
 S

oc
ia

l 
So

ci
et

y 
(M

)
40

5 
Sq

m
.

R
oh

in
i

28
3.

R
el

ig
io

us
10

.1
0.

01
A

bh
in

an
da

n 
Ja

in
 K

al
ya

n 
So

ci
et

y
38

0 
Sq

m
.

K
ar

ka
rd

oo
m

a

28
4.

R
el

ig
io

us
10

.1
0.

01
A

gg
ar

w
al

 S
am

aj
 S

ew
a 

Sa
m

iti
41

1.
25

 S
qm

.
R

oh
in

i

28
5.

R
el

ig
io

us
10

.1
0.

01
M

aa
 A

dh
ya

 S
ha

kt
i 

D
ha

rm
ik

 C
om

m
itt

ee
40

3.
20

 S
qm

.
R

oh
in

i

28
6.

R
el

ig
io

us
10

.1
0.

01
M

au
ji 

R
am

 S
ha

nt
i 

D
ev

i 
C

ha
rit

ab
le

 T
ru

st
40

0 
Sq

m
.

R
oh

in
i

28
7.

R
el

ig
io

us
15

.1
0.

01
Ja

in
 S

ab
ha

40
0 

Sq
m

.
A

na
nd

 V
ih

ar

28
8.

R
el

ig
io

us
16

.1
0.

01
B

ha
gw

an
 P

ur
us

hu
 R

am
 S

ew
a 

Pr
at

is
th

an
40

7.
75

 S
qm

.
R

oh
in

i

28
9.

R
el

ig
io

us
17

.1
0.

01
D

ig
am

be
r 

Ja
in

 S
ab

ha
40

0 
Sq

m
.

R
oh

in
i

29
0.

R
el

ig
io

us
22

.1
0.

01
D

el
hi

 C
at

ho
lic

 C
hu

rc
h 

So
ci

et
y

74
7 

Sq
m

.
M

an
da

w
al

i 
Fa

za
lp

ur



390 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

29
1.

R
el

ig
io

us
25

.1
0.

01
A

qu
ai

d-
E-

Is
la

m
ia

 M
as

jid
 S

oc
ie

ty
40

0 
Sq

m
.

K
on

dl
i 

G
ha

ro
li

29
2.

R
el

ig
io

us
25

.1
0.

01
Sh

ri.
 S

an
at

ha
n 

D
ha

ra
m

 S
ab

ha
39

5.
58

 S
qm

R
oh

in
i

29
3.

R
el

ig
io

us
25

.1
0.

01
Th

e 
Pr

es
id

en
t 

N
ira

nj
an

 V
id

hy
a 

Fo
un

da
tio

n 
D

el
hi

40
0 

Sq
m

.
D

w
ar

ka

29
4.

R
el

ig
io

us
25

.1
0.

01
Th

e 
V

is
w

as
40

0 
Sq

m
.

D
w

ar
ka

29
5.

R
el

ig
io

us
29

.1
0.

01
A

ry
a 

Sa
m

aj
 M

an
di

r, 
R

oh
in

i
47

3.
85

 S
qm

.
R

oh
in

i

29
6.

R
el

ig
io

us
11

.1
0.

01
Sh

ri 
D

ig
am

be
r 

Ja
in

  
Sa

bh
a

46
5.

00
 S

qm
.

Pr
as

ha
nt

 V
ih

ar

29
7.

R
el

ig
io

us
15

.1
1.

01
G

ur
ud

w
ar

a 
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

40
0 

Sq
m

.
G

-8
, 

A
re

a 
Pr

at
ap

 N
ag

ar

29
8.

R
el

ig
io

us
14

.1
2.

01
Sh

ri 
D

ig
am

ba
r 

Ja
in

 S
ab

ha
 (

R
eg

d.
)

40
0 

Sq
m

.
R

oh
in

i

29
9.

R
el

ig
io

us
01

.5
.0

2
Sh

ri 
Ja

i 
Sa

dh
av

i 
Sh

as
hi

 K
an

ta
40

0 
Sq

m
.

R
oh

in
i

30
0.

R
el

ig
io

us
02

.1
.0

2
Sh

ri 
Sa

nt
os

hi
 M

aa
 M

an
di

r
30

0 
Sq

m
.

Pa
rs

ad
 N

ag
ar

30
1.

R
el

ig
io

us
02

.8
.0

2
D

el
hi

 C
at

ho
lic

 A
rc

hd
io

ce
se

 C
hu

rc
h

40
0 

Sq
m

.
K

on
dl

i 
G

ha
ro

li

30
2.

R
el

ig
io

us
02

.9
.0

2
Sh

ri 
Sh

iv
 S

ha
kt

i 
M

an
di

r
40

0 
Sq

m
.

N
eh

ru
 N

ag
ar

30
3.

R
el

ig
io

us
03

.9
.0

2
C

hi
tra

nj
an

 P
ar

k 
K

al
i 

M
an

di
r 

So
ci

et
y

68
79

.9
0 

Sq
m

.
C

hi
tra

nj
an

 P
ar

k

30
4.

R
el

ig
io

us
13

.3
.0

2
Pu

rv
os

a 
K

al
i 

M
an

di
r

43
0 

Sq
m

.
M

an
da

w
al

i 
Fa

za
lp

ur

30
5.

R
el

ig
io

us
4.

1.
02

M
R

 C
ha

rit
ab

le
 T

ru
st

40
0 

Sq
m

.
D

w
ar

ka

30
6.

R
el

ig
io

us
22

.4
.0

2
Ja

i 
Sh

iv
 S

ha
kt

i 
D

ha
m

46
9 

Sq
m

.
R

oh
in

i

30
7.

R
el

ig
io

us
22

.4
.0

2
Pa

ra
m

pa
ra

40
0 

Sq
m

.
Pi

ta
m

pu
ra



Written Answers to [28 April, 2016]   Unstarred Questions 391
30

8.
R

el
ig

io
us

13
.5

.0
2

Sh
ri 

Va
rd

hm
an

 J
ai

n 
M

ah
ila

 S
an

gh
37

1.
25

 S
qm

.
R

oh
in

i

30
9.

R
el

ig
io

us
06

.5
.0

2
A

gg
ar

w
al

 S
am

aj
 S

ew
a 

Sa
m

iti
41

1.
25

 S
qm

.
R

oh
in

i

31
0.

R
el

ig
io

us
27

.6
.0

2
Th

e 
Pr

es
id

en
t 

B
ha

riy
a 

Sa
ns

kr
iti

 S
ew

a 
M

is
si

on
76

0.
97

 S
qm

.
R

oh
in

i

31
1.

R
el

ig
io

us
07

.6
.0

2
Pa

ra
m

ha
ns

 A
dh

va
itm

at
h 

Pu
bl

ic
at

io
n 

So
ci

et
y

39
1.

50
 S

qm
.

R
oh

in
i

31
2.

R
el

ig
io

us
7.

10
.0

2
M

an
ok

am
an

a 
Si

dh
 D

ur
ga

 M
at

a 
M

an
di

r 
N

irm
an

 S
am

iti
40

0 
Sq

m
.

Sh
ak

ar
pu

r

31
3.

R
el

ig
io

us
22

.7
.0

2
G

ad
en

 S
ha

rts
e 

N
or

lin
g 

B
ud

dh
is

t 
G

ul
ty

ar
k 

A
ss

oc
ia

tio
n

80
0 

Sq
m

.
G

op
al

pu
r

31
4.

R
el

ig
io

us
30

.7
.0

2
A

da
rs

h 
M

an
av

 K
al

ya
n 

Sa
ns

th
an

12
1.

50
 S

qm
.

R
oh

in
i

31
5.

R
el

ig
io

us
30

.7
.0

2
Sh

ri 
S.

S.
 J

ai
n 

Sa
bh

a
35

1 
Sq

m
.

R
oh

in
i

31
6.

R
el

ig
io

us
08

.5
.0

2
A

gg
ar

w
al

 V
ai

sh
 S

an
ga

th
an

39
1.

50
 S

qm
.

R
oh

in
i

31
7.

R
el

ig
io

us
8.

5.
02

G
ur

ud
w

ar
a 

Su
kh

am
an

i 
Sa

hi
b

69
2.

38
Pa

sc
hi

m
 V

ih
ar

31
8.

R
el

ig
io

us
8.

8.
02

A
gg

ar
ne

e 
D

ur
ga

 P
oo

ja
 S

am
iti

43
2 

Sq
m

.
R

oh
in

i

31
9.

R
el

ig
io

us
22

.8
.0

2
D

ha
ra

m
 R

ak
sh

a 
Sa

m
iti

 (
M

an
ip

ur
 (

D
)

80
0 

Sq
m

.
D

he
er

pu
r

32
0.

R
el

ig
io

us
9.

5.
02

Sh
ri 

N
ar

ay
an

 K
en

dr
a

34
7.

52
 S

qm
.

D
w

ar
ka

32
1.

R
el

ig
io

us
11

.9
.0

2
M

ah
es

hw
ar

i 
M

an
da

l
66

0 
Sq

m
.

K
al

ya
n 

V
ih

ar

32
2.

R
el

ig
io

us
30

.4
.0

3
M

is
si

on
ar

ie
s 

of
 C

ha
rit

y
20

00
 S

qm
.

V
is

hw
as

 N
ag

ar

32
3.

R
el

ig
io

us
13

.9
.0

4
G

ur
ud

w
ar

a 
Sh

ri 
G

ur
u 

Si
ng

h 
Sa

bh
a

40
5 

Sq
m

.
M

ay
ur

 V
ih

ar



392 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

32
4.

R
el

ig
io

us
13

.2
.0

6
Sh

ri 
V

is
hn

u 
D

ha
rm

ik
 S

ab
ha

12
6 

Sq
m

.
K

es
ha

v 
Pu

ra
m

32
5.

R
el

ig
io

us
14

.2
.0

6
R

aj
 Y

og
a 

Sh
ik

sh
a 

an
d 

R
es

ea
rc

h 
Sa

ts
an

g 
B

ha
w

an
40

0 
Sq

m
.

D
ils

ha
d 

G
ar

de
n

32
6.

R
el

ig
io

us
16

.6
.0

6
D

el
hi

 M
ar

th
om

a 
C

hu
rc

h
40

0.
06

 S
qm

.
D

w
ar

ka

32
7.

R
el

ig
io

us
13

.7
.0

6
M

et
ho

di
st

 C
hu

rc
h 

in
 I

nd
ia

40
2 

Sq
m

R
oh

in
i

32
8.

R
el

ig
io

us
11

.9
.0

7
Sa

nt
 N

ira
nk

ar
i 

M
an

da
l

40
0 

Sq
m

.
D

w
ar

ka

32
9.

R
el

ig
io

us
17

.3
.0

8
Th

e 
D

el
hi

 O
rth

od
ox

 D
io

ce
se

s
40

0 
Sq

m
.

M
ay

ur
 V

ih
ar

 (
Ph

-I
II

)

33
0.

R
el

ig
io

us
24

.3
.0

8
R

aj
yo

ga
 E

du
ca

tio
n 

an
d 

R
es

ea
rc

h 
Fo

un
da

tio
n

40
0 

Sq
m

.
D

w
ar

ka

33
1.

R
el

ig
io

us
25

.4
.0

8
Th

e 
D

el
hi

 M
ar

th
om

a 
C

hu
rc

h
34

0.
80

 S
qm

.
M

ay
ur

 V
ih

ar
 P

h-
II

I

33
2.

R
el

ig
io

us
06

.1
1.

08
S.

S.
 J

ai
n 

Sa
bh

a
37

8 
Sq

m
.

R
oh

in
i

33
3.

R
el

ig
io

us
7.

7.
08

So
na

 D
ev

i 
R

aj
a 

R
am

 C
ha

rit
ab

le
 T

ru
st

40
0 

Sq
m

.
K

ar
ka

rd
oo

m
a

33
4.

R
el

ig
io

us
7.

11
.0

8
Sh

ri 
Sa

na
ta

n 
D

ha
ra

m
 S

ha
la

39
5.

58
 S

qm
.

R
oh

in
i

33
5.

R
el

ig
io

us
19

.9
.0

8
D

w
ar

ka
 K

al
i 

B
ar

i
40

0 
Sq

m
.

D
w

ar
ka

33
6.

R
el

ig
io

us
25

.9
.0

8
Sr

i 
G

ur
u 

Si
ng

h 
Sa

bh
a

40
0 

Sq
m

.
Se

ct
or

-1
1,

 D
w

ar
ka

33
7.

R
el

ig
io

us
29

.9
.0

8
D

ar
sg

ah
- 

E-
 I

sl
am

ia
 I

nt
aj

am
ia

 C
om

m
itt

ee
40

7.
17

 S
qm

.
R

oh
in

i

33
8.

R
el

ig
io

us
22

.1
2.

08
R

oh
in

i 
D

ha
rm

ik
 S

ew
a 

Sa
m

iti
35

0 
Sq

m
.

R
oh

in
i

33
9.

R
el

ig
io

us
20

.1
.0

9
G

ur
ud

w
ar

a 
Sa

dh
 S

an
ga

t, 
Sa

in
ik

 V
ih

ar
20

0 
Sq

m
.

Pi
ta

m
pu

ra

34
0.

R
el

ig
io

us
15

.6
.0

9
Ay

ya
pp

a 
Se

w
a 

Sa
m

iti
39

2.
60

 S
qm

.
K

on
dl

i 
G

ha
ro

li 
M

ay
ur

 V
ih

ar



Written Answers to [28 April, 2016]   Unstarred Questions 393
34

1.
R

el
ig

io
us

21
.1

0.
09

Sh
ri 

G
ur

u 
Si

ng
h 

Sa
bh

a
40

0 
Sq

m
.

D
w

ar
ka

34
2.

R
el

ig
io

us
11

.5
.0

9
Pr

ac
hi

n 
Sa

na
ta

n 
D

ha
ra

m
 S

ab
ha

20
0 

Sq
m

.
Sa

in
ik

 V
ih

ar
, 

Pi
ta

m
pu

ra

34
3.

R
el

ig
io

us
19

.2
.1

0
Sh

ri 
D

at
ta

ch
ar

ya
 G

na
na

 B
od

ha
 S

at
sa

ng
 

Sa
bh

a 
C

ha
rit

ab
le

 T
ru

st
48

8.
11

 S
qm

.
D

w
ar

ka

34
4.

R
el

ig
io

us
05

.3
.1

0
IS

K
O

N
40

31
.2

5 
Sq

m
.

R
oh

in
i

34
5.

R
el

ig
io

us
13

.7
.1

0
A

ry
a 

Sa
m

aj
 S

ai
ni

k 
V

ih
ar

20
0 

Sq
m

.
Sa

in
ik

 V
ih

ar
, 

Pi
ta

m
pu

ra

34
6.

R
el

ig
io

us
11

.5
.1

0
B

en
ga

l 
W

el
fa

re
 a

nd
 C

ul
tu

ra
l 

A
ss

oc
ia

tio
n

36
4.

06
 S

qm
.

Va
su

nd
ar

a

34
7.

R
el

ig
io

us
25

.2
.1

1
Ji

te
nd

ra
 C

ha
rit

ab
le

 S
oc

ie
ty

40
0.

50
 S

qm
.

D
w

ar
ka

34
8.

R
el

ig
io

us
29

.3
.1

1
D

el
hi

 W
ak

f 
B

oa
rd

40
0 

Sq
m

.
Ja

ng
pu

ra

34
9.

R
el

ig
io

us
10

.1
.1

1
Sr

i 
Ja

ga
n 

N
at

h 
R

oh
in

i 
Se

w
a 

Sa
ng

h
43

0.
60

 S
qm

.
R

oh
in

i

35
0.

R
el

ig
io

us
11

.1
.1

1
Sh

ri 
B

al
aj

i 
B

ab
os

a 
D

ha
rm

ik
 S

oc
ie

ty
40

0 
Sq

m
R

oh
in

i

35
1.

R
el

ig
io

us
12

.1
0.

12
Sc

ie
nc

e 
of

 t
he

 S
ou

l 
R

es
ea

rc
h 

C
en

te
r

40
0 

Sq
m

.
K

is
ha

n 
G

ar
h 

V
ill

ag
e,

 N
ea

r 
Se

ct
or

-A
, 

Va
sa

nt
 K

un
j, 

 
N

ew
 D

el
hi

35
2.

R
el

ig
io

us
24

.4
.2

01
2

In
te

rn
at

io
na

l 
So

ci
et

y 
fo

r 
K

ris
hn

a 
C

on
sc

io
us

ne
ss

 (
IS

K
C

O
N

)
80

00
 S

qm
.

Pl
ot

 N
o.

4,
 S

ub
-c

ity
 L

ev
el

 
Te

m
pl

e 
at

 t
he

 R
ev

is
ed

 p
la

n 
fo

r 
So

ci
o 

C
ul

tu
re

 C
en

te
r, 

Se
ct

or
-3

, 
D

w
ar

ka
 P

h-
II

35
3.

R
el

ig
io

us
11

.4
.1

2
Sh

ri 
Pa

ra
m

ha
ns

 A
dv

ai
t 

M
at

th
 P

ub
lic

at
io

n 
So

ci
et

y
39

9.
35

 S
qm

.
Se

ct
or

-2
2,

 H
A

F 
Po

ck
et

-C
, 

D
w

ar
ka

35
4.

R
el

ig
io

us
20

.1
.1

2
Sh

ri 
Sw

et
am

be
r 

Sa
th

an
ak

 V
as

i 
Ja

in
 

M
ah

ila
 M

an
da

l 
P.

V.
52

0 
Sq

m
.

A
-B

lo
ck

, 
Pa

sc
hi

m
 V

ih
ar



394 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
  

  
 4

5
  

  
 6

35
5.

R
el

ig
io

us
10

.2
.2

01
2

Sh
ri 

H
ar

i 
Va

ik
un

th
 A

sh
ra

m
H

A
F 

Po
ck

et
-4

, 
Se

ct
or

-1
7,

 
D

w
ar

ka

35
6.

R
el

ig
io

us
14

.2
.2

01
2

R
ad

ha
 K

ris
hn

a 
M

an
di

r 
Se

w
a 

Sa
m

iti
40

0 
Sq

m
.

Se
ct

or
-1

9,
 P

ha
se

-I
I, 

D
w

ar
ka

35
7.

R
el

ig
io

us
01

.3
.2

01
2

G
ur

dw
ar

a 
B

ab
a 

Sa
ha

b 
Si

ng
h 

Ji
 (

R
eg

d.
)

22
7 

Sq
m

.
Ex

is
tin

g 
at

 D
ud

hi
al

 A
pp

tt.
 

M
ad

hu
ba

n 
C

ho
w

k,
 P

ita
m

pu
ra

35
8.

R
el

ig
io

us
11

.4
.2

01
2

Sh
ri 

Pa
an

ha
n 

A
dv

ai
t 

M
at

h 
Pu

bl
ic

at
io

n 
So

ci
et

y
39

9.
55

 S
qm

.
Se

ct
or

-2
2,

 H
A

F 
Po

ck
et

-C
, 

D
w

ar
ka

35
9.

R
el

ig
io

us
29

.8
.2

01
2

Sh
ri 

G
ur

u 
Si

ng
h 

Sa
bh

a
42

8.
5 

Sq
m

.
Sh

ei
kh

 S
ar

ai
 P

h-
I

36
0.

R
el

ig
io

us
20

.5
.2

01
4

Sy
ro

-M
al

ab
ar

 M
is

si
on

40
2.

41
 S

qm
.

Pk
t-C

, 
D

ils
ha

d 
G

ar
de

n

N
ot

e:
 *

*T
he

 a
cc

ur
at

e 
po

si
tio

n 
is

 n
ot

 a
va

ila
bl

e

St
at

em
en

t-X

A 
Li

st
 o

f 
al

lo
tm

en
t 

of
 l

an
d 

fo
r 

ho
sp

ita
ls

 t
o 

Pv
t. 

So
ci

tie
s

Sl
. 

N
o.

C
at

eg
or

y
D

at
e 

of
 A

llo
tm

en
t/

D
at

e 
of

 P
os

se
ss

io
n

N
am

e 
of

 S
oc

ie
ty

A
re

a 
A

llo
tte

d
Lo

ca
tio

n

1
2

3
  

  
  

 4
5

  
  

6

1.
H

os
pi

ta
l

28
.1

1.
53

B
.R

. 
Je

sa
 R

am
 H

os
pi

ta
l

48
40

.5
5.

 s
q.

 m
trs

K
ar

ol
 B

ag
h

2.
H

os
pi

ta
l

28
.1

1.
53

D
r. 

B
.L

. 
K

ap
oo

r 
M

em
or

ia
l 

H
os

pi
ta

l
5 

A
cr

es
Pu

sa
 R

oa
d

3.
H

os
pi

ta
l

22
.1

.7
1

D
el

hi
 C

he
sh

ire
 H

om
e 

(H
os

pi
ta

l 
fo

r 
D

is
ab

le
d 

Pe
rs

on
)

3.
50

2 
ac

re
s

O
kh

la

4.
H

os
pi

ta
l

21
.8

.1
97

2
Ji

vo
da

ya
 H

os
pi

ta
l

0.
84

 A
cr

e 
+ 

33
7.

9 
 

sq
. 

yd
s

A
sh

ok
 V

ih
ar



Written Answers to [28 April, 2016]   Unstarred Questions 395
5.

H
os

pi
ta

l
23

.1
0.

74
Su

nd
er

 L
al

 J
ai

n 
C

h.
 T

ru
st

3.
14

 A
cr

es
A

sh
ok

 V
ih

ar

6.
H

os
pi

ta
l

1.
2.

77
A

st
hm

a 
an

d 
B

ro
nc

hi
tis

 F
ou

nd
at

io
n 

(D
el

hi
 

U
ni

ve
rs

ity
)

0.
60

2 
A

cr
es

G
au

ta
m

 N
ag

ar

7.
H

os
pi

ta
l

30
.5

.7
9

A
is

hi
 R

am
 B

at
ra

 P
ub

lic
 C

h.
 T

ru
st

10
.5

0 
A

cr
es

Tu
gh

la
ka

ba
d

8.
H

os
pi

ta
l

20
.1

2.
80

G
uj

ar
m

al
 M

od
i 

H
os

pi
ta

l 
an

d 
R

es
ea

rc
h 

C
en

te
r

15
 A

cr
es

Sa
ke

t

9.
H

os
pi

ta
l

3.
3.

82
M

ad
am

 C
ha

na
n 

D
ev

i 
Ey

e 
H

os
pi

ta
l

2.
05

 A
cr

es
Ja

na
kp

ur
i

10
.

H
os

pi
ta

l
30

.4
.8

3
A

m
ar

 J
yo

ti 
C

ha
rit

ab
le

 T
ru

st
0.

85
 a

cr
es

*7
26

 s
q.

m
trs

.
K

ar
ka

rd
oo

m
a

11
.

H
os

pi
ta

l
9.

4.
84

Fl
t. 

Lt
. 

R
aj

an
 D

ha
ll 

C
h.

 T
ru

st
1 

ac
re

s
M

as
oo

dp
ur

12
.

H
os

pi
ta

l
15

.1
2.

19
84

Si
ta

 R
am

 B
ha

rti
ya

 I
ns

tit
ut

e
1.

46
 A

cr
es

B
-1

6 
Q

ut
ub

 
In

st
itu

tio
na

l 
A

re
a

13
.

H
os

pi
ta

l
22

.3
.8

5
M

ah
as

at
i 

M
oh

an
 D

ev
i 

Ja
in

 S
hi

ks
ha

n 
Sa

m
iti

 
(B

ha
gw

an
 M

ah
av

ir 
H

os
pi

ta
l)

40
48

 s
q.

 m
trs

R
oh

in
i

14
.

H
os

pi
ta

l
17

.6
.8

5
K

ho
sl

a 
M

ed
ic

al
 I

ns
tit

ut
e 

an
d 

R
es

ea
rc

h 
C

en
te

r
96

80
 s

q.
 m

trs
Sh

al
im

ar
 B

ag
h

15
.

H
os

pi
ta

l
8.

1.
85

B
irl

a 
C

en
te

r 
fo

r 
M

ed
ic

al
 R

es
ea

rc
h

3.
5 

ac
re

s
Va

sa
nt

 V
ih

ar

16
.

H
os

pi
ta

l
11

.9
.8

5
Ja

ip
ur

 G
ol

de
n 

C
h.

 T
ru

st
2.

45
 A

cr
es

R
oh

in
i

17
.

H
os

pi
ta

l
4.

2.
86

D
ee

pa
k 

G
up

ta
 M

em
or

ia
l 

C
h.

 F
ou

nd
at

io
n

48
40

 s
q.

 m
ts

K
ar

ka
rd

oo
m

a

18
.

H
os

pi
ta

l
12

.4
.8

6
A

ll 
In

di
a 

So
ci

et
y 

fo
r 

H
ea

lth
 a

nd
 E

du
ca

tio
n 

R
es

ea
rc

h
2 

ac
re

M
ay

ur
 V

ih
ar

-I
I

19
.

H
os

pi
ta

l
12

.5
.8

6
G

an
es

h 
D

as
 C

ha
w

al
a 

C
h.

 T
ru

st
40

48
 s

q.
 m

ts
R

oh
in

i

20
.

H
os

pi
ta

l
15

.3
.8

7
M

ai
 K

am
al

i 
W

al
i 

Ja
n 

K
al

ya
n 

C
h.

 T
ru

st
43

4.
50

 S
q.

 m
trs

R
aj

ou
ri 

G
ar

de
n

21
.

H
os

pi
ta

l
21

.1
0.

87
Pa

rm
ar

at
h 

M
is

si
on

 H
os

pi
ta

l
24

20
 s

q.
 m

ts
Pi

ta
m

pu
ra



396 Written Answers to [RAJYA SABHA] Unstarred Questions
1

2
3

  
  

  
 4

5
  

  
6

22
.

H
os

pi
ta

l
7.

6.
88

M
uk

an
d 

La
l 

M
em

or
ia

l 
Fo

un
da

tio
n

68
52

 s
q.

 m
trs

.

23
.

H
os

pi
ta

l
8.

9.
88

La
la

 G
el

a 
R

am
 M

em
or

ia
l 

M
ed

ic
al

 R
es

ea
rc

h 
C

en
te

r 
(D

en
ta

l 
H

os
pi

ta
l)

52
8 

sq
. 

m
ts

Pi
ta

m
pu

ra

24
.

H
os

pi
ta

l
23

.3
.8

9
V.

N
. 

G
up

ta
 C

h.
 T

ru
st

0.
2 

ha
ct

Pi
ta

m
pu

ra

25
.

H
os

pi
ta

l
4.

5.
89

In
di

an
 S

pi
na

l 
In

ju
rie

s 
C

en
te

r
11

.8
4 

A
cr

es
Va

sa
nt

 K
un

j

26
.

H
os

pi
ta

l
17

.4
.9

0
Fo

un
da

tio
n 

of
 A

pp
lie

d 
R

es
ea

rc
h 

in
 C

an
ce

r
40

13
.6

6 
sq

. 
m

ts
So

ut
h 

of
 I

.I.
T.

27
.

H
os

pi
ta

l
6.

13
.9

0
D

ha
ra

m
sh

ila
 C

an
ce

r 
Fo

un
da

tio
n 

an
d 

R
es

ea
rc

h 
C

en
te

r
13

17
5 

sq
. 

m
ts

D
al

lu
pu

ra

28
.

H
os

pi
ta

l
24

.9
.9

0
N

at
io

na
l 

So
ci

et
y 

fo
r 

Pr
ev

en
tio

n 
of

 B
lin

dn
es

s 
(S

m
al

l 
H

os
pi

ta
l)

80
0 

sq
. 

m
ts

K
ar

ka
rd

oo
m

a

29
.

H
os

pi
ta

l
11

.5
.9

0
R

aj
iv

 G
an

dh
i 

C
an

ce
r 

In
st

itu
te

 a
nd

 R
es

ea
rc

h 
C

en
te

r
3.

5 
A

cr
es

R
oh

in
i

30
.

H
os

pi
ta

l
23

.1
1.

90
Es

co
rt 

H
ea

rt 
In

st
t 

an
d 

R
es

ea
rc

h 
C

en
te

r
0.

7 
A

cr
es

O
kh

la

31
.

H
os

pi
ta

l
19

.7
.9

1
La

xm
ip

at
 S

ig
hn

am
ia

 M
ed

ic
al

 F
ou

nd
at

io
n

2 
A

cr
es

Sa
ke

t

32
.

H
os

pi
ta

l
10

.1
2.

92
Ve

nu
 C

ha
rit

ab
le

 S
oc

ie
ty

 (
Ey

e 
H

os
pi

ta
l)

2.
5 

A
cr

es
Sa

ke
t

33
.

H
os

pi
ta

l
11

.1
2.

93
So

nd
hi

 C
ha

rit
ab

le
 T

ru
st

1.
16

2 
A

cr
e

O
kh

la

34
.

H
os

pi
ta

l
21

.8
.9

5
V

iv
ek

an
an

d 
Pr

at
is

ht
ha

na
m

80
00

 s
q.

 m
ts

K
hu

re
ji

35
.

H
os

pi
ta

l
9.

1.
95

M
an

av
 S

ew
ar

th
 T

ru
st

1 
H

ec
t.

Pa
sc

hi
m

 P
ur

i

36
.

H
os

pi
ta

l
9.

3.
95

A
ry

a 
Va

id
sa

la
 K

ot
ta

la
ya

92
40

 s
q.

 m
ts

K
ar

ka
rd

oo
m

a

37
.

H
os

pi
ta

l
23

.4
.9

6
H

um
an

 C
ar

e 
M

ed
ic

al
 T

ru
st

1 
H

ac
t

D
w

ar
ka

38
.

H
os

pi
ta

l
5.

6.
96

D
ev

ki
 D

ev
i 

Fo
un

da
tio

n
1.

12
3 

A
cr

e
Sa

ke
t



Written Answers to [28 April, 2016]   Unstarred Questions 397
39

.
H

os
pi

ta
l

26
.6

.9
6

D
r. 

N
ar

ai
n 

D
ut

t 
Sh

rim
al

i 
Fo

un
da

tio
n

3.
0 

H
ac

t
Pi

ta
m

pu
ra

40
.

H
os

pi
ta

l
16

.9
.9

6
V

ik
ra

nt
 C

hi
ld

re
n 

M
ed

ic
al

 F
ou

nd
at

io
n

1.
4 

H
ac

t
Sa

ke
t

41
.

H
os

pi
ta

l
16

.1
0.

96
B

al
aj

i 
M

ed
ic

al
 a

nd
 R

es
ea

rc
h 

C
en

te
r

12
00

0 
sq

. 
m

t
M

an
ad

aw
al

i

42
.

H
os

pi
ta

l
12

.6
.9

6
B

. 
R

. 
D

ha
w

an
 M

ed
ic

al
 C

h.
 T

ru
st

0.
9 

H
ac

t
D

w
ar

ka

43
.

H
os

pi
ta

l
7.

2.
97

N
iro

gi
 C

h.
 M

ed
ic

al
 C

h.
 T

ru
st

0.
85

 H
ac

t
M

an
da

w
al

i 
Fa

za
lp

ur

44
.

H
os

pi
ta

l
12

.1
1.

97
La

la
 M

un
ni

 L
al

 M
an

ge
 R

am
 C

h.
 T

ru
st

2.
34

 H
ec

t
Pa

sc
hi

m
 V

ih
ar

45
.

H
os

pi
ta

l
1.

7.
98

M
ul

ta
n 

Se
w

a 
Sa

m
iti

15
90

 s
q.

 m
trs

Pi
tta

m
pu

ra

46
.

H
os

pi
ta

l
19

.2
.9

8
W

al
ia

 C
ha

rit
ab

le
 T

ru
st

79
5 

sq
. 

m
trs

M
ay

ur
 V

ih
ar

-I
II

47
.

H
os

pi
ta

l
6.

1.
98

Pa
ra

m
 S

ha
kt

i 
Pe

et
h

3.
26

M
an

da
w

al
i

48
.

H
os

pi
ta

l
31

.8
.9

8
U

ni
qu

e 
H

os
pi

ta
l 

an
d 

R
es

ea
rc

h 
In

st
itu

te
3.

16
 H

ac
t

D
w

ar
ka

49
.

H
os

pi
ta

l
24

.3
.9

9
Sa

rv
od

ay
a 

H
ea

lth
 F

ou
nd

at
io

n
10

00
 s

q.
 m

trs
R

oh
in

i

50
.

H
os

pi
ta

l
30

.6
.9

9
Sh

an
ti 

M
em

or
ia

l 
So

ci
et

y
1 

H
ac

t
La

do
 S

ar
ai

51
.

H
os

pi
ta

l
20

.9
.9

9
D

el
hi

 E
.N

.T
. 

H
os

pi
ta

l 
an

d 
R

es
ea

rc
h 

C
en

te
r 

(E
.N

.T
. 

H
os

pi
ta

l 
an

d 
R

es
ea

rc
h 

C
en

te
r)

76
8 

sq
. 

m
trs

Ja
so

la
 F

C
-3

3

52
.

H
os

pi
ta

l
23

.2
.2

00
0

Sa
nt

 N
ira

nk
ar

i 
M

an
da

l
10

 A
cr

es
D

he
er

 P
ur

53
.

H
os

pi
ta

l
15

.3
.2

00
0

M
ad

hu
ka

r 
M

ul
ti-

Sp
ec

ia
lty

 H
os

pi
ta

l
55

00
 s

q.
 m

trs
G

ee
ta

nj
li

54
.

H
os

pi
ta

l
31

.5
.2

00
0

N
at

io
na

l 
H

ea
rt 

In
st

itu
te

74
3.

80
 s

q.
 m

ts
Ea

st
 o

f 
K

ai
la

sh

55
.

H
os

pi
ta

l
25

.6
.2

00
2

B
al

a 
Sa

hi
b 

G
ur

ud
w

ar
a 

(D
SG

M
PC

)
46

27
4 

sq
. 

m
ts

K
ilo

ka
ri

56
.

H
os

pi
ta

l
17

.1
1.

05
M

ah
a 

D
ur

ga
 C

h.
 T

ru
st

80
00

 s
q.

 m
trs

M
od

el
 T

ow
n



398 Written Answers to [RAJYA SABHA] Unstarred Questions

B. List of Dispensaries allotted to Pvt. Society

Sl 
No

Name of Society Location Area

1. Tarawati Ram Gopal Mehra 
Foundation

Mandawali 1000 Sqm

2. Indian Medical Association Karkardooma 400 Sqm

3. Dilshad Garden Ayyappa Sewa Samiti Dilshad Garden 1020 Sqm

4. Guru Singh Sabha Central Paschimpuri 380 Sqm

5. Pariwar Sewa Samity Pitampura 1000 Sqm

6. Jai Sri Ram Sewa Samity Pitampura 295 Sqm

7. Tagore Academy Shalimar Bagh 908 Sqm

8. Sarvodaya Health Foundation Rohini 1000 Sqm

9. Sanatan Dharam Sabha Public Trust Derawal Nagar 620 Sqm

10 Delhi Common Wealth Women’s 
Association

Masoodpur 1200 Sqm

11. Sadhu Vaswani Mission Shanti Niketan 0.41 Acre

12. Arpan Trust Vasant Vihar 500 Sqm

13. Lok Kalyan Samiti Humayun Nagar 200 Sqm

Statement-XI

List of allotment of land made to various institutions/public utility by L&DO

Sl. 
No.

Name of the Society/Institutions
and Locality

Date of 
allotment

Area of land

1         2 3 4

1 Modern School, Barakhamba Road 1928 25 acres

2. DAV High School Chitra Gupta Road 8.2.1939 3 acres

3. Ramjas Higher Secondary School Chitra 
Gupta Road

1942 3 acres

4. Modern School, Humayun Road 25.5.1961 
(original 

allotment letter 
issued on 
16.8.56)

3.947 acres
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1         2 3 4

5. Union Academy H.S. School, Raja Bazar 13.02.39 1.6 acre

6. Delhi Maharashtra Education Society, Oringal 
Road (Nutan Marathi School)

15.11.57 and 
6.2.68

1.5 acre and 
`1.025 acre

7. Bhartiya Vidya Bhawan, Copernicus Road 02.02.52 1.9 acre

8. Andhra Education Society, Rouse Avenue 18.09.52 1.233 acre

9. Madrasi Education Society, Lodhi Estate 23.07.53 0.386 acre

10. SGTB, Girls Hr. Secondary School, Lodhi 
Road

14.05.56 and 
additional 

allotment in on 
18.12.68

0.359 acre

11. Gujarat Eduction Society, Lodhi Road 11.10.56 1.5 acres

12 Blind Relief Association 28.12.56 2.44 acre

13. Gujranwala Gurukul, Lodhi Colony 31.12.58 2.5 acre

14. Vinay Nagar Bengal Higher Seconday 
School, Vinay Nagar

5.9.58 1.8 acres

15. Madrasi Education Association, Vinay Nagar 28.01.59 1.5 acre

16. Dev Samaj Modern School, Kilkori 16.02.59 2 acre

17. Vidya Bhavan Girls H.S. School, New 
Rajinder Nagar

26.09.59 1.472 acre

18. Bengali Boys H.S. School, Kashmere Gate 15.03.60 1.27 acre

19 Bal Bharati school 10.5.60 1.87 acres

20. Cambridge School, Sriniwas Puri 29.06.60 4.786 acre

21. Nav Shakti Education Society, Rouse Avenue 08.01.60 0.758 acre

22. Mater Dei Convent, Tilak Lane 29.08.60 1.661 acre

23. Quetta DAV H. S. School, Nizamuddin 11.02.60 2.033 acre

24. Delhi Tamil Education Society
Laxmi Bai Nagar

01.02.61 1.09 acre

25 The Lions Club of Delhi (Kashmir House) 1.4.61 0.90 acres

26. DAV School, Pusa Road 01.12.61 1.993 acre

27. Carmel Convent School, Chankyapuri 14.02.61 3.06 acre

28. Madrasi Education Society, Sec-IV, 
R. K. Puram

31.07.61 1.958 acre
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1         2 3 4

29. Vidya Bhawan, Co-Education School
Lodhi Estate

14.11.61 3.63 acre

30. Springdales School, Pusa Road 15.11.61 1.8 acre

31. Madrasi Education Society, Pusa Road 18.11.61 1.941 acre

32. Delhi Catholic Archdiocese, Ashoka Place 24.11.61 2.567 acre

33. Shyam Prasad Vidylaya, Lodhi Estate 14.3.59 1.48 acres

34. Dhanpatmal A.S. H-3, Roop Nagar,
New Delhi.

02.2.62 1.482 acre

35. Manav Sthali Middle School,
New Rajinder Nagar

06.07.68 3.22. acres

36. Bal Bharti School, Ganga Ram Hospital 
Marg.

18.09.62 1.08 acre

37. Guranwala Gurukul Trust, Malviya Nagar 28.03.63 1 acre

38. Phool Chand Vaishya H. S. School,
Pahari Dhiraj

13.08.63 277.77 sq.yds

39. Bapu Adarsh Vidyalaya 28.01.64 1.809 acre

40. Bengal Education Society, Moti Bagh 29.02.64 1.939 acre

41. DPS, R. K. Puram, Sec-12 10.12.64 4 acre

42. Queens Mary School, Tiz Hazari
(transfer sites)

17.12.64 2.74 acre

43. Khalsa Girls H.S. School, Paharganj 15.01.65 384 sq.yds

44. Jai Hind School Society, Sadar Thana Road 03.02.65 794 sq.yds

45. Ramjas Collage Society (R. K. Puram) 16.7.65 4.632 acres

46. Delhi Kannada Education Society,
Lodhi Estate

04.12.65 0.743 acre

47. Sanatan Dharam Kanya S. S. School, 
Jhandewalan Est.

26.05.66 1.4 acre

48. Bhai Joga Singh Trust, East Patel Nagar 28.05.66 1.4 acre

49. DAV Collage Trust, Jhandewalan 28.05.66 1.5 acre

50. Madrasi Education Association, Moti Bagh 
(DTEA School at Moti Bagh)

28.06.66 2.11 acre

51. Hope Hall Managing Committee,
R. K. Puram Sec-XII

19.08.66 2.011 acre
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52. British School, Chankyapuri 12.12.66 2 acre

53. Sisters of Charity Society, S-12. R.K. Puram 
(Holy Child School)

05.0.67 2.1 acre

54. Sindhi Education Society, Lajpat Nagar 25.07.67 1.382 acre

55. South Delhi Education Society, 
Defence Colony

19.07.68 1.378 acre

56 Kerala Education Soceity 
R. K. Puram Sec-VIII

23.12.68 2.546 acres

57. Kamlesh Balika Vidyalaya, Minto Road 22.11.95 
(Original 

allotment in 
19.11.69)

1.124 acres

58. Lady Irwin H.S. School, Canning Road 21.08.70 0.943 acre

59. Bal Bharti Public School, Pusa Road 
(Playground Purpose)

16.06.72 1322 sq.yd

60. DPS, Mathura Road 22.09.72 1.7 acre

61. Nirmal Shiksha Kendra, DDU Marg 29.11.72 4259.6 sq. yds 

62. American School, Chankyapuri 31.7.61 13.218 acre

63. Telegu School Society, R. K. Puram 17.07.73 1.881 acre

64. Janta Adaarsh Shiksha Sanasthan, 
Sec-III, R. K. Puram

19.9.75 1.843 acres

65. Convent of Jesus and Mary Bangla Sahib 
Marg (Playground Purpose)

28.01.77 0.607 acre

66. National Association for the Blind at Sec-V, 
R. K. Puram

8.2.77 0.497 acres

67. Nav Hind Educational Society at Rohtak 
Road, New Delhi (now transferred to Ram 
Dulari Charitable Trust)

28.3.78 0.689 acres

68 Convent of Jesus and Mary, Bangla Sahib 
Marg.,

4.8.80 2 acres

69. Sindhi Girls School, Subzi Mandi 16.05.77 2.724 acre

70. Child Education Trust, Sec-13, R.K. Puram 16.05.77 2.724 acre
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71 Patel Education Society (Springdalse School 
in Dhaula Kuan)

29.6.78 4.920 acres

72 J.D. Tytler School Society (New Rajinder 
Nagar)

9.5.80 2.916 acres

73. Birla Academy of Art and Culture, M.B. 
Road (Original allotment was made on 
15.6.82)

25.3.84 4.369 acre

74. Ram Kishan and Sons Charitable Trust, 
Lodhi Road

12.6.81 3.95 acre

75. Maratha Mitra Mandal, Jhandewalan 12.4.66 0.814 acre

76. Khalsa Education Soceity, Sarjoini Nagar 19.3.83 2.194 acre

77 Archbishop Agnelo Fernandes, (Delhi 
Catholic Archdiocese,
Sec-II, R.K. Puram)

15.12.83 0.496 acres

78 Samartha Shiksha Samiti, Nehru Nagar, 
New Delhi

22.12.84 1.444 acres

79. Guru Harkishnan Public School, Purana 
Quila Road

27.02.86 2.432 acre

80. Moti Bagh Mutal Aid Education Society, 
Moti Bagh.

04.06.86 0.542 acre

81. Public Montessori School, Timarpur 15.11.89 1055 sq.yds 
(425+630)

82. St. Joan’s Education Society 04.12.86 998.07 sq. mts

83. Jain Happy School, DIZ Area 18.07.90 2.15 acre

84. Vidya Ed. Society, DIZ Area 25.07.90 1126.25 sq.mt

85. Rai Sinha School, CR Park 22.09.92 2.055 acre

86. Mohayal Education Society, R. K. Puram 23.12.92 2.764 acre

87. Chinmaya Vidyalaya, Vasant Vihar 22.3.93 3.570 acre

88 Civil Service Society, Chankyapuri 21.06.95 7.697 acre

89. Deshmash Khalsa Ed. Society,
Malviya Nagar

22.4.96 0.558 acre

90. Andhra Education Society, Pushp Vihar 
(Original allotment on 20.12.93)

09.12.97 1.976 acre
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91. Samaarth Shiksha Samiti, Nehru Nagar 
(Playground purpose)

07.07.99 1.6 acre

92. DAV Nursery School, Mandir Marg 16.12.99 1000 sq. mt

93. Samartha Shiksha Samiti, Amar Colony 14.02.00 0.8135 acre

94. South Delhi Ed. Society (Alternative land). 
(Original allotment on 7.6.93)

19.2.00 0.247 acre

95. Shiv Niketan Ed. Society, DIZ Area 19.4.00 (Original 
allotment letter 

issued on 
21.12.99 for 

area measuring 
915 sq.mts)

950 sq.mts

96. I.P. Girls Hr. Secondary School, MB Road 
(Alternative allotment)

15.6.00 2.379 acre

97. Bengal Educational and Cultural
Association, Minto Road

22.1.01 1727.08 sq. mt

98. Samartha Shiksha Samiti, MB Road 13.3.01 3.373 acre

99. Gujarat Education Society, DIZ Area 
(Nursery School)

10.4.01 950.105 sq. mt

100. Samarth Shiksha Samiti, Vasant Vihar 17.4.01 1.574 acre

102. Samarth Shiksha Samiti, Aram Bagh 17.4.01 1.554 acre

103. Delhi Public School M.B. Road, Sec-V 27.6.01 16007 sq. mts

104. Mukherjee Public School (Primary School
in Sarojini Nagar)

19.10.01 858 Sq. mts

105. Mata Amritanandamayi Math, M.B. Road, 
Sec-IV

30.7.01 2.379 acre

106. Vaish Aggarwal Educational Society,
M.B. Road, Sec-VI

14.8.01 16085 sq. mts

107. Samartha Shiksha Samiti, Shivalik 11.1.02 1.093 acre

108. Delhi Public School (Lodhi Road) 19.6.02 849.19 sq. mts

109. DPS, Sec-X, R.K. Puram 22.7.02 4774.28 sq. mts

110. Ramakrishan Mission, Pahar Ganj 17.3.16 83.61 sq. mtrs.



404 Written Answers to [RAJYA SABHA] Unstarred Questions

Statement-XII

Terms and conditions for allotment of Institutional Land

(i) That the allottee———— will be required to pay provisional premium of 
land measuring———— Acre/Sqm. @ `———— Lac per acre (provisional) 
with 2.5% annual ground rent of the total premium. Aggregate of the 
provisional land final premium). The revision of rates of land is under 
consideration of the Central Government. The allottee shall have to pay 
balance premium for the land as per rates determined by the Central 
Government under Rule-5 of DDA (Development Nazul land) Rules-1981, 
and within the time demanded by DDA The rates of land determined, by 
Central Government, shall be binding upon the allottee and shall not be 
called in question by it in any proceeding.

(ii) The allottee shall give an undertaking to the effect that it will pay the 
balance premium of land, when demanded by DDA on the basis of the 
rates determined by Central Government.

(iii) The area of the land/plot is also subject to variation in size, due to 
requirement of layout plan and demarcation of site etc.

(iv) The allotted land shall be used, for the purpose of Construction of 
————— and no other purpose whatsoever.

(v) The building plans should be got approved from the Lessor/DDA, before 
getting the same sanctioned for the construction on land and construction 
as per sanctioned plan shall be completed within a period of 02 years 
from the date of taking over possession of the plot allotted.

(vi) The allottee shall not sell, transfer, assign or otherwise part with possession 
of the whole or any part of the said land or any building thereon except 
with the provisions consent writing of the Lessor which he shall be entitled 
to refuse in his absolute description.

(a) PROVIDED that, in the event of the consent being given the, Lessor 
may impose such conditions as he thinks fit and the LESSOR shall 
be entitled to claim and recover the whole or a portion (as the Lessor 
may in his absolute description determined) of un-earned increase in the 
value (i.e. the difference between the premium paid and market value) 
of the said land at the time of sale, transfer assignment, or parting with 
the possession and the decision of Lessor in the respect of the market 
value shall be final and binding.

(b) Not withstanding anything contained in clause (v) above, the lease may with 
the provisions consent in writing of L.G. Government of Delhi (here in after 
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called THE LT. GOVERNER) mortgage of change, the said land to such 
person as may be approved by the Lt. Governor in absolute description.

(vii) The lease deed shall be executed and got registered by the allottee at its 
own cost as and when called upon to do so, by the Lessor (PRESIDENT 
OF INDIA)/DDA.

(viii) The trees if any standing on the plot in question shall remain as DDA 
property and shall not be removed or disposed of without the prior approval 
of the Lessor in writing.

(ix) That all other conditions as contained in the perpetual lease deed to be 
executed in this behalf and any other terms/condition imposed from time 
to time by the Central Government/Lt. Governor shall be binding upon 
the allottee. The form of lease deed can be purchased from the office of 
DDA.

(x) If the allottee violates any terms and conditions as mentioned above and in 
the perpetual lease-deed, the allotment shall be cancelled and possession of 
the land/plot with superstructure standing thereon if any, will be taken over 
by the Lessor (PRESIDENT OF INDIA)DDA without any compensation 
to the allottee.

 (xi) If the allotment cancelled for breaches of any terms/ conditions of the 
allotment, the possession of the plot/land with building, if any will be 
handed over to DDA by the allottee on the date and time given in the 
cancellation notice,

(xii) The payment and the acceptance letter with the required undertaking must 
to be sent within the 60 day otherwise interest at the rate of 18% shall 
be chargeable for the delay period up to 180 days of issue of the this 
letter on completion of 6 months from the date of issue, the allotment 
shall be automatically cancelled, if the allottee has made partial payment, 
after 180 days of issue of issue of this letter the allottee shall have to 
re apply for allotment.

(xiii) That it is the whole responsibility of the allottee to keep proper watch 
and ward of the land and property against any encroachment.

(xiv) The offer of allotment of land herein made is on “AS IS WHERE IS 
BASIS”. The allottee is advised to got itself acquainted with the conditions 
herein mentioned and also the site conditions before acceptance of the offer 
of allotment. It may be noted that the DDA shall not entertain any claim/
exemption from the payment of ground rent, License Fee, Composition Fee 
etc. once the offer of allotment is accepted and possession is taken over.
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(xv) The allottee shall pay the cost of fencing/Boundary wall if any, as and 
when demanded by DDA.

(xvi) The allottee shall abide by all the terms and conditions given in the 
sponsorship letter and other conditions as may be imposed by the sponsoring 
authority from time to time.

 Statement-XIII

Guidelines for Screening of applications for allotment of land

The Screening Committee should keep the following aspects in view, while 
examining the applications received for allotment of Government land from various 
institutions/organizations:

(i) Availability of land as per approved layout plan and the prescribed land 
use of the plot as per the layout plan/zonal plan/Master Plan. Allotment 
of a plot should be considered only when the land use is permissible for 
such activities for which allotment has been requested.

(ii) The plot of land should be free from any encroachment/litigation and the 
requisite infrastructure such as power, water supply, drainage facilities etc., 
should be available in the area.

(iii) The organization seeking allotment of land should be a registered Society/
Trust, registered for at least 5 years at the time of application, The Society/
Trust should have persons of professional and representative character on 
the Management Committee, which should, not consist of family members.

(iv) The Society/Trust should submit the certificate of Registration, Memorandum 
and Articles of Association, Balance Sheet and Audited Accounts for 5 
years, immediately preceding the date of application.

(v) The Society/Trust should submit the Certificate of Exemption from Income 
Tax under Section 80G of Income Tax Act. 

(vi) The recommendation of the concerned Ministry of the Government of India 
for allotment of land should be considered, The following specific information 
of the applicant should be sought from the Administrative Ministry:

(a) The status of the Society, nature of its activity and work performance. 
The item will cover whether the Society is charitable and what benefit 
it gives to the common man by its activities.

(b) Analysis of Certificate of Registration, Memorandum and Articles of 
Association, Balance Sheet and Auditors Report for the past 5 years.

(c) Whether the organization is already working in Delhi and, if not, why 
it needs to set up an office in the National Capital.
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(d) Details of the project that the Society wants to implement, while asking 
for the land.

(vii) In Case of educational institutions, a valid sponsorship certificate for 
the area and the type' of school for which allotment of land is sought 
should be obtained from the Directorate of Education, GNCTD in respect 
of middle and higher level schools and from the local body .concerned 
(MCD/NDMC) in respect of nursery/primary schools.

(viii) The antecedent of the Society/Trust should be verified through the Government 
of NCTD and if necessary through the Ministry of Home Affairs.

(ix) Permanent Account Number (PAN) for Income Tax purposes should be 
furnished.

(x) An assessment should be made as to whether the organization would be 
in a position to pay the cost of the land as well as construction of the 
building. It should be seen whether the institution/organization already owns 
and land in Delhi and in case it does the activity for which such land is 
being put to use should be looked into. In case the organization has been 
allotted land by L&DO/DDA earlier, it should be ascertained whether the 
land is being used properly and whether the organization need further land 
for carrying out its activities, it should also be considered as to whether 
the actual quantum of land being sought for is sufficient or excessive or 
inadequate while recommending for allotment of land.

(xi) The applicant Society/Trust should furnish proof of having fixed deposit/
equivalent liquid investment covering the cost of land + 10% more, to 
ensure payment of land cost without seeking any special dispensation and 
should produce a ‘No Loan Certificate’ in respect of the above mentioned 
investment.

(xii) In case of consideration of request for allotment of land for any institution 
wholly owned or assisted by Government of India or any State Government, 
the stipulations above could be suitably relaxed/waived, for reasons that 
would be recorded in writing.

Erroneous conversion charges for leasehold to freehold

619. SHRI MOTILAL VORA: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether attention of Government has been drawn to the fact that the formula, 
fixed by the Delhi Development Authority, for calculation of conversion charges of 
plots for residential use from leasehold to freehold, in the case of individual floors, 
indicated in the Brochure is erroneous, as a result of which the applicants have to 
pay excess amount running into lakhs of rupees;
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(b) if so, what action has Government taken to correct the erroneous formula 
and how much time will it take to rectify the formula; and

(c) whether a reference from a Member of Parliament on the subject is pending 
disposal in the Ministry?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) to (c) A reference on the issue was received, which was examined in consultation 
with the Land and Development Office (L&DO) and the formula for calculation of 
conversion fee from leasehold to freehold, was found to be correct. As such, the 
matter is not pending for disposal in the Ministry.

Funds crunch for Vijayawada metro project

620. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Vijayawada Metro Project has been hit by funds 
crunch; and

(b) if so, what steps Government is taking to speed up the work?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) No, Sir. 

(b) Does not arise.

Illegal construction business

†621. SHRI LAL SINH VADODIA: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether it is a fact that the business of illegal construction is flourishing 
in various parts of the country;

(b) if so, whether Government is considering to take any concrete step in order 
to curb it; and

(c) if so, the details thereof and by when such steps will be taken and if not, 
the reasons therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) Urban Development is a State subject and all kinds of construction activities are 
regulated by the specific Building Bye Laws of the respective State or city.

† Original notice of the question was received in Hindi.
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(b) and (c) The respective urban local bodies and urban development authorities 
monitor and regulate the construction activities by granting construction permissions. 
They are empowered to take action to curb illegal construction as per the provisions 
of respective Building Bye Laws.

Change of DDA flat for paraplegic

622. SHRI RAM KUMAR KASHYAP: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether V C, DDA received a letter No. F.NO.5900/UDM/2015-DDAIII 
dated 18.1.2016 from the Director (Delhi Division), Ministry of Urban Development 
to take immediate necessary action to resolve the issue concerning change of flat of 
a paraplegic;

(b) the action taken by VC, DDA to resolve the issue, the details thereof; and

(c) whether V C, DDA has informed the Ministry in the matter and if so, details 
thereof and if not, action taken by the Ministry in the matter to resolve the issue?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) Delhi Development Authority (DDA) has informed that they have received a 
letter from Ministry of Urban Development concerning change of flat of a paraplegic. 

(b) and (c) DDA has informed that the possession of the flat in question was 
handed over in the year 1998 and the allottee got the flat converted to freehold in 
the year 2000. As such, DDA does not have any title in the said flat and it is not 
legally feasible to effect any change after conversion of flat to freehold. 

Policy for changing free-hold DDA flats

623. SHRI RAM KUMAR KASHYAP: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the details of DDA circulars/policies etc. under which the flats are changed 
and whether copies thereof would be laid on the Table of the House;

(b) whether there is no policy for change of flat after it has been converted 
from lease hold to free-hold; if so, the reasons therefor; and

(c) the steps taken to frame policy for changing free-hold flats?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH 
NAIDU): (a) to (c) Delhi Development Authority (DDA) has informed that there 
is no policy for change of freehold DDA flats because DDA does not have any 
title in such flats.
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Impact of Beti Bachao Beti Padhao on Sex Ratio

624. SHRI AAYANUR MANJUNATHA: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state:

(a) whether Child Sex Ratio (CSR) in some States/UTs of the country has 
declined below national average, if so, the details thereof and reasons therefor, State/
UT-wise;

(b) whether Government has urged State/UTs for effective implementation of 
the Beti Bachao Beti Padhao (BBBP) campaign in their respective States, if so, the 
details thereof and response of the States/UTs thereto along with the funds allocated 
and released to the States/UTs for implementation of the campaign since inception; 
and

(c) the extent to which the said campaign has been successful in helping to 
achieve the balanced sex ratio in various States/UTs?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) As per Census 2011 data, Child Sex Ratio (CSR) 
stands at 918 girls per 1000 boys in the age group of 0-6 years, against 927 in 2001 
Census. The State-wise details are given in the Statement-I (See below). The reasons 
behind the declining Child Sex Ratio in the country are primarily the socio-cultural 
mindset having preference for son, considering girls as burden and preference for 
small family. Further, easy availability of technology for sex determination tests and 
abortion services act as a catalyst in the declining Child Sex Ratio.

(b) The scheme is being implemented through the State Government/UT 
Administration. The Village Convergence and Facilitation Service (VCFS) is being 
implemented in BBBP districts at Gram Panchayat (GP) level to generate awareness 
regarding various schemes/programmes of the Central/State Government and mobilize 
the community to create demand and access/avail such services at grass root level. 
The States/UTs have undertaken various activities under the BBBP. Details are 
given in the Statement-II (See below). Fund released under the Beti Bachao Beti 
Padhao (BBBP) campaign to the States/UTs for implementation are given in the 
Statement-III (See below). 

(c) The overall objective of the Beti Bachao Beti Padhao (BBBP) Scheme is to 
improve declining Child Sex Ratio in the country and create an enabling environment 
for the education of girl child and this requires long-term attitudinal change. The 
Scheme has completed its one year and is at the nascent stage of implementation. It 
is too early to assess its impact at this stage but the Scheme has been received well. 
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In the last one year, several local innovative interventions have been demonstrated 
by the districts with support from Department of WCD, Health and Education. This 
has resulted in increased awareness, sensitization and conscious building around the 
issue of declining CSR in the public domain. 

Statement-I

State-wise details of Child Sex Ratio (age group 0-6 years) 
during last two Census

Name Census 2001 Census 2011

Andaman and Nicobar Islands 957 968

Andhra Pradesh 961 939

Arunachal Pradesh 964 972

Assam 965 962

Bihar 942 935

Chandigarh 845 880

Chhattisgarh 975 969

Dadra and Nagar Haveli 979 926

Daman and Diu 926 904

Delhi 868 871

Goa 938 942

Gujarat 883 890

Haryana 819 834

Himachal Pradesh 896 909

Jammu and Kashmir 941 862

Jharkhand 965 948

Karnataka 946 948

Kerala 960 964

Lakshadweep 959 911

Madhya Pradesh 932 918

Maharashtra 913 894

Manipur 957 936

Meghalaya 973 970

Mizoram 964 970
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Name Census 2001 Census 2011

Nagaland 964 943

Odisha 953 941

Puducherry 967 967

Punjab 798 846

Rajasthan 909 888

Sikkim 963 957

Tamil Nadu 942 943

Tripura 966 957

Uttar Pradesh 916 902

Uttarakhand 908 890

West Bengal 960 956

Statement-II

Details of Initiatives undertaken on BBBP (as reported by States/Districts)

State/Districts Innovative Actions 

Andaman and 
Nicobar Islands

• Guddi Gudda Board have displayed in 15 villages

• Gender sensitive awareness camp was organized in 
collaboration with medical personnel.

• Girl child day was celebrated on 5th August, 2015.

• Song and Drama division organized awareness campaign 
through puppet show at 50 places in South, North and 
Middle Andaman.

Assam • 24th of every month dedicated for celebration of Girl 
Child Day 

• Celebration of Beti Janmotsav through Tree-plantation and 
felicitation of the Mother of the Girl Child in the AWCs'

• Organise Gram Sabha with women group

• CSR topic has been discussed in print media and local 
TV channel

• BBBP logo has been painted at AWCs.

• Organised orientation programme for Para-legal workers 
on BBBP
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State/Districts Innovative Actions 

• Clinic sealed-2, Machine sealed-2 and de-sealed-1 by court

• District Appropriate Authority filed 5 cases and court cases 
initiated for 3 cases

Y.S.R. Kadapa, 
Andhra Pradesh

• 1st Friday of every month dedicated for celebration of 
Girl Child Day 

• 12 Sensitization Programmes held with 320 participants 

• 790 Gram Panchayats have displayed the Guddi Gudda 
Board

• Awareness campaigns on CSR issue with CDPOs and 
Supervisors, though schools, colleges, orphanages, camps, 
rallies 

• 92 community level meeting organised for generating 
awareness on the CSR issue.

Vaishali, Bihar • Beti Janmotsava at Pohiyar Panchayat, Sahdei buzurg 
Block was organised. Highlights included distribution of 
Birth certificate and fruit saplings to parents spread out 
the message that ''jekra beti hotai, okre per miltai''.

• During the Vaishali Mahotsava, a stall on Beti Bachao Beti 
Padhao was displayed to create awareness on CSR issue.

Chandigarh • Rubber Stamp on Save Girl Child distributed in all 
Dispensaries and Government Hospitals.

• 2 Radio Talks on All India Radio organized on issue of 
save girl child.

• 580 flex banners, carrying messages related to importance 
of Girl Child, Save Girl Child campaign were installed at 
all health centers of Chandigarh

• All 12 Gram Panchayats have been covered and Gudda 
Guddi Board has been installed at Panchayat Bhawan. 

• 20 awareness generation programmes has been organised 
on CSR issue.

• Training for private/Government practioners was organised 
in collaboration with District Family Welfare Bureau. 

Chhattisgarh • Government of Chhattisgarh has generated awareness on 
“Beti Bachao Beti Padhao” through “Rath” during the 
Chief Minister visit to Raipur. 
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State/Districts Innovative Actions 

• 11th date of every month dedicated for celebration of 
Girl Child Day

• District Administration started celebration of birth of Girl 
Child at district, block and village level.

• Organised rally at village, sector, block and district level for 
spreading message on save the girl child and educate them.

• Oath ceremony at every event 

• President Zila Parishad awarded the girls those scored 
highest marks at block and district level in standard 10th. 

• Commissioner Nagar Nigam, Raigarh issued direction to 
Nagar Nigam to ensure BBBP logo on every correspondence 
and on Rasan card.

• Commissioner Nagar Nigam Raigarh issued directions to 
all Nagar Palika/Panchayat Officer to name at least one 
chouk as Beti Bachao Beti Padhao Chouk, those whose 
name has not yet decided. 

• Stop one child marriage at Pussore block with the support 
of ADOP and Police.

• Health Department have installed 20 tracker devise in 
US centres. 

Daman and Diu • Media campaign was launched by UT Administration and 
celebrates the birth of girl child, distribution of cycle to 
girl child under educational scheme and appreciation letter 
to 5 girl child for their outstanding performance. 

• Hoardings on BBBP at prominent places, awareness 
generation though FM All India Radio 102.3, advertisements 
on BBBP run through electronic media, print media and 
local cable network

• Self Defense Programme organized for girls by ICPS, 
Government Colleges

• Special Tableau on BBBP during Daman Festival by 
Tourism Department

• Women Achievers Award given to outstanding women 
(below 18 years and above 18 years) in diverse areas-
sports, education, science, documentation and research, 
bravery, Art and Culture 
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State/Districts Innovative Actions 

• Organised bike rally for the rights of the girl child, around 
300 female participated. 

Dadra and Nagar 
Haveli

• On occasion of International Women’s Day the UT 
Administration have planned to celebrate Beti Janmotsav 
with parents of all girls who were born in January 2016 
along with their babies. The celebration to start with Cake 
Cutting, distribution of Badhai kit-two sets of clothes, cap 
and mittens, handkerchief, hoody blanket, diapers, bowl 
and spoon. 

• For imparting benefits to girl child, convergence with Save 
the Girl child Scheme, Matru Samriddhi Yojana, Sanjeevani 
Swasthya Bima Yojana, Government of India Schemes 
like Pradhan Mantri Jeevan Jyoti Yojana and Pradhan 
Mantri Suraksha Bima Yojana has been established. Bank 
Accounts shall be opened in the name of mother with a 
joint account of new born girl.

• Registration of mother under PM Jeevan Jyoti Yojana 
and PM Suraksha Bima Yojana-first premium under the 
scheme paid by UT

• Launching of UT Scheme Sukanya Satkar Yojana- 
incentivizing the first two born girl child in the family 
by ` 9000 each in name of the mother

• UT Scheme Paripakvamata Niyojit Bal Yojana incentivizing 
` 10000 for mothers who conceives her 1st child after 
the age of 20 yrs and another ` 10000 if she conceives 
another child after a gap of 5 years

Goa • Special sessions on PC PNDT Act was organised during 
Village Health Nutrition Days at the anganwadis/village 
level

• Sensitization Programme for the students of VIIIth, IXth 
and Xth held in 4 schools on PC-PNDT Act and BBBP

• Programme on BBBP Scheme was telecast on Doordarshan

• 32 small size LED boards (2.5ft x 1.5ft) with logo of 
BBBP are installed in all Health Centres at OPD wall

• Big size LED boards (i.e. 8x3ft and 6 x 3ft) are installed 
in 20 PHC/CHC/UHC
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State/Districts Innovative Actions 

• Leaflets with a message on PCPNDT Act and Logo of 
BBBP are printed and distributed for creating awareness.

• Hoardings on Government buses (Kadamba Transport 
Corporation) on PC-PNDT Act with a message ‘Save the 
Girl Child’

Gujarat • Organised “Maha Hastakshar Abhiyan” on BBBP, where 
MP, MLA and Zilla President appeal to community to 
support the programme.

• Beti Bachao Campaigns: Stage shows/wall paintings/
hoardings/advertisements on buses/IEC Vans, Hamari Beti 
Express

• Constitution of security council from State to Village 
level is decided by resolution of home department. They 
are allotted different work related to safety and security 
of women

• Women Empowerment Fortnight: All the department 
of State Government celebrate “Women Empowerment 
fortnight” from 1st August to 15th August as per directions 
of Chief Minister

• Mehsana District, Gujarat organized cultural programmes 
on BBBP to highlight the issue of declining CSR on the 
occasion of Prajapati Samaj Samuh Marriage. In addition 
to the seven pheras, an eighth phera was introduced with 
the pledge taken by the newly weds to not indulge in 
gender biased sex selection. An exhibition on BBBP was also 
organized on 14th February, 2016 attended by 14000 people

Haryana • Call for Action-Beti Bachao, Beti Padhao campaign 
announced by Government of Haryana under BBBP

• Chief Secretary has issued directions to all Government 
buildings and public places with BBBP logo

• Rewards for best panchayats/villages that have been able 
to improve the Child Sex Ratio.

• Reward of ` 1 lakh for whistle blowers informing about 
illegal sex selection

• Lohri Celebrations/Kuwa Pujan is being observed on the 
birth of the girl child thus breaking the stereotype of age old 
social custom that it is only celebrated on birth of boy child.
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State/Districts Innovative Actions 

• 5139 Gram Panchayats have displayed Guddi Gudda Board 
in the selected districts

• 2235 newly born girl child and their mother’s have been 
felicitated 

• 2830 awareness rallies have been organised in 12 districts

• 1637 awareness generation activities such as nukkad natak/
IEC/baby shows have carried out under the Scheme

• BBBP logo has been painted on 1681 AWCs buildings 
along with slogans

• Gram Pradhan of Bibipur Panchayat, Jind Haryana has 
taken an initiative and organised a contest named “A 
selfie-with-daughters contest” to promote the girl child. 
The initiative was appreciated by PM in his ‘Mann ki 
Baat’ to the nation

Himachal Pradesh • District Task Force and Block Task Force has been 
constituted 

• 10th date of every month dedicated for celebration of 
Girl Child Day

• District level orientation and sensitization programme 
organised

• Awareness Generation Programme i.e. signature campaign, 
radio jingles, TV spots, rally, health camps and miking 
have been conducted

• District Authority has decided that Child Sex Ratio is one 
of the agenda in Gram Sabha meeting

• In Una district, participatory appraisal exercise has been 
adopted by District Administration to understand the causes 
of decline in CSR and devise strategies. DTF and BTF 
constituted, Intensive Campaign on BBBP launched, 235 
Guddia-Gudda boards installed in all GPs, 1100 BBBP 
boards installed in all schools, colleges, Government 
buildings, BBBP signatures launched for all administrative 
emails, cash prizes announced for industries employing 
more women, incentives to schools for girl child retention, 
100% separate functional toilets for girls, free mundan 
ceremony for girls in Mata Chintapurni Mandir etc. 
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State/Districts Innovative Actions 

• On occasion of “International Kullu Dusshera”- 9893 
women gathered for a collective dance performance 
dedicated to BBBP for creating value of girl child, 
importance of girl’s education and her overall well-being. 
This was the largest “kullu nati” which has been recorded 
by “Guinness Book of World Record”

• District Mandi, Himachal Pradesh organised Marathon on 
BBBP 

Jammu and 
Kashmir

• "Aasra"- a comprehensive social security scheme has been 
launched by Government of Jammu and Kashmir under 
which the State would pay or reimburse premium for the 
two Insurance Schemes-Prime Minister Suraksha Bima 
Yojna (PMSBY) and Prime Minister Jeevan Jyoti Yojana 
(PMJJY). This Scheme would provide social security cover 
to widows, destitute, BPL families and to those whose 
annual income is less than ` 75,000/-.

• Kathua district launched "Pahal-Ek Kadam Nari Samman 
ki Aur" under Beti Bachao, Beti Padhao (BBBP) today. 
Highlights of the ceremony include launching of dedicated 
caller tune, signature campaign, oath taking and cultural 
bonanza on empowerment of girl child. 

• “LadilyLaxmi”-a social assistance scheme launched for new 
born girl child for 6 select districts, State to contribute 
` 12,000 per annum in the name of new born girl child 
for the next 14 years, Scheme to provide a sum of ` 6.50 
lac on maturity, i.e; on attaining age of 21 years

• A Two day "Festival of Girls" and BBBP Cyclothon 
organized by District Administration, Udhampur, for 
mass participation in Girl Child Campaign, concluded 
with colourful programmes organized at more than dozen 
locations. Highlights of this campaign included 180 Kilo-
Metres of Cycling Expedition by 22 members of Jammu 
Cycling Club and a district level conference on Girl child.

• "Girl’s Athlete Meet" at all block Headquarters of Kathua 
district under Beti Bachao, Beti Padhao campaign.

• “Laadli Diwas” celebrated in Kathua district for Celebrating 
and valuing the girl child. Rewards for whistle blowers 
informing about illegal sex selection.
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State/Districts Innovative Actions 

Kerala • Awareness campaign on survival of girl child have been 
conducted in 2998 Aanganwadi Centres in 20 blocks

Madhya Pradesh • Beti Bachao Campaigns: Stage shows/wall paintings/
hoardings/advertisements on buses/IEC Vans, Hamari Beti 
Express 

Maharashtra • Digital Guddi-Gudda Board displayed in offices of CM, 
CS; DC, Zila Parishad and Gram Panchayats. The digital 
display board also contains information on schemes/
programmes for girl child, Audio-Video content and IEC 
material on issue of declining CSR. 

• Road Show organized on Beti Bachao, Beti Padhao 
organised by District Administration of Jalgaon, Maharashtra 
for spreading awareness about CSR.

• District Jalgaon, Maharashtra launched stickers on BBBP 
to be pasted on Vehicles 

• “Gaurav Patra” initiated for exemplary work in empowering 
the girl child

• 1730 birth of girl child have been celebrated

Odisha • District Task Force has sealed one unauthorized MTP clinic. 

• District Authorities have intervened and stop two child 
marriage in Bhaper block of Nayagarh District.

• 7 set of training programmes conducted for District officers, 
members of ZiIla Prished, PRI, teachers, frontline workers, 
NGOs and SHGs. 

• 62 Nukkad Nataks have been organised and reach out 
appox. 20,885 peoples. 

• All 1310 Schools have functional School Management 
Committee 

• 1523 girls toilets and 1362 boys toilets are functional

Punjab • Under its ‘Udaan-Sapneya Di Duniya De Rubaru (Udaan-
Live your Dream For One Day)’ Scheme, the Mansa 
Administration will invite proposals from girls in classes 
VI-XII who can then spend a day with a professional they 
aspire to be — be it a doctor, police official, engineer, IAS 
and PPS officers, among others

• Six USCs have been sealed under the PC&PNDT Act in 
Muktsar Saheb and Patiala districts. 
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State/Districts Innovative Actions 

• 71 Gram Panchayats in Barnala districts have displayed 
the Guddi Gudda Board

• District Administration celebrates the birth of Girl child 
and distributes the certificates to mothers

• Celebration of Kanjaka Pooja by District Administration, 
Patiala to drive the message that if we can do pooja of girls 
on Kanjaka then why daughters are not allowed to be born.

• Certificate of appreciation given to 211 mothers on birth 
of girl child by District Administration, Patiala

• Encouraging NGOs to adopt villages with low CSR in 
Patiala District and work sincerely to bring a change in 
mind set 

Rajasthan • Special Advertisement on Beti Bachao Beti Padhao released 
on ETV & DD Rajasthan to be broadcast daily at prime 
time.

• Thali Ceremony celebrated on birth of girl child in Dausa 
district

• 2,35,000 pledged their support to “save the girl child” in 
Jhunjhunu district 

• Celebration of Beti Janmotsava in presence of Minister, 
WCD, Rajasthan, MPs and MLAs. Highlights included 
felicitation of mothers and new born, cake-cutting, badhai-
sandesh and oath taking ceremony. 

• 5000 mtr. State champion, Ms. Sapna Kumari is appointed 
as Brand Ambassador for BBBP in Jhunjhunu District

• Rewards for whistle blowers informing about illegal sex 
selection

• 2199 girls toilets have been constructed

• Five early child marriages have been stopped by District 
Authorities

• Beti Bachao Campaigns: Stage shows/wall paintings/
hoardings/advertisements on buses/IEC Vans, Hamari Beti 
Express.

Tamil Nadu • Linking Sukanya Samriddhi Account with the birth of 
girl child 
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State/Districts Innovative Actions 

• 48150 Sukanya Samriddhi Accounts have been opened till 
31.7.2015. Gold Coin as a prize has been given to those 
who opened Sukanya Samridhi Account on daily basis 
through lottery system. 

• Special Gram Sabha on BBBP organized 

• 143 child marriages have been prevented

• 6064 girl child benefitted under Chief Minister’s Child 
protection Scheme

• 2342 villages have displayed Guddi Gudda Board.

• 56 women achievers are honoured with certificate by 
District Authority.

• Birth of girl child is celebrated as Girl Child Day on 7th 
of every month. Saplings of fruit bearing trees, gift hamper 
comprising of baby dress and other necessary items are 
distributed along with birth certificates. 

• Distribution of low cost sanitary napkins in all government 
schools and orphanages for girls and incinerators for safe 
disposal.

• Display of BBBP logo on official vehicles, school buses, 
wall painting of logo on Government Hospital and PHCs 
buildings, SHG buildings Four USCs have been sealed 
and memo issued to three USC under the Act.

• BBBP logo wall painted in 240 villages (SHG buildings)

• All departments displayed BBBP logo on their vehicles 
and BBBP logo is painted in Government Hospital and 
PHCs buildings 

• Four USCs have been sealed and memo issued to three 
USC under the Act

• 1616 SMCs has been reconstituted and meeting was held 
in 1423 Government Schools and 193 Government Aided 
schools.

Tripura • Gomati District Administration, Tripura was felicitated by 
Department of Post GOI for their exceptional performance 
under Sukanya Samridhi Scheme 

• District Administration Gomati, Tripura hosted ‘Nandini 
Smart Girl Awards’ felicitating 48 girl students in different 
categories and 12 female teachers and principals for
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State/Districts Innovative Actions 

outstanding achievements on BBBP. Nandini Awards were 
also given to Best ASHA, Best AWW, Best Sports Women, 
Best Swimmer, Best Chess Boxer etc.

• BBBP was highlighted during Matabari Diwali Mela and 
Kali Puja, community Durga Puja Pandals by District 
Administration, Gomati District

• Polling Stations managed by women a continued success 
in Gomati District, Tripura # Beti Bachao Beti Padhao

• Assam Rifles organised lecture on BBBP in Agartala, Tripura

• Guddi-Gudda Board at District Hospital, Gomati-all SDHs, 
PHC’s, CHCs displayed

• A model park in Udaipur Municipal Council area, Gomati 
District, Tripura has been renovated and dedicated to girl 
child through planting saplings by girls/parents. 

Uttar Pradesh • A month long drive was organized on Women Empowerment 
in all district covered under BBBP Scheme. Under the drive 
street play, Jan Samwad, awareness on various programme 
and laws, signature campaign, rallies were organised.

• Celebration of girl child organised by District Administration 
Hathras on valuing girl child 

• 37 inspection visits conducted by District Inspection and 
Monitoring Committee, 

• 200 form ‘F’ audited by District Appropriate Authority 
(DAA), 

• Show cause notice issued to 7 USG Centres

• 1048 female toilets have been constructed in elementary 
and secondary schools in Mathura

Uttarakhand • Oath ceremony has been organised for Government College 
students, 730 students had participated.

• Awareness generation programmes have been conducted 
i.e. Street play, rally and signature campaign.

• 150 Gram Panchayats have displayed the Guddi Gudda 
Board in Champawat district.

• Celebration of birth of Girl Child in Champawat 

• Nari ki Chaupal has been organised 
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Statement-III

Details of funds released to States/UTs under Beti Bachao 
Beti Padhao campaigns

Financial Year Fund Released 

2014-15 34.84 crore

2015-16 59.06 crore

Average statistics in rapid survey on children

625. SHRI VIJAY GOEL: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether Government has taken cognizance of the fact that the Rapid Survey 
on Children only provides summary statistics of averages for most indicators;

(b) if so, whether Government is willing to consider reporting of household 
level data so that social scientists can effectively make use of the data;

(c) if so, the details of future structure of reporting of this data; and

(d) if not, the reasons therefor? 

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) to (d) Rapid Survey on Children (RSOC) was 
commissioned by the Ministry of Women and Child Development across 29 States during 
2013-14 with technical assistance from UNICEF India. Key objective of the survey 
was to assess the situation of children and women with a special emphasis on access 
and utilization of services under the ICDS Scheme and to provide baseline data for the 
restructured ICDS Scheme. The national and State level fact sheets provide information 
in respect of key indicators on maternal and child health and nutrition, and access 
and usage of ICDS services. Early childhood care and the enabling environment, like 
access to drinking water and use of toilet facilities are also covered in the survey. The 
survey maps the ICDS programme in terms of its infrastructural facilities, awareness 
and utilization of the six services by the target groups. The Government will consider 
dissemination of analysis of the report based on household data at an appropriate time. 

WHO standard for measuring malnutrition

626. SHRI VIJAY GOEL: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry uses the WHO standard to measure 
malnutrition among children;
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(b) if so, whether the Ministry plans to change the measurement considering 
that research shows that WHO standard is not applicable to Indian children due to 
different genetic makeup; and

(c) if not, the details of method that is used to measure malnutrition among 
children in India?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) Yes Sir.

(b) No, Sir.

(c) The World Health Organization Standards on child growth have been adopted 
by the Government w.e.f. 15.08.2008 for monitoring growth of children under Integrated 
Child Development Services (ICDS) Scheme and National Rural Health Mission 
(NRHM) following the recommendations of the National Workshop held on 8th to 
9th February 2007. The WHO growth charts are used to measure nutritional status 
of children, using weight-to-age (underweight) as an indicator under Integrated Child 
Development Services Scheme of Ministry of Women and Child Development .

Children suffering from malnutrition 

627. SHRI DARSHAN SINGH YADAV: 
   SHRIMATI RAJANI PATIL:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that vast majority of small children in the country are 
still suffering from malnutrition;

(b) if so, the details thereof, State-wise; 

(c) the amount allocated, spent and achievements made during each of the last 
three years; and 

(d) the further steps proposed to be taken by Government in this regard?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) and (b) As per Rapid Survey on Children (RSoC), 
2013-14, commissioned by Ministry of Women and Child Development, 29.4% children 
under 5 years of age are underweight, 38.7% are stunted and 15.1% are wasted in 
India. The State-wise details of the children suffering from malnutrition are given 
in the Statement (See below).

(c) This Ministry is implementing Integrated Child Development Services (ICDS) 
Scheme as direct targeted interventions to address the problem of malnutrition among 
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children. The details of the scheme is available in the Annual Report (2014-15) of 
the Ministry, which is available in the Library of Rajya Sabha Secretariat and on 
the Ministry’s website, www.wcd.nic.in.

A Statement showing budget released and beneficiaries covered under ICDS 
Scheme during the last three years is as under:

Sl.  
No.

ICDS Scheme Year

2013-14 2014-15 2015-16

1. Fund Released (` in Lakhs) 1626748.57 1658181.93 1543893.15

2. Number of Supplementary nutrition 
beneficiaries covered [Children (6 months 
to 6 years) and P&LM] (in Lakhs)

1045.09 1022.33 1030.14

(d) The Government has accorded high priority to the issue of malnutrition in 
the country and is implementing several schemes/programmes of different Ministries/
Departments through State Governments/UT Administrations. The schemes/programmes 
include the Integrated Child Development Services (ICDS), National Health Mission 
(NHM), Mid-Day Meal Scheme as direct targeted interventions.

Further, the Food and Nutrition Board of the Ministry, through its 43 regional 
field units, is engaged in conducting training programmes in nutrition, in addition to 
advocacy towards generating awareness in nutrition by conducting nutrition education 
programmes on the importance of healthy balanced diets especially through the use 
of locally available foods, organizing mass awareness campaigns, participating in 
exhibitions/fairs and dissemination of nutrition knowledge through use of electronic 
and print media. 

The main aim of all these activities is to improve nutritional outcomes and bring 
down the level of malnutrition among children.

Statement

Details of prevalence of malnutrition (%) as per RSOC (2013-14) 
in children (<5 Years)

Sl. No. States Underweight (%) Stunting (%) Wasting (%)

1. Andhra Pradesh 22.3 35.4 19

2. Arunachal Pradesh 24.6 28.4 17

3. Assam 22.2 40.6 9.7

4. Bihar 37.1 49.4 13.1
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Sl. No. States Underweight (%) Stunting (%) Wasting (%)

5. Chhattisgarh 33.9 43 12.9

6. Delhi 19.4 29.1 14.3

7. Goa 16.2 21.3 15.4

8. Gujarat 33.6 41.6 18.7

9. Haryana 22.7 36.5 8.8

10. Himachal Pradesh 19.5 34.2 10.1

11. Jammu and Kashmir 15.4 31.7 7.1

12. Jharkhand 42.1 47.4 15.6

13. Karnataka 28.9 34.2 17

14. Kerala 18.5 19.4 15.5

15. Madhya Pradesh 36.1 41.5 17.5

16. Maharashtra 25.2 35.4 18.6

17. Manipur 14.1 33.2 7.1

18. Meghalaya 30.9 42.9 13.1

19. Mizoram 14.8 26.9 14.3

20. Nagaland 19.5 29.1 11.8

21. Odisha 34.4 38.2 18.3

22. Punjab 16 30.5 8.7

23. Rajasthan 31.5 36.4 14.1

24. Sikkim 15.8 28 5.1

25. Tamil Nadu 23.3 23.3 19

26. Tripura 30.5 31 17.1

27. Uttar Pradesh 34.3 50.4 10

28. Uttarakhand 20.6 34 9.3

29. West Bengal 30 34.7 15.3

IndIa 29.4 38.7 15.1

Law to regulate income of child actor

628. SHRI MD. NADIMUL HAQUE: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is no special or general law to regulate the 
income earned by a child actor from his contracts;

(b) if so, the details thereof and reasons therefor;
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(c) whether the Ministry would consider to bring a law in India on the lines 
of California Child Actor Bills; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) to (d) As reported by Ministry of Labour and 
Employment, there is no specific law to regulate the income of child actor. However, 
Child Labour (Prohibition and Regulation) Act, 1986 prohibits employment of children 
below the age of 14 years in 18 occupations and 65 processes. The Act also regulates 
the working condition of employment of children not prohibited under the Child 
Labour Act.

Steps taken to eliminate child marriages

629. SHRI DILIP KUMAR TIRKEY: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that even today child marriages are prevalent in socially 
backward communities in the country; 

(b) if so, whether any central data-base is maintained in the Ministry of such 
reported child marriage, if so, the corresponding data of the last three years of 
reported child marriages in the country; and 

(c) the steps being taken by Government to eliminate child marriages in the country?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) and (b) As per the data of the National Crime 
Records Bureau (NCRB), a total number of 169, 222 and 280 cases have been 
registered under the Prohibition of Child Marriage Act (PCMA) 2006 in the year 
2012, 2013 and 2014 respectively.

(c) Government of India is concerned about the prevalence of Child Marriages in 
the country and put in place necessary legislation viz. Prohibition of Child Marriage 
Act (PCMA) 2006 to tackle the problem. The States/UTs from time to time are being 
regularly pursued for effective implementation of the Prohibition of Child Marriage 
Act, 2006. Further, State Governments are requested to take special initiative to delay 
marriage by coordinated efforts on Akha Teej the traditional day for such marriages; 
Advertisements in the press and electronic media educating peoples about the issue of 
Child Marriage etc. also being taken up. Platforms such as the International Women’s 
Day and the National Girl Child Day are used to create awareness on issues related 
to women and to bring to the centre stage issues such as child marriage. Through 
the Sabla programme of this Ministry, adolescent girls in the age group of 11 to 18 
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years are imparted training with regard to legal rights of women which also includes 
the Prohibition of Child Marriage Act, 2006.

Construction of working women’s hostels

630. SHRI AJAY SANCHETI: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) the targets set for construction of working women’s hostels in the country, 
State-wise during the Twelfth Five Year Plan;

(b) how far the construction has been progressed so far; and

(c) the steps taken to accelerate construction work to ensure timely completion 
of these projects?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT 
(SHRIMATI MANEKA SANJAY GANDHI): (a) There are no State-wise targets fixed 
under the Scheme. An outlay of ` 140 crore has been provided for construction of 
working women’s hostels in the Twelfth Five Year Plan. It has been decided in the 
meeting of Expenditure Finance Committee (EFC) dated 12.08.2014 to create an 
additional capacity of accommodation for 1000 working women every year in the 
remaining period of Twelfth Five Year Plan. 

(b) During the Twelfth Five Year Plan, the progress of construction are as under. 

Financial Year Funds released
(` in crore)

Number of hostels 
sanctioned

Capacity of hostels

2012-13 7.28 10 835

2013-14 12.53 8 785

2014-15 9.05 3 260

2015-16 12.19 8 712

ToTal 41.05 29 2592

(c) The Ministry writes to the implementing agencies and concerned State 
Governments and also holds frequent video conferences for requisite documents to 
facilitate release of next instalment and for timely completion of the projects.

Working of National Mission for Empowerment of Women

631. SHRI AJAY SANCHETI: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether Government had launched a Centrally Sponsored Scheme known as 
National Mission for Empowerment of Women in 2010;
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(b) if so, how the scheme has worked so far;

(c) whether State Level institutions consisting of the State Mission Authority 
and State Resource Centre for women exist in Maharashtra;

(d) if so, their location and performance so far; and 

(e) whether this Centrally Sponsored Scheme has been transferred to the respective 
States?

THE MINISTER OF WOMEN AND CHILD DEVLOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) Yes, Sir.

(b) National Mission for Empowerment of Women (NMEW) aims to achieve 
holistic empowerment of women through convergence of schemes/programmes of 
different Ministries/Department of Government of India as well as State Governments. 
The Scheme has the following components:

 ● At the Centre, technical support is provided by gender experts to Ministry of 
Women and Child Development who are also involved in the implementation 
and monitoring of new initiatives of the Ministry like Beti Bachao Beti 
Padhao (BBBP Scheme), One Stop Centres, and Women Helpline etc. 

 ● State Resource Centre for Women (SRCW) have been established to provide 
technical assistance to Department of Women and Child Development/Social 
Welfare in respective States/UT Administation on issues related to women. 
State Resource Centre for Women are functional in 24 States/UTs.

 ● Poorna Shakti Kendra (PSK) projects which entails setting up of convergence 
centres at district, block and Gram Panchayat level to facilitate greater access/
utilization of schemes/programs meant for women have been approved for 
33 districts in a pilot mode.

 ● Village Convergence and Facilitation Service (VCFS) with the aim to create 
awareness through Village Coordinators on issues related to women and 
facilitate convergence and coordination with the Gram Panchayats (GPs) has 
been envisaged for Beti Bachao Beti Padhao (BBBP) districts and 200 high 
burden districts (affected by malnutrition) in the country. 

(c) and (d) In the State of Maharashtra, the State Mission Authority and State 
Resource Centre for Women were notified by the State Government on 17th August 
2013 and Mahila Arthik Vikas Mahamandal (MAVIM) has been designated as the 
nodal agency for the State Resource Centre for Women in Maharashtra. 

(e) Under the Scheme National Mission for Empowerment of Women, funds 
are released to the respective State Government/UT Administration for implementing 
various components of the Scheme.
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Inspection of juvenile homes in States

632. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state;

(a) whether Ministry had conducted inspections of some juvenile homes in some 
of the States, if so, the details thereof; 

(b) what shortcomings have been noticed by Government in this regard and how 
many homes have been found not running as mandated in the Juvenile Justice Act; 
and

(c) the action taken by Government in this regard?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) Inspection of Child Care Institutions (CCIs) 
including Observation Homes and Special Homes in the States of Odisha (06), 
Rajasthan (14), West Bengal (13) and Madhya Pradesh (08) was conducted during 
the year 2014-15 by the officials of the Ministry along with a representative of the 
State Government concerned. 

(b) and (c) Some of the shortcomings that were noticed during the inspections 
of these CCIs included remote accessibility, health check up of children not 
being done regularly, rehabilitative services such as vocational training, recreation 
facilities not being upto the mark. The shortcomings were immediately brought 
to the notice of the State Government concerned through their representative for 
effective remedial action. 

Further, the Government has enacted the Juvenile Justice (Care and Protection of 
Children) Act, 2015 (JJ Act) w.e.f. 15th January, 2016 repealing the Juvenile Justice 
(Care and Protection of Children) Act, 2000. The new Act includes several provisions 
for the effective functioning of Homes established under the Act. Under Section 41, 
registration of all CCIs, whether run by a State Government or by voluntary or 
non-governmental organizations, for housing children in need of care and protection 
or children in conflict with law, has been made mandatory with penal provisions. 
In order to ensure rehabilitative services are provided to children in Homes, Section 
53 of the Act includes detailed rehabilitative services such as education, vocational 
training, mental health interventions, counseling, recreation, etc. Besides, State 
Governments are required to inspect all registered institutions at least once in every 
three months under Section 54 of the Act. The Juvenile Justice Boards and Child 
Welfare Committees are also required to mandatorily conduct inspection of Homes 
and has been included as part of their functions. 
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Accidents with mentally challenged women 

†633. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of WOMEN 
AND CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that mentally challenged women are turning victims of 
accidents and misbehaviour on the roads in the country; and 

(b) if so, the details of steps being taken by Government to put a check on it, 
Statewise?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) As informed by Ministry of Road Transport and 
Highways, the data on road accidents from all States/UTs is being collected in a 
format developed as per the Asia Pacific Road Accident Database (APRAD) Project 
of United Nations Economic and Social Commission for Asia Pacific (UNESCAP) 
Region. However, this format does not include the field pertaining to mentally 
challenged women killed or injured in road accidents. Similarly, National Crime 
Record Bureau has also informed that no specific data regarding misbehavior with 
mentally challenged women on the roads is being maintained.

(b) The Ministry of Road Transport and Highways has taken a number of steps 
to prevent road accidents in the country as under:

(i) The Government has approved a National Road Safety Policy which outlines 
various policy measures such as promoting awareness, establishing road 
safety information data base, encouraging safer road infrastructure including 
application of intelligent transport, enforcement of safety laws etc.

(ii) The National Road Safety Council has been constituted as the apex body 
to take policy decisions in matters of road safety. 

(iii) All States/UTs has been requested for setting up of State Road Safety 
Council and District Road Safety Committees, and to hold their meetings 
regularly.

(iv) A multi-pronged strategy has been formulated to address the issue of road 
safety based on 4 ‘E’s viz. Education, Engineering (both of roads and 
vehicles), Enforcement and Emergency Care. 

(v) Road safety has been made an integral part of road design at planning 
stage.

(vi) Road Safety Audit of selected stretches of National Highways has been 
taken up.

† Original notice of the question was received in Hindi.
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(vii) High priority has been accorded to identification and rectification of black 
spots (accident prone spots) on national highways. 

(viii) The threshold for four laning of national highway has been reduced from 
15,000 Passenger Car Units (PCUs) to 10,000 PCUs. 

(ix) Setting up of model driving training institutes in States and refresher 
training to drivers of Heavy Motor Vehicle in the unorganized sector.

(x) Advocacy/Publicity campaign on road safety through the electronic and 
print media. 

(xi) Tightening of safety standards for vehicles like Seat Belts, Power-steering, 
Anti-lock Braking System etc.

(xii) Providing cranes and ambulances to various State Governments under the 
National Highway Accident Relief Service Scheme for development on 
National Highways. National Highways Authority of India also provides 
ambulances at a distance of 50 Km. on each of its completed stretches 
of National Highways under its Operation and Maintenance contracts.

Similarly, for Safety of Women the “Criminal Law (Amendment), Act 2013” 
has been enacted making the punishment more stringent for offences like rape. New 
offences like acid attack, sexual harassment, voyeurism and stalking, disrobing a woman, 
have been incorporated in the Indian Penal Code. The Ministry of Home Affairs 
has issued an advisory to States/UTs on 12th May, 2015 regarding “Comprehensive 
approach towards crime against women”.

New legislation to deal with child in rape cases

634. SHRI C. M. RAMESH: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Supreme Court (SC) has asked Government to 
bring in a new legislation to deal with child, particularly below ten years, who are 
victims of rape;

(b) whether it is also a fact that SC has also asked Government to separately 
define child’ and

(c) if so, what steps Government has taken so far in this regard?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) and (b) No, Sir.

(c) Does not arise.
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Rehabilitation and counselling to children

635. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state;

(a) whether Government is aware that number of children in conflict with law is 
growing and many juveniles have been apprehended for committing heinous crimes; 

(b) if so, how many juveniles are there in juvenile homes in the country;

(c) what has been done by the Ministry to rehabilitate the juveniles and provide 
them educational facilities and counselling; and

(d) what has been done to improve the condition of juvenile homes in the 
country together with the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) and (b) According to National Crime Record 
Bureau (NCRB), Ministry of Home Affairs, the number of juveniles apprehended 
for various offences including heinous offences under Indian Penal Code (IPC) and 
Special and Local Laws (SLL) during the year 2012, 2013 and 2014 were 39,822, 
43,506 and 48,230 respectively. Out of these 9,677, 9,549 and 8,700 were sent to 
Observation Homes and Special Homes during 2012, 2013 and 2014 respectively.

(c) and (d) The Government of India has recently enacted the Juvenile Justice 
(Care and Protection of Children) Act, 2015, which has come into effect from 15th 
January, 2016 repealing the Juvenile Justice (Care and Protection of Children) Act, 
2000. This Act is to be implemented by State Government/ UT Administrations. Under 
Section 41 of the new Act, registration of institutions including Homes for children in 
conflict with law has been made mandatory with penalty in case of non-compliance. 
Section 53 of the Act provides for several rehabilitation and re-integration services 
in institutions such as education, vocational training, mental health interventions, 
counseling, etc. Under Section 8 of the Act, the Juvenile Justice Board is required to 
conduct at least one inspection visit every month of residential facilities for children 
in conflict with law and recommend action for improvement in quality of services 
to the District Child Protection Unit and the State Government. Under Section 54, 
the State Governments are required to appoint inspection Committees for the State 
and district for mandatory inspection of all facilities housing children, at least once 
in three months.

Further, under the Centrally Sponsored Integrated Child Protection Scheme the 
financial norms were revised with effect from 1st April, 2014. Some of the key 
features of the revised Scheme are increased maintenance grant for children in homes, 
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from existing ` 750 to ` 2000 per child per month; enhanced cost of construction 
from existing provision of ` 600 per sq. feet to ` 1000 per sq. feet and flexibility 
in the staffing pattern in service delivery structures, depending on the size and need 
of the State/UT.

Child sexual abuse in shelter homes for juveniles

636. SHRI BAISHNAB PARIDA: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state;

(a) what it is a fact that children institute meant to serve as shelter home for 
juvenile in distress have become synonymous with child sexual abuse;

(b) if so, the details of incidents that had taken place in the above homes; and

(c) whether Government has devised some effective action plan to control the 
above abuse and if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) No, Sir. 

(b) National Commission for Protection of Child Rights has reported that they 
have registered 44 complaints of irregularities in Child Care Institutions including 
sexual exploitation/torture/ill-treatment/disappearance/running away of children/lack of 
residential facilities, abuse, neglect, etc during the last three years.

(c) The Juvenile Justice (Care and Protection of Children) Act is the primary 
law to deal with children in need of care and protection as well as those in conflict 
with law. The Government has recently re-enacted the Act which has come into effect 
from 15th January, 2016. The Act provides for mandatory registration of all Child 
Care Institutions housing children with punishments in case of non-compliance with 
the intent of enforcing standards of care and services for children in these Homes. 
The Act also provides for inspection of homes by the Child Welfare Committee or 
the Juvenile Justice Board, as the case may be and by the inspection committees 
constituted at State and district level. 

To ensure that children in Homes receive the best of care and are not subjected to 
abuse or neglect, the Ministry of Women and Child Development has been urging the 
State Governments/UT Administrations from time to time to identify and register all Child 
Care Institutions under the JJ Act and set up Inspection Committees, where not available.

Further, the Protection of Children from Sexual Offences Act, 2012 provides for 
stringent punishment for persons who, being on the management or staff of a Home, 
commit sexual abuse on such child.
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Highest infant mortality rate in India

637. SHRI BAISHNAB PARIDA: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Infant Mortality Rate in India is the highest when 
compared with other developing countries in the world;

(b) if so, the details thereof together with the reasons therefor; and

(c) the action plan of Government to address this grave issue?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) and (b) The Office of Registrar General of India 
releases reliable estimates of Infant Mortality Rate (IMR) using data collected through 
Sample Registration System (SRS). According to the ORGI, the infant mortality rates, 
estimated as the number of deaths of children less than one year of age per 1000 
live births, in India over the years are as follows: 

Year 1990 1995 2000 2005 2009 2013

IMR 80 74 68 58 50 40

The above table shows that there has been a significant improvement in India’s 
Infant Mortality Rate over the last two decades.

Details of Infant Mortality Rate for various developing countries for the years 
2013 and 2015 are given in the Statement-I (See below). Most of the developing 
counties have lower Infant Mortality Rates as compared with that of India. Among 
the neighbouring countries of India; Afghanistan, Myanmar and Pakistan have higher 
rates of infant deaths when compared to India. In addition, India’s position, in terms 
of Infant Mortality Rate, is far better than most of the African developing countries. 

(c) The Government of India is implementing the following interventions under 
the National Health Mission (NHM) all across the country to reduce infant/child 
mortality:

(i) Promotion of Institutional deliveries through cash incentive under Janani 
Suraksha Yojana (JSY) and Janani Shishu Suraksha Karyakaram (JSSK) 
which entitles all pregnant women delivering in public health institutions 
to absolutely free and no expense ante-natal check-ups, delivery including 
Caesarean section, post-natal care and treatment of sick infants till one 
year of age.

(ii) Strengthening of delivery points for providing comprehensive and 
quality Reproductive, Maternal, Newborn, Child and Adolescent Health 
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(RMNCH+A) Services, ensuring essential newborn care at all delivery 
points, establishment of Special Newborn Care Units (SNCU), Newborn 
Stabilization Units (NBSU) and Kangaroo Mother Care (KMC) units for 
care of sick and small babies. 

(iii) Early initiation and exclusive breastfeeding for first six months and 
appropriate Infant and Young Child Feeding (IYCF) practices are promoted 
in convergence with Ministry of Women and Child Development.Village 
Health and Nutrition Days (VHNDs) are observed for provision of 
maternal and child health services and creating awareness on maternal 
and child care including health and nutrition education.

(iv) Universal Immunization Programme (UIP) is being supported to provide 
vaccination to children against many life threatening diseases such as 
Tuberculosis, Diphtheria, Pertussis, Polio, Tetanus, Hepatitis B and Measles. 
Pentavalent vaccine has been introduced all across the country and “Mission 
Indradhanush” has been launched to fully immunize more than 89 lakh 
children who are either unvaccinated or partially vaccinated; those that have 
not been covered during the rounds of routine immunization for various 
reasons.

(v) Name based tracking of mothers and children till two years of age 
(Mother and Child Tracking System) is done to ensure complete antenatal, 
intranatal, postnatal care and complete immunization as per schedule.

(vi) RashtriyaBalSwasthyaKaryakram (RBSK) for health screening, early 
detection of birth defects, diseases, deficiencies, development delays 
including disability and early intervention services has been operationalized 
to provide comprehensive care to all the children in the age group of 
0-18 years in the community. 

(vii) Some other important interventions are Iron and folic acid (IFA) 
supplementation for the prevention of anaemia among the vulnerable 
age groups, annual deworming on National Deworming Day (NDD), 
home visitation by ASHAs to promote exclusive breast feeding and 
early detection and referral of sick newborns and promote use of ORS 
and Zinc for management of diarrhoea in children.

(viii) Government of India has adopted the Reproductive, Maternal, Newborn, 
Child and Adolescent Health Strategy (RMNCH+A) to improve maternal 
and child health outcomes. The RMNCH+A strategy recognizes that child 
health and survival is inextricably linked to women’s health across all 
life stages. Besides this, 184 high priority districts with relatively weaker 
status of maternal and child health indicators have been identified, for 
the intensification of RMNCH+A efforts.
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Statement

Details of Mortality rate, infant (per 1,000 live births) of Developing Countries 

Country 2013 2015

India 41 38

Afghanistan 70 66

Algeria 22 22

Angola 101 96

Bangladesh 34 31

Bhutan 30 27

Bolivia 33 31

Botswana 36 35

Brazil 14 15

Bulgaria 10 9

Cambodia 28 25

Cameroon 60 57

Central African Republic 96 92

Chad 88 85

China 11 9

Colombia 15 14

Comoros 58 55

Congo, Dem. Rep. 78 75

Cote d'Ivoire 71 67

Cuba 4 4

Djibouti 57 54

Dominica 19 20

Dominican Republic 27 26

Ecuador 20 18

Egypt, Arab Rep. 22 20

Ethiopia 45 41

Fiji 20 19

Gambia, The 49 48
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Country 2013 2015

Georgia 12 11

Ghana 46 43

Guinea 65 61

Guinea-Bissau 65 60

Haiti 55 52

Indonesia 24 23

Iran, Islamic Rep. 15 13

Iraq 28 27

Jamaica 14 14

Jordan 16 15

Kazakhstan 15 13

Kenya 38 36

Kiribati 46 44

Korea, Dem. People’s Rep. 22 20

Liberia 57 53

Libya 12 11

Malawi 47 43

Malaysia 6 6

Maldives 8 7

Mali 78 75

Mauritania 67 65

Mauritius 13 12

Mexico 13 11

Moldova 14 14

Mongolia 21 19

Morocco 26 24

Mozambique 61 57

Myanmar 42 40

Namibia 34 33

Nepal 32 29
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Country 2013 2015

Niger 60 57

Nigeria 74 69

Pakistan 69 66

Panama 16 15

Papua New Guinea 47 45

Paraguay 19 18

Peru 14 13

Philippines 23 22

Romania 11 10

Rwanda 35 31

Senegal 43 42

Serbia 6 6

Sierra Leone 94 87

Solomon Islands 25 24

Somalia 90 85

South Africa 35 34

South Sudan 64 60

Sri Lanka 9 8

St. Lucia 13 13

St. Vincent and the Grenadines 17 17

Sudan 50 48

Swaziland 48 45

Syrian Arab Republic 12 11

Tajikistan 41 39

Tanzania 38 35

Tunisia 13 12

Turkey 13 12

Turkmenistan 46 44

Uganda 42 38

Ukraine 9 8
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Country 2013 2015

Uzbekistan 36 34

Venezuela, RB 14 13

Vietnam 18 17

West Bank and Gaza 19 18

Yemen, Rep. 37 34

Zambia 47 43

Zimbabwe 49 47

Source: World Bank (http://data.worldbank.org/indicator/SP.DYN.IMRT.IN)

Demand for additional Anganwadi Centres

638. SHRI DEVENDER GOUD T.: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) the details of demands from the States/UTs for setting up of additional 
Anganwadi Centres, State-wise;

(b) how many more Anganwadi Centres are required in the country, State-wise;

(c) whether there is any proposal before the Ministry to open additional AWCs; 
and

(d) if so, the details thereof, State-wise and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) and (b) Under the 3rd phase of expansion of 
Integrated Child Development Services (ICDS) Scheme, 14 lakh Anganwadi Centres 
(AWCs) (including 20,000 Anganwadis on Demand (AoDs) and 1,16,848 Mini-AWCs) 
were approved. All the approved AWCs have been sanctioned to the States/UTs as 
per their demand and eligibility. At present, no AWC is available for sanction. State/
UT-wise list of approved AWCs is given in the Statement (See below).

After sanction of 14 lakh approved AWCs to States/UTs, proposals are still being 
received for opening of new AWCs. Some of the proposals recently received are 
from: (1) Karnataka (788 AoDs), (2) Maharashtra (4675 AWCs) and (3) Uttarakhand 
(4 AWCs). However, this Ministry is unable to sanction any new AWCs as the 
approved 14 lakh AWCs have already been sanctioned.

(c) and (d) No, Sir. The reasons are as mentioned above.
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Statement

Number of sanctioned, operational ICDS Projects and 
Anganwadi Centres (AWCs) as on 31.12.2015

Sl. 
No.

State/UT No. of ICDS Projects No. of Anganwadi Centres

Sanctioned 
by GOI

Operational Sanctioned 
by GOI

Operational 

1     2 3 4 5 6

1. Andhra Pradesh 257 257 55607 55594

2. Telangana 149 149 35700 35621

3. Arunachal Pradesh 98 98 6225 6028

4. Assam 231 231 62153 62153

5. Bihar 544 544 115009 91677

6. Chhattisgarh 220 220 52474 52474

7. Goa 11 11 1262 1260

8. Gujarat 336 336 53029 52082

9. Haryana 148 148 25962 25962

10. Himachal Pradesh 78 78 18925 18922

11. Jammu and Kashmir 141 141 31938 29599

12. Jharkhand 224 224 38432 38432

13. Karnataka 204 204 65911 64558

14. Kerala 258 258 33318 33115

15. Madhya Pradesh 453 453 97135 92198

16. Maharashtra 553 553 110486 108010

17. Manipur 43 42 11510 9883

18. Meghalaya 41 41 5896 5863

19. Mizoram 27 27 2244 2244

20. Nagaland 60 59 3980 3455

21. Odisha 338 338 74154 71204

22. Punjab 155 154 27314 26656

23. Rajasthan 304 304 62010 60801

24. Sikkim 13 13 1308 1290
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1     2 3 4 5 6

25. Tamil Nadu 434 434 54439 54439

26. Tripura 56 56 10145 9911

27. Uttar Pradesh 897 897 190145 187997

28. Uttarakhand 105 105 20067 19479

29. West Bengal 576 576 119481 114763

30. Andaman and 
Nicobar Islands

5 5 720 720

31. Chandigarh 3 3 500 500

32. Delhi 95 95 11150 10897

33. Dadra and Nagar 
Haveli

2 2 302 302

34. Daman and Diu 2 2 107 107

35. Lakshadweep 9 9 107 107

36. Puducherry 5 5 855 788

 all IndIa 7075 7072 1400000 1349091

Welfare of children born to mentally retarded rape victims

639. SHRI MANSUKH L. MANDAVIYA: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to refer to answer to Unstarred Question 4524 
given in the Rajya Sabha on 8th May, 2013 and to state:

(a) whether Central Government is having any specific data for cases of mentally 
retarded women who are victimized due to rape and deliver child, if so, the details 
thereof during the last three years, year-wise and State-wise; and

(b) the updated status of the action taken/efforts made by the Central Government, 
in consultations with the State Governments, for the care, welfare and education of 
children born to such victims, especially in view of their vulnerability in getting due 
acceptance and support from victims family and the society at large? 

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) National Crime Records Bureau (NCRB) has 
informed that no specific data regarding cases of mentally retarded women who are 
victimized due to rape and deliver child is being maintained.
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(b) The Ministry of Women and Child Development is implementing the centrally 
sponsored Integrated Child Protection Scheme (ICPS) for care, protection, rehabilitation 
and reintegration of children in difficult circumstances including vulnerable children. 
Under ICPS, financial assistance is provided to State Government/UT Administrations, 
for providing various rehabilitative services through institutional and non institutional 
care mechanisms. 

Court trial for child victims of sexual abuse

640. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state:

(a) whether Government has taken cognizance of the fact that an RTI reply 
filed in April, 2015 reveals that the Protection of Children from Sexual Offence Act, 
2012 (POCSO) cases are being tried alongside TADA cases in district courts;

(b) if so, whether Government believes that this prevents child victims of sexual 
abuse from availing of a child friendly atmosphere in courts, a requirement under 
the POCSO Act; and

(c) if so, the steps being taken by Government to ensure that POCSO cases 
are tried in a child friendly atmosphere?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): (a) to (c) As reported by National Commission for 
Protection of Child Rights (NCPCR), no RTI application has been replied by them 
and also they have no information that Protection of Children from Sexual Offence 
Act, 2012 (POCSO) cases are being tried alongside TADA cases in district courts. 
Further, 605 Special Courts under POCSO Act have been established till March 2015.

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

सामाजिक न्ा् और अजिकाजरता मं�ाल् में राज् मं�ी (�ी कृष्ण पाल): महोदय, मैं 
'भीख मा ंगने वाले बच्े' के संबंध में 30 जुलाई, 2015 को राजय सभा में अतारांककत �शन 1228 
के कदए गए उत्तर के संशोधनार्थ एक कववरण (अं�ेजी तरा कहनदी में) सभा पटल पर रखता हंू।

MR. CHAIRMAN: The House is adjourned till 2.00 p.m.

The House then adjourned for lunch at one minute past one of the clock.

————
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The House re-assembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

Imposition of Central Excise Duty on Gold Jewellery by Government  
leading to resentment among jewellers in country

�ी राि बबबर (उत्तराखंड): उपसभापकत महोदय, मेरा धयानाकर्थण �सताव सोने के वयवसाय से 
जुडे लोगों को लेकर है, जो सोने की मैनयुफैक्ररग पर लगाई गई एकसाइज ड्ूटी से परेशान हैं।

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS; 
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN 
JAITLEY): Sir, I have circulated a written response. That may be taken as read in 
order to save the time of the House, and after the hon. Members have spoken, I 
will respond to the queries.

"Sir, the matter raised is that because of the imposition of Excise Duty on gold 
jewellery, there is an ongoing agitation by jewellers throughout the country. They 
don't mind paying the tax but because of the procedure adopted by the Central 
Excise, it will result in harassment of millions of artisans whose livelihood depends 
on making of gold jewellery. The Government of India is marketing its policy of 
'Make in India' but because of this, the artisans would lose their livelihood and it 
is basically against the concept of 'Make in India'. The jewellers had gone for a 
strike which continued for more than 40 days and still continuing. About 12 artisans/
jewellers have committed suicide.

The brief is that in 2016 Budget, a nominal excise duty of 1 per cent (without 
input and capital goods credit) or 12.5 per cent (with credit) has been imposed on 
articles of jewellery. However, articles of silver jewellery (other than those studded 
with diamonds, ruby, emerald or sapphire) are exempt from this duty. Also, domestic 
manufacturers can avail credit Service Tax paid on input services and utilize the 
same for paying this 1 per cent excise duty.

2. Details of justification for the levy as well as procedural simplifications 
carried out for its smooth implementation are as under:

 2.1 Justification for the levy:

 (a) Most of States levy 1 per cent VAT on jewellery.

 (b) Even imitation jewellery attracts 6 per cent Excise Duty.

 (c) Movement towards GST.
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 (d) Statistics show that consumption of gold is highest by those in the 
higher income group compared to those in the lower income group. 
Thus, levy of excise duty will not affect the small consumers.

 (e) Domestic demand of gold is almost solely met by imports. During 
last three years, imports of gold were 625 MT, 1100 MT and 936 
MT, resulting in substantial outflow of precious foreign exchange.

 (f) Gold attracts import duty of 10 per cent. Gold jewellery attracts 
15 per cent import duty. However, India has signed FTA with 
many countries, wherein import of gold jewellery is allowed at nil 
preferential rate of import duty.

 (g) Imports of gold jewellery during 2014-15 and 2015-16 (Annualized) 
were 'as under: 

Financial Year Total imports Imports under FTA

2014-15 3903 917

2015-16
(Annualized)

5660 2530

 (h) This levy will result in 12.5 per cent CVD on imports of jewellery, 
checking these imports and providing additional protection to domestic 
industry.

 2.2 Safeguards and simplifications made during its imposition for small 
jewellers and artisans:

 (a) Clearances up to ` 6 crore in a financial year [if clearances during 
preceding year were less than ` 12 crore] are exempt from this 
duty.

 (b) These limits are much higher than the general SSI exemption and 
eligibility limits of ` 1.5 crore and ` 4 crore respectively.

 (c) Clearances up to ` 50 lakh during March 2016 [if clearances during 
2014-15 were less than ` 12 crore] are also exempt from excise 
duty.

 (d) In case of manufacture of jewellery on job work basis, the liability 
to take registration, pay duty and file returns, etc., is on principal 
manufacturer and not job worker or artisans.

 (e) Thus, small jewellers and artisans are not covered within the ambit 
of this levy.
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 2.3 Procedural simplification to ensure smooth compliance and hassle-free 
administration, is as under:

 (a) Centralized Registration has been allowed for jewellers with 
centralized accounts.

 (b) Online registration within two working days, with no post registration 
physical verification of the premises.

 (c) No requirement of declaring pre-budget stocks with no stock 
verification.

 (d) Jeweller's private records or records for State VAT or Bureau of 
Indian Standards to be accepted for all Central Excise purposes.

 (e) Certificate by a Chartered Accountant about clearances during 2014-15 
or 2015-16 to be accepted for determining the eligibility to Excise 
Duty exemption for the month of March, 2016, or for the financial 
year 2016-17.

 (f) Jewellers to file only a simplified quarterly return, as against monthly 
return to be filed by other manufacturers of excisable goods.

3. In this context, Finance Minister, during the discussions on General Budget 
in Lok Sabha on 14.03.2016, has already replied as under:-

"There are several issues which Members have raised. Many Members across 
have raised the issue of one per cent excise duty on jewellery. Sir, let me just make 
it clear. मैं माननीय सदसयों को सपषट कर दंू, आपकी कजस कदन कृपा होगी और जीएसटी 
आएगा, तब हर वसतु जीएसटी में आएगी और सवाभाकवक है कक गोलड भी आएगा। यह उसकी 
तैयारी है। पहले भी सरकारें करती रही हैं और अब भी कर रही हैं। अब लगता है कक शायद 
जलदी आएगा। उस पकरससर कत में यह ककसी छोटे उद्ोगी पर नहीं लग रहा है। कजनका कपछले वर्थ 
12 करोड रूपए का टन्थ ओवर है और आने वाले वर्थ में हर साल छ: करोड या उससे जयादा 
होगी, यह केवल क �कसपल ट्ेडर पर लगेगा, बनाने वाले पर नहीं लगेगा, यह सपषट इंसट्कशन है। 

तीसरी बात, माननीय सदसय �ी गोपाल शेट्ी और अनय माननीय सदसयों ने कहा, इसकी 
सपषट इंसट्कशंस भी दे दी गई हैं कक कोई इंसपेकटर नहीं जाएगा, कयोंकक इसमें सेलफ सर्टकफकेशन 
है। राजयों में कजस वलैयू पर वटै देते हैं या सीए का जो सर्टकफकेट होगा, केवल उसी के बेस पर 
होगा। यह सेलफ सर्टकफकेशन से होगा, कयोंकक हर वसतु जीएसटी के दायरे में आती है, इसकलए 
यह उसकी तैयारी है। ककसी का हेरेसमेंट नहीं होगा, कोई इंसपेकशन के कलए नहीं जाएगा, कसफ्थ  
सर्टकफकेशन होगा, इसकी सकल यर इंसट्कशंस हम लोगों ने दे दी हैं।''

4. Additionally, Government has also constituted a sub-committee of the High 
Level Committee to interact with Trade and Industry on Tax laws. Terms of reference 
of the sub-committee include the issues related to compliance procedure for the 
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excise duty, including records to be maintained and any other administrative issues 
that may be relevant. 

5. In this context, a circular has also been issued by the Government:

(i) to further extend the time limit for taking registration of an establishment 
of a jeweller (which is going to expire on 30.04.2016) up to 01.07.2016; 
and 

(ii) though, the liability for payment of Central Excise Duty will be with 
effect from 1st March, 2016, the assessee jewellers may make the 
payment of excise duty for the months of March, 2016; April, 2016 
and May, 2016, along with the payment of excise duty for the month 
of June, 2016.

6. Further, till date, 206 excise registrations have been granted by the Central 
Excise authorities to the jewellery manufacturers.

7. Thus, the apprehensions conveyed in the Calling Attention Notice that Central 
Excise will result in harassment of millions of artisans is not correct, as enough 
safeguards/exceptions have been created for smooth initiation of jewellery trade into 
the levy with nearly zero departmental interface."

�ी राि बबबर: उपसभापकत महोदय, मुझे कवत्त मं�ी जी को यह बताना है कक इनहोंने सोने 
की मैनयुफैक्ररग पर जो एकसाइज ड्ूटी लगाई है, उसके कारण इस वयवसाय से जुडे लोग 
कपछले 43 कदन से लगातार सडकों पर हैं। इस वयवसाय में एक तरफ कॉरपोरेट सुनार है, कजसको 
बैंकों से बडे-बडे़ लोन कमलते हैं, जो बडे़-बडे़ �ांड एमबेसडर के सार इशतार करता है और जो 
आज बडा खुश है। आज ही के अखबार में एक इशतहार आया है, कजसमें वह कह रहा है कक  
our annual sale is back. यानी, एक तरफ उंगकलयों पर कगने जाने वाले ये ्ंद कॉरपोरेट 
सुनार इशतहार दे रहे हैं...

�ी के. सी. त्ागी (कबहार): सुनार नहीं जवलैस्थ।

�ी राि बबबर: जवलैस्थ। मुझे खुशी होती है, �ाउड होता है जब मैं अपने आपको सुनार 
कहता हंू, इसमें कोई बुराई नहीं है। एक तरफ ये जवलैस्थ हैं, दूसरी तरफ एक सामानय सुनार है 
जो हमें गा ंवों में कमलता है, कसबों में कमलता है, मोहललों में छोटी-छोटी दुकानों पर कमलता है, 
कॉलोकनयों में, बाजारों में, शहरों में कमलता है। आज वह अपनी दुकानों पर ताला लगाकर सडकों 
पर घूम रहा है। महोदय, सरकार का मानना है कक एकसाइज ड्ूटी लगाकर व े काले धन की 
बढ़त को रोकने वाले हैं, इसकलए व े सोने के वयवसाय को regulate करना ्ाह रहे हैं। जहा ं तक 
काले धन को रोकने का सवाल है, उसकी बढ़त को रोकने का सवाल है, उसको रोकने के कलए 
ककसी की मनाही नहीं है, यूपीए सरकार ने भी ककया रा। सन् 2012 में व े इस कानून को लाए 
रे, लेककन कानून को लाने के बाद जब उनहोंने इसकी वयावहाकरकता को देखा, जब जनता के 
representations आए, इस वयवसाय से जुडे लोगों ने जब उनसे मुलाकात की तो उनहोंने अपनी 
पे्ीदकगयां, अपनी परेशाकनयां उनहें बतायी, कजनको लेकर वयावहाकरकता के रूप में उस वकत के 
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कवत्त मं�ी ने, जो अब राषट्पकत हैं, इसे वापस ले कलया, लेककन आज के कवत्त मं�ी यह साकबत 
करना ्ाहते हैं कक व े मजबूत सरकार के मं�ी हैं, जनता की सरकार के मं�ी नही हैं। ऐसा 
लग रहा है कक जैसे हीर के अबबा अटल हैं। उनको लगता है कक यह राझें की कोई कहानी है 
— ऐसा नहीं है। इस देश का जो परमपरागत वयवसाय है, उससे जुडे़ हुए जो लोग हैं, व े आज 
सडको पर हैं। आप कहते हैं कक कजन लोगों का turnover 6 करोड से कम है, उन पर यह 
फैसला लागू नहीं होगा। व े लोग मा� अपना एकसाइज जमा करेंगे और जो भी कलखा-पढ़ी व े देंगे, 
उसको मान कलया जाएगा। कोई इंसपेकटर नहीं आएगा। उनके ऊपर ककसी भी तरह का, पुकलस 
का या इंसपेकटर का दबाव नहीं होगा। अगर ऐसा है तो कया इस फैसले को लाने से पहले कवत्त 
मं�ी जी ने इस तरह का कोई सववे कराया रा, कजसमें इनके पास इस तरह की कगनती हो कक 
6 करोड की turnover के नी्े आने वाले लोग ककतने हैं? ककतने लोग इस वयवसाय से जुडे हुए 
हैं, उनकी कगनती कया है, व े इसमें ककतना पैसा लगाते हैं? अगर ऐसी कोई कगनती इनके पास 
है तो उसे सभा पटल पर रखें, ताकक उनको कहा जा सके। अगर इस तरह कोई सववे इनहोंने 
कराया है, तो उसके बारे में बताएं। उन लोगों का यह कहना है कक हम बहुत छोटे वयवसायी हैं, 
हमारी इतनी आमदनी नहीं है, हमारा इतना turnover नहीं है। व े लोग कसफ्थ  एक बात से डरते 
हैं कक अगर एकसाइज लग जाएगा, तो एकसाइज के सारे कानून उन पर लागू होंगे। ये कहते हैं 
कक ऐसा नहीं होगा। इसकी कया गारंटी है? इस बात से व े लोग डरे हुए हैं। अगर ये सदन में 
समझाएंगे, तो हम उनहें बताएंगे। व े लोग हमारे पास आते हैं, इनके लोगों के पास भी आते हैं, 
अगर उनको इस बारे में बताएंगे तो शायद उनको राहत कमलेगी — लेककन ऐसा है नहीं। ककस 
कदन तक ये एकसाइज के कानूनों को उन पर लागू नहीं होने देंगे, यह एक भय है।

दूसरा, ये भी इस बात को मानते हैं, कक जो जायज़ तरीके से सोना बाहर से आता है, उसका 
कहसाब सरकार के पास भी है, वयापारी भी दे देता है। उस कहसाब में ककसी तरह की कोई गफलत 
नहीं है, लेककन जो काले धन की खपत होती है, वह तसकरी के सोने से होती है। जो तसकरी 
का सोना यहां आता है, उससे काला धन खपत में आता है। इस वयवसाय में जो कारीगर हैं, जो 
डेढ़ से दो करोड कारीगर इससे जुडे हुए हैं, उन लोगों को मालूम नहीं होता कक वह काले धन 
का सोना है या सफेद धन का सोना है। व े सोने के ऊपर काम करते हैं और उसके बाद वह 
आभरूण मार्कट में ्ला जाता है, वह काला धन खप जाता है। मैं कहना ्ाहता हंू कक ये दो 
साल से इस सरकार में हैं, इनहोंने ऐसी कौन-सी योजना बनायी, जबकक इनहें मालूम है कक जो 
तसकरी का सोना आता है, समगरलग का सोना आता है, वह काले धन के कलए इसतेमाल होता 
है। उस तसकरी के सोने को रोकने के कलए कया इनहोंने कोई योजना बनायी? कया ऐसा सोना 
जबत हुआ? कया इनके पास ऐसे कोई आंकडे हैं कजनसे यह पता लगे कक इतने काले धन की 
उसमें खपत हुई? अगर एेसा कोई आंकडा है, तो बताइए। अगर इस तरह का आंकडा इनकी 
जानकारी में है, तो इसका मतलब है कक सरकार जानती है कक समगरलग हो रही है, तसकरी 
हो रही है, यानी तसकर को आने का रासता कमल रहा है, तसकर सोना लेकर यहां पर आ रहा 
हे, लेककन सरकार के पास इस तरह का कोई मापदंड अभी नजर नहीं आया और न ही जनता 
के सामने आया है कक यह समझ में आ सके कक काले धन की सुनार कैसे खपत कर रहा है? 
...(सम् की घंटी)... मानयवर, यह कहा जा रहा है कक 950 टन सोना इन लोगों ने जो कपछली 
बार आया, उसका पूरा कहसाब है।

[�ी राज बबबर]
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उपसभापकत महोदय, अगर सच्ाई पूछें, तो काला धन कसफ्थ  बहाना है। असल में इनहें अपने 
सममाकनत कॉरपोरेट सुनारों को लेकर आना है, जो मा� कगनकतयों में हैं। मैं जयादा समय नहीं 
लंूगा। मैं माननीय कवत्त मं�ी जी को धयान कदलाना ्ाहंूगा कक 28 मा ््थ, 2012 शाम को 7.09 बजे 
एक टवीट आया। याद होगा उस टवीट में रा कक एक फीसदी एकसाइज ड्ूटी सरासर गलत 
है। सरकार को तुरंत इसे वापस ले लेना ्ाकहए। कम�ों, यह कोई और नहीं रा, ये गुजरात के 
एकस सी.एम. रे, जो आज के �धान मं�ी हैं। ऐसा इन दो सालों में कया हो गया कक आज के 
�धान मं�ी को उस समय कही हुई बात को पलटना पड गया? वकत हुआ है, जयादा न कहते 
हुए, मेरे खयाल से मेरी बात को समझने की कोकशश की जाएगी। हम ्ाहते हैं कक ककसी भी 
तरीके से काले धन की रूकावट हो, लेककन इस तरह के कानून सामने न आएं, कजसके अंदर 
डेढ़ करोड से जयादा artisans बेरोजगार हो जाएं या व े गुनाह करने की तरफ ्ले जाएं या व े
केले बे्ना शुरू कर दें। ...(सम् की घंटी)...

MR. DEPUTY CHAIRMAN: Okay. Please conclude.

�ी राि बबबर: मैं अपील करता हंू कक इस कानून को, इस काले कानून को जो पा ं् करोड 
से जयादा लोगों को �भाकवत कर रहा है, इसको वापस ले कलया जाए। इसमें कोई तुगलकी फरमान 
नहीं कलखा जाए, बसलक  जनता के कहत में इसे वापस कलया जाए।

MR. DEPUTY CHAIRMAN: Okay. Thank you. Now, Shri D. Raja. Put your 
questions in three minutes.

SHRI ARUN JAITLEY: Are the Communists also backing for gold? 
...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): No, no; I am coming to that point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Rajas always use gold. ...(Interruptions)...

SHRI D. RAJA: If you ask me about the position of Communists on gold, it 
is totally different. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; for Rajas, gold is always ...(Interruptions)... 
Now, you put the question. ...(Interruptions)...

�ी अ�्ण िेटली: ये लोग सूट-बूट के कखलाफ हैं और सोने के पक्ष में हैं।

SHRI D. RAJA: Now I am coming to that point. There is an agitation in the 
country. The note circulated by Arunji clearly says at point 2.1 (d) that "Statistics 
show that consumption of gold is highest by those in the higher income group 
compared to those in the lower income group. Thus levy of excise duty will not affect 
the small consumers." Then again, at point 2.2 (d) it says, "In case of manufacture 
of jewellery on job work basis, the liability to take registration, pay duty and file 
returns etc., is on principal manufacturer and not job workers or artisans." There 
are thousands of workers in the industry and it is an unorganized sector. There is a 
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perception that these measures may be turned against the interests of those workers. 
My question is: Will the Finance Minister assure those workers, it is an unorganized 
sector, that their interests will be protected? How are you going to protect their 
interests? I would like to know from the Finance Minister what assurance he will 
be giving. That is my primary concern. That is what I am saying. As far as gold 
is concerned, it plays an important role not only in aesthetics but in economy also. 
In economy, it has become a source of black money and unaccounted money. Any 
Government, which makes efforts to unearth black money and tap its source, we will 
be willing to support that. My question is about workers – workers in the industry, 
which is an unorganised sector. They should not be affected adversely. Government 
must protect their interest. How are you going to do that? What is your thinking? 
Is there any legislative measure to protect their interest in the coming days, if not 
now? ...(Interruptions)... That is what I am saying.

Finally, I will finish with one point. Even when Mr. Morarji Desai was there 
some fifty years back, he also tried some measures. It led to some suicides those 
days. Now also, there is agitation in the country. In the background of this agitation, 
the Finance Minister should assure that workers will not be subjected to some kind 
of adverse impact by these measures and the small artisans or small manufacturers 
will not be affected. Whether that assurance, the Finance Minister will give, is what 
I am asking. Thank you.

MR. DEPUTY CHAIRMAN: Thank you. Shri Naresh Agrawal. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, just one sentence. Will you 
kindly permit?

MR. DEPUTY CHAIRMAN: No, no. Only after all these. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Just one sentence! I am not speaking. I would like 
to add one sentence just in continuation with Mr. D. Raja that just like the burden 
of indirect tax is passed on to the consumers, similarly, this kind of problem, that 
has been created for jewellers, they are just passing on to the workers in terms of 
their job losses. Kindly take care of that. That is important.

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Naresh Agrawal. आप तीन कमनट 
के अंदर पूकछए।

�ी नरेश अ�वाल (उत्तर �देश): माननीय उपसभापकत जी, जब बजट पर ््चा हो रही री, 
तब भी मैंने यह बात उठाई री। माननीय कवत्त मं�ी जी, आप तो कदलली के रहने वाले हैं, मेरे 
खयाल से अकधका ंश jewellers आपसे कमले हैं। उनहोंने अपनी बात भी आपके सममुख रखी और आप 
खुद सवीकार कर रहे हैं कक jewellers tax देने से इनकार नहीं कर रहे हैं। आप एक per cent 

[Shri D. Raja]
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की जगह दो per cent tax लगा लीकजए। ्ाहे आप इसको वटै के रूप में लगा दीकजए या other 
tax के रूप में लगा दीकजए। Jewellers का कवरोध excise का है। यह excise का कवरोध कयों है? 
आप यह भी सवीकार कर रहे हैं 12 लोगों ने आतमहतया कर ली है। मैंने उस समय भी कहा रा 
कक उनका excise से कवरोध इसकलए है कक आपका Excise Department most* Department 
है। व े जानते हैं कक कजस कदन excise वाले... यह कबलकुल कलीयर है, उनका कवरोध करने का 
कसफ्थ  यही reason है। जब Excise Department वाला खाकी ड्ैस पहनकर वहां पहंुु् जाएगा, 
तो ककतना उतपीडन करेगा, ककतना टैकस लगाएगा, उनका कवरोध यह है। आपने जो कहा, मैंने 
कह कदया कक उनके यहां कोई Excise Department वाला नहीं जाएगा। जो Jewellers कलखकर 
दे देंगे, हम उसको मान लेंगे। आप मालूम तो ककरए कक Excise Departjment वाले सब पहंु् 
गए हैं या नहीं। आज मुझसे मुजफफरनगर वाले कहने आए हैं। जब मैं घर से ्ला, तो मुझसे 
मुजफफरनगर वाले कहने आए कक खाकी वददी पहन के Excise Department वाले सब पहंु् गए 
हैं। ये सब आपके वोटस्थ हैं। जब आप GST लागू करने जा ही रहे हैं और आप कहते हैं कक यह 
एक per cent GST की �क �या की यह शुरूआत है। यह GST इनहोंने बनाया रा। एक बार �णब 
जी ने हमें बुलाकर कहा कक नरेश जी GST पास करवा दीकजए। आज पता नहीं कयों उनका कवरोध 
है, मैं इसको समझ नहीं पा रहा हंू। जब बन रहा है, GST लागू हो रहा है, आज नहीं तो कल 
लागू हो ही जाएगा, तो कफर GST के बाद सब tax के दायरे में आ ही जाएंगे। ...(व्विान)...

�ी आनन्द शममा (कहमा्ल �देश): जब �णब जी ने आपसे कहा, तब आपने कया इनसे 
बात की री?

�ी नरेश अ�वाल: हम उस समय इनसे कयों बात करते? उस समय आप सत्ता में रे, तो 
आपसे बात करते। तब तो हम आपको बराबर ्ेतावनी देते रहे कक आप जो कर रहे हैं, अचछा 
नहीं कर रहे हैं।

मैं यह कह रहा हंू कक जब आप GST लागू करने जा रहे हैं, तो कोई भी jeweller GST का 
कवरोध नहीं कर रहा है, कयोंकक GST से उनका उतपीडन होने नहीं जा रहा है। जब उनका संबंध 
एक एकसाइज ड्ूटी से है, जब लोग मर भी रहे हैं, तो आप कजद कयों पकडे हुए हैं? जैसा कक 
राजा साहब ने कहा, तपन दादा ने कहा कक छोटे जवलेस्थ हैं, जो जवलेरी के कशलपकार हैं, व े
तमाम लोग कशलपकारी छोडकर हडताल में आ गए, व े तमाम लोग बेरोजगार हो गए, इसकलए आप 
उस कजद को छोकड़ए। आप कम से कम यही बता दीकजए कक इतने कदनों में अभी तक आपका 
ककतना नुकसान हुआ है? अगर उनकी हडताल जारी है, तो जयादा अचछा है कक आप एक घोरणा 
कर दीकजए। आप एक परसेंट टैकस लगाइए, लेककन उसको दूसरे रूप में लगा लीकजए। आप उन 
पर एकसाइज का एक बोझ डाल रहे हैं, ऊपर से एकसाइज लॉ लगा है, मैं ्ाहूगा कक आप यह 
बता दें कया आज इसकी घोरणा करेंगे या नहीं?

MR. DEPUTY CHAIRMAN: Thank you for sticking to the time-limit. Now, 
Kumari Selja.

कुमारी शैलिा (हकरयाणा): उपसभापकत जी, मैं बहुत संके्षप में बोलना ्ाहंूगी।

*Expunged as ordered by the Chair.
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महोदय, यह बहुत ही अहम मुद्ा है और हमने कपछले स� में फसट्थ हाफ में भी इस मुदे् को 

उठाया रा। आज आप देख रहे हैं कक देश में लाखों, करोडों लोग परेशान हैं। लाखों लोग, जो 

सरचाफा बाजार से जुडे हैं, पीयूर जी भी यहा ं पर मौजूद हैं, मेरा खुद का इस कवरय से इसकलए 

ताललुक है, कयोंकक अंबाला के्ष� में एक बहुत बडा सरचाफा बाजार है। पूरे देश में न जाने ककतने 

लोग इससे जुडे हैं। एक तो छोटा जवलेर है और दूसरी ओर जो आर्टजन है, वह भी इसके सार 

जुडा हुआ है। सर, यह हमारे देश की परमपरा रही है और यह परमपरा बडे़-बडे �ांडेड जवलेस्थ 

ने कायम नहीं की है। हम जो यहां तक पहुं्े हैं, यह उनके आट्थ, जो कक from father to son 

से यहां तक पहंु्ा है। आज यह खतम होने के कगार पर है। व े एकदम बरबादी के कगार पर 

खडे़ हैं। बे्ारे छोटे जवेलस्थ कया करेंगे? मुझसे पूव्थ मेरे साकरयों ने टैकस के बारे में कहा। यहा ं 
बात टैकस की नहीं है, उससे उनका कोई कवरोध नहीं है, लेककन कजस तरह से आप एक ओर 

ease of doing business की बात करते हैं तो कया ease of doing business कसफ्थ  कवदेशी 

लोगों या बडे कॉरपोरेटस के कलए हैं? जो छोटे लोग हैं, जो अपनी छोटी-छोटी जवलेरी, एक 

आट्थ, कजसको उनहोंने कायम रखा हुआ है, ईवन गांव तक में, छोटे शहरों तक में जो ककसान 

आता है, वह छोटी जवलेरी खरीदता है, वह कोई बडी जवलेरी नहीं खरीदता, वह बडे-बडे़ शहरों 

में नहीं जाता, इसकलए उनको कायम रखने के कलए, उनको रजदा रखने के कलए इस मुदे् पर 

सो्ना होगा। जो छोटा आर्टजन है, उसके बारे में सो्ना होगा। जवलेरी में कोई नग जडेगा, 

कोई उसका खाका बनाएगा, कोई कुछ करेगा, कोई कुछ करेगा, इस तरह से ककतने ही लोग 

इसके सार जुडे हुए हैं। आज उनको रजदा रखने की बात है। सर, जहा ं तक जवलेरी की बात 

है, तो उसको मंकदरों में भी ्ढ़ाया जाता है। लोग कोई �ांडेड जवलेरी खरीदकर मंकदरों में नहीं 

्ढ़ाते हैं। ऐसा बडे सेठ या धनाढ्य लोग करते होंगे, लेककन यह आाम आदमी से जुडी बात 

है, छोटे जवलेर से जुडी बात है। ककतने लोग सयुसाइड कर ्ुके हैं और ककतने ऐसे हैं जो इस 

कगार पर खडे हैं। व े इनके सामने इतना रो रहे हैं, व े ककतनी ही बार इनसे कमले हैं। जो छोटा 

कारीगर है, वह कहां जाएगा? सर, ऐसे करोडों लोग हैं। व े कारीगर, जो जगह-जगह, कसबों में, 

छोटे गांवों में हैं, उनका कया होगा? मेरी इस सरकार से करकवसेट है, मं क�यों से करकवसेट है कक 

कृपया इसको दुबारा से देखें। मेरा सवाल यही है कक कया आप इसे rollback करने जा रहे हैं? 

यकद आप इसको rollback करेंगे, तो हम आपको सभी की आेर से धनयवाद देंगे कक आपने सबकी 

पीडा को समझा। इसकलए कृपया इस पीडा को समकझए और इसे rollback कीकजए।

�ी शर्द ्ा्दव (कबहार): उपसभापकत जी, मं�ी जी ्ले गए हैं ...(व्विान)...

सूक्म, लघ ु और मध्म उद्यम मं�ाल् में राज् मं�ी (�ी जगजरराि ससह): आ रहे हैं।

MR. DEPUTY CHAIRMAN: He will come back. आप बोकलए।

�ी जगजरराि ससह: छोटे साहब बैठे हैं। ...(व्विान)...

�ी शर्द ्ा्दव: ठीक है ...(व्विान)... मैंने मजाक में कहा ...(व्विान)... छेडखानी के 
कलए कहा। इस सरकार का ''कौशल कवकास'' एक बडा काय्थ�म है। आपने यह मामूली काम 
हार में नहीं कलया है, मैं इसे बडा काम मानता हंू। यकद कहनदुसतान मं एक-दो ्ीजों का नाम 

[कुमारी शैलजा]
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कलया जाए तो कहनदुसतान की जो खेती है, उस खेती के बाद कहनदुसतान में सबसे जयादा कजससे 
रोजगार कमलता है या रोजगार बनता है, वह दसतकारों से बनता है। आज भी रहदुसतान का 
एकसपोट्थ कायम है। सब तरह के बाजार ठप हो गए, लेककन जो रहदुसतान के दसतकार हैं, हार 
से सामान बनाने वाले कारीगर हैं, उनके सामान का एकसपोट्थ आज भी जारी है। मैं मं�ी रहा 
हंू, मुझे मालूम है। यह जो रहदुसतान है, वह ताजमहल है, खजुराहो है, अजंता है, एलोरा है। 
यह उन उंगकलयों का कमाल है। यकद इस देश के पास कोई ताकत है, तो उन उंगकलयों की है। 
रहदुसतान में जो गुलामी आई, वह दसतकारी की, खास कर जो कपडों के कारीगर हैं, उनकी 
बदहाली के ्लते आई। दुकनया के बाजार में आपका सबसे जयादा �तबा रहदुसतान के हार से 
बने हुए सामान के कारीगरों की वजह से रा, खास कर कपडे वालों का रूतबा रा। आज भी 
कपडे में बहुत बडा रोजगार है। आज भी जो पतरर के कारीगर हैं, जो खजुराहो है, ताजमहल 
है, कोणाक्थ  है, दुकनयां उनहें देखने आती है। दुकनया आपको कहीं देखने नहीं अाती है, न आपसे 
कोई �भाकवत है। कहनदुसतान के हमारे जो पुरखे रे, कजनकी उंगकलयों में कमाल रा, उनको देखने 
के कलए दुकनया भर के लोग यहां आते हैं। जब व े ताजमहल और खजुराहो को देखने आते हैं, 
तो उनकी आंखें ्ौंक जाती हैं। इसकलए दसतकारों के हक में मैं खडा हंू। मैं अरूण जी से पूछना 
्ाहता हंू कक इनकी संखया ककतनी है? मैं पकके तौर पर नहीं कह सकता, कोई पा ं् करोड कह 
रहा है, कोई दो करोड कह रहा है, लेककन इतना जरूर है कक जो हार के कारीगर हैं, व े पतरर 
के कारीगर हैं, कपडे़ के हैं और बडी तादाद में सबसे जयादा बंगाल से लोग इस धंधे में आते हैं। 
ये जो कसफ्थ  daily wages workers होते हैं, मजदूर टाइप के लोग होते हैं, व े अपनी उंगकलयों का 
ही पैसा खाते हैं। उनकी उंगकलयों में ही कमाल है, इसकलए उन उंगली वालों के ऊपर धयान देने 
की जरूरत है। आप खास कर skill development के कलए सकूल खोल रहे हैं, कॉलेज खोल रहे 
हैं, एक तरफ आप इसका कवसतार करना ्ाहते हैं अौर दूसरी तरफ ये दसतकार, ये जो कौशल 
वक्थ स्थ हैं, खास कर सोने में, ्ांदी में, इनके रोजगार को आप छीन रहे हैं। अगर आप उनके 
रोजगार पर excise duty लगाएंगे, तो यह बडे़ लोगों पर नहीं लगेगी। ये बडे़ लोग उसे उनहीं 
से वसूल करेंगे, उनकी मजदूरी घटाएंगे। इससे कई तरह की बीमाकरयां पैदा होगी। मेरी आपसे 
कवनती है कक आप इस मामले की गहराई में जाइए। कहनदुसतान में महातमा गांधी जी आजादी 
की लडाई लडते-लडते दसतकार हो गए रे। दसतकार इस देश की इतनी बडी आबादी है और 
आपने जो काय्थ�म हार में कलया है, उस काय्थ�म में आप इतने बडे पैमाने पर कहनदुसतान का 
पैसा ख ््थ करने वाले हैं, तो ये जो दसतकार लोग हैं, इसमें इनकी र्ता कैसे होगी, आप इसके 
ऊपर धयान दीकजए। Excise duty के कलए आप कोई और तरीका कनकाकलए। सरचाफा वाले लोगों 
ने आपको बताया है, आप उस तरीके से पैसा ले लीकजए, लेककन ये जो दसतकार लोग हैं, आप 
उनको ब्ाइए। यकद कहनदुसतान की कोई खूबी है, कोई ताकत है, तो वह खेती है और कहनदुसतान 
के दसतकार हैं। आप उनहें ब्ाने का काम ककरए, यही मेरी आपसे कवनती है। 

SHRI ANIL DESAI (Maharashtra): Mr. Deputy Chairman, Sir, probably, in the 
last whole month, the month of March, not only in Mumbai, Maharashtra but in 
entire India, jewellers had congregated in big numbers not only at Jantar Mantar but 
in every State and there was a show of solidarity and unity among them over one 
per cent excise duty applied on gold. That is being opposed and the reason behind 
it is this. They are not only opposed to the levying of one per cent excise duty. 
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More so, they are afraid that the Inspector Raj, which was there under the Gold 
Control Act, will again come into being and that will really demolish the industry. 
It is not only affecting the jewellers or the traders or the business of the people 
who are involved in it, but also affecting small people, right from small artisans, 
goldsmiths, etc. This somehow has a cascading effect on the entire economy. It is 
because gold has not only an intrinsic value but it has a special cultural value also. 
People are emotionally attached to it. Government’s argument is that only higher strata 
of the society are into the maximum consumption of gold. It is not so. Today, even 
lower middle class and middle class people have attachment towards gold. Today, 
you happen to see that the gold which was purchased in 60s and 70s has a real 
value for it. More than that they are emotionally attached to it because in every 
ceremony, in every festival gold is being bought. It has some significant value in 
the minds of the people of India. 

The Government has a valid argument. Besides this, they have come out with 
how it will affect, how the lower strata of the society engaged in the business 
like artisans or goldsmiths will not be affected by it. The main threat to them 
is the Inspector Raj which will continue. The hon. Finance Minister has assured 
gold traders and their Federations that they will not be harassed by the Excise 
Department. Immediately after that assurance just two or three days back, gold 
traders have been receiving notices from the Department saying that they have go 
through certain things to comply with. With this action, whatever fear they had is 
increasing day by day. That shows whether the policy makers and tax officials do 
they have disconnect in this? 

Besides this the GST is on the way. Now one per cent excise duty which is 
being levied that can be definitely be deferred till GST comes into being. In this 
regard, the Chief Economic Adviser, Shri Arvind Subramaniam has suggested that 
gold can be taxed under the GST between 2 and 6 per cent where the average tax 
will be between 16 and 17 per cent. If that measure is to be taken up in the GST 
which is on the way, then, why couldn't the Government defer this step? So, my 
humble request to the hon. Finance Minister is that this one per cent levy be taken 
off, and it should be deferred till the GST is legislated. Thank you.

�ी भूसप्दर ससह (ओकडशा): कडपटी ्ेयरमैन सर, ओकडशा सवण्थ आभरूणों के काम में सबसे 
आगे माना जाता है। कटक का जो कफकल�ी वक्थ  है, उस काम को सारी दुकनया में सबसे अचछी 
तरह हमारे यहां के कारीगर करते हैं। ओकडशा के गांव-गांव में केवल सोने के ऊपर ही काम नहीं 
ककया जाता, बसलक  ्ाहे पतरर का काम हो, रेत का काम हो या लकडी का काम हो, हर ्ीज 
के ऊपर वहां बारीकी से काम ककया जाता है। जैसा शरद यादव जी ने बार-बार बोला, कहनदुसतान 
के जो आर्टजनस हैं, उनकी पीढ़ी को ब्ाने की ओर हमें धयान देना ्ाकहए।

[Shri Anil Desai]
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सर, उनका एक ही एक �हेंशन है कक जो एक �कतशत एकसाइज ड्ूटी है, उसको लेकर व े
लोग इंसपेकटर राज से डर रहे हैं, लेककन अापने जो कवसतार से यहां बताया है, उससे काफी 
कंफयूजन हो रहा है। एक बात यह है कक कजसका 12 करोड है, उसको आप 6 करोड तक 
ले आए हैं और आप देखेंगे कक हर जगह पर वैट भी एक �कतशत नहीं है। बाकी के टैकसेज 
में भी देश में यूकनफॉर्मटी नहीं है। कया आप डरते हैं कक आने वाले कदनों में जीएसटी आ ही 
नहीं सकता? अगर आप जीएसटी लाना ्ाहते हैं और जीएसटी को आना ही है, तब तो इन 
सब टैकसेज की जरूरत ही नहीं पडे़गी, तब तो ऑटोमेकटकली यह सब उसमें आ जाएगा।

हम लोगों को इसमें ककतना फायदा हो रहा है? उनहोंने जो 43 कदन की सट्ाइक की है, 
उनका कहना है कक उससे उनका जो 56 हजार करोड रूपये का माकवे ट वयापार रा, उसका 
नुकसान हुआ है। सरकार तो 56 लाख करोड का नुकसान भी सह सकती है, लेककन वासतव 
में वह नुकसान भी सरकार नहीं सहती है, उस नुकसान की भरपाई भी आम जनता के टैकस 
से होती है। आकखरकार सरकार के पास जो भी पैसा आता है, वह आम जनता से ही आता है।

महोदय, मैं आपको बताना ्ाहता हंू कक पीढ़ी दर पीढ़ी व े इसी काम को करते आ रहे हैं। 
इसमें जो क �कमयर गोलड है या क �कमयर सोना है, उसके ऊपर आप टैकस लीकजए, लेककन कम से 
कम यह कलीयर कर दीकजए कक ऑनचामेंटस पर हम एक पैसा भी नहीं लेंगे। यकद आप ऐसा करते 
हैं, तो जो कारीगर हैं, उनको यह तसलली कमल जाएगी कक टैकस के बारे में ््चा करने के कलए 
उनके पास कोई नहीं आएगा और उन पर ककतना टैकस है, यह कोई नहीं पूछेगा।

सर, गोलड को एक इनवसेटमेंट के रूप में कलया जाता है, इसको इंडसट्ी या ट्ेड के रूप में 
नहीं कलया जाता है। ककसान सो्ता है कक मेरी कजनदगी रहे या न रहे, लेककन अगर कुछ गोलड 
रहेगा, तो मेरे बच्ों के काम आएगा। गोलड ही मेरी समपकत के रूप में होगा। अगर यह बात ठीक 
है, अगर आप यहां कैकपटल गेन की बात कर रहे हैं, तो कफर यहा ं पर एकसाइज़ ड्ूटी कयों 
ला रहे हैं? अगर यह गुड कैकपटल गेन में जा रहा है, तो कफर यहां एकसाइज ड्ूटी की बात 
कयों आ रही है? हमारे कवत्त मं�ी जी से और जयादा समझदार कोई नहीं है? मैं कनवदेन करंूगा 
कक इस पर रोडा कव्ार करें। अभी भी कुछ सट्ाइक ्ल रही है। यह ठीक है कक सरकार ने 
उनको बोला है कक उनके तीन लोगों को भी कमेटी में रखेंगे, लेककन जहा ं तक मुझे पता ्ला 
है, अभी तक उनहोंने उनके नाम नहीं कदए हैं। कुछेक बात करके आप जलदी से जलदी इसका 
कोई हल कनकाकलए। अभी भी जो कुछ लोग सट्ाइक पर हैं, उनसे बात कीकजए। आपने जो बात 
की है, तो इसमें काफी ्ीजों में सुधार लाए हैं, लेककन अभी भी एक डाक्थ  पवाइंट है। सकाई में 
एक बडा कलाउड जैसा है, कोई समझ नहीं पाया है। जो ्ीज़ आपने यहा ं कलखकर भी दी है, 
आपने �ेस के माधयम से कहा है। ...(सम् की घंटी)... आप �ेस के माधयम से भी इस पर उनसे 
बात कीकजए। उनसे ््चा करके इसके समाधान का जलदी से जलदी रासता कनकाकलए। सर, इससे 
सरकार को एक परसेंट एकसाइज में से तीन महीने के अनदर ककतना पैसा कमला है और आने 
वाले कदनों में ककतना कमलेगा, यह भी हाउस को जानना ्ाकहए। सर, मैं आपके माधयम से यही 
कनवदेन करता हंू, धनयवाद।

�ी बसावाराि पाजटल (कणचाटक): माननीय उपसभापकत जी, आदरणीय सदसय ने एक 
महतवपूण्थ बात उठाई है। लाखों लोगों के कदलों के ऊपर इसका जो पकरणाम होने वाला है, उससे 
देश में एक भय का वातावरण तो बना है। सरकार को सच्ाई सपषट करना अतयंत आवशयक है। 
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सार ही सार भारत जैसे देश में सबसे बडी समपकत्त  मानव समपकत्त  है। कहीं ऐसे कानून के द्ारा 
मानव समपकत्त  यानी काम करने वालों की संखया घट जाए, तो कफर बडी-बडी मशीनें आने से 
लाखों लोग और बेरोजगार तैयार हो जाएंगे। तब कफर ससक  ल का कया होगा, यह एक भयानक 
क्नता का कवरय है।

भारत में तो ऐसी नीकत आनी ्ाकहए कक यहां हार से काम करने वाले कारीगरों को अकधक 
से अकधक �ोतसाहन कमलना ्ाकहए। इन बातों को धयान में रखते हुए मैं यह जानना ्ाहता हंू कक 
इस सोने-्ा ंदी और अनय जेवरात के कनमचाण में ककतने कारीगर काम करते हैं? यह जो कनयम 
बना है, एक परसेंट एकसाइज ड्ूटी की जो बात है, जो अनेक माननीय सदसयों ने मा ंगा है, 
कयोंकक हर तहसील लेवल तक, आज व े कारीगर लोग mentally tortured हैं। सच्ाई कया है, 
उनको बताने वाला भी कोई नहीं है। वसैी कुछ बातें हमारे धयान में आती हैं। यह संकट आज 
उनके ऊपर न आए, कयोंकक आजादी के बाद कपछले 50-60 सालों से जब कभी भी पुकलस के 
हार में या एकसाइज वालों के हार में कोई कानून कदया जाता है, तो उसका बडे़ पैमाने पर 
दु�पयोग कन्ले सतर पर होता है। उसकी खबर ऊपर तक पहंु्ती ही नहीं हैं। इसके कारण व े
लोग मेंटली बडे परेशान हो जाते हैं और कफर हजारों-लाखों �पए के करपशन के धंधे के नए 
दरवाजा खुल जाते हैं। इस �कार की आशंका को दूर करने की दृसषट  से एक कनसश् त और 
अचछा उत्तर सरकार के द्ारा कमले। ये जो लाखों-लाख सामानय कारीगर हैं, इनको ककसी �कार 
का भय नहीं हो। यह एक सुनदर अवकाश जैसा हो, कयोंकक यहा ं पर कुछ लोग कई बार सुनते 
ही आतमहतया कर लेते हैं। 12 लोगों की मृतयु होने की बात भी सामने आई है। 45 कदनों से लोग 
सट्ाइक पर हैं। उससे उन गरीबों की रोजी-रोटी और उनके पकरवार की कजनदगी जुडी है। इससे 
हार की कारीगरी मर जाएगी और तब एक बहुत बडा संकट देश पर आ सकता है। सरकार नए 
ढंग से आने वाली नई नीकतयों से बलैक मनी को कनकालने, बलैक सोने के कनकालने की कोई नई 
नीकत बनाए, परनतु यहां पर सामानय गरीब आदमी कोई संकट न हो, इसकी अतयंत आवशयकता 
है। मैं इस बात की माननीय मं�ी जी से कवनती करता हंू। यह जो 6 करोड से ऊपर वाले पर 
लगेगी, तो वासतव में ककतने लोग इस दायरे में आते हैं और ककतने लोग काम करने वाले हैं, 
इसकी एक सपषटता कमले, तब वह गरीब आदमी कहममत के सार ककसी अकधकारी से भी बात कर 
सकता है। तो एक सुनदर अवसर आज के इस �शन से सामने आया है। मैं यह भरोसा करता 
हंू, कक माननीय मं�ी जी इसका ठीक से उपयोग करते हुए एक कनसश् त उत्तर जरूर देंगे। देश 
के व े लाखों-लाख कारीगर आपके इस उत्तर से एक संदेश को �ापत करके बडे आनसनद त होंगे। 
कल से व े अपने काम पर जाएं और इस कदशा में एक अचछा संदेश जाए, मैं आपसे यह �ार्थना 
करता हंू। माननीय उपसभापकत महोदय, मुझसे पूव्थ के सभी वकताओं ने काफी कडटेल में बात रखी 
है, उन सबसे अपने को संबद्ध करते हुए मैं यह समझता हंू कक यह एक ऐसा मामला है, जैसा 
कक कहा जा रहा है कक पूरे देश में लगभग पा ं् करोड लोग इससे जुडे हुए हैं, कजनमें से डेढ़ 
करोड तो केवल artisans हैं, वक्थ स्थ हैं, जो इससे affect हो रहे हैं। कपछले काफी समय से ये 
लोग इसको लेकर �दश्थन कर रहे हैं, हडताल पर हैं, इनकी दुकानें बंद हैं, उनकी रोजी-रोटी 
बंद है, लोग आतमहतया कर रहे हैं। ये सब ्ीजें सामने आ रही हैं। ऐसे में जबकक जीएसटी की 
बात कही गई है और माननीय कवत्त मं�ी जी ने बजट की सपी् में कहा रा, कजसको आज इनहोंने 
circulate भी ककया है। उनहोंने कहा कक यह एक तैयारी है। यह जो एकसाइज ड्ूटी लगाई गई 

[�ी बसावाराज पाकटल]
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है, यह जीएसटी के कलए तैयारी है। यह उनको तैयार करने के उदे्शय से ककया जा रहा है। 
अगर यह कसफ्थ  जीएसटी की तैयारी के उदे्शय से ककया जा रहा है, तो हम लोग जीएसटी को 
ही कयों नहीं लागू कर देते हैं? हमारी पाटदी यानी बीएसपी ने कहा है कक आप जीएसटी लाइए, 
हम इसमें आपको सपोट्थ करेंगे। आप इसकी जगह जीएसटी लाइए। इसको लेकर पूरे देश में 
इन लोगों के बी् एक दहशत का माहौल बन गया है। इसको समापत करने की आवशयकता 
है। आपने आज जो सटेटमेंट circulate ककया है, उसके पैरा 4 में आपने खुद यह बात कहीं है, 
"Additionally, the Government has constituted a Sub-Committee of the High Level 
Committee to interact with trade and industry on tax laws. The Terms of Reference 
of this Sub-Committee include issues related to compliance procedure for the Excise 
Duty including records to be maintained and other things." अगर इनसे और इंडसट्ीज से 
interact करने के कलए एक हाई लेवल की सब-कमेटी बनाई गई है, तो मैं समझता हंू क क अभी 
जो माहौल है, उसमें माननीय कवत्त मं�ी जी सवयं या कजसको व े इसके कलए capable समझते हैं, 
उसको उसमें रख करके उनसे डायरेकट वातचालाप करें।  इन लोगों से डायरेकट वातचालाप करके 
इनकी समसया को समझें। उनकी समसया को समझ कर इसका कनराकरण कनकाला जाए। अगर 
हाई लेवल की सब-कमेटी बनाई गई है, तो जब तक यह कमेटी अपनी कोई करपोट्थ नहीं दे देती 
है, तब तक कम से कम इसको रोक देना ्ाकहए। जब आप खुद ही यह बता रहे हैं कक इस 
issue को settle करने के कलए, इसका समाधन कनकालने के कलए एक सब-कमेटी बनाई गई है, 
तो जब तक इसका समाधान नहीं कनकलता है, तब  तक अगर आंदोकलत लोगों को एक respite 
देने के कलए इसको वापस ले लें, तो जयादा उक्त होगा।

�ी अ�्ण िेटली: माननीय उपसभापकत जी, �ी राज बबबर ने एव ं अनय सममाकनत सदसयों ने 
यह कवरय उठाया है। कपछले कुछ सपताहों से इस कवरय पर कई साव्थजकन क ््चाएं भी इुई हैं, मेरी 
भी इस वयवसाय से जुडे लोगों से बात्ीत हुई है। उनकी कया तकलीफ है, यह भी समझने का 
अवसर कमला है। ककसी वयवसाय का या ककसी कारीगर को, जो इस देश के परंपरागत कारीगर 
हैं, ककसी को तकलीफ हो, यह सरकार की कभी intention नहीं रही है, इसकलए सबसे पहले 
तो यह सपषट हो जाए कक यह एक परसेंट एकसाइज ड्ूटी कयों लगी और यह ककसके ऊपर 
लागू होती है। तक्थ  यह कदया गया कक बडे लोगों को छोड कदया गया, छोटे लोगों पर इसे लगा 
कदया गया। अब छोटे लोगों का सहारा ले लेना, उससे राजनीकतक तक्थ  तो बढ़ जाता है, लेककन 
सच्ाई इसके कबलकुल कवपरीत है। यह एकसाइज ड्ूटी ककसी कारीगर पर नहीं लगी, यह ककसी 
छोटे सवण्थकार पर नहीं लगी। कजसको राज बबबर जी कॉरपोरेट जवलैस्थ कह रहे रे, अकधकतर 
वही हैं, जो इसके दायरे में आते हैं, इसकलए छोटे लोगों का सहारा मत लीकजए, कयोंकक यह 
उन पर नहीं लगी है। एकसाइज ड्ूटी की जो eligibility है और इसमें जो exemptions कदए गए 
हैं, उनके अनुसार अगर कपछले वर्थ ककसी का टन्थओवर 12 करोड रूपए से कम रा और अगले 
वर्थ में 6 करोड रूपए से कम है, तो आप exempted हैं। हमारा देश अभी इतना कवककसत नहीं 
हुआ है कक छोटे लोगों को टन्थओवर 12 करोड रूपए और 6 करोड रूपए से जयादा हो। ककसी 
कारीगर का टन्थओवर दो लगातार वरषों में 6 करोड और 12 करोड से कम रहा है। ये जो बडी-
बडी chains हैं, यह उनहीं के ऊपर लागू हुआ है। इसकलए मैं इस सदन के माधयम से यह सपषट 
कर दंू कक यह 12 करोड और 6 करोड वालों पर लागू होगा और उससे कम वाले ककसी वयसकत  
को इसके दायरे में नहीं लाया गया है, यह कबलकुल सपषट है।
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जहा ं तक एकसाइज़ की नीकत है, हम लोग तय कर लें कक ककन आइटमस के ऊपर एकसाइज़ 
लगना है। कोई structured trade हो और बार-बार आंदोलन करके उसको वापस करवा ले, 
तो इसका यह अर्थ नहीं कक वह अकधकार बन जाता है, उस पर टैकस कभी नहीं लगेगा। मैं 
सू्ी देख रहा रा। आपने कहा कक लगभग हर राजय में गोलड के ऊपर वटै लगता है। इस पर 
सबसे अकध क वटै केरल में लगता है, जहां आपकी यूपीए की सरकार है और वह इस पर पा ं् 
परसेंट का वटे लगाती है। जब आपको उन कारीगरों की इतनी ही क्नता है, तो केरल माननीय 
उपसभापकत जी का भी राजय है, आप वहा ं से उसको हटवा दीकजए। लगभग हर राजय में वटै 
लगता है। ...(व्विान)...

�ी नरेश अ�वाल: माननीय कवत्त मं�ी जी, टैकस देने से कौन मना कर रहा है? ...(व्विान)...

�ी राि बबबर: आपके पास 6 करोड से नी्े के लोगों का कोई सववे है? ...(व्विान)...

�ी अ�्ण िेटली: रोडा वटे कर लीकजए, आप इसका पूरा अर्थ समझ जाएंगे कक ककस कवरोध 
में आप उलझते जा रहे हैं। केरल सरकार ने गोलड पर पां् परसेंट वटै लगाया हुआ है और वटै 
के कलए भी बही ककताबें मेंटेन करनी पडती हैं। वर्थ 2005 में यूपीए ने �ांडेड जवलेैरी पर लगाया, 
जब �ोटेसट हुआ तो वर्थ 2009 में उसे वापस ले कलया। तब भी बहुत समझदार कवत्त मं�ी रे। 
उनहोंने वर्थ 2012 में कफर लगाया और जब �ोटेसट हुआ तो वापस ले कलया। आज पकरससरकत यह 
है कक राजयों में तो वटै लगेगा, imitation jewellery पर छ: परसेंट एकसाइज लगेगा। Imitation 
jewellery is taxed at 6 per cent excise in this country. मैं अगर आपको कलसट दंू, तो 
छोटे-से-छोटे आइटमस पर भी टैकस लगाए गए हैं। यह कोई हमारी सरकार ने नहीं लगाया, जब 
आप सरकार में रे तब लगता रा। सोप, टूरपेसट, टूर�श, फुटवयेर, पेन, पेंकसल, इंक, नोटबुक, 
कैं डल, �ूट जूस और कजस राजय के मुखयमं�ी उनके आंदोलन में गए, वहां बेबी फूड, इनके 
ऊपर तो टैकस लगेगा — मैं यह एकसाइज का कज� कर रहा हंू — लेककन एक लगजरी आइटम 
को केवल इसकलए एगजेमपट कर दें, कयोंकक व े एक ऑगवेनाइजड तरीके से �ोटेसट कर सकते हैं।

�ी राि बबबर: सर ...(व्विान)...

SHRI ARUN JAITLEY: Sorry, I am not yielding, Mr. Raj Babbar. Please, sit 
down. Let me complete. Then, you can have your say.

�ी राि बबबर: आप ्ीज को घुमा रहे हैं। ...(व्विान)...

�ी अ�्ण िेटली: कबलकुल। आप घूमे हुए हैं, इसकलए मैं आपको लाइन पर ला रहा हंू। 
...(व्विान)...

MR. DEPUTY CHAIRMAN: Let him finish, Mr. Babbar. ...(Interruptions)...
Mr. Babbar and Mr. Neeraj Shekhar, let the Finance Minister finish. Sit down 
...(Interruptions)... Let him complete his answer.

�ी अ�्ण िेटली: राज बबबर जी, मैं अपनी बात कमपलीट कर लंू, उसके बाद जो कलेकरकफकेशन 
होगा, आप पूछ लीकजएगा। ...(व्विान)... अब आप इसको सपषट रूप से समकझए। जब राजा 

[�ी अ�ण जेटली]
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साहब बोल रहे रे, that is why, Mr. Raja, I said about the Left. Today, when aam 
aadmi consumer items are being taxed, we will have to convince the country that 
a luxury item should be kept outside the tax net. Now, what will be the effect? 
Why did I say? If we are moving towards the GST, you will have to tax gold. Sir, 
the whole concept of the GST is, if the Centre is collecting 'X' amount of tax and 
all the States are collecting 'Y' amount of tax, totally, then GST should, together, 
collect X + Y to start with a minimum. उस टैकस के कलए जीएसटी का कया रेट होगा, 
यह जीएसटी काउंकसल तय करेगी, which is the revenue neutral rate. Then there will 
be a standard rate. नरेश जी ने कहा कक पहले का ं�ेस के लोग सपोट्थ करते रे। अब उनका 
यह कहना है कक आप 18 परसेंट की कैप लगाइए। मुझे 18 परसेंट पर कोई एतराज नहीं है। 
That is a reasonable stand. कैपस Constitution में हो या Constitution के बाहर हो, that is 
the only area of difference. अगर आपने luxury items को जीएसटी से बाहर कर कदया, तो 
कफर 18 परसेंट maintain करने के कलए आपको essential items की ड्ूटी बढ़ानी पडे़गी कक 
गोलड को टैकस की माफी दो और सीमेंट, सटील, आयरन के ऊपर, जूते के ऊपर, कपडे के 
ऊपर इसको जयादा बढ़ाओ।

�ी राि बबबर: कया बात कह रहे हैं? कौन कह रहा है? ...(व्विान)...

�ी अ�्ण िेटली: आप समझ लीकजए। राज बबबर जी, यह complex कवरय है। अगर आप 
luxury items को टैकस के दायरे से बाहर रखते हैं तो उन luxury items का जो टैकस का कहससा 
है, कफर ककसी आवशयक वसतु पर अकधक टैकस लगाकर उसकी पूर्त करते हैं। इसीकलए ककसी भी 
taxation policy में luxury items को taxation से indefinitely बाहर रखा जाए, यह संभव नहीं है।

�ी राि बबबर: Luxury items की बात ही नहीं हो रही है, टैकस की बात ही नहीं हो रही 
है। आप बहस को ...(व्विान)...

�ी उपसभापजत: बबबर जी बैकठए, let him finish.

�ी अ�्ण िेटली: महोदय, अगर हम लोग जीएसटी की तरफ जा रहे हैं तो उसका पहला 
कदम है कक हम लोग इन आइटमस के ऊपर taxation लगाएं कजससे हम लोग एक reasonable 
cap मेनटेन कर सकें । यह संभव नहीं है कक कोई राजनैकतक दल कहे कक 18 परसेंट की कैप 
भी होगी, लेककन luxury items को exempt कर दो, ताकक 18 परसेंट की कैप कभी मेनटेन ही 
न हो पाए।

कुमारी शैलिा: ककसने कहा?

SHRI ARUN JAITLEY: That is the stand. Both the stands that you have taken 
are self-destructive. You want a luxury item outside the tax net because your leaders 
have said, this is assassination of a trade putting tax on them. So, if that trade is 
to be kept outside the tax net then you can never reach the 18 per cent cap. You 
will always breach it. This is a serious subject. Therefore, please get some experts to 
examine the stand which you have taken on both issues, which is self-contradictory. 
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इसमें जो कदककत है वह यह है कक हम एक नये आइटम पर लगा रहे हैं, केवल बडे लोगों पर 
लगा रहे हैं। बडे लोगों पर भी लगे तो उनकी एक कशकायत है और उनकी इस र्ता में शायद 
वजन है कक कल को हमारे कखलाफ harassment आरमभ न हो जाए। उस harassment को रोकने 
के कलए, कजस पर हम सबकी और मेरी भी सहानुभकूत उनके सार है, हमने एक सपषट कदम 
एनाउंस ककया, जो ककसी दूसरी commodity के कलए नहीं है। उन steps का कारण यह रा 
कक gold trade की कई कवशेरताएं हैं। कई बार वयसकत  अपना सोना लेकर जाता है और कहता 
है कक इससे जेवर बना कदया जाए, make jewellery out of this gold. कल को कोई तीसरा 
आदमी कहेगा कक सोने की कीमत मैं आपके turnover में लगा लंूगा, जबकक सोना consumer 
लेकर आया है, यह संभव है। इन सब समसयाओं को देखते हुए केवल एकमा� gold trade है 
कजसको हमने यह सुकवधा दी है कक कोई physical verification आपके यहां नहीं होगा। मुझे जब 
सवण्थकार कमले तो मैंने उनसे सपषट कहा कक अगर कोई एकसाइज़ का वयसकत  खाकी वददी में आता 
है तो अपने मोबाइल फोन से उसकी फोटो खीं्कर मुझे भेज दीकजए। सीबीईसी के ्ेयरपरसन ने 
सब फीलड युकनटस को क्ट्ी कलखी है कक कोई physically नहीं जाएगा। जो आप वटै की करटन्थ 
फाइल करते हैं, उसकी की self-assessment return के ऊपर एकसाइज दे दें, self-certification 
से आप एकसाइज़ दे दें। जो आप वटै की करटन्थ फाइल कर रहे हैं, उसको सवीकार ककया जाएगा 
और यह केवल बडे वालों के ऊपर लागू है, छोटे वालों पर लागू नहीं है। यह जो सुकवधा है, 
ये पूरी guidelines हैं। इसके अकतकरकत आपको कोई और safeguard ्ाकहए — टैकस आपको 
देना पडे़गा, लेककन harassment रोकने के कलए आपको कोई और सुकवधा इसमें ्ाकहए, कोई 
precautionary step ्ाकहए तो हम वह भी लेने को तैयार हैं।

�ी नरेश अगवाल: इस टैकस को आप एकसाइज़ के बजाय ककसी दूसरे रूप में ले लीकजए। 
...(व्विान)...

�ी अ�्ण िेटली: नरेश जी, मैं उत्तर दे देता हंू। आपका यह relevant �शन है, कयोंकक यह 
तक्थ  कदया रहा है, इसकलए मैं इसका उत्तर अभी देता हंू। उनको यह कहा अौर उनसे बात्ीत 
करके यह तय ककया कक हम डा. अशोक लहरी, जो सरकार में पहले ्ीफ इकोनॉकमक एडवाइजर 
रे, उनकी अधयक्षता में एक कमेटी बना देते हैं। उसमें आपके तीन नुमाइंदे रहेंगे और आप सब 
बैठकर तय कर लो कक इसमें और कया सेफगाडस्थ ्ाकहए, कजससे कक harassment न हो। 
टैकस आपको देना पडे़गा, लेककन Tax "Yes"? Harassment "No"? इस दृसषट  से उनकी पहली 
मीरटग अभी हुई। वह तीन कौन होंगे, अब ककठनाई मेरी यह है कक दज्थनों ऑल इ ंकडया संगठन 
हैं, कोई हडताल पर है, कोई हडताल पर नहीं है। आज तो कोई हडताल पर नहीं है और उसके 
अकतकरकत उसमें से कुछ आकर फैसला कर गए कक हमने पहले दौर की हडताल कॉल ऑफ कर 
दी और आगे कमेटी बना दीकजए, कुछ ने कॉल ऑफ कर दी और कुछ ने कहा कक हम नहीं 
कॉल आॅफ करते, बाद में सबने कॉल ऑफ कर दी। उनको तय करना है कक उनके उद्ोग के 
तीन सदसय कौन होंगे? हमारी सरकार सदसयों को तय नहीं करना ्ाहती है और डा लहरी को 
हमने यह  instructions दी हैं कक उनके सार बात्ीत करके आप उनके तीन नुमाइंदे ले लीकजए। 
उनकी अगली मीरटग आने वाले सपताह में है और हमें इसकी करकमंडेशन दे दो। अब सतीश ्ं� 
कम�ा जी ने यह कहा कक इसको तब तक आगे ले जाओ, जब तक कक इसका फैसला न हो।  
31 मा ््थ तक कजतने लोगों ने रकजसटर कराना रा, वह करा कलया है। जो बडी कैटेगरी के लोग 

[Shri Arun Jaitley]
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हैं, उनको रकजसटर कराना रा। कुल कमलाकर उसमें 206 ने रकजसटर कराया है। इसके सार हमने 
यह सुकवधा दे दी, कयोंकक हमने डा. लहरी की अधयक्षता में कमेटी बनाई ही है और हो सकता 
है कक एक-दो कदम व े अौर अनाउंस कर दें, कजनको हम सवीकार कर लें, तो इसकलए 31 मा ््थ 
को भी बढ़ाकर हमने इसको 30 जून कर कदया। रकजसट्ेशन को भी हमने दो महीने और आगे 
कर कदया कक हम आपको और सुकवधाएं देते हैं तब तक और करकमंडेशनस भी आ जाएंगी। हमने 
रकजसट्ेशन की डेट ही दो महीने आगे बढ़ा दी, तो कोई वयसकत  पहले रकजसट्ेशन करवाएगा, कफर 
अपनी सेलफ सर्टकफकेशन से करटन्थ फाइल करेगा और करटन्थ फाइल होने के बाद तय होगा कक 
उसको ककतना एकसाइज़ देना है, कजस रेट पर वह वटै दे रहा है एक परसेंट, अकधकतर राजयों 
में वह वहीं एक परसेंट एकसाइज देगा। इसमें कोई तकलीफ नहीं है। मैं केवल इतना अा�ह करना 
्ाहंूगा, जैसा कक नरेश जी ने कहा कक कोई और नाम दे दें।

अब गोलड ट्ेड की एक कवशेरता है। इस देश में सोना तो है नहीं, सोना बाहर से आता है। 
आप सोने के इमपोट्थ पर कजतना �कतबंध लगाओगे या कजतनी ड्ूटी लगाओगे, उतनी समगरलग 
बढ़ती है। The bigger the ban, the higher is the smuggling. आज आपको इस ट्ेड की 
बहुत र्ता है, लेककन 2013 में आपने 80:20 सकीम लागू की री, जब करंट अकाउंट डेकफकसट 
बहुत बढ़ गया रा। इस सकीम के अं तग्थत यह कहा कक वही वयसकत इमपोट्थ कर सकता है, जो 
20 परसेंट जेवर बनाकर बाद में री-इमपोट्थ करेगा, तो छोटे आदमी का वयवसाय कबलकुल बंद हो 
गया रा। उस वकत छोटे वयसकत  की र्ता नहीं री। यह भी आपको मालूम हो कक 16 मई, 2014 
को ्ुनाव का करजलट आ गया रा। यह हम लोगों का बडा कदल रा कक हम लोगों ने कार्थवाई 
नहीं की। 16 मई और 26 मई के बी् में एक आदेश पाकरत हो गया। पहले पसबल क सैकटर बैंकस 
सोना इमपोट्थ करते रे। अब केवल सटार एकसपोट्थस्थ इमपोट्थ करेंगे। छह या सात लोगों के हार में 
सारे गोलड या इमपोट्थ दे कदया गया रा। उन दोनों कदमों का असर यह हुआ कक ऑकफकशयल 
इमपोट्थ कम हो गया और समगरलग जयादा हो गई। सरकार में आने के बाद हमने इसको ओपन 
कर कदया कक छोटा आदमी भी इसको इमपोट्थ कर सकता है। हम लोग जानते हैं कक सासंकृकतक 
दृसषट  से इस देश की, यह अचछा है या बुरा है, उस तक्थ  में नहीं जाता हंू, लेककन गोलड की 
एक appetite है, जो उसको इसतेमाल करते हैं। आज गोलड पर दस परसेंट कसटम ड्ूटी है। 
जो नरेश ने पूछा, अगर हम उस कसटम ड्ूटी को बढ़ाते हैं, तो smuggling बढ़ जाती है, वह 
unofficial route से आता है। आज आप ककसी भी एयरपोट्थ पर सा ंसद के नाते जाएंगे, तो जो 
कसटम अकध कारी कमले, उससे पूछ लीकजए कक सबसे जयादा आपकी एनजदी ककस आइटम को 
रोकने में लगती है, तो वह अापको कहेगा कक गोलड। इसकलए यह कहना कक कसटम ड्ूटी 
बढ़ा दो और smuggling रूट से जयादा सोना आ जाए, इसमें कोई लाभ नहीं है। अब डोमेससट क 
टैकस कौन सा लगेगा? तीन तरह के डोमेससट क टैकस हैं। सर्वस टैकस लग नहीं सकता, वह 
केवल सर्वसेज पर लगता है। दूसरे दो टैकस ब्ते हैं, एकसाइज ड्ूटी और कसटम, हम कसटम 
बढ़ा नहीं सकते। तीसरा केवल एकमा� टैकस सेनटर के पास एकसाइज है, सेनटर का कोई और 
टैकस नहीं है। अब सेनटर एकसाइज न लगाए, तो कफर कौन सा दूसरा टैकसेशन है? यह कुछ 
ही महीनों की बात है। कजस कदन कां�ेस पाटदी सहयोग करेगी, जीएसटी बन जाएगा, तो उसमें 
दोनों टैकस मज्थ हो जाएंगे। सटेट जो वटै लगाती है और जो सेनट्ल एकसाइज होगा, दोनों मज्थ 
होकर जीएसटी के रूप में आ जाएंगे। जीएसटी के रूप में आने के बाद जैसा मैंने कहा कक हर 
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आइटम पर including luxury items, उनको टैकस देना पडे़गा। मैं केवल दो ्ीजों का आ�ह 
करंूगा, कयोंकक और कोई वकैसलप क टैकस नहीं है, जो लग सकता है। आप केवल एक आइटम 
के कलए नया कडपाट्थमेंट खडा कर दो और नया टैकस खडा कर दो, यह कोई बहुत समझदारी 
की नीकत नहीं होगी। मैं केवल इतना ही कहूंगा कक कारीगरों और छोटे आदकमयों पर यह नहीं 
लगा है। यह �्ार एकदम गलत है और मैं इसका खंडन करता हंू। यह बडों पर लगा है, अभी 
तक केवल 206 बडे़ लोगों ने अपने आपको रकजसटर कराया है। हम इस ट्ेड की पूरी सहायता 
करेंगे। ककसी का harassment न हो, इसके कलए ्ार कदम और आगे बढ़ना पडे़गा, तो हम 
बढेंगे, लेककन दो ्ीजें हैं। Luxury items पर टैकस देना है, इसका अभयास हम लोग डालें। केवल 
essential commodities पर टैकस लगेगा, उसी पर देश ्लेगा, यह ठीक नहीं है।

राज बबबर जी, आप कफलम इंडसट्ी से संबंध रखते हैं और लीरडग एकटर रहे हैं। दो ऐसे 
उद्ोग रे, कफलम इंडसट्ी और रीयल एसटेट, कजनके बारे में कभी एक छकव री कक यहा ं कैश 
ट्ा ंजेकशन जयादा होता है। अब यह सुनने में आया है कक धीरे-धीरे यह professionalism की तरफ 
्लता गया और आज यह ससर कत बदल गई है। आज आप खुद भी जानते होंगे कक white money 
transaction film industry में बहुत वयापक हो गया है, जयादा वही है। रीयल एसटेट उस कदशा 
में जा रहा है। जब दुकनया और देश के कवकभन्न उद्ोग उस कदशा में जा रहे हैं, तो एकसाइज नैट 
में आकर यह ट्ेड भी इस कदशा में ्ले, मुझे लगता है कक इसमें बुराई नहीं है। इसमें देश का 
भला होगा और आप भी इसमें देश का सार दीकजए। धनयवाद।

�ी नरेश अ�वाल: कवत्त मं�ी जी ने यहां जो कुछ कहा है, यह सतय से परे है और बीजेपी 
की पूरी हठधमदी है। हम इस हठधमदी के कवरोध में समाजवादी पाटदी बकहषकार करती है।

(इसके पश्चात कुछ मचाननीय सदसय सदन से उठकर ्ले गए)

MR. DEPUTY CHAIRMAN: Okay; all right. The Constitution (Scheduled Castes) 
Order (Amendment) Bill, 2016. ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN (Maharashtra): Sir, I have a 
question. ...(Interruptions)... Sir, I have got a query. I would like to ask a question. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. He has explained it very well. ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN: Sir, what he has explained is 
...(Interruptions)... I am going to ask something different. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has explained it very well. ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN: Sir, I belong to the trade and I know 
the difficulties. So I just want to have a clearance. ...(Interruptions)...

KUMARI SELJA: Sir ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN: Deputy Chairman, Sir, I will not take 

[�ी अ�ण जेटली]
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much time. ...(Interruptions)... Just two minutes. It is a query. ...(Interruptions)... It 
is a query, Sir. ...(Interruptions)...

KUMARI SELJA: Deputy Chairman, Sir ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Not two-three minutes. 
...(Interruptions)... If you have a question, you can ask. ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN: It will not take even a minute, Sir. 
...(Interruptions)... Sir, it will not take even a minute. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If it is only a question, you ask. Not two-three 
minutes. ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN: Yes, Sir. I am asking question only. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Only one question. ...(Interruptions)...

KUMARI SELJA: Sir ...(Interruptions)... Sir, since we are not satisfied with the 
reply, we are walking out. ...(Interruptions)...

(At this stage some hon. Members left the Chamber.)

MR. DEPUTY CHAIRMAN: Okay; that is your freedom. ...(Interruptions).... 
Walking out is your right.

�ी ईशवरलाल शंकरलाल िैन: सर, मैं माननीय कवत्त मं�ी महोदय से दो बातें पूछना ्ाहंूगा।

�ी उपसभापजत: ऐसा नहीं हो सकता है। No, no. ...(Interruptions)... What is this? 
What are you doing? ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN: Sir, I have only two questions. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why are you wasting the time? You have already 
taken two minutes. You could have asked five questions by now. ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN: Sir, I am just asking. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But you are not doing. ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN: You are not allowing me, Sir. 
...(Interruptions)... I am taking your permission. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is this? ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN: It is my goodness that I am asking 
for the permission, Sir. ...(Interruptions)...
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�ी के. सी. त्ागी: सर, एक कमनट, मैं आपसे कुछ कहने की परकमशन ्ाहता हंू।

MR. DEPUTY CHAIRMAN: What is the problem?

�ी के. सी. त्ागी: सर, आपके कुछ शबदों से अर्थ का अनर्थ हो जा रहा है। पहले उधर 
कां�ेस पाटदी की एक मेमबर रीं, डा. साधौ, आपने उनको 'साधू' कह कदया। राज बबबर जी को 
आपने 'बाबर' कह कदया, रजनी पाकटल जी को आपने 'पटेल' कह कदया। ...(व्विान)... कहकशां 
परवीन को अापने 'कहकाश परवीन' कह कदया। तो सर, आपके जो शबद हैं, इसमें अापके एकसेंट 
की कोई गलती नहीं है, यह लैंगवजे की �ॉबलम है, लेककन सर, अगर राज बबबर, राज बाबर बन 
जाएंगे। तब तो ्ुनाव उनके कखलाफ ्ला जाएगा, तो ये तो कबलकुल हडकमप म्ा देंगे। ऐसे ही 
व े डा. साधौ हैं, उनको आपने 'साधू' कह कदया।

�ी उपसभापजत: लेककन मैंने तयागी जी के नाम में कोई बदलाव नहीं  ककया है। 'तयागी' 
'तयागी' ही है।

अलपसंख्क का ््य मं�ाल् में राज् मं�ी तथा संस्दी् का ््य मं�ाल् में राज् मं�ी  
(�ी मुखतार अबबास नक़वी): हम यह कहना ्ाहते हैं कक माननीय सदसय अापकी भावनाओं पर 
जाएं, आपके शबदों पर न जाएं और आपकी भावना कबलकुल पाक-साफ है।

�ी उपसभापजत: मैंने तयागी जी के नाम में कोई बदलाव नहीं ककया। Is Tyagi the real 
'tyagi'? That is the problem.

�ी के. सी. त्ागी: सर, मुझे डर यह है कक ककसी कदन 'तयागी' को आप 'बागी' न बना दें।

MR. DEPUTY CHAIRMAN: Tyagi should be the real 'tyagi'.

�ी ईशवरलाल शंकरलाल िैन: माननीय कवत्त मं�ी जी ने कहा कक हम इन ्ीजों पर वटै 
लेंगे। सर, सवाल यह है कक वटै का जो ्ालान भरा जाता है, उसके अंदर ऑनचामेंटस भी आते 
हैं, सटोंस भी आते हैं और primary gold भी आता है Primary is already exempted. उसको 
हम ककस �कार से देखेंगे? ऐसे तो �ाइमरी के ऊपर भी एकसाइज आ जाएगी, तो उसको ककस 
�कार से bifurcate ककया जाएगा? हमें इस पर कव्ार करना होगा।

दूसरा �शन यह है कक आपने रकजसट्ेशन के कलए तो समय बढ़ा कदया है, अब रकजसट्ेशन 
के कलए जून तक का समय है। जब तक रकजसटेशन नहीं होगा, हम कसटमर के कबल के ऊपर 
एकसाइज़ ड्ूटी ्ाज्थ नहीं कर सकते। जब टैकस नहीं कदया, 30 तारीख को जून खतम हो गया, 
कयोंकक तब तक रकजसट्ेशन करना पडे़गा, तब तो आप 1 अ�ैल से एकसाइज ड्ूटी को कलेकट 
करना ्ाहेंगे। जब कसटमर से ड्ूटी कलेकट ही नहीं की गई, ्ंूकक आपने कसटमर को जून तक 
का समय कदया है, तब व े टैकस कैसे दे पाएंगे? मेरी यह करकवसेट है कक जब से व े रकजसट्ेशन 
लेंगे, तभी से एकसाइज ड्ूटी कलेकट करने के कलए कनयम बनाएं।

�ी उपसभापजत: अब मं�ी जी, रावर ्नद गहलोत जी। 

�ी मुखतार अबबास नक़वी: सर, आपने इनका नाम सही कलया है।

————
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GOVERNMENT BILLS

The Constitution (Scheduled Castes) Order (Amendment) Bill, 2016

सामाजिक न्ा् और अजिकाजरता मं�ी (�ी थावर चन्द गहलोत): माननीय उपसभापकत 
महोदय, मैं �सताव �सतुत करता हंू:

 कक संकव धान (अनुसूक्त जाकतया ं) आदेश, 1950 का और संशोधन करने वाले कवधेयक 
पर, लोक सभा द्ारा पाकरत रूप में, कव्ार ककया जाए।

माननीय उपसभापकत महोदय, मुझे यह कहते हुए खुशी है कक हमें राजयों से जो �सताव 
�ापत होते हैं, अगर उन पर आरजीआई और एससी ककमशन के �कतवदेन आ जाते हैं तो हम 
उन जाकतयों को संकवधान (अनुसूक्त जाकतया ं) आदेश, 1950 में ससमम कलत करने का काम करते 
हैं। हमने यह काम वर्थ 2014-15 में भी ककया रा, 2015-16 में भी ककया रा और अब इस वर्थ भी 
मैं यह कवधेयक लाया हंू।

महोदय, इस कवधेयक में सारी �ककयाएं पूरी कर ली गई हैं। राजय सरकार से जो �सताव 
आना ्ाकहए, वह आ गया है, रकजसट्ार जनरल ऑफ इंकडया ने अपनी सकारातमक राय दे दी 
है, उसके बाद हमने इसे अनुसूक्त जाकत आयोग की राय के कलए भेजा, उनहोंने भी अपनी 
सकारातमक राय दी। कफर उसके बाद कबल बन करके लोक सभा में �सतुत हुआ, लोक सभा ने 
इसको सवचानुमकत से पाकरत ककया और आज मैं राजय सभा में इसे कव्ारार्थ रख रहा हंू।

इसमें पा ं् राजयों में अलग-अलग �कार के संशोधन करने का �सताव है। छत्तीसगढ़ में कुछ 
जाकतया ं हैं, कजनका पयचायवा्ी शबद जोडना है, जैसे धासी, धकसया। जो �सताव आया है, उसमें 
घासी, घकसया के पयचायवा्ी के रूप में साररी, सूत साररी, सहीस, सईस और रनवार को भी 
शाकमल करना है। वह हो जाएगा घासी, घकसया, सईस, सहीस, साररी, सूत-साररी और रनवार। 
हकरयाणा में कुछ नई जाकतयां जोडी जा रही हैं अहेकरया, अहेरी, हारी, हेरी, रोरी और तुरी। राय 
कसख के रूप में एक नयी �कवसषट  का इसमें �ावधान है। वह भी जोडा जा रहा है। केरल में कुछ 
के्ष�ों में पकरवत्थन करने का �सताव है। मलयन राजय पुनग्थठन अकधकनयम, 1956 का जो वहा ं कानून 
पास हुआ, उसके आधार पर कासरागोड, कोझीकोड तरा वयनाड कजलों में शाकमल के्ष�ों के रूप में 
अभी आशोधन है। हम जो संशोधन कर रहे हैं, वह यह है मलयन, कन्नूर, कासरागोड, कोझीकोड 
और वयनाड कजलों में अब यह लागू हो जाएगा। इसी के सार मणणन, पकरयन, पे�मणणन, वणणन, 
वलेन में पयचायवा्ी शबद जोडना है। अब यह मणणन, पकरयन, पे�मणणन, पे�वणणन, वणणन और 
वलेन हो जाएगा। ओकडशा में दो जाकतयों को कवलोकपत करने का �सताव है। मौजूदा �कवसषट  में 
बाकरकी को हटाना है और कुमारी को हटाना है। इन दोनों को हटाने का �सताव है। यह वहां से 
अब यह कवलोकपत हो जाएगी। पसश् मी बंगाल में के्ष� �कतबंध हटाना है, मतलब एकरया में कवसतार 
करना है। अभी ्ेन, मालदा, मुशदीदाबाद, नाकदया, दकक्षण कदनाजपुर कजलों में यह है। अब ्ेन के्ष� 
में भी इसका कवसतार हो जाएगा। कुल कमलाकर लोक सभा ने इसको सवचानुमकत से पास ककया 
है। मेरा यह कनवदेन है कक इस सदन में भी इस पर सवचानुमकत कमले।

सर, मैं आपकी अनुमकत से एक कनवदेन और करना ्ाहता हंू। इस कवधेयक में एक माननीय 
सदसय �ी कवशमभर �साद कनराद जी ने एक संशोधन �सताव कदया है। मैं आपसे कनवदेन करना 
्ाहता हंू कक कनयम 96(1) के अनुसार ''संशोधन कवधेयक को पकरकध के भीतर होगा'', अरचात् जो 
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संशोधन उनहोंने �सतुत ककया है, वह यहां �सतुत नहीं ककया जाना ्ाकहए, कयोंकक संशोधन कवधेयक 
की पकरकध के भीतर होगा और कजस खंड से उसका समबनध हो, उसके कवरय से संगत होगा। यहां 
उत्तर �देश की कोई जाकत नहीं है। उत्तर �देश से समबसनध त कोई �ावधान खंड के रूप में नहीं 
है, इ सकलए उनका यह जो संशोधन �सताव है, वह सवीकार करने योगय नहीं है। इसके सार ही 
इसका भाग 3 आप देखें, तो कोई संशोधन उसी �शन पर राजय सभा के पूव्थ कनण्थय से असंगत 
न होगा। मैंने कपछले स� में ही उनके जो संशोधन हैं, अभी कजन पर ््चा ्ल रही है और इस 
सदन ने उसको असवीकृकत दी है, असहमकत दी है, इसकलए ...(व्विान)...

MR. DEPUTY CHAIRMAN: When the amendment is taken up, you can say this.

�ी थावर चन्द गहलोत: मैंने इसीकलए कनवदेन ककया कक इस अवसर पर मैं बता दंू।

MR. DEPUTY CHAIRMAN: You can say this at that time.

�ी थावर चन्द गहलोत: साधारणतया उस समय बोलना ्ाकहए, परनतु ऐसे समय में भी अगर 
मैं बोलंू, तो पवाइंट ऑफ ऑड्थर के रूप में मैं आपसे कनवदेन कर रहा हंू।

सर, अगर आप इसका भाग 8 देखें, तो इसमें है कक 'सभापकत ककसी ऐसे संशोधन को 
�सराकपत करने से इंकार कर सकेगा, जो उनकी राय में इन कनयमों का उललंघन करता हो।'

�ी उपसभापजत: ठीक है, ठीक है।

�ी थावर चन्द गहलोत: उनका संशोधन इन कनयमों का उललंघन करने वाला है। इसकलए 
उसको सवीकार न करें, मैं इतना कनवदेन करता हंू।

The question was proposed.

�ी शमशेर ससह डुलो (पंजाब): उपसभापकत महोदय, आपका बहुत धनयवाद कक आपने मुझे 
''संकवधान (अनुसूक्त जा कतया ं) आदेश (संशोधन) कवधेयक, 2016'' पर बोलने का मौका कदया। मैं 
इस कवधेयक के समर्थन में in principle खडा हुआ हंू।

[उपसभाध्क्ष (डा. ई. एम. सु्दश्यन नाचची्पपन) पीठचासीन हुए]

सर, भारत की आजादी के बाद 1950 में माननीय राषट्पकत जी ने देश के कवकभन्न राजयों 
और यूकनयन टेकरटरीज़ के शेड्ूलड कासटस के लोगों को Article 341(1) में include ककया रा। 
उसके बाद इन जाकतयों को कुछ �ोतसाहन भी कमला, करजववेशन का बेकनकफट भी कमला, पर आज 
तक हम देख रहे हैं, कक ये सकदयों से गुलामी, disparity, atrocity और छुआछुत से जूझ रहे हैं। 
यह जो कलास है, यह under privileged class है और इस कलास के कलए different योजनाएं 
भी बनाई हुई हैं। ये योजनाएं हर सतर पर बनी हुई हैं। मैं समझता हंू कक उनको पूरा लागू नहीं 
ककया गया। कवडंबना इस बात की है कक देश में जात-पात का जो कससटम है, यह कहनदू सोसाइटी 
की देन है। कहनदू सोसाइटी, मनुसमृकत, कजनहोंने इस समाज को भी बा ंटा और इस देश को भी 
बा ंटने की कोकशश की। ॠगवदे में कज� आता है कक �ह्ा जी के मुख से �ाह्ण पैदा हुआ, उनके 
बाजुओं से क्षक�य पैदा हुए, उनकी नाकभ से वशैय पैदा हुए और उनके पा ंवों से शू� पैदा हुए। ये 

[�ी रावर ्नद गहलोत]



Government [28 April, 2016]   Bills 467

कट्रपंरी कहनदू कफरकापरसती की वजह से इस देश में सकदयों से इन लोगों के सार जयादती 
होती रही है, इसीकलए डा. बा बा साहेब अमबेडकर ने संकवधान में �ावधान रखा कक ये जो कपछडे 
हुए हैं, untouchables हैं, जो शोकरत हैं, जो educationally, economically, socially कपछडे़ हुए 
हैं और मैं political भी कह सकता हंू, उनके कलए संकवधान में �ावधान रखा गया। यह ठीक है 
कक करजववेशन के तहत एमएलए और कमकनसटर बनते हैं और कुछ लोग करजववेशन की वजह से 
कलास वन में आईएएस और आईपीएस भी बनते हैं, पर मैं यह कहना ्ाहता हंू कक इन लोगों 
में कुछ सुधार हुआ है, लेककन अब तक कजतना सुधार होना ्ाकहए रा, उतना नहीं हुआ है। ये 
लाखों की तादाद में नहीं है, बसलक  हजारों की तादाद में हैं। ये जो दकलत समाज हैं, अगर देखा 
जाए तो पता ्लेगा कक कहनदुसतान में इसकी आबादी सबसे जयादा है। देश का जो बजट बनता 
है, उसके component plan में आबादी के अनुसार इनके कलए बजट रखना ्ाकहए। इसी तरह 
जो सकीमें बनती हैं, उनमें इनका धयान रखा जाना ्ाकहए। नीकत जरूर बनती है पर सरकारों 
की नीयत ठीक नहीं होती है। अभी हम देख रहे हैं कक इसमें कुछ जाकतयों को शाकमल ककया 
गया है। इसके कलए in principle हम इनके सार हैं, पर सटेट गवन्थमेंट की recommendations, 
एससी ककमशन की recommendations, से�ेटरी जनरल की recommendations, ये जो criteria 
और पॉकलसीज हैं, ये transparent होनी ्ाकहए। यह शेड्ूलट कासट लफज जो है, यह उनके 
कलए है, कजनहें untouchable कहा जाता है। कजनके सार शू�ों जैसा सुलूक होता रा। जो जनरल 
कैटेगरी में आते रहे हैं या दूसरी कैटेगरी में आते रहे हैं, जो कपछडे़ हुए हैं, जो गरीब हैं, ्ाहे व े
ककसी भी जाकत से हों, उनको बेकनकफट जरूर देना ्ाकहए। मैं देखता हंू कक पहले से जो शेड्ूलड 
कासटस में हैं, उनको आप अब तक अपकलफट नहीं कर सके हैं। हमारे यहां जो कससटम है, उसमें 
भी इसी तरह की partiality है, ्ाहे वह नयाय का कससटम हो, ्ाहे सटेट को फंड देने की बात 
हो। कडपाट्थमेंटस में भी अभी तक करजववेशन पूरी नहीं हुई हैं, ्ाहे व े सेंटर के कडपाट्थमेंटस हों या 
सटेट के कडपाट्थमेंटस हों। इनके कलए फंड भी इनकी पॉपुलेशन के मुताकबक मुहैया नहीं होता है। 
मैं पंजाब सटेट से आता हंू, जहा ं पर शेड्ूलड कासटस की आबादी 30.5 परसेंट है और सटेट 
की कुल आबादी लगभग 2 करोड 77 लाख है। उनमें से 86 लाख 66 हजार शेड्ूलड कासटस 
के हैं। वहां पर भी हम देखते हैं कक अभी भी काफी सर्वसेज में बैकलॉग पूरा नहीं हुआ है, ्ाहे 
वह कलास �ी में हो या कलास फोर में हो, इसीकलए फंड डायवट्थ ककए जाते हैं, जो एजुकेशन 
के कलए हों या हेलर के कलए हों। एडकमकनसट्ेकटव लेवल पर तरा नयाय में भी इनके सार जो 
जयादती होती है, वह आपको पता है। मैं अब भी एेसा समझता हंू कक देश आजाद जरूर है, पर 
गरीब लोगों को आजादी नहीं कमली। अब इस देश में मंकदरों में जाने से मनाही है, हमारे यहा ं 
गुरूद्ारों में कई दफा भीड भी नहीं कमलती। हमारे बच्ों को अगर शादी करनी हो, तो व े इस 
मुलक में घोडी पर नहीं ्ढ़ सकते, कुएं से पानी नहीं ले सकते। यह आजादी ककस टाइप की 
आजादी है, जहा ं पर बराबरी न हो, disparity हो? समाज अभी भी कपछडा हुआ है। आज देश में 
इस तरह के हालात बने हुए हैं कक जब दूसरे लोग भी करजववेशन मांग रहे हैं। पहले ही करजववेशन 
पूरा नहीं हुआ है, अब agitations भी होती है। इसकी मा ंग व े भी कर रहे हैं, खाते-पीते लोग हैं, 
कजनके पास जायदादें हैं। यह करजववेशन कसफ्थ  शेड्ूलड कासटस और दकलतों को कमली री, कजनको 
मेनसट्ीम में लाना रा, लेककन अब दूसरे लोग भी इसकी मागं कर रहे हैं। जो ऑलरेडी शेड्ूलड 
कासटस हैं, पहले आप उनकी तरफ देकखए, नहीं तो उनकी सोशल ओर इकोनॉकमकल लाइफ 
में सुधार नहीं होगा। उनकी पोकलकटकल लाइफ तो ठीक है, व े कई बार कमकनसटर भी बन जाते 
हैं, एमएलए भी बनते हैं। मैं समझता हंू कक उनके सार पोकलकटकली भी disparity होती है। आप 
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देकखए कक यह एनडीए का राज है, इसमें जो शेड्ूलड कॉसटस वजीर बनते हैं, उनको तो अचछे 
महकमें भी नहीं कदए जाते, बाकी की बात तो छोकड़ए। हमारी सरकारें भी रही हैं, उनमें व े लोग 
होम कमकनसटर रहे हैं, ए�ीकल्र कमकनसटर रहे हैं। बूटा रसह जी, कशनदे जी, ये सारे कमकनसटर 
रहे हैं,  कजनको अचछे-अचछे कडपाट्थमेंटस कदए गए।

अब आप डा. बाबा साहेब अमबेडकर की 125वीं जयंती मनाने जा रहे हैं। मुझे खुशी है कक 
जो लोग डा. बाबा साहेब अमबेडकर का कवरोध करते रहे, उनकी पॉकलकसयों का कवरोध करते 
रहे, व े अब डा. बाबा साहेब की जयंती मानने जा रहे हैं। देर आए, दुरूसत आए। अब इनको पता 
्ला है। लेककन मैं यह कहना ्ाहता हंू कक केवल बाबा साहेब की जयंती मनाने से काम नहीं 
्लेगा, बसलक  अगर गवन्थमेंट sincere है, तो उनकी जो नीकतयां हैं, जो व े कहकर गए हैं, जो व े
कवधान में देकर गए हैं, उन पर ्लना होगा। मोदी जी डा. बाबा साहेब के जनम सरान पर गए 
रे, लेककन उनके जनम सरान पर जाना ही काफी नहीं है। शेड्ूलड कासटस की जो पीडा है, जो 
दद्थ है, उनके सार जो disparity होती है, एजुकेशनल इंससट ट्ूशंस में वमुेला का सुसाइड करना, 
कनहैया के सार जो वयवहार हुआ और सकूलों-कॉलेजों में शेड्ूलड कासटस के सार जो वयवहार 
होता है, उसको दूर करने की जरूरत है, तभी हम समझेंगे। केवल उनकी जयंती मनाना ही काफी 
नहीं है, बसलक  उनके जो उसूल हैं, व े जो कसद्धा ंत देकर गए हैं, व े संकवधान में शेड्ूलड कासटस 
के कलए जो �ावधान करके गए हैं, उनको भी धयान में रखना होगा। अभी सु�ीम कोट्थ में एक 
भी जज शेड्ूलड कासटस से नहीं है। ्ाहे आप हाई कोट्थ की बात करें या कहीं और की बात 
करें, ककसी भी कडपाट्थमेंट में अभी तक उनका बैकलॉग भरा नहीं गया। यह service disparity है। 
हमारे यहा ं डॉकटस्थ, इंजीकनयस्थ और बडे-बडे़ पढे़ कलखे लोग घूम रहे हैं, अनइमपलॉइड हैं, व े बहुत 
कड�ेशन में हैं, इसकलए सही बात तो यह है कक इन पढे़-कलखे लोगों को रोजगार कमलना ्ाकहए। 
केवल जयंती मनाने से काम नहीं ्लेगा, बसलक  उन पर करजववेशन पॉकलसी को लागू ककया जाना 
्ाकहए। करजववेशन में कजन कासटस को इनकलूड ककया जाता है, उसकी पॉकलसी टाइम �ेमड होनी 
्ाकहए। यह एससी कमीशन को भी देखना ्ाकहए, कयोंकक वोट की राजनीकत में लोगों को लुभाने 
के कलए कई दफा उन कासटस को इनकलूड कर कलया जाता है, लेककन मैं यह कहंूगा कक जो 
अछूत हैं, उनको अब भी अछूत समझा जाता है, ्ाहे व े ककसी भी पोकजशन पर पहंु् जाएं। यह 
कजस समाज की देन है, कजस कहनदू कफरकापरसत की देन है, कजनकी बदौलत यहां जात-पात 
आई है, कजनहोंने समाज को बदला है और यहां जात-पात पैदा की है, उन लोगों को यह ्ाकहए 
कक व े यह देखें कक इस देश में जो गरीब लोग हैं, ्ाहे व े ककसी भी जाकत के कयों न हों और जो 
शेड्ूलड कासटस के लोग हैं, अगर उनको मेनसट्ीम में लाना है, तो उनको उनका हक कमलना 
्ाकहए। उनहें आबादी के मुताकबक फंड कमलने ्ाकहए। कजस-कजस कडपाट्थमेंट में backlog है, वहां 
करजववेशन के backlog को पूरा ककया जाना ्ाकहए। Universities में जो कुछ हो रहा है, वहा ं 
पर भगवाकरण करने की कोकशश की जा रही है, Universities में एक thought, एक vision देने 
की बात ्ल रही है। जहा ं हमारे सटूडेंटस पीए्डी कर रहे हैं, व े एजुकेशन के मंकदर होते हैं, 
इन मंकदरों में भी छूआछूत की बात ्ल रही है। इस संबंध में सरकार को सो्ना ्ाकहए। केवल 
पंजाब ही नहीं, अब तो जममू-कशमीर में भी यह सब हो रहा है। वहां पर सटूडेंटस हडताल कर 
रहे हैं। जो भी बजट का कहससा है, वह शेड्ूलड कासटस को कमलना ्ाकहए। डा. अमबेडकर ने 
कहा रा कक मनुसमृकत या दूसरी समृकत से ...(व्विान)...

[�ी शमशेर रसह डुलो]
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SHRI THAAWAR CHAND GEHLOT: Sir, he should speak on relevant matter. 
ये जनरल भारण दे रहे हैं।

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Try to 
confine yourself to the topic.

�ी शमशेर ससह डुलो: सर, यह ठीक है कक लोग करजववेशन ्ाहते हैं, लेककन जो करजववेशन 
है, वह भी अभी तक पूरा नहीं हो सका। जो शेड्ूलड कासटस को कमलना ्ाकहए रा, वह कभी 
कहीं नहीं कमला। यह disparity की बात है। सर, केवल डा. अमबेडकर की जयंती मनाना ही 
काफी नहीं है। असल में सरकार को ्ाकहए कक वह अपनी नीयत को साफ रखे। नीकत बनी हुई 
है, नीयत नहीं है। इसको लागू करने वाले का मन साफ नहीं है। मन साफ करके इन गरीबों 
की पह्ान करें। ठीक है, गरीब, गरीब होता है। महोदय, कोई शेड्ूलड कासटस कहलाना नहीं 
्ाहता है, लोग दुखी होते हैं, लेककन जो कपछडे हैं, उनहे तो अभी तक उसके benefits नहीं कमले 
हैं, केवल कुछ लोगों को कमले हैं। जो फंड होते हैं, व े भी उनहें नहीं कदए जाते। अब तक उनको 
पूण्थ आजादी नहीं कमली है। जब इस देश का दकलत खुशहाल होगा, छूआछूत से रकहत होगा, 
उसके सार disparity नहीं होगी, उसको कोट्थ में नयाय कमलेगा, तब हम कह सकें गे कक उन 
लोगों को पूण्थ आजादी कमल गई है। मैं कबल का समर्थन करता हंू, लेककन उसके सार-सार यह 
भी कहना ्ाहता हंू कक इसको identify करते हुए धयान में रखना ्ाकहए। करजववेशन को लेकर 
अभी भी इस देश में काफी agitations होते हैं, जो लोग well-off हैं, उनहें राजनीकतक कारणों 
से इसमें इनकलूड ककया जाता है, यह गरीबों के सार बहुत बडा अनयाय है। इसकलए मैं आपकी 
माफ्थ त गुजाकरश करंूगा कक इस संबंध में हर लेवल पर, educationally, politically, economically 
और socially धयान कदया जाए। इन गरीबों के पास न धन है, न ही धरती है, केवल एजुकेशन 
है, उसका भी privatization हो रहा है। Employment है, लेककन उस के्ष� में भी �ाइवटे सेकटर 
को, corporate sector को बढ़ावा कदया जा रहा है। उनमें भी जो गरीब बच्े हैं, जो एजुकेशन 
�ापत करके आते हैं, उनहें नौककरयां नहीं कमलती। जब व े �ाइवटे सेकटर में नौकरी के कलए जाते 
हैं, अगर वहां पर उनहें पता ्ल जाए कक यह शेड्ूलड कासटस का लडका है तो उसे नौकरी 
नहीं दी जाती। आप ''सवचछ भारत'' की बात कर रहे हैं, पहले इस कहनदुसतान को साफ कीकजए, 
इसे जात-पात के बंधन से मुकत कीकजए। मैं मोदी जी से कवनती करंूगा, व े ''सवचछ भारत'' की 
बात करते हैं, ''मन की बात'' करते हैं, व े अपना मन बनाएं कक इस देश से छूआछूत को खतम 
करना है। यह तो disparity है, यह हर institution में हो रही है। यहां एनडीए की सरकार में 
शेड्ूलड कासटस के ककतने वजीर हैं? कौन से महकमें इनके पास हैं? जब हमारी सरकार री 
तो हमारे कडफें स कमकनसटर भी शेड्ूलड कासटस के होते रे, होम कमकनसटर भी शेड्ूलड कासटस 
के होते रे, बूटा रसह जी जैसे agriculture minister रे, रसकधया साहब जैसे होम कमकनसटर रे, 
इनहें यूपीए गवन्थमेंट ने बनाया। एनडीए गवन्थमेंट के कमकनसटस्थ के पास तो अचछे कवभाग ही नहीं 
हैं, इनहेे तो अब भी शेड्ूलड कासटस ही समझा जाता है यह हालत सरकार की है। इसकलए मैं 
कहना ्ाहता हंू कक जो कुछ भी ककया है, वह कां�ेस की सरकार ने ककया है। जो कुछ भी इस 
देश की तरककी हुई है, जो जमीनें दी गईं, व े इंकदरा जी के जमाने में दी गईं, सारे कहनदुसतान 
में इंकदरा जी के जमाने में जमीनें दी गईं रीं। ये कया दे रहे हैं? ये देने के बजाय हमसे छीन रहे 
हैं। इसमें जो दूसरी जाकतयां include की जाती हैं, वह गरीब लोगों का हक मारने के कलए की 
जाती हैं। महोदय, एक कलीयर-कट पॉकलसी बनानी ्ाकहए कक अछूत कौन है, दूसरा कौन है। 
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अगर ककसी कासट को benefit देना है तो उसे economically backward class कडकलेयर करके 
देना ्ाकहए। जो शेड्ूलड कासटस के लोग हैं, अफसोस की बात है कक आजादी को 67 साल 
हो गए हैं, लेककन अभी तक उनहें कुछ नहीं कमला। उनहें जो कुछ भी कदया है, वह का ं�ेस ने 
कदया है, ककसी और ने नहीं कदया। इनहीं शबदों के सार मैं आपका धनयवाद करता हंू, जय कहनद।

�ी अमर शंकर साबले (महाराषट्): उपसभाधयक्ष महोदय, रहदवी सवराज कनमचाता छ�पकत 
कशवाजी महाराज की जय-जयकार करते हुए, मैं अपने कव्ार वयकत करना ्ाहता हंू। महामानव, 
भारत रतन डा. भीमराव बाबा साहेब अमबेडकर जी ने इस भारत देश का संकवधान कलखा और उस 
संकवधान पर पूरा देश ्लता है। उस मूकनायक महामानव डा. भीमराव बाबा साहेब अमबेडकर 
जी का मैं हृदय से वदंन करता हंू।

उपसभाधयक्ष महोदय, कजस सदन में बडे-बडे महानुभावों ने देश कहत में काम करके देश की 
गकरमा बढ़ाई है, उन सभी को मैं नमन करता हंू। इस सदन में काम करने का कजनहोंने मुझे मौका 
कदया और कजनहोंने कहा कक देश का संकवधान अगर बाबा साहेब डा. भीमराव अमबेडकर जी ने 
नहीं कलखा होता, तो मैं इस देश का �धान मं�ी कभी नहीं बनता, ऐसे �दे्धय �धान मं�ी नरें� 
मोदी जी का अौर भारतीय जनता पाटदी के राषट्ीय अधयक्ष अकमत शाह का अकभवादन करता हंू। 
इस सदन के सभी नेता और सा ंसदों को �णाम करके, मैं संकवधान (अनुसूक्त जाकतया ं) आदेश 
(संशोधन) कवधेयक, 2016 पर अपने कव्ार आपके माधयम से सदन के सामने रखना ्ाहता हंू।

मैं सबसे पहले �धान मं�ी नरें� मोदी जी को और उनके नेतृतव में काम करने वाले सामाकजक 
नयाय और अकधकाकरता मं�ी, �ी रावर ्नद गहलोत और उनकी सरकार को धनयवाद देता हंू 
कक उनहोंने भारत रतन डा. भीमराव बाबा साहेब अमबेडकर जी की 125वें जनमगांठ वर्थ को ''समता 
वर्थ'' घोकर त करके पूरे देश में समरसता का भाव �कट ककया है।

इस 125वें जनमगा ंठ वर्थ में अनुसूक्त जाकत और अनुसूक्त जनजाकत (अतया्ार कनवारण) 
संशोधन अकधकनयम, 2016, ये समरसता के भाव की पह्ान देने वाला संशोधन है। इस संशोधन की 
बहुत कुछ कवशेरता है। अनुसूक्त जाकत और अनुसूक्त जनजाकत (अतया्ार कनवारण) अकधकनयम, 
1989 में ककए गए सखत �ावधानों के बावजूद अनुसक्त जाकतया ं और अनुसूक्त जनजाकतयों के 
कवरूद्ध जारी अतया्ार र्ता का कवरय है। एससी, और एसटी के कवरूद्ध अतया्ार की अकधक 
घटनाएं यह भी दशचाती हैं कक पीओए अकधकनयम का कनरोधक �भाव अपराकधयों पर समुक्त रूप 
से नहीं पड रहा है।

अत: अनुसूक्त जाकत और अनुसूक्त जनजाकत के सदसयों को अपेक्षाकृत अकधक नयाय �दान 
करने के सार-सार अपराकधयों पर सखत कनवारक �भाव डालने के उदे्शय से इस अकधकनयम को 
समुक्त रूप से सुदृढ़ ककए जाने तरा इस अकधकनयम के संगत �ावधानों को और अकधक �भावी 
बनाने पर कव्ार ककया गया है।

इस संशोधन अकधकनयम की और मुखय कवशेरताएं हैं। अतया्ार के नए अपराध जैसे — कसर, 
मूंछ मंुडवाना अरवा इस �कार के अनय काय्थ जो अनुसूक्त जाकत तरा अनुसूक्त जनजाकत के 
सदसयों की गकरमा को ठेस पहुं्ाने वाले हैं, जूतों का हार पहनाना, रस्ाई सुकवधाओं अरवा 
जंगलों में �वशे से रोकना, मानव अरवा पशुओं के शवों का कनपटान अरवा उनहें उठाना अरवा 

[�ी शमशेर रसह डुलो]
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क� खोदना, हार से मैला उठाने के कलए कहना, अनुसूक्त जाकत अरवा अनुसूक्त जनजाकत 
की मकहला को देवदासी बनाना, जाकतगत नाम से गाली देना, जादू-टोना करके अतया्ार करना, 
सामाकजक अरवा आर्र क बकहषकार करना, अनुसूक्त जाकत और अनुसूक्त जनजाकत की मकहला 
को कनव्थ� करके ्ोट पहंु्ाना, अनुसूक्त जाकत/अनुसूक्त जनजाकत के लोगों को घर, गांव 
अरवा आवास छोडने के कलए मजबूर करना, अनुसूक्त जाकतयों और अनुसूक्त जनजाकतयों के 
सदसयों की पकव� वसतुओं को दूकर त करना, अनुसूक्त जाकतयों और अनुसूक्त जनजाकतयों के 
सदसयों को कामुक रूप से सपश्थ करना अरवा ऐसे शबदों का उपयोग करना, ऐसे काय्थ करना 
अरवा भावभंकगमा। अनुसूक्त जाकत और अनुसूक्त जनजाकत के सदसयों को आहत करने, गमभीर 
रूप से ्ोट पहंु्ाने, धमकाने, अपहरण करने आकद जैसे ककतपय आईपीपी अपराधों को पीओए 
अकधकनयम के तहत दंडनीय अपराधों के रूप में शाकमल करना कजनके कलए 10 वर्थ से कम अवकध 
के कारावास का �ावधान है। पूव्थ में, 10 वरषों अरवा इससे अकधक अवकध की सजा के �ावधान वाले 
आईपीसी में सू्ीबद्ध तरा अनुसूक्त जाकत/अनुसूक्त जनजाकत के सदसयों के कवरूद्ध अपराधों को 
ही पीओए अकधकनयम के अंतग्थत आने वाले अपराधों के रूप में माना जाता रा। मामलों के शी� 
और तवकरत कनपटान के कलए पीओए अकधकनयम के तहत अपराधों के अननय रूपा से कन्ारण 
हेतु अननय नयायालयों की सरापना तरा अननय कवशेर लोक अकभयोजक का वगदीकरण। अपराध 
का सीधे संज्ान लेने के कलए कवशेर नयायालयों और अननय कवशेर नयायालयों की शसकत तरा 
्ाज्थशीट दायर करने की तारीख से दो माह के भीतर मामले का कव्ारण 'यरासंभव' पूरा करना 
है। यह 'यरासंभव' शबद कनकाल देना ्ाकहए, कयोंकक यकद यह यरासंभव शबद नहीं कनकाला गया, 
तो मामले का कव्ारण करने की कोई सीमा नहीं रहेगी। इसकलए यरासंभव शबद को कनकालकर 
दो महीने या तीन महीने के भीतर मामले का कव्ारण पूरा करना। 'अपील' पर नई धारा जोडना 
कनण्थय के कवरूद्ध आदेश कदए जाने की तारीख से 90 कदनों की अवकध के भीतर अपील की जानी 
होती है। 'पीकड़तों और गवाहों के अकधकार' पर एक अधयाय जोडना— पीकड़तों उनके आक �तों  
और गवाहों के कलए जबद्थसती रहसा और शोरण के कवरूद्ध �ावधान करने का दाकयतव राजयों पर 
डाला गया है। कशकायत दज्थ करने या गवाहों की गवाही करकाड्थ करने, जा ं् करने और आरोप 
प� दाकखल करने तरा इस अकधकनयम और कनयमावली में कवकनर्दषट ककसी अनय कत्त्थवय का वहन 
करने में सरकारी कम्थ्ारी की जानबूझकर लापरवाही को पकरभाकरत ककया गया है। अपराधों की 
अवधारणा को जोडना यकद आरोपी पीकडत अरवा उसके पकरवार को पहले से जानता है, तो 
नयायालय यह मानेगा कक आरोपी की पीकड़त की जाकत अरवा जनजाकत के बारे में पहले से संज्ान 
रा, जब तक कक अनयरा कसद्ध न हो।

ये सब कवशेरताएं इस अमेंडमेंट में हैं। इससे कजस एससी/एसटी के ऊपर अतया्ार हुआ है, 
उनको जलदी नयाय और राहत कमलेगी तरा अतया्ार करने वालों को सखत दंड कमलेगा। एक 
तरफ कानून में अमेंडमेंट करके एससी/एसटी वग्थ को नयाय देना और दूसरी तरफ एससी/एसटी 
का कवकास करने हेतु अनेक योजनाएं मोदी सरकार ने बनाई हैं। सामाकजक नयाय और अकधकाकरता 
मं�ालय का अकधदेश एक ऐसे समाज का कनमचाण करना है, कजसमें लक्य समूह अपनी समृकद्ध और 
कवकास के पयचापत समर्थन के सार उपयोगी, सुरकक्षत और गकरमापूण्थ जीवन वयतीत कर सकें ।

अनुसूक्त जाकत और अनुसूक्त जनजाकत (अतया्ार कनवारण) संशोधन अकधकनयम, 2015 
कदना ंक 1.1.2016 को भारत के राजप�, असाधारण में अकधसूक्त ककया गया है। यह अकधकनयम 
26 जनवरी, 2016 से लागू हो गया है। वर्थ 2015 में संसद में संकवधान (अनुसूक्त जाकत) आदेश 
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(संशोधन) अकधकनयम, 2015 पाकरत ककया, कजसके माधयम से हकरयाणा, कणचाटक, ओकडशा और 
दादर और नागर हवलेी में अनुसूक्त जाकतयों की सूक्यों में नए समुदायों को जोडा गया रा।

अनुसूक्त जाकत उद्कमयों के कलए 'उद्म पूंजी कनकध योजना' के तहत 135.91 करोड रूपए के 
36 �सताव अनुमोकदत हैं। 15 मामलों के कलए 64.86 करोड रूपए का कवतरण कर कदया गया है।

राषट्ीय सफाई कम्थ्ारी कवत्त अौर कवकास कनगम ने 250 मकहलाओं को मोटर ड्ाइरवग का 
�कशक्षण कदया है, कजनमें से 60 मकहलाओं को काम भी कमल गया है। NSFDC की �ाकधकृत शेयर 
पूंजी को 1,000 करोड रूपए से बढ़ाकर 1,500 करोड रूपए कर कदया गया है। 2.5 लाख अनुसूक्त 
जाकत, अनुसूक्त जनजाकत और मकहला उद्कमयों को Stand Up India में आर्र क सहायता �दान 
की जाएगी। 500 करोड रूपए के अनुसूक्त जाकत, अनुसूक्त जनजाकत उद्कमयों के कलए हब तैयार 
ककए जाएंगे। मु�ा योजना में आज तक करीब 3.22 करोड ऋण कदए हैं। उनमें से 72.89 ऋण 
अनुसूक्त जाकत और अनुसूक्त जनजाकतयों को कदए गए। भारत सरकार और कें �ीय साव्थजकनक 
उप�म के पास सामान और सर्वस खरीदने के कवशेर �ावधान हैं, कजनके अनुसार कम से कम 
20 per cent खरीद सूक्म और लघु उद्म से और कम से कम 4 per cent की खरीद अनूसूक्त 
जाकत/अनुसूक्त जनजाकत के उद्मी से करवाने के कलए सशकत काय्थवाही की जा रही है।

इस देश में अनूसूक्त जाकत/अनुसूक्त जनजाकत वग्थ पर होने वाले अतया्ार के कखलाफ 
मोदी सरकार ने जंग छेडी है। इसके बावजूद बाबा साहेब अमबेडकर की 125वीं जयंती पर जो 
उनके पावन पं् तीर्थ हैं, उनका कवकास करने का काम भी मोदी सरकार ने ककया है। जहा ं बाबा 
साहेब अमबेडकर जी का जनम हुआ, वह महू गांव, जहा ं बाबा साहेब अमबेडकर जी ने आकखरी 
सा ंस ली, वह 26, अलीपुर का बंगला, जहा ं बाबा साहेब अमबेडकर जी ने बौद्ध धम्थ की दीक्षा ली, 
वह नागपुर की दीक्षा भकूम और बाबा साहेब अमबेडकर जी का मूल गा ंव, रतनाकगकर कजले में जो 
आंबडव े गा ंव है, उसके कनमचाण काय्थ को भी उनहोंने अपने हार में कलया है। मुझे उममीद है कक 
बाबा साहेब अमबेडकर के मूल गांव आंबडव े में एेसा समारक बनाया जाएगा, जैसा पूरे कवशव में 
कहीं पर भी नहीं होगा। मोदी सरकार बाबा साहेब अमबेडकर जी का कमशन लेकर ्ल रही है, 
इसकलए मैं इस संकवधान संशोधन कवधेयक का समर्थन करता हंू, धनयवाद।

�ी जवशमभर �सा्द जनषा्द (उत्तर �देश): माननीय उपसभाधयक्ष महोदय, लोक सभा द्ारा 
15 मा ््थ, 2016 को संकवधान (अनुसूक्त जाकतयां) आदेश (संशोधन) कवधेयक, 2016 पाकरत हुआ 
है। हकरयाणा, केरल, छत्तीसगढ़ इतयाकद राजयों में जाकतयों की जो कवसंगकतयां रीं, कजनका खान-
पान, शादी बयाह, रोटी-बेटी का करशता एक रा, केवल पाई मा�ा का भेद रा, उनके कलए राजय 
सरकारों ने �सताव भेजा रा। इसके तहत माननीय मं�ी जी इस कवधेयक को राजय सभा में लाए 
हैं, ताकक इनकी कवसंगकतयां दूर कर दी जाएं और इनकों अनुसूक्त जाकत की सुकवधा दे दी जाए।

मैं माननीय मं�ी जी को बधाई देता हंू कक ये कवसंगकतयां आपने दूर कर दी हैं। कबहार सरकार 
ने मललाह, नाई, राजभर, धानुक, खतव,े कबनद और उत्तर �देश सरकार ने कहार, कशयप, केवट, 
मललाह, कनराद, धीवर, कबनद, धीमर, बारम, तुरहा, गोकडया, मा ंझी, मछुवा, भर, राजभर, कुमहार, 
�जापकत इतयाकद को शाकमल ककया है। कई अनय राजयों ने भी कें � सरकार को अपने सुझाव और 
�सताव भेजे हैं, कजनकी सामाकजक, आकर्थक ससर कत खराब है।

[�ी अमर शंकर साबले]
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माननीय मं�ी जी से हमारा यह कहना है, मं�ी जी अभी कह रहे रे कक आपने गलत संशोधन 
कदया है, यह संशोधन नहीं देना ्ाकहए रा। माननीय मं�ी जी, मैं आपसे कहना ्ाहता हंू कक 
कनयम संकवधान से ्लते हैं, कानून से ्लते हैं। एक सदसय की हैकसयत से हमने राजय सभा के 
माननीय सभापकत जी को अपना �सताव �सतुत ककया रा। माननीय सभापकत जी ने हमारा संशोधन 
�सताव सवीकृत भी कर कलया रा और उसे सकु्थ लेट भी करा कदया रा, लेककन इसके बाद आप 
राजय सभा की पीठ के कनण्थय पर आके्षप लगाते हैं कक यह कनण्थय गलत है।

महोदय, हम अपनी तरफ से बताना ्ाहते हैं कक ककस तरह से आपने इन जाकतयों में 
कवसंगकतयां दूर की हैं, जैसे कदलली में मललाह है। आप बताइए, मललाह कौन होता है? कदलली 
में अनुसूक्त जाकतयों में नाव ्लाने वाला मललाह होता है, वहीं उत्तर �देश में मललाह बैकवड्थ 
कलास में आता है और मझवार, मांझी नाव ्लाने वाला होता है।

1950 की अनुसूक्त जाकत की सू्ी में उत्तर �देश में �म संखया 53 पर मझवार अनुसूक्त 
जाकत में आता है। अब उसकी उप-जाकतया ं या समनामी जाकतया ं मललाह, केवट मा ंझी, कनराद, 
मछुवा इतयाकद हैं। हमने यह अनुरोध ककया रा कक इनको भी इसमें जोड कदया जाए, जैसा उत्तर 
�देश सरकार ने �सताव भेजा है। इसी तरह से उत्तर �देश में बेलदार के सार कबनद को जोड 
कदया जाए, गोंड के सार गोकड़या, कहार, कशयप, बारम जोड कदया जाए। �म संखया 59 में 
पासी, तरमाली के सार राजभर को जोड कदया जाए, कशलपकार के सार कुमहार, �जापकत को 
जोड कदया जाए। �म संखया 66 में तुरैहा के सार धीमर और धीवर जोड कदया जाए। अभी राजय 
सभा से कहनदी-अं�ेजी में सकु्थ लेट हुआ है, तो उसमें लासट में तुरहा, धीमर जो है, तो इसको 
कहनदी में धीवरा कर कदया। यह अं�ेज़ी में धीवर है, लेककन इसको धीवरा कर कदया। इसी तरह 
से �ुकटया ं हो गईं। उन �ुकटयों को सुधारने के कलए उत्तर �देश सरकार ने भारत सरकार को 
�सताव भेजा। वह �सताव एक बार नहीं भेजा गया, बसलक यहा ं बार-बार �सताव भेजे गए। अभी 
माननीय अकखलेश यादव जी की सरकार ने 15 फरवरी, 2013 को �सताव भेजा, तो इनहोंने कफर 
कवरेी लगा दी, तो 1 अ�ैल, 2015 को वह कफर से भेजा गया। इसके पहले भी, जब माननीय 
मुलायम रसह जी उत्तर �देश के मुखय मं�ी रे, उनहोंने भी �सताव भेजा रा। इन जाकतयों की, 
कजनकी सामाकजक, आर्रक एव ं राजनीकतक ससरकत खराब है, इनका कोई आईएएस नहीं है, कोई 
आईपीएस नहीं है या कोई कम्थ्ारी या अकधकारी नहीं है, यहां तक कक एक दारोगा भी नहीं 
कमलता है। इस तरह इनकी सामाकजक-आर्रक ससरकत खराब है। ये ऑलरेडी अनुसूक्त जाकत में 
पहले से हैं, लेककन अब उनको �माण प� नहीं कदया जाता है। राम्कर� कनराद जी भारतीय 
जनता पाटदी के सांसद हैं। मललाह अनुसूक्त जाकत में है। तो जो कवसंगकतया ं आ गई हैं, उनको 
दूर करने के कलए ही मैंने आपसे अनुरोध ककया है। तो मैं यह कहना ्ाहता हंू कक माननीय 
मुलायम रसह यादव जी जब उत्तर �देश सरकार में रे, तो उनहोंने भारत सरकार को प्सताव भेजा 
रा। जब भारत सरकार नहीं मानी, तो उनहोंने एक अधयादेश जारी कर कदया। उत्तर �देश लोक 
सेवा अनुसूक्त जाकतयों, अनुसूक्त जनजाकतयों, अनय कपछडे वगषों के कलए आरक्षण अकधकनयम, 
1994 उत्तर �देश अकधकनयम, संखया 4, 1994 की धारा 13 की शसकत का �योग करके राजयपाल 
ने उकत अकधकनयम की अनुसू्ी में कनमनकलकखत संशोधन करके कहार, कशयप, केवट, मललाह, 
कनराद, कुमहार, �जापकत, धीवर, कबनद और राजभर को अनुसूक्त जाकत की सुकवधा देने के कलए 
आदेश जारी कर कदया। उस समय आदेश हो गया, लेककन उधर कुछ जो सोसाइकटया ं रीं, कुछ 
लोग रे, व े कोट्थ में ्ले गए। कोट्थ ने सटे कर कदया। इसके बाद पुन: �सताव आपके पास भेजा 
गया। मैं आपसे यही कवनती करने के कलए आया हंू कक यह मामला केवल उत्तर �देश का नहीं 
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है, पूरे देश का है। मैंने अभी आपको यह बताया रा कक पूरे देश में कवसंगकतयां हैं। मैं कई बार 
कवशे्न कर ्ुका, कई बार �ाइवटे मेमबर कबल भी लाया। मं�ी जी कह रहे रे कक आप यह कबल 
कयों न लाए? माननीय मुलायम रसह जी के अलावा हमारे यहा ं से ककसी ने नहीं भेजा। पहले जब 
हमारे लोग यहां नहीं रे, उस समय 'भैया राम मुनडा राम' नामक एक केस आया रा, कजसमें उस 
समय यह कव्ार रा कक कवसंगकतया ं दूर कर ली जाएं। उस समय हमारा कोई एमपी नहीं रा, न 
कोई राजय सभा में रा और न ही कोई लोक सभा में रा। जब माननीय मुलायम रसह यादव जी 
ने मुझे राजय सभा में भेजा, तो हम लोगों ने कानून पढ़ा और देखा, तो हमने कहा कक 1950 की 
अनुसूक्त जाकत की सू्ी में दज्थ है, केवल इनकी कवसंगकतया ं दूर की जानी हैं, तो मैं यह �सताव 
लाया। माननीय मं�ी जी बार-बार यही कह देते हैं कक आरजीआई आपकत्त लगाती है, आरजीआई 
इसको सवीकार नहीं करती है। तो मानयवर, यह देखना पडेगा कक पूरे देश में जो कवसंगकतयां हैं, 
जैसे मधय �देश में �जापकत है, वह कहीं एससी में है, तो कहीं बैकवड्थ में है, तो इस कवसंगकत 
को कौन दूर करेगा? भारतीय संकवधान में वयवसरा है। सेंट्ल गवन्थमेंट को संकवधान के अनुचछेद 
341 में संशोधन करने की पावर है। के ं� सरकार को पावर है कक वह लोक सभा राजय सभा में 
इसे लाए। तो मानयवर, माननीय मं�ी जी यह जो कबल लाए हैं, मैं इसका सवागत करता हंू। मैं 
यही कनवदेन करना ्ाहता हंू कक आप बार-बार यह कह देते हैं कक यह तक्थ संगत नहीं है, हम 
कया करें? लेककन मैं यह पूछना ्ाहता हंू कक जब आप ्ुनाव में जाते हैं, जैसे 2012 के कवधान 
सभा ्ुनाव में गए, तो वहा ं 8.5 परसेंट मछुआरा समुदाय है और �जापकत-राजभर की संखया जो 
है, इन सबको कमलाकर करीब 11 परसेंट पहुं्ती है, तब तो कहते हैं कक इनको अनुसूक्त जाकत 
में शाकमल करेंगे, अपने ्ुनावी एजेंडा में शाकमल कर लेते हैं, लेककन जब राजय सभा में कवशमभर 
�साद कनराद �ाइवटे मेमबर कबल पेश करते हैं, उसका आप कवरोध करते हैं और समाजवादी 
पाटदी के लोग समर्थन करते हैं। ...(व्विान)... तो मैं आपसे यह कहना ्ाहता हंू कक इस तरह 
की दोहरी नीकत कक ्ुनाव में कुछ कहेंगे और यहा ं कुछ कहेंगे, ये कवसंगकतया ं दूर करने का जो 
अकधकार है, वह पार्लयामेंट को है। तो मैं आपसे कवनती करना ्ाहता हंू कक कनयम-कानून को 
देख कर जो ...(व्विान)...

�ीमती ि्ा बचचन (उत्तर �देश): आप कवनती मत ककरए, हक़ मांकगए ...(व्विान)...

�ी जवशमभर �सा्द जनषा्द: मैं यही कनवदेन कर रहा हंू कक आप इसमें संशोधन कीकजए और 
जो �सताव भारत सरकार को उत्तर �देश सरकार ने, अकखलेश यादव जी की सरकार ने भेजा है, 
उसे आप मंजूर कीकजए। सर, अभी हकरयाणा में हमने देखा। हम यह नहीं कहेंगे कक कौन संपन्न 
है और कौन संपन्न नहीं है। वहां पर भी गरीब हैं। हर जाकत में गरीब होते हैं। जब हकरयाणा में 
जाट समुदाय ने रेल जाम कर दी, बसें रोक दीं, रोड जाम कर दी, गैर-जाट लोगों की गाकड़यां 
जला दीं, दुकानें जला दीं, तो भारतीय जनता पाटदी और पूरी कें � सरकार खडी हो गई और 
तुरंत कमेटी बनाकर उनको आरक्षण दे कदया और मछुआ समुदाय, राजभर, �जापकत समाज के 
लोग कानून के माधयम से आपसे अपना हक मा ंग रहे हैं, व े लोग कनवदेन कर रहे हैं... 

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Thank 
you. Time allotted to you is over. Please conclude.

�ी जवशमभर �सा्द जनषा्द: इसके कलए उत्तर �देश सरकार �सताव कभजवा रही है, लेककन 
आप उसको खाकरज कर रहे हैं।

[�ी कवशमभर �साद कनराद]
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THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Kindly 
conclude now, please.

�ी जवशमभर �सा्द जनषा्द: उत्तर �देश में 2017 में ्ुनाव होने वाले हैं। वहा ं पर ये मछुआ, 
�जापकत, राजभर समाज के लोग भारतीय जनता पाटदी को उत्तर �देश से खदेडने का काम 
करेंगे। ...(व्विान)... आप इसको मंजूर कराइए, आप अपना वादा पूरा कीकजए, जो आपने 2012 
में अपने ्ुनाव घोरणा-प� में ककया रा। आप अपना घोरणा-प� देख लीकजए। आप अपने ्ुनाव 
घोरणा-प� में वादा करते हैं, उसके बाद आप उससे मुकर जाते हैं।

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Kindly 
conclude now, please.

�ी जवशमभर �सा्द जनषा्द: हम कोई अलग से इसमें जाकतयों को जोडने की बात नहीं कर 
रहे हैं, बसलक ये जाकतया ं पहले से ही उत्तर �देश में 1950 की जो अनुसूक्त जाकत एव ं अनुसूक्त 
जनजाकत की सू्ी है, उसमें दज्थ है, ्ाहे वह कशलपकार हो या मझवार जाकत हो। कशलपकार 
कौन होता है? कशलपकार कुमहार होता है, जो बत्थन बनाता है। उसी जाकत को जोडने की बात 
मैं कर रहा हंू।

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Okay. 
Thank you. You complete it now.

�ी जवशमभर �सा्द जनषा्द: सर, मैं आपके माधयम से माननीय मं�ी जी से यह कनवदेन करना 
्ाहता हंू कक आप हठ छोकडए और उत्तर �देश या कबहार के जो कफशरमैन समुदाय के लोग 
हैं, ्ाहे धानुक हों, उन सब लोगों के सार नयाय कीकजए। अगर आप उन लोगों के सार नयाय 
नहीं करेंगे, तो कजस तरह से कबहार में आपका ह� हुआ है, वही ह� उत्तर �देश में होगा, ्ाहे 
आप ककतने ही लोग छोड दीकजए या रर या�ा कनकाल लीकजए। एक मुकेश साहनी से कोई फक्थ  
पडने वाला नहीं है। उत्तर �देश की जनता आपको कबहार की तरह बाहर करने का काम करेगी। 
इसके सार ही मैं इस कबल का समर्थन करता हंू, परंतु सार ही यह कनवदेन करना ्ाहता हंू 
कक मेरा संशोधन पास कराया जाए।

डा. अजनल कुमार साहनी (कबहार): सर, कबहार में भी यही समसया है। ...(व्विान)...

�ी के. सी. त्ागी (कबहार): आदरणीय उपसभाधयक्ष महोदय, मैं समाजवादी पाटदी के सा ंसद 
�ी कवशमभर �साद कनराद जी की र्ताओं से अपने आपको संबद्ध करते हुए इस संकवधान संशोधन 
कवधेयक का दुखी और कमजोर मन से समर्थन करने के कलए खडा हुआ हंू। कमजोर मन से इसकलए 
बोल रहा हंू कयोंकक जो जाकतया ं पहले से ही SC, ST में हैं, व े अतया्ार, अपमान, उपेक्षा, शोरण, 
उतपीडन, गैर-बराबरी, अनयाय, कतरसकार, इंसान और पशुओं के बी् के मामूली अंतर से जीने 
वाली जातीय सू्ी में उसी तरह की कजनदगी कजएंगी, जैसी पहले से SC, ST की अनय जाकतयां 
कजनदगी को जी रही हैं। डा. अमबेडकर, कांशीराम जी और रोकहत वमुेला की तरह इन वगषों में 
कुछ सवाकभमानी नौजवान कनकलेंगे, इस उममीद के सार मैं अपनी बात शुरू करना ्ाहता हंू।

सर, दुकनया की कजतनी भी संसकृकतयां हैं, कजतनी भी सभयताएं हैं, सब में �गकत हो रही है। 
जो दुकनया का सबसे ताकतवर मुलक है अमेकरका, उसने राषट्पकत के रहने के कलए एक जगह 
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बनाई री, कजसका नाम रा हवाइट हाउस। दुकनया इतनी बदल गई कक उसमें काला शाकमल हो 
गया। हवाइट हाउस के अंदर काला आदमी जाकर बैठ गया, लेककन हमारे भारतीय समाज में 
गांधी जी से लेकर, डा. अमबेडकर से लेकर समाज को बदलने वाले, करवट लेने कजन लोगों ने 
इन सवालों को उठाया, उनको कजतना अपमान झेलना पडा, सर, ऐसा अपमान ककसी को नहीं 
झेलना पडा। डा. अमबेडकर का जो ्परासी रा, वह भी फाइलों को मेज पर फें क करके जाता 
रा, जो दुकनया के कवद्ान लोगों में से एक हुआ है। हमारे कबहार के नेता रे कपू्थरी ठाकुर जी। व े
अकत कपछडी जाकत में पैदा हुए रे। व े 'नाई' जाकत में पैदा हुए रे, लेककन आज़ादी की लडाई के 
दौरान व े जेल में रहे और कबहार में उनसे जयादा travel और ककसी नेता ने नहीं ककया, लेककन 
उनको उनकी गैर-हाकजरी में कपू्थरी जी नहीं कहते रे, बसलक उनको 'नौआ' कहते रे। यानी कक 
जाकत भी आप बनाओ, जाकत को घकटया साकबत भी आप करो और उनहीं समबोधनों से उनहीं वगषों 
के लोगों को अपमाकनत करने का काम भी आप करो। सर, ऐसा असभय, बब्थर और अगर यह 
असंसदीय नहीं है, तो जाकहल समाज दुकनया में हमें देखने-सुनने को नहीं कमला, जहां इंसान-
इंसान के बी् में इतनी गैर-बराबरी है।

सर, समू्े देश में जब-जब भी इन वगषों के उतसाही, सवाकभमानी और समानता की कजनदगी 
जीने की ्ाह रखने वाले लोगों ने रोडे-बहुत कदम उठाए, उनकी बारात ्ढ़ने नहीं दी गई। 
ऐसे दज्थनों ककससे हैं कक जब इन गरीब वगषों या जाकतयों का कोई दूलहा शादी करने के कलए 
जा रहा रा, तो उसको उतारकर उसकी कपटाई की गई। ऐसे कुछ खास मोहलले तय हो गए, 
जहा ं इन शू�ों की औलादें शाकदयां करने के कलए भी घोडे पर बैठकर नहीं जाएंगी, कयोंकक घोडे 
या रर पर बैठकर जाने की परमपरा का कनवचाह करने वाली कुछ जाकतया ं या समूह, कजनके नाम 
यह �तबा और जलवा कायम है, रकजसटड्थ है और सुरकक्षत है।

सर, ये जाकतया ं शेड्ूलड कासटस में शाकमल हो जाएंगी और इनका भला हो जाएगा, यह 
गलतफहमी गहलोत साहब को हो सकती है, जो खुद एक सामानय दकलत पकरवार से आते हैं, 
लेककन मेरे राजनीकतक जीवन का यह अनुभव है कक इन वगषों को कोई राहत कमलेगी, मुझे ऐसा 
नहीं लगता है। लेककन आपने एक अचछा काम ककया है, उसका कवरोध करने का साहस मेरा 
इसकलए नहीं है, कयोंकक मैं, मेरी पाटदी और मेरे नेता डा. लोकहया इन वगषों की कहमायत में लमबे 
समय से रहे हैं।

सर, अब मैं हायर एजुकेशन की बात क�ं। अगर रोकहत का केस न हुआ होता तो बहुत सारे 
जो एकलवय शहीद हुए, उनका इकतहास में कज� नहीं होता। 18 दकलत छा�ों ने सुइसाइड ककया 
है। मुझे बहुत �सन्नता होती जब आप कम से कम एक बार भी हैदराबाद यूकनवर्सटी में जाते। 
...(व्विान)... ऐसा है कक आपके वगषों के अतया्ारों से ही तंग आकर व े लोग ऐसा काम करते 
हैं, इसकलए मैं इसका जवाब आपको नहीं दे सकता। सर, वह बडी भारी पीडा है। मनोज कसनहा 
जी की सरकार का ही सरकारी आंकडा है। नेशनल �ाइम बयूरों का यह आंकडा है कक देश में 
हर 14 कमनट में ककसी न ककसी दकलत के सार अतया्ार होता है। मैं ्ाहता हंू कक गहलोत जी 
इस कवभाग के मं�ी है, व े मना करें कक मैं असतय बोल रहा हंू, ताकक मेरे और इनके बी् एक 
और बहस हो जाए। ्ार दकलत मकहलाओं के सार बलातकार होता है। जब कदलली में सभय समाज 
में इस तरह की घटनाएं होती हैं, तो हम लोग मोमबत्ती लेकर इंकडया गेट पर जाते हैं, लेककन 
जहा ं ये घटनाएं होती हैं, वहा ं रोशनी भी मकद्धम होती है और मोमबकत्तयां भी उपलबध नहीं होती 
हैं, मैं उन वगषों का कज� यहां करना ्ाहता हंू।

[�ी के. सी. तयागी]
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सर, हर सपताह 13 दकलत मारे जाते हैं, कदलली में नहीं, कनॉट पलेस में नहीं, गुडगा ंव में 
नहीं, नोएडा में नहीं बसलक जहां सभयताओं के कवकास नहीं हुए हैं, उन इलाकों की मैं बात कर 
रहा हंू। नरंे� तोमर जी आप समझ रहे होंगे। छ: दकलतों का अपहरण ककया जाता है। वर्थ 2013 
की �ाइम करपोट्थ के मुताकबक, 1,574 दकलत मकहलाओं के सार उस साल रेप हुआ, 651 दकलत 
मारे गए। उनको नंगा करके घुमाने और परेड कराने का कज� अभी मेरी बाईं बाजू के कोई सारी 
कर रहे रे। ये रोजमरचा की ्ीजें़ हैं। एससीज़-एसटीज़ के 71.3 परसेंट बच्े हाई सकूल आते-
आते अपनी पढ़ाई छोड देते हैं। कजन जाकतयों को आप इन वगषों या समूह में शाकमल कर रहे हैं 
...(व्विान)... गहलोत जी, आप इनसे बाद में बात कर लीकजएगा। मैं अापसे गंभीर बात कहने 
जा रहा हंू। एससीज़-एसटीज़ के 71.3 परसेंट बच्े और बसच्या ं हाई सकूल आते-आते अपनी 
पढ़ाई छोड देते हैं और कभी-कभी गलती से उनमें रोकहत पैदा हो जाते हैं, अमबेडकर पैदा हो 
जाते हैं, कांशीराम पैदा हो जाते हैं। मेरा आपसे यह कनवदेन है कक आप एक दज्थन जाकतयों को 
उसी ्�वयूह में डाल रहे हैं, कजसमें पहले से ही वदेना, तकलीफ, गैर-बराबरी और असमानता है।

सर, मैं आपके माधयम से यह कहना ्ाहता हंू कक इस समय कजस तरह की सभयता का 
कवकास हो रहा है, माफ कीकजएगा, अं�ेजों के समय में भी जाकतगत भेदभाव इतना नहीं रा। 
अं�ेजों ने ककसी की जाकत पह्ान कर उसके सार अनयाय नहीं ककया रा। सर, अगर मेरी बहस 
लमबी न हो, तो मैं एक बात कहना ्ाहता हंू। मैं जब नौवीं लोक सभा में एमपी बनकर आया, 
तो मैं वसेटन्थ कोट्थ में ठहर गया। एक साइमन नाम का क �सश्यन बूढ़ा रा, जो वहां सबको ्ाय 
देने आता रा। वह काले रंग का रा। मैंने उससे कहा कक आम तौर पर यह माना जाता है कक 
ईसाई गोरे होते हैं, लेककन कया बात है? उसने कहा कक मैं सन् 1947 में ही ईसाई बन गया रा। 
जब मैंने उससे इसका कारण पूछा तो उसने कहा कक सन् 1947 की जो असेंबली री, कजसमें 
वसेटन्थ कोट्थ में एमपीज़ का दफतर रा, जब मैं पहले कदन वहा ं ्ाय लेकर गया तो मुझसे पूछा 
गया कक तुमहारी कबरादरी कौन सी है? जब उसने कहा कक बालमीकक है, तो उससे कहा गया 
कक ्ाय लेकर वापस जाओ। वही साइमन सन् 1990 तक ईसाई बनकर ्ाय कपलाता रहा। ऐसी 
�ूर वयवसरा, ऐसे �ूर शोरण की जो बानगी है, वह दुकनया में कहीं नहीं कमलेगी। काले लोगों 
को नयाय कमल गया, लेककन यहां के दकलत, खास तौर से यहां की दकलत मकहलाओं को नयाय 
नहीं कमला। महोदय, एक तो दकलत होना ही अपने आप में अकभशाप है, अगर दकलत मकहला हो 
तो गुलामी की �ूरतम सीमा कया होगी, उसका अंदाज़ा आप लगा सकते हैं। अभी मेरे का ं�ेस 
के कम� ने कुछ सवाल उठाए, भाजपा के कम� ने कुछ सवाल उठाए, लेककन इन तकलीफों की 
कहससेदारी के कलए भी सदन कजस तरह का भरा-पूरा होना ्ाकहए रा, वसैा नहीं है।

�ी रािपाल ससह सैनी (उत्तर �देश): तयागी जी, हमारी बहन कुमारी मायावती एक दकलत 
मकहला होने के बावजूद उत्तर �देश में राज कर रही हैं। व े गरीब लोगों की नेता हैं।

�ी के. सी. त्ागी: मेरी और आपकी बात में शायद जयादा फक्थ  नहीं है। आप पसश्म यूपी 
के हैं, इसकलए कह सकते हैं। आपने शायद व े तकलीफें  देखी या सुनी होंगी, जो इन वगषों के 
सार हुई हैं। जब हम पैदा हुए, जब हम बडे हुए, हमारा सकूल टी्र हमें हार से मारता रा 
और जो हमारा दकलत कम� गौतम रा, उसे डंडे से मारता रा। ये असमानताएं हमारे पैदा होने 
के सार हैं। हम लोगों के नाम अलग होते रे, व े राम भरोसे, राम कखलावन, राम सुभावन, राम 
लुभावन रे, उनके नाम भी अलग होते रे कयोंकक व े राम के भरोसे रे। हमारे कंुवर ्ं� �ताप, 
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वीर रसह, मानवें� कंुवर �ताप— हम लोगों के नाम वीरताओं से भरे होते रे, ्ाहे हमारा पूरा 
इकतहास कायरता का भरा हुआ रा। नाम से लेकर, पैदा होने से लेकर कजस कदन नाकभ कटती 
है, उस कदन से लेकर मरने तक यह असमानता हमारे कहनदुसतान में रही। भारतीय उपमहाद्ीप 
का मुसलमान भी इस बीमारी से ब्ा हुआ नहीं है, मैं केवल कहनदुओं के कलए नहीं कहना ्ाहता। 
इसी जाकत वयवसरा के कखलाफ कसख धम्थ बना, इसी जाकत वयवसरा के कखलाफ बुद्ध धम्थ बना। 
यह बौद्ध धम्थ कई हज़ार साल और ्लता। ्ंूकक जाकत वयवसरा पर इसका �हार रा, इसकलए 
जो ताकतें जाकत की समर्थक रीं, उनहोंने बौद्ध धम्थ को ्लने नहीं कदया। अगर आप मुझसे कहते 
तो दुकनया के कजतने भी धम्थ हैं, सबसे सहज और आसान बौद्ध धम्थ है, लेककन उसका गला भी 
इसकलए घोंटा कयोंकक वह जाकत वयवसरा को तोडता रा।

महोदय, मैं अपनी बात को समापत करता हंू, शायद मैं लमबा बोल गया कयोंकक मेरा दद्थ 
ककताबों का पढ़ा हुआ ही नहीं है, मैं समाजवादी आंदोलन का एक काय्थकतचा रहा हंू। हमारे जो 
डा. लोकहया रे, व े भोज कराते रे, उस ज़माने के समाजवादी के कलए यह madatory रा कक 
वह महीने में एक कदन ककसी न ककसी बालमीकक के यहा ं जाकर भोज में शाकमल हो। सर, दुकनया 
बदल रही है। नयी आर्रक नीकतया ं आ गयी हैं। उसके बारे में भी �्ार है कक नयी हैं। ये नयी 
आर्रक नीकतया ं ककसी और के कलए नहीं, इन दकलतों का, शू�ों का गला घोंटने के कलए आयी 
हैं कयोंकक सरकारी नौककरयों में रोडा-बहुत आरक्षण इनहें कमल जाता रा। अब जो नया ज़माना 
्ला है, नए ज़माने के जो पैरोकार ्ले हैं, उनके रहते इन वगषों के बच्ों को आगे आने वाले 
समय में नौकरी भी नहीं कमलेगी। सर, उत्तर �देश समेत आधा दज्थन कहनदुसतान है, जहां एक 
भी वाइस ्ांसलर दकलत नहीं है। जब दकलत वाइस ्ांसलर नहीं होगा, तो उसको उन वगषों के 
नौजवानों की पीडा का एहसास कैसे होगा? ''जा के पैर न फटी कबवाई, वो कया जाने पीर पराई?'' 
इसकलए ये जो जाकतया ं शाकमल हो रही हैं, मैं इनका आदर, समादार करते हुए गहलोत जी से 
अपनी सक�यता रोडी सी और बढ़ाने के कलए कहना ्ाहता हूं। जहां भी जुलम जयादती हो, जहा ं 
भी गैर-बराबरी हो, जहा ं भी अनयाय हो, आप भी वहां पर जाने का काम करें। आपके हैदराबाद 
न जाने तक और हैदराबाद की ट्ेजेडी को सरकारी पक्ष की तरफ से �सतुत करने के कलए, मुझे 
आपसे पीडा भी है। ...(व्विान)... आप पहले से ही पीडा में हैं, इसकलए मैं आपकी पीडा को 
जयादा नहीं बढ़ाना ्ाहता हंू। इसी के सार मैं अपनी बात समापत करता हंू। बहुत-बहुत धनयवाद। 

�ी सतीश चं� जम�ा (उत्तर �देश): आपने कजस �देश का कज� ककया है, आज सुबह ही 
उनहोंने जवाब कदया है कक उत्तर �देश में जो दकलत बच्े पढ़ रहे हैं, उनके कलए एक नये पैसे की 
कडमा ंड समाजवादी पाटदी की सरकार ने नहीं की है। इसीकलए इनहोंने कदया नहीं है। ...(व्विान)... 
यह तो इनकी समानता की बात है। ...(व्विान)...

उपसभाध्क्ष (डा. ई. एम. सु्दश्यन नाचची्पपन): �ी वीर रसह ...(व्विान)... आप लोग 
बैठ जाइए। ...(व्विान)... �ी वीर रसह ...(व्विान)... 

�ी वीर ससह (उत्तर �देश): उपसभाधयक्ष महोदय, संकवधान (अनुसूक्त जाकतया ं) आदेश 
(संशोधन) कवधेयक, 2016 पर, जो एक बहुत महतवपूण्थ कवरय है, इस पर हमारी नेता आदरणीय 
बहन कुमारी मायावती जी ने मुझे बोलने का अवसर कदया, इसके कलए मैं उनका धनयवाद अदा 
करता हंू।

[�ी के. सी. तयागी]
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उपसभाधयक्ष महोदय, संकवधान (अनुसूक्त जाकतया ं) आदेश (संशोधन) कवधेयक, 2016 के 
संबंध में हकरयाणा, केरल, ओकडशा, पसश्म बंगाल और छत्तीसगढ़ राजयों में अनुसूक्त जाकतयों 
की सू्ी का संशोधन या कवद्मान �कवकषटयों को उपा ंतकरत करने के कलए संकवधान (अनुसूक्त 
जाकतया ं) आदेश, 1950 का और संशोधन करने के कलए जो कवधेयक लाया गया है, उस पर बोलने 
के कलए मैं अपनी पाटदी की तरफ से खडा हुआ हंू।

उपसभाधयक्ष महोदय, आज समाज की सबसे अंकतम पंसकत में बैठे उन वयसकतयों की आवाज 
उठाने के कलए मैं खडा हुआ हंू, कजनको सामाकजक, आर्रक एव ं शैक्षकणक दृकषट से आज भी बराबरी 
पर लाए जाने हेतु सरकार द्ारा बहुत कुछ करने की आवशयकता है। परमपूजय डॉ. भीमराव 
अमबेडकर जी के अंत:करण में यही पीडा री कक हमारे समाज के वकं्त लोग, जो कवकास की 
दौड में कपछड गए हैं, उनको बराबरी पर लाने के कलए ककस तरह से �यतन ककए जाएं। यह 
कवधेयक शायद ऐसे तबके के लोगों की �गकत में एक मील का पतरर साकबत होगा।

उपसभाधयक्ष महोदय, जब उत्तर �देश में बहुजन समाज पाटदी की सरकार री तब बहन 
कुमारी मायावती जी मुखय मं�ी रीं। उनहोंने अपने शासन काल में उत्तर �देश की 17 कपछडी 
जाकतयों को अनुसूक्त जाकत में ससममकलत ककया जाए, ऐसा �सताव के ं� सरकार को भेजा रा, 
जो अभी तक पास नहीं हुआ है। बहन कुमारी मायावती जी का यह भी कहना रा कक उत्तर �देश 
के सार-सार पूरे देश में कजन जाकतयों को अनुसूक्त जाकत में ससममकलत ककया जा रहा है, उस 
अनुपात में अनुसूक्त जाकत का आरक्षण भी बढ़ाया जाए, आरक्षण कोटा भी बढ़ाया जाए, कयोंकक 
इसमें समय-समय पर संशोधन हो रहा है और कवकभन्न जाकतयों को अनुसूक्त जाकत की सू्ी में 
जोडा जा रहा है, इससे उनकी आबादी बढ़ती ्ली जा रही है, ककनतु आरक्षण का �कतशत वहीं 
का वहीं पर है। हमारी नेता कुमारी मायावती ने इसकी कई बार मा ंग की है। मेरा कनवदेन है कक 
माननीय मं�ी जी को इस ओर भी धयान देना ्ाकहए कक कजस तरीके से अनुसूक्त जाकतयों की 
संखया बढ़ रही है, उसी अनुपात में आरक्षण कोटा भी बढ़ना ्ाकहए। यह हमारी पाटदी की मा ंग 
है, यह हमारी नेता की मा ंग है।

उपसभाधयक्ष महोदय, आज भी बहुत सी जाकतया ं ऐसी हैं जो कुछ राजयों में अनुसूक्त जाकत 
की �ेणी में हैं, जबकक दूसरे राजयों में उनको सामानय �ेणी या अनय कपछडे वग्थ में रखा गया है। 
कुछ जाकतयां रोजगार की तलाश में दूसरे राजयों में जाती हैं, परनतु वहां पहंु्ने के बाद उनके 
सार वही छुआछूत का वयवहार ककया जाता है, असपृशयता का भेदभावपूण्थ वयवहार ककया जाता 
है और अपनी जाकत का लाभ उनहें वहां पर नहीं कमलता है। मेरा मानना है कक ऐसे वयसकतयों 
को भी अपनी जाकत का लाभ कमलना ्ाकहए। उनको व उनकी संतानों को सारी सुकवधाएं उकत 
कैटेगरी में दी जानी ्ाकहए, परंतु ऐसा नहीं होता है।

उपसभाधयक्ष महोदय, पूरे देश में अनुसूक्त जाकत के लोग अपनी रोजी-रोटी के कलए एक 
�देश से दूसरे �देश में ्ले जाते हैं, जैसे मुमबई है या कदलली देश की राजधानी है। यहा ं पर 
पूरे देश से अनुसूक्त जाकत के लोग अपनी रोजी-रोटी के कलए आ जाते हैं। व े अपने �देश से 
आकर कदलली, मुमबई या देश के बडे-बडे शहरों में आकर बस गए, लेककन वहा ं की सरकारें 
उनको अनुसूक्त जाकत का लाभ नहीं देती हैं। जब उनको ककसी सरकारी नौकरी के कलए फाम्थ 
भरना होता है, तो उनको वहा ं से अनुसूक्त जाकत का सर्टकफकेट जारी नहीं होता है। उधर 
कजस �देश से वह आया है, वहां से उसका नाम कट गया और उस �देश में उसका नाम जोडा 
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नहीं जा रहा है। यह आज बहुत बडी गंभीर समसया है। इसमें भी बदलाव लाना ्ाकहए, संशोधन 
लाना ्ाकहए, कयोंकक कदलली में पूरे देश के अनुसूक्त जाकत के लोग आकर बस गए हैं। वे यहां 
के कनवासी हो गए, रकतु कदलली सरकार उनको अनुसूक्त जाकत का �माण-प� नहीं देती है। 
वह उनको �माण-प� नहीं देती है, इसकलए उनको इसका लाभ नहीं कमलता है। इसी �कार से 
मुमबई की हालत है। मुमबई के अंदर भी पूरे देश से लोग रोजी-रोटी के कलए पहुं्े हैं। व े कजस 
�देश से आए हैं, उनका उस जाकत से वहां पर नाम कट गया। वहां से उनको सर्टकफकेट नहीं 
कमलता है और इधर भी उनको सर्टकफकेट नहीं कदया जाता। इसकलए मैं माननीय मं�ी जी से 
यह कनवदेन करंूगा कक उनको इस ओर भी धयान देना ्ाकहए और संकवधान में इस संशोधन को 
लाकर, उनको पूरा लाभ कदया जाना ्ाकहए।

महोदय, हमारे समाज मे जाकतगत भेदभाव और जाकतगत पह्ान बडे पैमाने पर वयापत है 
और यह क्षमताओं का कवकास करने और ऐसे वकं्त लोगों को लाभ नहीं दे सकी है। अत: ऐसे 
समाज के सबसे अंकतम छोर पर खडे इन वयसकतयों के बारे में सरकार को सामाकजक समानता को 
बढ़ाने हेतु बजट बढ़ाए जाने व पूण्थरूपेण बजट ख ््थ की आवशयकता है। सार ही सार अनुसूक्त 
जाकत के वग्थ के बंधुओं को उनकी �मोशन में और आरक्षण में लाभ देने की आवशयकता है। 
सरकार के द्ारा जो कुछ के्ष� या तबके वकं्त रह गए हैं, उन वकं्त के्ष�ों या तबकों के बारे 
में भी कव्ार करते हुए समपूण्थ �सताव या कवधेयक लाकर उनको अनुसूक्त जाकतयों की �ेणी में 
शाकमल करने की आवशयकता है। 

मेरा सरकार से अनुरोध है कक वह समतामूलक समाज की अवधारणाा सराकपत करे, कजससे 
इस जाकत का कपछडापन, असमानता व गैर-बराबरी के कलहाज से समापत कर समाज में एकरूपता 
लाई जा सके। इसके कलए सरकार को ककशतों में संशोधन नहीं करना ्ाकहए, बसलक एक बार 
पूरी तरह से जा ं् करके करना ्ाकहए। आज तक पूरे देश की यह जनगणना नहीं हो पाई कक 
कुल अनुसूक्त जाकतया ं ककतनी है, अनुसूक्त जनजाकतया ं ककतनी हैं और न ही उस कहसाब से 
उनको फायदा कमल रहा है, इसकलए इस ओर भी धयान देना ्ाकहए।

महोदय, बडे दुख के सार कहना पड रहा है कक परमपूजय डॉ. भीमराव अमबेडकर साहेब ने 
भारतीय संकवधान में अनुसूक्त जाकत, अनुसूक्त जनजाकत व कपछडे लोगों को जो अकधकार कदए 
रे, व े आज तक उनको �ापत नहीं हुए हैं, जैसे कक सरकारी नौककरयों में हैं। ककसी भी कवभाग में 
सरकारी नौकाकरयों में अनुसूक्त जाकत का आज तक आरक्षण कोटा पूरा नहीं हुआ है। ्ाहे सत्ता 
में इधर की सरकार रही हो या उधर की सरकार रही हो, ककसी भी सरकार ने इस पर धयान 
नहीं कदया है और आज तक आरक्षण कोटा पूरा नहीं हुआ है। देश के ककसी भी �देश में आज 
तक बैकलॉग पूरा नहीं हुआ है। हमारे देश में केवल एक ही �देश, उत्तर �देश ऐसा है, जहा ं 
cent per cent बैकलॉग पूरा हुआ। यह कब पूरा हुआ, जब उत्तर �देश में बहुजन समाज पाटदी 
के नेतृतव में सरकार बनी और बहन मायावती जी मुखय मं�ी बनीं। उनहोंने एक कवशेर अकभयान 
्लाकर, पूरे उत्तर �देश के हर सरकारी कवभाग में जहां लाखों करसकतयां रीं, उनको भरने का 
काम ककया तर सार ही यह आदेश भी जारी ककया कक जो अकधकारी इस काय्थ को पूरा नहीं 
करेगा, उसके कखलाफ मुकदमा दायर करके जेल भेजो। इस �कार से एक समय-सीमा के अंतग्थत 
बैकलागॅ पूरा हो गया। उत्तर �देश में बैकलॉग कयों पूरा हो गया, कयोंकक बहन मायावती जी की 
नीयत साफ है। उनहोंने गरीबों के कलए, अनुसूक्त जाकत के कलए जो बैकलागॅ पूरा कर कदया, तो 

[�ी वीर रसह]
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देश के अनय �देशों में यह बैकलॉग पूरा कयों नहीं हो रहा है। देश में कां�ेस पाटदी की सरकार 
ने 55 सालों तक सबसे जयादा लमबे असवे तक शासन ककया। �देशों में भी आपकी सरकारें रहीं, 
लेककन आपकी नीयत साफ नहीं री। आज भी आपकी सरकारें कई �देशों में हैं, लेककन आज 
भी वहां बैकलागॅ पूरा नहीं हो रहा है। जब भारतीय संकवधान लागू हुआ रा तब बाबा साहेब ने 
26 जनवरी, 1950 को ठीक ही कहा रा कक संकवधान के तहत तुमहें जो अकधकार कमले हैं, व े
अकधकार तुमहें तभी कमलेंगे, जब संकवधान ्लाने वालों की नीयत साफ होगी। संकवधान के अनुसार 
ही सरकारें ्लती हैं। सरकार ककसकी रही, सरकर का ं�ेस की रही या बीजेपी की रही। आप 
दोनों दलों की सरकारें जयादा लमबे असवे तक रही हैं, रकतु आज तक आपने ककसी भी �देश में 
सरकारी नौककरयों में बैकलॉग पूरा नहीं ककया है।

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Please 
conclude now.

�ी वीर ससह: इसकलए माननीय मं�ी जी से मेरा यह कनवदेन है कक आप ऐसे पद पर बैठे 
हैं और अनुसूक्त जाकत से हैं। मं�ी जी, आप मेरी तरफ धयान नहीं दे रहे हैं। माननीय मं�ी जी 
से मेरा यह कनवदेन है कक आप अपनी शसकत का �योग करो। आप डरो मत और खुलकर बोलो 
कक पूरो देश में सरकारी नौककरयों में बैकलॉग पूरा होना ्ाकहए, इसकलए आपको इसमें पहल 
करनी ्ाकहए। यकद आप इसमें पहल करेंगे, तो मैं आपको धनयवाद दंूगा।

मानयवर, मेरा आपसे यह कहना है कक आज बडे दुख का कवरय है और पूरे देश में एक गंभीर 
समसया पैदा हो रही है। परमपूजय डा. भीमराव अमबेडकर साहेब ने अनुसूक्त जाकत के लोगों को 
दूसरे कवभागों में सरकारी नौकाकरयों में आरक्षण कदया रा, लेककन आज बडे-बडे सरकारी कवभागों 
को �ाइवटे सेकटर को कदया जा रहा है और �ाइवटे सेकटर में देकर धीरे-धीरे हमारे आरक्षण को 
खतम ककया जा रहा है। पूरे देश की अनुसूक्त जाकत के लोगों के सामने आज बहुत बडी समसया 
है। परमपूजय बाबा भीमराव अमबेडकर साहेब ने हमें सरकारी नौककरयों में जो आरक्षण को खतम 
कर रही है। माननीय मं�ी जी, यह गंभीर कवरय है, इस पर आपको सो्ना होगा।

THE VICE-CHAIRMAN (SHRI E. M. SUDARSANA NATCHIAPPAN): Please 
conclude.

�ी वीर ससह: मं�ी जी, आज कशक्षा का बुरा हाल है। देश में दोहरी कशक्षा है। आज गरीबों 
के बच्े सरकारी सकूलों में पढ़ते हैं और अमीरों के बच्े इंसगलश मीकडयम सकूलों में पढ़ते हैं। 
बे्ारे गरीब के बच्े को सरकारी सकूलों में कक्षा छ: में ए, बी, सी, डी कसखाई जाती है, वहीं 
दूसरे सकूलों में नस्थरी से ही बच्ों को अं�ेज़ी पढ़ाई जाती है। ऐसे में गरीब का बच्ा कैसे उनसे 
होड कर लेगा? कशक्षा समान होनी ्ाकहए।

THE VICE-CHAIRMAN (SHRI E. M. SUDARSANA NATCHIAPPAN): I have 
to call the next person.

�ी वीर ससह: आप सरकारी सकूल में टी्स्थ रखते हैं, उनको सेलरी देते हैं, तो कसलेबस 
एक जैसा कयों नहीं रखते? यकद आप अनुसूक्त जाकत का कहत ्ाहते हैं, तो आपको यह करना 
ही होगा। आज सरकारी सकूलों में जो टी्र होते हैं, उनसे डबल काम कलया जाता है। ऐसा 
कयों ककया जाता है? कया इसकलए ककया जाता है कक वहां पर कसफ्थ  गरीबों के बच्े पढ़ते हैं?
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THE VICE-CHAIRMAN (SHRI E.M. SUDARSANA NATCHIAPPAN): Veer 
Singh ji, please conclude.

�ी वीर ससह: सरकारी सकूल के टी्स्थ को कभी जनगणना की ड्ूटी में लगा कदया जाता 
है, कभी मतदाता सू्ी में लगा कदया जाता है, ऐसे में ककसकी पढ़ाई बाकधत होती है? ऐसे में 
गरीब बच्ों की पढ़ाई बाकधत होती है।

THE VICE-CHAIRMAN (SHRI E. M. SUDARSANA NATCHIAPPAN): Please 
conclude.

�ी सतीश चं� जम�ा: यह इमपॉटटेंट कवरय है, इनहें दो कमनट का समय और दे दीकजए।

THE VICE-CHAIRMAN (SHRI E.M. SUDARSANA NATCHIAPPAN): I have 
already given double the time.

�ी वीर ससह: आज कंे� सरकार से �देशों को छा�वृकत्त जाती है, �देश सरकारें अनुसूक्त 
जाकत के बच्ों को छा�वृकत्त न दे करके, उसे दूसरी मदों में ख ््थ कर देती हैं। उत्तर �देश में तीन 
साल से अनुसूक्त जाकत के बच्ों को छा�वृकत्त नहीं कमली है। बच्े परेशान हैं। ...(व्विान)... 
आज उच् कशक्षा में कजतने भी कवद्ालय हैं ...(व्विान)...

THE VICE-CHAIRMAN (SHRI E. M. SUDARSANA NATCHIAPPAN): Please 
conclude.

�ी वीर ससह: अनुसूक्त जाकत के बच्े के पास फीस होती नहीं है, तो बे्ारे एडकमशन 
पाने से भी वकं्त रह जाते हैं।

THE VICE-CHAIRMAN (SHRI E.M. SUDARSANA NATCHIAPPAN): Please 
conclude.

�ी वीर ससह: हमें इस ओर भी धयान देना होगा। इन सब बातों के सार मैं इस कबल का 
समर्थन करता हंू, धनयवाद। जय भीम, जय भारत।

THE VICE-CHAIRMAN (SHRI E. M. SUDARSANA NATCHIAPPAN): Thank 
you. Now, Shri K. Somaprasad. ...(Interruptions)... Yes, it is his maiden speech.

SHRI K. SOMAPRASAD (Kerala): Hon. Vice-Chairman, Sir, and, hon. Minister, 
first of all, I extend my support to this Amendment Bill. Sir, in section 2(b), Part 
VIII - Kerala, there is a proposal to include 'peruvannan' in the SC list. Actually, 
'peruvannan' is not a separate community. It is a part of the 'vannan' community. 
And, 'vannan' community is already included in the SC list. So, the inclusion of 
'peruvannan' is a genuine thing, and, we support it. Regarding the 'malayan' community 
in Kerala, in ten Districts, it is included in the Scheduled Tribes list, and, now, in 
four Districts, it is included in the Scheduled Castes list.

Sir, I would like to draw your attention to some other points. Sir, the reservation 
benefit is a constitutional right to the Scheduled Castes but certain sections of the 



Government [28 April, 2016]   Bills 483

people, even though they belong to the Scheduled Caste community, are denied this 
benefit. While enjoying the Constitutional benefits in education, a large number of 
SC people get education and better employment; but as part of their jobs, they are 
forced to migrate from the native States to some other States. Due to some other 
reasons also, for example, marriage relationships and things like that, migration of 
the SC people is going on, and, they are settling in other States.

Sir, the SC list is prepared by the State Government and its jurisdiction is within 
the State. Here lies the problem. A person, whose community is included in the list 
of Scheduled Castes in his native State, may not be a member of the...

SHRI TAPAN KUMAR SEN: Sir, the Minister is absent. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI E. M. SUDARSANA NATCHIAPPAN): Another 
Cabinet Minister is here. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: I think we are discussing a Bill. It is not a 
general discussion. ..(Interruptions)..

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Mr. 
Somaprasad, you please proceed. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: But the Minister must be here.

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS AND 
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKHTAR ABBAS NAQVI): The Minister is coming. ...(Interruptions)...

SHRI K. SOMAPRASAD: Sir, shall I continue? ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Or, is it being taken for granted? ...(Interruptions)...

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): He has 
gone just now. I saw him. ...(Interruptions)...

�ी मुखतार अबबास नक़वी: तपन जी, व े बस अभी आ रहे हैं।

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Kindly 
take note of this particular issue and make the Minister reply on this issue. Please 
proceed, Mr. Somaprasad.

SHRI TAPAN KUMAR SEN: Migration has become a general phenomenon. 
People are going to other State and are being deprived of the SC status. That is 
the central point. And it is continuing year after year. So, he must respond on that.

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES  
(SHRI KALRAJ MISHRA): He is coming, Sir.
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THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Please 
proceed.

SHRI K. SOMAPRASAD: So, a person whose community is included in the 
‘Scheduled Castes’ list in his native State may not be a member of the Scheduled 
Castes in the State where he is now settled. So, the people migrated from one State 
to, the other may not get the benefit of reservation. This is unfair and against the 
Constitution. After all, all the States are part of the Indian Union. Our Constitution is 
the supreme authority. Hence, each and every member of the SC community should 
get the benefit throughout India. But now, he is not getting it! Only the Central 
Government can take appropriate action. The Central Government should interfere 
in this crucial issue and should take over whatever is possible.

Another point is, the 2011 Census Report says that the SC and ST population 
in India is increased to 25.2 per cent. But the reservation is only 22.5 per cent. So, 
the reservation percentage has to be increased accordingly.

Another point is, as has already been explained by the hon. Members earlier, at 
every point, privatization is the Government's policy and they are doing it. Actually, 
privatization is against the interests of the Scheduled Castes people because through 
reservation they get employment only in the public sector and the Government 
sector. Now, the Government is privatizing the public sector and they are losing 
the job opportunities. So, we demand that reservation should be implemented in the 
private sector also. That can be implemented because several Acts and rules are 
implemented in the private sector. So, this can also be implemented. Hence, the 
Government should take appropriate steps to give reservation in jobs in the private 
sector also. Thank you, Sir.

�ी ज्दलीप कुमार जतककी (ओकडशा): उपसभाधयक्ष महोदय, अनुसूक्त जाकत के अनदर अलग-
अलग जाकतयों को कदए जाने वाले आदेश में संकवधान के मुताकबक समय-समय पर संशोधन ककया 
जाता है। इस �कार एक तरह से यह एक रूटीन मैटर है। यह जो 2016 का संशोधन कवधेयक 
है, कजसमें ओकडशा से संबंकधत कुछ संशोधन भी ककए गए हैं। असल में अभी तक अनुसूक्त जाकत 
और जनजाकतयों की जो सू्ी है, वह पूरी तरह से फूल�ूफ नहीं है। महोदय, मैं आपके माधयम 
से माननीय मं�ी जी से अनुरोध करना ्ाहंूगा कक ओकडशा सरकार की तरफ से कुछ जाकतयों 
को अनुसूक्त जाकत की कलसट में शाकमल करने का �सताव आया है, उसको अनुसूक्त जाकत 
और जनजाकतयों की सू्ी में शाकमल ककया जाए। इसके सार ही सार, जो सू्ी है, उसमें कुछ 
बदलाव करने का भी अनुरोध ककया गया है, जैसे 'सुवालकगरी' की जगह 'सवालकगरी' करने का 
अनुरोध ककया गया है। इस सू्ी में कजन जाकतयों को शाकमल करने का अनुराध ककया गया है, 
उसके नाम हैं— क्क और क्क बडाइक। हम इन दो जाकतयों को अनुसूक्त जाकत में शाकमल 
करने का अनुरोध कर रहे हैं। कई जगह ऐसा देखने को कमला है कक एक ही जाकत के लोग 
ककसी राजय में अनुसूक्त जाकत की कलसट में हैं, तो पडोसी राजय में व े उस कलसट से बाहर हैं। 
इसी तरह की समसयाओं के कारण आए कदन इस कलसट में संशोधन की मा ंग उठती रहती है।
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सर, मेरे कव्ार से आज जरूरत इस बात की है कक इस कलसट की राषट्ीय सतर पर एक 
समीक्षा की जाए। यह काम मुसशकल जरूर है, लेककन यह बहुत आवशयक है। यकद कुछ जाकतया ं 
हकदार होने के बावजूद इस सू्ी से बाहर छूट गई हैं या कुछ दूसरी जाकतयां गलती से इस 
सू्ी में आ गई हैं, तो इन गडबकड़यों को दूर ककया जाना ्ाकहए।

महोदय, मैं इस कबल का समर्थन करते हुए सरकार को यह सुझाव देना ्ाहता हंू कक 
अनुसूक्त जाकत और अनुसूक्त जनजाकतयों की सू्ी की वयापक जा ं् कराई जाए और इसे 
अपडेटेड बनाया जाए। मैं एक बात और कहना ्ाहता हंू, कजसको मैं पहले भी कह ्ुका हंू, वह 
यह है कक कंे� सरकार की नौककर यों में बडी संखया में एससी के कोटे के पद खाली पडे हुए 
हैं। मेरी यह मांग है कक उनको भरने के कलए सपेशल ड्ाइव ्लाई जाए।

सर, दूसरी बात मैं यह कहना ्ाहता हंू कक कजस तरह सरकारी के्ष� में नौकरी के अवसर 
घट रहे हैं, उससे हम लोगों को �ाइवटे सेकटर में भी एससी/एसटी आरक्षण के बारे में सो्ना 
होगा। अगर हम इस पर नहीं सो े्ंगे, तो इस �कार कसफ्थ  कलसट में फेर-बदल करने से इसका 
जमीनी सतर पर कोई फायदा नहीं होगा। इनहीं शबदों के सार हम और हमारी पाटदी इस कबल 
का समर्थन करते हैं, धनयवाद।

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Thank 
you. Now, Shri D. Raja.

SHRI D. RAJA (Tamil Nadu): Thank you, Sir. I rise to support this Bill. While 
supporting this Bill, I draw the attention of the Government to one crucial issue, that 
is, the identification and recognition of dalit communities in a comprehensive manner. 
Earlier, my previous speakers touched upon this issue. The dalit communities in Tamil 
Nadu, if they migrate to Maharashtra, are not recognised as dalit communities. The 
dalit communities in Haryana, if they migrate to Delhi, the National Capital, are 
not recognised as dalit communities here. This is an issue.

Now, this Bill is based on the recommendations of concerned State Governments. 
At the same time, Centre should address this question because dalit communities are 
dalit communities wherever they go. They must be identified in such a way and 
recognised in such a way. Having said that, I urge upon the Government to follow 
this with certain concrete measures on certain issues.

First one is the question of reservation. The policy of reservation is a State 
policy. It has to be implemented effectively at all levels. Sir, now, there is no 
adequate social representation even in the Judiciary. The Parliamentary Standing 
Committee headed by you, sitting in the Chair, made the recommendation that in 
Judiciary, there must be reservation or adequate social representation. Many judges 
have spoken but it is not happening. Now, the Government will have to take this 
into serious consideration. This is number one.

Secondly, because of the neoliberal economic policies, private sector has emerged 
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as an important component of our economy. The job creation is also taking place in 
the private sector. But the private sector is not obliged to implement the policy of 
reservation. The private sector cannot be above the law. The private sector should 
abide by the policy of the country. There must be reservation in the private sector. 
There must be a law to extend reservation in the private sector. On the one hand, the 
public sector is being privatised. On the other hand, the Government is patronising 
the private sector by giving it all the concessions. The time has come when we 
should ask, “What is private sector?” What is private about the private sector? They 
take all financial help from the public sector banks or financial institutions. They 
get all the concessions from the Government. They get everything from land to 
electricity to water at concessional rate or free of cost from the Government. And 
then they claim that it is the private sector. What is private about the private sector? 
We have defined the public sector. If the Government has 51 per cent equity in 
an institution, then it is in the public sector. We can define it. But what is private 
sector? What is private about the private sector? The time has come when we should 
question that and we should see to it that the private sector accepts the policy of 
reservation. And in the name of affirmative action, we cannot leave it to the mercy 
of the private sector. As a Government, as a state, we should see to it that the 
private sector also implements the policy of reservation for the SCs, the STs and 
the OBCs. This is one point. 

The second serious issue is this. The Minister should take note of it. What 
is happening to the Scheduled Castes Special Component Plan and the Tribal Sub 
Plan? Earlier, the Planning Commission was there. The Planning Commission was 
giving directives to the State Governments and the Central Ministries for earmarking 
separate funds for the Scheduled Castes Special Component Plan and the Tribal Sub 
Plan. Now there is no Planning Commission. Now the NITI Aayog is in vogue. 
...(Interruptions)... You are adding to the list of the Scheduled Castes. But how 
do you ensure that the Central Ministries and the Central Departments earmark 
adequate funds for the Tribal Sub Plan? I want to know this from you. How do 
you ensure that the State Governments earmark funds for the Scheduled Castes 
Special Component Plan and the Tribal Sub Plan? The Ministry must take note of 
this. There are certain State Governments which enacted State legislations to ensure 
this. As the Central Government, are you going to bring a Central legislation to 
ensure that the Scheduled Castes Special Component Plan and the Tribal Sub Plan 
are there? It is a very serious issue.

The other issues are atrocities and discrimination against dalits. I am not going 
into all the issues. I am raising one pointed issue. It is about discrimination in the 
institutions of higher learning whether it is the IITs or the Central Universities. 

[Shri D. Raja]
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What happened in the Hyderabad Central University should open our eyes to the 
harsh reality that the Indian society and the nation is facing. Rohith Vemula’s death 
is not a simple suicide. It is really an institutional murder. A bright scholar was 
forced to take that extreme step. Why should such a thing happen in our country? 
On the one hand, we claim that we are a civilised nation and we are a civilised 
society. On the other hand, our children, our young boys and girls are subjected 
to such extreme hardships that they take the extreme step of committing suicide. 
Why should it happen? There is a demand to bring a Rohith Act to fight and end 
discrimination against dalits in the institutions of higher learning. I want to know 
whether the Government will apply its mind to it and whether the Government will 
consider this issue.

Now I come to other important issues. We have the National Commission 
for Scheduled Castes. We have the National Commission for Scheduled Tribes. 
But what is the power that these National Commissions have got? These are all 
statutory bodies. But they do not have statutory powers. What for do we have these 
Commissions? I am putting this question to you. Even their Annual Reports are not 
submitted regularly in Parliament. Why? Why should it be like that? The Human 
Rights Commission has statutory powers. Why can’t the National Commission for 
Scheduled Castes or the National Commission for Scheduled Tribes have statutory 
powers? As Government, you will have to think on this issue. It is a serious issue. 
Finally, this is a Bill which adds some more communities from different States to 
the list of Scheduled Castes, but there is a demand that Dalit Christians be treated 
as Dalits. ...(Interruptions)... Dalit Muslims want to be treated as Dalits. They also 
want reservation. ...(Interruptions)... Listen. ...(Interruptions)... Don’t interrupt. If you 
have answer, you tell me. ...(Interruptions)... If you have any answer, I will listen 
to you. ...(Interruptions)... So, what I am saying is that Dalit Christians and Dalit 
Muslims do want reservation, but there is a Supreme Court ceiling. The Supreme 
Court has put a ceiling that reservation should not exceed 50 per cent. Now, SCs 
and STs account for 22.5 per cent. OBCs account for 27 per cent. Total is 49.5 
per cent. That is the reservation. In Tamil Nadu, there is reservation up to 69 per 
cent. It is in the Ninth Schedule. If that can happen in Tamil Nadu, why can’t it 
happen in other States and why can’t it happen at national level? If the Supreme 
Court has put that ceiling, the Centre should have the political will to review that 
Supreme Court order. You ask for a review and open it up. So, these are very 
vital issues to address the concerns of the Scheduled Castes and Scheduled Tribes 
in our country. Now, we are passing this Bill, but passing this Bill will not help. 
It should be followed up with sincere, committed and concrete measures by the  
Government. That is the big challenge, but that is the big question I raise before 
the Government. Thank you.
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THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Hon. 
Minister, I hope you can reply on the issue of Annual Report of the National 
Commission for Scheduled Castes and the National Commission for Scheduled Tribes. 
That is a very important thing. I hope you will get the information and inform the 
House.

�ी थावर चन्द गहलोत: जवाब के सार बोलंू या अभी बोल दंू?

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Just mark 
it and tell.

�ी थावर चन्द गहलोत: सर, हमने एससी कमीशन की करपोट्थ को संसद में ससबमट ककया है।

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Okay. 
Now, Shri Jesudasu Seelam.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I would like to say a few 
things on the Bill. This basically deals with inclusion of certain communities in the 
States of Chhattisgarh, Haryana, West Bengal and modification in some respects and 
removal of area restrictions in Kerala and exclusion of certain communities from 
the list of Scheduled Castes in Odisha. All the four aspects have been brought in 
this small amendment which is under Article 341. We have been coming up with 
inclusions, exclusions, modifications and area restrictions. But, while the area restriction 
in Kerala is corrected, I agree with a lot of my colleagues that the area restrictions 
throughout the country also need to be taken note of. Since it is in the State, the 
State Government has taken interest saying that in northern part of Kerala, this 
community is in Scheduled Tribes and in southern part, it is in Scheduled Castes; 
so, uniformity should be maintained. That is the recommendation of the Kerala 
Government. But, if X community, which is Scheduled Caste in a State, goes to 
another State and it is not listed in the list of Scheduled Castes in that State, then 
the problem comes up. That State Government is not taking it up. The original 
State to which that person belongs should take it up. But, these are not being taken 
up, creating a lot of hardship. That is why I urge the hon. Minister to take it up. 
They have the statistics. There are communities which are listed as Scheduled Castes 
and Scheduled Tribes, which are really facing social backwardness. That is why I 
request that this anomaly should immediately be corrected. For instance, recently 
some Scheduled Caste people residing in Madhya Pradesh came to us, the Forum 
of Scheduled Castes and Scheduled Tribes MPs and made a representation. They 
also appeared before the Parliamentary Committee on Welfare of the Scheduled 
Castes and Scheduled Tribes of which I am privileged to be a Member. So, we 
have recommended to the Government this case.
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The hon. Minister has already said that he has laid the Reports of the Commission 
on the Table of the House. But what we want is, not merely by laying, we need to 
discuss and act upon the Reports of the National Commissions for Scheduled Castes 
and Scheduled Tribes; and also the National Commission for Backward Classes. What 
they do is, they do a lot of work. They submit the reports to the Ministry; and 
the Ministry lays the reports on the Table of the House. But it is never discussed 
and never acted upon. I am specifically drawing the attention of the hon. Minister 
that these reports should be discussed in the House. The Chair should protect our 
interests and the Chair should convey to the Business Advisory Committee about it.

THE VICE-CHAIRMAN (DR. E. M. S. SUDARSANA NATCHIAPPAN): Normally 
the procedure is only Members can raise that issue.

SHRI JESUDASU SEELAM: The Action Taken Report also should be laid on 
the Table of the House. ...(Interruptions)... That is why they are delaying.

I urge upon the Government to take necessary action on each of those 
recommendations and come back to the House. It is not merely laying the reports 
on the Table of the House. The report itself doesn't mean anything unless it is acted 
upon. So, the reports of the National Commission for Scheduled Castes and Scheduled 
Tribes and the National Commission for Backward Classes have been periodically 
submitted; and they have done a lot of good work.

So, I request the hon. Minister, through you, that necessary action on those 
reports should be taken. Also the recommendations of the Parliamentary Committee 
on the Welfare of the Scheduled Castes and Scheduled Tribes need to be discussed. 
I am a Member of this Committee. We have gone to many places. We have called 
the CMDs of 14 nationalised banks; and reviewed the percentage of lending to the 
Scheduled Castes and Scheduled Tribes. I am really very, very sad to say that .01 
per cent is the percentage of lending. If you are not spending equivalent percentage 
of funds in proportion to the population, at least, there should be some substantial 
money lending. Otherwise, if there is no money, it is only talkism and tokenism. 
Gone are the days when the Scheduled Castes, Scheduled Tribes and the OBCs took 
interest in typewriting, shorthand, knitting and sewing. All those things have become 
things of the past. Now there are sufficient number of educated among the SC/ST 
and OBCs, and they should be given sufficient financial aid o start the business on 
their own, and tie up with industrial houses to start earning something. I am happy 
that some of the banks have come forward. The Secretary, Financial Services is 
working out a scheme. I hope the Minister would take cognizance of it. This is a 
step initiated by the UPA Government. I congratulate the hon. Minster for Social 
Justice that he has taken it forward and started a Venture Capital Fund. But there 
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are certain problems and we have discussed it with the Minister. I hope he will be 
able to address those issues.

Also, Sir, there is a Credit Guarantee Scheme initiated by the UPA Government, 
and it has been taken up by the present Government. There are certain difficulties. 
The Minister is aware of those difficulties. I hope he will address them. Sir, why 
there is a demand for inclusion, we must try to find the root-cause for this. The 
demand for inclusion is two-fold. Now, this is the reality. There are more number of 
regional parties. There are more number of political reasons. At the time of elections, 
they promised to garner the votes. But more and more members of Scheduled Castes 
included hitherto in OBCs are competing to be included in the Scheduled Castes 
and Scheduled Tribes.

Sir, I would like to know as to what is the criteria. Under Article 341, the 
Presidential orders were proclaimed. Six times they were done because in each 
State certain communities were identified; they are scheduled. There is a list. They 
are listed State-wise. They are subjected to the social backwardness because of the 
heinous practice of untouchability. Earlier, it was physical untouchability. Now, it is a 
practice in different forms of untouchability. So, those communities are listed saying 
that these are socially backward for centuries. So, that is the criteria for listing under 
the List of Scheduled Castes. So, they have to be really gone through. In recent 
times, at least for the last 30-40 years what happened is, certain communities, which 
are not hitherto subjected to that heinous practice of the untouchability, are included 
for sought to be included for various reasons. I am not finding faults. Somehow, 
it has happened. Even now, I think we need to correct those imbalances. I request 
that there is a conference and a relook at the criteria needs to be evolved by the 
Registrar General. There should not be this sort of tendency on the part of the 
communities listed in OBCs to be included in Scheduled Castes because it is unfair. 
There are certain cases. I know for sure as to what happened in some Southern 
States. Prejudice still continues with the result that in one State, MLA tickets are 
given to the untouchable Scheduled Castes which are included later. So, this is not 
fair. This is not in the spirit of which should reflect it in the Constitution.

Secondly, Sir, the religion is a basis of reservation. In this country, we have 
seen that Dalits, to whichever religion they belonged, were subjected to the social 
disability. For instance, those Scheduled Castes who embraced Sikhism, casteism still 
followed. That is why the reservation facility was extended to Dalits who have gone 
to Sikhism. And, similarly, those Dalit communities who have gone to Bhuddhism, 
were experiencing this caste discrimination. So, they are included in the List of 
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Scheduled Castes. Similarly, Sir, if the religious communities like Christians, Muslims 
or those Dalits who even after the conversion are subjected to social discrimination, 
definitely have a Fundamental Right to be included in the Scheduled Castes. So, a 
Commission was asked to look into these issues. Justice Ranganath Misra Commission 
has gone into these details, travelled widely, and recommended that the reservation 
for Scheduled Castes and Scheduled Tribes should be religiously neutral. It should 
not be based on religion. That is why I urge the Government to take up that 
recommendation. If you feel that even after conversion to a particular religion, if a 
person subjected to social discrimination based on caste, you need to put him back 
in the List of Scheduled Castes. So, I think that is the point Mr. Raja has made.

Then coming to the urge for the people to get into the Scheduled Castes List, 
the State is offering certain positive discrimination. On that aspect also, we need to 
draw the attention of the Government to the Reservation Act because, so far, the 
reservations are based on the Government orders. There is no codified Act. So, the 
UPA Government has brought an Act and got that passed in Rajya Sabha. But since 
there were certain anomalies, it was referred back. We need to take care of that.

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): There are 
two other Members to speak from your side. Please conclude.

SHRI JESUDASU SEELAM: Another two minutes, Sir. Reservation in promotions 
has been in vogue in this country since 1955. Now this House passed the Reservation 
in Promotions for S.Cs and S.T.s Bill, but because of certain observations of the 
Supreme Court in M. Nagraj case, we tried to remove those hurdles. But that could 
not be taken up again because the Lok Sabha got dissolved and the Bill elapsed.

The third thing is that the three Congress-I ruled States of Andhra Pradesh, 
Karnataka and Telangana implemented the Sub Plan for the Scheduled Castes and 
the Scheduled Tribes which was proposed by the UPA Government. I urge that the 
remaining States also should do that and population equivalent percentage of Plan 
funds should be spent on the Scheduled Castes and the Scheduled Tribes so as to 
remove the gaps in Developmental Indices between these members and the rest of 
the members of the society.

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Thank 
you. Your time is over.

SHRI JESUDASU SEELAM: Sir, this is very important. The Central Government 
itself should bring the legislation. The UPA had prepared it. Sir, some hon. Members 
have raised the backlog issue. It is Rajiv Gandhiji who insisted that untill 50 per 
cent of the vacancies was filled, no further recruitments should be done. I think we 
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need to take up those measures which have already been initiated. Even at the time 
of the UPA, we had initiated the 93rd Amendment for reservation in educational 
institutions belonging to the private sector. That is still pending. So, we request 
the Government to bring in all those legislative measures so that there can be real 
empowerment of this section of the society. The Government is celebrating the 125th 
Birth Anniversary of Dr. Ambedkar, and it has committed several things. We urge 
upon them to take some action and prove their credibility to people. Otherwise, simply 
by just tokenism and mere talks, the S.C. and S.T. members of the community are 
not going to be taken away. I request them to sincerely implement it. The necessary 
background work had been done by the UPA Government. Whatever you have to 
do is, take it forward and see to it that those Bills are passed. This is all I wanted 
to say. Thank you very much.

महंत शमभु�सा्दिी तुंज्द्ा (गुजरात): वाइस ्ेयरमैन सर, मैं संकवधान (अनुसूक्त जाकतया ं) 
आदेश (संशोधन) कवधेयक, 2016 पर अपना समर्थन देने के कलए खडा हुआ हंू। सर, भारत की 
जातीय वयवसरा के आधार पर दकलतों के उतरान के कलए सूक्यां दी गई हैं। कपछले 60 सालों से 
इस वयवसरा के आधार पर समाज को इसका लाभ कमल रहा है। अब लाभ कम कमला है या जयादा 
कमला है, अगर हम इस बात पर क्नता जताएंगे, तो वह अलग-अलग पाटदी का कवरय बन जाएगा।

हमारे आदरणीय मं�ी जी आज जो संकवधान संशोधन कवधेयक लेकर आए हैं, मैं उसके समर्थन 
में खडा हुआ हंू। इस सदन में मुझसे बहुत ही वकरषठ और अनुभवी सदसयों ने अपना मत रखा है।

(उपसभापजत महो्द् पीठचासीन हुए)

सर, मैं कजस पाटदी से आता हंू, उस पाटदी की एक पं्कनषठा है। उस पं्कनषठा में पा ं्वीं 
कनषठा, सामाकजक समरसता है।

''पर का अंकतम लक्य नहीं है रसहासन ्ढ़ते जाना
सब समाज को कलए सार में आगे है बढ़ते जाना।''

हम सब इस सू� को लेकर ्लें। आज लोकतं� के आधार पर हमारे �धान मं�ी, आदरणीय 
नरंे� भाई मोदी जी के नेतृतव में सरकार ्ल रही है और पूरे देश और पूरे कवशव में डा. बाबा 
साहेब अमबेडकर जी की 125वीं जनम जयनती मनाई जा रही है। उनको शतकोकट नमन करते हुए 
और उनके सममुख �द्धा सुमन अर्पत करते हुए, हमने पं्तीर्थ का बहुत अचछा कवकास करने का 
संकलप कलया है। ्ाहे उनकी जनमभकूम महू हो, 26 अलीपुर रोड हो, नागपुर की दीक्षाभकूम हो, 
इंदू कमल की ्ैतय भकूम हो, डा. बाबा साहेब अमबेडकर का मूल गांव अमबावाडे गांव हो, वहा ं पर 
भी राषट्ीय समारक बनाने की बहुत ही बडी योजनाएं बनाई गई हैं।

सर, यहां जो बातें मुझसे पहले मेरे कम� रख रहे रे, मैं सुन रहा रा। मैं भी दकलत समाज से 
आता हंू, मैं एक कहनदू भी हंू और मेरा एक बहुत ही बडा धार्मक सरान भी है। यहा ं मेरे से पहले 
बोलने वाले �दे्धय सममाननीय सदसयगण, डी. राजा जी और सीलम साहब ने कहा कक रंगनार 
कम�ा आयोग की करपोट्थ है, सच्र कमेटी की करपोट्थ है। मगर दकलत समाज में यह छुआछूत 
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का जो मानदंड है, जो हमारे ऊपर कलंक है, तो बंधारण में आरक्षण के कलए एक ही मापदंड 
रखा गया है— असपृशयता, untouchability. सर, जो दकलत धमचानतकरत होता है, वह कयों होता 
है और कैसे होता है? वह untouchability के कलंक से मुकत होने के कलए धमचानतकरत होता है 
और वह दूसरे धमषों में जाता है। डा. बाबा साहेब अमबेडकर ने बंधारण में सपषट रूप से कहा 
है कक जहा ं पर असपृशयता का कलंक है, उस कलंक के कलए आरक्षण की वयवसरा दी गई है। 
महोदय, मैं इस सदन के माधयम से यह कहना ्ाहंूगा कक यह असपृशयता का कलंक कसफ्थ  कहनदू 
समाज में ही है। यह बौद्ध समाज में कहीं पर कदखाई देता है, कसख समाज में कहीं पर कदखाई 
देता है, लेककन मुससलम समुदाय और ईसाई समुदाय में यह असपृशयता का कलंक हमें कदखाई 
नहीं दे रहा है। आरक्षण का मापदंड कसफ्थ  एक ही है— असपृशयता। तो जैसा मेरे कम�ों ने कहा, 
वसेै मैं भी अपनी बात रखना ्ाहंूगा कक जो आरक्षण आज ्ला आ रहा है, उसमें ककसी और 
को कहससेदार न बनाया जाए।

सर, आदरणीय मं�ी जी आज जो कवधेयक लेकर आए हैं, उनके इस कवधेयक को मैं समर्रत 
करता हंू। कजतनी भी जाकतया ं हैं, यहां मेरे कम� कह रहे रे कक दकलत समाज में माइ�ेशन हो रहा 
है। माइ�ेशन जहां भी होता है, कजस भी राजय से दूसरे राजय में जाते हैं, तो उनको सर्टकफकेट 
कमलने में बहुत सी कदककतें आती हैं, तो उसमें सुधार लाना ्ाकहए। हमारी सरकार में दकलतों के 
कलए यहां कजतनी भी योजनाएं लाकर आदरणीय नरे ं� भाई ने जो पहल रखी है, तो ये देश के 
पहले ऐसे �धान मं�ी हैं, कजनहोंने यह कहा है कक मैं डा. बाबा साहेब अमबेडकर जी का भकत 
हंू और उनके कदए गए अकधकार के आधार पर एक छोटे घर से आया हंू और यहा ं �धान मं�ी 
बना हंू। आज तक ककसी ने भी कवगत 60 सालों से ऐसा नहीं कहा है। पहली बार इस देश को 
एक ऐसा �धान मं�ी कमला है, कजसने कदल खोल कर मन की बात कही है और दकलतों के �कत 
अपने �द्धा-सुमन अर्पत ककए हैं।

सर, हमारा तो धयेय है— सभी समाजों को सार में लेकर समरस समाज का कनमचाण करना। 
सर, मेरा समय कम है, मगर मैं एक बात कहना ्ाहता हंू। मैं गुजरात से आता हंू। गुजरात 
में जूनागढ़, कगरनार नाम से एक गा ंव है। वहां पर आज से सकदयों पहले वषैणव समाज में एक 
परमकनषठ भकत हुए, कजनका नाम नररसह मेहता रा। उनका एक गान रा, जोकक हमारे राषट्कपता 
महातमा गांधी जी का भी बहुत ही क �य गान रा-

'वषैणवजन तो तेने ककहए जे पीड पराई जाने रे'।

यह जो भजन है, उसे गाने वाले महातमा नररसह दास जी दकलत समाज के बी् में जाकर 
बैठते रे। जब व े दकलत समाज के बी् में जाकर बैठते रे, तो उस समय के उस समाज ने 
उनका कतरसकार ककया रा। उस कतरसकार के बावजूद भी व े वहा ं भजन-कीत्थन करने के कलए, 
सतसंग के कलए, समाज के सुधार के कलए जाते रहे, बार-बार जाते रहे। तब जाकर, ये जो हमारे 
समाज के कनमचाण की बातें हैं, वहां से शुरू हुईं। हमारी पाटदी के आद्सरापक पंकडत दीनदयाल 
जी और आदरणीय शयामा �साद मुखजदी जी, जो कक वदंनीय हैं, उनके सू� कदए गए हैं- एकातम 
मानववाद और समरस समाज का कनमचाण। सर, हम यह करने जा रहे हैं। तो मैं अपने सभी कम�ों 
से यह आ�ह करंूगा, कवनती करंूगा कक हमारी जो समरसता की कलपना है, उसको साकार 
होने में आप सब सहयोग दें। आदरणीय मं�ी जी कजस कबल में संशोधन लेकर आए हैं, उसका 
पूरे कदल से सममान के सार, आदर के सार, समर्थन करते हुए मैं अपनी बात को पूण्थ करता हंू।
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5.00 p.m.

SHRI RIPUN BORA (Assam): Respected Deputy Chairman, Sir, first of all, I 
thank you for giving me this opportunity to take part in a discussion on such a 
very important and sensitive issue and that too at a very historic moment when our 
country is going to celebrate the 125th Birth Anniversary of Babasaheb Ambedkar.

Sir, there is no question of opposing this Bill. I only want to put forward some 
suggestions to the hon. Minister. First of all, simply, inclusion of some castes or 
tribes in the list of Scheduled Castes or Scheduled Tribes List will not solve the 
problem. Our main problem is to give priority to them and implement it completely 
in letter and spirit. Sir, here, I want to draw the attention of the hon. Minister that 
on the one hand, we are including some castes in the list of Scheduled Castes, 
but, on the other hand, we are taking quite opposite stand in the Budget. So far 
as the Budget of 2016-17 is concerned, we have seen that the fund for the welfare 
of the Scheduled Castes and Scheduled Tribes has been tremendously curtailed in 
comparison to the Budget of the UPA Government. So, Sir, now, my suggestion and 
submission is that since we are going to give the status of Scheduled Castes to some 
more castes, it should give equal opportunity to other Scheduled Castes and for that, 
sufficient provision be made in the Budget. Here, Sir, I want to quote from point 
no.2 of the Financial Memorandum, “It is not possible to estimate with any degree 
of precision, the likely expenditure which would have to be incurred on this account 
due to non-availability of the caste-wise data.” It is very surprising. Sir, this Bill 
has come under a series of scrutiny. Normally, when the State Government submits 
the proposal, they must have given the detailed data and the Registrar General of 
India never approaches this without the detailed data. So, it is very unfortunate that 
the caste-wise data is not yet available because of which the adequate fund or a 
financial provision could not be made. I would request the hon. Minister to clarify 
this matter in his reply.

Sir, my third point is that so far the backlog is concerned, we have seen that 
in the Central Government as well as in the State Government also, thousands and 
thousands of posts are lying vacant. So, there should be some mandatory provision. 
There should be strict accountability in respect of Central Government as well as 
in the State Government. There should be some regulatory provisions, regulatory 
measures; some accountability provisions and time-bound targets to fulfill the backlog. 
I hope the hon. Minister will consider this also.

Last one is that since I am coming from Assam, I must mention about a very, 
very long-standing issue of Assam, though it is not related to Scheduled Caste, it 
is related to Scheduled Tribes, Sir, that is inclusion of six tribes of Assam, namely, 
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Koch-Rajbongshis, Tia Ahoms, tea tribes, Morans, Motoks and Chutiyas. For the last 
two decades, this matter is lying pending here on one pretext or the other. Sir, you 
will be surprised to know that during the time of our former President, Dr. Shankar 
Dayal Sharma, the Koch-Rajbongshis was given the Scheduled Tribes status by a 
Presidential Ordinance. But, unfortunately, thereafter, no Bill was passed and it was 
not made an Act. So far the tea tribes community of Assam is concerned, all these 
tea tribes community people have migrated from Madhya Pradesh, Maharashtra and 
undivided Bihar. When the British came to Assam and established the tea gardens, 
they took these labourers to Assam as tea garden workers. What happened is, these 
communities are getting Scheduled Tribe status in Jharkhand, Madhya Pradesh and 
Bihar, but only in Assam have they been deprived of getting the Scheduled Tribe’s 
status. In this regard, I would like to draw the attention of the Government to the 
fact that during the last Lok Sabha elections, in 2014, the present Prime Minister, 
Shri Narendra Modi, made a commitment that if the NDA Government came to 
power, within six months, these six communities would be enlisted in the Scheduled 
Tribes List. But those six months are not yet over. Now, the Assembly Elections 
are concluded in Assam. Three months before the Assembly Elections, the BJP, 
the Government and the Tribal Affairs Minister also went to Assam and made the 
commitment again that within six months, these communities would be brought under 
the Scheduled Tribes List.

Now, I would like to know from the hon. Minister that whether in his reply 
he would kindly assure that during the coming Monsoon Session of Parliament the 
Bill would be brought, including these six communities of Assam in the List, for 
giving them the 'Scheduled Tribe' status. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Ripun Bora. I can’t but congratulate 
you. In spite of being the Maiden Speech, you were very precise, concise and to 
the point. He did not resort to verbosity or any flippancy. He made his points very 
clearly. I congratulate you. I think, others too should emulate him.

Hon. Minister, as a last point, he mentioned a very relevant point that in other 
States, like Madhya Pradesh and Bihar, certain communities are already Scheduled 
Tribes but not in Assam. He has requested you to reply on that. You have to reply 
to that. ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, what about my name?

MR. DEPUTY CHAIRMAN: No; your name is not there in the list. From the 
Congress Party, there were only three names and they have spoken. (Interruptions) 
I was repeatedly saying about Mr. Chairman’s direction that once discussion started 
... (Interruptions)... What can I do? I am guided by the direction of Mr. Chairman.
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�ी थावर चन्द गहलोत: उपसभापकत महोदय, माननयी 11 सदसयों ने इस संशोधन कवधेयक 
पर अपने कव्ार वयकत ककए हैं और जो कव्ार वयकत ककए गए हैं, उनसे ऐसा लगता है कक 
सामाकजक नयाय और अकधकाकरता मं�ालय पर पूण्थरूपेण ््चा हुई है। अब आप मुझे ककतना समय 
देंगे, यह तो आप ही तय करेंगे।

MR. DEPUTY CHAIRMAN: As much as you want.

�ी थावर चन्द गहलोत: ठीक है।

�ी मुखतार अबबास नक़वी: नहीं सर, 15 कमनट। ...(व्विान)...

MR. DEPUTY CHAIRMAN: Your Minister is controlling you! I am not controlling 
you. (Interruptions)

�ी के. सी. त्ागी: सर, ये मं�ी को कनदवेश दें तो मुझे बुरा नहीं लगता, लेककन जब सुबह 
ये आपको कनदवेश दे रहे रे, उस समय मुझे बुरा लग रहा रा। ...(व्विान)...

�ी मुखतार अबबास नक़वी: और आप रोज़ देते हैं। ...(व्विान)...

MR. DEPUTY CHAIRMAN: I will not go by any direction other than that of 
Mr. Chairman. No other direction.

SHRI BHUPINDER SINGH: And the rules and procedures.

MR. DEPUTY CHAIRMAN: Constitution and the rules and procedures.

�ी थावर चन्द गहलोत: माननीय उपसभापकत महोदय, सबसे पहले माननीय शमशेर रसह 
डुलो साहब ने अपने कव्ार वयकत ककए। उनहोंने सामानयत: नरें� मोदी साहब की नीकत और नीयत 
पर �शन खडे ककए और यह कहा कक उनके समय में उनकी सरकार ने बहुत से काम ककए रे। 
उनहोंने कुछ लमबे उदाहरण भी क दए। अगर मैं यह कहंू कक अनुसूक्त जाकत के वग्थ के समक्ष जो 
समसयाएं आज कवद्मान हैं, उनके कलए कौन दोरी है तो सीधा-सीधा उत्तर सामने आता है कक 
देश की आज़ादी के बाद ककस राजनैकतक दल का 60 साल से अकधक समय पं्ायत से लेकर 
कंे� सरकार तक राज रहा, तो वहीं जाकर कनगाहें कटकती हैं। मैं आलो्नातमक तरीके से बहुत 
सारे उदाहरण दे सकता हंू, लेककन देना नहीं ्ाहंूगा। मैं यह जरूर कहना ्ाहंूगा कक नरे ं� मोदी 
साहब की सरकार अरचात वत्थमान सरकार अनुसूक्त जाकत वग्थ के कहत संरक्षण के �कत �कतबद्ध 
है- आज से नहीं है, जब से हमारा जनसंघ बना रा, तब से है। मैं आपको एक उदाहरण देना 
्ाहंूगा। सन् 1954 में जनसंघ की राषट्ीय �कतकनकध सभा का एक सममेलन इंदौर में हुआ रा। 
उसमें हमने यह �सताव ककया रा, आप उसे पढ़ लें वह तो कलखा हुआ है- मैं कोई आज उसे 
बोल रहा हंू, ऐसा नहीं है। उसमें यह कलखा रा कक हम भारत के संकवधान का सममान करते हैं, 
अमबेडकर जी का सममान करते हैं और छुआछूत को अकभशाप मानते हैं, संवधैाकनक �ावधानों को 
लागू कराने के कलए हम गांव-गांव, गली-गली में जाएंगे और उन �ावधानों को लागू करने का 
�यास करेंगे। जहा ं-जहा ं, जब-जब हमें अवसर कमला, ्ाहे राजय सरकार के रूप में या भारत 
सरकार के रूप में, हमने वह करके कदखाया है। अमबेडकर जी से संबंकधत जो मानकबनदु हैं, उन 
पा ं् �मुख सरानों को पं्तीर्थ का दजचा भी मोदी साहब की सरकार ने कदया। 1991 में पटवा जी 
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मधय �देश सरकार में मुखय मं�ी रे और मैं राजय मं�ी रा। अमबेडकर जी की जनमसरली पर भवय 
समारक बनाने का कनण्थय उनहोंने कलया और मुझे कहा कक वहा ं दो सकमकतया ं हैं, उनहें राज़ी करो। 
वे दोनों सकमकतया ं राज़ी नहीं हुईं। वहा ं कलेकटर की अधयक्षता में एक कमेटी बनायी गयी और वहा ं 
समारक बनाने का कनण्थय कलया। उसके बाद 14 अ�ैल, 1991 को अमबेडकर साहब की जयंती के 
कदन अटल कबहारी वाजपेयी जी के हारों उसका भकूम पूजन करवाया। मैं �तयक्ष में वहां उपससर त 
रा, पटवा जी उसकी अधयक्षता कर रहे रे। वहां पर वातावरण खराब करने की बहुत अकधक 
कोकशश की गयी री और जो वातावरण खराब करने की कोकशश की गयी री, उसमें उधर और 
इधर बैठे हुए कुछ लोगों की पाटदी के लोग रे। व े यह कह रहे रे कक ऐसा कयों कर रहे हैं? वह 
मधय �देश का मामला रा, उनकी जनमभकूम मेरे जनम सरान से सवा सौ ककलोमीटर दूर री, हमने 
अपना कत्थवय समझा और वह काम ककया। कफर कशक्षा भकूम, दीक्षा भकूम, पकरकनवचाण भकूम, अंकतम 
संसकार भकूम-इन सब पर भवय समारक बनाने का काम हमने ककया। अधोसंर्ना के सार-सार 
जो भावनातमक सममान देना ्ाकहए, उस दृसषटकोण से भी सामाकजक जागरूकता लाने के कलए 
यह सब काम हमने ककया है। महोदय, अमरा साबले साहब ने बहुत सारी बातें यहा ं बतायीं। बहुत 
सारे माननीय सदसयों ने यह कहा कक कुछ जाकतयों को अनुसूक्त जाकत की कलसट में शाकमल 
कर लीकजए। उससे कोई फक्थ  नहीं पडता है, यह बात अभी तक के अनुभव से कदखायी देती है। 

�ी शमशेर ससह डुलो: सर, मेरा एक पवाइंट ऑफ ऑड्थर है।

MR. DEPUTY CHAIRMAN: I will allow you after he speaks.

�ी थावर चन्द गहलोत: हमने यह अनुभव ककया कक वासतव में आज जो लोग अुनसूक्त 
जाकत में ससममकलत हैं, उनके सार अनयाय हो रहा है, अतया्ार हो रहा है, उनका शोरण हो 
रहा है, उनका शोरण हो रहा है, उतपीडन हो रहा है। आर्रक दृसषट से, सामाकजक दृसषट से, 
शैक्षकणक दृसषट से, राजनैकतक दृसषट से और धार्मक दृसषट से उनहें जो सममान कमलना ्ाकहए, वह 
नहीं कमल रहा है। वह सममान कदलाने की दृसषट से हमने ये सब काय्थ�म ककए हैं। इसके सार-सार 
अभी-अभी The Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) 
Amendment Act संसद ने पास ककया है, इस सदन ने भी ककया है और लोक सभा ने भी ककया 
है। 26 जनवरी, 2016 से वह कानून लागू हो गया और 14 अ�ैल, 2016 से, माननीय अमबेडकर 
जी की जयंती से उसके कनयम भी लागू हो गए हैं। हमने यह �ावधान ककया है कक अब इन वगषों 
के लोगों को जो �ताकडत करेगा, उसको कठोर दंड तो कमलेगा ही, इसके सार ही सार पीकड़त 
पकरवार को राहत भी कमलेगी और संरक्षण भी कमलेगा। हमने �ावधान ककया है कक अगर ककसी 
अनुसूक्त जाकत, अनुसूक्त जनजाकत वग्थ के वयसकत के बारे में सामने वाले को मालूम है और 
वह जाकत सू्क शबद का उपयोग करके गाली-गलौज करता है, उसका मंुह काला कर देता है, 
मंूछ काट देता है, कसर मुंडन कर देता है, जूतों की माला पहना कर घुमाता है, दूलहे को घोडी 
पर बैठकर बारात नहीं कनकालने देता है, वोट डालने से रोकता है, ्ुनाव लडने से रोकता है, 
कनव्थस्त्र करके ज़लील करने का �यास करता है, इन सब अपराधों के कलए पहले करने का �यास 
करता है, इन सब अपराधों के कलए पहले जो कनयम, कानून, कायदे रे, व े इसमें समाकहत नहीं 
रे। हमने इस �कार के अपराधों को भी इसमें समाकहत ककया है और कठोर दंड की वयवसरा 
की है। ...(व्विान)... पहले कनयम रा कक 10 वर्थ से से अकधक की सजा कजस धारा के अंतग्थत 
होने का �ावधान है, उस में ही Atrocity Act लागू होता रा, परनतु अब सभी धाराओं में — ्ाहे 
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वह छह महीने की सजा वाला �ावधान हो या 20 साल वाली सजा का �ावधान हो, उन सभी 
धाराओं में-्ाहे वह छह महीने की सजा वाला �ावधान हो या 20 साल वाली सजा का �ावधान 
हो, उन सभी धाराओं में Atrocity Act भी लागू होगा। हमने यह �ांकतकारी कदम भी उठाया है। 
इसकी लमबे समय से मा ंग की जा रही री। जब 1989 में यह कानून बना रा और इसमें खाकमया ं 
कदखीं रीं, उसी समय से लगातार इसके बारे में सुझाव आ रहे रे। हमने इसकी खाकमयों को 
खतम करने की कोकशश की है, अचछा होता कक आप हमारे इस काम की सराहना करते। अभी 
भी, मैं अापसे कनवदेन करंूगा कक आप जहां भी जाएं, इस कानून की सरहना करें और लोगों में 
जागृकत लाने का काम करें या अपराध करने वाले अपराध नहीं करें और अगर ककसी के सार 
अपराध हो, तो वह उन �ावधानों का लाभ लेने की भी कोकशश करे।

�ी कवशमभर �साद कनराद जी ने इस कबल का समर्थन ककया है, परनतु उनका वही पुराना 
संशोधन है, जो उनहोंने �ाइवटे कबल के �प में �सतुत ककया रा और इसी सदन ने उसको 
असवीकृत कर कदया रा। ...(व्विान)... उनहोंने उनहीं बातों का उललेख ककया है, परनतु आज व े
रोडे से उस कबल से अलग हटकर भी बोल रहे रे। व े मुझे यह कह रहे रे कक हमें तो केवल 
grammatical सुधार करना है, कौमा, मा�ा का सुधार करना है, इतना ही कहा है। ...(व्विान)... 
�ीमान् जी, आप अपना कबल पकढए। आपने कहा कक इन 17 जाकतयों को ...(व्विान)... आज 
अमेंडमेंट है और वह कबल रा, अापने यह कहा है कक आज व े जाकतया ं ओबीसी की �ेणी में हैं, 
इनको ओबीसी की �ेणी से अनुसूक्त जाकत की �ेणी में कर दो। अगर सपेरलग की mistake 
सुधारनी हो या कोई पयचायवा्ी शबद कलखना हो या कोई grammatical mistake हो, अगर 
इस �कार का कोई �सताव राजय सरकार के माधयम से आएगा, तो हम उस पर कव्ार करेंगे। 
आपने जो अमेंडमेंट कदया है, वह ओबीसी वग्थ की �ेणी में आने वाली जाकतयों को एस.सी. में 
कमलाने का है। इस बात के कलए आर.जी.आई. ने दो बार इनकार कर कदया है। जब एक बार  
आर.जी.आई. इनकार करता है, तो हम उसको राजय सरकार के पास कटपपणी के कलए वापस 
भेजते हैं। एक बार एक राजय सरकार ने इसको कवदड्ॉ ही कर कलया रा और दूसरी सरकार ने 
इसे कफर से भेजा। ...(व्विान)...

�ी नीरि शेखर (उत्तर �देश): बीएसपी की सरकार री। ...(व्विान)...

�ी थावर चन्द गहलोत: मैं ककसी सरकार का नाम नहीं ले रहा हंू, वसेै सरकार तो सरकार 
ही होती है। ...(व्विान)... एक सरकार ने कवदड्ॉ ककया और दूसरी सरकार ने कफर से �सताव 
भेजा। अब इसी पर मत कभन्नता कदख रही है। इसी मत कभन्नता के कारण आर.जी.अाई. को बल 
कमला। जो बैग �ाउंड अनुसूक्त जाकतया ं आदेश 1950 का रा, उसके आधार पर उसने कनरसत 
ककया रा, परनतु इसके कारण और बल कमला, तो उनहोंने दूसरी बार भी इनकार कर कदया। 
दूसरी बार इनकार करने के बाद हम इस �कार को कोई संशोधन सवीकार नहीं कर पाते हैं। 
यह केवल इस सरकार ने कनयम बनाया है, ऐसा नहीं है। यह कनयम तो 1950 से और 1955 से 
लागू है। इस बी् में सभी पाटदीज की, सभी कव्ारधाराओं की सरकार रही है। ककसी के समर्थन 
से सरकार ्ल रही री या ककसी की खुद की पाटदी की सरकार री। यहा ं जो बैठे हैं, मेरे खयाल 
से सभी राजनीकतक दलों के कव्ारों के समर्थन से देश में सरकार ्ल ्ुकी है। उन सरकारों 
के समय भी इसी कनयम के अनुसार इसका ही अनुपालन होता रहा है। अगर हम भी अनुपालन 

[�ी रावर ्नद गहलोत]



Government [28 April, 2016]   Bills 499

कर रहे हैं, तो कोई गलती नहीं कर रहे हैं। इसकलए RGI के कनण्थय के कखलाफ हम कनण्थय लेने 
की ससरकत में नहीं हैं। इसकलए मैं आपसे भी यह कनवदेन करना ्ाहंूगा कक आप अपने अमेंडमेंट 
को वापस ले लें, तो जयादा अचछा होगा। यहा ं पर के. सी. तयागी जी ने बहुत सारी बातें कही 
हैं, 18 लोगों की आतमहतया की बात कही है। मुझे भी मालूम है, हैदराबाद की उस यूकनवर्सटी 
की मेरे पास नामज़द जानकारी है। वहा ं पर रोकहत से पहले 11 लोगों ने आतमहतया की है। 2006 
से लेकर अब तक वहां 11 अातमहतयाएं हुई हैं। इनमें 3 छा� SC के रे, दो छा� ST के रे,  
3 OBC के रे, 3 जनरल रे। अगर आप लोग अनयरा न लें, तो मैं पूछना ्ाहंूगा कक कजस समय 
वहां आतमहतयाएं हुई रीं, उस समय ककतने राजनीकतक दलों के नेता वहां देखने गए रे या उस 
पीकड़त पकरवार के कलए राहत कदलाने की कोकशश की री? ...(व्विान)... वहां कोई नहीं गया, 
तो कयों नहीं गया? ...(व्विान)... 

�ी के. सी. त्ागी: अगर आप यह सवाल उठाना ्ाहते हैं, तो मैं पूछता हंू कक SC, ST के 
कलए इतना दद्थ होता, तो ...(व्विान)... आप कयों नहीं जाते? ...(व्विान)...

�ी उपसभापजत: तयागी जी।

�ी थावर चन्द गहलोत: सर, मैं तो कहना ही नहीं ्ाहता रा, मुझे इसकलए यह कहना 
पडा... आपने पहले भी देखा कक मैं रेलेवेंट मैटर से कभन्न कहीं जाता ही नहीं हंू। तयागी साहब ने 
नाम लेकर कहा है। मैं उनका आदर-सममान करता हंू। उनहोंने कहा कक मुझे पीडा हो रही है कक 
आप मान नहीं रहे हैं। मैंने इस कारण से सपषटीकरण कदया है, नहीं तो मैं नहीं देता। मैंने पहले 
भी कोई सपषटीकरण नहीं कदया है। ...(व्विान)...

�ी नीरि शेखर: कहीं कुछ हो जाए, ये कभी नहीं जाते। ...(व्विान)...

MR. DEPUTY CHAIRMAN: Mr. Rapolu, please sit down. ...(Interruptions)... 
Listen to the Minister.

�ी थावर चन्द गहलोत: वीर रसह जी ने अपने कव्ार वयकत ककए और बहुत अचछी जानकारी 
व बहुत अचछे सुझाव भी कदए। उनहोंने मागं भी की कक आबादी बढ़ रही है और आबादी के 
मान से आरक्षण का �ावधान होना ्ाकहए। इस दृकषटकोण को धयान में रखकर �यास करने की 
आवशयकता है। हम भी कव्ार-कवमश्थ करते हैं। यकद आप लोग भी इस �कार का वातावरण बनाने 
का �यास करेंगे, तो जो आबादी बढ़ी है, SC की 16.8 के आसपास पहंु्ी है। हम उस पर कुछ 
करने की कोकशश कर पाएंगे। इसके सार-सार दूसरे राजयों में भी एक राजय की जाकत को वही 
लाभ कमलना ्ाकहए। मैं इस आवशयकता पर यह कनवदेन करना ्ाहता हंू कक सभी राजय ऐसे 
हैं, जहा ं एक जाकत सारे �देशों में अनुसूक्त जाकत की �ेणी में नहीं आती है। ककसी �देश के 
दो कजलों में SC की �ेणी में आती है, कहीं दो कजलों में ST में है, कहीं दो कजलों मे OBC में 
है और व े की व े जाकतया ं ककसी कजले में कुछ भी नहीं हैं। इस कारण से अगर राजय करना ्ाहे 
और ऐसा वातावरण बने और राजयों की तरफ से कोई �सताव आए, तो कनसश्त रूप से उस पर 
कव्ार करने की दृसषट से हमें बल कमलेगा। मैं यह बताना ्ाहंूगा कक हर राजय में 3, 4 कजलों 
में कोई SC में है, 3, 4 कजलों में OBC में है, 3, 4 कजलों में देश में तो है ही और within the 
state अगर यह सब हो जाए, तो वातावरण आगे बढे़गा, हमको भी कुछ रासता कमलेगा। कफर यह 
जाकत के सर्टकफकेट की बात है, तो सर्टकफकेट बनाने के कलए राजयों ने अलग-अलग �क �या तय 
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कर रखी है। वसेै तरीका तो एक ही है, परंतु अलग-अलग �क �या तय की है और कदककत यह 
आ गई है कक सु�ीम कोट्थ में फजदी जाकतयों को लेकर करट दायर हुई री, तो माननीय उच्तम 
नयायालय ने एक बार फैसला दे कदया और यह कह कदया कक 1950 की जो अनुसूक्त जाकतयों 
की कलसट है और जो उनका बैक�ाउंड है, उसके आधार पर ही वह बनाई जाएगी। कफर भी 
अलग-अलग राजयों में अलग-अलग �ावधान ककए गए हैं, जैसे मधय �देश, छत्तीसगढ़ और कुछ 
अनय राजयों ने अपने यहा ं अलग-अलग �ावधान ककए हैं कक अगर बच्ा पढ़ने के कलए सकूल 
में �वशे लेता है, तो टी्र ही उसका फाम्थ भरेंगे। व े तहसीलदार या एसडीएम के पास जाएंगे, 
तहसीलदार या एसडीएम �माण-प� बना कर सकूल वालों को देगा और सकूल वाले ही उसे उस 
बच्े के पेरेंटस को दे देंगे। अब पेरेंटस को कहीं जाने-आने की आवशयकता नहीं है। यह भी तय 
ककया गया है कक minimum within 7 days and maximum within 15 days में इस �कार 
की वयवसरा कर ली जाएगी। ...(व्विान)...

�ी उपसभापजत: गहलोत जी, आपको और ककतने कमनट ्ाकहए?

�ी मुखतार अबबास नक़वी: सर, आज आप मं�ी जी पर बहुत मेहरबान हैं।

�ी थावर चन्द गहलोत: सर, उनहोंने कहा कक जाकत के आधार पर जनगणना होनी ्ाकहए, 
जैसे हर 10 साल में जनगणना होती है। कपछली बार अलग से जाकत के आधार पर जनगणना 
करवाई गई है, लेककन अभी उसका कडकलेरेशन बाकी है। उस कदशा में हम कुछ �यास कर रहे हैं।

एक माननीय सदसय ने कहा कक बैकलागॅ पूरा नहीं हो रहा है, यह बात सही है। उत्तर 
�देश के कलए वीर रसह जी ने कहा कक बहन मायावती जी ने वहां बैकलॉग को पूरा ककया रा, 
पर आज की ससरकत में वहां पर भी बैकलॉग है। इसके कलए हमने �यास ककया है और भारत 
सरकार के मं�ालयों को भी कलखा है, सार ही राजय सरकार को भी कलखा है। हमने यह �यास 
ककया है, कजससे कपछले वर्थ की तुलना में इस बार हर राजय में बैकलॉग में कमी आई है। हमने 
करकत सरानों की पूर्त करने का �यास ककया है। भारत सरकार के मं�ालयों ने भी इसी �कार 
के �यास ककए हैं। अनेक मं�ालयों की जानकारी मेरे पास आई है। अगर आप समय देंगे, तो मैं 
आंकडों सकहत वह जानकारी देने के कलए तैयार हंू। ...(व्विान)...

�ी मुखतार अबबास नक़वी: सर, इनहें ककसी और कदन समय दे दीकजए।

�ी थावर चन्द गहलोत: मुझे नक़वी जी कह रहे रे कक कहीं आप पर भी राधा मोहन जी का 
असर तो नहीं पड रहा है, लेककन आपने मुझे कह कदया कक पूरा जवाब दो, इसकलए मैं जवाब देने 
लगा। अगर आप कहते, तो मैं केवल रेलेवेंट मैटर पर ही बोलकर अपनी बात समापत कर देता। 

�ी उपसभापजत: आप ऐसा ही कीकजए। जो रेलेवेंट है, वही बात कीकजए और अपनी बात 
खतम कीकजए।

�ी थावर चन्द गहलोत: कया आपको पूरी बात नहीं सुननी है?

�ी के. सोम�साद जी ने भी इस कबल का समर्थन ककया है। कदलीप कतकदी साहब ने जो मा ंग 
की है, उस पर कनसश्त रूप से हमारा मं�ालय कव्ार कर रहा है। आरजीआई ने उसके कलए येस 

[�ी रावर ्नद गहलोत]
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कर कदया है। इस सवाल को हमने एसएसी ककमशन के पास भेजा है, अगर एससी ककमशन की 
करपोट्थ येस में आएगी, तो अगली बार हम उसको भी कबल के रूप में यहा ं लाने की कोकशश करेंगे।

सीलम साहब ने भी बहुत सारी बातें कही हैं। उनहोंने जो ककठनाई बताई है, उस ककठनाई 
को दूर करने के कलए हम �यास कर रहे हैं। एक माननीय सदसय ने ऐसा कहा है कक हम 
आयोग की करपोट्थ पेश नहीं करते हैं। मैं सदन को बताना ्ाहता हंू कक 2013-14 तक आयोग की 
कजतनी भी करपोटस्थ रीं, व े सब हमने कपछले स� में ससबमट कर दी हैं। जहा ं तक ््चा करवाने 
का सवाल है, अगर आप मा ंग करेंगे और इधर से सवीकृकत कमल जाएगी, तो हम ््चा करने के 
कलए तैयार हैं। हम सुओ मोटो �यास करने की बात भी करेंगे, परनतु अब यह सदन की समपकत्त 
हो गई है। जब �कतवदेन सदन के पटल पर रख कदया जाता है, तो वह सदन की समपकत्त हो 
जाता है। ...(व्विान)...

SHRI D. RAJA: You check your facts. Not all the reports have been submitted. 
And they say because of Action Taken Reports, it is getting delayed. I argued in 
a Committee meeting. It is Annual Report, not Biannual Report. You must submit 
...(Interruptions)...

�ी थावर चन्द गहलोत: ऐकशन टेकन के बारे में मैं आपको अलग से कलकखत में जानकारी 
दे दंूगा।

SHRI D. RAJA: No, no. You check your facts.

�ी थावर चन्द गहलोत: सीलम साहब ने रंगनार कम�ा कमेटी की बात कही है। मैं इस 
कवरय पर पहले ही बोल ्ुका रा, इसकलए आज उस पर बोलने की आवशयकता महसूस नहीं 
करता, कफर भी मैं एक कनवदेन करना ्ाहता हंू। परनतु कफर भी मैं यह कनवदेन करना ्ाहता 
हंू कक सु�ीम कोट्थ ने एक बार नहीं, अनेक बार और सरकार ने 1948 में भी, 1952 में भी और 
1956 में भी इस �कार के कवरयों पर कव्ार ककया हर सरकार ने उसको असहमकत दे दी, अरचात् 
धमचानतकरत क �सश्यन और मुकसलम जब धम्थ पकरवत्थन कर लेता है, तो वहा ं छुआछूत का वातावरण 
नहीं होता है और एससी का दजचा संकवधान में उनहीं जाकतयों को कमला है, कजनके सार छुआछूत 
का वातावरण है। इस बात को सबने सहमकत दी। उसमें आपकी भी सरकार री अभी तक सु�ीम 
कोट्थ के कनण्थय के बंधन में भी यह हम लागू करने की ससरकत में नहीं हैं। जहा ं तक आपने कहा 
कक ऋण देना ्ाकहए, तो 'जनधन योजना' के माधयम से, 'मु�ा योजना' के माधयम से और 'Stand 
Up India' तरा 'Start Up India' में जो उद्कमता के के्ष� में ऋण सुकवधा उपलबध कराने की 
कोकशश की गई है, BICCI के सार भी एक कां�ेस करके इस कदशा में आगे बढ़ने का �यास 
ककया है। �धान मं�ी जी ने एक कनण्थय कल या है कक देश की जो बैंकों की सवा लाख शाखाएं 
हैं, हर शाखा को कम से कम दो एससी वग्थ के लोगों को लोन देना ही पडेगा। ...(व्विान)... 
उसमें एससी पलस मकहला और इसके सार ही सार 500 करोड �पये के Venture Capital Fund 
का भी हमने �ावधान ककया है। ...(व्विान)...

SHRI JESUDASU SEELAM: No, no. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, okay. ...(Interruptions)... हो गया। ...(व्विान)... 
I think, Mr. Minister, now, you can try to conclude. ...(Interruptions)...
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�ी थावर चन्द गहलोत: सर, आपने एक आदेश कदया रा। �ी करपुन बोरा ने एक मा ंग की 
री। व े पां्-छ: जाकतया ं हैं। हालाकंक उनहोंने तो उनको अनुसूक्त जनजाकत में कमलाने को कहा है, 
परनतु अनुसूक्त जनजाकत या अनुसूक्त जाकत में कमलाने के कलए अगर समबसनधत राजय सरकार 
�सताव भेजेगी, तो हम जरूर कव्ार करेंगे। ...(व्विान)... अगर एससी के बारे में है, तो RGI की 
करपोट्थ और एससी ककमशन की करपोट्थ के बाद हम सहानुभकूतपूव्थक कव्ार करेंगे। ...(व्विान)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Very good! ...(Interruptions)...

�ी थावर चन्द गहलोत: सर, अंत में कनवदेन करता हंू संकवधान (अनुसूक्त जाकतया ं) आदेश 
(संशोधन) कवधेयक, जो लोक सभा द्ारा पाकरत ककया गया है, उसे उसी रूप में इस सदन में 
भी पाकरत ककया जाए।

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... All right. ...(Interruptions)... 
What is it, Mr. Tapan? ...(Interruptions)... Mr. Tapan, what is your point? 
...(Interruptions)...

SHRI TAPAN KUMAR SEN: That I will tell. ...(Interruptions)... You allow me; 
I will tell. ...(Interruptions)... If you allow me, I will tell. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have allowed you. ...(Interruptions)... I am asking 
you why you are standing up. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, my point is this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Put your question. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: I will be pointing out only on the relevant issues. 
मं�ी जी बार-बार relevant-relevant कई दफे बोल ्ुके हैं। मैं कसफ्थ  relevant issue ही बोलंूगा। 
रोडी कवसंगकतयों को सुधारने के कलए यह कबल लाया गया है। हम लोग इसका समर्थन भी करते 
हैं, लेककन कुछ कवसंगकतयां रह गई हैं। यह सवाल इस ््चा के दौरान उठा। हम यह मानते हैं 
कक अलग-अलग सटेटस में एससी/एसटी की definition दूसरी-दूसरी कमयुकनटी में होती हैं। कभी 
सटेट के अनदर और कजले के अनदर भी ऐसा होता है, लेककन मान लीकजए मैं बंगाल का हंू, I 
am from SC community. I am given the SC certificate on the basis that I have 
been a Bengali in the Bengal State. अभी काम करने के कलए मैं असम गया, तो मेरा SC 
status ्ला गया। Is this as per the Constitutional spirit of reservation? मैं कहता हंू कक 
उस सटेट के अनदर कडफर कर सकता है।

MR. DEPUTY CHAIRMAN: That he said already. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: But I am also an Indian citizen. I have a 
constitutional right to go to any corner of the country for my job or any other 
purpose. The moment I go there, I lose my status of SC or ST, whatever it may 
be. इस तरीके से ्ाय बागान के maximum workers झारखंड से असम में pull ककए गए रे।  
They are not getting SC/ST status. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: That he has already replied. ...(Interruptions)... He 
said.....(Interruptions)...

SHRI TAPAN KUMAR SEN: One minute! ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan, he has already replied to that point. 
...(Interruptions)...

SHRI TAPAN KUMAR SEN: No, Sir. He has not replied. ...(Interruptions)... He 
replied that यह reality है, एससी/एसटी की जो definition है, State to State, sometimes 
district to district, differ कर रही है। It is not a question of difference. A Bengali 
Namasudra has been rehabilitated in Uttarakhand and he is not considered as SC. 
A Bengali Namasudra. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But the State Government should ...(Interruptions)...

SHRI TAPAN KUMAR SEN: ...who was rehabilitated in Dandkaranya, he has lost 
his ST status. This is a serious constitutional impropriety. I want to know whether 
the Government will respond to correct it.

MR. DEPUTY CHAIRMAN: Tapanji, the State Government should take it up. 
...(Interruptions)... You made your point. ...(Interruptions)... You made your point. It 
is very clear.

SHRI TAPAN KUMAR SEN: No, I have not made my point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Even I understood it. ...(Interruptions)... That means 
everybody understood it. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Migration has become a reality throughout the 
country. ...(Interruptions)... You must respond to that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Seelam, put the question only. ...(Interruptions)... 
What is your question?

SHRI JESUDASU SEELAM: The hon. Minister has quoted the Soosai judgement 
of the Supreme Court. The substance of the judgement is that if there is social 
discrimination even after conversion to Islam or Christianity, it should be given to 
them. After the judgement, Justice Ranganath Mishra Commission went round the 
country, came up with empirical evidence and concluded that since even after the 
conversion, they suffer social discrimination, this should be made religion-neutral. I 
would like the hon. Minister ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I got it. ...(Interruptions)...
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SHRI JESUDASU SEELAM: It is the fundamental right...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is clear. ...(Interruptions)... I understood it. 
...(Interruptions)...

SHRI JESUDASU SEELAM: I would request the hon. Minister not to mislead 
the House. ...(Interruptions)... सु�ीम कोट्थ में मामला है। ...(व्विान)... आपको reply देना 

है। ...(व्विान)... कृपया आप इसका reply दीकजए। ...(व्विान)...

MR. DEPUTY CHAIRMAN: Okay. Mr. Raja, you have already spoken. 
...(Interruptions)... Then why do you want to speak again? ...(Interruptions)...

SHRI D. RAJA: You asked me to put the question.

MR. DEPUTY CHAIRMAN: Put the question. ...(Interruptions)...

SHRI D. RAJA: I made it clear that we support the Bill.

MR. DEPUTY CHAIRMAN: What is your question?

SHRI D. RAJA: The Leader of the House is present. ...(Interruptions)... The 
Minister did not reply to my question. ...(Interruptions)... So I am asking the question. 
What about the Government’s stand in extending the policy of reservation to the 
private sector? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is not relevant to this. ...(Interruptions)... Sit 
down. ...(Interruptions)... That is not relevant to this. ...(Interruptions)... That is not 
relevant to this. ...(Interruptions)...

SHRI D. RAJA: Why not? ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Why not? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is a different subject. ...(Interruptions)...

SHRI D. RAJA: Sir, you are a Professor. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is a different subject. ...(Interruptions)...

SHRI D. RAJA: Sir, I know that it is a different subject. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then why do you raise it? ...(Interruptions)...

SHRI D. RAJA: It is related to Scheduled Castes. That is why I am asking it. 
...(Interruptions)... Let the Minister respond to it. ...(Interruptions)... The Leader of 
the House is present. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: All right.

SHRI D. RAJA: I also asked one more question. The Planning Commission 
is not there. The NITI Aayog is there. How will you ensure the earmarking of 
funds for the Scheduled Castes Special Component Plan and the Tribal Sub Plan? 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Hussain Dalwai, what is your question? 
...(Interruptions)...

�ी हुसैन ्दलवई (महाराषट्): सर, महाराषट् में Kaikadi समाज है, वह सबसे नी्े का समाज 

है। वह दकलतों से भी बहुत गरीब है और नी्े है। उसको कुछ कडससट्कटस में करजववेशन कमलता 

है, लेककन कुछ कडससट्कटस में नहीं कमलता है। महाराषट् सरकार ने आपको इस संबंध में लेटर 

कलखा है, उनहोंने आपसे कवनती की है कक उसको पूरे महाराषट् में एससी का दजचा कदया जाए 

और एससी को कमलनी वाली सारी सहूकलयतें उसको दी जाएं।

दूसरी मांग यह है कक Khatik समाज को दकलत करके एससी में कलया गया है, लेककन मुससलम 

Khatik को इसमें नहीं कलया गया है। कया आप इसके बारे में भी कव्ार करेंगे?

SHRI RIPUN BORA: I only want to clarify it ...(Interruptions)... Hon. Minister 
has said that if the proposal comes from the State Government, he will consider 
that. Actually, that is not the fact. The proposal was already there. ...(Interruptions)... 
A number of discussions were held. Hon. Prime Minister, during his last visit to 
Assam, said, “He is getting the proposal from the Assam Government and he will 
do it.” We have already sent the proposal. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, would you like to respond to this? 

कया आप इनको करपलाई दे सकते हैं? अगर आप देना ्ाहते हैं, तो दे दीकजए। आपकी मजदी। 

You can give.

�ी थावर चन्द गहलोत: आप कहेंगे, तो मैं जवाब दे दंूगा।

�ी उपसभापजत: दे दीकजए, इमपॉटटेंट सबजेकट है।

�ी थावर चन्द गहलोत: महाराषट् की Kaikadi जाकत के संबंध में महाराषट् सरकार का �सताव 

आया है। उसको हमने आरजीआई के पास कव्ार करने के कलए भेजा है। जब आरजीआई का 

�कतवदेन आ जाएगा, उसके बाद उसे हम एससी आयोग के पास भेजेंगे और जब एससी आयोग 

की करपोट्थ भी सकारातमक आएगी तो कफर हम उसके आगे यहां तक आएंगे। ...(व्विान)... मैंने 

असम का बोला है। ...(व्विान)...

MR. DEPUTY CHAIRMAN: He says that the State Government has already 
recommended and discussions were held. So, your requirement is already over.
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�ी थावर चन्द गहलोत: मेरे पास इस �कार का या इस आशय का ककसी भी राजय का 
कोई �सताव पेंरडग नहीं है।

MR. DEPUTY CHAIRMAN: Okay.

�ी थावर चन्द गहलोत: मुझे जो बताना रा, वह मैंने बताया कक ये दो �सताव रे, जो 
आरजीआई और एससी कमीशन के पास हैं, इनके अलावा कोई �सताव हमारे पास कव्ाराधीन 
नहीं है और राजय सरकारों से कुछ आया नहीं है। ...(व्विान)...

MR. DEPUTY CHAIRMAN: Okay. Now, the question is that ...(Interruptions)... 
What happened? ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, my point has not been replied to.

MR. DEPUTY CHAIRMAN: That is up to the Minister. He may or may not. 
...(Interruptions)... It is up to him. ...(Interruptions)... Tapanji, it is up to the Minister. 
...(Interruptions)...

SHRI TAPAN KUMAR SEN: I have raised a question of Constitutional propriety. 
I understood his point and accept his point. I raised the issue of Constitutional 
propriety. In a State, the moment an SC moves out of a State for earning his 
livelihood, he loses his status. For how long will it continue? ...(Interruptions)... 
Reply is ‘okay’. ...(Interruptions)... What is that? ...(Interruptions)... What do you 
think? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t get angry. ...(Interruptions)... That is correct. 
He is ready. ...(Interruptions)... It is up to the Minister to answer or not to answer. 
...(Interruptions)... He is ready to answer. You sit down. ...(Interruptions)... The Chair 
cannot compel him to answer, but he is ready to answer. On his own, he is ready. 
मं�ी जी, आपके पास इनका कोई करपलाई है, तो आप बोकलए।

�ी थावर चन्द गहलोत: महोदय, इस संबंध में उच्तम नयायालय ने दो बार कनण्थय कदया 
है कक अगर एक राजय की कोई जाकत का वयसकत ककसी अनय राजय में जाता है और अगर उस 
राजय में उसकी जाकत अनुसूक्त जाकत में कलसटेड नहीं है, तो वहा ं उसको लाभ नहीं कमलेगा, 
ककनतु भारत सरकार की सेवाओं में वह देश के ककसी भी कहससे में जाएगा और वह उस जाकत 
में है, तो उसे उसका लाभ कमलेगा। सु�ीम कोट्थ के कनण्थय के तारतमय में और सु�ीम कोट्थ ने 
संवधैाकनक �ावधानों को धयान में रखकर जो कनण्थय कलया है, वह हमारे कलए बंधनकारी है।

MR. DEPUTY CHAIRMAN: The Supreme Court has given that verdict. So, that’s 
all. ...(Interruptions)... Tapanji, you got a good reply. Sit down. ...(Interruptions)... 
Mr. Tapan Kumar Sen, please sit down. ...(Interruptions)... You got a reply. Sit 
down. ...(Interruptions)...
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Now, the question is:

 That the Bill further to amend the Constitution (Scheduled Castes) Order, 
1950, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration 
of the Bill. Clause 2 stands part of the Bill. There is one Amendment (No.1) by 
Shri Vishambhar Prasad Nishad. Are you moving?

�ी जवशमभर �सा्द जनषा्द: मानयवर, मं�ी जी ने हमें सपषटीकरण कदया नहीं है। मं�ी जी ने 
कहा कक अगर पयचायवा्ी जाकतया ं हैं, जैसे मललाह है, तो उसकी पयचायवा्ी जाकत कनराद है, 
मा ंझी है। इसी तरह इनहोंने पाई और मा�ा की बात कही है। उत्तर �देश में तुरैहा 1950 की सू्ी 
में 66 नमबर पर है, लेककन अगर उसे कोई तुरहा कलख देता है, तो कहते हैं कक तुम बैकवड्थ 
कलास के हो।

MR. DEPUTY CHAIRMAN: So, you want a clarification.

�ी जवशमभर �सा्द जनषा्द: हमने इस बात पर जोर कदया रा, लेककन मं�ी जी ने इसका 
उत्तर नहीं कदया।

�ी उपसभापजत: उत्तर नहीं कदया?

�ी जवशमभर �सा्द जनषा्द: इसके अलावा, हम यह कहना ्ाहते हैं कक उत्तर �देश सरकार 
ने वर्थ 2004 से लेकर 2016 तक समाजवादी पाटदी की सरकार ने के ं� सरकार को छ: बार 
�सताव भेजा। वहां भारतीय जनता पाटदी की सरकार रही, बीएसपी की सरकार रही और का ं�ेस 
की सरकार रही, लेककन ककसी ने इसका समर्थन नहीं ककया, अगर ककसी ने इसका समर्थन ककया 
तो केवल समाजवादी पाटदी ने ककया। इसकलए हम ्ाहते हैं कक दूध का दूध और पानी का पानी 
हो जाए कक इनहें ये अनुसूक्त जाकत में शाकमल करने के पक्ष में हैं या नहीं?

�ी उपसभापजत: मैं समझ गया। मं�ी जी, आप बोकलए, आपको इसके बारे में कया कहना है?

�ी थावर चन्द गहलोत: सर, मैंने पहले भी इस बात का जवाब कदया रा कक व े जो �ाइवटे 
मेंबस्थ कबल लाए रे, वह ओबीसी कमयुकनटी में आने वाली जाकतयों को एससी में कमलाने का रा 
और आज जो संशोधन कदया है, वह भी उसी बात के कलए है। इसमें कोई grammatical सुधार 
करने के कलए या पयचायवा्ी शबद जोडने के कलए या spelling mistake को ठीक करने के कलए 
उत्तर �देश सरकार से कोई �सताव नहीं है। व े उत्तर �देश सरकार से �सताव कभजवाएंगे तो 
हम कव्ार करेंगे।

MR. DEPUTY CHAIRMAN: He is very, very positive.

�ी नीरि शेखर: उत्तर �देश सरकार से कया मतलब है?

�ी जवशमभर �सा्द जनषा्द: मानयवर, 6 बार उत्तर �देश सरकार भेज ्ुकी है। ...(व्विान)...

�ी थावर चन्द गहलोत: नहीं भेजा है। ...(व्विान)...
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�ी उपसभापजत: संजीव कुमार जी, पलीज़ ...(व्विान)... कवशमभर �साद कनराद जी, सुकनए। 
मं�ी जी ने आशवासन कदया है कक उत्तर �देश सरकार �सताव भेजे, व े उस पर consider करेंगे। 
आपको और कया ्ाकहए? Are you moving your amendment?

Clause 2 – Amendment of Constitution (Scheduled Castes) Order 1950

�ी जवशमभर �सा्द जनषा्द: सर, मैं उनके आशवासन को नहीं मानता हंू इसकलए मैं अपना 
अमेंडमेंट मूव करता हंू।

MR. DEPUTY CHAIRMAN: Okay, you move it.

�ी जवशमभर �सा्द जनषा्द: महोदय, मैं �सताव करता हंू:

कक पृषठ 2, पंसकत 16 के पश्चात् कनमनकलकखत अंत:स्चापपत ककया जाए, अरचात—

  ''(्) भाग 18 - उत्तर �देश में,-

 (i) �कवसषट 18 के सरान पर रखें-

  ''18. बेलदार, कबनद''

 (ii) �कवसषट 36 के सरान पर रखें-

  ''36. गोंड गोकड़या, कहार, कशयप, बारम''

 (iii) �कवसषट 53 के सरान पर रखें—

  ''53. मझवार, मललाह, केवट, मा ंझी, कनराद, मछुवा''

 (iv) �कवसषट 59 के सरान पर रखें-

  ''59. पासी, तरमाली, भर, राजभर''

 (v) �कवसषट 65 के सरान पर रखें-

  ''65. कशलपकार, कुमहार, �जापकत''

 (vi) �कवसषट 66 के सरान पर रखें-

  ''66. तुरैहा, तुरहा, धीमर, धीवर''

The question was put and the motion was negatived.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

�ी थावर चन्द गहलोत: महोदय, मैं �सताव करता हंू: 

 कक कवधेयक को पाकरत ककया जाए।

The question was put and the motion was adopted.



Government [28 April, 2016]   Bills 509

MR. DEPUTY CHAIRMAN: Shrimati Nirmala Sitharaman to move the Industries 
(Development and regulation) Amendment Bill, 2015.

The Industries (Development and Regulation) Amendment Bill, 2015

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND 
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Mr. Deputy Chairman, Sir, 
I move:

 That the Bill further to amend the Industries (Development and Regulation) 
Act, 1951, as passed by Lok Sabha, be taken into consideration.

The question was proposed.

�ी नीरि शेखर (उत्तर �देश): सर, मैं एक ्ीज़ कहना ्ाहता हंू। आपको शायद कुछ 
कनफयूज़न होता है। मैं संजीव कुमार नहीं हंू, नीरज शेखर हंू। संजीव कुमार जी यहां बैठते हैं।

�ी उपसभापजत: ठीक है, sorry ...(व्विान)... One more addition to the list. अभी तो 
पा ं् हो गए हैं। ...(व्विान)...

SOME HON. MEMBERS: Sir, please take it up tomorrow.

�ी नीरि शेखर: सर, इसे कल लीकजए। ...(व्विान)... सर, सदन में कोई नहीं है, कफर 
भी कबल कलया जा रहा है।

MR. DEPUTY CHAIRMAN: She has already moved it. उनहोंने मूव कर कदया है।  
Shri Ananda Bhaskar Rapolu. Are you speaking? Otherwise, I will call the next 
speaker, Mr. Rangasayee Ramakrishna.

SHRI ANANDA BHASKAR RAPOLU (Talangana): I am speaking.

MR. DEPUTY CHAIRMAN: Then, you speak.

SHRI ANANDA BHASKAR RAPOLU: Respected Deputy Chairman, Sir, in 
this environment of decreasing business confidence, lowering industrial production 
and lowering manufacturing in India, we are going to have a small amendment to 
the beautiful piece of 1951, the Industries (Development and Regulation) Act. In 
that Act, in the First Schedule, at the heading of the 26, keeping the times and 
the industrial process of the times in view, 'fermentation industries' was mentioned. 
As the times grew, as the law is evolutionary and the industrial processes are also 
evolutionary, in 1997, a tussle between Bihar Distillery versus Union of India came 
before the hon. Supreme Court of India. The Supreme Court asked the potable 
alcohol fermentation to be handled by the State Governments wherein the industrial 
alcohol fermentation would be with the Union Government. That has necessitated, 
but even after that, the times have changed. There is a lot of improvement in the 
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biotechnology and micro biology. The fermentation based food processing and other 
industrial needs have grown. This latest piece, as decided by the Union Cabinet 
in 2015, is now having only one small addition of a phrase, that is, fermentation 
industries other than potable alcohol. Sir, fermentation itself is making of spirit. 
Fermentation itself is a chemical reaction. Fermentation itself is chemical conversion 
of sugars, carbohydrates into acids, gases, ethanol and alcohol. The food processing 
is having the preservation technique in the fermentation. It will be producing lactic 
acid so as to make some pickles or yogurt. 

[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair]

Likewise, we are used to have the acetic acid. We are very much used to have 
the citric acid. We are used to have, in a very large quantity, the ethanol. These 
are all by fermentation. 

At this juncture, with this enactment, I appreciate that this enactment transfers the 
authority to regulate potable alcohol to the State Governments. This is welcome. But, 
at the same time, keeping the growing bio technology and the micro biology-based, 
fermentation based, food processing needs and food processing industrial units, I call 
upon the Union Government to broadly look at the needs of addition in the headings 
so as to address to the modern requirements based on the advanced technologies. 
You are just confining to the same basic word of fermentation with small addition 
of other than potable alcohol. But, the hon. Supreme Court has already dealt with 
it elaborately. Law Commission of India on its own, suo motu, in its 158th Report, 
elaborately studied and advised. But, based on that, what are the larger ramifications 
that we are going to come across and what sort of litigations that will be before the 
courts has to be kept in mind while making the enactment. This small piecemeal 
enactment is going to be shown towards federalism, co-operative federalism. Federalism 
itself is the basis of co-operation. At the same time, the industrial production shall 
ensure such modern environment. For that, modern technologies on the fermentation 
involving biotechnology, microbiology and all other advanced technologies shall be 
kept in mind while making the addition to this beautiful piece of 1951. Anyhow, 
since this is going to empower the State Governments with their right to regulate 
the potable alcohol, we welcome the Amendment and we support the Bill. Thank 
you very much. 

SHRI RANGASAYEE RAMAKRISHNA (Karnataka): Sir, I rise to support this 
Bill. It is a very simple Bill which is in pursuance of a decision of the Supreme 
Court and which was then examined in depth by the Law Commission. So, we are 
accepting the Law Commission's Report and we are including fermentation industries, 
other than potable alcohol, in the IDR Act, 1951, by substituting the Heading 26. 

[Shri Ananda Bhaskar Rapolu]
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Now industries engaged in the manufacture of alcohol meant for potable purposes 
shall be under the total and exclusive control of States in all respects. The Central 
Government will continue formulting policies and regulating foreign collaboration 
for all products of fermentation industries including industrial alcohol and potable 
alcohol. Now this Amendment is simple. There is no problem in that. But I wanted 
to participate in this debate to focus on a very larger issue. The larger issue is that 
ever since the British days and ever since the Constitution came into force, the 
Central Excise Duty is applicable to all the industries. But for the alcohol industry, 
the power rests with the State Government. Now this has led to a situation where 
most of the political lobbies in the States are, actually, in the control of the alcohol 
manufacturers. This is the only country in which we have given a very interesting 
status to the consumption of alcohol. We do not encourage healthier liquors like 
beer or wine and a lot of encouragement is there, directly or indirectly, for spurious 
liquors. And this is causing undue harm to the health of the nation, and particularly, 
the womenfolk all over the country are in total distress. Every now and then, this 
becomes a big issue. Now, for instance, currently in Tamil Nadu, one of the major 
issues in the electoral struggle is whether there should be prohibition or not. I had 
been the Excise Secretary in the State Government and I have seen bootleggers, 
actually, wanting to promote prohibition because that way their business interests 
will be further increased by this partial type of prohibition. I think it is high time 
that we regulate the whole process of the consumption of alcohol and encourage 
only health drinks and totally ban spurious liquors.

This will be in the interest of the public health of the nation as well as in the 
interest of, particularly, the women folk.

With these words, I support the Bill. Thank you.

SHRI BHUPINDER SINGH (Odisha): I thank you for giving me this opportunity 
to speak on this Bill. I myself and my party — BJD — support the industrial 
(Development and Regulation) Bill, 2015. I rather congratulate and thank the 
Government that it took 20 years after the verdict of the Supreme Court to amend 
this Act.

Although the Constitution of India clearly defines the role and jurisdiction of 
the Center and the States, certain issues keep cropping up and in such situations 
the onus of interpretation falls on courts. This Bill also flows from such a court 
judgment. In 1997, the hon. Supreme Court had asked for a clear demarcation of 
powers between the Center and the States in the matter of regulating potable alcohol 
and the other types of alcohol used for industrial purposes.

6.00 p.m.
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Now, through this amendment to the First Schedule of the original Act, it has 
been provided that the States would exclusively regulate potable alcohol while the 
alcohol, other than potable, would be regulated by the Centre. In fact, this is a 
very minor but an important amendment. I am saying so because some States take 
unilateral decision to ban alcohol in their respective States. In that case, alcohol used 
for industrial purposes also falls in jeopardy. So, a clear-cut demarcation of power 
was much needed. Moreover, alcohol is a sensitive issue for masses and especially 
with regard to potable alcohol the State Governments should have the final say. 
The State Government is always in a better position to assess the ground impact of 
alcohol consumption. So, it should be free to frame its policies accordingly.

Thus, while supporting this Bill, I would urge upon the Government to bring 
about further transparency as far as the Center-State jurisdiction is concerned in other 
matters as well. Our party is a strong votary of a solid federal framework. And this 
is precisely the underlying spirit of the Constitution also. The present Government 
also talks, eloquently, about co-operative federalism. So, it must not falter on this 
count. Decisions should not be taken because of political exigencies.

Secondly, I am also a bit surprised that why it took us about 20 years to 
implement a judgment of the Supreme Court! It is a poor reflection on the efficacy 
of our executive.

With these words, I support the bill. Thank you.

SHRIMATI NIRMALA SITHARAMAN: Sir, this is a minor amendment to the 
Industries (Development and Regulation) Act, 1951. The Bill presented before this 
House is as passed by the Lok Sabha.

I am glad that the Members who have participated in the discussion have really 
gone into the details of the Bill. I would very quickly recall, this is something 
which the Supreme Court had broadly indicated in its judgment in 1997. Since then, 
at different times, different actions were taken. However, because there were some 
cases which were pending, actually speaking, since 2008, this has gone through a 
lot of waiting.

(MR. DEPUTY CHAIRMAN in the Chair)

In 2012, there was a Cabinet Note circulated, opinions were gathered from different 
Ministries. However, the Bill couldn’t be placed in time. As a result, as soon as 
this Government came in, we picked it up because this is a matter which had been 
considered by the Cabinet, and the Cabinet had moved a Note and the judgement 

[Shri Bhupinder Singh]
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had come from the Supreme Court. It was necessary for us to act. Therefore, from 
2014 onwards, we have started working, and it was placed in the Lok Sabha in 
2015, and it was duly passed. Very quickly, what it does is to just amend Entry 26 
in the First Schedule of this Act, from what it read as, “Fermentation Industries” 
to now read as “Fermentation Industries (Other Than Potable Alcohol)”. It is this 
amendment which has now become necessary. A few responses may be just in time 
and appropriate because Members have raised certain issues, which I would certainly 
like to respond. Hon. Member, Shri Ananda Bhaskar Rapolu had raised this issue of 
-- we should keep this in mind – litigations which might come in the future. I just 
want to draw his attention to the Act itself, the Bill which has been placed before 
this House wherein under Clause 2, there is Section 29E. That entire paragraph has 
been inserted only to keep in mind any possibility of a future litigation that might 
arise which is a very legitimate point that the Member has raised. I am not sure 
that I need to spend time of this valuable House reading that paragraph.

SHRI BHUPINDER SINGH: That Clause is there.

SHRIMATI NIRMALA SITHARAMAN: That is what I am saying; Section 29E 
which is there definitely does take care of the concern which you have raised.

Then, hon. Member, Shri Ramakrishna spoke on this Bill. I am also grateful 
to Shri Rapolu who did support the Bill and as did Shri Ramakrishna. But, he 
said, ‘while this amendment is simple, there is a larger issue that he would want 
to address’. I certainly would want to answer as much as I can. In that matter, 
Central Excise Duty governs all industries, but in alcohol industry alone, this power 
is with the States and that is leading to a lot of ambiguity. I would want to draw 
his attention to the fact that during the consultation which happened, the Department 
of Revenue had given its viewpoint on it, and I just want to assure the Member 
here that the input which has come from the Department of Revenue duly addresses 
his concern. I just would want to read that line which has been given from by the 
Finance Ministry in response to the Note. It says, “This expression 'potable alcohol' 
is not familiar to the revenue. It is the Excise Department that uses its nomenclature 
while imposing excise duty. As a result, does potable alcohol get taxed under the 
State, thus, the Centre does not have an excise duty." All this gets covered under 
the very way the Excise Department has responded saying, “Potable, non-potable, 
other than potable are not expressions that they use. They look at levying Central 
Excise Duty on ethyl alcohol and other spirits de-natured of any strength”. So, for 
them it doesn’t matter whether you are talking about potable or non-potable. They 
only go looking at that particular description. Therefore, I suppose, hon. Member, 
Shri Ramakrishna should have clarity now as this has been further explained. I am 
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also grateful to the BJD Member, Bhupinder Singhji who supported this amendment. 
I, too, fully take his point that co-operative federalism can better work with greater 
execution and better execution of many of these Acts. With these words, I suppose, 
I have addressed the questions and concerns raised by the hon. Members. 

MR. DEPUTY CHAIRMAN: Now, the question is:

 That the Bill further to amend the Industries (Development and Regulation) 
Act, 1951, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall, now, take up clause-by-clause consideration 
of the Bill. In Clause 2, there is one Amendment (No.3) by the Minister.

Clause 2 – Insertion of new section 29E.

SHRIMATI NIRMALA SITHARAMAN: Sir, I move:

(3) That at page 2, line 3, for the figure "2015", the figure "2016" be substituted.

The question was put and the motion was adopted.

Clause 2, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: On Clause 3, there is one Amendment No.4 by 
Shri T. Subbarami Reddy. He is absent.

Clause 3 was added to the Bill.

Clause 1 – Short title.

MR. DEPUTY CHAIRMAN: On Clause 1, there is one Amendment (No. 2) by 
Shrimati Nirmala Sitharaman.

SHRIMATI NIRMALA SITHARAMAN: Sir, I move:

(2) That at page 1, line 3, for the figure "2015", the figure "2016" be substituted.

The question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.

ENACTING FORMULA

MR. DEPUTY CHAIRMAN: On the Enacting Formula, there is one Amendment 
(No.1) by Shrimati Nirmala Sitharaman.

[Shrimati Nirmala Sitharaman]
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SHRIMATI NIRMALA SITHARAMAN: Sir, I move:

(1) That at page 1, line 3, for the word "Sixty-sixth", the figure "Sixty-seventh" 
be substituted.

The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move:

 That the Bill, as amended, be passed.

The question was put and the motion was adopted

SPECIAL MENTIONS*

MR. DEPUTY CHAIRMAN: Shri Ahmed Patel is not present.

Demand to enact a legislation to protect the interests of consumers from 
being misguided by celebrity endorsement of consumer products

SHRI SHANTARAM NAIK (Goa): Sir, the issue widely discussed in the 
country is how far the celebrities who endorse the products of various companies in 
electronic media, print media, radio or in public hoardings should be held liable as 
regards genuineness of the respective products, and be punished for misrepresentation, 
falsehood, cheating etc. 

In this connection, claims being made by certain individuals regarding magical 
or divine treatment with respect to their recommendations, advice, astrological or 
otherwise, as regards marriages, business, health-related problems, studies, foreign 
visits etc., also need to be probed into by concerned Government Departments, 
agencies or Ministries.

Question arises whether a celebrity or other individual can really be deemed to 
know about the products they advertise, particularly, items like electronic, electric 
products, motor vehicles, medical equipments and the like.

Therefore, it is neither possible that celebrities can be expected to have a thorough 
knowledge of the products that they endorse, nor can it be said that it is not necessary 

*Laid on the Table.
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that those who endorse the products should be detached from any responsibility and 
that they should not be considered to have any responsibility towards the society.

The Government, therefore, should enact a special legislation to protect the 
consumers' interest in this regard so that consumers are not taken for a ride.

Further, illiterate and semi-literate easily fall prey to the preachings and advice 
given by "Godmen" and persons claiming to have astrological solutions to all the 
problems and, therefore, society needs to be protected from such persons.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with 
the Special Mention made by Shri Shantaram Naik.

�ी हुसैन ्दलवई (महाराषट्): महोदय, मैं सवयं को इस कवशेर उललेख के सार संबद्ध 

करता हंू।

[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair]

Demand to take necessary steps to give special category  
status to the State of Odisha

SHRI BHUPINDER SINGH (Odisha): Sir, Odisha is one of the most backward 
States and ranks third in the country in terms of Scheduled Tribes population and 
eleventh in terms of Scheduled Castes population. Despite its best efforts, the State 
lags behind in various infrastructure developments such as roads, rail network, 
irrigation facilities, electrification, healthcare and education. Besides the Kalahandi-
Bolangir-Koraput (KBK) region comprising 8 districts, another 10 districts needing 
special attention in terms of development, have been covered under the Western 
Odisha Development Council by the State Government out of State's own resources. 
The State is chronically drought-prone, flood-prone and also affected by coastal 
area-related natural calamities quite frequently. The existing criteria laid down by 
the Union Government for conferment of ‘Special Category Status’ were stipulated 
long back. The Union Finance Minister in his Budget Speech of 2014 had stated 
in the House that he would propose new criteria for determining backwardness of 
a State and reflect them in future planning and devolution of funds. Since 1979, 
several Motions, Resolutions, adopted in Odisha Legislative Assembly demanding the 
Union Government to declare the State as a ‘Special Category State’ and Memoranda 
from Chief Ministers of Odisha have been sent to the Centre. The Raghuram Rajan 
Committee has also recognised the State as one of the most backward States.

[Shri Shantaram Naik]
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I, on the behalf of the people of Odisha, therefore, strongly demand to immediately 
set up a high power Committee or a Group of Ministers to revise the criteria for 
determining the backwardness of States and confer ‘Special Category Status’ to Odisha 
on the lines of the State of Bihar given recently.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with 
the Special Mention made by Shri Bupinder Singh.

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I too associate myself with the 
Special Mention made by Shri Bupinder Singh. 

उपसभाध्क्ष (डा सत्नारा््ण िजट्ा): �ी मोती लाल वोरा, उपससर कत नहीं हैं।

Demand to give attention to demands of women farmers of  
Marathwada and Vidarbha in Maharashtra

SHRI HUSAIN DALWAI (Maharashtra): Sir, recently more than 500 women 
farmers and widows of farmers who had committed suicide in regions like Marathwada 
and Vidarbha gathered in Nagpur to protest against the failed promises and policies 
of the Government. The police used force to break the peaceful protest and even 
resorted to lathicharge to disperse the crowd which caused injuries to many women.

The demands raised by these women were completely legitimate. It is a common 
knowledge now that various parts of Maharashtra have been reeling under severe 
drought for two consecutive years. This has forced more than 1,000 farmers within a 
year and within Marathwada alone to commit suicide. The relief from the Government 
has come too little and too late. But the problem is more systemic. It is not just once 
that agriculture has suffered immensely, but even in the past also the Vidarbha and 
Marathwada regions have been rocked by rampant cases of suicide. The Government 
is always caught off guard and then comes up with ad hoc temporary measures 
instead of trying to find a permanent solution.

In this regard, the women farmers raised very pertinent demands of 
implementation of the recommendations of the Swaminathan Report, for having 
ownership titles for the land they till and for waiver of huge agricultural loans. 
The Government needs to pay heed to their demands rather than using force to 
suppress their voice. Thank you.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with 
the issue raised by the hon. Member.

SHRI SHANTARAM NAIK (Goa): Sir, I too associate myself with the issue. 
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उपसभाध्क्ष (डा. सत्नारा््ण िजट्ा): �ी कववके गुपता-उपससरत नहीं हैं; �ी पी. एल. 

पुकनया- उपससरत नहीं हैं; �ी अकनल देसाई- उपससरत नहीं हैं; �ी �वीण राषट्पाल-उपससरत नहीं 

हैं; �ी कवजय जवाहरलाल दडचा- उपससरत नहीं हैं; �ी राजीव ्ं�शेखर- उपससरत नहीं हैं; �ीमती 

कनक लता रसह- उपससरत नहीं हैं; �ी संजय राउत- उपससरत नहीं हैं।

SHRI ANANDA BHASKAR RAPOLU: Sir, please allow Shri Shantaram Naik 
to read out the Special Mention.

उपसभाध्क्ष (डा. सत्नारा््ण िजट्ा): सदन शु�वार, कदनांक 29 अ�ैल, 2016 को 11:00 
बजे तक के कलए सरकगत ककया जाता है।

The House then adjourned at eighteen minutes past 
six of the clock till eleven of the clock on 

Friday, the 29th April, 2016.
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